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 I  LOK  SABHA  DEBATES  2

 LOK  SABHA

 Friday,  August  31,  973/Bhadra  9,  895
 (Saka)

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock.

 [Mr.  Spraxer  in  the  Chair}

 ORAL  ANSWERS  TO  QUESTIONS

 RE:  POINT  OF  ORDER

 at  मधु  लिमये  :  प्रध्यक्ष  महोदय,  नियम
 38  के  तहत  मेरा  व्यवस्था  का  प्रश्न  है  ।

 झच्यवत  महोदय  झभी  तो  क्वोल्चन  आवर
 चलेगा।  झाप  व्यवस्था  का  प्रश्न  बाद  में  उठा
 सकते  है  ।

 शी  मधु  लिमये  :  मेरा  व्यवस्था  का  प्रश्न
 क्वेश्चन  भ्राबर  के  बारे  में  ही  है।  मैंने  महाराष्ट्र
 के  एक  मंत्री  के  बारे  में,  जिस  के  सिक्‍युरिटि
 गार्ड  ने  एक  कस्टम्ज  भ्राफ़िसर  को  तमाचा  मारा

 था,  ताराकित  प्रश्न  दिया  था  |  मैं  ने  वह  प्रश्न
 प्रधान  मंत्री  क ेनाम  दिया  था  4  क्योंकि  मैं  रेवेन्यू
 इनटेलिजेंग  शौर  सी०  बी०  झाई०  के  द्वारा
 जांच  चाहता  था।  उस के  प्रश्नों  में  प्रायर्टी  नम्बर

 एक  मिली  थी  झौर  मैं  ने  भी  उस  की  वरीयता
 दी  थी,  लेकिन  बिना  मेरी  प्रनुमति  के  उस  प्रश्न
 को  वित्त  मंत्री  को  ट्रांसफर  कर  दिया  गया,
 जिस से  मेरी  प्रायर्टी  खत्म  हो  गयी  भौर  भ्राज  वह
 झतारांकित  बन  कर  शाया  है।  (व्यवधान)
 झष्यक  महोदय,  ये  लोग  हल्ला  क्‍यों  कर  रहे
 हैं?  मैं  हस  बारे  में  श्राप  से  मिल  चुका  हूं  ।

 (व्यवधात)  जैसा  कि  मैंने  कहा  है,  यह  प्रश्न
 वित्त  मंत्री  को  ट्रांसफर  कर  दिया  गया  भौर  बह
 तारांकित  प्रश्नों  की  सूची  में  नहीं भा  सका  भौर

 मुझे  जो  वरीण्ता  उस  दिन  के  लिए  मिली  थी,

 बह  भी  खह्म  ही  गयी  है  भौर  इस  लिए मैं  सप्लीमे ं-

 टरीज  नहीं  पूछ  सकता  हूं  ।  इसलिए  जब  ऐसे
 दो  मंत्रालयों  से  सम्बन्धित  बडे  र-ला  न  सवाल

 आायें,  तो  श्राप  को  मंत्रियों  को  भी  सूचित  करना

 चाहिए  और  हम  लोगों  को  भी  सूचित  करना

 चाहिए।  इस  में  भ्रगर  मेरी  मलती  होती,  तो  मैं
 व्यवस्था  का  प्रश्न  ने  उठाता  |  लेकिन  प्रैज़िडेंट
 के  नोटिफिकेशन  के  प्रनुसार  रेवेन्यू  इनटेलीजेंस
 झौर  सी०  बी०  झ्ाई०  तो  कैविगेट  एफेयर्ज
 डिपार्टमेंट,  यानी  प्रधान  मंत्री,  के  तहत
 झाते  हैं  भर  इस  लिए  मैं  ने  यह  प्रश्न  उन्हीं  को

 एड्रेस  किया  था  ।  यह  प्रश्न  महत्वपूर्ण  हैं  1,
 में  ने  इस  बारे  में  प्रधान  मंत्री  को  पत्र  लिखा  था  t

 उन्होंने  मुझे  भाश्वासन  दिया  कि  मैं  उस  की
 जांच  करूंगी  ।  इंस  बारे  में  उन  का  पत्र  भी  झाया

 है।  यह  झ्ाढर  का  प्रश्न  है  t

 wore  महोदय  :  प्राडेर  की  माल  नहीं  है।
 आप  ने  सवाल  उठाया  कि  प्रधान  मंत्री  ने  बह
 सवाल  भ्रपने  पास  नहीं  रखा,  बल्कि  दूसरे
 मिनिस्टर  को  भेज  दिया  बहू  तो  मिनिस्टर
 का  राइट  है।  जहां  तक  झाप  की  प्रायटि  का
 सवाल  है,  मैं  इस  को  एस्ज्ामिन  करूंगा  भौर

 देखूंगा  कि  इस  में  क्या  पोजिशन  है।  यह  मिनिस्टर
 का  राइट  है  कि  वह  ववेश्चन  को  ट्रांसफ़र  करे  ।

 शी  मधु  लिये:  वह  तो  ठीक  है।  (स्पबघान)
 अ्रध्यक्ष  महोदय  ,  मेरे  खड़े  होते  ही  इन  लोगों  को
 ज्वर  चढ़  जाता  है  ।  (व्यवधान)

 भी  सताते  साठे:  यह  मलेरिया  के  भच्छर

 हैं,  इस  लिए  ज्वर  चढ़  ज़ाता  है।  (व्यकभा म)

 अध्यक्ष महोदय  ।  सेशन  को  डेढ़  महीना

 हो  गया  है।  क्या  भाप  लोग  थके  नहीं  हैं  ?  झाप

 ने  फिर  शुरू  कर  दिया  है।  (व्यवधत्म)  जब  मैं
 किसी  को  एलाऊ  करता  हू,  तो  मैं  उस  को

 सुनता हूं,  लेकित कि  देख  है  कि  एक  तरफ़  के
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 सदस्य  उठते  हैं,  तो  दूसरी  तरफ  के  भी  खड़े  हो
 जाते  है,  जैसे  वे  किसी  पडर  -करन्ट से  जुड़े  हुए
 हों  या  कोई  मैकेनिकल  एरेजमेट  हो  ।

 श्री  मधु  लिमये  :  भउ्रध्यक्ष  महोदय,  में  कोई
 बटत  नहीं  दबाता  हू  ।  (व्यवथान)

 श्रध्यक्ष  महोदय  श्र्ब  सेशन  के  सिर्फ  तीन
 चार  दिन  रहे  गये  है।  माननीय  सदस्य  शान्ति
 से  काम  करे।  भ्रगर  लगाई  करनी  है,  तो  धर  मे
 जा  कर  करे।

 श्री  ज्योतिभंय  बसु  वह  हल्ला  पार्टी  है।
 MR.  SPEAKER,  As  if  you  are  the

 gentlest.

 New  Agreement  between  Major  Tea
 Exporting  Countries  in  respect  of

 Tea  Export  Quota
 *521,  SHRI  B.  8,  BHAURA:  Will

 the  Minister  of  COMMERCE  be
 pleased  to  state.

 (a)  whether  a  new  agreement  has
 been  arrived  at  between  major  tea
 exporting  countries  regarding  tea  ex-
 port  quota,  and

 (b)  if  so,  the  broad  outlines  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  0.  GEORGE):  (a)  and  (b).  In
 continuation  of  the  intormal  arrange-
 ment  in  force  from  first  January,
 3970  for  regulating  the  exports  trom
 major  producing  countries,  the  sixth
 session  of  sub-group  of  tea  exporters
 was  held  in  Rome  from  2nd  to  4th
 July,  973  under  the  auspices  of  F.A  0.
 where  new  export  quotas  for  1973-
 74  and  1974-75,  were  fixed  in  respect
 of  5  tea  exporting  countries  account-
 ing  for  about  95  per  cent  of  total
 world  tea  exports  The  global  tea
 exports  agreed  for  1973~74  and  1974—
 %5  are  657  million  kgs.  and  681  million
 kgs.  respectively.  India’s  share  is  27.8
 million  kgs.  for  1973-74  and  2243
 million  kgs.  for  1974-78,
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 SHRI  B.  8,  BHAURA:  May  I  know
 from  the  hon.  Minister  whether  it  is
 a  fact  that  un  major  exporting  count-
 rieg  like  the  U.K.  and  U.S.A.,  our  tea
 is  ruling  very  much?  Is  it  due  to
 our  export  policy  which,  the  wor.d
 recognises?  Also  our  price  is  going
 up,  their  demand  is  not  increasing  be-
 cause  of  cost  of  production  and  also
 pecause  they  get  that  from  other  coun-
 tries?

 SHRI  A  0.  GEORGE  It  is  true  that
 UK  used  to  be  our  most  important
 traditional  buyer  of  tea.  Their  demand
 has  gone  down  not  only  in  respect  of
 Indian  tea  but  even  the  total  tea  con-
 sumption  has  slightly  gone  down.

 As  I  said  earlier  U.K  used  to  be  the
 most  important  buyer  of  tea.  But,  of
 late,  there  are  many  new  tea  produc-
 ing  countries  that  are  coming  up  im
 the  African  continent,  Most  of  them
 are  sterling  companies  where  only  the
 UK  may  have  a  buying  interest.  I
 cannot  agree  with  tne  hon  Member
 that  the  price  of  tea  has  gone  up  In
 fact  tea  2s  one  commodity  where  the
 price  has  gone  down.

 SHRI  B  S  BHAURA  Is  it  also  a
 fact  that  our  promotional  activities  in
 other  countries  are  very  less  than
 those  done  by  the  smaller  countries
 like  Ceylon?

 SHRI  A  C  GEORGE  Our  promo-
 tional  efforts  are  good.  But,  there  is
 defintely  room  for  improvement.  We
 are  making  the  best  effort  to  have  an
 aggressive  tea  policy.

 SHRI  DINESH  CHANDRA  GO-
 SWAMI  May  I  know  from  the  hon.
 Minister  whether  it  is  a  fact  that  last
 year  we  could  not  fulfil  our  target  of
 F.A.O  quota  of  200  million  kilograms.
 In  view  of  the  fact  that  the  price  of
 tea  is  coming  down  and  the  cost  of  pro.
 duction  is  going  up,  whether  the  Gov-
 ermment  is  making  a  total  review  of
 the  export  policy  regarding  tea?
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 SHRI  A.  0.  GEORGE;  In  the  current
 year,  that  is  in  1973,  our  export  of
 Indian  tea  was  207.3  million  kilograms.
 It  Be  of  course,  true  that  we  did  not
 reach  the  target.  Our  performance  is
 not  bad  About  amenities  ta  {ea  ex-
 porters,  I  think  he  refers  to  excuse
 duty  of  the  zonal  system:  we  are
 looking  into  it,

 SHRI  JAGANNATH  RAO:  May  I
 know  if  UK’s  entry  into  FEC  would
 affect  our  tea  exports  to  UK?

 SHRI  A.  C  GEORGE:  May  not  di-
 rectly  affect;  but  as  I  said  our  problem
 is  one  of  competition  from  new  Afri-
 can  producing  countries  where  UK.  it-
 self  has  got  certain  direct  interest.

 श्री  हुकम  चन्द  कछप्राय  अनेक  देशो  में
 हमारी  जोर  से  इण्डियन  टी  हाऊस  के  नाम  से
 जो  टी  हाउनेज  चलाए  जाते  है,  क्या  यह  सही  है
 कि  उन  पर  खर्च  अधिव  किया  जाता  है  और  उससे
 कोई  झ्ामदनी  नहीं  होती  ४?  ौर  जिन  देशों  मे
 हम  चाय  भेजने  है  वह  देण  हमारी  शुद्दे  चाय
 नहीं  बेचते  है,  वह  फिसो  प्प्रन्य  देश  की  चाय
 का  मिक्‍्सचर  कर  के  उस  ग्रे  पते  हे  जिस  से  हमारी
 चाय  के  बारे  मे  सही  णा  नहीं  हो  पाती,
 तो  क्या  जिन  देशों  के  साथ  फरार  किया  जाता  हे
 उन  के  साथ  यह  शर्त  रते  कि  हमारी  चाय
 जो  बेची  जाए  वह  'ुद्ध  रूए  मे  लागों  को  fay
 न  कि  किसी  किस्म  की  सिराबट  उस  में  की  जाय?

 सघ्यक्ष  महोदय  प  प्रसन  दखा  ?

 पगी हका  चन्द थ,  ce.  जीटा।

 श्रध्यक्ष  महीदय  पणि  चॉढ़ये उप  फो  प्रा
 फिर  गे

 The  question  says  Whether  a  new
 agreement  has  been  arrived  at  bet~
 ween  major  tea  exporting  countries
 regarding  tea  export  quota  and  if  sa
 the  broad  outlines  thereof.
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 भरी  हुकम  प्म्द  कछबाय  में  न ेकहा  जो
 चाय  आप  निर्यात  करते  है  उसे  उन  देशो  में  वे
 लोग  शुद्ध  रूप  मे  नही  येचते  है,  उस  में  मिलावट
 करते  है  तो  जा  करार  किया  जा  ग  6  ,

 MR  SPEAKER,  If  this  question  can
 fit  in  somewhere  you  can  reply.

 SHRI  A  C.  GEORGE  If  he  insists
 I  will  fit  it  in.  Naturally  Indian  cen-
 tres  will  be  only  selling  end  promot-
 ing  Indian  tea,  The  Member  may
 have  a  point  that  these  centres  are
 not  doing  much.  We  sntend  handing
 over  these  centres  to  Indian  Tourism

 Development  Corporation  who  may
 them  with  some  commercial  outleok,

 aft  हुकम  त्वं  कछवाय  :  प्रध्यक्ष  महोदय,
 मेरे  प्रश्न  का  उत्तर  नही  झाया  ।  जिन  देशों  के
 साथ  करार  किया  जाता  है  क्‍या  उस  करार  के
 साथ  यर  भी  शर्ते  है  कि  वह  हमारी  चाय  को
 किसी  अन्य  देश  की  जाय  के  साथ  मिलो  कर

 नहीं  तेचेगे

 MR  SPEAKER  No  I  am  not  allow-

 ing  it.  Next  question,

 एक  बात  बता  दे  छाप  की,  यह  जो  आप
 की  आदत  €  दूमरी  दफा  चरूर  उठने  झा,  यह

 बहुत  बुरा  #  ।

 Oveidrafis  by  States

 “522.  SHRI  SHANKAR  DAYAL
 SINGH:  Will  the  Minister  of  FINANCE
 be  pleased  to  state;

 (a)  the  position  regarding  overdrafts
 taken  by  tho  State  Governmenig  as  itt
 July,  1978;
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 (b)  whether  there  is  any  limit  and
 criteria  fixeg  for  taking  the  over-
 drafts  by  the  State  Governments;  and

 (c)  if  so,  the  broad  outlines  there-
 of?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  The  amount  of  overdrafts  out-
 standing,  state-wise  as  on  3lst  July,
 D73  is  as  follows:

 Rs.
 x.  Bahar  084  crores
 .  Rayasthan  0  6I  crores.

 (b)  and  (c).  It  38  no  longer  vossible
 for  the  State  Governments  to  use  over-
 draft  as  a  budgetary  resource.  Under
 the  procedure  which  hag  been  worked
 eut  in  consultation  with  the  Planning
 Commission  and  the  Reserve  Bank  of
 India  ang  which  has  come  into  effect
 from  Ist  May,  1972,  in  case  any  State
 Government  has  an  overdraft  conti-
 nuously  for  7  days,  the  Reserve  Bank
 would  automatically  suspend  payments
 which  will  be  resumed  only  when  the
 overdraft  disappears,

 ft  शंकर  दयाल  सिह  :  सरकार  की  तरफ
 से  जो  नीति  निर्धारित  की  गई  है  ोवर  ड्राफूट  के
 मासले  मे  उस  का  कहा  तक  पालन  होता  है

 यह  मैं  नहीं  जानता,  इसलिए  मे  जानना  चाहूया
 कि  कौन  से  ऐसे  राज्य  हैं  जिन्होंने  आपके
 सीमा  निर्धारण  के  बाद  भी  भ्रधिक  झोवर-ड्राफूट
 लिया  हो  और  उन  का  पेमेट  झाप  ने  बन्द  करवा
 दिया  हो  ?  इस  के  साथ  साथ  मैं  यह  भी  जानना

 चाहता  हू  कि  जो  भोवर  ड्राफूट  लिए  जाते  हैं  उन
 को  चुकता  करने  के  बारे  मे  राज्य  सरकारो  को
 क्या  निर्देश  दिए  जाते  है  ?

 SHR,  YESHWANTRAQ  CHAVAN:
 One  can  find  the  best  working  of  the
 scheme  in  its  actual  perfomance.  In
 the  first  year,  naturally,  as  the  scheme
 ‘was  new  there  were  certain  difficul-
 ties.  And  the  State  Governments  had
 to  adjust  themselves.  As  I  find,  for
 the  year  1972-78,  the  scheme  hag  wor-
 ked  quite  satisfactorily  because  by  the
 end  of  March,  the  overdraft  that  I  see

 from,  the  information  is  only  about  Rs,
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 8i  crores  as  against  more  then  Re.  400
 crores  the  year  before,  So,  I  tan
 say  that  the  scheme  has  cartainly
 worked  well.

 oft  संकर  दयाल  सिह  :  मेरा  प्रश्न  मह  था
 कि  भाप  ने  कहा  कि  रिजेंव  बैंक  को  आप  से
 निर्देश  दिया  है  कि  जब  सीमा  रेखा  से  भ्रध्तिक

 भोवर-ड्राफूट  हो  जाए  तो  वह  उन  को  फिर

 भुगतान  बद  कर  दें,  तो  क्या  झ्रभी  तक  ऐसा
 किसी  राज्य  मे  हुभा है  ?

 श्री  पशबन्तराब  चब्हाण  :  सात  दिन  के

 पहले  उन  को  देना  पडता  है  ।  नही  दिया  तो
 रिज्ञंव  बैक  तो  देता  नही  है।  यह  रूल  तो  चलता

 ही है।
 शी  शंकर  दयाल  सिह  किसी  ने  ओमिशन

 किया  ?

 शी  यशवन्तराज  चब्हाण  :  जी  हा,  कई
 केसेज़  मे  ऐसा  हुमा है  ।

 श्री  शकर  बयाल  सिह:  किन  किन

 राज्यो  में  ?

 SHRI  YESHWANTRAO  CHAVAN:
 I  think  it  had  to  be  done  in  regard
 to  ministries  because  they  had  to  be
 given  financial  assistance  and  then  they
 adjust  themselves  and  make  the  pay-
 ment.

 aft  हक  र  दयाल सिह  पहले  ऐसा  होता था
 कि  राज्यों की  भौर  से  केद्ध  को  आधिक  मदद

 मिलती  थी  और  प्राजकल  एँसा  भाथिक  ढाचा

 चलाया  गया  है  कि  केन्द्र  की शोर  से  इस  समय

 राज्यों  को  मदद  मिलती  है  नतीजा  यह  होता

 हूँ  कि  झाधिक  अवमूल्यन  बहुत  तेजी  से  बढ़  रहा

 है।  उसको  पूरा  करने  के  लिए  केवल  नोट  छापना

 छोड़  कर  के  और  कोई  बात  नहीं हो  रहो

 है।  क्‍या  ध्रागे से से  किस  मंत्री ऐसी  व्यवस्था  करेंगे

 कि  जिससे  कोई  सी  राज्य  भोवर  ड्राफूट के  रूप

 में  अधिक  न  ले  सके?  जनसंख्या  के  झाधार  पर

 एक  निश्चित  राशि  ग्राप  उन  को  निर्धारित  कर

 दे  कि  इससे  भधिक  श्राप  नही  से  सकते  हैं।  उस
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 से  श्रधिक्ष कोई  भी  राज्य  तहीं ले,  क्या  सरकार
 ऐसी  व्यवस्था  करेंगी  ?

 SHRI  YESHWANTRAQ  CHAVAN:
 This  is  exactly  what  the  scheme  is.
 They  have  certainly  Jaid  down  certain
 ceilings  beyond  which  they  cannot
 overdraw.  But,  at  the  same  time,  the
 State  Governments  are  also  entitled
 to  get  assistance  from  the  Central  Gov-
 ernment  by  two  or  three  methods.
 One  is  by  devolution  of  the  tax.  Cer-
 tainly  they  get  the  central  assistance.
 As  the  scheme  exists,  under  the  plan
 scheme,  they  are  entitled  to  have  it.
 In  cases  of  certain  States  where  there
 is  a  gap  between  their  resources  and
 the  non-plan  expenditure,  some  spe-
 cial  assistance  ig  also  given  looking  to
 the  revenue  expenditure.  So,  these
 three  methods  are  used  sometimes  to
 save  the  States  from  the  financial  diffi.
 culties.

 SHRI  P.  M.  MEHTA:  I  would  like
 to  know  from  the  hon.  Minister  whe-
 ther  it  is  a  fact  that  loans  have  been
 advanced  to  the  States  to  clear  the
 overdrafts  taken  by  them.  If  so,  may
 T  have  the  figures  of  money  advanced
 Statewise  to  clear  the  loans?

 SHRI  YESHWANTRAO  CHAVAN:
 Soinetimes  releases  are  made  to  ad-
 just  that,  They  do  not  go  in  for  over-
 draft.

 SHR]  P.  M.  MEHTA:  What  is  the
 Statewise  amount  given  to  ‘lear  the
 overdraft?

 SHRI  YESHWANTRAO  CHAVAN:
 For  the  first  year  I  have  got  with  me
 the  figures.  If  you  want  I  can  give
 it.  ‘The  overdrafts  are  converted  into
 and  term  loans.  The  Statewise  figures
 are:

 Rs.
 Andbra  Pradesh  60  crores
 Assam  नि  2275  33
 Bihar  *  «3875  »
 Haryana  .  नि  o  273
 Jammu  &  Kashmir  erg  +»

 Kerala  re  ae  |
 Mysore  .  +  3 7  Ft)
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 Rs.

 Orisen  4°92  crores

 Rajasthan  78:89  crores
 TémilNadu.  =  .  ‘54°69  crores
 UP,  ३37"  87  crores

 अध्यक्ष  महोदय  :  श्रापने  पंजाब  को
 छोड़  दिया  ।

 SHRI  N.  K.  P.  SALVE:  The  Finance
 Minister  hag  enumerated  three  chan-
 nels  through  which  the  Centre  assists
 the  States  financially.  Firstly,  they
 get  what  is  due  to  them  from  the  taxeg, that  is,  their  share  in  taxes.  We  have
 nothing  to  say  in  regard  to  that.  Then,
 they  get  what  is  due  to  them  for  plann-
 ing.  We  have  nothing  to  Say  on  that
 also.  The  third  channel  is  a  very, shady  channel;  where  the  States  do
 not  have  sufficient  resources  and  they
 spend  money,  they  get  assistance.

 MR.  SPEAKER:  Let  him  come  to
 his  question  straight.

 SHRI  N.  K.  P.  SALVE:  I  am  putt-
 ing  my  question.

 So  far  as  assistance  to  the  State
 from  the  Centre  through  the  third
 channel  namely  assistance  where  the
 resources  are  not  enough  to  meet  their
 expenses,  ig  concerned,  the  Centre-
 States  relationship  comes  to  a  very
 delicate  point.  May  I  therefore  know
 whether  there  are  any  well  laid  down
 criteria  so  that  the  States  are  not
 spoilt  and  those  States  which  indulge
 in  reckless  deficit  financing  ang  do  not
 mobilis  their  own  resources  fully  do
 not  run  away  with  a  large  share  of
 assistance  from  the  Centre?

 SHRI  YESHWANTRAO  CHAVAN:
 First  of  all,  I  would  advice  the  hon.
 Member  not  to  use  the  word  ‘shady’;
 he  said  that  the  way  the  resources
 were  used  was  somewhat  shady.
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 SHR]  N.  K.  है.  SALVE:  I  Said

 ‘shady’  not  with  reference  to  the  Cen-
 tre  but  with  reference  to  the  States.

 SHRI  YESHWANTRAO  CHAVAN:

 Even  with  regard  to  the  States,  let  him

 not  use  it.

 SHRI  N.  छू,  P.  SALVE:  If  the  hon.

 Minister  thinks  that  it  is  not  desir-

 able,  ¥  withdraw  it.

 SHRI  YESHWANTRAO  CHAVAN:
 I  think  we  have  now  begun  well  and

 now  I  can  answer  the  question.

 So  far  as  the  gaps  are  concerned,
 these  are  taken  into  consideration  by
 the  Planning  Commission.  It  is  not
 an  arbitrary  thing.  This  scheme  was
 introduced  in  !970-7l,  because  we
 found  that  some  of  the  States  had  a
 feeling  that  the  Finance  Commission’s
 allotment  possibly  could  not  take  into
 consideration  the  prob’en  of  some
 specific  States.  So,  certain  amounts
 were  indicateg  at  that  time  for  cer-
 tain  specific  Siates  on  the  recom-
 mendations  and  on  the  very  objective
 assessment  of  the  Planning  Commis-
 sion.  It  is  only  on  that  basis  that
 this  is  done.  But  at  the  same  time,
 for  the  sake  of  Centre-State  relation-
 ship,  in  case  a  certain  State  is  in  diffi-
 culty,  I  think  it  ig  our  duty  as  a  fede-
 ral  Government,  with  the  understand-
 ing  of  the  Members,  te  come  to  the
 help  of  the  State  Government.  We  are

 al)  co-partners  in  the  all-India  effort.
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 Falj  in  value  of  Rupee  in  Neighbour-
 ing  countries  in  the  East

 न
 9523,  SHRI  8,  con  SAMANTA;

 SHRI  SAMAR  GUHA:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  steps  being  taken  to  offset
 the  falling  value  of  the  rupee,  parti-
 cularly  in  the  neighbouring  countries
 in  the  East;

 (b)  the  variations  of  the  fall  in  the
 Rupee  value  from  country  to  country
 during  the  current  financial  year;  and

 (c)  the  reaction  of  this  development
 in  European  countries  and  m  U.S.A.

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN).
 (a)  Since  the  Smithsonian  Agree-
 ment  of  December  18,  97i  on  realign-
 ment  of  currcncies,  the  Indian  rupee
 hag  maintained  a  fixed  central  rate
 with  pound  sterling  This  rate  has
 remaineg  unchanged  even  efter  pound
 sterling  started  floating  in  June,  3972
 As  .  result,  changes  in  the  cross
 rates  of  Indian  rupee  with  different
 countries’  currencics  depend  upon
 fluctuations  of  the  pound  sterling  via-
 vis  other  currencies

 (b)  A  statement  showing  variations
 in  exchange  rates  of  India  rupee  in
 relation  to  currencies  of  3  countries

 (including  6  eastern  neighbouring
 countries)  since  the  beginning  of  the
 current  financial  year,  is  enclosed.

 (९)  The  Government  is  not  aware  of

 any  reaction  on  the  part  of  European
 countries  and  U.S.A.  in  this  regard.
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 StTaTsMENT

 Value  of  Indian  rupee  equivalent  to  unit  of  local  currencies

 Value  of  country  Currency  ‘Ist  week  2ad  week  Percentage
 ofApr.73  Of  Aug.73  =  ayypreciation

 (-  )  or  de~
 preciation(—)

 of  Inchan
 rupee

 I,  Eastern  neighbourine  countrics

 hb  Burma  Kyat  34688  193496  $812
 2.  Indonesia  Rupiah  0°0852  0.I779  »  394
 3.  Singapore  Dollar  3°0544  33452.  9°95
 4  Thiland  Baht  0°  3627  0°3748  3°33
 Se  Malaysia  dollar  30544  3°3583  995
 6.  Hong  Kong  dollar  +  4786  ३4944  306

 II.  Other  major  countries

 7.  U.S.A.  dollar  7°59  7°63  Ors  2

 8  W.  Germany  Deutsche  2°66  3°09  —I6-  TG Mark

 9.  Netherlands  Guilder  2°58  2.84  89  a
 Io.  Fiance  Frane  3°66  97  —6°  6
 i.  Japan  7 '
 tz.  Italy  No  Change  »०००००० .
 Ty.  Canada  J

 we  Percentage  depreaauon  between  2nd  April,  r973  and  r7th  August,  973.

 SHRI  £.  ८  SAMANTA:  The  per-
 centarc  of  appreciation  or  deprecia-
 tion  of  the  Indian  rupee  has  been  given
 in  the  statement  May  I  know  why
 the  peiods  chosen  were  only  the
 Ist  we  kh  of  Apri]  and  the  2nd  week
 of  August,  and  why  other  dates  were
 chosen?

 SHRI  YESHWANTRAO  CHAVAN:
 This  wae  done  beeause  if  was  much
 more  relevant  for  this  financial  year.
 That  wa  the  reason  why  those  dates
 were  chosen.

 SHRI  5.  C.  SAMANTA:  The  hon.
 Minister  has  stated  that  the  reaction

 to  the  development  in  the  European
 countries  and  the  U.S.A.  is  not  known
 or  appreciated.  I  would  like  to  know
 wheth:  we  have  dealings  in  trade  and
 other  matters  with  European  coun-
 tries  and  the  U.S.A.  and,  if  that  is  so,
 what  is  the  reaction?

 SHRI  YESHWANTRAO  CHAVAN:
 Naturally,  we  have  trade  relation-
 ship  with  European  countries  as  well,
 with  the  U.S.A.  and  the  United  King-
 dom;  and  some  of  the  western  Euro-
 pean  countries  vis-a-s  our  currency,
 ii  has  appreciated.  We  have  got  some
 trade  with  them  as  well.  4  think  by
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 and  large  I  can  say  that  this  hag  not
 affected  considerably,  because  the  pre~
 sent  situation  is  such  that  there  is  lit-
 tle  choice  for  us  to  choose  between,
 because  practically  the  entire  range  of
 currency  is  in  a  floating  condition.
 Therefore  we  are  living  in  a  world
 which  has  got  q  floating  currency  re-
 Sime.  So,  we  have  to  find  out  a  prac-
 tical  way.  I  think  if  we  go  by  the
 performance,  I  would  say  that  we
 have  not  done  badly.

 SHRI  SAMAR  GUHA:  Although
 the  question  relates  particularly  to
 South  East  Asia,  it  generally  relates
 to  our  own  country  also.  I  want  to
 know  from,  the  hon.  Minister;  as  he
 has  stated  earlier,  taking  the  All-India
 industrial  workers’  consumer  price
 index  as  l00  in  1941,  the  purchasing
 power  of  the  rupee  has  fallen  in  967
 to  46.7  per  cent  ang  now,  in  Decem-
 ber,  1972,  to  39.2  per  cent  accord-
 ing  to  the  Government’s  figures.  What
 is  the  reason  for  this  sharp  fall  of
 46  per  cent  during  these  three  years,
 and  may  I  know  whether  it  is  a  fact
 that  during  the  last  eight  months  the
 purchasing  power  of  the  money  has
 fallen  up  to  25  per  cent  according  to
 the  report  in  the  Statesman?  What
 is  the  reason  for  the  fluctuation  in
 Malaysia  and  Singapore?  What  is  the
 reason  for  the  fluctuation  of  money  to
 the  extent  of  minus  nine  per  cent?

 SHRI  YESWANTRAO  CHAVAN
 He  has  rather  mixed  up  two  ques-
 tions.  One  is  about  the  purchasing
 power  of  the  rupee  inside  the  coun-
 try,  and  the  other  38  the  relationship
 of  the  courrencies  for  exchange  pur~
 poses.  These  are  two  different  propo-
 sitions,  The  first  ig  the  result  of  cer-
 tain  inflationary  conditions  that  we  are
 discussing  in  this  country.  Certainly
 it  has  its  own  effect,  but  as  far  as  the
 -elationship  with  other  countries  is
 -oncerned—.

 SHRI  SAMAR  GUHA:  The  point  is-—

 MR  SPEAKER:  Have  the  patience
 to  listen.  Will  you  please  sit  down?
 Let  the  Minister  reply.

 SHRI  SAMAR  GUHA;  There  was
 a  statement  in  the  Statesman  that
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 during  the  last  sight  months,  the  pur-
 chasing  power  of  mondy  hag  fallen  up
 to  25  paise.  Is  it  a  fact?

 SHRI  YESHWANTRAO  CHAVAN:
 J  cannot  say  whether  it  has  come
 down  to  25  paise  because  that  is  not
 our  information.  But  certainly  the
 result  of  inflation  38  that  the  pur-
 chasing  power  of  the  rupee  is  certain-
 ly  reduced.  There  is  no  doubt  about
 that.  It  is  a  very  acceptable  proposi-
 tion.

 aft  रास  सह।य  पांडेय  श्री  मानू,  विनियम
 दर  जो  हमारे  रुपये  की  विभिन्न  देशो  की  करेसी
 के  साथ  है,  मै  उसो  के  सन्दर्भ  म ेजानना  चाहता

 है  ell  हमारे  रुपये  का  भाव  निश्चित  है  और
 लेकिन  कन्सोलीडेटेड  है,  ऐसा  आपने  बताया  है,
 इस  के  साथ  दूसरा  भाव  भी  चलता  है,  क्‍या
 उस  की  जानकारी  आप  को  है  ?

 SHRI  YESHWANTRAO  CHAVAN:
 3  do  not  take  official  cogmsance  of
 that.

 Visits  made  by  Chairman  of  the  State
 Bank  of  India  to  Pondicherry

 *524,  PROF  MADHU  DANDA-
 VATE,  Will  toe  Minister  of  FINANCE
 be  pleased  to  state

 (a)  the  number  of  visits  made  by
 the  Chairman  of  the  State  Bank  of
 India  to  Pondicherry  during  the
 past  three  vears  and  who  bore  the
 expenditure  ०)  these  visits,

 (b)  whether  these  visits  were  in
 connection  with  raising  of  funds  for
 “Auroville”,  a  centre  run  by  Arvind
 Ashram  at  Pondicherry  and  also  in
 connection  with  placing  of  orders  for
 furniture  for  the  State  Bank  of
 India;

 (c)  whether  during  these  visits,  the
 Chairman  of  the  State  Bank  appoint-
 ed  a  resident  of  the  Ashram  as  Inte-
 rior  Decorator  for  the  Bank;  and
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 (dy  if  so,  whether  orders  for  furni-
 tute  for  the  Bank  were  actually
 placed  with  the  Arvind  Ashram  on
 the  advice  of  this  Interior  Decorator
 and  the  value  of  these  orders?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  The  Chairman,  State  Bank  of
 India,  has  reported  that  during  the
 three-year  period  from  ist  August,
 3970  to  3lst  July  1978,  he  had,  during
 his  tours  to  Madras,  visited  Pondi-
 cherry  on  duty  24  times  and  the  ex-
 penditure  on  these  visits  was  borne  by
 the  State  Bank,

 (b)  The  visits  of  Chairman  of  State
 Bank  of  India  to  Pondicherry  were
 neither  in  connection  with  raising  of
 funds  for  “Auroville”  nor  in-connec-
 tion  with  placing  of  orders  for  fur-
 niture  for  the  State  Bank  of  India.

 (e)  A  resident  of  Sri
 Ashram  associated  with  a  firm  of
 interior  decorators  by  the  name
 Auroville  Designs,  was  introduced  to
 Chairman,  State  Bank  of  India  during
 one  of  his  visits  to  Pondicherry.
 Auroviue  Designs  was  associated  with
 the  Bank’s  Architects  in  the  interior
 decoration  of  the  Bank’s  new  building
 in  Bombay  and  later  the  Bank  direc-
 tly  secured  the  services  of  Auroville
 Designs  for  certain  items  of  interior
 decoration.

 Aurobindo

 (9)  Out  of  the  total  cost  of  the
 furniture  amounting  to  Rs.  3.63  lakhs
 purchased  for  the  new  building  of
 the  State  Bank  of  India  at  Bombay,
 orders  of  the  value  of  Rs.  2.5  lakhs,
 on  a  competitive  tender  basis,  were
 placed  with  Sri  Aurobindo  Ashram
 Woodworking  Unit,  Pondicherry.  The
 tender  of  this  Unit  was  the  lowest
 received  in  respect  of  the  items  for
 which  orders  were  placeq  with  the
 Unit.  These  purchases  were  not  made
 on  the  advice  of  the  interior  deco-
 rator.

 PROF.  MADHU  DANDAVATE:
 From  the  reply  of  the  hon.  Minister
 ft  appears  that  Pondicherry  is  such
 an  important  banking  centre  that
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 almost  after  every  forty  five  days  the
 Chairman  of  the  State  Bank  of  India
 likes  to  undertake  a  tour  to  Pondi-
 cherry  on  duty.  Is  it  a  fact  that  the
 services  of  the  State  Bank  of  India
 and  its  Secretary  and  Deputy  Sec-
 retary  are  being  utilised  to  collect
 funds  for  Aurobindo  Ashram  and  38  it
 also  a  fact  that  from  the  clients  of
 the  State  Bank  of  India  they  have
 raised  about  Rs.  80  or  Rs.  90  lakhs
 for  Aurobindo  Ashram  for  instance,
 Rs.  8  lakhs  from  Birlas,  Rs.  7  lakhs
 from  the  TVS,  Rs,  0  lakhs  from  the
 Delhi  Cloth  Mills,  Rs.  0  lakhs  from
 Tatas,  Rs.  0  lakhs  from  Fafatlals,  Rs.
 3  lakhs  from  Buorias,  Rs.  3  lakhs  from
 Kasturbal  Lalbhai,  Rs.  4  lakh  from
 Guenka,  Rs.  3  lakhs  from  Garware,
 Poona,  Rs.  2  lakhs  from  Batliboi  and
 Co.,  Rs.  2  lakhs  from  Mathurdas  Sagji,
 Rs.  6  lakhs  from  Sahu  Jains  and  80
 on,

 SHRI  YESHWANTRAO  CHAVAN:
 I  do  not  know  who  paid  whom  as
 donations.  But  the  Chairman  of  the
 State  Bank  is  a  devotee  of  Aurobindo;
 he  has  accepted  that  position:  he  is
 a  devotee  of  the  Mother  there  and
 as  a  member  of  the  Aurobindo  Cen-
 tenary  Committee  certain  letters  were
 forwarded  through  him  to  some  people
 not  only  in  India,  the  names  that  you
 mentioned.  Generally  it  was  mention-
 ed;  it  has  happend  once.  I  do  not
 think  anybody  specially  was  employ-
 ed  for  this  particular  purpose.

 PROF.  MADHU  DANDAVATE:  4
 asked  whether  the  staff,  including
 the  Secretary  and  the  Deputy  Sec-
 retarieg  were  utilised  for  collection  of
 funds.

 SHRI  YESHWANTRAO  CHAVAN:
 My  information  is  ‘no’

 SHRI  PILOO  MODY:  Which  means
 it  is  neither  no,  nor  yes.

 PROF.  MADHU  DANDAVATE:  In
 the  reply  that  was  given,  there  is
 reference  to  the  interior  decorators
 and  furniture  purchased  for  the  State
 Bank  of  India.  May  I  know  in  this
 connection  whether  one  Mr.  Kudian-
 wala  who  was  the  architect  for
 the  construction  of  the  State  Bank



 I9  Oral  Answers

 of  India  in  Nariman  Point,  Bombay,
 who  hag  really  no  knowledge  of
 interior  decoration  at  all,  was  placed
 in  charge  of  the  purchase  of  furniture
 and  interior  decoration  on  the  vety
 clear  understanding  that  an  impor-
 tant  personality  in  the  Ashram,
 Mr.  Wiliam  Netter  who  is  an
 Anirican  ung  who  has  again  no  know-
 ledge  of  interior  decoration,  should  be
 taken  as  his  pertner  and  he  was  also
 clearly  told  that  out  of  the  6  per  cent
 commission  that  would  be  given  to
 him,  three  pey  cent  would  be  given
 to  Mr,  Netter  for  the  Pondicherry
 Ashram.  In  conclusion,  |  should  like
 to  ask  whether  all  these  irregularities
 of  the  Chairman  of  the  State  Bank
 of  India  are  tolerated  because  the
 Chairman  of  the  State  Bank  of
 India  knows  the  full  inside  story  of  the
 Nagarwala  case  of  60  lakhs  and  he
 should  keep  quiet  and  thereiore  the
 Government  keeps  quiet  in  this  matter.
 Is  it  a  fact  or  not’

 SHRI  YESHWANTRAO  CHAVAN:
 As  far  as  the  last  part  of  the  ques-
 tion  8  concerned,  I  would  like  to  say
 tha,  he  has  got  a  very  sharp  imagi-
 nation,  This  seems  to  be  the  nrodurt
 of  that  imagination.  I  must  pay  a  com.
 pliment  for  his  sharp  imagination.

 PROF.  MADHU  DANDAVATE.
 Let  us  have  a  bit  of  your  imayina-
 tion  now.

 SHRI  YESHWANTRAQ  CHAVAN
 Let  us  not  compete  betwee  your
 imagination  an  my  imaginatiou.  We
 are  concerued  with  facts  Tt  is  a  fact
 that  the  architect,  Mr.  William
 Netter...

 SHR]  K.  P.  UNNIKRISHNAN:  He
 is  a  friend  of  Piloo.

 SHRI  YESHWANTRAO  CHAVAN:
 May  96  it  is  good.  It  is  a  fact  that
 one  of  the  inmates  of  the  Ashrum
 Mr.  Wiliam  Netter,  was  associated  for
 certain  purposes.  }  would  like  to  give
 some  information  about  Mr  Netter,
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 who  is  asadciated  with  this  Ashram.
 He  ts  an  American  by  nationality  and
 is  aged  46  years.  He  came  to  India  in
 December  967  and  joined  the  Ashram
 in  February  1968,  He  is  ६  graduate  of
 Georgetown  University,  New  York.
 He  has  a  Master’s  Degree  in  Educa-
 tion,  Philosophy  and  Literature  from
 Fordham  University,  New  York.  He
 has  studied  at  New  York  School  of
 Interrior  Designs.

 SHR}  JYOTIRMOy  BOSU:  The
 ‘imstor  says  that  he  has  studied  at

 the  New  York  School  of  Interior
 Designs,  Did  he  pass  any  examina-
 tion  and  get  any  diploma  or  degrce
 on  interior  decoration?

 MR.  SPEAKER:  He  should  ‘not
 be  interrupted.

 SHRI  H.  N.  MUKHERJEE:  Sir,
 it  is  a  substantial
 not  a  joke.

 infornation.  It  is

 MR  SPEAKER:  He
 reply  to  the  interruptions.

 need  not

 SHRI  JYOTIRMOy  BOSU:  Sir,
 T  askel  a  very  relevant  question  You
 take  it  Lightly.  4  did  not.

 MR  SPEAKER:  A  member  has
 asked  a  question  and  the  Mhnister

 ig  replying  to  it  He  should  not  be
 interrupted

 SHRI  P.  M.  MEHTA:  Sir,  it  is
 better  for  the  Munister  to  give  in-
 formation  and  not  joke.

 MR  SPEAKER:  What  is  the  joke
 about  if?  Why  should  there  be  such
 inter:  uptions.

 SHRI  JYOTIRMOY  BOSU-  Sir,
 kindly  listen  to  us.  It  will  do  8  lot
 of  gond  to  all  of  us.

 SHRI  YESHWANTRAO  CHAVAN:
 I  am  only  passing  on  the  information
 which  we  hive  in  ovr  possession
 ahout  this  particular  gentleman,  There
 is  no  question  of  my  making  a  joke
 about  anybody.  As  I  was  saying,  Mr.
 Netter  wag  the  Editor-in-Chief  of
 the  Quarterly  Magazine  of  the
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 National  Society  of  Interior  Desig-
 Hers,  USA,  ‘1986-87,  Coming  to  his
 experience,  he  did  the  interior  decora-
 tion  of  the  New  York  town  house
 of  Dorothy  London  (famous  TV  and
 film  star).  This  shows  that  he  has
 got  actual  expereience  of  interior  de-
 coration.  He  was  also  associated  with
 one  of  the  very  leading  magazines  con-
 nected  with  interior  decoration.  So,
 it  would  not  be  correct  to  say  that
 he  had  no  knoweldge  of  interior
 decoration.  This  is  the  only  pvint
 T  am  trying  to  make.

 PROF.  MADHU  DANDAVATE:  My
 specific  question  whether  six  per  cent
 commission  was  offered  and  whether
 he  agreed  that  three  per  cent  would
 go  to  the  Ashram  has  not  been  an-
 swered.  He  has  given  a  description
 of  Mr  Netter.  But  he  has  not  given
 any  information  whether  Mr  Netter
 had  knowledge  of  interior  decoration.

 SHRI  YESHWANTRAO  CHAVAN:
 On  that  point  I  have  no  information.

 SHRI  PILOQ  MODY:  When  the
 Minister  says  that  he  has  no  know-
 ledge  about  a  particular  thing,  js  he
 not  bound  to  find  it  out  and  the:  re-
 port  to  the  House?

 MR.  SPEAKER:  Yes,  please.

 SHRI  VAYALAR  RAVI:  From  the
 answer  of  the  hon,  Minister  it  is  quite
 evident  that  there  has  been  abuse  and
 misuse  of  power  by  the  Chairman  of
 the  State  Bank  of  India.  He  has
 gone  to  Pondicherry  22  times  at  the
 expense  of  the  public  exchequer  to
 see  the  Mother.  I  cannot  find  any
 difference  between  the  Anand
 Margis,  the  followers  of  Bala  Yogi
 and  the  worshippers  of  The  Mother.
 What  steps  do  the  Government  pro-
 pose  to  take  against  the  Chairman  of
 the  State  Bank  for  his  misuse  of
 power?

 SHRI  YESHWANTRAO  CHAVAN:
 I  do  not  think  it  is  misuse.  Whenever
 fhe  was  in  Madras  he  certainly  made
 a  trip  to  Pondicherry.  Certainly.

 ‘one  can  shy....  (Interruptions).
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 SHRI  VAYALAR  RAVI:  He  is

 pleading  a  bad  case.

 SHRI  VASANT  SATHE:  Why  was
 it  allowed  at  public  expense?

 SHRI  YESHWANTRAO  CHAVAN:
 When  the  Chairman  of  the  Bank  8068
 there  it  cannot  be  said  that  he  does
 not  make  use  of  the  time  for  attend-
 ing  to  the  working  of  bank  there.
 Naturally,  he  would  like  to  know  the
 functioning  of  the  bank  and  its  bran.
 ches  in  the  rural  areas.

 SHRI  JYOTIRMOY  BOSU:  Is  it  or
 is  it  not  a  fact  that  the  Bombay  office
 of  the  Aurobindo  Ashram  Auroville
 is  situated  in  the  State  Bank  official
 residence  of  Shri  Talwar?

 SHRI  YESHWANTRAO  CHAVAN:
 I  have  no  information.

 SHRI  INDRAJIT  GUPTA:  I  would
 like  to  know  whether  Shri  Chavan
 himself  believes  that  the  Chairman
 uf  the  State  Bank  had  to  make  24
 trips  to  Pondicherry  in  order  to
 supervise  the  banking  operation.  If
 he  is  a  devotee  of  the  Mother  and
 wants  to  go  there,  he  can  go  not  24
 times  bu,  200  times;  I  have  no  objec-
 tion.  But  why  should  this  be  done
 at  the  expense  of  the  State  Bank?
 Why  should  you  allow  him  to  expend
 the  finances  of  the  State  Bank  in  or-
 der  to  enntble  him  to  carry  out  what-
 evur  religious  devotion  he  wants  to
 indulge  in®  In  the  background  of
 lecturing  to  the  country  about  aus-
 teritvy  and  postponing  so  many  essen-
 tial  items  of  expenditure,  spending
 Rs.  38  lakhs  on  the  furnishing  of  the
 new  State  Bank  of  India  office,  Bombay
 and  allowing  the  Stale  Bank  of  India
 finances  to  be  used  in  order  to  finance
 these  trips  io  Auro-village  24  times
 m  three  years,  don’t  you  think  that  it
 is  samething  very  wrong?

 SHRI  YESHWANTRAO  CHAVAN:
 I  do  not  want  to  justify  what  he  did.
 That  is  not  my  point.  I  only  want  to
 point  out  that  he  did  try  to  take  up
 official  work  during  these  trips.  That  is
 what  I  am  trying  to  point  out.  I  am
 not  justifying  it.
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 SHRI  ATAL  BIHARI  VAJPAYEE:
 He  should  not  have  done  it.

 SHRi  YESHWANTRAO  CHAVAN:
 He  could  have  avoided  it.

 SHRI  N.  K.  ्,  SALVE:  To  many  of
 us  the  name  of  Aurbindo  Ashram  is
 more  revered  than  the  State  Bank  of
 India.  So,  when  we  ask  questions  it
 is  not  that  we  are  casting  aspersion
 On  the  Ashram,  But  the  facts  narra~
 ted  by  the  Finance  Minister  shows
 that  all  is  not  well  with  the  working
 of  the  State  Bank.  Would  he  direct
 the  Board  of  Directors  to  enquire  in-
 to  the  matter  and  report  because
 while  ostensibly  working  within  the
 rules  the  Chairman  is  guilty  of
 impropriety?

 SHRI  YESHWANTRAO  CHAVAN:
 ‘Well,  he  wants  me  to  ask  the  Board
 of  Directors  to  look  into  it.  I  will
 certainly  discuss  it  with  the  Chairman
 himself.

 PROF.  MADHU  DANDAVATE:
 Following  Shri  Salve,  I  also  want  to
 make  it  clear  that  I  was  casting  ro
 aspersion  on  Aurbindo  Ashram.

 AN  HON.  MEMBER;  So,
 also  afraid  of  the  Ashram?

 PROF.  MADHU  DANDAVATE:
 As  far  as  the  Ashram  is  concerned,
 I  have  every  respect  for  it,  even
 though  I  am  an  atheist.

 बिहार  लेस्थर  झाक  कार्म्स  हारा  घिस
 संत्री  को  शापन  दिया  जाना

 #525,  भरी  रामावतार  शास्त्री  :  क्‍या

 दिस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  बिहार  चैम्बर  आफ  कामस
 मे  उन्हें  गत  2  जूलाई  ,  को  एक  शापन  भेजा

 था;

 (@)  यदि  हां,  तो  उसकी  मुख्य  बातें  क्या
 हैं  ;  भौर

 (गे)  सरकार  मे  इस  बारे  में  क्या  कार्य-

 वाही  की  है  ?

 you  are

 AUGUST  81,  #श३  Oral  Anmoera  ™
 THR  MINISTER  OF  FINANCE

 (SHRI  YEBWANTRAO  CHAVAN):
 (a)  to  (c).  A  statement  is  laid  on  the
 Table  of  the  House.  Government
 have  received  a  representation  dated
 22th  July,  973  from  the  Bihar  Cham-
 ber  of  Commerce  Patna  the  main
 points  of  which  are—

 (i)  The  clearing  house  in  Patna
 has  ceased  to  operate  from
 9th  June.  973  on  account  of
 the  agitation  in  the  Paina
 branch  of  the  Bank  of
 Baroda.  This  has  spread  to
 other  centres  in  the  State
 thereby  upsetting  the  econo-
 mic  activity  of  the  region.

 Cheques  worth  Rs.  40-50
 crores  are  stated  to  be  await-
 ing  clearance.

 (ii)

 (ii)  The  suspension  of  the  clearing
 house  in  Patna  is  the  out-
 come  of  inter-union  rivalry.

 (av)  Finance  Minister  shoulg  m-
 tervence  in  the  matter  so
 that  normal  working  of  the
 clearing  house  ig  immedia-
 tely  resorted  ang  clearing
 house  is  kept  immune  from
 such  disputes  in  future.

 2  The  Reserve  Bank  of  India  has
 stated  that  due  to  the  suspension  of
 clearing  house  in  Patna,  45,000  che-
 ques  worth  Rs.  30  crores  were  repor-
 ted  to  have  piled  up  in  local  banks
 upto  lith  July,  ‘1973.  With  a  view  to
 relieve  hardship  to  the  public  and  to
 enable  the  clearing  house  to  func-
 tion  smoothly,  the  Bank  of  Baroda
 withdrew  voluntarily  for  a  tempora-
 ry  period  from  the  clearing  house  in
 Patna  from  the  38  July  to  llth  Au-
 gust,  ‘1973,  With  the  resumption  of
 the  clearing  house  from  3  July,
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 of  Baroda  participating  in  the  clear-
 ing  from  that  date.  The  Central  in-
 dustrial  relations  machinery  ig  in
 touch  with  the  parties  concerned  on
 matters  relating  to  the  agitation  in
 the  Bank  of  Baroda.

 aft  शमबतार  शास्त्री  :  प्रध्यक्ष  महोदय:
 जी  यह  जो  वक्तव्य  पटल  पर  रखा  गया  है  उस  में
 यह  बताया  गया  है  कि  2  जुलाई,  973  तक
 30  करोड़  रू०  के  45  हजार  शेक  पटना  के

 विभिन्न  स्थानीय  बैंकों  में  जमा  थे  ।  बीच  में
 बैंक  प्राफ़  बड़ोदा  ने  क्लीयरिंग  हाउस  के  काम
 को  बन्द  कर  दिया  था  जो  फिर  चालू  हुमा  है,
 झौर  यह  बिमारी  पुरे  हिन्दुस्तान  में  फैल  गयी  है
 धौर  स्थिति  सुधरने  के  बजाए  बिगड़ती  जा  रही
 हैं  इस  लिए  इस  पृष्ठ  भूमि  में  मैं  यह  जानना

 चाहता  हुं  कि  क्या  सरकार  का  ध्यान  इस  बात
 की  शोर  भाकइृष्ट  हुआ  है  कि  झाल  इण्डिया
 बेक  ऐमप्लाईज़  असोंसियेशन  के  महा  सचिव
 श्री  प्रभात  कर  ने  बैंक  कर्मचारियों  से  झागामी
 4  सितम्बर  को  बढ़ोदा  बैंक  के  कमेचारियों  की
 मांग  के  समर्थन  में  एक  दिन  की  सांकेतिभां

 हड़ताल  करने  का  ग्राहवान  किया  है  ?  यदि  हां,
 तो  उन  की  मांग  क्‍या  हैं  तथा  उने  की  पूर्ति  में
 सरकार  के  सामने  क्या  कठिनाई  है

 aft  अटल  बिहारी  बाऊपेयीः  बिहार  चैम्बर
 के  सवाल  में  बक  कम  चा  रियों  को  हड़ताल  कहां
 से  भरा  गई  |

 थी  रासकतार  शास्त्री  :  द्सी  के  सिलसिले
 में  हैं।

 SHRI  YESHWANTRAO  CHAVAN:
 It  is  a  fact  that  the  clearing  house
 was  closed  for  more  than  a  month
 at  one  stage  and  the  closure  of  the
 clearing  house,  certainly,  had  created
 certain  difficulties  for  the  customers
 of  the  banking  system  as  qa  Whole  be-
 tause  cheques  worth  more  than  Rs.
 35  crores,  I  think,  remained  uncashed.
 That  hat,  certainly,  an  adverse,  effect
 on  trade  and  commercial  activities.
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 The  main  reason  for  the  trouble
 is  the  trade  union  rivalry.  +  am  not
 taking  any  particular  view  of  the
 matter.  I  am  not  trying  to  blame
 anybody.  I  am  only  trying  to  find
 out  some  constructive  solution  to  the
 problem.  When  one  union  feels  that
 there  is  some  injustice  against  their
 own  employees,  agains,  the  mem-
 bers  of  their  own  union,  sometimes,
 they  resort  to  these  sort  of  things.
 May  be  for  good  reasons  or  justified
 reasons,  I  am  not  expressing  ony
 opinion  on  that.  I  have  to  find  some
 way  out.  Therefore,  the  Baroda  Bank
 has  been  advised  that  they  should
 discusss  the  matter  with  the  Labour
 Ministry.  For  the  last  two  days,  the
 discussions  are  going  on.  Even  today
 possibly,  they  must  be  meeting.  With-
 out  further  complicating  the  question
 by  answers  and  questions  and  other
 things,  let  us  hope,  that  some  way
 will  be  found  out  of  this.

 शी  रामाबसार  शास्त्री:  क्या  यह  बात  सच

 है  कि  कर्म  चारियों  की  मुख्य  मांग  भाल  इण्डिया
 बैंक  आफ  बड़ौदा  ऐमप्लाईज  करोस्‍्राडिनेशन
 कमेटी  को  मान्यता  देने  सम्बन्धी  है।  यदि  हां,
 तो  क्‍या  इस  प्रश्न  पर  विचार  करने  के  बजाय

 बहुत  से  कर्मचारियों  को  मुभतल  कर  दिया
 गया  है  ?  यदि  हां  तो  उन  की  संख्या  कितनी

 है,  तथा  इस  विवाद  का  हल  निकालने  में
 बिलम्ब  के  क्‍या  कारण  रहे  हैं  ?

 SHRI  YESHWANTRAO  CHAVAN:
 I  do  not  want  to  go  into  the  merits
 of  the  question  because  then  I  will
 have  to  express  certain  views.  I  am
 not  prepared  to  do  this  at  the
 moment.  As  the  hon.  Member  rightly
 said,  the  question  arose  becatise  of
 the  recognition  of  the  union.  As  I
 said,  I  do  not  want  to  go  into  the  me-
 rits  of  the  question,  The  other  union
 ‘wag  given  recognition  because  on
 verification.  they  were  found  to  be
 a  representative  union.  Certainly.
 some  action  was  taken  against  cer-
 tain  employees,  not  far  the  reason
 that  they  belonged  to  a  particular
 union.  According  to  the  Bank,  they
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 had  done  something  which  was  in-
 consistent  with  the  discipline  of  the
 Bank.  So,  they  had  taken  action  in
 the  matter.  As  far  as  the  closure  of
 the  clearing  house  and  its  effect  on  the
 customers  is  concerned,  it  is  a  matter
 which  is  eausing  concern  to  us,  We
 are  making  efforts  to  find  out  a  solu-
 tion.  I  may  not  be  put  in  a  position
 of  taking  side  one  way  or  the  other
 by  giving  answer  to  this  question.

 DR.  RANEN  SEN:  J  appreciate  Mr.
 Chavan’s  statement  that  one  should
 not  complicate  the  issue  ky  rubbing

 ‘on  this  point.  Still  may  I  ask  him
 whether  it  is  ६  faet  that  twa  Unions
 werg  existing  and  both  had  been  re-
 cognised  by  the  management,  but  all
 of  a  sudden  in  the  month  of  April
 this  year  recognition  given  to  one
 Union,  All  India  Bank  Employees’
 Union,  has  been  taken  away  and,
 therefore,  this  has  arisen.  If  that  is
 so,  what  were  the  reasons  for,  all  of
 a  sudden  derecognising  one  Union
 while  both  the  Unions  had  been  re-
 cognised?  I  also  want  to  know  why,
 instead  of  dealing  with  this  issue
 yourself—it  was  easy  for  you—it  was
 shunted  On  to  the  Labour  Ministry.

 SHRI  YESHWANTRAO  CHAVAN:
 It  is  a  fact  that  the  Bank  was  con-
 sulting  both  the  Unions  as  far  as  the
 national  issues  were  concerned.  But
 as  the  necessity  arose  of  finding  out
 which  is  the  representative  Union  so
 as  to  nominate  the  directors  on  the
 Board,  verification  had  to  be  under-
 taken  and  from  the  verification  it  was
 found  that  the  other  Unien  was  the
 representative  Union.  Nobody  did  it
 out  of  fun.  They  had  to  nominate
 member  representating  the  emplo-
 yees  on  the,  Board  and,  _  therefore,
 verification  was  undertaken  according
 to  the  procedure  laid  down  ४5४  the
 I.abour  Ministry.

 श्री  मधु  लिसये  :  ग्रभी  मंत्री  महोदय  ने  कहा
 कि  बैंकों  के  प्रबन्ध  में  कर्म  चा  रियों  का  प्रतिनिधि

 निथ्ुक्त  करने  के  लिए  यह  जरूरी  हो  जाता  है  कि

 कौन  यूनियन  प्रतिनिधिक  हैँ  इसका  पता

 लगाया  जायें,  एक  यूनियन  के  चेयरमैन

 यहां  बैठे  हुए  हैं।  मैं  जानना  चाहता
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 हुं  कि  सदस्यता  जांच  के  लिए  वेरिफिकेशन  के

 लिए  कौन  सा  उन्हींने  तकनोक  ग्रपनाया  ?
 SHRI  YESHWANTRAO  CHAVAN:

 I  know  this.  At  the  present  moment
 I  do  not  have  the  details  with  me.
 Certain  procedure  is  laid  down  hy
 the  Labour  Ministry  according  to
 which  if  wag  undertaken.  There
 were  certain  guidelines  given  by  the
 Labour  Ministry  and  according  to
 those  guidelines,  verification  was
 done.

 SHRI  PILOO  MODY:  You  will  find
 cut  and  let  us  know.

 SHRI  YESHWANTRAO  CHAVAN:
 You  read  back  the  old  papers.  I
 riust  have  given  that.

 ao
 श्री  मधु  लिसये  :  मुझे  बाद  में  बता  दें  क्या

 प्रोसीजर  है  क्योंकि  इसके  बारे  में  मेरा  संशोधन

 था।

 श्री  घशवन्तराद  चव्हाण  :  बता  देंगे।

 श्री  हुकम  चन्द  कछवाय  :  बैंक  कर्मचारियों

 ने  श्रगर  हड़ताल  की  तो  उसके  का  रण  काफी  हानि

 होगी  (इंटरप्शंन)  कीमतें  बढ़ेगी,  व्यापारियों

 के  बास्तें  क्लीयरेंस  की  सुविधा  नहीं  रहने  से

 चीजों  की  कमी  होगी,  छोटे  लोगों  पर  इसका
 असर  पड़ने  वाला  है  |  हड़ताल  की  नौबत  न

 आये  और  मामले  को  शीघ्रता  से  सुलझा  लिया

 जाए  कमं  चारियों  के  प्रतिन्ति  ध्षियों  की  बुला  कर

 और  इस  में  किसी  भी  प्रकार  का  पक्षतात  न

 हो  ,  क्या  सरकार  इसकी  कोशिश  कर  रही  है
 mre  तौर  से  चरकार  मान्यता  प्राप्त  यूनियन
 को  ही  बुलाती  है,  दूसरी  यूनियन  जो  मान्यता

 प्राप्त  नहीं  &  लेकिन  क्रिस  का  संगठन  है  और

 जो  शक्तिशाली  भी  है  उसको  नहीं  बुलाती  है।
 सब  को  बुला  कर  चर्चा  करके  ,  मामले  को

 क्या  सुलझानें  की  कोशिश  की  जाएगी  ताकि

 हड़ताल  की  नोवत  न  Wit  ?

 श्री  यशवन्तराद  चव्हाण  :  सब  बातों  को

 सरका र  कर  रही  है।  हड़ताल  से  बैंकिंग  सिस्टम

 पर,  व्याप  र्य्यों  पर,  कस्टमज़  पर  बुरा  असर

 पड़ता  है  ।  इसलिए  बात  कर  रहे  हैं  इन  सब  के
 साथ  ।
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 नेपान  से  गांजे  को  तस्करी

 *5 06.  श्री  एम०  एस०  पुरती  :  क्‍या
 बित  मंत्री  यह  बताने  की  छापा  करेंगे  कि  ;

 (क)  क्‍या  नेपाल  से  गांजे  का  तस्कर

 व्यापार  विशेषतः  देवरिया,  गोरखपुर  शौर

 बस्ती  जे  से  भारत-नेया ल  सीमा  क्षेत्रों  में  हो  रहा
 हर है

 (@)  यदि  हां,  तो  इस  सम्बन्ध  सें  r97I-

 72,  और  973  में जून  तका  कितने

 व्यक्तियों  को  पकड़ा  गया  ;  और

 (ग)  सरकार  ने  इस  मालले  में  श्र्न्य

 क्या  कार्यवाही  की  है  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SRHI  K,  R.
 GANESH):  (a)  The  Government  is
 aware  that  hemp  (cannabis)  is  being
 smuggled  into  India  from  across  the
 Indo-Nepal  border,

 (b).  The  number  of  persons  arres-
 ted  for  smuggling  of  cannabis  into
 India  during  the  years  97l,  972  and
 973  (upto  June)  is  50,  46  and  39

 respectively.
 (c).  The  Government  has  intensi-

 fied  the  preventive  measures  and
 reinforced  the  enforc2ment  machinery
 etl  along  the  Indo-Nepal  border.

 te
 Further,  the  enforcement  agencies

 of  the  State  and  the  Central  Govern-
 nrent,  such  as  State  Excise,  Police,
 Drug  Control  Administration,  Cus-
 tems  and  Central  Excise,  Central  Bu-
 reau  of  investigation,  Narcotics  De-
 partment,  Border  Security  Force
 Railway  Protection  Force  etc.  are
 always  on  the  alert  to  intercept  per-
 sons  engaged  in  illicit  traffic  in  nar-
 cotic  drugs.  The  watch  extends  to
 places  in  the  interior  as  well  as  on
 the  border.  Meetings  are  periodi-
 cally  arranged  amongst  senior  offi-
 cers  of  these  organizations  with  a
 view  to  co-ordinate  and  strengthen
 the  anti-smuggling  measures.
 80  LS—2

 BHADRA  9,  i895  (SAKA)  Oral  Answers  30

 श्री  एस०  एस  पुरती  :  मंत्री  महोदय
 ने  अपने  उत्तर  में  बताया  है  कि  भारत  में

 गांजे  के  तस्कर  आयात  के  लिए  i97]  में
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 व्यक्ति  गिरफ्तार  किए  गए  हैं।  इससे  स्पष्ट

 है  कि  सरकार  को  तस्कर  व्यापार  करने  बालों

 को  पकड़ने  में अभी  तक  सफलता  नहीं  मिल

 पाई  है  ।  मैं  जानना  चाहता  हूं  कि  तस्कर

 व्यापार  गांजे  का  बन्द  हो,  इस  वास्ते  सरकार

 ग्रौर  कौन  कौन  से  विशेष  उपाय  कर  रही  है,
 क्या  कार्रनाई,  करने  जा  रही  है,  कौन  से

 कदम  उठाने  जा  रही  है  ?

 SHRI  K.  R.  GANESH:  I  have  al-
 ready,  in  the  course  of  the  reply  it-
 self,  indicated  the  various  measures
 that  have  been  taken  to  reinforce  the
 Indo-Nepal  border.  A  new  preven-
 tive  collectorate  has  been  formed  in
 Patna,  and  the  customs  formation  and
 excise  formation  on  the  Indo-Nepal
 border  have  been  provided  with
 mobile  vans  and  various  other  equip-
 ment  that  are  necessary.  A  _  special
 officer  has  been  posted  to  coordinate
 the  activities  of  all  enforcement  agen-
 cies,  and  all  enforcement  agencies  of
 State  Government  like  State  Excise,
 State  Police,  Border  Security  Police
 and  various  other  agencies  are  busy
 intercepting  persons  engaged  in  illicit
 traffic  in  narcotic  drugs.

 श्री  राम  सूरत  प्रसाद :  97I,  972

 शौर  973,  इन  तीन  वर्षो  में  कितमा  गांजा

 पकड़ा  गया  और  उस  गांजे  का  सरकार  ने

 क्या  इंतजाम  किया  ?

 SHR]  K.  R.  GANESH:  The  hon.
 Member  has  asked  about  the  quantity
 of  seizures  of  ganja  dyrig  97l,  972
 and  1973.  In  1971,  it  was  72,775  kilo-
 grams;  in  1972,  3,036  kilograms;  and
 in  973  upto  June,  1,072  kilograms.

 MR.  SPEAKER:  He  has  asked,  how
 they  were  disposed  of.

 SHRI  K.  R.  GANESH:  These  have
 been  seized  by  the  enforcement  agen-
 cies—by  the  Customs,  by  the  Central
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 Excise,  by  the  Border  Security  Force
 They  are  deposited  in  the  Govern
 ment.  Afterwards  what  happens,  I
 have  no  information  at  the  moment.

 Set  Procedure  followed  by  Private
 Organisations  for  Distributing  scarce

 Imported  materials

 *527,  SHRI  SHYAM  SUNDER
 MOHAPATRA:  Will  the  Minister  of
 COMMERCE  be  pleased  to  state:

 (a)  whether  Government  import-
 ing  agencies  are  having  any  set  pro-
 cedure  to  be  followed  by  the  private
 organisations  which  are  distributing
 scarce  imported  raw  materials  on
 their  behalf  to  the  allottees;

 (b)  if  ‘50,
 thereof;

 the  salient  features

 (c)  whether  irregularities  had
 been  found  in  the  distribution  of
 imported  scarce  raw  materials  by
 the  private  agencies  during  the  last
 three  years;  and

 (d)  if  so,  the  nature  thereof  and
 the  action  taken  by  Government  in
 the  matter?

 THE  MINISTER  OF  COMMERCE
 (PROF,  D,  P,  CHATTOPADH-
 YAYA):  (a)  and  (b).  Yes,  Sir.  Only
 STC  utilises  the  services  of  distribu-
 tors  Raw  materials  are  released  bv
 the  distributors  in  accordance  with
 allotmeat  letter/delivery  order  speci-
 fying  selling  prices  and  quantities
 issued  by  STC

 (c)  No,  Sir,

 (d)  Does  not  arise,

 SHRI  SHYAM  SUNDER  MOHA-
 PATRA:  It  is  common  knowledge
 that  these  distributors  only  give  to
 the  highest  bidders  and  everything
 is  done  under  the  table.  Although
 there  are  inspection,  periodical  check-
 up  of  godowns,  registers,  books  of
 account  and  every  thing,  it  is  common
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 knowledge  that  corruption  is  there.
 Will  he  employ  some  agency,  either
 CBI  or  some  such  agency  or  have  the
 Vigilance  Department  to  find  out  who
 are  in  the  wrong?

 PROF.  D.  P.  CHATTOPADHYAYA:
 He  has  said  something  allegmg  some
 general  irregularity,  If  something
 specific  38  brought  to  my  notice  I
 will  look  into  it.  Otherwise  if  it  is
 sad  in  a  general  way,  I  cannot  res-
 pond  in  a  very  instructive  or  illum.
 nating  way.

 SHRI  SHYAM  SUNDER  MOHA-
 PATRA:  It  is  strange  that  during
 the  last  many  years  no  irregularity
 has  been  found  out,  although  it  is
 common  knowledge  May  I  know
 whether  the  list  of  distributors  is  the
 same  which  has  been  existing  for  the
 last  so  many  years  or  there  has  been
 some  change,  some  neWw-comers,
 some  additions  or  alterations?

 PROF,  D  P  CHATTOPADHYAYA:’
 What  happens  is  this.  Private  dis-
 tributors  are  not  ordinarily  given  this
 job;  when  a  particular  item  is  cana-
 lised  at  the  initial  stage  their  exper-
 tise  or  experience  is  utilised  but
 with  the  passage  of  time  it  is  dis-
 Pensed  with

 WRITTEN  ANSWER  TO  QUESTIONS

 Plan  to  Boost  Jute  Output  during  Fifth
 Plan  Period

 *528  SHRI  P  A.  SAMINATHAN;
 SHRI  R  V.  SWAMINATHAN:

 Wil)  the  Minister  of  COMMERCE
 be  pleased  to  state

 (a)  whether  Government  are  plan-
 ning  to  boost  jute  output  in  the  coun-
 try  during  the  Fifth  Five  Year  Plan;

 (b)  whether  his  winistry  has  for-
 ‘warded  a  blueprint  of  the  proposal
 to  the  Planning  Commission  in  this
 regard;  and

 (e)  if  so,  whether  Planning  Com-
 mission  has  accepted  the  proposal?
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 THE  MINISTER  OF  COMMERCE
 (PROF,  D,  P,  CHATTOPADHYAYA):
 (a)  Yes,  Sir

 (b)  and  (c).  Ministry  of  Agricul-
 ture  have  forwarded  their  proposals  to
 the  Planning  Commission,  which  are
 being  considered  by  the  Commission.

 Export  of  Kendu  Leaves  to  Sri  Lanka

 *529,  SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  BIRENDER  SINGH
 RAO:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  the  Orissa  Forest  Cor-
 poration  signed  with  the  Sri  Lanka
 Tobacco  Industries  Corporation  an
 agreement  for  supply  of  25,000  quin-
 tals  of  Kendu  Leaves  to  Sr:  Lanka;
 and

 (b)  whether  this  is  likely  to  affect
 adversely  the  local  bidi  workerg  and
 lead  to  consequent  rise  in  the  price  of
 bidis?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C  GEORGE):  (a)  Yes,  Sir.  The
 agreement  covers  35,000  quintals.

 (b)  No,  Sir,

 Decline  in  Trade  with  Latin  American
 Countries

 #830,  SHRI  RAM  PRAKASH:  Will
 the  Minister  of  COMMERCE  be  plea-
 sed  to  state:

 (a)  whether  our  trade  with  Latin
 American  States  has  declined  of  late;
 and

 (b)  if  so,  the  reasons  therefor?
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 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  COMMERCE  (SHRI
 A,  ए  GEORGE):  (a)  Sir,  our  trade
 with  Latin  American  States  hag  been
 fluctuating.  While  in  7l-72  it  register.
 ed  an  increase  to  Rg  832  lakhs  in
 72-73  (upto  December)  it  was  only
 Rs.  85  lakhs.

 (b)The  trend  of  decline  has  been
 mainly  due  to  decrease  in  our  exports
 of  Jute  goods  partly  due  to  the  un-
 competitiveness  of  Tate  goods  vis-a-
 vis  synthetics  and  the  Latin  American
 countries  finding  their  own  substitutes:
 Problemg  of  distance,  lack  of  direct
 shipping  services,  and  consequent  high
 freight  rates,  and  the  closeness  of
 U.S.  business  interests  also  account
 partly  for  this  decline.  There  has  also
 been  a  decline  in  our  imports,  and
 hence  the  balance  of  trade  ig  stil]  in
 our  favour  with  almost  al]  Latin  Ame-
 rican  countries,

 Target  for  Export  of  Traditional  items
 during  1973-74

 *53l.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  target  for  exports  of
 traditional  items  for  the  year  1978-74
 is  not  likely  to  be  achieved;  and

 (b)  if  so,  the  export  target  fixed
 for  the  year  1973.74,  the  total  exports
 expected  to  be  made  and  the  reasons
 for  the  decline  in  exports,  if  any?

 THE  MINISTER  OF  COMMERCE
 (PROF.  9.  P,  CHATTOPADHYAYA):
 (a)  No,  Sir.

 (b)  Keeping  in  view  the  pressing
 need  for  earning  larger  foreign  ex-
 change,  a  target  higher  than  Rs,  7900
 crores  proposed  in  the  Fourth  Plan
 hag  been  envisaged  for  ‘1978-74,
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 Prapopal  to  Shit  Safdarjung  Airport,
 Delhi

 "8538,  विलारा  RAM  BHAGAT  PAS-
 WAN:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 atate;

 (a)  whether  Government  propose  to
 shift  Safdaryung  Airport  in  Delhi  in-
 eluding  the  Flying  Club  operating  at
 Safdarjung;  and

 (b)  if  so,  when?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  No,  Sir.

 (b)  Does  not  arise

 Export  of  Coffee  during  3972—%5

 *533  SHRI  ७  Y  KRISHNAN:  Will
 the  Minister  of  COMMERCE  be  plea-
 sed  to  state:

 (a)  the  total  quantity  of  coffee  sold
 for  export  during  ‘1971-72  anq  1972-73;

 (b)  the  total  amount  annually  gran-
 ted  by  the  Central  Government  for  the
 welfare  of  the  emplovces  attached  to
 this  industry,  and

 (ce)  the  efforts  made  by  Government
 to  increase  investment  on  research  and
 on  development  to  take  advantage  of
 the  internal  and  external]  coffee  mana-
 gements?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  Cc  GEORGE):  (a)  The  total  quan.
 tity  of  coffee  sold  for  export  during
 97.72  and  ‘1972-73  was  41,554  tonnes
 and  41,775  tonnes,  respectively.

 (b)  An  amount  of  Rs.  1,80,000  was
 aanctioned  during  ‘1971-72  and  an
 amount  of  Rs,  2,00,000  sanctioned  du-
 Ting  ‘1973-73  for  welfare  of  the  em-
 Ployees  af  ००7९६  industry,
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 (९)
 Gal

 Research
 raged  wey

 #  of  the
 Coffee  Board  has  been  giving  increa-
 sing  attention  to  problems  relating
 specifically  to  the  objectives  of  in-
 creasing  the  productivity  in  coffee
 plantations  and  improving  the  quality
 of  the  produce.  The  extension  service
 of  the  Board  carries  the  result  of  this
 research  to  the  planters  for  practical
 application  in  the  field.  Various  sche-
 mes  for  the  development  of  the  coffee
 industry  under  which  financial  assis-
 tance  ig  extended  to  growers  for  in-
 tensive  cultivation,

 cep
 lanting,  exten-

 sion  of  area  under  coffee  etc,  are  also
 being  administered  by  the  Board.  The
 funds  released  by  Government  for
 outlay  on  these  research  and  develop-
 ment  activities  are  progressively  on
 the  imcrease

 Export  ef  Miea

 +534.  DR  MAHIPATRAY  MEHTA:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  the  amount  of  export  of  mica
 during  1972-73,

 (b)  the  names  of  the  countries  to
 which  it  was  exportect?  and

 (c)  the  names  of  agencies  which
 bandleq  this  export?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  C.  GEORGE);  (a)  The  value  of
 mica,  all  sorts,  exported  during  1972-
 73  (upto  December,  978)  is  Rs.
 6  43  crores.

 (b)  Austria,  Australia,  Belgium,
 Czechoslovakia,  France,  G.D.R.,  West
 Germany,  Hongkong,  Hungary,  Italy,
 Japan,  Korea,  Lebanon,  Nether  Lands,
 Philippines,  Poland,  Singapare,  Spain,
 Sweden,  Switzerland,  Thailand,  United
 Kingdom,  USA,  U.S.S.R.  and
 Morocco.

 (c)  M.M.T.C.  ‘handled  exports  of
 processed  mica  while  export  of  fab~
 ricated  mica  was  made  by  the  private
 sector,  a  ‘
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 प्येटकों  के  देखने  बोस्प  स्थानों  को  भिछ्ारियों..  ०)  it
 ag  what

 tops  bave  been
 etre  दलालों  (आउट)  से  भुत  शनि  के  taken  to  help  the  industry

 in  clearing

 लिए  कार्यवाही
 THE  MINISTER  OF  COMMERCE

 (PROF.  D.  P,  CHATTOPADHYAYA):
 (a)  and  (b),  The  Jute  Industry  had
 represented  that  on  account  of  decline
 in  the  exports  of  hessian  and  lack  of
 domestic  demand  for  sacking,  stocks
 had  accumulated  with  the  jute  mills
 and  that  remedial  steps  should  be

 *535,  श्री  सूलखन्द  डॉग :  क्या
 पर्यटन  धौर  नागर  विमानन  मंत्री  यह  बताने
 की  क््पा  करेंगे  कि  :

 (क)  क्या  सरकार  से  पर्यटकों  के
 देखने  योग्य  स्थानों  को भिखारियो  और  दलालो.  ६86९

 pera
 to  aol

 fall  ba  pro-
 मफ्त  का  duction  and  employment.  e  Govern. .

 डे
 रखने  के  लिये  कार्मताही  करने  का

 ment  have  taken  several  measures  of
 निर्णय  किया  है  ;  और  which  the  more  important  ones  in-

 clude:

 (i)  Reduction  of  the  export  duty
 (@)  यदि  हा,  तो  उपरोकत  निर्णय

 की  मुख्य  बाते  क्‍या  हैं  तथा  सरकार  ने  इस
 बारे  में  अब  तक  क्‍या  कायंबाही  की  है  ?

 पबेशन  प्रौर  नागर  विनत  मंत्री
 (डा०  दार्न  हू)  (क)  और  (ख)  किसी  भी
 स्थान  को  भिखारियों  ओर  दलालो  से  मुक्त
 रखना  स्टेट  पुलिस  का  सामान्य  कर्तव्य  है  t
 राज्यों  के  मुख्य  मवियों  को  पत्र  लिखे  जा

 चुके  हैं  जिन  में  उन  से  श्राग्रह  छ्या  गया  हैं  कि  वे
 पर्यटकोी  को,  विशेष  रूप  से  पर्यटक  रुचि  की

 दृष्टि  से  महत्वपूर्ण  स्थानों  पर,  भिखारियो,
 दलालो  इत्यादि  की  परेशानी  से  बचाने  के
 उपाय  करे  ।  राज्य  सरकारो  के  साथ  इस
 मामले  पर  कार्यवाही  जारी  है

 Accumulation  of  Stocks  of  Jute  Goods
 with  the  Jute  Mills

 *536.  SHRI  D.  K.  PANDA:  Will  the
 Minister  of  COMMERCE  be  pleased  to
 state:

 On  hessian  from  Rs,  600  per  tonne  to
 Rs,  200  per  tonne,

 (ii)  Abolition  of  the  export  duty
 on  sacking.

 (iii)  Reduction  of  export  duty  on
 primary  carpet  backing  from  Rs.
 300|-  to  Rs  200|-  and  on  secondary
 carpet  backing  from  Rs.  700|.  to  Rs,
 300/-,

 (iv)  Revival  of  the  domestic  de-
 mand  for  sacking  through  the  place-
 ment  of  increased  and  firm  Governe
 ment  orders;  and

 (v)  The  despatch  of  ७  delegation
 led  by  the  Jute  Commisstoner  and
 consisting  of  representatives  of  the
 jute  industry{exporters  to  USSR  &
 East  European  countries  to  explore
 possibilities  of  stepping  up  exports.

 Shoddy  Mills  facing  Closure  for  want
 of  Raw  Materials

 *637.  SHRI  AMAR  NATH  CHAW-
 LA:  Will  the  Minister  of  COMMERCE

 (a)  whether  a  spokesman  of  the  be  pleased  to  state: Indian  Jute  Mills’  Association  has
 recently  stated  that  it  would  be  impos-
 sible  for  the  jute  mills  to  carry  on
 production  beyond  September  if  ac-
 curhulation  of  stécks  of  jute  goods
 tentinues  to  facrease  by  about  26000
 tonnes  as  at  present;  and

 (a)  whether  his  attention  has  been
 drawn  to  a  statement  of  Indian  shoddy
 Mills’  Association  reported  in  the
 ‘Times  of  India’  dateg  the  5th  August,
 i073  that  twenty-five  shoddy  woollen
 mills  in  Maharashtra,  Punjab  and
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 Haryena  employing  45,000  workers
 were  facing  closure  for  want  of  raw
 material  for  the  last  eight  months  and
 that  35,000  bales  of  shoddy  goods  are
 lying  impounded  with  customs  at
 Bombay;  and

 {b)  7  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  COMMERCE
 (PROF  D  P,  CHATTOPADHYAYA):
 (a)  and  (b).  Yes,  Sir,  Whue  shoddy
 mulls  might  have  faced  some  shortage
 of  taw  material,  these  are  not  hkely
 to  be  closed  as  Government  have  re-
 leased  foreign  exchange  of  the  order
 of  Rs  i  crores  for  import  of  shoddy
 raw  material  and  8  T  C.  has  started
 bookings  The  number  of  shoddy  bales
 now  detaineqd  with  the  Customs  at
 Bombay  is  approximately  10,000,

 Malpractices  indulged  in  by  some
 Controllers  in  the  Engineering  and
 Ground  Equipment  Divisions  of  Air
 India  Headquartegs  at  Santa  Cruz

 Bombay
 *538,  SHRIMATI  BIBHA  GHOSH

 GOSWAMI:  Will  the  Munister  of
 TOURISM  AND  CIVIL  AVIATION
 be  pleased  to  state:

 (a)  whether  it  has  been  brought  to
 his  notice  that  some  Controllers  in  the
 Engineermg  and  Ground  Equipment
 Divisions  of  the  Air  India’s  Headquar-
 ters  at  Santa  Cruz,  Bombay,  have
 amassed  assets,  both  fixed  ang  liquid,
 which  are  quite  dispropotionate  to
 their  known  sources  of  income;  and

 (b)  whether  they  had  mis-used
 their  official  positions  in  getting  fav-
 ours  from  foreign  airlines?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR  KARAN

 SINGH):  (a)  and  (b),  A  pseudony-
 mous  complaint  was  received  against
 the  Controller,  Ground  Support  Di-
 vison,  Air-India,  Bombay.  The  mat-
 ter  was  enquired  into  and  the  enquiry
 revealed  that  the  officer  concerned

 had  committed  certain  acts  of  indisere-
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 tion  for  which  he  was  severely  warn-
 ed,  The  other  allegations  made  against
 him  could  not  be  established,

 Negotiations  by  Air  India  for  Exten-
 sion  of  Flights  to  Latin  America

 *589.  DR  LAXMINARAIN
 PANDEYA;

 SHR]  D  P  JADEJA,

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  the  Aur  India  has  held
 negotiations  with  any  Anlines  or
 countries  in  Latin  America  for  extend-
 ing  the  flights  to  any  country  there;
 and

 (b)  if  so,  the  result  thereof?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH)  (a)  No,  Sir

 (b)  Does  not  arise

 Disparity  in  Payment  of  Allowances
 to  officers  of  Public  Sector  undertak-.

 ings  and  Centra!  Government

 *540  DR  RANEN  SEN.  Will  the
 Minister  of  FINANCE  be  pleased  to
 state,

 (a)  whether  allowances  given  to
 top  officers  in  the  public  sector  units
 are  much  higher  than  in  Government
 service,  and

 (9)  7  so,  whether  there  is  any  pro-
 posal  to  bring  parity  between  Govern.
 ment  officers  and  public  sector  cadres
 in  the  matter  of  allowances  and  other
 emoluments?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.
 R  GANESH):  (a)  Government  have
 issued  from  time  to  time  appropriate
 guidelines  regulating  allowances  of
 various  kinds  applicable  to  employees
 of  public  enterprises.  Having  regard
 to  the  result-oriented  nature  of  acti-
 vities  of  these  undertakings,  and  spe-
 cial  conditions  of  service  of  employees
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 ft  public  enterprises,  Government
 have  not  fourig  it  necessary  to  peg  all
 such  allowances  to  levels  obtaining  in
 service  under  Government.

 (9)  There  is  no  proposal  at  present
 to  bring  parity  betwcen  Government

 officers  and  the  pubic  sector  cadres
 in  the  matter  of  emoluments.  How-

 ever,  the  Third  Pay  Commission  have
 made  certain  recommendations  with  a
 view  io  ensuring  adequate  coordina-
 tion  in  regard  to  changes  in  the  wage
 levels  in  the  private  sector,  public
 sector  and  the  Government  _  service,
 and  these  recommendations  are  under
 consideration  of  Government,

 Indianisation  of  Management  Studies
 for  Development  of  Management

 Problem

 5089.  SHRI  R,  V  SWAMINATHAN:
 SHRI  P.  M.  MEHTA:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  he  has  felt  that  In-
 dianisation  of  management  studies  is
 needed  for  the  development  of  the
 management  problems;

 (9)  if  so,  whether  he  hag  also
 stated  that  need  for  Indianisation  has
 been  felt  because  the  management
 studies  in  India  had  so  far  been  model-
 leg  on  a  pattern  prevalent  in  the
 West;  and

 (c)  if  so,  the  steps  being  taken  by
 the  Union  Government  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.
 R.  GANESH):  (a)  to  (c).  Govern-
 ment  are  fully  aware  of  the  need  to
 adopt  the  contents  of  modern  manage-
 ment  education  to  suit  the  prevalent
 social  and  economic  environment  of
 this  country,  The  All  India  Board  of
 Technica]  Studies  in  Management  of
 the  All  India  Council  for  Technical
 Education  has  framed  mode]  syllabi
 for  management  courses  to  suit  the  re-
 ‘quirements  of  the  Indian  conditions,

 ‘
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 These  syllabi  are  regularly  reviewed
 and  revised  to  meet  the  changing
 socio-economic  situations  and  advances
 in  technology.  The  management
 training  institutions  are  encouraged
 to  develop  a  body  of  knowledge  and
 teaching  materials  pertinent  to  the
 Indian  socio-economic  conditions  by
 way  of  research  projects,  case  studies,
 etc,

 उत्तर  प्रदेश  में  शराब  की  दुकानों  को  लाइसेंस
 देना

 5090.  श्री  शिव  कुमार  शास्त्री  :  क्‍या
 जित  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उत्तर  प्रदेश  में  शराब  की  कितनी

 दुकानें  हैं  जिन्हें  लाइसेंस  दिये  जा  चुके  है  भर
 उससे  सरकार  को  गत  वर्ष  कितनी  झाय  हुई  ;

 (ख)  क्या  सरकार  पजाब  और  हरियाणा
 की  विद्यमान  पद्धति  के  आ्राधार  पर  राज्य
 की  आबकारी  नीति  में  कुछ  परिवर्तन  करने  का
 विचार  कर  रही  है;  और

 (+)  यदि  हां,  तो  उसकी  रुपरेखा
 क्‍या  है?

 वित्त  मंत्रालय  में  राज्य  मंत्री  (भी  के०
 शार०  गणेश)  :  (क)  लाइसेस  प्राप्त
 शराब  की  दुकानों  की  संख्या  तथा  उन  से
 पिछले  वर्ष  उत्तर  प्रदेश  सरकार  को  हुई  भाग
 नीच  दिये  अनुसार  है  —

 दुकान  की  किस्म  संख्या  प्राप्त  राजस्थ

 देशी  शराब  2423  21,38,37,059.  42

 ताड़ी  522  64,21,505.03
 विदेशी  शराब  306  5,36,  01,957.  02

 (@)  उत्तर  प्रदेश  सरकार  से  प्राप्त

 सूचना  के  अनुसार  ,  राज्य  की
 आवकारी  नीति  में  भ्रभी  किसी  प्रकार  का
 परिवर्तन  करने  पर  विचार  नहीं  क्रिया
 जा  रहा  है।



 45.  Written  Answers

 (ग)  चगुक्त  (ख)  को  देखते  हुए,
 यह  ह. (... ड  नहीं  उठता  ।

 Increase  of  foans  in  Co-operative  sec-
 tor  in  Gujarat

 509  SHRI  PRABHUDAS  PATEL
 Will  the  Minister  of  COMMERCL  be
 pleased  to  state

 (a)  whether  Gujarat  Government
 have  recommended  to  the  Centre  for
 an  increase  of  10,000  looms  in  the
 Co-operative  sector,

 (9)  if  so,  whether  the  Centre
 accepted  the  proposal  of  the
 Government,  and

 has
 State

 (c)  what  financial  help  will  be  given
 to  the  Siate  Government  in  _  this  1e-
 gard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISIRY  OF  COMMERCE  (SHRI
 AC  GEORGE)  (a)  and  (b)  ‘The
 Hon’ble  Member  is  Presumably  refer-
 ring  to  the  allocation  of  powcrlooms
 in  the  decentralised  sector  If  so  the
 matter  is  still  under  con.ideration

 (c)  No  financial]  assistance  speci~
 ficall  for  the  devclopmcnt  of  the
 handloom  and  powcrloom  industries  ts
 given  to  the  State  Government  by  the
 Cenral  Goveinment  Block  loin  and
 grants  ure  howcver  given  to  the  Stote
 Goveinmcnts  towards  the  outlays  for
 the  Annual]  Plans  of  the  State

 Amount  of  Money  granted  by  IFC
 to  State  of  Kerala

 5092  SHRI  VAYALAR  RAVI  Will
 the  Minister  of  FINANCE  be  pleased
 to  state

 (a)  the  total  amount  of  money
 granted  by  the  Industrial]  Finance
 Corporation  to  the  State  of  Kerala
 during  the  last  three  years;

 (b)  the  particulars  of  schemes  for
 which  this  assistance  has  been  utilis-
 ed  and,  whether  there  is  any  applica-

 AUGUST  $1  i978  Written  Aniwers  gg

 tion  pending  with  the  Corporetion
 Gevision;  and  fer

 (c)  if  so,  the  nature  thereof?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN)
 (a)  to  (c)  The  qgetails  of  financial  as-
 sistance  sanctioned  and  disbursed  by
 the  Industrial  Finance  Corporation  to.
 the  industrial  concerns  located  m  the
 State  of  Kerala,  during  its  last  three
 accounting  years,  namely,  970-7l,
 1971-72  ang  1972-73  (July-June),
 with  the  names  of  the  industrial  con-
 cerns  and  the  purpose  for  which  the
 financial  assistance  was  sanctioned  and
 disbursed  aie  given  in  the  statement
 laid  on  the  Table  of  the  House
 Placed  «wu  Library.  See  No  LT-
 5562/3/1973]

 As  on  30th  June  973  there  was
 no  applua.ion  for  financial  assistance,
 in  respect  of  projects  in  Kerala  State,
 pending  with  the  Corporation  The
 Corporation  hid  however  received
 onc  application  ai  July  °73  from  an
 Industrial  Cooperitive  So  sely  for  a
 Joan  of  Rs  33450  lakhs  in  connection
 with  a’°  .etting  up  a  stooter  manufac-
 turu  g  umt  ind  the  applica‘ion  is  be-
 mg  examined

 No  applica  ion  fo.  financial  assis.
 tance  receivcd  fiom  industrial  con-
 cerp  in  Kerula  State  was  rejected  by
 the  Corporation  during  the  above
 period

 Loss  of  Japanese  Market  to  Indian
 Fish  Exporters

 5093  SHRI  VAYALAR  RAVI  Will
 the  Mimister  of  COMMERCE  be  pleas-
 ed  to  state

 (a)  whether  Government  are  aware
 that  the  prices  of  different  varieties
 of  sea-food  being  exported  from  India
 to  Japan  have  fadien.  due  to  the  finding
 of  mercury  content  in  some  varteties
 of  fish  available  in  that  country  re-
 sulting  In  the  gradunl  loss  of  Japanese
 markets  to  our  exporters;
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 (9)  if  s0,  whether  Government  pro-
 pose  to  give  special  incentives  to  the
 fish  exporters  to  find  out  new  markets
 in  other  countries;  and

 (ec)  if  so,  the  broad  outlines  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A,  C.  GEORGE):  (a)  Yes,  Sir.

 (b)  and  (c),  There  is  no  likelihood
 of  our  losing  the  Japanese  Market.
 Our  shiimps  have,  in  fact  lowest  mer-
 cury  content.  A  high  level  delegation
 is  being  sent  to  that  country  to  ex-
 plain  this  position  and  also  to  make
 ta  detailed  study  of  the  entire  situa~
 tion.  Such  otier  steps  as  may  be
 necessary  in  the  light  of  this  study
 will  also  be  taken.

 Sale  of  imported  Cars  by  STC.  to
 Fligible  Import  Houses  at  Cost  Prices

 5094.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  COMMERCE  be  pleas-
 ed  to  state:

 (a)  what  are  the  genera]  conditions
 under  which  the  State  Trading  Cor-
 portion  sells  imported  cars  to  the
 elig‘ble  Export  Houses  at  cost  prices;
 and

 (b)  the  total  number  of  cars  dis-
 tributed  durmg  the  last  three  years
 in  this  manner  and  its  Export  House-
 wise,  break  up?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  C  GEORGE):  (a)  The  general
 conditions  under  which  the  _  eligible
 export  houses  recoginseg  by  the  Chief
 Controller  of  Imports  &  Exports  are
 allowed  to  purchase  jmported  cars
 from  State  Trading  Corporation’s
 stock  are  as  follws:—

 (l)  The  imported  cars  shall  be
 sold  at  the  market  price  and  not
 S.T.C.’s_  cost  price;

 (2)  No  export  house  will  be  allot.
 ted  more  than  one  imported  car;
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 (3)  The  car  so  allotted  ghoulg  not
 be  resold  within  two  years  of  ite

 puchase  from  S.T.C.

 (4)  No  Mercedez  car  should  be
 released  to  export  houses,

 (b)  Policy  regarding  allotment  of
 imported  vehicle  to  eligible  export
 houses  came  into  force  from  495
 January,  ‘1972.  Since  then  four  vehi-
 cles  have  been  allocated  to  follow-
 ing  eligible  export  houses:—

 l.  M/s.  Karnatak  Export
 New  Delhi.

 2.  Rallis  India  Ltd,  Bombay.
 8  Parry  &  Co.,  Bombay,
 4,  Hira  Lal  &  Co,  New  Delhi.

 Co,

 Difficulties  experienced  by  Fish  Ex-

 5095.  SHRI  RAMACHANDRAN
 KADANNAPPALLI:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  difficulties  experienced  by  the
 Indian  fish  exporters  to  export  fish
 products  to  European  Countries  due
 to  the  irregular  arrival  of  ships  hav-
 ing  ‘freezer’  facilities;  and

 (9)  if  so,  the  steps  taken  to  ensure
 regular  flow  of  such  goods  to  foreign
 countries?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  C  GEORGE):  (a)  Yes,  Sir.

 (9)  In  order  to  ensure  that  the
 reefer  space  requirements  of  Indian
 fish  exporters  are  met  on  द: ज  regular
 and  regulated  basis,  close  liaison
 has  been  established  between  the
 Marine  Products  Export  Development
 Authority  and  the  concerned  =  ship-
 ping  interests  for  making  forward  as-
 sessment  of  shipping  space  require-
 ments  and  drawing  up  forward  sailing
 programmes.  This  arrangement  wes
 introduced  early  this  year  and  has
 been  by  and  large  functioning  satis-
 factorily.
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 Appeal  made  by  Government  to
 Traders  to  cut  down  prices  in  their

 respective  dealings

 5096.  SHRI  VARKEY  GEORGE:
 Will  the  Minister  of  FINANCE  ४९
 pleased  to  state:

 (a)  whether  Government  have  ap-
 pealed  to  the  traders  in  the  country
 to  cut  down  prices  in  their  respective
 dealings;  ang

 (b)  if  so,  the  reaction  of  traders
 thereto?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  ang  (b).  Government  seeks  the
 cooperation  of  all  sections  of  the  com.
 munity  in  combating  inflationary  pres-
 sures.  In  so  far  as  the  trading  com-
 munity  is  concerned,  they  are  expec-
 ted  not  to  create  artificial  scarcities
 and  to  actively  assist  in  lowering

 prices  to  the  extent  possible.  An  ap-
 peal  to  this  effect  has  been  made  by
 che  Prime  Minister  on  a  number  of
 occasions  when  she  hax  met  the  repre-
 sentatives  of  the  business  community.
 It  is  to  be  hoped  that  the  response
 will  be  of  a  positive  character.

 Supersession  of  Ex-emergency  commis-
 sion  officers  in  the  clerical  staff  of
 Punjab  National  Bank  by  other  Mem-~

 bers  of  staff

 5097.  SHRI  ८  CHITTIBABU:
 SHRI  BHAGIRATH

 BHANWAR:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  discrimination  nas
 been  shown  against  the  Ex-Emer-
 gency  Commission  Officers  who  had
 been  taken  back  in  the  clerical  staff
 of  the  Punjab  National  Bank  in  that
 the  other  staff  who  were  in  a  position
 to  pass  the  departmental  examination
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 have  been  allowed  to  supersede  the
 former  (Ex.  E.C.Os);

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  to  remove  this  anomaly  and
 to  save  the  ex-Emergency  Commis-
 sioned  Officers  from  discrimination
 perpetrated  on  them  by  the  Bank
 Authorities;  and

 (c)  How  the  ex-Emergency  Com-
 missioned  Officers  in  the  Bank  have
 been  rewarded  for  their  services  dur-
 ing  the  conflict  with  Pakistan?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  ang  (b)  The  bank  has  reported

 that  no  discrimination  has  been  shown
 ageiust  Ex-Emergency  Commissioned
 Officers  taken  back  in  their  Clerical
 Staff  in  that  the  other  staff  who  were
 in  a  position  to  pass  any  departmen-
 tal  examination  have  not  been  allowed
 to  supersede  the  former

 (c)  Emergency  Commissioned  offi-
 cers,  who  have  been  taken  back  in
 the  bank  have  been  given  the  follow-
 ing  benefits  by  the  bank;

 (i)  Continwty  of  service  with
 benefits  of  gratuity,  Provident  Fund,

 etc.;

 (i)  Weightage  for  service  in  the
 Army  for  putposes  of  fixation  of
 salary  and  semority;

 (iii)  Making  up  shortfalls,  if  any,
 between  notional  salary  that  would
 have  been  drawn  by  them  in  the
 Bank  had  they  continued  and  salary
 actually  drawn  by  them  in  the
 Army;

 (iv)  Bonus  for  the  period  of  ser-
 vice  in  the  Army;  and

 (v)  Accumulation  of  leave  earned
 but  not  availed  of  upto  the  time

 of  enrulment.
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 झऋद्योगिक  विस  निगम  हारा  उच्चोगों  को  दी

 गई  सहायता

 5098.  श्री यंगा चरण  दाक्षितः  क्‍या
 बिल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि
 गत  तीन  वर्षों  के  दोरान  श्रौद्योगिक  वित्त
 निगम  ने  मध्य  प्रदेश  के  कपड़ा  उद्योग,  चीनी

 उबयोग  तथा  घात  उत्पादक/निर्माता  उद्योगों
 को  कितनी  सहायता  दी  है  ?

 वित्त  मंत्री  दश्री  यशवन्तराव  चब्हाण):
 झौद्योगिक  वित्त  निगम  द्वारा  कपड़ा,  चीनी,
 आधार  भूत  धातु  और  धातु  के  उत्पाद  निर्माण
 करने  वाले  उद्योगो  को  मध्य  प्रदेश  में  पिछले  तीन
 लेखा  वर्षों  श्र्थात  4970-7i,  971-72
 झौर  972-73  (जुलाई  जून)  में  निम्न-
 लिखित  कुल  वित्तीय  सहायता  दी  गयी  थी  —

 (लाख  रुपयों  में)
 वित्तीय  सहायता

 3
 उद्योग  का  नाम  स्वीकृत  वितरित

 3.  कपड़ा  85.00  21.  66

 2.  चीनी  20.00

 3.  झ्राधारभूत  धातु  =
 4.  घातु  के  उत्पाद.

 जोड़  85.00  4.66

 टिप्पण  .ढ  1  वितरण  में  पहले  की  स्वीक्ृतियों
 के  सबंध  में  किया  यया  वितरण  भी  शामिल
 है  1

 टिप्पर्ण।  2,  वित्तीय  सहायता  मे  रुपया  ऋण
 शौर  शमीदारी  प्रत्यक्ष  अशदान  शामिल

 हे

 निगम  ने  उपयुक्त  तीन  वर्षों  में  मध्य  प्रदेश

 में  स्थित  परियोजनाओों  के  सबंध  में  शित्तीय

 सहायता  के  किन्ही  भी  भ्रवेदनपत्नों  को  भ्रस्वीकार

 नही  किया  t
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 जर्ष  1971  से  73  तक  जापान  से  आयात
 को  गई  वस्तुएं

 5099.  श्री  गंगा  प्रण  दीक्षित  :  क्‍या
 वाणिज्य  मंत्ती  यह  तताने  की  कृपा  करेगे  कि  £

 (क)  वित्तीय  वर्ष,  1970-71  ,  971672
 तथा  972-73  में  जापान  से  कितने  मूल्य
 की  वस्तुओं  का  आयात  किया  गया  ;  और

 (ख)  भ्रायातित  वस्तुएं  कौन  कौन  सी  हैं  ।

 वाणिज्य  मतालय  में  उपयंत्री  (श्री  ए०
 सी०  जाजें )  :  (क)  शर  (ख)  970-71

 97I-72  के  दौरान  तथा  श्रप्रैल  से  दिसम्बर
 972—73  की  अवधि  के  सम्बन्ध  मे,  जिसके

 आकड़े  उपलब्ध  है,  जापान  से  आयातित

 वस्तुएं  तथा  उनका  मूल्य  दर्शाने  बाला  एक
 विवरण  सभा  पटल  पर  रखा  है।  (ग्रव्यालय
 में  रखा  गया  ।  देखिये  संख्या  एल  टी-58  3

 73  )

 बम्बई  सें  पकड़ी  गयों  ततकरी  की  चस्तुद्नों
 का  मूल्य

 5100.  श्री  गंगा  चरण  दीक्षित:  क्‍या
 वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  छः:  महोनों  में  बम्बई  में  पकड़ी
 गयी  तस्करी  की  वस्तुओं  का  रुपयों  में  मूल्य
 कितना  है  ;

 (ख)  इस  सम्बन्ध  में  कितने  व्यक्ति
 गिरफ्तार  किये  गये  ;  और

 (ग)  पकड़े  गये  माल  में  सोने  की  मात्रा

 तथा  मूल्य  कितना  है  ?

 वित्त  मंत्रालय  में  राज्य  यंत्री  थी  के०

 झार०  गणेश):  (क)  फरवरी  से  जुलाई
 973  की  भ्रवधि  के  दौरान  बम्बई  में  सीमा-

 शुल्क  प्राधिकारियों  म ेलगभग  873  लाख  रपये
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 के  भूल्य  की  तस्कर  भ्रायात  की  गयी  वस्तुएं
 पकड़ी  ।  इन  वस्तुओं  में  सोना  भी  शामिल  है।

 (@)  इस  सम्बन्ध  में  247  व्यक्तियों
 को  गिरफ्तार  किया  गया  था

 (ग)  इस  अ्रवंधि  के  दौरान  57  किलो-
 ग्राम  सोना  पकड़ा  गया  था  जिसका  मूल्य
 अन्पतर्राष्ट्रीय  मुद्रा  दर  पर  4.  8  लाख  रुपये
 था।

 गत  तीन  ब्बों  के  दौरान  सध्य  प्रदेश  मे  रटेनलेस
 स्टील  कोटे  का  हुर  योग

 5101.  थ्री  गंगा  चरण  द्रीक्षित  :  क्‍या
 वाण्षिज्य  मती  यह  बनान  की  दापा  बारेगे  कि

 क)  क्या  गस  जोन  वर्षो  से  मध्य'  प्रदेण
 राज्य  में  स्ट्रेनलैस  स्टील  के  वोरे  के  दुरुपयोग
 के  किन्‍्ही  मामलों  का  पता  लगा  है  ,

 (ख)  यदि  हा  तो  दस  गग्बन्घ  मे
 कितने  मामलों  का  पता  गायो.  गया  है  ,  और

 (3)  आवहित  फोट  था  दुरपोग
 करने  वाले  व्यवितयों  के  विरुद्ध  (कार  द्वारा
 क्या  दायंबाहों  ी  ul,  ?

 घाणिस्य  मंत्रालय  में  उपमणी  (श्री  ए०

 सी०  जाजें)  :  (क)  से  (ग)  जानापरीएक्त्र

 की  जा  रही  है  और  सभा  पटल  पर  रख  दी

 जाएगी  ।

 बदे  971-72  में  मध्य  प्रवेश  द्वारा  वापिस
 की  गई  राशि

 5102.  श्री  गंगा  चरण  दीक्षित  :  क्‍या
 वित्त  मंत्री  यह  बताने  की  क््पा  करेगे  कि

 (क)  वर्ष  971-72  में  मध्य  प्रदेश
 सरकार  ने  उसको  केन्द्र  द्वारा  आबंटित  कितनी

 धतराशि  का  उपयोग  नहीं  किया  भोर  जिसे
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 वित्त  बर्ध  की  समाम्ति  पर  उसे  केन्द्रीय  सरकार
 को  वापिस  देना  पड़ा  था  ;  और

 (ख)  इसके  क्‍या  कारण  हैं

 fart  मेत्रालय  में  शण्य  मंत्री  (भी  के०
 झार०  गणेश)  :  (क)  और  (ख)  शायद
 संकेत  राज्य  की  1971-72  की  वाधिक
 आयोजना  के  लिए  निर्धारित  की  गयी  धन-
 राशि  के  बारे  मे  है।  राज्य  की  वाधिक
 झायोजना  के  लिए  केन्द्रीय  सहायता  इकट्ठे
 ऋण  झऔौर  अनुदान  के  रुप  मे  इरा  प्रतिबध  के
 साथ  निर्वारित  की  जाती  हे  fat  यदि  *“पपूर्ण
 आयोजना  के  व्यय  मे  अथवा  चिर्धाण्ति
 योजलाओों  के  व्यय  में  कोर्ट  भी  एर्ग  हो  तो
 उनने  ही  अनुपात  मे  रकम  केरा  बाय्ता  में
 से काट  ली  जायगी।  मध्य  प्रदेश”  कार

 को  अपनी  971-72  की  वापिक  आरयोजना
 के  लिए  निर्धारित  को  गयी  52  40  बरोड
 रुपये  की  र्व'म  में से  5)  87  करोड  क्प्ये  की
 रकम  गाज्य  सन्काए  द्वारा  यक्षित  अ्स्य।  शित
 व्यय  के  आधार  पर  झनन्तिम  रुप  मे  दी  गयी  ।
 सहायता  म  वामी  बा कारण  राष्ट्रीय  विकास
 निगम  सौर  प्रा  ग्थिव'  शिक्षा  के  श्रन्तर्गत
 निर्वाषि  योजनाओं  पर  होगे  वाले  प्रत्याशित
 व्यय  +  कमा  है  बय वी  वि  दी  जाने  बाली
 वाली  सहबा  को  अभी  अन्तिम  रुप  नहीं
 दिया  ग्या  है  और  टसे  महालेखा  पाल  के
 प्रमाणत  करन  पर  व्यय  के  वास्तविक  आ्राकडईों
 के  आधार  पर  श्राग्तम  रुप  दिया  जायगा  ।

 Action  against  persons  for  black
 money  found  in  their  possession  in

 Bombay

 5103.  SHRI  HUKAM  CHAND
 KACHWAI:  Will  the  Minister  of
 FINANCE  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No,
 3565  on  the  l6th  March,  4973  regard-
 ing  the  unearthing  of  black  money  in
 Bombay  and  state  the  number  of  per-
 sons  against  whom  action  was  taken
 in  this  regard  indicating  the  action
 taken  against  them?
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 THE  MINISTER  OF  STATE  IN  THE  R.  GANESH):  The  requred  infor-
 MINISTRY  OF  FINANCE  (SHRI  K.  mation  ig  as  follows.—

 Financial  Year

 I97I-72  1972-73,

 ca)  No.  of  persons-against  whom  action  was  taken  4.  59

 (2)  No  of  Summary  assessments  u/s  432  (5)  of  the  Income-
 tax  Act,  962  in  respect  of  (r)  above.  +  37  54

 (3)  No.  of  cases  out  of  (7)  above  in  which  regular  assessments
 have  been  made  on  the  basis  of  information  gathered

 .  4  4 dunng  the  search

 (4)  No  of  acases  out  of  (z)  above  in  which  the  seized
 assets  were  returned  as  properly  explained,  without
 passing  an  order  u  8  32(5)

 राष्ट्रीपकृत  चेकों  हरा  छोटे  किसानों  तथा
 छोरे  उद्योगपातियों  को  दिये  गये  क्र्ण

 +5104,  श्री  एम०  एस०  पुरती  :  क्‍या
 वित्त  मत्री  यह  बताने  की  7पा  करेगे  वि
 गत  तीन  वर्षों  मे  राष्ट्रीयकत  वैकों  ने  छोटे
 किसानों  तथा  छोटे  उदयोपतियों  को  कितनी
 राशि  के  ऋण  दिये  ?

 विस  मत्रालय  में  उप-मंत्री  (श्रीमती
 सुशीला  रीहतगी)  :  राष्टीयक्र-  बैको
 सहित  सरकारो  क्षेत्र  के  बको  द्वारा  कषकों
 को  (छोटे  क्कों  सहित  और  छोटे  पैमाने  के
 उरदयोगपतियों  को  पिछले  तीन  वर्षों  मे  दिये
 गये  ऋण  तनिम्नत्िखित  है

 (करोड  रुपयों  मे  )

 जपिमतिए  पन्‍्यक्ष  क्ति  छोटे  बसाने
 (बागान  को  छोड़कर)  के  उद्योग  घ

 जून, 1970  ©«6:53  44  369  89

 जून, 1971  97  40  442  20

 जून, 1972  23.50  527  i3

 छोटे  कवकों को  दिये  जाने  वाले  अप्रिमों  के
 झाक  प्रभी  झलंग  से  उपलब्ध  नही  है  t

 Le:y  and  Collection  of  Fee  for  Ad-
 mission  of  People  into  Air  Terminal
 Budding  in  Begumpet  (Hyderabad)

 5705  SHRI  P  GANGA  REDDY:
 Will  the  Minitser  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  the  legal  sanction  and  authority
 fo.  the  levy  and  collection  of  fee  for
 the  admission  of  people  into  Aur  Ter-
 minal  Building  m  Gegumpet,  Hydera-
 bad  ang  the  amount  collected  for
 each  month  since  the  inception  and
 enforcement  of  the  levy,

 (b)  the  justification  for  the  collec-
 tion  of  Re  l  as  fee  for  Car  Park  in
 Begumpet  Airport  and  the  amount
 collected  each  month  on  Car  Park
 since  is  enforcement,  and

 (९)  what  are  the  terms  of  the  lease
 for  the  collection  of  Car  Park  fee
 and  whether  the  area  outside  the
 Te:minal  pwilding  belongs  to  Hydera-
 bad  Municipal  Corporation?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR,  KARAN
 SINGH):  (a)  A  fee  has  been  levied
 under  the  provisions  of  Rule  78-A
 of  the  Aircraft  Rules,  937  The
 amount  collected  each  month  since  its
 intredutcion  is  indicated  in  the  state-
 ment  attached



 (b)  The  car  parking  system  has
 been  introduced  at  the  Begumpet  from
 l,  June  973  in  order  to  regulate  the
 parking  of  vehicles.  The  lease  has
 been  given  to  a  contractor  for  Rs.  4452
 per  month.

 (ec)  The  main  terms  of  the  lease
 are:

 QQ)  The  licensee  will  regulate  the
 parking  of  vehicles  in  the
 car  park  and  charge  a  park-
 ing  fee  of  Re  l  from  each
 vehicle  each  time  at  enters
 the  parking  area

 (ai)  Government  staff  cars  will
 be  exempted  from  payment
 of  this  fee  and  will  be  kept
 in  a  special  enclosure  to  be
 maintained  by  the  licensee.

 (iii)  All  arrangements  to  regulate
 parking  of  the  vehicles  in  the
 car  park  will  be  made  by  the
 licensee  at  his  own  cost  and
 to  the  satisfaction  of  the  Aero-
 drome  Officer  at  Hyderabad
 Airport.

 The  land  on  the  city  side  of  the
 terminal  building  which  has  been
 licensed  for  car  parking  belongs  to
 the  Civil  Aviation  Department.

 STATEMENT

 Fee  introduced
 effective  15.4,1972,

 April,  972  (15.4.72,  to
 30  472)  9,670

 May  19,670
 June  21,179
 July  20,873
 August  21,598
 September  21,265,
 October  19,373
 November  18,403
 December  23,989
 January,  973  23,860
 February  18,966,
 March  20,645

 April  20,974
 May  21,417
 June  20,424
 July  20,548
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 हार्यवथ्यवस्था  सुधारने  के  लिए  प्रतिश्ठित  अर्थ-
 शास्त्रियों  से  सुझाव  प्रामंत्रित  करना

 ‘5106.  शी  शिव  कुमार  शास्त्री  :  क्या

 वित्त  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  सरका  का  विचार  श्र्थे

 व्यस्था  सुधारने  के  लिए  प्रतिष्ठित  प्रथेशास्त्रियों

 से  सुझाव  आमत्रित  करने  का  है  ;  भर

 (ख)  यदि  हा,  तो  प्रस्ताव  की  रूपरेखा

 क्या  है?

 बित्त  मंत्रो  (भी  यशवस्तराव  चव्हाण)  :

 (क)  और  (ख)  यद्यपि  ऐसा  कोई  विशेष

 प्रस्ताथ  सरकार  के  विचाराधीन  नही  है,

 परन्तु  आाथिष'  रिथति  पर  श्रथंशास्त्रीयों  द्वारा

 व्यक्त  किए  गए  विचारों  तथा  उनके  द्वारा  दिल्

 गए  सुझावों  पर  सरकार  यथोचित  रूप  से

 ध्यान  देती  है

 भेरठ  में  बिक्री  कर  को  बकाया  राशि

 5107.  श्री  चन्दू  लाल  चल्राकर  :  क्‍या

 वित्त  मत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  मेरठ  के  कुछ  व्यापारियों  की

 ओर  विक्रो  कर  के  रूप  मे  20  लाख  रुपयों

 बकाया  है  ,  शौर

 (ख)  यदि  हा,  तो  सरकार  ने  इस  राशि

 की  वसुली  के  लिये  क्‍या  कार्यवाही  की  है  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री  (भी  to

 झार०  गणेश)  :  (फ)  भौर  (ख).  किसी

 राज्य  के  अदर  माल  की  बिक्री  अथवा  खरीद

 पर  कर  लगाना  राज्य  सरकार  के  कराधान  का

 विषय  है।  केस्त्रीय  बिकी  कर  का  प्रशासन
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 भी  कानून  ढ्व/रा  राज्य  जिकी-कर  प्राधिकारियों
 को  हैं  सौंपा  हुआ  है  श्त  प्रश्न  में  मांगी
 गयी  सूचना  उत्तर  प्रदेश  सरकार  से  मालूम
 की  जा  खो  हु  प्रोर  वह  यवासभव  चीक
 ही  सफन-पदल  पर  व्य  दे  येन  t

 Shortage  of  accommodation  for  Pub.
 lic  in  Arrival  Lounge  of  Delhi  Airport

 5108.  SHRI  M.  8,  SANJEEVI  RAO:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  a  temporary  partition
 has  been  erected  in  the  arrival  Lounge
 of  Delhi  Airport  to  provide  office  ac-
 commodation  for  the  Customs  and
 other  authorities;

 (b)  whether  Government  are  aware
 that  the  accommodation  left  for  the

 public  38  too  small  for  the  large  num-
 ber  of  people  who  use  it  every  day
 and  the  partition  having  blocked  the

 view  of  the  runway,  the  people  have
 complained  of  claustrophobia;

 (c)  whether  there  are  no  arrange-
 ments  to  make  announcements  of  arri-
 vals  of  planes  in  the  lounge  leaving
 the  people  in  suspense  for  long  hours;
 ang

 (d)  if  so,  Government’s  reaction
 thereto?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR  KARAN
 SINGH):  (a)  Yes,  Sir.

 (b)  The  International  Airports
 Authority  of  India  have  formulated
 plans  to  builg  more  accommodation
 for  international  arrival  traffic.  The
 view  of  runway  from  the  internatio-
 nal  arrival  hall  is  not  obstructed  by
 the  partition  wall  but  by  the  Air
 Traffic  Control  (ATC)  building.

 {c)  and  (d),  Proposals  for  provid-
 ing  an  illuminated  flight  board  and
 for  introducing  a  public  announce-
 ment  system  ave  under  consideration.

 Written  Answers  5s

 sae  प्रवेश  में  दैनिक  जीवन  के  सामान  के

 मूल्यों  में  वृद्धि

 5109.  श्री  चच्धिका  प्रसाव  :  क्‍या
 वित्त  मंत्री  यह  बताने  की  क्या  करेंगे  चि
 उत्तर  प्रदेश  मे,  विशेषव'र  पूर्वी  जिलों  में
 देन्कि  जीवन  के  सारे  सामान  के  दिन-
 प्रतिदिन  महंगे  होते  जाने  के  क्या  करण  है?

 क्ति  मंत्री  झ्  पशवन्तगाव  चब्हांण)  =
 उत्तर  प्रदेश  मे  मुल्य  वृद्धि  के  वही  कारण  है,
 जो  दश  के  श्रन्य  भागं।  के  लिए  है  श्रर्थात
 पिकते  एवं  वर्ष  में  सूखे  की  स्थिति  रही
 जिसके  परिणामस्वस्प  अनाऊ  तथा  वनस्पति
 तिलटनों  जैसी  अन्यावश्यव'  बस्ता  की  उपज
 कम  हो  गई  afar  आवबारों  तथा  यातायात
 शौर  सचार  झ्ादि  वे  साधनों  के  अपर्याप्त  होने
 के  कारण  राज्य  के  पूर्णी  जिलों  में  मल्‍यों  पर
 ऑपेक्षाप्षा  अधिवः  दवाब  ५$ता  है  ।  सम्भव
 है  कि;  इस  वर्ष  सूराई  में  इन  जिलों  में  वर्षा

 होन  से  देश  के  इस  भाग  में  मल्य्रो  में  वृद्धि  की
 प्रबतक्तिया  झाग  बढ़  गई  हैं

 Setting  up  of  Leather  Industries  De.
 velopment  and  Export  Authority

 5110.  SHRI  RAM  BHAGAT
 PASWAN:  Will  the  Minister  of  COM-
 MERCE  be  pleaseg  to  state  whether
 difference  between  Industrial  Deve-
 lopment  and  Commerce  Ministry  have
 resulted  in  halting  the  setting  up  of
 Leather  Industries  Development  and
 Export  Authority?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  C  GEORGE):  A  proposal  to  set
 up  a  Leather  Export  Development
 Corpoartion  is  under  Government’s
 consideration.  Before  a  final  decision
 can  be  taken,  the  proposal  has  to  be
 examined  from  all  aspects  and  all  the
 concerned  authorities,  including  Mi-
 nistry  of  Industrial  Development,  are
 required  to  be  consulted,  which  takes
 time.
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 Agreement  with  Iraq  for  Economie
 Cooperation

 5i3.  SHRI  P.  A.  SAMINATHAN:

 SHRI  द  MAYAVAN:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  India  and  Iraq  had
 Signed  a  pact  for  economic  co-opera-
 tion  between  the  two  countries;

 (b)  whether  the  pact  has  still  not
 been  enforced;  and

 (९)  if  so,  the  reasons  for  delay  in
 the  implementation  of  the  agreement
 reached?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  C  GEORGE):  (a)  Yes,  Sir.

 (b)  and  (c).  The  Agreement  has
 come  into  force  on  26th  July,  1973,

 Streamlining  the  Buying  pattern  of
 MMTC

 5112,  SHRI  PRABHUDAS  PATEL:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  the  Federation  of  In-
 dian  Mineral  Industries  has  urged
 Government  १०  direct  the  Metals  and
 Minerals  Trading  Corporation  to
 streamline  iis  buying  paitern;  and

 (9)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A,  C,  GEORGE);  (a)  and  (b).  Yes,
 Sir.  The  suggestions  were  received

 Jast  week  ond  are  being  examined.
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 भारतीरश  कपास  जियल  हारा  बचता  है...
 करने  वाणी  पपड़ा  मिलें

 8113.  श्री  मायूरास  अहिरवार:  क्या
 वाणिज्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि'

 (क)  .  जनवरी,  3973  से  37  जुलाई,
 973  तक  कपास  निगम  द्वारा  किस  कपडा

 मिल  को  कितना  कपास  किस  मूल्य  पर  दिया
 गया  ;

 (ख)  कपड़ा  मिलों  द्वारा  खरीदे  गये
 कपास  पर  सरकार  कितने  प्रतिशत  संवमसिष्टि
 देती  हे,  और

 (ग)  कपड़ा  मिलो  को  कपास  पर
 सजसिद्ि  देन  था  सरकार  दा  क्या  ताटाये  है  ?

 वाणिज्य  मंत्रालय  में  उप-मंत्री  श्री  एल
 सी०  खाज)  :  (क)  ह1 4 ज  विवरण  सभा
 पटल  पर  स्था  हूँ  1  [पग्रिस्धालय  ने  रखा
 गया  ।  देखिए  संख्या  LT~oso4/7  3]

 (ख)  वस्त्र  मिलो  द्वारा  रु  की '्ररीद पर
 सरवार  दारा  कोई  उपलन  नही  fe  गया

 है  ?

 (ग)  प्रश्न  नहीं  उठ  ।

 Applications  filed  by  Indian  Residents
 of  Bangladesh  fo.  Compensation  for

 Pruperty  left  in  Bangladesh

 5l4.  SHRI  PANNA  LAL  BARU-
 PAL:  Will  the  Minister  of
 COMMERCE  be  pleased  to  state:

 (a)  whether  a  number  of  appli-
 cations  for  compensation  in  respect  of
 property  of  Indian  residents  left  in
 Bangladesh,  formerly  East  Bengal,
 were  filed  with  the  Custodian  of
 Enemy  Property  more  than  a  year

 ago;

 (b)  if  so,  what  action  has  the
 Government  taken  ta  expedite  settle-
 ment  of  such  claims  to  relieve  the
 applicants  of  hardships;
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 (c)  why  is  the  matter  being  delayed
 in  respect  of  West  Bengal  alone;  and

 (d)  the  action  proposed  to  be  taken
 by  Government  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  Yes,  Sir,

 (b)  to  (d).  As  a  measure  of  interim
 relief,  the  Government  have  decided
 to  give  ex-gratia  gtant  from  the
 Consolidated  Funds  of  India  to  Indian
 nationals  and  companies  whose  assets
 were  seized  during  and  after  Septem-
 ber  965  conflicts.  The  claims  are
 being  verified  as  expeditiously  as
 possible.

 Steps  taken  by  U.P.  Administration
 to  curb  large  scale  hoarding  and  black-

 marketing  of  foodgrains  and  other
 essential  commodities

 5I5.  SHRI  JHARKHANDE  RAI:
 Will  the  Mimster  of  COMMERCE  be
 pleaseq  to  state:

 (a)  what  steps  have  been  taken  by
 the  U.P.  Administration  to  curb
 large-scale  hoarding  and  black-
 marketing  of  foodgrains  and  other
 essential  commodities  in  the  State;

 (b)  how  many  hoarders  and  black-
 marketeers  have  been  brought  to
 book  since  the  President’s  Rule  was
 imposed  in  the  State,  and

 (c)  whether  as  a  result  of  these
 steps,  there  has  been  any  umprovement
 in  the  availability  and  supply  of
 essential  commodities  in  the  State?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  U.P.  Govern-
 ment  have  issued  on  Order  under  the
 DIR.  which  covers  21  essential  com-
 modities  like  Vanaspati,  Edible  Oils,
 Tyres  and  Tubes,  Soaps,  Sugar  etc.
 Under  the  said  Order  every  whole-

 70840  LS—3.
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 saler  and  retailer  is  required  to  dis~
 play  price  list,  stock  and  to  issue
 receipts  and  not  to  refuse  to  sell
 if  stock  is  avaiable  with  him,
 The  U.P.  Government  has  also  is-
 sued  another  Order  called  ‘UP.
 Wheat  (Requirement  to  Sell)
 Order,  973’.  This  Order  requires
 &  consumer  or  a  producer  to  sell
 stocks  of  wheat  held  in  excess  of  his
 requirement,  to  authorised  agents.
 Under  this  Order  there  is  a  limit  of
 5  quintals  for  consumers  and  20
 quintals  for  producers,

 (b)  and  (c).  87  persons  have  been
 arrested,  licences  of  705  shops  were
 cancelled  and  the  licences  of  75  shops
 suspended.  Security  deposits  of  48
 licences  have  been  forfeited.  Four
 cases  have  been  filed  in  the  Courts
 and  reports  of  27  cases  have  been
 lodged  with  the  Police,  As  a  result,
 the  availability  and  supply  position  of
 essential  commodities  in  UP.  is
 improving,

 ag  के  क्ारण  हुई  हानि  का  झनसान  लगाने
 के  लिए  केच्दीय  दल  का  उत्तर  प्रदेश

 का  दौरा

 3116.  भरी  रामावतार  शास्त्री  :  क्‍या
 वित्त  मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्या  उत्तर  प्रदेश  मे  बाढ  के  कारण

 हुई  हानि  का  अनुमान  तगाने  के  लिए  वहां  एक
 केन्द्रीय  श्रध्ययन  दल  भेजा  गया  है  ,

 (ख)  क्‍या  उक्त  दल  ने  सरकार  को  झपना
 प्रतिवेदन  दे  दिया  है;  और

 (ग)  यदि  हा,  तो  उसमे  क्‍या  सिफारिशें
 की  गई  है  श्लौर  उन  पर  सरकार  की  क्या  प्रति-
 जिया  है  ?

 बिल  मंत्रालय  में  राज्य  मंत्री  (थी  के०
 धार०  गणेश)  :  (क)  जी,  नही  t

 (a)  जौर  (ग).  ये  प्रश्न  उत्पन्न  नही
 होते  t
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 Improvement  of  Monuments  ef
 Tourist  Interest

 &il7.  SHRI  M.  RAM  GOPAL
 REDDY:

 DR,  H.  P.  SHARMA:

 Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  Government  have
 workeq  out  a  Master  Plan  for  the
 improvement  of  monuments  of  tourist
 interest;

 (b)  if  60,
 thereof;  and

 the  salient  feature

 (९)  the  expenditure  involved?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  to  (c).,  The  Central  Co-
 ordinating  Committee,  which  has  been
 set  up  under  the  Chairmanship  of  the
 Minister  for  Tourism  and  Civil
 Aviation  including  the  Minister  for
 Education,  Social  Welfare  and
 Culture  has  selected  0  archaeological
 complexes  for  development  during  the
 Fifth  Plan.  The  primary  objective  is
 to  preserve  the  environment  and
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 natural  setting  of  these  selected
 monuments,  and  to  ensure  that  the
 surroundings  of  these  monuments  are
 not  spoiled  by  unplanned  and  un-
 controlled  growth,  For  some  of  these
 centres  master  plans  would  have  to
 be  prepared  indicating  facilities  for
 tourists  such  as  accommodation,
 cafetaria,  drinking  water  and  toilet
 facilities,  parking  areas,  etc.  that  will
 need  to  be  provided  at  these  monu-
 ments.  Although  the  nature  and  scope
 of  development  at  these  centres  have
 been  identified,  the  details  of  the
 schemes  including  the  cost  have  yet
 to  be  worked  out.

 भारत  में  श्रफीम  का  उपयोग

 S118.  श्री  मूलचन्द  डागा:वया  दित्त
 मत्री  यह  बताने  की  कृपा  करे  गे  कि  इस  समय
 देश  मे  प्रति  वर्ष  अ्रफीम  का  उपयोग  करने  वाले

 पंजीकृत  व्यक्तियों  द्वारा  और  दवाश्रो  के  लिए
 कितने  मूल्य  की  भ्रफीम  का  उपयोग  किया
 जाता  है  ?

 विस  मंत्रालय  में  राज्य  मंत्री  (भी  क े०
 ध्ार०  गणेश)  :  अपेक्षित  सूचना  इस  प्रकार

 है

 ©
 वर्ष  डाक्टरी  आधार  पर  दवाई  के  निर्माण  के  लिए  जाड

 अफीम  के  पंजीकृत  फार्मास्यूटिकल.  समस्धाश्रो
 वब्यसमनियों  को  देने  के  को  सप्लाई  की  गयी  अफीम

 लिए  राज्यों  का  सप्लाई  का  मूल्य
 की  गई  भ्रफीम  का  मूल्य

 (२०)  (र०)  (०)

 1968-69  3,26,923  6,62,284  9,89,207

 1969-70  2,42,114  6,89,672  9,31,786

 970—7  2,62,657  5,  26,066  7,88,  723

 1971-72  4,28,  645  5,77,844  10,096,459

 1972-73  2,69,233  4,59,455  7,  (28,68

 ad
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 उड़ीसा  सरकार  द्वारा  बिजली  और  सिचाई
 आअविधामों  के  लिए  विश्व  बेक  से  अधिक

 सहायता  की  मांग

 5ii9.  of  हुकम  चन्द  कछवाय  :  क्‍या
 बिस  मत्री  यह  ताने  को  कया  करेगे  कि  उडीसा
 सरकार  ने  राज्य  मे  बिजली  और  सिंचाई

 सुविधाओं  के  लिए  विश्व  चैक  से  लगभग  50
 करोड़  रुपये  की  माग  की  है  ?

 बित  पंत्र  (ओ  यशवन्तराव  चब्हाण)  :

 लघु  सिचाई  के  विकास  के  लिए  जिस  में  भू-
 गर्भीय  जल  साधनों  के  उपयोग  तथा  पम्प  सेटो  को
 बिजली  से  चल।ने  पा  शाम  भी  शामिल  है,
 विश्व  बैक  से  सहायता  द  करने  के  लिए
 उड़ीसा  सरकार  ने  एक  परियोजना  रिपोर्ट

 प्रस्तुत  की  है  ?  भारत  सरकार  इम  रिपोर्ट  पर
 विचार  कर  रहो  हूँ  ।

 हाल  ही  में,  हमने  तीसरी  विद्युत  परिषण
 पर्याजना  के  लिए  अन्तर्राष्ट्रीय  विकास
 संघ  से  एक  करार  किया  है  |  इस  परियोजना
 से  उडीसा  को  भी  नाभ  होगा  ।

 झाबझा  (मध्य  प्रदेश)  सें  एलकलायड  का
 निर्माण  करने  वाले  एकक  की  स्थापना

 $120.  श्री  फूलचन्द  वर्मा  :
 श्री  गया  चरण  दीक्षित  :

 क्या  बिल  मंत्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  क्या  सरकार  मध्य  प्रदेश  के  झाबुआ
 जिले  मे  एलकलायड  का  निर्माण  करने  वाले

 एकक  की  स्थापना  करने  के  बारे  मे  युगोस्ला-
 बिया  से  बातचीत  कर  रही  हू,  और

 (ख)  यदि  हा,  तो  तत्सम्बन्धी  विवरण

 क्‍या  है?

 बिस  मंत्रतलप  पे  'तज्य  सन्नी  धी  wo

 wits  गणेश)  :  (क)  यूगोस्लाबिया  के
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 मेससे  एलकलायड  स्काउजे  ने  पोस्त  के  भूसे
 से  मार्फीन  निकालने  के  लिए  मध्य  प्रदेश  मे  एक
 सयन्त  लगाने  का  ह:  सरकार  को  प्रस्तुत
 किया  है  a  प्रस्ताव  में  इस  प्रयाजन  के  निमित्त
 किसी  विशेष  स्थान  का  उत्लेख  नहीं  किया  गया
 है  1

 (@)  इस  प्रस्ताव  में  20,000  टन
 कटे  हुए  अफीम  के  डोडो  की  प्रक्रिया  कर  सकने
 की  क्षमता  वाले  सयन्त्र  फी  परिकल्पना  की  गई
 है  ।  यह  प्रक्रिया  पानी  खीच  निकालते  पर
 बताई  गई  है  तथा  यह  कच्ची  सामग्री  मे  से
 मर्फीन  अन्तर्वस्तु  की  70  से  75  प्रतिशत  तक
 औसत  वसूली  की  गारन्टी  देती  हे  ।

 Alleged  Involvement  of  a  Maharashtra
 Minister  in  Smuggling  Activities

 5121,  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state.

 (a)  whether  Government  have
 received  any  report  on  the  alleged
 involvement  of  a  Maharashtra  Minister
 an  smuggling  activities,

 (b)  whether  it  38  a  fact  that  the
 Communication  mentions  the  beating
 up  of  a  Customs  Officer  by  the
 Mhnister’s  Personal  Security  Officer
 for  his  having  sought  to  check  the
 car  7  which  the  said  Minister  was
 traveling  ang  how  in  the  resulting
 melee  this  car  and  the  other  cars  that
 were  part  of  the  “convoy”  left  without
 a  chech,

 (c)  whether  the  incident  has  been
 suppressed  by  the  State  Government,

 (d)  whether  Government  propose
 to  order  the  Revenue  Intelligence  and
 C.BI  jointly  to  conduct  an  investi-
 gation  into  it;  and

 (९)  if  not,  the  reasons  therefor?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 &  R.  GANESH):  (a)  On  the  night  of
 5th  June,  1973,  a  car  was  stop-
 peg  by  the  Customs  staff
 of  Murud  Circle,  who  in  pursuance
 of  an  information  received  by  them,
 were  on  the  look-out  for  a  car.
 Neither  this  car  nor  the  car  following
 carried  any  signal  light  on  top  of  the
 body  of  the  car.  The  Customs  staff
 had  no  indication,  therefore,  of  the
 occupants  of  the  car  and  stopped  it.
 However,  the  cars  were  allowed  to
 proceed  on  finding  that  the  number
 of  the  two  cars  were  different  from
 that  of  the  suspecteg  vehicle.  The
 Minister  of  Law  and  Judiciary  of
 Maharashtra  State  was  travelling  in
 the  car  in  front  and  his  Security
 staff  was  travelling  in  the  car  behind.

 (b)  The  report  received  from  the
 Collector  of  Customs  (Preventive),
 Bombay  states  that  the  Customs  offi-
 cers  who  stopped  the  car  were  asked
 by  the  Minister's  Security  staff  to
 produce  their  Identity  Cards.  The
 two  officers,  unfortunately  were  not
 carrying  identity  cards  with  them  at
 that  time.  They  explained  to  the
 security  staff  that  the  jeep  of  the
 Customs  Department  was  parked
 nearby  and  Class  IV  staff  in  full  uni-
 form  with  arms  and  ammunition  was
 there  on  duty  which  should  suffice
 to  prove  their  identity.  However,  in
 spjte  of  this  clarification,  both  the
 Customs  officers  were  taken  by  the
 Minister’s  Security  staff  to  the  near-
 est  police  station  for  identification.
 It  has  also  been  reparted  by  the  Col-
 lector  that  the  Security  officers  are
 alleged  to  have  used  abusive  lan-
 guage  and  also  trieq  to  slap  the
 Customs  officer.  At  the  Police  Sta-
 tion,  however,  after  their  identity
 was  established,  the  Customs  officers
 were  allowed  to  leave.

 While  the  officers  were  away  to
 the  Police  Station,  the  Class  IV  staff
 remained  on  duty  dnd  continued
 their  vigil  at  the  Naka.  They  have
 reported  that  within  5  fo  7?  minutes
 of  the  departure  of  the  Customs  offi-
 cers,  one  car  sped  away  at  full  speed
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 in  spite  of  all  the  efforts  made  by
 Class  IV  staff  on  duty  to  stop  it,  The
 Government  has  no  information  that
 the  Minister's  car  or  the  get-away
 car  were  part  of  convoy.

 (c)  Central  Government  has  no
 information  suggesting  that  the  inci-
 dent  has  been  suppressed  by  the
 State  Government.

 (d)  and  (e).  Directorate  of  Reve-
 nue  Intelligence  have  no  power  to
 investigate  into  the  matter  referred
 to  at  (b)  above.  The  question  whe-
 ther  the  same  may  be  handed  over
 for  investigation  to  C.B.I.  has  been
 referred  to  the  Chief  Minister  of
 Maharashtra.

 Intensifying  Promotional  Campaign  of
 Dry  Tea  in  Japan

 5122,  SHRI  R.  N.  BARMAN:  Will
 the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  India  proposes  to
 intensify  its  promotional  campaign  of
 Dry  Tea  in  Japan;  and

 (b)  if  so,  what  efforts  are  being
 made  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE).  (a)  and  (b).  Pro-
 motional  work  in  collaboration
 with  three  Japanese  Importers,
 Packers  has  been  undertaken  for
 introduction  of  quality  Indian  tea
 packs.  The  Firms  are  Mitsui  Norin
 Co,  Nisshoku  &  Co,  Ltd.  and
 Takanos  Ltd,  A  plan  for  promotion
 with  Mitsui  Norin  Co.,  during  978  in-
 volves  an  amount  of  .90  lakhs  of
 rupees  of  Tea  SBoard’s  share.
 This  plan  envisages  promotion
 through  movie  advertising,  adver-
 tisements  through  ‘monthly  magazines
 and  presentation  of  Gift  articles.
 Plans  of  publicity  collaboration  with
 Nisshoku  Co,  include  provision  of
 Indian  gift  materials,  e.g.,  Sandalwood
 elephants  by  Board  worth  Res,  25,000.
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 Two  Lady  Assistants  have  already
 gone  to  Japan,  and  one  ig  on  her  way.
 They  perform  Store  Demonstrations
 for  popularising  Indian  Tea  and  tea
 packs  introduced  by  these  Firms.

 Refund  of  Excise  Duty  to  Nepal

 523  SHRI  R,  V.  SWAMINATHAN:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  India  has  to  refund
 Rs,  2  crores  towards  Excise  Duty  of
 Nepal;

 (b)  if  so,  when  the
 likely  to  be  made;  and

 Payment  is

 (e)  whether  India  had  assured  the
 Nepal  Government  about  the  refund?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  R,  GANESH):  (a)  to  (०).  Excise
 duty  collected  on  goods  produced  in
 India  is  refunded  to  His  Majesty’s
 Government  of  Nepal  on  the  export  of
 such  goods  to  Nepal.  H.M.G.  Nepal
 had  also  claimed  refund  of  Rs,  2.l
 crores  as  Special  and  Additional  excise
 duties  on  goods  exported  under  the
 old  procedure  prevailing  upto  January,
 1964,

 India  had  agreed  to  pay  the  amount
 on  an  ad  hoe  basis  subject  to  Nepal
 temoving  the  Customs  tariff  discrim-
 nation  against  Indian  goods,  This
 Was  done  by  Nepal  from  July,  1972,
 only.  The  claim  is  now  being
 examined  but  since  Nepa)  has  not
 been  able  to  produce  the  documents
 giving  particulars  of  relevant  consign-
 ments,  the  examination  of  the  claim
 is  taking  time.
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 Contract  concluded  by  MMTC  for
 export  of  Mica  to  Soviet  Union

 5i24  SHRI  PRABHUDAS  PATEL:

 SHRI  P.  M  MEHTA:

 Will  the  Munister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  the  Minerals  and
 Metals  Trading  Corporation  has  con-
 cluded  a  contract  for  the  export  of
 mica  worth  Rs,  53  crore  to  the  Soviet
 Umon  and  if  so,  the  broad  outlines
 thereof,  and

 (b)  whether  the  exports  of  mica
 have  shown  an  increase  in  the  First
 half  of  973  over  the  corresponding
 period  last  year,  and  if  so,  the  extent
 thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A,  C  GEORGE):  (a)  The  MM.T.C.
 has  concluded  a  contract  for  export
 of  processed  mica  valued  at  Rs.  5.3
 crores  ६०  the  U.S.S.R.  The  contract
 has  been  concluded  at  floor  prices
 fixed  by  Government.  The  delivery
 will  be  completed  by  the  end  of
 December,  1973.

 (b)  There  was  some  set  back  in
 production  and  exports  of  mica  in  the
 first  half  of  this  ye2r  but  the  M.M.T.C.
 has  since  finalised  sufficient  contracts
 with  foreign  buyers  which  will  arrest
 the  decline  in  production  and  exports
 of  mica,

 Smuggling  of  HMT  Watohes  out  of
 India

 5125.  SHRI  D  B.  CHANDRA
 GOWDA:

 SHRI  6  K,  JAFFER
 SHARIEF:

 हि. ८116  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  HMT  watches  are
 being  smuggled  out  of  India;
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 fb)  if  so,  the  number  of  persons
 «rrested  in  this  regard  during  the  last
 tio  years;  and

 (c)  the  steps  Government  propose
 to  take  to  check  the  smuggling  of
 w  itches?

 THE  MINISTER  OF  STATE  IN
 "HE  MINISTRY  OF  FINANCE  (SHRI
 Ix.  R.  GANESH):  (a)  and  (b).  No  case
 of  smuggling  of  HMT  watches  out  of
 India  has  come  to  the  notice  of  the
 Government  during  the  years  97l.72
 ani  1972-73,

 (c)  The  following  steps  have  been
 taken  to  prevent  the  smuggling  of
 goods  including  watches:—

 Systematic  collection  and  follow  up
 of  information,  keeping  a  watchful
 eye  on  the  suspected  smugglers,  rum-
 tiaging  of  suspected  vessels  or  air-
 craft,  and  checking  of  vulnerab'e
 sectors  along  the  coast  and  the  land
 frontiers.  Additional  launches  and
 vehicles  are  being  provided  from
 time  to  time  for  effective  interception,
 prevention,  etc,  Some  senior  officers
 of  the  rank  of  Collectors  of  Customs,
 Additional  Collectors  of  Customs  and
 Assistant  Collectors  of  Customs  have
 been  posted  in  vulnerable  areas  to
 look  after  anti-smuggling  work  ex-
 elusively.  The  Customs  Act,  962  has
 been  amended  making  additional  pro-
 visions  to  take  special  measures  for
 the  purpose  of  checking  illegal  import
 of  certain  commmodities  and  facilitat.
 ing  their  detection.  A  Bill  to  further
 amend  the  Customs  Act,  962  to  pro-
 vide  more  severe  punishments  for
 simuggling  offences  and  to  plug  loop-
 holes  has  been  passed  by  the  Parlia-
 ment,  The  position  is  kept  under
 constant  review.

 Yadjan  Rupee’s  link  with  New
 Currency  being  floated  by  E.C.M.

 5126,  SHRI  S.  0.  SAMANTA:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state  what  relationship,  if  any,
 India  is  likely  to  have  with  the  new
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 currency  which  the  European  Com-
 mon  Market  is  floating?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 Under  the  joint  float  arrangements  in
 which  six  members  of  the  European
 Common  Market  are  participating
 since  March,  1973,  the  members  would
 keep  fixed  relationship  among  their
 currencies,  subject  to  a  maximum
 margin  of  225  per  cent,  The  curren-
 cies  of  the  members  are  floating  jointly
 against  the  U.S.  dollar  and  other,

 ‘world  currencies.  The  pound  sterling,
 in  terms  of  which  the  central  rate  of
 Indian  rupee  ig  designated,  is  cur-
 rently  floating  independently.  As  a
 result,  the  cross  rate  of  the  Indian
 Tupee  with  the  six  joint  float  curren-
 cies  of  the  European  Common  Market
 78  determined  by  fluctuations  in  the
 rate  of  exchange  of  the  pound  sterl-
 ing  vis-a-vis  these  currencies.  There
 is  also  a  proposal  that  as  part  of  an
 economic  and  monetary  union,  the
 members  of  the  European  Commor
 Market  should  ultimately  have  a
 common  currency.  However,  the  con-
 crete  form  this  proposal  may  take
 cannot  be  assessed  at  this  stage.  As
 such,  it  is  not  possible  to  say  as  to
 what  relationship  the  Indian  rupee
 will  have  with  the  new  currency
 when  it  is  ultimately  floated.

 Coordination  between  the  Ministries
 of  Food  and  Agriculture  and  Finance

 in  fixing  the  Prices  of  various
 Commodities

 5127,  SHRI  S.  6,  SAMANTA:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  what  is  the  coordination
 between  the  Ministry  of  Food  and
 Agriculture  and  the  Ministry  of
 Finance  in  fixing  the  prices  of  various
 commodities;

 (b)  the  basis  of  determining  such
 cviteria;  and
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 (c)  when,  after  taking  ll  factors
 into  consideration,  the  prices  are  fixed
 and  refixed,  the  reasons  why  Govern-
 ment  do  not  act  in  enforcing  these
 prices  authoritatively?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  While  price  fixation  of  indivi-
 dual  commodities  is  the  responsiblity
 of  the  administrative  Ministry  con-
 cerned,  the  approval  of  the  Cabinet
 is  sought  only  after  the  views  of  the
 concerned  Departments,  including  the
 Ministry  of  Finance,  have  been  ascer-
 tained,

 (9)  The  prices  of  agricultural  com-
 modities  are  fixed  on  the  basis  of  the
 reports  of  the  Agricultural  Frices
 Commission,  and  those  of  food  arti-
 cles,  like  sugar  and  vanaspati,  on  the
 basis  of  the  reports  of  the  Tariff
 Coimmission.

 {e)  The  Central  Government  is
 concerned  with  the  fixation  of  prices
 at  the  all-India/regiona]  level,  end  the
 alietment  cf  State-wise  quotas  wher-
 ever  considered  necessary.  The  State
 Government  have  been  delegated  the
 mecessary  powers  for  enforcement
 under  the  Essential  Commodities  Act,
 and  other  enabling  legislation.

 Effeet  of  reduction  of  Import  Tariff
 05  the  Expert  of  Indian  Goods  to

 Australia

 5128.  PROF.  MADHU  DANDA-
 VATE:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  the  effect  of  the  reduction  of
 import  tariff  by  25  per  cent  by  Aus-
 tralia  on  the  exports  of  Indian  goods
 to  Australia;

 (0)  whether  Government  propose
 to  increase  exports  of  traditional  items
 tc  Australia;  and

 (c)  if  so,  the  broad  outlines  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A,  C,  GEORGE):  (a)  to  (c).  Informa-
 tion  about  the  25  per  cent  reduction
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 induty  announced  by  Australia  in  the
 second  fortnight  of  July,  973  has
 been  widely  publicised.  It  is,  how-
 ever,  tO0o  early  to  assess  its  actual
 effect  on  export  of  Indian  goods  to
 Australia.

 All  possible  efforts,  on  a  continuing
 basis,  are  being  ‘made  by  the  Govern-
 ment  to  increase  exports  of  tradi-
 tional  as  well  as  non-traditional  pro-
 ducts,

 Jute  manufactures,  tea  and  cotton
 textiles  are  the  principal  items  of
 traditional  exports  to  Australia.  Apart
 from  the  normal  export"  promotion
 measures,  steps  are  being  taken  to
 improve  the  competitive  position  of
 jute  manufactures  through  reduction
 of  costs  and  with  this  end  in  view
 the  export  duty  has  very  recently
 keen  reduced  by  Rs.  400/-  per~  tonne
 in  the  case  of  carpet  backing  and
 hessian  and  has  been  totally  removed
 on  sacking,  Research  and  develop-
 ment  is  being  sriented  towards  not
 only  cost  reduction  but  also  towards
 finding  new  uses  and  developing  new
 products  of  jute.  For  promotion  of
 tea,  two  centres  have  been  opened,
 demonstrations  are  held  regularly,
 wide  publicity  through  modern  media
 is  undertaken,  participation  in  exhi-
 bitions  and  fairs  is  organised  and  an
 office  of  the  Tea  Board  headed  by  a
 Director  has  been  established  in
 Australia.  In  respect  of  cotton  tex-
 tiles,  efforts  are  being  made  on  the
 one  hand  to  increase  production  and
 to  generate  additicnal  exportable
 surplus  of  products  in  demand  in  the
 sophisticated  markets  including  Aus-
 tralia,  and  on  the  other  hand  _  to
 strengthen  the  image  of  Indian  Tex-
 tiles  through  promotional  measures
 like  exhibitions,  fairs,  fashion  shows,
 etc.  Exvort  of  ready-made  garments,
 a  non-traditional  item,  is  also  on  the
 increase  and  the  Cotton  Textiles
 Exports  Pramotion  Council  is  consi-
 dering  a  display  of  fashion  garments
 and  fabrics  to  coincide  with  the  visit  of
 the  Queen  of  England  to  Australia  in
 October,  1973.
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 पटना  में  कार्य  कर  रहे  राष्ट्रीयकृत  बेक

 5i29.  ft  रामावतार  शास्त्री  :
 क्या  |:  मल्री  यह  बताने  की  कृपा  करेगे
 कि

 (क)  पटना  में  काम  कर  रहे  राष्ट्रीय-
 कृत  बैंको  के  नाम  क्‍या  है,

 (ख)  30  जून  973  को  प्रत्यक
 बैव  में  पृथ  /  गुची  कितने  अधिकारी  तथा
 कर्मचारी  यार्य  फर  रहे  ये,  और
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 (7)  खन  बैंको  में  काम  कर  रहे  कर्म-

 लारिगों  के  बीच  बेंक-वार  हरिजनों  तथा

 आदिवासी  अधिकारियों  तथा  कर्मे-

 चारियो  की  सरूर।  क्या  है  ?

 बित  ह... 2  (श्री  वशवन्तराब  चब्हाग)  .

 (क)  से  (ग)  दस  राष्ट्रीयक्ृत  बैका  न ेजिनकी

 शाखाए  पटना  में  है  30  जून  973  तक  की

 जो  सूचना  दी  है  वह  इस  प्रकार  है

 —-

 बैक  का  ताम  अधिशारी

 जोड  श्रनुसूचित

 (a)  (2)  (3)

 सेण्ट्रल  बैद  आफ  इण्डिय।  90

 बैक  शझ्ाफ  इंडिया  25

 पजाब  नेशनल  बैक  7

 बैंक  झाफ  बडौदा  2

 यूनाइटेड  कमणिय।  बैक  20

 कनारा  बैक  5

 यूनाइटेड  बन  ग्राफ इडिया  oll  |

 देना  बैक

 यूनियन  बैक  श्राफ  छाव्या  4

 इलाहाभाद  जैक  8

 चिपिव  च  नस्य

 जाड  अनुसूचित  जाइड  अनुसूचित
 जानि|  जाति/

 अनुदू  चित  अनुयूचित
 जन  जाति  जन  जाति

 (4)  (5)  (७  (१)

 76  3  03  9

 5200  i8  2

 66  26  2

 6  6  l

 36  l  \7  3

 240  5

 3000  3  2

 हद  2

 40  7  2

 65  डे  30  2
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 रिजर्व  बेंक  श्राफ  इंडिया  की  पदा  शाजा  के

 चतु  श्ेगो  फर्ववारियों  को  बहाल  करना

 530  श्री  रामाववार  शास्त्री  :  क्‍या
 वित्त  मन्नी  यह  बताने  फ्री  कपा  करेगे  कि

 (क)  क्या  रिजर्व  बैक  झाफ  इंडिया
 की  पटना  शाख्रा  म  चतुर्थ  श्रेणी  के  कर्म-
 चारियों  को  पहाला।  म  पक्षयात्र  और  भेदभाव
 की  तीति  अपनाई  गई  है,

 खि)  क्‍या  प्रभावित  कर्मचारिया  ने
 उन्हें  हसा  बारे  मे  कोई  ज्ञापन  दिया  हे,  और

 (ग)  यदि  हा,  तो  ज्ञापन  वा  ब्योरा
 क्या  है  शर  सरकार  की  उस  पर  क्या  प्रति-
 क्रिया  है  ?

 षित  मंत्री  (भरी  यशवम्तराब  चध्हाण)

 (क)स  (१)  भारतीय  रिजर्व  बैन  की
 पटना  शाखा  मे  चतुर्थ  श्रेणी  के  ऊर्मचारियों  की
 बहानी  में  पक्षपात  और  भेदभाव  की  नीति  अप-
 नाये  जान  क॑  सम्बंध  म॑  काई  अभ्यावेदन  प्राप्त

 हुआ  प्रतीत  नहीं  होता  ।  लेकिन  ७  जून
 973  का  एक  अभ्यावेदन  वित्त  मती  के
 नाम  भ  प्राप्त  हुआा है  जिसमें  पह  आरोप
 लगाया  गया  है  ि  भारतीय  'रिजर्य  बैक  की
 पटना  शाखा  गे  मगरों  की  भर्ती  के  निए
 969  गे  बैयार  को  गयी  प्रतोक्षा  सूची

 चार  वर्ष  से  अ्रधिक  साशप  तक  'कापग  रखने
 के  बाद  रहु  उर  दी  पि ह  |  अभ्यवेदन  7

 यह  अनुराध  किया  गया  था  कि  रिजर्व  ब्रेक

 बया भूप  te  wa
 करनी  च।हि4  जब  तक  पुरानी  सूची  के
 सभी  व्यक्तिया  को  नियुक्त  नहीं  कर  लिया
 जाता  ।

 vl  {  |

 रिजर्व  बैक  ने  सचना  दो  हक  मजदूरा
 की पीया  सूची  सामारए  रू  से  एव  वर्ष
 तबा  चानू  रखने  के  लिए  27  दिसम्बर
 969  THT  नी गणी  व दस  सूची

 की  अवधि  पहले  25-1972  तेक  शौर
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 बाद  में  जून  i973  तक  बढ़ा  दी  गयी  1
 भारतीय  रिजर्व  बेह  न  स्थातोत  चपुर्वे
 श्रेणी  कर्मचारी  सब  हो  प्रनौषदारिध  क्
 से  सलाह  दो  है  कि  जिन  उग्माववार।  ra  a
 प्रतीक्षा  सूची  में  ये  वे  भी  पुन  आज,  +
 दे  सकते  है  और  बैक  द्वारा  उनक॑  मामला  पर

 सहानुभूतिपू्वंक  विचार  कया  जाएग।  |

 Submision  of  a  Memorandum  on
 behalf  of  Chairman,  Action  Committee
 of  the  Central  Bank  Part  Time  Pass

 Book  Writers

 5l3l  SHRI  RAMAVATAR  SHAS-
 TRI  Will  the  Minister  of  FINANCE
 be  pleased  to  state

 (a)  whether  a  memorandum  has
 been  submitted  to  the  Prime  Minister
 with  copies  to  him  and  the  Labour
 Minister  on  the  30th  July,  1973  on
 behalf  of  the  Chairman,  Action  Com-
 mittec  of  the  Central  Bank  Part  Time
 Pass  Book  Writers,  Delhi  Zone,

 (9)  ४  so,  the  contents  of  the  memo-
 randum,  and

 (९)  what  action  Government  have
 taken  thereon?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTR40  CHAVAN)
 (a)  and  (b)  A  representation  dated

 30th  July  798  from  Chairman,  Cen-
 tral  Bank  Part  Time  Pass  Book  Writers
 Action  Committee  (Delhi  Zone)  has
 been  received  The  representation
 contained  the  following  demands

 a)  Absorption  of  part  time  pas9
 book  writers  of  Delhi  Zone  of  Central
 Bank  of  India  as  full  time  pass-book
 writers  or  clerks

 (ay)  Re-employment  of  all  dischaig-
 ed  part  time  pass  book  writers

 (iu)  Increments,  mediceal-aid  leave
 benefits  etc  for  them  from  the  original
 date  of  appointment,
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 (९)  Central  Bank  of  India  has
 reported  that  they  have  offered  cer-
 tain  concessions,  as  a  very  special  case,
 to  the  part  time  pass-book  writers  to
 be  absorbed  in  the  service  of  the
 Bank.  Discussions  are  going  on  bet-
 ween  them  and  the  bank  management.

 service  costs  in  Nationalised  Banks

 5132.  SHR]  RAM  PRAKASH:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  service  costs  in  the
 »-tionalised  Banks  have  increased

 considerably;  and Ly
 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  FINANCE
 SHRI  YESHWANTRAO  CHAVAN):

 fa)  ang  (b).  Hon’ble  Member  has  pre-
 sumably  in  mind  service  charges  to
 ‘customers  by  way  of  commission,
 exchange,  discount  etc,  There  has
 been  no  general  upward  revision  by
 the  nationalised  banks  of  the  schedule
 of  charges  for  different  services

 Results  of  the  Enquiry  against  the
 Suspended  Employees  belonging  to

 State  Bonk  Staff  Associaticy),  Delhi
 Circle

 6133.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of
 FINANCE  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question

 No,  878,  dated  the  27th  July,  973  and
 state:

 (a)  whether  an  enquiry  against  the
 suspended  employees  belonging  to
 Delhi  Circle  State  Bank  Staff  Asso-
 ciation  has  been  completed; t

 (b)  if  so,  the  result  of  the  enquiry
 and  the  action  taken  thereon;  and

 (e)  if  not.  the  reasons  for  the  delay?

 THE  MINISTER  OF  FINANCE
 ‘SHRI  YESHWANTRAO  CHAVAN):
 (a)  to  (c).  The  State  Bank  of  India

 ‘has  reported  that  on  24th  April,  973
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 the  suspended  employees  were  served
 with  chargesheets  and  were  called
 upon  to  furnish  their  replies  to  the
 same.  The  enquiry  has  not  concluded
 as  the  craplnyees  have  sought  certain
 clarifications  from  the  bank  and  have
 pet  yet  sent  the  replies  to  the  charges.

 Erratic  functioning  of  Glide  Path  of
 Instrument  Landing  S:stem  at  Delhi

 Airport

 534  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION
 be  pleased  to  state:

 (a)  whether  a  thorough  check  has
 heen  made  as  to  what  exactly  igs  res.
 ponsible  for  the  erratic  functioning  of
 the  glide  path  of  the  Instrument
 Landing  System  at  the  Delhi  Airport;
 and

 (b)  ४४  so,  with  what  result  and  the
 precautions  taken  in  regard  thereto?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR  KARAN
 SINGH):  (a)  and  (७).  The  entire
 Instrumert  Landing  System  at  Delhi
 Airport  inchiding  the  alde  path  has
 been  theroughly  -xamine-l  and
 checked  and  has  heen  found  to  be
 functioning  nermally  within  permis-
 sible  tolerances

 Decision  on  planning  export-import
 budget  by  S.T.C,

 6135.  SHRI  RAM  BHAGAT
 PASWAN:  Will  the  Minister  of
 COMMERCE  be  pleased  to  state:

 (a)  whether  S.TC  has  decided  to
 pian  its  export-import  budget  for  two
 or  three  years  instead  of  planning  it
 annually  as  at  present;  and

 (b)  if  so,  the  reasons  therefor  and
 advantageg  thereof?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A,  C.  GEORGE):  (a)  The  possibility
 of  the  planning  export/import  in
 advance  on  two  or  three  years,  basis
 is  being  explored.

 (b)  The  reasons  and  advantages  of
 this  aproach  are:
 .  QQ)  In  case  of  mmports,  it  may

 ensure  continuity  of  supplies
 40  industry  at  regulated  and
 internationally  competitive
 prices.

 (ii)  In  the  case  of  exports,  the
 export  oriented  units  will
 know  in  advance  the  export
 commitments  thereby  leading
 to  better  planning.  It  will
 ensure  a_  sustained  export
 market  and  give  better
 opportunities  for  break-
 through  in  new  markets,

 Ani)  Projection  of  foreign  exchange
 requirements  for  imports  in
 advance  and  better  utilisation
 of  foreign  exchange  resources
 can  also  be  achieved.

 Setting  up  Joint  Ventures  in  Latin
 America

 5136.  SHRI  G.  Y.  KRISHNAN:  will
 the  Minister  of  COMMERCE  ४७९
 pleased  to  state:

 (a)  whether  Government
 signed  any  contract  for  setting
 joint  ventures  in  Latin
 pesulling  in  the  export  of  several
 crores  of  rupees  worth  of  Indian
 capital;  and

 have
 up

 America,

 (b)  if  so,  the  broad  outlines  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  com  GEORGE):  (a)  No,  Sir.

 (b)  Doeg  not  arise.
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 Staff  of  Tea  Board  serving  in  Cairo

 §37,  SHRI  M,  S.  SANJEEVI  RAO:
 Will  the  Minister  of  COMMERCE  he
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No,  8i3  on  the
 $rd  August,  i973  and  state:

 (a)  why  the  Inspector  in  Tea
 Board's  Office,  Cairo,  who  has  been
 for  9  years  in  contravention  of  the
 rules  of  tenure,  continues  there,

 (9)  what  special  interest  of  the
 Board,  as  stated  in  the  reply,  38  being
 served  by  this  particular  Inspector  for
 which  he  has  been  retained  for  9  years
 at  one  place;  and

 (c)  what  other  special  concessions
 in  the  form  of  extension  of  service,
 etc.  are  contemplated  in  this  case?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  C.  GEORGE):  (a)  to  (c).  One  of
 the  Inspectors  continues  to  be  on
 deputation  since  January,  964  in
 relaxation  of  the  normal  tenure  of
 India  based  staff  at  Tea  Board’s  Offices
 abroad.  This  arrangement  has  been
 found  necessary  in  the  interest  of  Tea
 Boards  work  Only  normal  entitle-
 ments  under  the  rules  are  allowed  to
 this  Inspector  during  his  period  of
 deputation  including  extension.

 हरियाणा  स्थित  मारुति  हिमिटेड  दारा
 शेयर  पूंजी  का  विस्तार

 5138.  डा०  लक्ष्मी  नारायण  पांडेय  :
 क्या  विस  मंत्री  21  फरवरी  jor  के
 बताराकित  प्रश्न  सख्या  66]  के  उत्तर  के
 सक्ध  में  यह  बताने  की  16  करेंग  कि

 (क)  मारूति  लिमिटेड  हरियाणा
 को  कितने  रुपयो  की  शेयर  पूजी  बढ़ाने  की

 अनुमति  सरकार  द्वारा  दी  गई  है;  श्रौर

 (@)  फरवरी,  ह: ब  से  जूक,  1५975
 तवा  उक्त  वस्ती  ट्  दियने  जगर  t  बे  प५
 हैं  तथा  यह  शेयर  किए  व्यक्तियों  या  फर्मों  को
 बेचे  गए  ?
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 fart  मंजालय  में  राज्य  मंत्री  प्री  के०
 चार०  गणेश  )  (क)  मेससे  मारुति
 लिमिटड  हग्याणा  फो  पूजी  पिर्गेस  (छूट)
 प्रादिग,  969  के  अन्तर्गत  24  GL  लाख
 रुपये  के  मूल्य  के  जारी  किये  गए  सामान्य

 शेयरों  के  नर्क  चूजी लिमि  हीक

 हारा  60  लाख  रुपये  क  मूल्य  के  आर  सामान्य

 शेयर  जारी  शरने  की  श्रनुमति  दी  गग्नो  है  1

 (ख)  जैसा  कि  सभा  पटल  पर  रखे  गय

 विवरण  से  दिया  गधा  है  फरवरी  से  जून  973
 के  दौरान  उक्त  करानी  द्वारा  प्िनिन्न

 व्यक्तियों  /  फर्मो/  कम्पतियों  के  न्पम  ढस-

 दस  रपये  के  मूल्य  के  40,500  मामारा

 शंयर  अलाट  किए  गए.  |  [प्रन्यानय  में  रखा
 गया  1  बेशिए  सख्या  LT-5585/73]

 एवर  इंडिया  में  प्रबंधनों  और  इण्डियन

 पायलद्स  गिल्ड  के  बीच  i960  ें  उडानो
 के  संबंध  में  हुए  समझौते  का  'उह्नघन

 5i39.  डा.  लक्ष्मीनाशायण  पाण्डेय  :

 क्या  पर्वेटन  और  नागर  विमानत  भत्री  यह
 बताने  की  कपा  करेगे  कि

 (वा)  क्या  एयर  इंडिया  के  प्रबन्धा  ने

 उडानो  सम्बन्ध  मे  960  में  इंडियन

 पायलट्स  गिल्ड  के  साथ  कोई  पमज्ौता
 न्या  था  ,

 (ख)  क्या  एयर  इण्डिपा  के  प्रयाधको  ने
 समझौता  का  'उल्लघन  किया  है  ,  और

 हर
 (iD  ददा,  तो  इसके  क्या  कारण  है?

 पर्यटन  शौर  नागर  विमानन  सती  (हा०
 पर्ण  विहु  ()  ।  (ह  ए  'इंडिय
 प्रव  धक  वर्ग  ने  960  से  भारतीय  विमान
 चालाक  गिल्ड  के  साथ  उठानो  के  सम्बन्ध  मे
 कोई  समझौता  नहीं  किया  था।  तथापि  उडान
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 तथा  ड्यूटी  समये  विषयक  सीमाभो  सहित
 बेतनो  शौर  न्य  सेवा  शर्तों  के  सबंध  मे  एक
 समझौता  किया  था।  एयर  इंडिया  के  प्रबंधक
 वर्ग  वा  कहना  है  कि  उन्होने  समझौते  का
 जल्लधन  नबी  किया  |

 श्राल  इंडिया  रैलबे  गार्डस  काउंसिल  द्वारा

 तृतीय  बेतन  आयोग  की  सिफारिशों  पर
 झसल्तोथ  व्यक्त  करना

 5i40.  डा०  लक्ष्मीनारायण  पांडेय  :
 क्या  विस  मत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  श्राल  इंडिया  रेलवे  गाडेस
 काउसिल  ने  तृतीय  वेतन  श्रायोग  की
 सिफारिशों  पर  अ्रसतोष  व्यक्स  किया  है
 तथा  उन्होंने  इस  बारे  मे  एक  ज्ञापन  प्रधान  मत्री
 को  दिए  है  ,  और

 (@)  यदि  हा  तो  इसकी  मुख्य  बाते
 क्या  है  तथा  उस  पर  सरकार  की  क्‍या
 प्रतिक्रिया  है  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री  (भी  के०
 झार०  गणेश)  :  (क)  जी,  हा  t

 (ख)  ज्ञापन  में  उल्लिक्रित  मुख्य  मुद्दे
 निम्नलिखित  हैं

 (i)  तृतीय  वेतन  झायोग  ने  ए,  बी  और
 सी  मॉड  के  गाडों  क ेसशोधित  वेतनमानों  की
 सिफारिश  इस  धारणा  पर  की  है  कि  उनको
 मिलने  वाले  परिचालन  भत्ते  कुछ  प्रतिशत
 भाग  बतन  के  रूप  में  माना  जाता  है।  यह
 धारणा  सही  वही  है  ।

 (ii)  we  के  ग्रेड  ए  और  बी  का
 एकीकरण  कर  दिया  जाय,  क्योंकि  उनके
 कर्तव्य  और  जिम्मेदारिय्रा  एक  जैसी  है  1
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 (iti)  बाड़ों  को  संशोधित  बेतगमारा
 नोचे  लिखे  अनुसार  दिये  जाने  चाहिए

 प्रस्तावित
 बेतवमार'  वेतनमान

 रु०  ७

 गाडे  ग्रेड  ए  205-280

 गाई  ग्रेंड  बी  i50-240  550-750

 गाडे  ग्रेड  सी  130-225  425-640

 ब्रेक  मेन  100-130  290-480

 जब  रेल  मंत्रालय  तीसरे  बेतन  आयोग  की
 इन  वर्गों  संबंधी  सिफारिशों  पर  विचार  करेगा
 तब  ज्ञावन  में  उठाये  गये  मुददों  पर भी  उचित
 ध्यान  दिया  जायेगा  |

 Equipments  Lost|Misappropriated
 from  Air  Conditioning  Department  of

 Ashoka  Hotel

 ‘5141.  SHRI  LAXMINARAIN
 PANDEYA:  Will  the  Minister  6
 TOURISM  AND  CIVIL  AVIATION  be
 pleased  to  state:

 (a)  whether  equipment  worth  about
 Rs.  40  thousand  has  been  lost/mis-
 appropriated  from  the  Air-Condition-
 ing  Department  of  Ashoka  Hotel;

 (b)  i£  so,  who  is  responsible  for  the
 same  and  what  action  has  been  taken
 against  him;  and

 (e)  the  particulars  of  the  material
 lost|misappropriated?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  Material  worth  about
 Rs,  9,600/.  was  recently  reported
 missing  from  the  Air-Conditioning
 Section  of  the  Ashoka  Hotel.

 BHADRA  9,  4896  (SAKA)  Written  Answers  86

 (9)  On  the  basis  of  a  preliminary
 enquiry,  3  members  of  the  Staff  have
 been  prima  facie  held  responsible  and
 disciplinary  proceedings  are  being
 initiated  against  them.

 (c)  The  particulars  of  the  material
 reported  to  have  been  lost  are:—

 Exhaust  Fan  ]

 Selecto-Flow  Valves  300  Nos.

 Cooling  Tower  Nozzles  700  Nos.

 Export  of  Non-Traditional  Goods

 542  SHRI  JHARKHANDE  RAT:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  Government  are  consi-
 dering  a  plan  for  generating  export-
 able  surpluses  of  a  number  of  non-
 traditional  goods  over  the  next  six
 years  through  increased  capacities;  and

 (b)  if  so,  the  broad  outlines  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A,  0,  GEORGE):  (a)  Yes,  Sir,

 (b)  A  group  to  recommend  a  long-
 term  export  strategy  for  the  Fifth
 Five  Year  Plan  and  beyond  has
 recently  been  set  up  under  the  Chair-
 manship  of  Prof.  S.  Chakravarty
 Membcr,  Planning  Commission  and  it
 has  commenced  its  deliberations,  One
 of  the  terms  of  reference  of  the  Group
 is  to  recommend  steps  required  for
 creating  adequate  production  base  and
 surplus  for  exports,

 Officials  of  Customs  Godown  and
 Directorate  of  Revenug  Intelligence  at
 Palam  Airport  Allegedly  involved  in

 Smuggling  Racket

 5143,  SHRI  VIKRAM  MAHAJAN:
 SHRI  SUKHDEO  PRASAD

 VERMA:

 Wh  the  Minister  of  FINANCE  be
 Pleased;  to  state;
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 ‘  (a)  whether  Government  are  aware
 that  some  officials  of  the  Customs
 Godown  and  Directorate  of  Revenue
 Intelligence  at  Palam  Airport  are
 alleged  to  be  mm  league  with  the
 business  houses  and  individuals  deal-
 ing  in  smuggling  business;

 (b)  af  so,  the  particulars  of  those
 officials  and  the  action  taken  or  pro-
 posed  to  be  taken  against  them;

 (c)  the  names  of  firms  and  indivi-
 duals  involved  in  this  and  the  action
 taken  or  proposed  to  be  taken  against
 them,  and

 (d)  whether  it  is  proposed  to  hand
 over  the  case  to  Central  Bureau  of
 Investigation?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K,  R
 GANESH):  (a)  A  complaint  has  been
 meade  alleging  that  an  unknown  out-
 sider  in  collusion  with  certain  officials
 of  the  Customs  Godown  at  Palam  and
 of  the  Directorate  of  Revenue  Intelli-
 fence,  attempted  to  remove  a  bag
 containing  some  goods  from  Palam
 Customs  Godown  on  the  evening  of
 24-7-73

 (b)  The  officials  against  whom
 allegation  has  been  made  are  two
 Superintendents,  two  Inspectors  and
 one  Sub-Inspector.  One  Superinten-
 dent  and  the  Sub-Inspector  have  been
 suspended:  the  two  Inspectors  have
 been  transferred  from  Palam  Customs
 Godown,  and  the  Superintendent  of
 the  Directorate  of  Revenue  Intelli-
 gence  has  been  for  the  present  assigned
 duty  which  would  not  require  him  to
 visit  the  Customs  Godown  or  the
 Airport  at  Palam.  Further  action
 will  be  considered  on  the  basig  of
 evidence  whic,  may  come  to  light.

 (c)  Identity  of  the  outsider  is  not
 yet  known,

 (d)  The  case  was  referred  to  the
 Central  Bureau  of  Investigation  for
 investigation  after  preliminary  enqui-
 ries  by  senior  officers  of  the  Collecto-
 rate  of  Central  Excise  and  Customs,
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 Delhi,  and  of  the  Directorate  of
 Revenue  Intelligence.  The  Central
 Bureau  of  Investigation,  however,
 advised  that  may  be  handed  over
 to  the  local  police  to~  investigate.
 Accordingly,  the  case  has  been  refer-
 red  to  the  local  police.  However,  the
 Central  Bureau  of  Investigation  has
 been  asked  to  look  into  the  broader
 ramifications  which  may  be  revealed
 in  this  case.

 Former  Rulers  of  Princely  States
 alloWed  to  convert  their  Palaces  into

 Five-Star  Hotels

 5144,  SHRI  VIKRAM  MAHAJAN:
 SHRI  M  M,  JOSEPH:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  the  number  and  names  of
 former  Rulers  of  Princely  States  who
 have  been  allowed  to  convert  their
 palaces  into  five-star  hotels  quring  the
 ‘last  three  years  upto  the  5th  August,
 1973;

 (b)  the  terms  and  conditions  on
 which  such  permission  has  been  given
 to  them;  and

 (c)  the  location  of  the  hotels?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  to  (c).  No  special  per-
 mission  from  the  Centra]  Government
 is  required  for  this  purpose.

 नार्कोटिक्स  विभाग  में  ग्रनुसुचित  लातथिं  तथा

 झनुसूचित  जमजातियों  के  लिए  पदों  का
 आरक्षण

 5145.  श्री  मूलचन्द  वर्मा  :  कया  चिल

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (=)  क्‍या  नाकोंटिक्स  विभाग  में

 तृतीय  श्रेणी  के  पद  अनुसूचित  जातियों  तथा

 झनृसूचित  जन  जातियों  के  लिए  भारक्षित

 हैं?
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 (ख)  भ्रदि  हा,  तो  उनकी  पख्या  किसी

 है,

 (ग)  कया  कोडो  सोहररों  शव  सत-
 इन्मपैक्टरों  को  मधा  प्रदेश  में  आरक्षण  बे
 आधार  पर  निष्नित  विशिय्रों  में  स्थायी  नहीं
 किया  गया  है  आर  क्‍या  सरकार  क।  इस  बारे

 में  शिकायते  है,  और

 (घ)  यदि  हा,  तो  इस  बारे  में  क्या  कार्य-

 जाही  की  गई  है  ?

 विस  संत्रालय  में  राज्य  मंत्री  दभ्नी  के०
 धार०  गणेश)  :  (क)  से  (घ)  प्रनुसून्तित
 जाति  तथा  शअ्रनुसुचित  जनजाति  के  लिये
 श्रेणी  ii  के  पदो  के  श्रारक्षण  के  सबंध
 में  सरकार  सामान्य  ब्रादेश  नार्कीटिक्स
 विभाग  पर  भी  लागू  होते  है।  इस  प्राशय
 के  अन्यावदन  प्राप्त  हुए  है  कि  नाकोंटिक्स
 विभाग  में  कोठो  मुहर  तथा  उप-निरीक्षको
 के  सबर्ग  भे  स्थायोकरण  करने  में  सामुदायिक
 ऋमिक  (Communal  Roster)  क।  ठीक
 पालन  नहीं  किया  गया  है।  मामजें  की  जाच
 की  जारही है  तथा  शतसा  यथासभव  यीघ्र
 सभा-पटल  पर  रखे  दी  जायगी  |

 Amendment  of  Coffee  Board  Act  and
 Rules  to  provide  fur  the  additional
 Representation  on  the  Coffee  Board

 5146.  SHRI  P,  NARASIMHA
 REDDY:  Will  the  Minister  of
 COMMERCE  be  pleased  to  state:

 (a)  whether  the  Government  0
 Andhra  Pradesh  have  requested  for
 representation  or  fulfiedged  member-
 ship  of  Coffee  Board  in  view  of  the
 significant  progress  and  potential  for
 coffee  plantation  in  that  statc;

 (b)  whether  the  Coffee  Board  Act
 and  Rules  have  to  be  amended  to
 provide  for  this  additional  represen-
 tation  on  the  Coffee  Board;  and

 (c)  the
 thereto?

 reaction  of  Government
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  C.  GEORGE):  (a)  and  (b)  Yes,
 Sir

 (c)  The  matter  is  under  considera-
 tion,

 Establishment  of  Aerodromes  during
 Fifth  Plan

 5147,  SHRI  B,  V  NAIK:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  what  are  the  places  where  aero.
 diomes  will  be  established  during  the
 course  of  Fifth  Five  Year  Plan;

 (0)  what  is  the  cost  involved  there-
 in,  and

 (०)  whether  the  inaccessibility  by
 conventional  ‘modes  of  transport  will
 be  taken  into  consideration  while
 choosing  the  places  for  aerodromes?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH).  (a)  and  (b)  The  Fifth  Plan
 proposals  relating  to  construction  of
 new  aerodromes  are  still  under  consi-
 deration  of  Government,

 (९)  All  relevant  factors
 taken  into  consideration
 Transfers  of  Custodians  of  Nationalisd

 Banks
 5748  SHRI  B  V  NAIK:  Will  the

 Minister  of  FINANCE  be  pleased  to
 state:

 will  be

 (a)  whether  the  custodians  of  the
 nationalised  banks  are  transferable;
 and

 (b)  if  so,  whether  any  transfers
 have  been  effected  from  bank  to  bank?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (b)  Presumably,  the  Hon’ble
 Member  has  in  mind  the  Managing
 Directors  of  nationalise@d  banks
 appointed  in  accordance  with  the  pro-
 visions  of  the  Nationalised  Banks
 (Management  and  Miscellaneous  Pro-
 visions)  Scheme,  1970.  The  Managing
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 Directots  of  nationalised  banks  are  not
 transferable  from  one  bank  to  another.
 However,  there  ig  no  bar  under  the
 said  Scheme  to  the  appointment  by
 Government  of  a  person,  who  has  been
 working  as  Managing  Director  of  one
 nationalised  bank,  as  Managing  Direc-
 tor  of  another  nationalised  bank,  on
 his  vacation  of  the  former  office.  There
 has,  however,  been  no  such  case  so
 far,

 Import  Entitlements  for  the  Export  of
 Marine  Products  by  Fishermen  or  their

 Organisations

 ‘5149,  SHRI  B.  V.  NAIK:  Will  the
 Minister  of  COMMERCE  be  pleased  to
 state:

 (a)  how  many  Fishermen  or  Fisher-
 men’s  Cooperatives  Fishermen’s  orga-
 nisations,  have  been  granted  import
 entitlements  for  the  export  of  marine
 products  caught  by  them;

 (b)  what  is  the  value  thereof;  and

 (c)  what  steps  are  taken  to  elimi-
 nate  middlemen  from  the  business  of
 marine  product  export?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  Separate  statis-
 tics  are  not  maintained  regarding  the
 number  of  Fishermen  or  Fishermen's
 Cooperatives  or  Fishermen’s  Organi-
 sations  to  whom  import  replenish-
 ment  licences  have  been  issued  against
 their  exports  of  marine  products

 (b)  During  1972-73,  import  reple-
 nishment  licences  for  Rs.  5.6  crores
 (cif)  were  issued  to  manufacture-ex-
 porters  against  exports  of  Fish  and
 Fish  Products.

 (९)  In  the  interest  of  export  pro-
 motion,  merchant  exporters  and  eli-
 gible  export  houses  can  also  export
 Fish  and  Fish  Products,  but  they  are
 allowed  १0  utilise  their  import  reple-
 nishment  entitlements  only  in  accord-
 dance  with  the  provisions  made  in  the
 Import  Policy  for  Registered  Expor-
 ters.
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 Publicity  te  rock  formation  at  Yan  in
 Mysore  State

 5i50.  SHRI  B.  V.  NAIK:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  the  rock  formation  at
 Yan  in  Mysore  State  received  publi-
 city  by  his  Ministry  in  the  form  of
 folders  and  if  so,  when;  and

 (b)  if  not,  whether  the  publicity  is
 proposed  to  be  given  now?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  The  Department  of  Tou-
 rism  has  not  published  any  folder  on
 the  Rock  Formation  at  Yan  in  Mysore
 State  as  the  place  is  not  easily  acces-
 sible  and  touristic  facilities  are  un-
 available  there.

 (b)  There  are  no  present  plans  for
 developing  tourism  to  this  area.

 Number  of  Phone  Threats  to  blew  up
 planes  received  at  Palam  Airport  dur-

 ing  973

 ‘5151.  SHRr  SHASHI  BHUSHAN:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  the  number  of  Phone  threats  to
 blow  up  planes  received  at  Palam  air-
 port  during  the  year  973  so  far;

 (b)  how  many  of  these  proved  cor-
 rect  and  the  number  of  culprits  ap-
 prehended;

 (c)  whether  the  sources  of  these
 phone  calls  have  been  ascertained;
 and

 (a)  if  not,  the  steps  taken  to  ascer-
 tain  about  the  sources?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  Seven.

 (b)  None.

 (e)  No,  Sir.
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 (6)  The  telephone  exchange  at
 Palam  Airport  and  the  local  police
 have  been  alerted.

 Waste  of  Export  Promotion  Funds

 5152.  SHRI  SHASHI  BHUSHAN:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  the  attention  of  Govern-
 ment  has  been  invited  to  the  news
 item  which  appeared  in  the  ‘Econo-
 mic  Times’  dated  the  Ist  August,  973
 under  the  heading  “Waste  of  export
 promotion  funds”:  and

 (b)  the  reaction  of  Government
 thereto  and  the  steps  taken  to  improve
 the  situation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  Government  have
 seen  the  news  item  referred  to.

 (b)  No  waste  of  Export  Promotion
 Funds  by  the  India  Cotton  Mills
 Federation  has  cOme  to  the  notice  of
 the  Government  Amounts  collected
 so  far  towards  Export  Promotion  Fund
 are  reported  to  have  already  been  dis-
 bursed  as  cash  assistance  on  textile
 exports,  except  for  a  balance  of
 Rs  26  crores  yet  to  be  disbursed.

 Bungling  in  collection  of  Direct  i  xes

 5153.  SHRI  SHASHI  BHUSHAN:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  attention  of  Govern-
 ment  has  been  invited  in  the  news
 items  which  appeared  in  the  ‘New
 Age’  dated  the  5th  August,  973
 under  the  heading  “Bungling  in  collec-
 tion  of  Direct  Taxes”;  and

 (b)  if  so,  the  reaction  of  Government
 thereto  and  the  steps  taken  or  pro-
 posed  to  be  taken  in  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH):  (a)  Yes,  Sir.
 8l0  LS—4

 (i)

 (ii)

 (ili)
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 (b)  The  position  is  elucidated  as
 follows:—

 Regarding  Shri  Kalyan  Roy’s
 reference  about  handling  of
 tax  cases  of  Birlas,  attention
 is  invited  to  Starred  Ques-
 tion  No.  296  by  Shri  Kalyan
 Roy  in  the  Rajya  Sabha  on
 the  i5th  May,  973  and  the  re-
 Ply  given  thereto  vide  copy
 laid  on  the  Table  of  the
 House.  [Placed  in  Library.
 See  No.  LT-5586/73].

 The  nature  of  the  two  levies
 wiz.,  Direct  taxes  and  indirect
 Taxes  is  different  and  there-
 fore  comparison  between  the
 two  is  not  appropriate.

 The  88th  Report  of  the  Pub-
 lic  Accounts  Committee  (1972.
 73)  has  been  received  and  the
 comments  made  will  be  looked
 into  and  sintable  action  taken
 under  intimation  to  the  Com-
 mittee

 (!v)  As  regards  the  working  of  the
 direct  tax  administration,  the
 functioning  of  the  Central
 Boarg  of  Direct  Taxes  has
 been  reorganised  in  regard  to
 dealing  with  matters  which
 may  come  before  the  Public
 Accounts  Committee  and  Au-
 dit  matters.  The  Intermal
 Audit  organisation  og  the  In-
 come-tax  Department  has
 been  strengthened  and  stre-
 amlined  to  ensure  more  effec-
 tive  functioning  Administra-
 tive  reconstitution  of  the
 Board  is  not  contemplated
 now.  However,  in  imple-
 menting  the  recommendations
 of  the  Wanchoo  Committee,
 and  in  the  light  of  the  recom-
 mendations  of  the  Pay  Com-
 mission,  some  restructing  of
 the  Board  may  take  place.
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 ‘Outstanding  Amount  of  Central  Sales  6
 Tax  in  Mysore

 7.

 §54.  SHRI  DHARAMRAO  AFZAL-
 PURKAR:  Will  the  Minister  of  ®
 FINANCE  be  pleased  to  state:

 (a)  the  outstanding  amount  of  ?
 Central  Sales  Tax  it  Mysore  State
 for  the  years  969—7l,  1971-72;  and

 (b)  the  steps  Government  propose
 to  take  to  realise  the  outstanding
 arrears?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 ‘GANESH):  (a)  The  outstanding
 amount  of  Central  Sales  Tax  in
 Mysore  State  for  the  three  years  38
 as  follows:

 3969-70  Rs  (2473,73  092°91

 (1970-71  Rs,  2,42  82,575°4!

 ‘AQ7I-72  Rs.  (2;39,37,710°21 2

 (b)  Under  section  9(2)  of  the  Cent-
 ral  Sales  Tax  Act,  956  the  adminis-
 tration  of  the  Act  has  been  entrusted
 to  the  sales  tax  authorities  of  the
 States  who  assess,  re-asses;3,  collect  and
 enforce  payment  of  the  tax  payable
 under  the  Act  in  accordance  with  the
 provisions  of  the  general  sales  tax
 Jaw  of  the  appropriate  State.  The
 following  details  would  indicate  the
 various  stages  of  recovery  of  arrears
 of  Central  sales  tax  in  the  State  of
 Mysore,  outstanding  on  31-3-72,  as  a
 result  of  steps  taken  for  recovery  cf
 such  arrears: —

 (Rs.  in  lakhs)

 a  Amount  not  yet  due.  S°I7

 2.  Amount  covered  by  stay
 Orders.  73°66

 3.  Amount.covered  by  Revenue
 Recovery  Certificates.  74°78

 4  Amount  covered  by  appli-
 cations  filed  in  Courts.  15°28

 s.  Asount  to  be  written  off.  790
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 Amount  covered  by  notioss
 issued to  third  parties  0°67
 Amount  for  which  instalment
 facihty  is  granted  7°48
 Amount  covered  by  show
 Cause  notice.  60°44

 Amount  covered  by  insolv-
 ency  Petiuons,  0°03

 Total  :  239° 38

 गत  दो  बजीं  के  दोराम  न्य  देशों  की  शराब

 का  तिर्याद

 5455.  श्री  चघर्नराव  झ्रकजलपुरकर  :

 श्री  धनराह  प्रधान  :

 क्या  वणिज्य  मत्री  यह  बताने  की  कृपा

 करेगे  कि

 (क)  क्या  भारत  विदेशों  को  शरात्र  निर्यात

 करता  है  और  यदि  हा,  तो  पिछले  दो  वर्षों  मे

 किस-किस  देश  से  भारत  को  कितनो  विवेशी

 मुद्रा  शराब  के  निर्यात  से  प्राप्त  हुई  ,  शरीर

 (ख)  विदेशों  को  अधिक  से  प्रधिक  शराब

 निर्यात  करने  के  बार  में  कया  सरकार  ने  कोई

 योजना  बनाई  है  ?

 वाणिज्य  मंजालय  में  उपनंत्री  थी  wo
 सी०  जाअं)  :  (क)  जीहा.  विगत दौ  व  |
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 दौरान  शरादों  के  निर्यात  निम्नोक्त्र  श्रकार
 रहै  :

 शराब  के  निर्यातों  का  मूल्य क्रमांक  देश

 97I-72  श्रप्रेल-दिसम्बर 7  2

 रु०  ठ

 I.  बहरीन दीप  समूह  10,629  6,556

 2.  बंगला  देश  —_  18,207

 3.  दुबाई  5,445

 4.  फ्रांस  11,890  472

 5.  फिजी,द्वीप समूत  2,183

 6  जापान  700

 7  कुबत  1,250  1,086

 8  नेपाल  46,380  13,21,502

 9  कतार  7,425  2,475

 10.  सूडान  2,500

 1.  ब्रिटेन  86,541  46,515

 योग  1,69,498  14,02,258

 (ख)  शराबों  के  निर्यातों  में  वृद्धि  करने
 के  लिए  उपायों  पर  विचार  करते  हेतु  वाणिज्य
 मंत्रालय  में  एक  स्थायी  समिति  ग्ढित  की  गई
 है।

 Proposal  to  drop  the  case  agalat  Hindi
 Officer  in  the  Ministry  of  Faance

 5156.  SHRI  NARENDRA  SNGH
 BISHT;  Will  the  Minister  of  FINANCE
 be  pleased  to  refer  to  the  reply  gven
 to  Unstarred  Question  No.  547  on
 the  20th  March,  978  and  state:  |
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 (a)  whether  there  is  any  proposal
 under  the  consideration  of  Govern-

 ment  to  drop  the  case  against  the
 Hindi  Officer;  and

 (b)  if  not,  the  reasons  for  delay  in
 taking  further  action  in  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCs  (SHRI  K.  R.
 GANESH):  (a)  and  (b).  The  case
 requires  consultation  with  two  other
 Departments  of  the  Government  of
 India  before  taking  a  final  decision.

 Action  proposed  to  be  taken  by  Gov-
 ernment  against  Hindi  Officer  in  the
 Ministry  of  Fimauce  in  view  UI  adversc
 remarks  made  in  the  judgement  of

 High  Court  of  Delhi

 ‘5157.  SHRI  NARENDRA  SINGH
 BISHT:  Will  the  Minister  of  FINANCE
 be  pleased  to  refer  to  the  replies  to
 Unstarred  Question  No.  5472  dated  the
 30th  March,  973  and  Unstarred  Ques-
 tion  No.  638  dated  the  6th  April,  978
 and  state  the  action  taken  or  proposed
 to  be  taken  by  Government  against
 the  Hindi  Officer  in  view  of  the
 adverse  remarks  made  in  the  judge-
 ment  of  the  High  Court  of  Delhi?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.R.
 GANESH):  The  judgement  of  the
 High  Court  of  Delhi,  referred  to  in  the
 question,  has  been  examined,  again,
 in  detail,  in  consultation  with  the
 Ministry  of  Law.  It  hag  been  found
 that  what  appeared  to  be  observations
 by  the  Court,  of  the  observations  made
 by  the  Court,  of  the  observation  made
 by  the  Counsel  for  the  petitioner.

 As  the  court  had  made  no  adverse
 remarks,  the  question  of  taking  any
 action  against  the  Hindi  Officer  on
 the  basis  of  such  remarks  does  not
 arise,
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 जाली  सुदा  का  परिचालन

 5i58.  eft  रणबहादुर  सिह  :  क्या  जिस

 मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्‍या  सरकार  ने  जाली  मुद्रा  के  परि-.
 चलन  के  बारे  में  हाल  ही  में  राज्य-वार  आंकड़े
 एकत्र  किए  है  ;

 (ख)  यदि  हां,  तो  जाली  मुद्रा  का किस
 राज्य  में  अपेक्षाकृत  भ्रधिक  परिचालन  पाया
 गया  है  ;  और

 (ग)  जाली  मुद्रा  क ेपरिचालन  पर  रोक
 लगाने  के  लिए  सरकार  द्वारा  कया  प्रयत्त  किए
 गए  है  ?

 वित्त  संत्रालय  में  राज्य  मंत्री  (श्री  के०
 झार०  गणेश)  :  (क)  कैन्दीय  जाच  ब्यूरों  जाली
 करेसी  नोटो  के  पता  चलने  के  बारे  में  ग्राकडो  का
 राज्य-बार  सकलन  करता  है  |

 (ख)  केन्द्रीय  जाच  ब्यूरो  से  झ््ब  तक
 प्राप्त  सूचना  के  भ्रनुसार  973  में  सब  से  प्रधिक
 संख्या  मे  जालों  करेसी  नोट  पश्चिम  बंगाल  में
 तथा  उसके  बाद  उत्तर  प्रदेश  और  तमिलनाड़ू
 में  पाये  गए  थे  ।

 (ग)  जाली  करेसी  से  सम्बन्धित  अपराध
 भारतीय  दण्ड  सहिता  के  अन्तर्गत  श्राते  है
 जिसमे  कडी  सजा  की  व्यवस्था  है।  जालसाजी
 के  अ्पराधो  के  बारे  मे  राज्यों  के पुलिस  भ्रधिकारी
 कार्रवाई  करते  है  जो  इस  सम्बन्ध  मे  निगरानी

 रखते  है  श्रौर  किसी  भी  व्यक्ति  द्वारा  जाली  करेंसी
 बनाये  जाने  की  सूचना  मिलने  पर  छापे  मारते  हैं।
 केन्द्रीय  जाच  ब्यूरो  जाली  करेसी  के  निर्माण  में
 अपनाई  जाने  वाली  विभिन्न  तकनीकों  का  रिकार्ड
 रखकर  तथा  बरामद  होने  वाली  जार्ल!  करेंसी
 की  समय  समय  पर  जाच  करके  जाली  करेसी
 के  प्रश्न  पर  लगातार  अध्ययन  करता  रहता  है।
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 ब्यूरो  ने  भ्पने  आाथिक  भ्रपराष्त  प्रभाग  में  एक
 “कक्ष की  स्थापना  भी  की  है  ताकि  जाली  करेंसी
 के  गम्भीर  भपराधों  की  जांच  का  काम  किया
 जा  सके  और  इस  सम्बन्ध  में  राज्यों  में  होने
 बाली  जांच  की  कार्यवाईयों  के  बीच  तालमेल
 बिठाया  जा  सके  ।

 बोरोपीय  सांझा  बाजार  में  ब्रिटेन  कह

 सम्मिलित  होता...

 5i59.  wt  रणबहादुर  सिह  :

 थी  एम०  एस०  पुरतो  :

 क्या  वाणिक्य  मत्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  क्‍या  म़िटेन  के  यूरोपीय  साझा
 बाजार  भे  सम्मिलित  होने  पर  एक  वर्ष  के  लिए
 भारत  के  प्रति  अपनी  नीति  में  परिवंतन  ने
 करने  के  सम्बन्ध  में  भारत  द्वारा  किया  आग्रह
 ब्रिटेन  द्वारा  भ्रर्वीकार  कर  दिया  गया  है  ;

 (ख)  यदिहा,  तो  इसके  परिणामस्वरूप
 भारत  को  कितनी  हानि  होने  का  अनुमान  है,
 श्रौर

 (ग)  इसपर  सरकार  की  क्या  प्रतिक्रिया:

 है?

 वाणिज्य  संत्रालय  में  उपसंत्री  (भी  Yo
 सी०  जा)  :  (क)  ब्रिटेन  सरकार  पहले ही  इस
 बात  पर  सहमत  हो  गयी  है  कि  यूरोपीय  भाथिक

 समुदाय  ै  उसके  प्रवेश  करने  पर  पहले  वर्ष
 के  दौरा  भारतीय  उत्पादों  के  आयातों  के  बारे
 में  ग्रावैत  प्रणाली  में  कोई  परिवंतन  नही  होगा  +

 /
 /  (ख)  भौर  (ग).  प्रश्त  ही  नहीं  उठते  ec

 \
 \
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 Export  of  Furniture

 §60.  SHRI  RANABAHADUR
 SINGH;  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  the  volume  of  export  of  furni-
 ture  manufactured  in  India  during  the
 Jast  three  years;  and

 (b)  the  names  of  the  countries
 where  Indian  furniture  is  becoming
 popular;  and  if  so,  the  amount  04
 foreign  exchange  earned  on  this  ac.
 count  during  the  period?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  and  (b).  Export
 of  furniture  from  India  during  the  last
 three  years  have  been  as  follows:—

 (Value  in  Rs.  lakhs)

 Written  Answers  y  02

 The  important  importing  countries
 of  furniture  from  India  are  Kuwait,
 Malaysia,  Muscat,  Nepal,  Zambia,
 Saudi  Arabia,  Siera  Leona  and  Kenya.

 Quantity  of  Alkyle  Benzene|Dodecyle
 Benzene  Imported  by  S8.T.C.  during

 197land  B72,

 ‘5161,  SHRI  DHAMANKAR:  Will  the
 Ministry  of  COMMERCE  be  pleased  to
 state:

 (a)  the  quantity  of  alkyle  benzene|
 dodecyle  benzene  imported  by  State
 Trading  Corporation  during  1970,  1971,
 3972  and  upto  30th  June,  973  and  the
 figures  for  oronite  56  and  oronite  60,
 separately;  and

 (b)  the  quantity  distributed  to  large
 scale  industries  and  quantity  distri-
 buted  to  small  scale  sectors  during  the

 1969470  45  iadad
 1970-71  है  65  above  period

 I973-72  नि  67  THE  DEPUTY  MINISTER  IN  THE
 ‘1972-73,  +  5I  MINISTRY  OF  COMMERCE  (SHRT
 (April—December,  72)  A.  C.  GEORGE):

 Ye  Totalim-  Grades  imported {a)  ear
 pore

 Ay  56
 )  (Dod

 Benzene)

 970  5300  3700  ¥600

 7977  9872  670  3762

 7972  35037  30637  4394

 7973  3799  2825  974

 Cupto  30-6-73)

 Ye  Large  S.S.I.Units tb)  ear
 scale  indus-

 tnes

 7970  4869  बैउय

 I97T  7696  2376

 7972  .  9639  5392

 7973  2r0  7685

 (upto  June,  7973)
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 Preposal  to  set  up  a  national  desert
 Park  in  Bikaner-Jaisalmer-Barmer

 Areas  of  Rajasthan

 5162.  SHRI  BANAMALI  PATNAIK:
 DR.  KARN]  SINGH:

 Will  the  Minister  of  TOURISM  AND
 ClVIL  AVIATION  be  pleased  to  state:

 (a)  whether  it  is  proposed  to  set
 up  a  National  Desert  Park  in  the
 Bikaner-Jaisalmer-Barmer  areas  of
 Rajasthan;

 (b)  if-so,  the  salient  features  of
 the  proposal;  and

 (c)  the  stage  at  which  the  matter
 stands  at  present?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  fo  (c).  Due  to  severe
 constraints  on  résources,  no  new  pro-
 jects  are  proposed  to  be  taken  up  in
 the  last  year  of  the  Fourth  Five  Year
 Plan.  Wild  Life  Tourism  Brojects  to
 be  taken  up  during  the  Mitth  Five
 Year  Plan  are  yet  to  be  finalised.

 Number  of  Airports  improved  during
 the  last  three  years

 5163,  SHRI  BANAMALI  PATNAIK:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state
 the  number  of  airports  in  the  country
 which  have  been  improved  to  cater  to
 the  needs  of  the  tourists  and  the  pub-
 lic  at  large  during  the  last  three
 years.

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  Twelve.  (Delhi,  Bombay,
 Caltutta,  Madras,  Begumpet,  Jam-
 nagar,  Agra,  Varanasi,
 Gauhati,  Lucknow,  Udaipur).  In  ad-
 dition  terminal  buildings  at  several
 other  aerodromes  are  in  the  process
 of  improvement.
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 Availability  of  hed-room  accommoda-
 tion  in  hotels  in  the  Country

 $3164.  SHRI  BANAMALI  PATNAIK:
 Will  the  Minister  of  TOURISM  AND:
 CIVIL  AVIATION  be  pleased  to  state
 the  position  of  availability  of  bed
 room  accommodation  in  hotels  m  the
 country  at  present?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  The  total  available  capacity
 in  85  hotels  which  have  been  appro-
 ved  by  the  Department  of  Tourism
 from  the  point  of  view  of  their  suita-
 bility  for  foreign  tourists,  is  af
 present  ,7i4  rooms,

 Steps  being  taken  to  have  80४९  alter-
 native  to  Conventional  Aircraft

 5165.  SHRI  BANAMALI  PATNAIK:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  any  proposal  to  have
 some  alternative  to  the  conventional
 aircrafts  is  under  the  consideration  of
 Government;

 (b)  if  so,  the  salient  features  there-
 of;  and

 (c)  the  stepg  being  taken  in  this
 direction?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Agreement  for  loan  from  U.K.

 5166.  SHRI  BANAMALI  PATNAIK:
 Will  the  Minister  of  FINANCE  be
 Pleased  to  state:

 (a)  whether  an  agreement  has  heen
 signed  with  United  Kingdom  for  a
 Rs.  26.56  crore  loan  to.  India:  .

 Fy ;
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 (b)  if  so,  the  terms  and  conditions
 thereof;  and

 (ec)  the  manner  in  which  it  is  pro-
 posed  to  be  utilised?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  Yes.  A  loan  agreement  for  an
 amount  of  Rs.  26,56  crores  (£  i4  mil-
 lion)  was  signed  on  24th  May,  973
 between  the  Government  of  India  and
 the  Government  of  the  Unitcd  King-
 dom.

 (b)  The  loan  ig  free  of  all  interest
 and  service  charges,  repayments  bring
 over  25  years,  including  an_  initial
 grace  periog  of  seven  years.

 (c)  The  loan  “UK/India  Capital  In-
 vestment  Loan,  1973”  is  intended  for
 the  purchase  of  British  manufactured
 capital  goods  which  are  needed  for
 India’s  economic  develgpment,  in  the
 ‘following  manner:—

 (a)  Rs.  20.43  crores  (£  5.5  mil-
 lion)  for  the  import  of  capital  equip-
 ment  by  private  sector  industries
 in  India;

 (०)  Rs.  0.43  crores  (£  5.5  mil-
 lion)  for  the  import  of  capital  items
 by  public  sector  enterprises  in  India;

 (c)  Rs.  2.85  crores  (£.5  million)
 to  the  Industrial  Finance  Corpora-
 tion  of  India  and  Rs.  2.35  crores
 (£.5  million)  to  the  Industrial
 Credit  and  Investment  Corporation
 of  India  Ltd.  for  the  import  of
 Capital  goods  from  U.K.  by  firms
 who  take  loans  from  these  organi-
 sations.

 Tripartite  Agreement  between  India,
 Yugoslavia  and  Egym

 5167,  SHR]  RAJDEO  SINGH.  Will
 the  Minister  of  COMMERCE  be
 pleased  to  state,

 (a)  whether  the  tripartite  agree-
 ment  between  India,  Yugoslavia  and
 Egypt  bac  been  extended  for  five  more
 years;

 (b)  if  s0,  whether  only  .apecified
 goods  or  goods  of  any  category  will
 ह...  preferentidl  ‘tariff;  ‘end
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 (c)  if  only  specifieg  goods,  then
 what  is  the  definition  of  specified
 goods?

 THE  DEPUTY  MINISTER  iN  THE.
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  Yes,  Sir.  Upto:
 3ist  March,  1978.

 (b)  and  (e).  The  50  per  cent  pre-
 ferential  tariffs  under  the  Agreement
 are  applicable  only  to  34  tariff  head-
 ings  included  in  ‘Common  lists’  of  pre-
 ferential  items  attached  to  the  original
 agreement  signed  on  the  23rd  Decem-
 ber,  967  and  the  subsequent  proto-
 col  signeg  on  the  6th  July,  i969.

 Financial  Assistance  to  Neighbouring
 Countries  under  Cotombo  Pian

 5168.  SHRI  RAJDEO  SINGH,  Will
 the  Minister  of  FINANCE  he  pleased’
 to  state:

 (a)  whether  our  financial  assistance
 to  our  neighbouring  countries  under
 Colombo  शिक्षा  has  a  steady  rising
 trend;

 (b)  if  so,  what  is  the  volume  of
 our  assistance  to  our  neighbouring
 countries  in  the  year  ‘1971-72  and
 1972-73;

 (c)  whether  this  assistance  in  parts
 or  whole  is  in  kind  or  cash  and  ser-
 vices;  and

 (d)  which  are  the  countries  to
 which  under  the  Colombo  Plan  we  are
 under  obligation  to  help?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAQ  CHAVAN):
 (a)  and  (b).  India  extends  mainly
 technical  assistance  under  the  Colcm-
 bo  Plan,  except  in  the  case  of  Nepal
 and  ‘Bhutan,  to  which  financial  assis-

 ‘tance  is  alse  extended,  the  financial
 assistance  comimitted  in  respeet  -of

 “these  two  tountfies  during  the  years
 “$7  antl  397873  is  as  -foRtews:
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 (Rs,  Crores)  of  Sales-cum-study  teams,  inviting
 foreign  buyers,  etc.  are  some  of  the

 Country  97l-72  1972-78  other  steps  taken  to  promote  exports.

 Nepal  9.2  7.50
 Export  of  Cotton  ‘Textiles,  Piece

 Goods  and  Read:
 Bhutan  8.00  9.90

 =  ymade Garments

 These  figures  cannot  be  said  to  indi-
 eate  any  steady  rising  trend.

 (c)  The  assistance  committee  is  in
 the  nature  of  economic  ang  project
 assistance  and  services,

 (d)  There  is  no  obligation  under  the
 Colombo  Plan  on  the  part  of  any  par-
 ticular  country  to  help  another  mem-
 ber-country.  The  Plan  provides  an
 umbrella  for  extension  of  economic
 assistance  from  one  memter-country
 to  another  on  a  voluntary  basis
 through  bilateral  channels

 Export  of  Vacuum  Flasks

 §69.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  COMMERCE  te
 pleased  to  state:

 (a)  whether  Vacuum  Flasks  manu-
 factured  in  our  country  have  entered
 in  a  big  way  in  the  Japanese  market,
 the  traditional  home  of  the  product;

 (b)  whether  there  are  demands  for
 our  product  from  other  countries  also;
 and

 (c)  if  so,  whether  Government  are
 thinking  of  encouraging  the  industry
 to  find  more  international  market  at
 least  in  developing  countries?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.C  GEORGE):  (a)  An  Indian  Com-
 pany  is  reported  to  have  recently  se-
 cured  a  big  order  from  Japan  for  ex-
 port  of  Vacuum  Flasks.

 (b)  Yes,  Sir.

 5170.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  COMMBRCE  be
 Pleased  to  state:

 (a)  whether  the  export  of  cotton
 textiles,  prece  goods  and  readymade
 garments  Wag  the  highest  last  year;

 (b)  if  so,  which  country  is  the  big-
 gest  importer  of  these  goods:

 (c)  whether  attempts  are  being
 made  to  popularise  these  goods  in  the
 developing  countries,  and

 (d)  if  so,  the  broad  outlines  of  the
 attempts?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  Yes,  Sir.

 (b)  U.S.S.R.  was  the  biggest  im-
 porter  of  these  items  from  .ndia  dur-
 ing  ‘1972.

 (c)  and  (0).  Attempts  are  being
 made  to  increase  textile  exports  to
 developing  countries.  Some  of  the
 measures  being  taken  are:

 reo)  making  unified  offers  to  coun-
 tries  like  Egypt,  Ceylon,  Burma,
 Bangladesh  etc.  which  have  centra-
 lised  buying;

 (2)  participating  in  tenders  and
 inquiries  received  from  the  deve-
 loping  countries;  and

 (8)  participating  in  textile  ex-
 hibitions  held  in  important  deve-
 loping  countries.

 Diversion  of  Fund  by  Bank  from  ru-
 ral  and  semi  rural  branches  to  towns

 and  cities

 ‘5171.  SHRI  RAJDEO  SINGH:
 -:  (0)  Grant  of  import  replenishment,
 Isga8h  compensatory  support,  duty
 todraw~hack,  ete.  are  some  of  the  major
 grincentives  given  to  boost  exports  of

 Vacuum  Flasks.  Participation  in  Ex-
 hibitjons  and  Trade  Fairs,  sponsoring

 SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  FINANCE  be

 pleeased  to  state:

 (a)  whether  according  to  the  Re-
 serve  Bank  at  the  end  of  June,  ‘1072
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 Banks  had  diverted  over  Rs.  500
 ‘crores  from  their  rural  and  semi-rural
 branches  to  towns  and  cities;  and  if
 80,  Government’s  reaction  thereto;  and

 (b)  whether  the  Reserve  Bank  al-
 lowed  record  lending  by  Banks  in  the
 last  busy  season  from  October,  972
 to  April  973  to  the  level  of  Rs.  884
 crores  as  against  Rs.  355  crores  in  97I-
 72?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAQ  CHAVAN)
 (a)  Data  relating  to  deposits  and  cre-
 dit  of  different  categories  of  offices  as
 on  june  4972  published  by  the  Re-
 serve  Bank  do  not  indicate  the  diver-
 sion  of  Rs.  500  crores  from  rural  and
 semi-urban  branches  to  towns  and
 cities.  AJl  that  the  data  show  is  a
 disparity  between  the  deposits  mobi-
 lised  ang  credit  extended  in  rural  and
 semi-urban  branches  than  in  urban
 and  metropolitan  branches.  How-
 ever,  even  in  urban  and  metropolitan
 branches,  credit  extended  is  lower
 than  deposits  mobilised.  Hence,  there
 is  no  evidence  of  diversion  of  deposit
 resources  from  rural  to  urban  centres.
 Further,  rural  centres  gain  not  only
 from  advances  but  also  through  the
 investments  made  by  banks  in
 securities  of  Central  and  State  Gov-
 ernments  and  associated  bodies,  It  has
 also  to  be  remembered  that  the  credit
 extended  and  outstanding  in  the  books
 of  metropolitan  and  urban  bank
 branches  is  not  necessarily  utilised  in
 those  centres,  A  portion  of  the  credit
 could  actually  be  utilised  by  units

 jocated  in  rural/Semi-urban  centres.

 (b)  Credit  expansion  in  the  busy
 season  ‘1972-73  amount:d  to  Rs.  885
 erores  as  against  Rs.  355  crores  re-
 corded  in  the  previous  busy  season.
 However,  this  expansion  took  place
 almost  entirely  with  the  deposit  re-
 sources  of  banks  which  increased  by
 Rs.  796  crores  over  the  period.  Com-
 mercial  banks’  resource  to  Reserve
 Bank  credit  increased  only  by  Rs.  77.6
 ctores  during  the  busy  season.
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 Game  Birds  Being  served  in  Hotels
 in  the  Country  Despite  Ban  on  their

 Sale

 5172,  SHRI  M.  M.  JOSEPH:
 SHRI  SHRIKISHAN  MODI:

 Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state.

 (a)  whether  game  birds  are  being
 served  3n  hotels  in  the  country  des-
 pite  ban  on  their  sale;  and

 (b)  if  so,  what  action  Government
 Propose  to  take  in  the  matter?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  The  enforce-
 ment  of  the  Wild  Life  Protection  Act
 (1972)  is  primarily  the  concern  of  the
 State  Government.  As  far  as  hotels
 operated  by  the  India  Tourism
 Development  Corporation  are  con-
 cerned,  no  violations  of  the  ban  have
 come  to  notice,

 Article  Regarding  Activities  of
 IT.D.C,  Management

 ‘5173,  SURI  G.  P.  YADAV:

 SHRI  ISHWAR  CHAUDHRY:

 Wil  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  Government's  atten-
 tion  has  been  invited  to  the  article
 published  in  a  Weekly  magazine
 “STIR”  dated  the  3rd  June,  2978
 regarding  the  activities  of  I.T.D.C.
 management;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (OR.  KARAN
 SINGH):  (a)  and  (b).  Yes,  Sir.  Govern-
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 ment  do  not  colt#i“er  that  any  ac-
 tion  is  called  £0"  a5  the  article  refer-
 red  to  contains  a  misrepresentation
 of  facts  *nq  vague  allegations,

 Manager  of  Duty  Free  Shop  at
 Bombay  Arrested  by  Customs  for
 Illicit  Possession  of  Fereign  exchange

 and  duty  Free  Goods

 ‘5174,  SHRI  G.  P.  YADAV:

 SHRI  ISHWAR  CHAUDHRY:

 Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleasexd  to
 state:

 (a)  whether  the  Manager  of  Duty
 Free  shop  at  Bombay  and  one  of
 hig  accomplices  were  arrested  by  the
 Customs  for  illicit  ‘possession  of
 foreign  exchange  and  duty  free
 goods;

 (b)  whetirer  they  have  been  res-
 tricted  by  the  Custom  Authority  to
 enter  the  Duty  Free  Shop  at  Bombay;
 and

 (०)  what  action  the  management
 has  taken  against  the  officials?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  The  Manager  and  a  Sales
 Assistant  of  the  Duty  Free  Shop  at
 Bombay  were  arrested  in  May  973
 by  the  Police  authorities,  Bombay.
 The  former  was  arrested  for  holding
 an  expired  liquor  permit  and  the
 latter  on  account  of  customs  offences.
 Both  have  been  granted  bail.

 (b)  Yes,  Sir.

 (c)  The  action  to  be  taken  against
 the  Manager  will  be  considered  after
 Yae  Customs  authorities  have  com-
 pleted  their  inventigations,  The  ser-

 ‘oploes of  ite  Sales  AAskistant Das  baen
 itimated,  '
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 Revision  for  Enhancement  of  Salary
 of  Chairman  and  Managing  Director

 of  I.  T.  p,  C,

 575  SHRI  G,  P,  YADAV:

 SHRI  ISHWAR  CHAUDHRY:

 Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 stale

 (a)  whether  the  salary  of  the
 Chairman  and  Managing  Director  of
 the  LT  D.C.  who  is  already  drawing
 the  highest  salary  and  other  allow~
 ances  around  Rs.  50,000  p.  a.  besides
 several  other  fringe  benefits  includ-
 ing  free  furnished  bungalow,  car,
 electricity,  telephones  etc.  is  being
 enhanced  by  the  Ministry  where  as
 he  is  showing  his  inability  to  meet
 the  legitxzmate  financial  demands  of
 the  workmen  and  preaching  auste-
 rity  on  the  basis  of  pronouncements  of
 the  Government  polcies;  and

 (b)  if  so,  the  fact  of  the  matter?
 THE  MINISTER  OF  TOURISM  AND

 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  The  present  in-
 cumbent  of  post  of  Chairmen-cum-
 Maneging  Director,  India  Tourism
 Development  Corporation  is  in  the
 seale  of  pay  of  Rs.  2500—3000,  ap-
 plicable  to  posts  in  ‘Schedule  C’
 of  top  management  posts  in  public
 sector  undertakings,  The  benefits
 admussible  to  him  are  in  accordance
 with  the  directives  issued  from  time
 to  time  by  Government,  He  is  not
 entitled  to  a  free  furnished  bunglow,
 car  and  electricity.

 Settlement  of  Demands  of
 Employees  Union

 5176,  SHRI  G  P.  YADAV:

 SHRI  ISHWAR  CHAUDHRY:

 Will  the  Minister  of  TOURISM
 AND  CIIVL  AVIATION  be  pleased  to
 state:

 (a)-whether  All  india  JIDC  .Em-
 i  Ployees  Union  «staged  ayaazicg  of
 demonatuption,  »gnd  rdhammas  gt  its

 LT.D.C
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 Headquarters  and  at  the  residence  of
 Chairman  and  Managing  Director
 for  redress  of  grievances;

 tb)  whether  the  demonstrations
 and  dharnas  were  suspended  on  the
 assurance  given  by  him  that  their
 demand;  would  be  ‘settled  across  the
 table;  and

 (c)  if  so,  what  are  their  major
 demands  and  to  what  extent  these
 have  been  fulfilled  across  the  table”

 THE  MINISTER  OF  TOUBISM  AND
 CIVIL:  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  Yes,  Sir.  Nego-
 tiations  on  the  demand  of  India

 Tourism  Development  Corporaue”l
 Employees  Union  were  resumed  after
 the  Union  expressed  regret  Over  its
 agitational  activities

 (c)  The  major  demands  of  the
 Union  arei—

 (i)  Payment  of  Interim  Relief
 as  granted  by  Government;
 and

 (ii)  Withdrawal  of  suspension
 orders  of  six  employees.

 As  regards  (i),  employees  have
 already  been  paid  an  amount  equal
 to  what  Government  have  paid  to
 their  employees  in  the  form  of  dear-
 ness  allowance,  and  their  dearness
 allowance  has  also  been  linked  to
 the  cost  of  living  index  on  the  basis
 of  a  formula.  The  employees  have
 been  offered  an  additional  amount  of
 dearness  allowance  but  are  yet  to
 Sive  their  acceptance  of  the  proposal
 in  writing.

 In  regard  to  (ii)  above,  the  Ma-
 nagement  has,  with  a  view  to  pro-
 meting  industrial  harmony,  taken
 baek  to  duty  one  of  the  six  suspend.
 ed  ‘étniployees’  The  !  cxsé-of  ansther
 employee  is  also  under  consideration.
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 Allegations  Against  a  Senioy  Lady
 Official  of  LT.DC,

 §77.  SHRI  ७,  Pp  YADAV:
 SHRI  ISHWAR  CHAUDHRY.

 Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased
 to  state:

 (a)  whether  his  attention  has
 been  invited  to  an  article  published
 in  a  news  weekly  “STIR”  dated  the
 24th  June,  973  making  allegations
 against  a  senior  lady  official  of  the
 IT.DC.  weharge  of  duty  frec  sales:
 and

 (b)  if  so,  Government's  reaction
 thereto?

 THE  MW  NISTER,  OF  TOURISM  AND
 GIVI,  AVIATION  (DR.  KARAN
 SMNGH):  (a)  and  (b).  Yes,  Sir.  The
 allegations  against  the  official  con~
 cerneg  are  without  foundation,

 Terms  of  Payment  of  D.A.  to
 L.LC,  Employees

 5178,  SHRI  BHAGIRATH  BHAN-
 WAR:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  the  August,  970  con-
 sent  award  determined  the  terms  of
 payment  of  D.  A.  to  the  L.I.C  em-
 ployees;  and  if  so,  the  text  of  the
 relevant  paragraph  of  the  agreement/
 award

 (b)  whether  DA  was  cut
 period  of  three  months  when
 Index  Number  fell  by
 points  and  not  4  points;

 for  a
 the
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 (c)  whether  the  Calcutta  Labour
 Court  decided  the  question  of  inter-
 pretation  of  the  agreement/award  in
 favour  of  the  employees  and  still  the
 LIC  refused  to  give  effect  to  this
 decision;

 (d)  #  so,  the  money,  so  far  spent,
 by  the  LIC  on  this  litigation;  and
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 (९)  whether  the  LIC  proposes  to
 settle  the  dispute  amicably  with  the
 employees  directly  and  if  not,  the
 reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI  (a).  Yes,
 Sir,  The  text  of  the  relevant  para-
 graph  of  the  award  is  laid  on  the
 Table  of  the  House  [Placed  in
 Library.  See  No,  LT-5587/73].

 (b)  Yes,  Sir,  This  is  strictly  in  terms
 of  the  Award.

 (९)  Yeg  Sir.  However,  the  Corpora-
 tion  has  moved  the  Calcutta  High
 Court  in  a  writ  petition  to  quash  the
 decision.  The  Centra]  Government
 Labour  Court,  Bombay,  which  heard
 of  a  similar  application  decided  in
 favour  of  the  Corporation.

 (d)  This  information  is  not  readily
 available.

 (e)  As  the  matter  has  been  refer-
 red  to  the  Industrial  Tribunal,  Bombay
 for  interpretation  of  the  relevant  pro-
 visions  in  the  Award,  the  question  of
 setthng  the  dispute  by  negotiations
 with  the  employees  does  not  arise,
 especially  when  three  out  of  four  em-
 ployees’  associations  which  are  par-
 ties  to  the  Settlement/Award  have
 accepted  the  interpretation  given  to
 the  relevant  clause  of  the  award  by  the
 Corporation,

 भेहुदा  प्रिटिंग  प्रैस,  उज्जैन

 5179.  भी  हुकम  ष्बन्व  कछवाय  :  क्‍या

 चित  मत्ती  3  झगस्त  973  के  श्रताराकित

 घ्रबन सं ० fo  809  के  उत्तर के  सम्बन्ध  में  यह
 बताने  की  छपरा  करेंगे  कि  मेहता  प्रिटिंग  प्रेस

 को  7500  रुपये  का  ऋण  कब  तथा  किन  शर्तों
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 पर  दिया  गया  था  ,  भ्रव  तक  कितनी  झादायगी
 हो  चुकी  है,  शेष  कितना  बाकी  है  और  कब
 तक  ग्रदा  कर  दिया  जाएगा  ?

 वित्त  संत्रालय  में  राज्य  मंत्री  (भी  के०
 झ्रार०  गणेश):  सूचना  एकत्रित  की  जा  रही  है
 शौर  यथासंभव  शीघ्र  सदन  की  मेज  पर  रख
 दी  जाएगी  1

 मई,  973  %  द्रौरान  इंडियन  एयरलाइन्स  की
 कलकत्ता-झगरतल्‍ला  की  उड़ानों  का  रह

 किया  जाना

 5180.  श्री  हुकम  ग्वन्द  कछवाय  :
 क्या  पर्यटन  और  नागर  विमानन  मत्री  यह
 बताने  की  कपा  करेगे  कि

 (क)  क्‍या  मई,  973  के  धोरान

 इण्डियन  एयरलाइन्स  की  कलकत्ता-अ्रगरतल्ला
 की  सभी  उडाने  कुछ  समय  के  लिये  रद  कर  दी
 गई  थी  ;  भौर

 (ख)  यदि  हा,  तो  उसके  क्‍या  कारण

 हैं?

 पर्यटन  भर  नागर  विमानन  संद्री  (डा०
 कर्ण  सिह)  :  (क)  और  (ख).  भ्गरतल्ला
 घावनपथ  के  पानी  में  डूब  जाने,  खराब  मौसम

 झौर  विमानों  के  उपलब्ध  न  होने  के  कारण

 भई  मास  में  कलकत्ता  और  भ्रगरतल्ला  के  बीच

 इृण्डियन  एयरलाइन्स  की  8  उड़ान  रह  कर

 दी  गई  थी  ।

 जाली  भारतीय  नोटों  को  रखने  के  सम्बन्ध  में
 ब्यक्ति  £। द  की  गिरफ्तारी

 58l.  श्री  हुकम  ग्चन्द  कठयाव  :

 क्या  बित  मंत्री  यह  बताने  की  कृपा  करेंगे

 किः

 (क)  क्‍या  सध्य  प्रदेश  के  रायपुर  जिले

 में  जाली  भारतीय  नोटों  को  रखने  के  पभियोग
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 में  मई,  973  में  कुछ  लोग  गिरफ्तार किवे
 गयेभे;

 (ख)  क्‍या  उनके  पास  काफी  मात्रा  में
 जाली  नोट  बरामद  किये  गये  थे  ;  भौर

 (ग)  यदि  हां,  तो  इस  सम्बन्ध  में  क्‍या

 कार्य  वाही  की  गई  है  ?

 बित  मंत्रालय  में  राज्य  मंत्री  (भी  के०
 झार०  गणेश)  :  (क)  और  (ख)  .
 मध्य  प्रदेश  पुलिस  ने  5  मई,  973  को  सात
 व्यक्तियों  को  गिरफ्तार  किया  था  शौर  उनसे

 5  रुपये  के  मूल्य  के  86  झसली  नोट  और
 5  रुपये  के  मूल्य  के  नोटों  से  मिलते-जुलते
 3,239 नकली  नोट  अपने  कब्जे  में  लिये  थे

 तकली  नोटों  पर  कोई  नम्बर  नहीं  था  ।

 (ग)  रायपुर  मे  कोतवाली  पुलिस  स्टेशन
 पर  भारतीय  बड  सहिता  की  घारा  420,
 5ii  तथा  20  (ख)  के  प्रन्तगत  फौजदारी

 का  मामला  रजिस्टर  कर  लिया  गया  था  और
 उसकी  जाच  की  जा  रही  है  -  विशेषज्ञों  की
 राय  जानने  के  लिये  नकली  नोट,  करेसी  नोट
 प्रेत  नासिक  रोड  को  भेज  दिये  गये  है  ।

 Strengthening  of  Income-Tax  Intel-
 ligence  and  Investigation  Department

 582  SHRI  ron  K.  JAFFER
 SHARIEF:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  there  ig  any  propo-
 wal  under  the  consideration  of  Gov-
 ernment  to  strengthen  the  Income-
 tax  Intelligence  and  Investigation
 Department;  and

 (b)  38  so,  the  broad  outlines  there-
 of?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 K.  BR,  GANESH):  (a)  and  (b)..
 Verious  proposals  to  strengthen  the
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 Intelligence  and  Investigation  Wing of  the  Income-tax  Department  are
 under  the  consideration  of  the  Gov-
 ernment,  Presently,  the  Special  Cell
 functioning  under  the  Directorate  of
 Inspection  (Investigation)  to  watch
 over  the  tax  matters  of  large  Indus-
 trial  houses  is  being  expanded,

 Allotment  of  Powerlooms  by  Mysore
 State  im  the  Co-operative  Sector

 5183.  SHRI  [on  K.  JAFFER
 SHARIEF:  Will  the  Minister  of
 COMMERCE  be  pleased  to  state:

 (a)  what  is  the  number  of  power-
 looms  so  far  allotted  to  the  State  of
 Mysore  by  Union  Government  in  the
 co-operative  sector  along  with  the
 number  of  cooperatives  to  which
 they  were  allotted  in  turn  by  the
 Government  of  Mysore;  and

 (b)  the  broad  outlines  regarding
 the  total  amount  spent  by  the  Central
 Government  in  the  implementation  of
 this  scheme?

 THE  DEPUTY  MINISIER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE).  (a)  and  (b).  Allocation
 to  the  cooperative  and  other  sectors  of
 powerlooms  allotted  to  the  various
 States  and  Union  Territories  is  made
 iby  the  State  Governments  or  Union
 Territories  themselves  According  to
 the  information  furnished  by  the
 Mysore  Government,  2400  power-
 looms  have  been  allotted  by  them  to
 25  cooperative  societies.  The  total
 amount  spent  by  the  State  Govern-
 ment  comes  to  Rs.  TTAS.  lakhs,

 Production  of  Small  Coing  by  Mints
 in  ‘1978-74

 §84.  SHRI  Cc.  K.  JAFFER
 SHARIEF:  Will  the  Minister  of
 FINANCE  be  pleased  to  state  the
 number  of  small  coing  likely  to  be
 produceg  by  mints  during  1978-74  and
 the  value  of  the  coins  proposed  to  be
 issued  during  the  same  period?
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 THE  MINISTER  OF  STATE  IN  THE

 rte  aod
 OF  FINANCE  (SHRI  K.  R.

 ):  The  total  number  of  small
 coins  proposed  for  minting  during
 1978-74  is  about  2]65  million  pieces
 valued  ai  Rs.  3.43  crores  The  Re-
 serve  Bank  of  India  excepts  that  coins
 worth  about  Rs.  30  crores  will  be  sup-
 pled  to  its  offices  and  small  coin  depots
 for  issue  to  the  public  during  £078-74,

 Financial  difficulties  faced  by  Weavers
 dive  to  present  System  of  Yarn  Dis-

 tribution

 5185.  SHRI  Cc  6K.
 SHARIEF:

 SHRI  P,  G.  MAVALANKAR:

 Will  the  Minister  of  COMMERCE
 the  pleased  to  state:

 JAFFER

 (a)  whether  due  tothe  present  yarn
 distribution  system  the  weaverg  are
 also  facing  financial  difficulties  with
 the  result  that  most  of  them  are  unable
 to  purchase  yarn  against  their  quotas;
 and

 (b)  if  so,  what  steps  are  being  taken
 by  Government  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE)  (a)  and  (b)  There
 have  been  reports  on  this.  The  difficul-
 ties  were  due  to  the  replacement  of  the
 traditional  channel  of  distribution  of
 yarn,  who  used  to  function  as  financiers
 also,  Under  the  contro]  scheme,  distri-
 bution  of  yarn  of  counts  4ls  and  above
 is  being  made  through  the  nominees  of
 the  State  Governments  and  the  State
 Govts.  have  been  reguested§  tu
 arrange  for  the  necessary  credit  faci-
 Nties  to  the  weavers.

 Selection  of  a  suitable  Site  for
 Mounting  Son-ET-Lumiere  Project  in

 West  Bengal

 5186.  SHR  BIRENDER  INGH
 RAO:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  Government  of  India
 have  sir:ce  selected  a  suitable  site  for
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 the  mounting  of  a  son-et-lumiere  pro-
 ject  in  West  Bengal;  and

 (०)  if  8०,  the  site  selected  and  when
 it  will  start  working?

 THE  MINISTER  OF  TOURISM  AND
 CIVI,  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (9),  The  matter is
 still  being  considered  by  a  group  of
 experts.

 Payment  by  Foreign  Torrists  in
 Foreign  Currency

 5187.  SHRI  9,  G,  MAVALANKAR:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  visiting  tourists  from
 abroad  are  obliged  to  make  all  pay-
 ments  in  foreign  currency;

 (b)  if  so,  whether  these  tourists  are
 informed  about  such  aq  requirement
 before  they  arrive  in  India;  and

 (९)  the  reasons  for  making  this
 regulation?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  to  (c).  With  eftect  from
 Ast  November,  972  all  non-residents  (of
 non-exempted  categories)  are  requir-
 ed  to  pay  their  hotel  bills  in  foreign
 exchange,  with  a  view  to  maximising
 earnings  of  foreign  exchange  These
 instructions  have  been  publicised
 through  Indian  ‘Tourist  Offices  and
 Missions  overseas  as  well  as  through
 travel  agents,  tour  operators,  airlines
 and  hotels.

 Failure  of  S.T.C,  to  provide  Capro-
 lactam  to  Nylon  Spinners

 588  SHRI  P.  6.  MAVALANKAR:
 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  the  State  Trading  Cor-
 poration.  canalising  imported  capro-
 lactum,  failed  to  provide  the  raw
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 material  to  .Nylon  Spinners,  cven
 though  the  State  Trading  Corporation
 knew.  their  requirements  well  in.  ad-
 vance:  and

 (b)  if  so,  the  steps  taken  to  meet
 ‘the  requirements  of  the  said  spinners?

 THE  DEPUTY  MINISTER  IN:  THE
 MINISTRY  OF  COMMERCE  (SHRI  A.
 C  GEORGE):  (a)  and  (७),  ‘Theré  has
 ‘been  a  world’  wide  storfage  of  capro-
 lactum  and  due  to  this  a  shortfall  in
 Supply  Has  taken  place.  ‘Vigorous
 efforts  are  being  madie  to  lovate  fur-
 ther  sources  of  supplfes  and  arrange

 Rise  in  Price  of  Geld

 589  SHRI  SHANKAR  RAO
 SAVANT;:

 SHRI  C.  K.  CHANDRAP-
 PAN:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  price  of  goid  has
 risen  and  is  rising  steeply;

 (b)  the  causes  of  this  steep  rise;

 (c)  the  reaction  of  this  rise  on  the
 Indian  currency  both  at  home  and
 abroad;  and

 (d)  what  was  the  prite  of  gold  in
 India  during  the  last  three  years  and
 the  monthly  fluctuations  of  gold  dur-

 ing  9737

 THE  MINISTER  OF  STATE  IN  THE
 “MINISTRY  OF  FINANCE  (SHRI

 EK  रे.  GANESH):  (a)  and  ab).  The
 price  of  gold.  has  recently  shown  a
 generally  upward  trend.  Internal  price
 of  gold  rose  in  sympathy  with  free
 market  prices.of  gold  in  the  interna-
 tional  market  where  the  upward  trend

 “"was  due  to  stagnant  gold  produc-

 tion.  in  the  past  few  years,  speculative
 upsurge  in  thé  demand  for  gold  due  to
 the  continued  wezkness  of.  the  daar,
 the  expectations  of  an  upward  revision
 in  the  official  prices  of  gold,  the  back  of
 confidence  in  the  prevailing  Interna-
 tional  Monetary  system  and  the  unset-
 tled-  conditions  in  the  exchange  markets.
 In  early  August,  1973,  however,  the

 price  rose  further  due  to  among.  other
 causes,  rumours  about  demonetisation
 but  declined  thereafter.

 (c)  Prices  of  gold  in  the  country  do
 not  affect  the  value  of  the  Rupee
 because  (i)  gold  is  not  included  as  an
 item  in  the  official  price  index  and
 (ii)  its  use  for  industrial  purposes  in
 India  is  vary  small.  On  the  other  hand
 the  increase  in  its  price  in  the  markets
 abroad:  has  tended  to  reduce  the  mar-
 gin  between  the  internal  and  interna-
 tional  prices  and  consequently  the  un-
 Official  exchange  rate  of  the  Indian
 Rupee  has  become  stronger  in  the
 free  market.

 (da)  the  maximum  and  minimum
 prices  of  standard  gold  per  ten  gram-
 mes,  during  the  last  three  years  is

 given  below:—

 Maximum  Minimum Year

 Rs.)  Rs.)

 7970  _784°00  ‘176*00

 197t  20500,  183°00

 7972  249° 50  203-00,
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 The  monthly  fluctuations  of  the  prices
 of  standard  gold  bar  for  ten  grammes
 during  1973,  upto  25th  August  was  as
 follows  .

 Month  Maximum  Minimum

 Rs.)  Rs.)
 January.  .  .  26I°§0  241  50

 Februrary  *  295°00-252'00,

 March  +  +  299°50  266°00

 April.  .  340°00  +t  (279°00°

 May  है  348°50,  32r°00

 June  340709  32I°00

 July  354°50  32350

 en  nt
 40$°00  34000

 Opening  of  Shops  for  sale  uf  control-
 led  Cloth  in  Rural  and  Urban  Areas

 5190,  SHRI  NAWAL  KISHORE
 SINHA:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  statc:

 (a)  the  criteria  adopted  for  open-
 ing  shops  for  sale  of  controlled  cloth;

 (b)  the  number  of  such  shops  func-
 tion  in  various  States  and  their  break
 up  in  rural  and  urban  areas;  and

 (c)  whether  private  individuals  are
 also  allowed  to  sell  controlled  cloth
 ang  if  so,  the  terms  and  conditions
 thereof?

 THE  DEPUTY  MINISTER  IN  THE
 “MISTRY  OF  COMMERCE  (SHR

 A,  C,  GEORGE):  (a)  There  is  no  cri-
 teria  for  opening  of  shops  for  sale  of
 controlled  cloth.  The  different  States,
 to  whom  allotments  of  controlled  cloth
 are  made  by  the  Textile  Commissioner,
 Bombay,  adopt  their  own  criteria  for
 this  purpose.  Controlled  cloti  is  to  be
 sold  through  five  approved  channels
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 viz.;
 (a)  Mills  own  retail  shops;

 (9)  Super  Bazar  in  the  coopera~-
 tive  sector;

 (c)  National  Cooperative  Consu-
 mers’  Federation  and  the  chain  of
 cooperative  institutions  affiliated  to
 them;

 (d)  Fair  Price  Shop  run  under  the-
 aegis  of  the  State  Government;  and

 (e)  Any  other  Agency  in  the  co-
 operative  sector  specified  by  the
 State  Government  concerned.

 (b)  The  break-up  of  shops  set  up  or
 approved  by  the  State  Government  in
 urban  and  rural  areas  is  not  available.
 it  is  the  concern  of  the  State  Govern-
 ments.

 (c)  A  private  individual  can  trade
 in  controlled  cloth  if  his  shop  is  a
 Fair  Price  Shop  approved  by  the
 State  Government.

 Routes  on  which  Services  have  been
 suspended  by  Indian  Airlines  during

 the  Three  Years

 59i,  SHRI  NAWAL  KISHORE
 SINTHIA:  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION
 he  pleased  to  state:

 (a)  the  routes  on  which  Services
 have  been  suspended  by  Indian  Air-
 lines  in  the  country  during  the  last
 three  years  upto  the  3ist  July,  973
 with  reasons  therefor  and  the  period
 for  which  the  routes  remained  sus-
 pended;

 (b)  the  names  of  the  new  routes
 added  to  the  map  of  Indian  Airlines
 during  the  came  period;  and

 (c)  whether  therg  is  any  proposal  to
 open  the  routes  already  suspended  and
 if  so,  when  and  if  not,  the  reasons
 therefor?

 THE  MINISTER  OF  TOURISM  AND-
 CIVIL  AVIATION  (DR,  KARAN
 SINGH):  (a)  and  (०),  A  statement.
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 giving  the  requisite  information  is
 laid  on  the  Table  of  the  House.  (Plac-
 ed  in  Library.  See  No.  LT-5588/78.)

 (c)  Indian  Airlnes  will  endeavour
 progressively  to  restore  ita  services
 when  its  fleet  position  improves.  The
 service  to  Aurangabad  will  be  resumed
 as  soon  88  the  airfield  is  repaired  and
 becomes  serviceable,

 Complaint  against  Air  India  Agents  in
 Latin  American  Countries

 5192,  SHRI  D.  P,  JADEJA:

 SHRI  VEKARIA:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  any  complaint  has  been
 received  by  Government  against  Air
 India  agents  in  Latin  American  Coun-
 tries;  and

 (b)  if  so,  what  are  those  complaints
 and  the  reaction  of  Government  there-

 to?  lar

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR,  KARAN
 SINGH):  (a)  No  such  complaint  ap-
 pears  to  have  been  received,

 (b)  Does  not  arise,

 Propegal  to  open  Air  India  Offices  in
 Latin  American  Countries

 5193,  SHRI  D,  P.  JADEJA:

 SHRI  VEKARIA:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  there  is  any  proposal  to
 open  Air  India  Offices  in  Latin
 American.  Countries;

 (b)  if  so,  where  and  when;  and

 (c)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR,  KARAN
 SINGH):  (a)  and  (c).  No,  Sir,  Offices

 8i0  LS—5
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 in  Latin  America  at  present  would  not
 appear  to  be  commerrially  justified,
 dut  the  matter  is  kept  under  careful
 review,

 (४)  Does  not  arise,

 Remunerative  Price  of  Raw  Jute  for
 Cuttivators

 ‘5194,  SHRI  INDRAJIT  GUPTA:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  what  “remunerative”  price  of
 raw  jute  he  had  in  mind  when  he  re-
 portedly  directed  the  Indian  Jute
 Mills  Association  recently  to  make
 their  fibre  purchases  at  a  level  helpful
 to  the  cultivators;

 (b)  whether  he  warned  the  IIMA
 that  in  the  event  of  their  paying
 lower  prices,  the  raw  jute  trade  would
 be  canalised;  and

 (९)  if  so,  whether  this  is  an  empty
 threat  in  view  of  the  Jute  Corporation
 proclaimed  intention  to  buy  only  bet-
 ween  40  to  5  lakhs  bales  in  the  cur-
 rent  season?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C,  GEORGE):  (a)  It  has  been  sug-
 gested  to  the  Jute  Corporation  of  India
 that  they  should  conduct  their  pur-
 chaseg  of  raw  jute  in  conjunction  with
 the  industry  in  such  a  manner  as_  to
 achieve  on  the  average  a  price  of  Rs.
 57.68  per  quintal  rouna  the  year

 (b)  No,  Sir,  no  such  warning  was
 specifically  given  to  the  IJMA  but  they
 were  told  if  they  did  not  ccoperate
 with  Government  in  securing  re-
 munerative  prices  for  the  jute  growers,
 Government  would  not  remain  a  silent
 spectator,

 (c)  During  the  current  season  the
 Jute  Corporation  of  India  plans  to
 purchase  1215.  lakhs  bales  of  raw
 jute  as  a  part  of  its  commercial  opera-
 tions.  In  addition,  about  5  lakh  bales
 are  proposed  to  be  purchased  for  build-
 ing  up  a  buffer  stock,  It  is  envisaged
 that,  over  a  period  of  time,  the  JCI
 will  be  in  a  position  to  take  over  the
 bulk  of  the  trade  in  raw  jute,
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 Long-Teem  Pian  of  Importing  Raw
 Jute  trem  Bangladesh

 §95.  SHRI  INDRAJIT  GUPTA:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  Government  have  con-
 sidered  any  long-term  plan  of  increa-
 cing  imports  of  raw  jute  from  Bangla-~
 desh  so  that  jute-growing  acreage  in
 India  may  progressively  be  diverted  to
 paddy  and  wheat  in  order  to  alleviate
 the  food  shortage;  and

 (b)  if  so,  whether  any  such  idea  has
 been  projected  during  his  recent  dis-
 cussions  with  his  Bangladesh  counter-
 part?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A,  ए.  GEORGE):  (a)  The  question  of
 working  out  a  long-term  arrangement
 for  import  of  raw  jute  from  Bangla-
 desh  is  under  consideration.  However,
 this  is  not  expected  to  result  in  any
 diversion  of  acreage  from  jute  to  food
 crops,

 (b)  The  idea  was  discussed  as  part
 of  bilateral  co-operation,

 Inquiry  into  Foreign  Exchange  Deal-
 ings  by  M/s.  Experiment  in  Interna-

 tional  Living

 5196.  SHRI  INDRAJIT  GUPTA:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  reported  illegal  foreign  ex-
 change  dealings  by  M/.  Experiment
 in  International  Living  and  its  Secre-
 tary  General;

 (b)  whether  the  organisation  had
 been  given  clear  directives  by  Gov-
 ernment  that  exchange  of  “Experi-
 menters”  between  India  and  foreign
 countries  should  be  purely  on  hospi-
 tality  basis,

 (c)  whether  there  are  cornplaints
 that  large  sums  of  money  have  been
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 paid  over  the  years  to  US  nationals

 bor
 India  under  the  “Experiment”;

 an

 (d)  if  so,  whether  any  inquiry  will
 be  held  into  the  matter?

 THE  MINISTER  09  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a),  (०)  and  (d).  Certain  complaints
 alleging  infringements  of  foreign  ex-
 change  regulations  by  the  officials  of  the
 Experiment  in  International  Living
 have  been  received  and  these  are
 being  investigated  by  the  Enforcement
 authorities,

 (b)  Approval  for  the  programme
 was  given  on  the  understanding  that
 there  would  be  local  hospitality  by
 famihes  in  host  countries.

 Revision  of  the  Present  Policy  on
 Export  Obligations  on  Industry

 §97.  SHRI  INDRAJIT  GUPTA:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  Government  propose
 to  revise  the  present  policy  on  export
 obligations  on  industry,  and

 (b)  if  so,  what  are  the  changes  pro-
 posed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A,  C.  GEORGE):  (a)  and  (9).  The  fol-
 lowing  steps  have  already  been  taken
 by  Government  to  rationalise  the  po-
 licy  of  export  obligations  with  a  view
 to  expanding  the  production  base:—

 (1)  Large  houses,  foreign  majority
 companies  and  dominant  under-
 takings  are  permitted  to  parti-
 cipate  in  those  sectors  of  indus-
 try  to  which  they  are  not  nar-
 mally  eligible,  providec  they
 undertake  an  export  obligation
 of  60  per  cent  or  more  Since
 one  of  the  objectives  of  the  li-
 censing  policy  is  ta  curb  con=
 centration  of  economic  power,
 this  facility,  38  indicative  of  the
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 high  priority  given  by  Govern
 ment  to  expanding  the  base  of
 Production  from  the  point  of
 view  of  exports,  without  at  the
 same  time  swamping  the  other
 units,

 The  establishment:  of  the  Santa
 Cruz  Electronics  Export  Proces-
 sing  Zone,  all  the  unite  in
 which  would  be  under  an  obli-
 gation  to  export  their  entire
 production  ang  which  will  be
 eligible  to  a  number  of  conces-
 cions  and  relaxations,  is  another
 major  step  in  the  rationalisation
 of  the  present  policy  of  export
 obligation  with  a  view  to  ex-
 panding  the  production  base.
 Yet  another  major  step  in  this
 direction  is  the  special  treat-
 ment  given  to  proposals  for  the
 transfer  of  complete  working
 plants,  subject  >  substautial
 export  obligations,  from  deve-
 loped  countries  to  India  so  as  to
 take  over  the  foreign  markets
 and  labour  intensive  manufac-
 turing  processes  vacated  by  the
 developed  countries,

 Q  ~

 (3)

 2,  Government  are  bestowing  their
 attention  on  a  continuing  basis  on
 the  policy  in  order  to  adapt  it  to
 changing  market  /product  situations.

 Suggestion  by  Government  tv  Jute
 Mills  Association  for  Payment  of

 Average  Price  of  Raw  Jute

 5198,  SHRI  INDRAJIT  GUPTA:
 DR.  H,  P.  SHARMA:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  the  Indian  Jute  Mills
 Association  has  not  yet  accepted  Gov-
 emment’s  suggestion  to  pay  an  aver-
 age  price  of  Rs.  57  for  raw  jute;  and

 (b)  if  so,  whether  there  is  any  pro-
 posal  to  canalise  fibre  purchase  through
 the  Jute  Corporation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
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 A,  द्  GEORGE):  (a)  Indian  Jute  Mills:
 Association  have  accepted  the  Govern-
 ment’s  suggestion,

 (b)  Does  not  arise.

 Purchase  of  Mines  by  M.M.T.C.  in
 Foreign  Conntries

 5199,  SHRI  YAMUNA  PRASAD
 MANDAL:  Will  the  Minister  of
 COMMERCE  be  pleased  to  state:

 (a)  whether  the  M.M.T.C.  has
 been  asked  to  purchase  some  mines  in
 foreign  countries;  and

 (b)  if  so,  the  reasons  for  such  a  de~
 cision?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  No,  Sir.

 (b)  Does  not  arise,

 Demand  by  Ashoka  Hotels  Workers’
 Association  for  Payment  of  Interim

 Relief

 5200.  SHRI  R,  V.  BADE:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  Ashoka  Hotel  Workers’
 Association  has  put  up  a  demand  to
 the  management  of  the  Ashoka  Hotels
 tur  the  payment  of  Interim  Relief;
 and

 (b)  if  so,  what  action  has  been  taken
 thereon?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR,  KARAN
 SINGH):  (a)  Yes,  Sir.

 (b)  Prior  to  the  receipt  of  this  de-
 mand  from  the  Ashoka  Hotel  Workers’
 Association,  charters  of  demands  cal-
 ling  for  revision  of  wages  had  been
 received  from  the  Ashoka  Hotel  Em-
 ployees’  Union  and  the  Ashoka  Hotel
 Karamchari  Sangh.  Negotiations  are
 already  being  conducted  with  these
 unions.
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 Registered.  Reeeghiaed  ‘Tride  Unions
 which  axe  werking  in  Ashoka  Motel

 §20..  SHRI  R.  प  BADE:  Will  the
 Minister  of  TOURISM  ‘AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  the  number  and  names  of  Regis-
 tered  Recognised  Trade  Unions  which
 are  working  in  Ashoka  Hotel;

 (b)  whether  the  management  has
 discriminated  between  Registered
 Trade  Unions  by  way  of  providing
 facilities  to  one  of  the  registered  trade
 unions  and  denying  the  same  to  the
 other  registereq  trade  union;  and

 (c)  if  so,  why?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR,  KARAN
 SINGH):  (a)  Names  of  the  three  Re-
 gistered  Trade  Unions  are—

 i.  The  Ashoka  Hotel  Employees
 Union
 (Affiliated  to  All  India  Trade  Union
 Congress),

 2.  The  Ashoka  Hotel  Karamchari
 Sangh
 (Affiliated  to  Indian  National  Trade

 Union  Congress).

 3,  The  Ashoka  Hotel  Workers
 Association
 (Affiliated  to  the  Bhartya  Mazdoor
 Sangh).

 Only  the  Ashoka  Hotel  Employees
 Union  is  recognised.

 (b)  and  (c).  The  facilities  granted
 to  the  three  registered  Unions  depend
 upon  whether  they  are  recognised  or
 not,  their  representative  character  etc,
 The  Ashoka  Hotel  Employees  Union  is
 granted  all  the  facilities  to  which  a
 recognised  Union  is  entitled.  In  view
 of  the  support  it  commands,  the  Asho-
 ka  Hotel  Karamcharji  Sangh  has  been
 granted  similar  facilities  except  for
 office  accommodation,  The  Ashoka
 Hotel  Workers’  Association  which  has

 a  membership  of  about  5  employees

 from  the  staff  outside  the  staff  entry
 gate,  and  discussions  with  maenage-
 ment,

 National  Capital  Region  Scheme

 §202.  SHRI  P.  M,  MEHTA:  Will  the
 Minister  of  FINANCE  be  pleased  to
 State:

 (a)  whether  Chief  Ministers  and
 representatives  of  States  who  attended
 the  meeting  of  the  high  power  board
 for  the  formulation  and  implementa-
 tion  of  the  National  Capital  Region
 Scheme  on  4th  August,  973  have
 asked  for  one  month’s  notice  to  study
 its  implications;  and

 (9)  if  co,  when  their  report  is  likely
 to  be  submitted?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  हू,
 R.  GANESH):  (a)  and  (b).  At  the
 meeting  of  the  Board  held  on  4th
 August,  1973,  4६  was  decided  that  the
 draft  Plan  already  prepared  for  the
 Region  may  be  circulated  to  the  mem-
 berg  of  the  Board.  The  Plan  will  be
 discussed  at  the  next  meeting  of  the
 Board  now  proposeg  to  be  held  on
 l7th  September,  1973,

 Remittances  by  Foreign  Companies

 5203,  SHRI  P,  M.  MEHTA:
 SHRI  R,  त्  SWAMINATHAN:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  some  cases  of  new  de-
 vices  of  foreign  firms  to  take  out  the
 money  from  India  under  the  pretext
 of  indirect  royalty  on  their  trade
 marks  have  come  to  the  notice  of  Gov-
 ernment;

 (b)  if  80,  whether  a  cigarette  com~
 pany  collected  a  sum  of  Re,  68.6  lakhs
 in  foreign  exchange  on  one  year  alone
 and  if  so,  its  name;
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 (e)  whether  his  Ministry  doeg  not १  Keep  a  track  of  remittancés  abroad  by
 foreign  companies  in  Indias  and

 (d)  if  so,  the  reasons  therefor?,
 THE  MINISTER  OF  FINANCE

 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  Foreign  firms  charging  any  in-
 direct  royalty  in  rupees  from  com-
 panies  in  India  for  the  use  of  their
 trade  marks  do  not  require  Reserve
 Bank’s  or  Government’s  approval
 under  the  existing  regulations  and  the
 profits  increased  by  such  indirect
 royalties  are  remittable,  However,  it
 should  be  possible  to  deal  with  such
 cases  under  the  Foreign  Exchange
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 Regulation  Bill,  which  is  at  pregent
 before  the  Parliament.

 (9)  to  (d).  Regarding  the  collection
 of  Rs,  68,6  lakhs  in  foreign  exchange
 in  one  year  alone  by  a  Cigarette  com-
 pany  the  information  is  not  readily
 available.

 During  the  years  1969-70  to  97i-72
 the  foreign  owned  or  controlled  ciga-
 rette/tobacco  companies  did  not  make
 any  remittances  abroad  on  account  of
 royalty  payments,  technical  know-how
 fees  or  head  office  expenses,  During
 this  period  they  had  made  remittances
 on  account  of  profits  /dividends  ag  per
 details  given  below:

 (Rs.  lakhs)

 २969-70  1970-71  I97I-72

 Indian  Tobacco  Co.  Ltd.  748  194  ‘14361  76-90

 Godfrey  Philips  (India)  Ltd.  ०9९07  I4"59  29°22
 Vazir  Sultan  Tobacco  Co.  Ltd.  32°or  9°85  997
 Indian  Leaf  Tobacev  Development  Cov.  Ltd.  75°t0  32°63

 All  such  remittances  abroad  are
 made  with  the  prior  approval  of  the
 Reserve  Bank  of  India,

 Theft  in  Petlad  Branch  ०  S.  8.  L

 5204.  SHRI  P.  M.  MEHTA:
 SHRI  PRABHUDAS  PATEL:

 Will  the  Mimser  of  FINANCE  be
 pleased  to  state:

 (a)  whether  in  Petlad  Branch  of  the
 S.  B.  L,  a  sum  of  Rs.  5,000  was  found
 missing  on  the  7th  May,  1978;

 (b)  if  so,  the  circumstances  that  led
 to  the  loss;  and

 (c)  what  were  the  finding  of  the
 Enquiry  Committee?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (8)  to  (c).  The  State  Bank  of  India  has
 reported  that  on  l8th  April,  973  the
 Agent  of  the  Petlad  branch  during  the
 course  of  his  periodical  verification  de-

 tected  a  shortage  of  Rs.  5,000  in  the
 Currency  Chest  of  the  branch.  The
 joint  custodians  of  the  cash  have  made
 good  the  shortage,  The  State  Bank  of
 India  has  further  reported  that  the
 case  had  been  handed  over  the  police
 and  the  matter  is  still  under  police
 investigation,

 Thefts  and  frauds  in  nationalised
 Banks

 5205.  SHRI  P,  M.  MEHTA:
 SHRI  PRABHUDAS  PATEL,

 Will  the  Minister  of  FINANCE  be
 Pleased  to  state:

 (a)  whether  during  the  month  of
 June,  July  and  August,  1973,  a  record
 number  of  thefts  and  frauds  were  com-
 mitted  in  the  nationalised  banks  in  the
 country;

 (b)  if  so,  the  total  number  of  thefts
 and  frauds  committed;
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 (०)  the  action  taken  in  each  case;

 (d)  the  factors  responsible  for  these
 thefts  and  frauds;  and

 (e)  the  steps  taken  to  prevent  such
 thefts  and  frauds  in  the  nationalised
 banks?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  to  (d).  The  information  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  House,

 (e)  All  the  nationalised  banks  have
 their  own  security  arrangements  for

 prevention  of  thefts  ang  have  also

 prescribed  a  number  of  safeguards

 against  perpetration  of  frauds  on  the

 banks,  These  are  also  constantly  re-

 viewed  by  them.  In  terms  of  the  in-

 structions  issued  by  the  Reserve

 Bank  of  India  all  banks  are  required
 to  send  a  report  about  all  frauds  per-

 petrated  in  their  offices  as  8007  as  such

 frauds  came  to  their  notice.  On  going

 through  the  modus-operandi  of  the

 frauds  and  the  laxities  in  observing  the

 usual  internal  controls  which  faciliates

 the  perpetration  of  most  of  the  frauds,

 the  banks  concerned  are  advised  by

 the  Reserve  Bank  of  India  of  the  safe-

 guards  and  precautions  to  be  taken

 to  avoid  recurrence  of  such  frauds,

 The  Reserve  Bank  of  India  also  issue

 instructions  to  banks  from  time  to

 time  regarding  precautions  and  safe-

 guards  to  be  taken  in  regard  to  the

 various  type  of  transactions  to  avoid

 perpetration  of  frauds.
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 Working  of  s.  B.  I.  Credit  Scheme
 for  Rackward  Areas

 5206.  SHRI  ए,  M.  MEHTA:

 SHRI  PRABHUDAS  PATEL:

 Will  the  Minister  of  FINANCE  be
 Please  to  state:

 (a)  whether  S.BI.  credit  scheme
 for  backward  areas  has  been  work-
 ing  satisfactorily;

 (b)  whether  the  low  paid  workers
 have  been  given  loans  under  the
 scheme;  and

 (c)  if  so,  the  total  loan  given  under
 this  scheme  and  to  which  categories
 of  people,  upto  the  July,  i973  and  the
 rate  of  interest  chargeable  thereon?

 THE  MINISTER  OF  FINANCE

 (SHRI  YESHWANTRAO  CHAVAN):

 (a)  to  (c).  The  State  Bank  of  India

 does  not  operate  any  credit  scheme

 exclusively  for  backward  areas.  The

 Bank’s  credit  schemes  for  financing
 small  scale  industries  and  small  busi-

 ness  also  cover  backward  areas.

 Applications  for  extension  of  credit

 facilities  from  low  paid  workers  who

 desire  to  set  up  their  own  ventures

 on  the  basis  of  their  experience/skill/

 knowledge  are  also  considered  by  the

 Bank  under  its  scheme  for  assisting

 the  setting  up  of  small  scale  units  or

 small  business  anywhere  in  the  coun-

 try  including  the  backward  sreas.

 Information  with  regrad  to  the  rates

 of  interest  charged  by  State  Bank  of
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 India  for  small-scale  industries  is  as  follows:

 Small  Scale  Industries  Interest  Rate

 T  backward  districts  under  Indus-
 पर  कि  ह।  अर  पक  =  Bank  of  India’s  refinan  THY ing  arrangements  .  +  +

 Bor  U-its  with  aggregate  limits  (inclusive  oj
 term-loan)

 (§)  Upto  Rs.  r0,000  .  °  .

 (४)  Between  Rs.  ‘10,001  and  Rs.  25,000  ,

 (४)  Between  Rs.  (25001  and  Rs.  I,00,000  ,

 ie)  Between  Rs.  1,00,001  and  Rs.  10,090,000,

 पथ्य  Over  Rs.  ro  lakhs  है  ०  .

 (vi)  Under  entrepreneur

 Small  Business

 2%  below  State  Bank  Advance  Rate*  mini-
 mum  7%  per  annum

 1%  below  State  Bank  Advance  Rate—
 minimum  8%  per  annum.

 4%  above  State  Bank  Advance
 minimum  4%  per  annum.

 Rate—

 ARG  above  State  Bank  Advance  Rate—
 minimum  10R%  per  annum.

 74%  above  State  Bank  Advance
 mnimum  70  314%  per  annum.

 4%  below  State  Bank  advance  rate-mini-
 mum  84%  per  annum.
 (for  first  three  years)

 Between  1N§%  and  11R%.

 Rate—

 *9%  with  effect  from  7-6-7973-

 The  advances  of  State  Bank  of  India
 and  its  subsidiaries  in  some  of  the
 backward  States  for  small-scale  indus-
 tries  as  on  the  last  Friday  of  Septem-
 ber  972  are  as  follows:

 (Rs.  crores)

 Assam  2.57

 Bihar  5.46

 Jammu  &  Kashmir  .82

 Madhya  Pradesh  7.32

 Orissa  4.37

 Rajasthan  7.8

 Uttar  Pradesh  2.88

 Closare  of  Ajanta  Textile  Mill
 Ghaziabad

 5207.  SHRI  CHIRANJIB  JHA:  Will
 the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  his  Ministry  is  aware
 of  the  long  closure  of  the  Ajanta
 Textile  Mill  at  Ghaziabad;

 (b)  whether  any  steps  have  been
 taken  to  take  over  the  management of  the  Mill;  and

 (c)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A,  C.  GEORGE):  (a)  The  Ajanta Textile  Mill  Ghaziabad  is  lying  closed
 since  l7th  April,  1978,  due  to  shortage of  working  capital

 (by  and  (०),  The  Textile  Commis-
 sioner  has  undertaken  the  अहत  of
 the  mill  on  technical  and  financial  as-
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 pects.  Further  action  will  be  taken
 in  the  matter  on  receipt  of  the  Sur-
 vey  Report.

 Announcement  of  Policy  for  the
 Import  of  Dry  Fruit  from  Iran

 during  1978-74

 5208  SHRI  CHIRANJIB  JHA:  Will
 the  Mnunister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  the  much  awaited
 policy  for  the  import  of  dry  fruits
 from  Iran  during  the  currently  licen-
 sing  period  is  expected  to  be  announ-
 ced;

 (b)  if  so,  the  main  points  of  the
 policy;  and

 ‘(c)  whether  the  established  trade
 is  likely  to  get  import  licences  as  in
 the  past?

 “THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  The  policy  for
 the  import  of  dry  fruits  from  Iran  is
 expected  to  be  announced  shortly.

 (b)  and  (०),  The  details  of  the
 policy  for  issue  of  licences  to  eligible
 importers,  are  being  workedout.

 rafter  पर्यटन  विभाग  द्वारा  पटना  में  पर्वटक
 स्वागत  केन  एवं  होटल  का  निर्माण

 8209.  श्री  चिरंजीव  झा  :  क्या  पर्यटन
 झौर  नागर  विमानन  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  केन्द्रीय  पर्यटन  विभाग  द्वारा  पटना
 में  पर्यटक  स्वागत  केन्द्र  एवं  हौटल  के  निर्माण
 के  सम्बन्ध  से  कितनी  प्रगति  हुई  है  ?

 पर्यटन  झौर  नागर  विमानन  मंत्री  (डा०
 कर्ण  सिंह)  :  बिहार  सरकार  ने  5  एकड़
 ज्मि  पर्यटन  विभाग  को  हस्तातरित  कर  दी

 है  तथा  भारत  पर्यटन  विकास  निगम  द्वारा

 50  कमरों  बाले,  जिनमें  से  25  वालस्नुफूलित

 होगे,  एक  पर्यटक  स्वगत  केंद्र  ब  होटल
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 के  निर्माण  wt  oder  को  भन्तिम  रुप

 दिया  जा  रहा  हूँ  सिविल  तथा  संनेटरी
 कार्यों  के  लिए  देॉंड<  प्राप्त  हो  थुक  हैं
 तथा  उनकी  जाच  की  जा  रही  है  1

 शिक्षित  बेरोजगारों  को  रोजगार  दिये  जाने
 के  बारे  में  जीवन  बीसा  निगम  की  नीति

 5210.  श्री  चिरंजीव  झा  :  क्‍या  जिस
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  जीवन  बीमा  निगम  प्रति
 वर्ष  लगभग  40,000  एजेंट  भरती  करता

 है  तथा  लगभग  उतनी  ही  सख्या  में  एजेंटों  को
 प्रतिवर्ष  निकाल  देता  है  ,  और

 (ख)  यदि  हा,  तो  इस  बारेमों  सरकार
 की  क्या  प्रांतक्रिया  है  ?

 बित  मंत्रालय  में  उपमंत्री  (श्रीमती
 सुशोीला  रोहतगी) :  (कफ)  जीवन  बीमा
 निगम  के  एजेन्ट  निगम  के  कमचारी

 नहीं  है,  वस्तुत  उनमे  से  भ्रधिकाश

 इस  काम  को  केवल  पार्ट-टाइम  श्राधार  पर
 अपनाते  हैं।  वर्ष  1968-69  से  i97I-
 72  तक  प्रत्येक  वर्ष  मे  नियुक्त  किये  गये  नये

 एजेन्टों  की  संख्या  भौर  चालू  एजेसियों  मे  से
 समप्त  की  गई  ऐजेंसियों  की  सख्या  नीचे
 दी  गई  है  1

 वर्ष  मे  नियुक्त  चालू  ऐजे-

 ay  नये  ऐजेटो..  सियों  मे  से
 की  सख्या  समाप्त  की

 गई  ऐजेसिया

 1968-69  29,6I3  45,I0

 1969-70  27,4Il  35,172

 970—7  28,358  (28,046

 97I-72  38,496  (24,120
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 (ख)  सरकार  महसूस  करती  है  कि

 ऐजेंसियों  मे  अधिक  परिवर्तन  होते  रहना
 बाछनीय  नहीं  है;  विशेषत  इसलिये  कि

 इससे  ऐजेंटों  को  भरती  और  प्रशिक्षण  में

 लगी  मेहनत  बेकार  जात॑।  है  ।  स्थिर  भौच

 निपुण  एजेसी  सगठन  बनाने  के  लिये  जीवन

 बीमा  निगम  ने  गत  वर्ष  एजेन्टो  के  विनियम

 तैयार  किये  है  जिनमें  श्रन्य  बातों  के साथ  साथ

 निम्न  बातों  की  भी  व्यवस्था  है--  (i)  एजेन्ट

 भरती  करने  की  विधि,  (ii)  प्रशिक्षण,

 (iii)  स्थायीकचण  परीक्षाये  (iv)  उच्च-

 तर/  न्यूनतम  कारोबार  की'  गारण्टी  भर

 (५)  पोलिसी  बेचने  के  बाद  एजेण्टों  द्वारा

 की  जाने  वाली  अनुवर्ती  सेवा  1  पूर्णकालिक

 व्यावसायिक  एजे  ण्टों  के  सवर्ग  की  पूति  के  लिये

 जीवन  बीमा  निगम  ने  वृत्तिक  एजेण्टों  की

 भरती  भी  शुरू  की  है।  यह  भी  उल्लेखनीय

 है  कि  समाप्त  होने  वाली  एजेन्सियों  की  सख्या

 वर्ष  प्रति  वर्ष  कम  होती  जा  रही  है

 ग्रामीग  तया  शहरी  डाकघरों  द्वारा  भ्रल्पवचत

 योजना  के  झन्तर्गत  संग्रहीत  राशि

 52i3.  श्री  चिरंजीक  झा  :  क्‍या  बिस

 मत्री  यह  बताने  की  कृपा  करेंगे  कि  वित्तीय

 वर्ष  972—73  मे  ग्रामीण  तथा  शहरी
 डाकघरों  के  माध्यम  से  संग्रहीत  अल्यबचत

 की  राशि  का  राज्यवार  ब्यौरा  क्‍या  है  ?

 चित  मंत्रालय  में  उपसंत्री  (भीभमती

 शुशीला  शरोहतती)  :  सूचना  इणाद्ठी  की  जा

 रही  है  भौर  सभा-पटल  पर  रख  दी  जयेश्री  t
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 U.S.  Aid  to  India

 5212,  SHRI  VAYALAR  RAVI.  Will
 the  Minister  of  FINANCE  be  pleased to  state:

 (a)  whether  Government  have
 noticed  the  reports  appearing  in  the
 “Blitz”  dated  August  4,  973  under
 the  caption  “Return  to  U.S.A,  on  your
 “Knees”;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  Yes,  Sir,

 (b)  Government  of  India  do  not
 subscribe  to  the  “wiws  expressed  in
 this  article.

 Fixing  Prices  of  Synthetic  Rubber

 5213,  SHRI  SARJOO  PANDEY:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  Government  propose
 to  fix  prices  of  synthetuc  rubber;

 (b)  whether  Tariff  Commission  has
 made  any  recommendations  in  this
 respect;  and

 (c)  if  so,  the  broag  outlines  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  C.  GEORGE):  (a)  Prices  of  syn-
 thetic  rubber  have  been  statutorily controlled  since  1969,  3  revised
 interim  price  structure  is  proposed  to
 be  prescribed  shortly,

 (b)  Yes,  Sir.

 (c)  A  statement  is  attached,
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 Statement

 Grade  Method  A  Method  B

 Where  Block  Value  Where  Block  value and  Depreciation  end  le

 ge  oy  Do  Valk  on  vr

 =
 wn  Value  lin  ०

 method.
 ह.

 Rs.  Rs.  Rs.  Rs.
 Per  tonne  per  Kg.  pertonne  per  Kg,

 ‘8-1500]1502  ४5६  4069°  93  4505,  4400"  r0  4  4०
 ‘S-1712  ५»  ele  3040"  47  3°65  3887  04  3  90
 S-1958  .  -«  er  ०  »  4037  20  405  4367*37  4°40

 The  Tariff  Commission,  inter-alia  (3)  An  additional  sum  of  Rs
 has  made  the  following  recommenda-
 tions:

 (l)  The  far  ex-factory  selling
 prices  of  the  three  main
 gtades  of  SBR,  namely
 S-500|502,  S-7i2  and
 S-958  to  be  valid  upto
 3l-32-978  are  as  under:—

 (2)  For  the  purpose  of  fair  price
 calculations,  the  Commission
 have  proceeded  on  the  fol-
 lowing  main  assumptions: —

 (i)  The  average  annual  pro-
 duction  during  the  price
 periog  would  be  35,000
 tonnes  of  S.B.R

 The  full  requirements  of
 Alcohol  for  the  manufac-
 ture  of  SBR  would  be  met
 from  indigenous  sources  at
 controlleq  prices,

 (iii)  Benzene  requirements
 would  be  fully  met  by  sup-
 plies  from  Hindustan  Steel.

 (iv)  A  part  of  the  Butadiene
 requirements  would  be  met
 by  supplies  from  National
 Organic  Chemical  Industries
 Ltd.

 (ii)

 49.63  lakhs  per  annum  has
 been  allowed  towards  special
 repairs  and  maintenance  to
 enable  the  company  to  opti-
 muse  its  plant  utilisation.

 Organisation  of  net  work  of  Farmers
 Service  Cooperatives  Society

 52i4,  SHRI  K.  LAKKAPPA:

 SHRI  P,  GANGADEB:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  nationalised  Banks
 will  soon  organise  a  network  of  Far-
 mers  Service  Co-operatives  Society
 throughout  the  country;  and

 (b)  if  so,  when?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  and  (b).
 To  organise  and  register  farmers’  ser-
 vice  societies,  as  recommended  by  the
 National  Commission  on  Agriculture,
 is  primarily  the  function  and  respon-
 sibility  of  State  Governments.  These
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 societies  would  be  financeg  either  by
 the  Central  Cooperative  Banks  or  the
 public  sector  banks.  The  public  sec-
 tor  banks  would  finance  such  societies
 oniy  in  areas  where  the  Central  Co-
 operative  Banks  are  weak.  Two  such
 societies  have  so  far  been  formed  in
 Myscre  State  and  both  would  be
 financed  by  2  nationalised  banks.
 Organisation  of  such  societies  and
 their  financing  by  the  public  sector
 banks  in  other  States  would  naturally
 depend  upon  the  decision  of  the  res-
 pective  State  Governments,

 Plan  to  Boost  Export  of  Engineering
 Goods

 5215,  SHRI  K,  LAKKAPPA:
 SHRI  P.  GANGADEB:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  his  Ministry  is  consi-
 dering  any  plan  to  boost  export  of
 engineering  goods  and  if  so,  the  main
 outlines  thereof;  and

 (b)  whether  a  new  export-mix  will
 be  evolved?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C  GEORGE):  (a)  The  following
 important  measures  are  being  taken
 to  poost  export  of  engineering  goods:

 (i)  Priority  is  given  for  avail-
 ability  of  steel  from  indigen-
 ous  sources;

 Special  steps  have  been  taken
 to  allaw  import  of  steel
 required  for  export  produc-
 tion  and  make  available  to
 the  exporters  at  JPC  prices
 plus  2  per  cent;

 (iti)  Manufacturers  exporting  0
 Per  cent  or  more  of  their  pro-
 duction  are  given  preferential
 treatment  in  expansion  and
 diversification  of  their  pro-
 duction  and  also  facility  for
 4mport  from  preferred  sour-
 ces;

 (ii)
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 Civ)  Assistance  under  Marketing
 Development  Fund  is  avail-
 able  through  the  Engineering
 Export  Promotion  Council
 for  marketing  efforts  already
 namely  publicity,  market
 survey,  sales  ang  study  teams,
 delegations,  overseas  offices,
 etc,

 (v)  Facility  also  exists  for  import
 of  raw  materials  and  stores
 other  than  steel  on  preferen-
 tial  basis,

 (b)  There  has  been  a  significant
 change  in  the  export-mix  in  the  sense
 that  more  and  more  capital  goods,
 power  station  equipments,  transport
 equipment,  structural  fabrications  are
 being  exported  and  turnkey  projects
 undertaken,

 Exemption  from  Payment  of  Income-
 Tax  and  Castoms  Duty  on  Awards
 Won  by  Shri  Vijay  Amritraj,  Tennis

 Star

 5216.  SHRI  N.  K.  SANGHI:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  Shri  Vijay  Amritraj,
 India’s  No.  Tennis  Player,  has  recen-
 tly  won  5000  dollars  plus  a  sports  car
 costing  6000  dollars  in  Volvo  Tourna-
 ment;

 (b)  if  so,  whether  he  will  have  to
 pay  60  per  cent  import  duty  when
 he  brings  the  car  home  in  addition  to
 income-tax  on  5,000  dollars;  and

 (e)  whether  Government  propose
 to  exempt  him  from  the  payment  of
 the  said  levies?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 छू  R.  GANESH):  (a)  to  (c).  It  has
 been  reported  that  Shri  Vijay  Amrit-
 raj  has  recently  won  $  5,000  and  a
 car  in  Volvo  Tournament.  The  award
 is  liable  to  Income-tax.  The  question
 of  exempting  such  awards  from
 Income-tax  is  under  consideration,
 The  import  duty  on  the  motor  car
 would  be  64  per  cent  of  the  cif.
 value  and  the  question  of  exempting
 it  from  the  import  duty  is  also  under
 consideration.
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 Complaints  by  Certain  Commercial
 Circles  in  Sonth  Against  Indian  Air-
 tines  for  Delay  in  Transport  of  Cargo

 ‘5217,  SHRI  N.  K.  SANGHT:  Will
 the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  certain  commercial
 circles  in  the  South  have  complained
 against  the  Indian  Airlines  for  delay
 in  transport  of  cargo;

 (6)  whether  air  service  in  South
 is  inadequate  to  meet  the  heeds  of
 passengers  and  freight;

 (९)  if  so,  whether  due  to  inadequa-
 cy,  the  passenger  and  cargo  are  being
 diverted  to  other  sources  of  transpor-
 tation,  thus  depriving  the  Indian  Auir-
 lines  of  its  revenue;  and

 (ad)  what  steps  are  being  tanen  to
 unprove  this  situation?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR  KARAN
 SINGH):  (a)  No  such  complaint  ap-
 pears  to  have  been  received.

 (b)  Due  to  the  current  very  tight
 fleet  position  of  Indian  Airlines,  the
 capacity  provideq  for  the  Southern
 Region  is  at  present  below  require-
 ments.

 (c)  Some  diversion  of  traffic  has
 perhaps  taken  place  due  to  shortage
 of  capacity  in  Indian  Afrlines.

 (d)  Service  in  the  Southern  Region
 will  be  strengthened  as  soon  as  the
 fleet  position  improves,

 Problems  before  Exporters  of  Jute
 Goods

 528  SHRI  N.  लू,  SANGHI?  Will
 the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  arly  representation  has
 been  receiveq  from  the  Indian  Jute
 Mills  Asscciation  and  the  West  Ben-
 gal  Government  regarding  various
 probleme  ficing  exporters  of  jute
 goods;
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 (b)  whather  the  of  jute
 goods  has  been  on  the  decline  during
 the  last  three  years  due  to  stiff  cam-
 petition  in  the  international  market
 and  accumulation  of  stocks;  and

 (c)  if  so,  the  grievances  put  for-
 ward  by  them  and  the  remedial  mea-
 sures  taken  to  redress  the  same?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C,  GEORGE):  (a)  Yes,  Sir,

 (b)  Yes,  Sir,

 (c)  The  main  reasons  attributed  to
 the  decline  in  the  export  of  Jute
 Goods  from  India  are  uncornpetitive-
 ness  of  jute  products  vis  a  vis  synthe-
 tics  The  remedial  measures  taken
 in  this  regard  are  research  and  deve-
 lopment  activities  for  cost  reduction
 diversification  of  jute  goods.  Besides,
 the  Government  have  given  relief  by
 way  of  reduction  of  export  duties  on
 jute  goods  recently.

 Amount  Ear-Marked  for  Development
 of  Tourism  in  Oadra  and  Nagar  Haveli

 Area  During  1973-74

 529  SHRI  RAMUBHAI  PATEL:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state
 the  amount  ear-markeq  for  the  deve-
 lopment  of  tourism  in  Dadra  and
 Nagar  Havel:  area  during  1978-7477

 गुला  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  No  funds  have  been  ear-
 marked  in  the  Central  sector  for  the
 development  of  tourism  {  Dadra  and
 Nagar  Haveli  during  1978-74,

 Advances  made  by  Reserve  Bank  of
 India  and  other  Institutions  to

 Different  Regions

 5220,  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  the  State-wise  break  up  of  the
 figures  of  the  deposits  and  advance
 figures  of  the  deposits  and  advances
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 made  in  and  by  (i)  Deposit  Insurance
 Corporation,  (ii)  life  Inewrence  Gor-
 poration  and  (iii)  General  Insurance
 Corporation,  and  the  advances  made
 by  (i)  Agricultural  Refinance  Corpo-
 ration,  (ii)  Industrial  Development
 Bank  of  India  (iii)  Unit  Trust  of
 India  and  (iv)  the  Reserve  Bank  of
 India;  and

 (b)  whether  Govenrmen.  propose
 to  review  the  issues  arising  out  of
 disparity  of  advances  made  by  such
 institutions  to  different  regions?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  Deposit  Insurance  Corporation
 neither  accepts  deposits  nor  advances
 loans  to  any  party.  The  Life  Insu-
 rance  Corporation  and  the  General
 Insurance  Corporation  do  not  also  ac-
 cept  deposits  but  grant  loans  sparing-
 ly;  they  are  mainly  investment  insti-
 tutions.

 The  Agricultural  Refinance  Corpo-
 ration  does  not  grant  direct  loans
 but  refinances  loans  given  by  the  eli-
 gible  institutions.

 The  Industrial  Development  Bank
 of  India  is  a  long  term  financial  insti-
 tution  giving  financial  assistance  to
 industrial  concerns.

 Reserve  Bank  of  India  does  not
 grant  any  advances  to  any  party.

 State-wise  break-up  of  financial
 assistance  given  by  the  Agricultural
 Refinance  Corporation,  Industrial  De-
 velopment  Bank  of  India,  Life  Insu-
 rance  Corporation  of  India  and  Unit
 Trust  of  India  are  given  in  the  state-
 ment  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  L¥-
 8889/73].
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 The  total  loans  granted  by  the
 General  Insurance  Corporation  and
 outstandings  as  at  3i-i2-972  to  com-
 nies  prior  to  nationalisation  amount
 to  Rs.  442  lakhs.  State-wise  break-up
 of  the  figures  are  not  readily  avail-
 able.

 (b)  The  concerned  tinancial  insti-
 tutions  which  give  assistance  to  agri-
 culture  ang  industry  to  ensure  that
 no  worthwhile  project  suffers  because
 of  lack  of  institutional  fmance.  With
 this  general  objective  in  view,  these
 institutions  take  particular  care  to  be
 of  assistance  to  projects  sponsored  in
 backward  regions.  For  reducing  the
 regional  imbalances,  the  IDB,  has
 devised  schemes  of  concessional  assis-
 tance  for  development  of  industries
 in  industrially  backward  districts
 specified  by  Government.  The  IDBI
 hag  also  conducteg  industrial  poten-
 tial  survey  practically  in  all  the  in-
 dustrially  backward  States  of  the
 country.  The  IDBI  88  well  as  the
 Agricultural  Refinance  Corporation
 have  set  up  technicau  consultancy
 service  units  in  various  places.  Re-
 gional  Offices  of  both  these  institu-
 tions  have  been  strengthened,  espe-
 cially  in  the  backward  areas.

 The  progress  of  these  institutions
 in  the  matter  of  assistance  to  back-
 ward  States  are  constantly  kept  under
 review  by  the  respective  Boards  of
 Directors  of  the  Corporations.

 Ex-Gratia  graats  given  to  Evacuees
 from  former  East  and  West  Pakistan

 5221,  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  COMMERCE  be  pleas-
 ed  to  refer  to  the  reply  given  to  Un-
 starred  Question  No.  986  on  the  3rd
 August,  978  regarding  ex-gratia
 grants  given  to  evacuees  from  former
 East  and  West  Pakistan  and  state:

 (a)  the  break-up  of  the  figures  of
 the  sum  of  Rs.  2,40,84,325.36  ex-gratia
 grants  given  to  the  evacuees  from
 r6>)  former  East  Pakistan  and  (2)
 former  West  {Pakistan;
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 (b)  the  names  of  the  companies
 given  ex-gratia  grants  and  amounts
 given  to  each  company  from  =  (I)
 former  East  Pakistan  and  (ay  former
 West  Pakistan;

 (c)  whether  a  branch  office  will  be
 opened  in  Calcutta  to  deal  with  the
 applications  of  the  evacuees  from
 former  East  Pakistan;  and

 (d)  the  time  schedule  for  settling
 the  claims?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A,  rom  GEORGE):  (a)  Out  of  the  sum
 of  Rs.  2,40,34,325.36  paid  as  ex-gratia
 grants,  a  sum  of  Rs.  1,41,05,089.14  and
 Rs.  99,29,236.22  respectively  hag  been
 paid  to  the  Indian  nationals/compa-
 nies  from  (l)  former  East  Pakistan
 and  (2)  West  Pakistan.

 (b)  The  requisite  information  is
 being  compiled  and  will  be  placed  on
 the  Table  of  the  House,

 (०)  and  (d).  This  being  ex-gratia
 grants,  the  payments  are  being  made
 against  verification  of  claims  support-
 ed  by  documentary  evidence.  The
 claims  are  verified  by  the  Office  of
 the  Custodian  of  Enemy  Property
 for  India  whose  office  has  been
 strengthened  to  expedite  verification
 of  claims  and  steps  are  being  taken
 to  expeditiously  dispose  off  claims
 which  are  complete  in  all  respects.

 Loan  advanced  to  Applicants  by
 Financial  Institutions

 ‘5222,  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  FINANCE  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  No.  939  on  the  त्व
 August,  1973,  and  state:
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 (a)  the  break-up  of  the  amounts

 advanced  as  loans  to  the  applicants
 from  each  State  by  a  the  Reverve
 Bank  of  India  (2)  Deposit  Insurance
 Corporation  (8)  Agricultural  Refl-
 nance  Corporation  (4)  Industrial
 Devdlopment  Bank  of  India  (5)  Unit
 Trust  of  Indie  (6)  Life  Insurance
 Corporation  and  (7)  General  Insu-
 rance  Corporation;

 (b)  the  break-up  of  the  figures  of
 the  loans  given  to  (a)  private  sector
 and  (b)  public  sector  companies  and
 projects;  and

 (c)  the  amounts  of  outstanding
 loans  with  (i)  private  concerns  and
 (ai)  public  concerns?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  The  Reserve  Bank  of  India  and
 the  Agricultural  Refinance  Corpora-
 tion  do  not  grant  any  direct  loans  to
 any  party.

 The  Deposit  Insurance  Corporation
 and  the  Unit  Trust  of  India  do  not
 grant  any  loans  at  all.

 The  Life  Insurance  Corporation  and
 the  General  Insurance  Corporation
 grant  loans  only  sparingly;  they  are
 mainly  investment  institutions,

 The  Industrial  Development  Bank
 of  India  is  a  Jong  term  financial  insti-
 tution  giving  financial  assistance  to
 industrial  concerns.  Statewise  break-
 up  of  assistance,  sanctioned  and  dis-
 bursed  by  the  IDBI  and  LIC  is  given
 in  the  attached  statement,

 The  loans  granted  by  the  General
 Insurance  Corporation  and  outstand-
 ings  aa  on  8lst  December,  1972,  prior
 to  nationalisation,  amount  to  Rs.  440
 lakhs.  Statewise  break-up  of  the
 figures  ate  not  readily  available.
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 (b)  and  (eo.  As  the  Agricultural
 Refinance  Corporation  does  not  lend
 directly  to  any  party  except  to  eligi-
 ble  institutions  sectorwise  break-up
 of  loans  does  not  arise
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 In  respect  of  the  Industrial  Deve-
 lopment  Bank  of  India,  the  informa-
 tion  regarding  direct  loans  assistance
 (as  on  386th  June,  4978)  is  given
 below:

 (Rs,  in  lakhs)  ;

 Private  Sector  concerns  F  :  .

 Public  Sector  concerns

 Sanctioned  Disbursed  outstanding

 27492°06  14288" 97 ”  ‘to804- 68

 79%6°68  +, 1057; 07  777°  44

 The  information  regarding  sector-
 wise  break-up  of  loans  granted  by  the
 Life  Insurance  Corporation  is  being
 collected  and  will  be  laid  on  the  Table

 of  the  House  to  the  extent  available.
 As  regards  the  General  Insurance

 Corporation,  sector-wise  figures  of
 loans  granted  are  not  available.

 Statement
 Stgte-wise  distribution  of  Financial  Assistance  sanctioned  and  disbursed

 since  their  incertain  by  the  concerned  institutions
 (Rs.  in  crores)

 State  Territory
 LD.B.I.  LIC,

 Sanctioned  Disbursed  Sanctioned  Disbursed

 I  2  3  4  5

 Andhra  Pradesh  31-96  2987  67%  475

 Assam  नि  तु  16"  58  4'  67  8-20  ह  76

 Bihar  .  3  +  :  29°  42  20°20  I9°4r  10°  46

 Gujerat  79°29  58579  30°  77  Ig:  69

 Haryana  4°  45  77.87  2  १  0°39
 Himachal  Pradesh  IIs  0°93  0°05  0  05
 Jammu  &  Kashmir.  मु  :  0°  56  ०67

 Kerala  17°06,  t0°  78  27°93  2°59
 Madhya  Pradesh  वि  28-11  22°97  3°24  2°68

 Maharashtra  १98  08  ‘166°  O29  60:  32  47°97

 Manipur  ;  4  0°  02

 Meghalaya  दि  ५  ५  न

 Mysore  -  4  AT T9  3800  8  08  z  85
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 I  2  3  4  5

 Nagaland  गो  &  .  0°  50  ws  os

 Orissa  gw  wl  le  lt  3  67  6°36  4°30  2°33

 Punjab  .  2.  6  द  ।  «©  १  7°47  ru  50  १]  ०१7

 Rajasthan  ०  ०  .  .  .  my  27  8°97  2'  60  ॥*  49

 Tamil  Nadu  ‘  .  -  7  99°65  75°04  20°04  2‘I7

 Uttar  Pradesh  ४  »  ७  &  ४  29°  34  ग7*  75  3  67  9'  48
 West  Bengal  o  -  ७  ०  »  ot  82  Be  74  35°44  30°04.

 Union  Territories  :  ०  75 *  78  m3  70  4°  69  3°93

 Toran  .,  736°25  §28°40  222°50  55°74

 Nors.~—Financial  assistance  in  the  case  of  I.D.B.I.  includes  loans  underwriting  and  direc  ¢
 subscription  refinance  rediseount  and  export  finance.

 Disparity  between  deposits  and
 Loans  in  States

 5223.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  FINANCE  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  No.  940  on  8rd  August,
 973  and  state:

 (a)  whether  Government  have  as-
 certaineq  the  reasons  for  disparity
 between  deposits  and  loans  in  differ-
 ent  States;

 (b)  whether  such  disparities  are
 contributory  factors  regarding  uneven
 development  of  different  zones;

 (c)  whether  Government  propose
 to  set  up  a  Study  Team  to  go  into
 the  issues  and  to  evolve  equitable
 pattern  of  distribution  of  loans  to  the
 different  regions;  and

 (d)  if  so,  the  steps  proposed  there-
 about?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)
 and  (b).  As  already  indicated  in  reply
 to  the  Unstarred  Question  No,  940
 answered  on  3rd  August,  1978,  the
 Jevel  of  credit  utilisation  as  well  as

 deposit  mobilisation  is  largely  linked
 up  to  the  general  level  of  economic
 activity,  degree  ०  industrialisation
 and  availabilty  of  infrastructure  like
 communication,  power  etc.  in  any
 region.

 (c)  and  (d).  While  there  isno  pro-
 posal  to  set  up  a  study  team  as  such
 to  go  into  these  issues,  the  function-
 ing  of  the  public  sector  banks  ig  kept
 under  constant  review  to  ensure  that
 greater  attention  is  devoted  to  the
 needs  of  the  underdeveloped  and
 under-banked  States  and  that  no
 viable  proposal  irrespective  of  its
 size  or  location  is  denied  bank  credit.
 The  Chief  Ministers  of  the  concerned
 States  and  Union  Territories  have
 also  been  requested  by  the  Finance
 Minister  to  activise  the  development
 machinery  at  the  State  and  district
 level  so  as  to  assist  in  the  formulation
 of  bankable  development  programme
 and  in  the  provision  of  infrastructure
 and  other  inputs  which  together  with
 bank  credit  would  go  to  make  the
 schemes  a  success,  The  banks  on
 their  part  are  making  efforts  to  step
 up  the  flow  of  credit  particularly  to
 the  priority  sectors  and  the  weaker
 sections  of  the  society.  The  restruc-
 turing  of  the  edministrative  set-up
 of  the  banks  to  provide  for  greater
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 delegation  of  power,  simplification
 of  forms  and  procedures,  training  of
 staff  to  reorient  their  attitudes  etc.,
 and  implemenation  of  the  lead  bank
 scheme  are  some  of  the  steps  that
 have  been  taken  to  achieve  this
 objective.

 Enquiry  into  allegedly  slapping  of
 an  Indian  Airlines  Employee  by  a

 V.  L  ए,  on  Ist  August,  1973

 5224  SHRI  M.  8.  SIVASWAMY:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  any  enquiry  was  held
 in  the  matter  of  a  V.  I,  P.  allegedly
 slapping  an  Indian  Airlines  employee
 on  Ist  August,  973  (Wednesday)  at
 Sanganer  Airport;  and

 (b)  if  so,  the  facts  of  the  incident?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION
 (DR  KARAN  SINGH):  (a)  and  (b)
 The  matter  has  been  taken  up  with
 the  State  Government  The  person
 concerned  has  tendered  a  _  written
 apology.

 Creation  of  new  jobs  by  Nationalised
 Banks

 5225  SHRI  M  5  SIVASWAMY:
 SHRI  MUHAMMED

 SHERTEF:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state  the  number  of  new
 jobs  created  in  the  nationalised  banks
 during  the  current  year  and  likely  to
 be  created  in  the  next  year?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 Inormation  is  being  collected  and
 will  be  laid  on  the  Table  of  the
 House,
 3840  LS—6
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 Vacancies  in  Boards  of  Directors  and
 Management  of  Public  Sector  Under-

 takings

 5226.  SHRI  D.  8.  CHANDRA
 GOWDA  Will  the  Muiniste:  of  FIN-
 ANCE  be  pleased  to  state:

 (a}  whether  there  are  some  vacan-
 cies  jn  the  Boards  ७३  Directors  and  the
 Management  of  various  public  sector
 undertakings;  and

 (b)  if  so,  the  particulars  thereof  and
 since  when  they  are  lying  vacant  and
 the  reasons  fo:  not  fillmg  up  these
 vacancies?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHR  K  R  GANESH):  (a)  and  (b).
 The  required  information  is  given  in
 the  statement  laid  on  the  Table  of  the
 House.  [Placed  wm  Library.  See  No.
 LT-5590/73]

 Exemption  from  Payment  of  Excise
 Duty  on  Diesel  Oil  used  in  Mechanised

 Fishing  Boats

 5227,  SHRI  D.  8.  CHANDRA
 GOWDA:  Will  the  Mmuster  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  the  Government  of
 Mysore  have  approached  the  Central
 Government  for  excmption  from  pay-
 ment  of  Excise  duty  on  diese)  o  used
 by  mechanised  fishing  boats  cperating
 along  the  Mysore  Coast;  and

 (b)  if  so,  the  reaction  of  th,  Cen-
 tral  Government  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  (a)  Yes,  Sir.

 (b)  The  matter  is  under  considera-
 tion  of  the  Government
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 Disappearance  of  Cash  Box  from  the
 Central  Bank  of  India,  Delhi

 5228.  SHRI  SHRIKISHAN  MODI:
 SHRI  दि  MAYAVAN:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  a  Cash  Box  containing
 Rs.  .2  lakh  had  disappeared  from
 the  Central  Bank  of  India,  Delhi  on
 the  5th  August,  1973;

 (b)  whether  any  investigations  had
 been  made  in  the  matter;  and

 (c)  if  so,  the  findings  thereof  and
 whether  any  arrests  have  been  made?

 THE  MINISTER  OF  FINANCE
 (SHRI  YASHWANTRAO  CHAVAN):
 (a)  to  (०).  The  Central  Bank  of  India
 has  reported  that  on  3rd  August,  973
 a  steel  box  containing  a  sum  of  Rs.
 ,2,258l-  was  found  missing  frore  the
 eabin  of  the  Chief  Cashier  of  its  Press
 Area  Branch,  New  Delhi.  According
 to  the  bank  the  Chief  Cashier  had  re-
 ported  that  the  steel  box  also  con-
 tained  a  sum  of  Rs.  2,500/-  which  he
 had  received  from  a  customer  cf  the
 bank  late  in  the  evening  of  2nd
 August.  973  The  Central  Rank  of
 India  has  reported  the  matter  to  the
 Police  and  police  investigations  have
 not  yet  concluded.  According  to  the
 information  available  witn  the  Cen-
 tral  Bank  of  Indig  no  arrests  have  90
 far  been  made,

 Sale  of  L.3C_  shares  in  various
 undertakings

 5228.  SHRI  SHRIKISHAN  MODI:
 SHRI  हू.  LAKKAPPA;

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  have  made
 any  provision  for  the  sale  of  LLC.
 shares  in  the  various  undertakings  at
 their  face  value;  and

 (b)  if  90,  the  broad  outlines?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  /SHRI-
 MATI  SUSHILA  ROHATGI):  (a)  No,
 Sir.

 (b)  Does  noi  arise

 Indian  Airlines  Viscount  Aircraft
 Damaged  Near  Runwiy  at  belhi  Air-

 port  on  6th  August,  49753

 5230,  SHRI  SHRIKISHAN  MODI:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  an  Indian  Airtimes  Vis-
 count  aircraft  was  damaged  near  the
 runway  at  Delh;  Airport  on  the  6th
 August,  1973;  and

 (b)  if  so,  the  reasons  for  the  mishap
 and  the  extent  of  the  damage  caused
 as  a  result  thereof?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH);  (a)  and  (b).  Yes,  Sir.  As  a
 result  of  the  incident,  the  aircraft
 sustained  minor  damage,  and  five  run-
 way  lights  were  broken

 The  ineid2nt  is  under  .  vestigation.

 Communication  Receiveg  fium  Mem-
 ber  of  Parliament  iy  Regard  to  irre-
 gularities  in  New  India  Insurance

 Company  and  General  insurance
 4 <

 523l.  SHRI  MADHU  LIMAYE,  Will
 the  Minister  of  FINANCE  be  pleased
 tc  state:

 (a)  whether  he  hag  received  com-
 munications  from  any  Member  of
 Parliament  about  the  irregu-irities  in
 New  India  Insurance  Company  and
 General  Insurance  in  general;

 (b)  whether  he  has  also  received
 any  communication  about  the  diver-
 sion  of  over  500  jeeps  for  Election  pur-
 poses  in  97  and  the  curious  and  in-
 genuous  way  in  which  their  financing
 through  Insurance  Companies  and
 finance  Houses  was  arranged  by  the
 big  people  in  New  India  Insurance
 Company
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 (e)  if  so  ,the  main  contents  of  these
 communications:  and

 (a)  whether  Government  have  in-
 vestigated  the  charges  and  taken
 action  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)  and
 (b).  Yes,  Sir,

 (c)  The  communications  received
 from  two  Members  of  Parliament
 alleged  that:

 (i)  certain  unusual  pengionary
 leave  and  car  benefits  have  been
 allowed  to  Shi  B  K  Shab  ex-
 Custodian  of  New  India  Insurance
 Co  Ltd

 Gi)  Shri  Shah  worked  out  a
 scheme  under  which  certain  selec-
 ted  finance  houses  had,  in  aSsucia-
 tion  with  a  few  selected  insurers,
 provided  finance  for  the  hire-pur-
 chase  of  over  500  jeeps,  manrufac-
 tured  by  Mls  Mahindra  &  Mahin-
 dra  Ltd.  which  were  diverted
 from  the  Defence  Depaitment  tor
 the  ruling  Congress  Party  during
 the  last  General  Elections  Soon
 after  the  elections  were  over,  the
 jeeps  were  confiscated  ty  New
 India  Assurance  Co,  Ltd  andlor
 the  finance  houses  and  sold  to
 private  partie.

 The  jeeps  were  insureqd  without
 any  proposal  forms  and  the  insu-
 rance  cover  was  back-dated  on  the
 strength  of  cover  notes  issued  at  the
 factory  premises  of  Mjs.  Mahindra  &
 Mahindra  Ltd.

 Most  of  the  transactions  relating
 to  the  payments  of  initial  instal-
 mentg  andlor  sale  proceeds  were  ex-
 ecuted  in  cash,  thus  injecting  subs-
 tantial  unaccounted  money  into  the
 transactions.  No  Sales  Tax  was
 charged  on  the  sale  proceeds  by  the
 finance  houses  or  New  India.

 (iii)  Grossly  abusing  his  power
 and  position  as  Chief  Executive  of
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 the  Company,  Shri  Shah  had  allo-
 ited  one  flat  each  to  his  son  Shri
 Sanjay  B.  Shah  and  to  Shri  G.  V.
 Kapadia,  in  the  company’s  build-
 ing,  ‘May  Fair  Gardens”  even
 though  Shri  Shah’s  family  owned
 a  bungalow  and  two  flats  in  Bom-
 bay  and  the  company  had  alieady
 allotted  a  flat  to  Shri  Kapadia  in
 “Sundatte”  at  Bombay  on  subsidi-
 sed  rent,

 (iv)  A  number  of  irregularities
 were  committed  by  Shri  Shah  in
 extending  credit  insurance  covers
 to  certain  motor  finance  companies.

 (a)  Allegation  (i):  The  terms  of
 Shri  B.  K.  Shah’s  re-appointment  as
 Managing  Director  of  the  New  India
 Assurance  Co.  Ltd,  for  four  years
 with  effect  from  29th  September,
 970  were  approved  by  the  Contro-
 ller  of  Insurance  in  August,  1970.
 When  Government  took  over  the
 management  of  New  India  on  i3th
 May,  490  under  the  Genera]  Insu-
 rance  (Emergency  Provisions)  Act,
 1971  and  Shri  Shah  was  appointed  as
 the  Custodian.  it  was  decided  as  in
 certain  other  cases  that  the  pensio-
 nary  and  other  benefits  which  had
 accrued  to  him  up  to  that  date  on
 the  basis  of  the  terms  sanctioned  by
 the  sharcholders  or  Board  of  Direc-
 tors  in  his  capacity  as  Managing
 Uirector,  may  be  made  available
 when  he’  ceased  to  be  Custodian.
 (Shri  Shah  ceased  to  be  the  Custo-
 dian  of  the  company  at  the  end  of
 972  and  proceeded  on  leave  of  408
 days).

 Shri  Shah  has  been  alloweq  the
 car  facility  while  on  privilege  leave
 on  the  same  basis  as  was  admissible
 to  him  when  he  was  on  leave  in  the
 past.

 Allegation  (i):  Hire-Purchase
 Indemnity  business  is  a  recognised
 line  of  general  insurance  business.
 Early  in  797  insurers  Were  appro-
 ached  by  hire-purchase  companies
 for  providing  hire-purchase  indem-
 nity  covers  in  respect  of  jeens
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 quired  by  a  number  of  parties.  Since
 the  business  involved  was  substan-
 tial,  the  Indian  Insurance  Companies’
 Association  circulated,  amoung  its
 members,  a  scheme  for  the  formation
 of  a  consortium  of  insurance  com-
 panies  for  providing  the  necessary
 cover,  Ultimately,  only  i6  insurers,
 including  New  India  Assurance  Co.
 Ltd.,  and  Oriental  Fire  &  General
 Insurance  Co,  Ltd.  (a  subsidiary  of
 the  Life  Insurance  Corporation  of
 India)  agreed  to  join.

 The  consortium  provided  hire-pur-
 chase  indemnity  cover  in  respect  of
 548  jeeps  soled  by  M/s.  Mahindra  &
 Mahindra  Ltd.  in  the  normal  course.
 It  is  gathered  that  these  jeeps  were
 purchased  on  hire  purchase  basis  for
 the  use  of  four  political  parties  and
 some  independents.

 The  Consortium  handled  the  busi-
 ness  in  accordance  with  the  commer-
 cial  principles  and  practice.  It  duly
 considered  all  requests  for  hire-pur-
 chase  indemnity  covers,  The  Pre-
 miums  under  these  policies  were
 collected  in  each  and  every  case  and
 paid  to  the  insurers  The  cover
 notes  were  issued  on  the  spot,  For
 this  purpose  it  was  not  considered
 necessary  to  insist  On  propoal  forms
 particularly  because  the  risk  was  of
 a  standard  nature.  Issue  of  policies
 subsequently,  as  having  effect  from
 the  date  of  risk  assumed  in  the  cover
 note,  was  also  in  accordance  with
 the  nprmal  practice  in  insurance.
 Further,  where  claims  were  paid.
 action  was  taken  by  the  insurers  to
 recover  the  amount  from  the  hirers.

 Information  as  regards  the  manner
 in  which  instalments  were  received
 by  the  finance  companies  and  the
 action  taken  by  them  to  recover
 their  dues  is  not  available.  However,
 neither  New  India  nor  any  other
 insurer  confiscated  any  vehicle.  For
 this  reason  the  insurers  were  not
 concerned  with  the  collection  of
 Sales  Tax.

 Allegations  (iii)  &  (iv):  the  alle-
 gationg  are  being  looked  into.
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 Permission  to  Indian  Companies  for
 using  Trade  names  of  Foreign

 Companies

 5232,  SHR;  MADHU  LIMAYE;

 SHRI  PATTABHI  RAMA
 RAO:

 Will  the  Minister  of  FINANCE  he
 pleased  to  state:

 (a)  whether  Branches  of  foreign
 companies  operating  in  India  have
 been  permitted  by  Government  to
 allow  the  Indian  Companies  the  use
 of  their  Trade  Names  for  compensa-
 tion;

 (b)  if  so,  the  amounts  received  by
 the  Branches  on  this  account;

 (c)  whether  Government  are  aware
 of  the  practice  of  foreign  companies
 to  expand  their  capacities  at  the  ex-
 pense  of  indigenous  industry  by  the
 device  of  ‘licensing’  and  ‘contracting’
 other  companies  to  produce  their
 goods;  and

 (d)  the  names  of  the  companies
 indulging  in  these  practices,  the  com-
 pensation  received  by  them  under
 “licensing”  as  also  the  share  of  their
 total  produtcion  under  “contracting
 out”  to  other  companies?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANT  RAO  CHAVAN):
 (a)  Under  the  existing  exchange  con-
 trol  regualtions  branches  of  foreign
 companies  in  India  are  tretated  as
 “Residents”  and  they  do  not  need
 Government’s  or  Reserve  Bank’s  per-
 mission  for  lending  trade  names  to
 resident  Indian  companies.  It  may
 be  possible  to  regulate  sueh  activities
 of  branches  of  Foreign  Companies
 after  the  Foreign  Exchange  Regula~
 tion  Bill,  which  is  before  the  Parlia-
 ment,  is  enacted,

 (0)  In  view  of  the  above  the  re-
 quisite  information  is  not  available.

 {e)  ang  (a).  Under  the  new  licens~-
 ing  policy  foreign  companies  are  re-
 quired  to  obtain  industrial  licence  for
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 expansion  and  diversification.  Some
 of  the  foreign  companies  might  have
 indulged  in  such  contracting  or  sub-
 licensing  which  diq  not  come  under
 the  purview  of  the  Industries  (Deve-
 lopment  and  Regulation)  Act,  95l.
 The  provisions  of  the  existing  Foreign
 Exchange  Regulation  Act  were  also
 founa  to  be  inadequate  t6  deal  with
 such  cases,  However,  it  should  be
 possible  to  deal  with  such  cases  under
 the  Foreign  Exchange  Regulation  Bill,
 which  is  at  present  before  the  Par-
 liament,

 Registration  of  Foreign  Companies
 ander  Companies  Act

 5233.  SHRI*  MADHU  LIMAYE:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  intend  to
 compel  by  legislation  foreign  com-
 panies  and  their  subsidiaries/branch-
 es  to  register  themselves  under  the
 Companies  Act;  and

 (b)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  There  is  no  proposal  to  amend
 the  Companies  Act,  1956,  to  compel
 foreign  companies  as  defined  in  Sec-
 tion  59  of  the  said  Act  to  register
 themselves  as  compames  thereunder.

 (b)  The  provisions  proposed  in
 Clause  3i  of  the  Companies  (Amend-
 ment)  Bilt,  ‘1972,  now  before  the
 Joint  Committe.  of  Parliament,  are
 considered  to  be  sufficient.

 Restrictions  on  Repatriations  by
 Foreign  Companies

 5234.  SHRI  MADHU  LIMAYE:

 SHRI  PATTABHI  RAMA
 RAO:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  are  con-
 sidering  the  desirability  of  restricting
 repatriation  by  foreign  companies
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 operating  in  India  under  the  Indian
 Companies  Act  or  by  foreign  compa-
 nies  through  their  Branches  of  pro-
 fits,  expenses,  etc.,  proportionate  to
 their  equity  participation  or  the  capi-
 tal  of  its  Indian  Branch;

 (b)  if  so,  what  percentage  of  equity
 or  capital  of  the  Indian  Branches
 would  be  permitted  as  maximum  re-
 patriation;  and

 (c)  whether  Government  are  also
 considering  asking  foreign  companies
 in  non-priority  sector  with  a  capital
 of  more  than  Rs,  25  lakhs  to  disin-
 vest  their  holdings  in  India?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  No,  Sir,

 (b)  Does  not  arise.

 (c)  No,  Sir.  After  the  Foreign
 Exchange  Regulation  Bill  is  enacted,
 the  cases  of  all  foreign  branches  and
 companies  with  more  than  40  per  cent
 foreign  shareholders  operating  in
 non-priority  sectors  will  be  reviewed.
 on  a  case  by  case  basis.

 विश्व  बेक  से  भारत  को  दो  पात्रे  बाली  सहायता
 में  कमी

 5235.  भ्री  घनगात  प्रधान  :  क्य  चित

 मंत्री  यह  बतान  की  कृपा  करेगे  कि

 (कफ)  क्‍या  विश्व  ह: 1.  के  अध्यक्ष  श्री

 मैंकनमारा  ने  वाशिंगटन  म,  अमरीका  में
 रह  रहे  भारतीय  राजदूत  को  इस  बात  का  संकेत
 दिया  है  कि  विश्व  बैक  ह  भारत  को  दी  जाने  वाली
 सहायता  में  कमो  दोगी  :

 (@)  ब्य्प  उन्होंने  एस  बात  दक  भी
 दुःख  ब्यक्त  किया  है  द  भारत  भे  हरिन  क्राति
 का  लाभ  केवल  बड़े  किसानों  को  मिला  हू
 शौर

 (7)  यदि  हां,  तो  इस  ५र  सरक*  की
 दया  प्र।वक्रिया  है  ?
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 जित्त  मंत्री  थनी  यशनन्तराव  अब्हाण)  :

 (क)  जी,  नहीं  ।

 (ख)  उन्होने  विकासशील  राष्ट्रों  द्वारा

 इस,बात  को  सुनिश्चित  व्यवस्था  किय  जाने  के
 उपाद  करने  की  ग्रावश्यवाता  ५र  बल  दिया  है
 ताकि  इन  देशों  में  विवार  और  प्रगति  स्  जो
 लाभ  हो  वे  वहा  क  आविक  दुष्ट  सं  कमजोर
 लोगो  को  भी  मिल  सके  t

 (ग)  यह  बात  हमारे  राप्ट्राय  उद्देश्यों
 तथा  नात  के  अनुरूप  है  ।

 Seizure  of  Contraband  Goods  in
 Bombay

 523  SHRI  प्र  MAYAVAN:

 SHRI  PRABHUDAS  PATEL:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  a  rich  haul  of  contra-
 band  articles  worth  nearly  Rs,  8
 lakhs  was  seized  by  Central  Preven-
 tive  Collectorate  on  the  4th  August,

 973  in  Bombay,

 (b)  if  so,  the  brief  facts  of  the  case;
 and

 (c)  the  action  taken  against  the
 culprits?

 THE  MINISTER  OF  STATE  IN
 ‘THE  MINISTRY  OF  FINANCE  (SHRI
 K  R  GANESH):  (a)  to  (०).  No  sei-
 zure  of  contraband  articles  worth

 nearly  Rs,  3  lakhs  was  made  by  the
 officers  of  the  Customs  (Preventive)
 SNollectorate,  Bombay  on  the  4th

 August,  1973.  However,  on  the  basis
 of  the  information  received,  the  Cus-
 toms  Officers  in  the  earty  hours  of

 3.8.73,  intercepted  a  truck  after  a
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 chase  and  seized”  79  packages  of  con-
 traband  goods  consisting  of  foreign
 textiles  valued  at  approximately
 Rs.  0.5  lakhs.  During  the  chase  the
 driver  and  the  occupants  of  the  truck
 made  good  their  escape.  In  the  cir-
 cumstances  no  persons  could  be  ap-
 prehended,
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 Export  of  Cotton  Textiles  to  Denmark
 and  Ireland

 5237.  SHRI  V.  MAYAVAN:
 SHRI  R.  दि  SWAMINATHAN:

 Will  the  Minister  of  COMMERCE
 be  pleased  tc  state:

 (a)  whether  India  has  decided  to
 ship  another  365  tonnes  of  cotton  tex-
 tiles  to  Denmark  and  Ireland;  and

 (b)  if  so,  what  are  the  terms  of
 the  agreement  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (परमा
 A.  C  GEORGE):  (a)  and  (b)  No
 formal  agreement  has  been  conclud-
 eq  with  the  EEC  so  far  in  iespect  of
 quotas  for  the  imports  of  Indian  cot-
 ton  textiles  into  Denmark  and  Ire-
 lahd  which  became  members  of  EEC
 with  effect  from  Ist  January,  1973.
 The  Community  has,  however,  decid-
 ed  to  establish  a  quota  of  800  tons
 for  Denmark  and  70  tonnes  for  Ire-
 land  for  the  period  ending  30th  Sep-
 tember,  ‘1973,

 Proposal  to  change  Timings  of  Delhi
 to  Calcuttta  via  Patna  Flight  from

 Morning  to  Afternoon

 5238.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  please@  to
 state:

 (a)  whether  two  planes  fly  from
 Delhi  to  Calcutta  via  Patna  just  with-
 in  an  interval  of  half  an  hour  in  the
 early  morning;
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 (b)  whether  it  is  proposed  to  change
 the  timings  of  one  of  these  flights
 fiom  morning  to  that  in  the  afternoon
 for  the  convenience  of  the  passengers;
 and

 (e)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  Yes,  Sir.

 (b)  and  (c).  No  such  proposal  is
 under  consideration  at  present  The
 aircraft  useq  on  the  two  services  in
 question  are  of  different  types  and
 serve  different  Stations  en-route  to
 Paina,

 Population  served  per  Bank  Branch
 in  the  Country

 5239.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  latest  position  with  regard
 to  the  population  served  per  bank
 Branch  in  the  whole  of  India,  in  the
 whcle  of  Bihar  and  in  Madhubani,
 Sisamarhi,  Saharsa,  Purnea,  Dar-
 bhanga,  Samastipur,  Muzaffarpur,
 Champaran,  Vaishali,  Chapra,  Siwan
 and  other  Districts  of  North  Bihar;

 (b)  the  por  capita  credit  advanced
 hy  the  banks,  both  private  and  natio-
 naliseq  in  the  whole  of  India,  whole
 of  Bihar  and  the  above-mentioned
 Districts  of  North  Bihar;  and
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 (c)  what  steps  are  being  taken  to
 bring  North-Bihar  im  particular  and
 Bihar  in  general  on  the  All-India
 level?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATG]):  (a)  and
 (b).  The’  relevant  information  is  set
 out  in  the  Annexure  enclosed.

 (c)  The  level  of  deposit  mobilisa-
 tion  ang  credit  utilisation  is  largely
 determined  by  the  level  of  economic
 activity,  and  availability  of  infrastruc-
 tural  facilities  like  transport,  power
 and  communications,  The  Chief
 Ministers  of  States  have  recently
 been  addressed  by  the  Finance  Minis-
 ter  to  activise  the  development  machi-
 nery  at  the  State  and  District  levels
 to  draw  up  haukuable  schemes  and
 also  arrange  for  the  necessary  inputs
 which  along  with  bank  finance  will
 make  the  implementation  of  the  deve-
 lopment  schemes  possible.  The  pub-
 lic  sector  banks  on  their  part  have
 been  laying  greater  emphasis  on  in-
 creasing  their  lending  to  small  bor-
 rowers  in  other  sectors  like  Agricul-
 ture,  Small  Scale  Industry,  Road
 Transport  ete.  The  implementation
 of  the  Leag  Bank  Scheme,  restructur-
 ing  of  the  administrative  set  up  of
 bafiks  to  provide  for  greater  delega-
 tion  of  powers,  cimplification  of  forms
 and  procedures,  new  schemes  for  ex-
 tending  finance  to  small  borrowers,
 training  of  stiff  to  reorient  their  atti-
 tudes  etc,  are  some  of  the  steps  that
 have  been  taken  to  enable  the  banks
 to  enlarge  advances  portfolio.

 Statement

 (x)

 Population  served  per  Per  capita  credit  av  at
 bank  office  as  on  the  end  of  Decem-

 30-6-1973,  ber  1972

 (’000)  Rs.

 (2)  (3)

 338  6°35
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 (7)  (2)  re))

 3.  Darbhanga  incliding*  e  .  749  ru  35
 (@)  Madhubani

 ®  Samasn  pu:

 4.  Muzaffarpur  wuicluding*  724  Ir  93

 (०)  Sitamarhi

 (6)  Vaishal

 5.  Champaran  including*  87  Ii,o2

 (६)  Pachim  Champaran

 (5)  Purwaa  Champaran
 6.  Saran  including*  डा  0  $6

 (a)  Chapra

 (6)  Siwan

 B.  All  Bihar  95  t9°  rid

 6.  All  India  36  702  28
 Icha  60०)

 *These  are  newly  created  districts  in  respect  of  which  separate  figures  ar.  not  ivailidle.
 fEacluding  metropulitar  centres.

 Targets  for  Small  Savings  Collections
 during  Fourth  Plan

 5240.  SHRI  BHOGENDRA  JHA.
 Will  the  Munster:  of  FINANCE  be
 pleased  to  state

 (a)  what  were  the  targetg  set  for
 small  savings  collection  in  the  Fourth
 Plan;

 (b)  how  much  money  has_  been
 collected;  and

 (c)  what  are  the  plans  for  stepping
 up  small  gavings  collection  for  the
 Fifth  Plan?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILLA  ROHATGI):  (a)  The
 target  for  net  small  savings  collec-
 tions  during  the  4th  Plan  was  origi-
 nally  fixed  at  Rs.  769  crores.  This

 was  raised  io  Rs  000  crores  during
 the  Mid-term  Appraisal  of  the  Plan

 (b)  The  net  collections  during  the
 4th  Plan  so  far  are  as  follows.

 (In  Rs  crores)

 1969-70  327
 1970-71  88
 1971-72.  227
 1972-73  854

 Total:  896

 (c)  The  target  for  small  savings
 collections  during  the  Fifth  Plan
 period  has  been  tentatively  taken  as
 Rs  850  croies  Broadcasting  the
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 Small  Savings  movement  hag  been
 receiving  constant  attention  of  the
 Government  and  steps  are  taken  from
 time  to  time  to  make  the  Small
 Savings  Schemes  more  attractive  and
 popular  with  the  different  classeg  of
 investors.  With  a  view  to  rationalis-
 ing  and  improving  the  existing  small
 savings  securities  the  following  deci-
 mons  have  been  taken:

 (i)  The  rate  of  interest  of  15-
 Year  Public  Provident  Fund  Scheme
 has  been  increased  from  5.0  per  cent
 to  5.3  per  cent  with  effect  from  the
 ist  April  1973,

 (ii)  The  5-Year  and  5-Year
 Cumulative  Time  Deposits  are  being
 withdrawn  from  the  Ist  October
 1973.  Thereafter  there  would  be
 available  for  regular  savers  three
 schemes  vz,  5-Year  Recurring  De.
 posits,  0-Year,  Cumulative  Time
 Deposits  and  5-Year  Public  Provi-
 dent  Fund.

 The  Government  have  also  announ-
 ecg  the  introduction  of  two  new
 savings  schemes  as  detailed  below:—

 (i)  A  2-Year  Post  Office  Time
 Deposit  with  effect  from  Ist  August
 973  which  will  yield  taxable  in-
 terest  of  7  per  cent  per  annum,  and

 (ii)  A  7-Year  National  Savings
 Certificate  on  which  the  principal
 ang  taxable  interest  at  7.5  per  cent
 per  annum  compound  will  be  pay-
 able  al  maturity.

 Import  of  Non-Essential  Commodities
 in  the  Country

 §244.  SHRI  DEVINDER  SINGH
 GARCHA:  Will  the  Minister  of
 COMMERCE  be  pleased  to  state:

 (a)  whether  there  ig  an  unneces-
 sary  inflow  of  many  non-essential
 commoditics  in  the  country  by  way
 of  imports;  and

 (b)  whether  any  survey  thereof  has
 been  made  and  if  so,  the  remedial
 Measures  taken  to  slash  their  imports?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A,  C.  GEORGE):  (a)  No,  Sir.

 (b)  Import  policy  is  kept  under
 constunt  review  and  the  import  of
 such  items  ag  are  being  manufactured
 indigenously  is  either  not  permitted
 or  permitted  on  a  restrictive  basis.

 Reports  of  Departmental  Committees
 set  up  to  go  into  the  Working  of

 Indian  Airlines

 5242.  SHRI  S.  M.  BANERJEE:  Will
 the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  various  Departmental
 Committees  appointed  by  Government
 have  gone  into  the  working  of  Indian
 Airlines;

 (b)  if  so,  whether  they  have  sub-
 mitted  their  reports;  and

 (०)  whether  a  copy  each  of  the  re-
 ports  will  be  laid  on  the  Table  of  the
 House?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  to  (c).  During  the  last
 two  yeais  no  Departmental  Commit-
 tee  has  been  appointed  to  go  into  the
 working  of  Indian  Airlines.

 Issue  of  Licences  for  Shoddy  Wool
 during  ‘1972-73

 5243.  SHRI  S.  M.  BANERJEE:  Will
 the  Minister  of  COMMERCE  be  pleas-
 ed  to  state:

 (a)  whether  licences  for  production
 of  shoddy  wool  have  been  given  during
 1972-73;

 (b)  if  so,  the  number  of  such  licen-
 ces  and  the  names  of  business-houses:

 (c)  whether  this  has  been  given
 on  the  bas!s  of  applications  received
 in  the  Ministry:
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 (d)  whether  applications  which  were
 received  earlier  have  becn  given  Jicen-
 ces,  and

 (९)  xf  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  0  GEORGE)  (a)  and  (b)  No,
 Sir  However,  a  statement  showing
 the  names  of  parties  approved  by  the
 Government  so  far  since  97l  for  issue
 of  permits  under  the  Woollen  Textiles
 (Production  and  Distribution)  Con-
 trol  Order,  962  for  setting  up  shoddy
 spinning  units  in  backward  areas,  38
 laid  on  the  Table  of  the  House
 [Placed  wn  Library  See  No  LT-559l/

 73)

 (९)  to  (९)  Do  not  arise

 Financial  Assistance  from  World  Bank
 for  Farm  Projects

 5244.  SHRI  R  V.  SWAMINATHAN:

 SHR]  PRABHUDAS  pATEL.

 Will  the  Minister  of  FINANCE  be
 pleased  to  state’

 (a)  whether  the  World  Bank  has
 assured  more  aid  for  farm  projects
 during  the  next  project  periog  974-—

 78;  and

 (b)  if  80,  what  will  be  the  total
 aid  ठ  be  given  under  the  proposed
 scheme?

 THE  MINISTER  OF  FINANCE

 (SHRI  WESHWANTRAO  CHAVAN):
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 (a)  Proposals  for  Worlq  Bank
 Group’s  assistance  foi  Projects  in  the
 agriculture  and  irrigauon  sector  are
 under  consideration

 (b)  It  as  pre-matuie  to  indi  ate  the
 luke’y  quantum  for  these  sectors  for
 the  period  974  78

 'रफम्थान  में  फर्पो  ५  नाग  3  ख  ुपये  से

 अधिक  श्राथ-कर  को  अकापा  सशि

 5245.  श्री  लालजी  भाई  क्‍या  बत

 सत्री  <  मई,  1975  7  अताराकित  प्रश्न

 सख्या  9246  के  उत्तर  के  सबंध  में  दिये

 गये  आश्वासन  की  कियान्विति  के  बारे  में

 27  जुलाई,  i973  को  सभा  पटल  पर  रखे

 गये  विवरण  सख्या  Wl  की  मद  65  के  सवध

 में  यह  बताने  की  कपा  करेगे  ि

 क)  उपरोक्त  उत्तर  में  उत्लिखा

 राजस्थान  की  फर्मो  दवारा  इतने  लम्बे  दमें

 सेवर्ष  i970%  1973  तक  की  अवधि

 एक  लाख  रुपये  स  अधिक  की  आाय-कर  की

 बकाया  राशि  का  भुगतान  न  फ्यि  जाने  के

 क्या  कारण  है

 (ख)  यहू  बकाया  राशि  किस  प्रकार

 वसूल  करने  का  विचार  है  ,  और

 (ग)  बकाया  रकम  जमा  ने  कराने

 वाली  फर्मों  को  क्यादड  दिया  जायेगा  ?
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 वित्त  मंत्रालय  में  राज्य  मंत्री  थी  चे०

 झार०्गणेश)  :  (क)  स  (ग)  प्रबेधित  सूचना

 इकट्ठी  की  जा  रही  है  ओर  यवाससक  ध्न्

 सदन  की  मेज  पर  रख  दी  जारगी  ।

 Arrears  of  Corporate  Tax

 5246,  SHR;  C.  K.  CHANDRAPPAN.
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (ay  what  ig  the  total  amount  of

 arrearg  of  Corporate  Tax  now:

 (b)  what  was  this  amount  during
 the  past  two  years:

 (c)  the  names  of  25  Companies,
 firms  of  business  houses  who  top  the
 list  of  those  who  have
 Corporate  tax;

 arrears  of

 (d)  what  are  the  reasons  for  this
 accumulation  of  big  tax  arrears  and

 (e)  what  is  the  amount  written  off
 during  last  year  from  the  Corporate
 tax  arrears?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  (a)  and  (b).  The
 net  arrears  of  Corporation-tax  out-
 standing  as  on  3lst  March  972
 amounted  to  Rs.  90.30  crores.

 Information  relating  to  the  Corpo-
 ration-tax  outstanding  as  on  3ist

 March  2973  is  being  collected  and
 will  be  laid  on  the  Table  of  the  House
 as  early  ag  possible.
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 (९)  The  nameg  of  the  first  25  com-
 panies  against  whom  net  arrears  of
 Corporation-tax  were  outstanding  as
 on  3ist  March  1973,  are  given  in  the
 attached  statement.

 (d)  The  arrears  have  accumulated
 due  to  any  one  or  a  combination  of
 the  following  reasons:—

 (i)  Amounts  are  pending  settle-
 ment  of  Double  Income-tax  relief.

 ay)  Amounts  are  due  from  com-
 panies  under  liquidation.

 (ni)  Amounts  are  disputed  in  ap-
 pealg  though  not  covered  by
 or  instalments.

 stay

 (iv)  Assets  are  attached  but  there
 are  difficulties  in  selling  them.  For

 example:  ry

 (a)  Ownership  of  attached  pro-
 perties  is  disputed,  involving  pro-
 tracted  litigation.

 (b)  There  are  either:  no  buyers
 or  the  bids  are  too  low  when
 attached  immovable  properties  are
 put  to  auction.

 (c)  Sale  of  shares  of  private
 limiteq  companies  is  difficult  be-
 cause  the  shareg  are  not  freely
 transferable  and  there  are  few
 buyers  when  purchase  means
 minority  share-holding

 (e)  The  information  regarding  the
 tota]  amount  of  arrear  demand  written
 off  during  1972-73,  in  the  cases  of

 companies,  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House  as

 early  as  possible.
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 25  M/s.  Bharat  Union  Agencies  (P)  Ltd.

 Statement

 Sl.  No.  Names  of  first  25  companies  against  which  arrears  of  Amount  of  net  afrears
 Corporation  tax  were  outstanding  as  on  (31-3-1973.  outstanding  as  on

 37-3-7973

 (In  lakhs  of  Rupees)

 r  M/s.  R.  B.  Shreeram  Durgaprasad  Pvt.  Ltd.  308°  70
 2  M/s.  Allenbery  &  Co.  Pvt.  Ltd.  .  708  *39

 3  Mis.  Indian  Alummium  core  Ltd.  नि  II4°  00

 4  M/s.  Dalmia  Cement  &  Paper  Marketing  Co.  Pvt.  Ltd.  Ill  94

 5  Shri  Chandeo  Sugar  Mills  Ltd.  .  87°  49
 6  Mis.  D.  R.  Sons  Ltd.  oo.  86-09

 7  M/s.  Carew  &  Co.  Ltd.  .  .  85°83

 8  M/s.  Dalmia  Cement  Ltd.  :  83°48

 9  Mis.  Dalnua  Jain  Airways  Lu.  वि  78*28

 Io  Mis.  Steel  (1957)  Ltd.  77°23

 ay  M/s.  Filmistan  (P)  Ltd.  .  73°44

 i2  M/s.  Dunlop  Rubber  Co.  Ltd.  (U.  K.)  63°43

 13,  Mis.  Bengal  Jute  Mulls  Co.  Ltd.  59°50

 t4  M/s,  Heavy  Consrtuction  Corpn.  (P)  Ltd.  53°94

 i5  Mls  Bengal  Textile  Agency  (P)  Ltd.  53°48

 36  The  Associated  Cemegt  Co.  Ltd.  .  52°45

 7  Mis.  Sholaour  Spg.  and  Wvg.  Mills  Co.  49.65

 ts)  M/s.  Filmistan  Distributors  Pvt.  Ltd.  49°46

 79  M/s,  Purshottam  Tradjers  (P)  Ltd.  .  48°42

 20  M/s,  Assam  Bengal  Cement  Co.  Ltd.  47°68

 21  M/s.  Brahmaputra  Tea  Co.  Ltd.  #  47°52

 22  Mis.  Goodyear  India  Ltd.  .  +  47°03

 23.  M/s.  Martin  &  Harris  (P)  Ltd.  .  .  46°40

 24  M/s.  Golcha  Properties  (P)  Ltd.  45°47

 45°13,
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 Collaboration  agreements  in  the  field
 of  setting  up  Tourist  Hotels  in

 India

 5247,  SHRI  ०,  K.  CHANDRAPPAN:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  several  countries  are
 having  collaboration  agreements  with
 their  counterparts  in  India  in  the
 fields  of  setting  of  tourist  hotels;

 (b)  if  so,  which  are  the  countries
 having  this  kind  of  collaboration
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 agreements  ang  who  are  their  colla~
 borators  in  India;  and

 (c)  what  are  the  reasons  that  have
 prompted  Government  io  allow  colla~-
 boration  in  this  field?

 THE  MINISTER  OF  TOURISM

 AND  CIVIL  AVIATION  (DR.
 KARAN  SINGH):  (a)  and  (b),  The
 following  collaboration  agreements
 between  hotel  companies  in  India
 and  foreign  hotel  chains  have  been
 approved  by  Government:

 Indian  Party
 ey

 Poreign  Party  Location  of  Hotel

 I.  East  India  Hotels  Ltd.

 2.  Indian  Hotels  Co.  Ltd.

 3.  East  India  Hotels  Ltd.

 4.  Eastern  International  Hotels  (P)  Ltd.

 5.  Adyar  Gate  Hotel  (P)  Ltd.

 6.  Uttar  Pradesh  Hotels  &  Restaurants  Ltd.

 7.  Northern  India  Hotels  Ltd.

 Intercontinental  Delhi
 Hotel  Corpora-
 tion,  U.S.A.

 Intercontinental  Bombay
 Hotels  Corpora-
 tion,  U.S.A.

 Sheraten  Inter-  Bombay
 national,  U.S.A.

 Holiday  Inns  Inter-  lemley
 national.  U.S.A.

 Holiday  Inns  Inter-
 national,  U.S.A.  Madras

 Ramade  Inns  Inter-  Agra,  Varanasi,
 national,  U.S.A.  Lucknow  &

 Jaipur
 Holiday  Inns  Agra

 Internatinnal,
 ULS.A.

 (९)  Collaboration  arrangements  with
 well-established  foreign  hotel  chains

 to  provide  substantial  tourism  bene-
 fits  including  technical  assistance  in
 the  planning,  designing,  constructing
 and  equipping  of  the  hotels;  and  world
 wide  publicity,  sales  and  reservation
 services.  The  control  of  management

 of  these  enterprises  however  vests
 with  the  Indian  Party.

 Export  of  Woollen  Cloth  by  different
 factories  during  last  three  years

 5248,  SHRI  VEKARIA:  Will  the
 Minister  of  COMMERCE  be  pleased
 to  state:

 (a)  the  total  quantity  of  woollen
 cloth  exported  by  different  factories
 during  the  last  three  years;

 (b)  the  names  of  the  countries  to
 whom  exported;  and
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 (c)  the  foreign  exchange  earned
 thereby?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A,  C.  GEORGE):  (a)  Total  quantity
 of  woollen  cloth  exporteg  during  the
 last  three  years  by  different  factories
 is  as  follows:—

 Year  Quantity

 (in  lakh  metres)
 1970-71  2.i2

 97l-72  2.66
 lll

 1972-73,  9.055

 (b)  UK,  Canada,  US  A  ,  Yugo-
 slavia,  Denmark,  Sweden,  Norway,
 Singapore,  Hong  Kong,  Gunary,
 USSR,  Sudan,  Czechoslovakia,
 Zambia,  Malawi,  Ethiopia,  Jamaica,
 Kingston,  Fij:,  Uganda,  Kenya,  Dubai,
 Somaha,  Malaysia,  Kuwait  and  New
 Zealand

 (ec)  Total  foreign  exchange  earned
 during  the  last  three  years  by  diffe-
 rent  woollen  factories  is  as  follows'—

 Year  Figures

 (in  lakhs  Rs)

 1970-71  90.92

 ‘1971-72  94.5

 1972-73  58.26

 Existence  of  Trade  of  adulterated  tea
 in  North  Bengal

 5249.  SHRI  JYOTIRMOY  BOSD:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  existence  of  a  flourish-
 ing  tra:  of  adulterated  tea  in  North
 Bengal,  particularly  in  Jalpaiguri;

 AUGUST  31,  978  Written  Answers  384

 (b)  if  so,  the  facts  of  the  matter;
 and

 (c)  what  action,  if  any,  is  being.
 .aken  to  put  a  stop  to  it?

 THE  DEPUTY  MINISTER  IN  THE
 UNISTRY  OF  COMMERCE  (SHRI

 A,  C,  GEORGE):  (a)  No,,  Sir

 (b)  Does  not  arise.

 (c)  Cases  of  adulteration  of  tea  are
 detected  by  the  Health  authorities,  the
 Tea  Boarg  as  also  by  the  Police,
 Provisions  of  the  “Prevention  of
 Food  Adulteration  Act,  1954”  and
 “Tea-Waste  (Control)  Order,  1959”
 are  considered  adequate  to  prevent
 adulteration  of  tea,

 Memorandum  by  Powerloom  Wea-
 vers’  Federation  on  the  Issue  of  Yarn

 Control

 5250,  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  he  hag  received  a
 memorandum  from  the  All  India
 Powerloom  Weavers’  Federation,  245,
 Maulana  Azad  Road,  Bombay-3,  on
 the  issue  of  “Yarn  Control”;

 (b)  whether  the  Federation,  in  the
 said  memorandum,  has  drawn  his
 attention  to  the  following  facts  viz.,
 taking  advantage  of  the  lifting  of
 control]  on  the  distribution  of  yarn
 upto  355  counts,  the  composite  textile
 mills  have  started  quoting  the  prices
 on  0  LBS  of  325  counts  at  Rs  85—
 whereas  under  the  price  control  the
 highest  price  fixed  by  the  Committee
 was  Rs,  65/-  only;

 (c)  the  other  contents  of  the  said
 memorandum;  and

 (d)  what  action,  if  any,  has  been
 taken  on  it?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C,  GEORGE):  (a)  to  (०).  Yes,
 Sir.  The  All  India  Powerloom  Wea-
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 vers’  Federation  has  drawn  attention
 of  the  Government  to  reported  over-
 charging  by  Textile  Mills  on  the  sale
 of  Yarn  excluded  from  the  distribu-
 tion  control  The  Memorandum  also
 contained  the  following  suggestions—

 qa)  whenever  the  Composite  Mills
 entered  into  contract  with  a
 party  such  contract  should  be
 registered  with  the  Textile
 Commission’s  Office,  so  that
 they  cannot  manipulate  the
 figures;

 (2)  the  Composite  Textile  Mills
 generally  do  not  enter  into
 a  contract  as  far  as  Sized
 Beams  are  concerned.  There-
 fore  it  ig  suggested  that  the
 Composite  Textile  Mills  should
 be  directed  to  supply  the
 Sized  Beams  through  the  So-
 cieties/Association;  in  such
 eventuality,  it  will  be  diffi-
 cult  for  the  Textile  Composite
 Mills  to  demand  on  money;
 and
 whatever  contract  the  Com-
 posite  Mills  had  with  the
 yarn  Traderg  in  the  past,  m
 future  the  Composite  Mills
 should  be  compelled  to  sup-
 ply  the  yarn  for  (weft)
 cones  to  the  consumers  i.e.,
 Weavers  through  their  Soci-
 eties/Associations:  bv  this
 middle  men  can  be  eradicat-
 ed,

 (3)

 Traditional

 Non-traditional

 Grand  total  of  Expt  ined  ting  ree  soit
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 (d)  The  Textile  Commission  has
 addressed  the  Directors  of  Industries
 in  all  States  to  investigate  such  com-
 plaints  and  to  take  action  against  the
 offenders  under  the  law  and  to  launch
 prosecution  where  prima  facie  cases
 of  contravention  are  established,  The
 suggestions  at  (c)  above  have  been
 noted.

 Export  of  Traditional  and  Non-
 Traditional  Items

 5251  SHRI  JYOTIRMGY  BOSU:
 wil  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  the  value  of  non-traditional
 and  traditional  exports  during  97I-

 72  and  ‘1972-73;

 (b)  the  rate  of  growth  in  tradition-
 al  and  non-traditional  exports  in
 97i-72  and  1972-73;  and

 (ec)  whether  high  rate  of  growth
 seen  in  the  country’s  exports  during
 ‘1972-73  is  not  likely  to  be  sustained
 this  year  because  of  difficulties  being
 faced  by  some  traditional  items?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A,  C.  GEORGE):  (a)  and  (b),  India’s
 Exports  of  principal  Traditional  and
 Non-Traditional  items: —

 (value  in  Rs.  crores)
 April-December,  ड I97I-72

 a  (9  months  only)

 799°  42(  |  6°6°%)

 643°  24(  ।  4°  द

 1607"  02

 (702° 29,  (23°35) )
 360°  87  (  +  16"  204)

 +1394"  rr*

 Nore  :  a  Figures  in  brackets  indicate  the  rate  of  growth  over  corresponding  penod.

 Gi)  ‘The  gran!  total  of  exports  apart  from  traditional  and  non-traditicnal  items
 includes  miscellaneous  group  of  items  which  amounted  to  Rs.  ‘164° 46,  crores

 IQ7I-72  and  Rs.  430°9¢  crores  in  April-December.  ‘1072.

 “This  excludes  exports  to  Bangladesh  which  were  not  recorded  complete],
 the  Customs  authorities  in  the  earlier  months  of  the  current  scar.
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 (c)  Every  effort  will  be  made  to
 sustain  the  rate  of  growth  achieved
 during  ‘1972-78;  exports  during  the
 current  year  are  however  faced  with
 drought  and  acute  power  shortage.

 These  have  adversely  affccted  both
 production  and  export  surpluses  of  a
 number  of  agricultural  and  industrial
 products,

 Maintenance  of  Inventory  Registers
 in  Ashoka  Hotel

 5252.  SHRI  PHOOL  CHAND
 VERMA:  Will  the  Minister  of  TOUR-
 ISM  AND  CIVIL  AVIATION  be
 pleased  to  state:

 (a)  whether  the  Inventory  Regis-
 ters  are  being  maintained  in  the
 Ashoka  Hotel  for  all  the  articles  and
 stores  purchased  for  the  use  of

 Ashoka  Hotel;  and

 (b)  if  so,  from  which  date?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR,  KARAN
 SINGH)  (a)  and  (b),  Yes,  Sir.  Ap-
 propriate  Registers  are  being  main-
 tained  since  October,  1956,

 Opening  of  Shops  in  Rural  and  Back-
 ward  Areas  for  the  sale  of

 Controjied  Cloth

 5253  SHRI  R.  K,  SINHA:  Will  the
 Minister  of  COMMERCE  be  pleased
 to  state:

 (a)  whether  the  main  aim  for  open-
 ing  fair  price  shops  for  the  sale  of
 controlled  cloth  is  that  the  poor  per-
 sons  should  get  the  maximum  bene-
 fit  out  of  it;  and

 (b)  the  number  of  shops  approved
 for  the  sale  of  controlled  cloth  in
 Faizabaq  District  of  Uttar  Pradesh
 and  whether  there  is  a  proposal  to
 open  some  shops  there  during  the
 current  year  and  if  so,  the  parti-
 culars  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  C,  GEORGE):  (a)  Yes,  Sir,
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 (०)  We  have  no  information.  The
 Government  of  Uttar  Pradesh,  like
 other  State  Governments  deals,  with
 the  details  of  distribution  of  control-
 led  cloth  within  the  State.
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 Sanctioning  of  Interim  R@ief  to  Gov-
 e:nament  Employees  as  a  result  of

 rise  in  Price  Index

 5254,  SHRI  R,  K.  SINHA:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  the  period  upto  which  Govern-
 ment  have  received  the  price  index
 ti]]  date  and  the  figures  thereof;

 (b)  whether  the  next  instalment
 of  interim  relief  to  Government  em-
 Ployees  has  become  due  long  ago;
 and

 (c)  if  so,  when  that  is  going  to  be
 sanctioned  for  the  Government  em-
 ployecs  who  are  the  worst  affected
 people  due  to  present  rise  in  prices
 of  all  essential  commodities?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 छू  R  GANESH):  (a)  Government
 have  received  the  monthly  figures  of
 All  India  Working  Class  Consumer
 Price  Index  upto  June  1973,  The
 figure  for  June  1973,  taking  base  ycar
 960—00,  is  233,  The  2-monthly
 average  is  214.16,

 (b)  and  (e),  Pending  decision  of
 the  Government  on  the  recommenda-
 tions  of  the  Third  Pay  Commission
 relating  to  the  Dearness  Allowance
 formula,  additional  Dearness  Allow~
 ance  has  been  sanctioned  provision-
 ally  to  employees  drawing  pay  upto
 Rs,  575/-  per  month  with  effect  from
 i-5-973,  apart  from  interim  relief
 sanctioned  earlier.  A  further  instal-
 ment  of  dearness  allowance  in  terms
 of  the  Third  Pay  Commission’s  recom-
 mendations  has  yet  to  become  due  on
 the  basis  of  available  orice  index
 Agures,
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 Inceme-tax,  Defauiters  in  Gujarat
 5235.  SHRI  ARVIND  M.  PATEL:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  total  number  of  Income-tax
 defaulters  in  Gujarat  State;  and

 {b)  the  action  taken  by  Govern-
 ment  against  them?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  R,  GANESH):  (a)  and  (b),
 The  requisite  intormation  regarding
 the  assessees  against  whom  net
 arrears  of  Income-tax  exceeding
 Rs  50,000  were  outstanding  as  on  30th
 June,  973  mn  the  Charges  of  Commuis-
 sioners  of  Income-tax,  Gujarat-I,  0
 and  II],  Ahmedabad,  3s  being  collect-
 ed  and  will  be  laid  on  the  Table  of
 the  House  as  carly  as  possible.

 Expovt  of  fish  by  Gujarat  State

 5256.  SHRI  ARVIND  M.  PATEL:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  the  total  amount  of  fish  ex-
 poited  by  Guyarat  State  during  the
 year  ‘1972-738;  and

 (b)  the  foreign
 thereby?

 exchange  earned

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  0.  GEORGE):  (a)  and  (b),  The
 information  relating  to  the  export  of
 fish  made  by  the  Gujarat  State  is  not
 available  as  trade  statistics  are  main-
 tained  for  the  country  as  a  whole  and
 not  State-wise,

 Providing  ef  Financial  assistauce  by
 Nationalised  Banks  to  increase  agri-
 cultaral  production  in  drought  affec-

 ’  ted  areas

 5257.  SHRI  SAT  PAL  KAPUR:
 SHRI  E,  V.  VIKHE  PATIL:

 ‘Will  the  Minister  of  FINANCE  be
 pleased  to  state:
 3830  LS—7
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 (a)  whether  the  nationalised  banks
 have  taken  any  steps  to  provide
 finances  te  increase  agricultural  pro-
 duction  in  the  drought  affected  areas
 during  3973,  is  so,  the  particulars
 thereof;  and

 (b)  the  total  amount  so  far  dis-
 bursed  under  the  scheme,  State-wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHTAGI):  (a)
 The  banks  have  directed  their  efforts
 mainly  to  provide  credit  for  opera-
 tions  like  digging  of  wells,  installa-
 tuon  of  tubewells,  pumpsets,  supply
 of  seeds,  fertilisers,  fodder  etc.  The
 public  sector  banks  have  been  parti-
 cipating  in  schemes  which  include
 financing  minoy  irrigation,  develop-
 ment  projects  under  the  emergency
 programme  of  wells  construction,  loans
 to  scarcity-affected  farmers  for  their
 cultivation  needs,  financing  State
 Marketing  Federations  for  purchase
 of  seeds,  financing  the  dairy  farmers
 for  purchasing  cattle  fodder  etc.
 Banks  also  generally  reschedule  in
 hard  cases  instalments  of  repayment
 as  relief  to  borrowers  in  the  drought-
 affected  areas,

 (b)  Figures  exclusively  for
 drought-affected  areas  are  not  main-
 tained,  :

 Facing  of  difficulties  by  Account
 Holders  of  Saving  Accounts  as  a
 result  of  non-issue  of  currency

 notes  of  small  denomination

 5258.  SHRI  SAT  PAL  KAPUR:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  Account  Holders
 of  Saving  Accounts  in  Banks  are  fac-
 ing  great  difficulty  in  drawing  ecur-
 rency  notes  of  small  denomination
 because  the  bank  authorities  issue
 only  currency  notes  of  100).  rupee
 denomination,

 (b)  whether  Government  are  aware
 that  currency  notes  of  100}-

 we
 ee

 denomination  are  being  exchan  in
 the  open  market  at  high  premitsh;
 and
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 (c)  whether  the  bank  authorities,
 particularly  the  Central  Bank  of
 India  has  been  given  strict  instruc-
 tions  to  issue  currency  notes  to  its
 Accounts  Holders  of  the  denomination,
 which  are  required  by  the  customers
 and  not  insist  un  their  taking  only
 100]-  rupees  notes?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.
 R,  GANESH):  (a)  No,  Sir.  Till  the
 end  of  July  1973,  notes  of  Rs.  100/-
 denomination  were  very  much  in  de-
 mand  but  the  position  changeg  from
 the  beginning  of  August  973  when
 a  large  number  of  notes  of  Rs.  00
 denomination  returned  from  circula-
 tion  because  of  rumours  of  demone-
 tisation,  The  banks  are  freely  accept-
 ing  such  notes  ir.  exchange  for  smal]
 denomination  notes,  Therefore,  the
 question  of  the  banks  issuing  only
 Rs.  300  denomixation  notes  dves  not
 arise,

 (b)  Government  have  seen  press
 reports  on  excha!  ge  of  Rs,  00  geno-
 mination  notes  into  smaller  deno-
 mination  at  a  discount.  This  was  due
 to  the  rumours  that  cne  fbundred
 rupees  notes  were  likely  to  be  de-
 monetised.  The  rumours  have  since
 been  dispelled.

 (९)  The  infornation  is  being  collec-
 ted  and  will  be  laid  on  the  Table  of
 the  House  as  soon  as  it  is  received.

 RBI's  scheme  for  conversion  of
 short  term  loan  advanced  to  Agricul-

 turists  into  medium  term  loans

 5259.  SHRI  SaT  PAL  KAPUR:
 ‘Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  Reserve  Bank  of
 India  has  approved  any  schemes  for
 the  conversion  of  short  term  loans
 advanced  to  agriculturists  into  me-
 dium  term  loans;  and  if  so,  the  parti-
 culars  thereof;  and

 (b)  the  number  of  persons  likely
 to  he  benefited  thereby?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MAT]  SUSHILA  ROHATGI):  (a)  The
 Scheme  for  conversion  of.  short-term
 loans  advanced  to  agriculturists  for
 seasonal  agricultural  operations  into
 medium-term  loans  in  the  event  of
 occurrence  of  natural  calamities  like
 floods,  droughts  etc.  has  been  in  opera.
 tion  since  1955-56,  Under  the  Schem,
 Agricultural  Credit  (Stabilisation)
 Funds  have  been  established  at  the
 levels  of  Central  Cooperative  Banks
 and  State  Cooperative  Banks  and  also
 a  Nationa]  Agricultural  Credit  (Sta-
 bilisation)  Fund  is  maintained  at  the
 national  level  by  the  Reserve  Bank
 of  India.  These  funds  are  useq  to
 advance  through  the  cooperative
 banking  system  medium-term  loans,
 generally  for  q  period  of  three  years,
 to  cultivators  hit  by  famine  or  other
 natural  calamities  so  as  to  enable
 them  to  repay  the  short-term  loans
 falling  due  during  the  year.  In  cases
 of  successive  droughts  etc.,  the  facility
 of  rephasing  the  converteg  loan  instal-
 ments  is  also  available  subject  ta  the
 condition  that  the  total  period  of  the
 original  converted  loan  does  not  ex-
 ceed  5  years,

 (9)  Information  regarding  the  num-
 ber  of  persons  benefited  under  the
 scheme  for  conversion  of  short  term
 loans  into  medium  term  loans  hag  not
 been  collected  and  published  by  the
 Reserve  Bank  of  India  and,  therefore,
 is  not  readily  available.  However,
 Reserve  Bank  of  India  advanced  Rs.
 6.84  crores  out  of  its  Stabilisation
 Fund  to  the  various  State  Cooperative
 Banks  in  this  connection  ag  on  21-1-78,

 Names  and  Locations  of  Branches  of
 Foreign  Bariks  in  India

 §260.  PROF.  NARAIN  CHAND
 PARASHAR:  Wil)  the  Minister  of
 FINANCE  be  pleased  to  state:  ।

 (a)  the  names  and  locations,  along-
 with  the  Branches,  of  the  Foreign
 Banks  working  in  India  ns  on  lth
 August,  1973;  and
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 (by  the  number  of  employees  of
 Foreign  nationalities  working  in  each
 one  of  these  banks?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  The  required  information  as  on
 June  30,  973  is  furnisheg  in  the
 statement  laid  on  the  Table  of  the
 House.  [Placed  in  Library,  See  No.
 LT-5592/73].

 (b)  The  required  information  as  on
 June  29,  973  is  furnisheqd  in  the
 statement  laid  on  the  Table  of  the
 House.  (Placed  tn  Library.  See  No.
 LT-6592/78].

 Recognition  to  Unions  and  Associa-
 tions  of  Bank  Emp!oyces

 5261.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  the  criteria  observed  by  the
 Government  in  according  recognition
 to  the  Uniong  and  Associations  of  the
 Bank  Employees;

 (b)  the  names  of  the  Associations/
 Unions  registered  at  the  all  India  level
 in  the  case  of  (i)  State  Bank  of  India
 (ii)  Reserve  Bank  of  India  (iii)  na-
 tionalised  Banks;  and

 (c)  the  names  of  the  Presidents  and
 «General  Secretaries  of  these  Associa-

 “The  Code  of  Discipline  evolved

 tions/Unions  as  on  30th  June,  19737

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 fa)  The  Sastry  Award  of  953  gave
 @enera]  directions  for  the  recognition
 of  unions  in  the  banking  industry.

 in
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 958  lays  down  the  criteria  for  re-
 cognition  of  unions  in  all  industries.
 Banking  industry,  however,  has  not

 formally  accepted  the  Code  of  Dis-
 cipline.  It  is  for  the  individual
 managements  and  not  for  Government
 to  accord  recognition  to  unions  of  em-
 ployees  working  in  the  banking  in-

 dustry.

 (b)  and  (c).  Information  is  being
 collected  and  will  be  laig  on  the  Table
 of  the  House.

 Hire  Purchase  Credit  Business  by
 Commercial  Banks

 5262,  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  the  Commercial  Banks
 which  have  entered  hire-purchase
 credit  business  are  having  special
 departments  for  this  purpose;

 (b)  if  so,  the  names  of  the  Com-~
 mercial  Banks  which  have  entered
 this  business;  and

 (c)  the  names  of  the  Banks  which
 have  set  up  special  departments  for
 this  purpose?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  to  (c).  Information  is  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  House.

 Private  Investment  from  Japan

 §263,  SHRI  C.  JANARDHANAN:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  what  is  the  total  amount  of
 Japanese  private  business  investments
 in  India  as  on  30th  June,  1973;
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 (b)  the  industries  in  which  these
 investments  have  been  made;

 (c)  whether  any  proposal  for  fur-
 ther  investments  ig  now  under  consi-
 deratien  of  Government;  and

 ao
 if  so,  the  broad  outlines  there-

 of?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (b).  The  latest  figure  about
 outstanding  Japanese  private  invest-
 ments  in  India  is  available  upto  the
 end  of  March,  969  The  total  Japa-
 nese  private  investments  upto  the  end
 of  Maich  969  was  to  the  extent  of
 Rs,  75.8  crores  The  industry-wise
 break  up  of  the  said  investment  is  as
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 under:—

 Industry  Group  Amount

 (Re.  croreg)
 Petroleum  .5

 Manufacturing  47.6
 Serviceg  27.7

 Total  75  8

 The  major  portion  of  the  investments
 represent  suppliers  credits  for  the
 import  of  capital  equipments.

 (c)  and  (d),  A  statement  showing
 the  particulars  of  the  collaboration
 proposals  involving  Japanese  invest-
 ments  which  are  pending  since  Ist
 January,  973  is  attached

 Statement

 5.  Name  of  the  applicant No

 ~~
 a.  Shi  A.C.  Gulati,  New  Delhi.

 Foreign  collaborator

 M/s.  Asahi  Glass  Co.  Ltd,  Soda  &  Ash/
 Japan.

 Items  of
 manufacture

 ammonium
 chloride.

 2.  Kerala  State  Industrial  Develop-  M/s.  Torav  Industries  Inc.,  Nylon  6  Filament
 ment  Corporation  Lid.,  Trivandrum.  Japan,  etc.  yain.

 M/s.  Indo  Nippon  Foods  Pyt.  Ltd.,  M/s.  Japan  Casing  Develop-  Sheep  —_  casings :
 New  Delhi.

 Been  Hoos  >
 “ment  Co.  Ltd.,  Japan.  or  sausago casing.

 4  Shri  Kisto  Kumar  Saha,  Calcutta.
 Mr.

 Soshkem  Electric  Co.  Mico  Capacitors.
 td.  ,  Japan.

 Shri  P.  Obul  Reddy,  Madras.  Matsushita  Electric  a
 75

 t
 5

 ४
 Industrial  Co.,  Japan.  des

 6.  Shri  MLK.  Raghubir  Singh,  Sarohi  M/s.  Mitsushita  Electric  Spinning  Pots
 (Rayasthany

 =  ‘Works  Ltd.,  Japan.
 =

 cover  and

 Begularisation  of  Workers  on  Daily
 Wages  in  Ashoka  Hotel

 5264,  SHRI  HAMENDRA  SINGH
 BANERA:  Will  the  Minister  of  TOUR-
 f6M  AND  CYVIL  AVIATION  be
 pleased  to  state:

 (a)  whether  about  50  workerg  are:
 working  in  the  Ashoka  Hotel  for  the
 last  two  to  six  years  but  they  are

 stil  on  daily  wages  and  have  not
 been  regularised;  and

 (b)  if  80,  the  reasons  therefor?
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 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR,  KARAN
 SINGH):  (a)  and  (b).  The  number

 of  workerg  on  daily  wages  basis  in
 Ashoka  Hotel  has  been  varying  bet-
 ween  $  in  7959  and  90  in  1973.
 The  number  of  such  workers  depends
 on  the  volume  of  business,  The
 strength  of  staff  in  the  hotel  is  perio-
 dically  assessed  and  daily  rated  wor-
 kers  are  absorbed  against  regular

 wacancies  to  the  extent  possible.

 Negotiations  by  Management  with
 Ashoka  Hotel  Karamchari  Sangh
 and  Ashoka  Hotel  Employees  Union
 in  whom  workers  have  shown  dis-
 ‘trust.

 5265,  SHRI  HAMENDRA  SINGH
 BANERA:  Will  the  Minister  of  TOU-
 RISM  AND  CIVIL  AVIATION  be
 pleased  to  state:

 “(a)  whether  about  800  workmen
 of  Ashoka  Hotel  showed  distrust,  in
 writing,  in  Ashoka  Hotel  Karamchari
 Sangh  and  Ashoka  Hotel  Employees
 Union  and  they  informed  the  manage-
 ment  not  to  negotiate  in  connection
 with  their  demands  with  the  leaders
 of  the  said  Unions;  and

 (b)  if  so,  whether  the  management
 38  still  negotiating  with  the  said

 Unions  ang  if  so,  why?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  A_  letter
 containing  about  600  signatures  of
 employees  in  Ashoka  Hotel  was  re-
 ceived  by  the  Management  of  the
 Hotel  through  the  Ashoka  Hotel
 Workers’  Association,  expressing  lack
 of  confidence  in  the  Ashoka  Hotel
 Employees  Union  and  Ashoka  Hote’
 Karamechari  Sangh  with  which  nego-
 tiations  on  a  charter  of  demands  sub-
 mitted  by  these  two  Unions  were  be-
 ing’  conducted  by  the  Management,
 It  Wags  however,  found  that  some  em-
 ployees  had  signed  the  letter  without
 knowing  what  its  contents  were.  An
 agreement  was  signed  with  the  two

 Unions  in  September,  2972  which  has
 been  honoureq  by  the
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 employees,
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 The  majority  of  the  workers  are  still
 represented  by  the  above  two  Unions
 and  the  Management  hag  continued
 to  negotiate  with  them,

 Deiznyed  action  on  complaints  against
 Income-tax  evaders  in  Delhi

 5266.  SHRI  PRABODH  CHANDRA:
 Will  the  Minister  of  FINANCE  be
 pleased  to  refer  to  the  reply  given
 on  the  I7th  August,  973  to  Unstarred
 Question  No,  358  regarding  com-
 plaints  against  the  tax  evaders  re-
 ceived  by  the  Income-tax  authorities
 in  Delhi  and  state:

 (a)  whether  Income-tax  authorities
 allegedly  in  collusion  with  the  de-
 faulters  knowingly  take  delayed  ac-
 tion  with  a  view  to  give  sufficient
 time  to  the  defaulters  to  remove  the
 clues  or  tamper  with  the  records,
 documents  and  bank  accounts  bal-
 ances  etc,,  on  the  basis  of  which  pro-
 ceedings  are  started  against  them:
 and

 (b)  whether  action  will  be  expedit-
 ed  against  all  such  firms  against
 which  proceedings  have  not  yet  been
 initiated  or  against  which  proceedings
 are  going  on  so  that  they  may  not
 remove  the  clues  given  in  the  com-
 plaints  made  against  the  tax  evaders?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  R,  GANESH):  (a)  No,  Sir,
 (b)  Yes,  Sir.

 Achieving  of  Favourable  Trade
 Balance  in  1973,

 5267,  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (ay  whether  India  did  not  achieve
 a  favourable  trade  balance  upto  June,
 973  duying  this  year;

 (b)  if  so,  the  reasons  therefor;  and

 (९)  the  steps  being  taken  by  Gov-
 ernment  to  enquire  improvement  in
 trade  balance  during  the  next  six
 months  of  the  current  year  to  make
 up  the  loss  suffered?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  0,  GEORGE):  (a)  India’s  favour-
 able  balance  of  trade  during  January
 ~May,  973  is  provisionally  placed
 at  Rs,  49.06  crores,

 (b)  and  (ec).  Do  not  arise.

 Import  Licences  given  to  concerng  for
 Direct  import  of  A.B.S.  Resin/

 ABS,  moulding  powder

 5268.  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  A.B.S.  resin/A.B.S.
 moulding  powder  is  a  canalised  item
 for  import  through  S.T.C.;

 (b)  whether  some  of  the  concerns
 in  country  had  been  given  import
 licences  for  these  powders  to  import
 direct  and  not  through  S.T.C.;  and

 (c)  if  so,  the  names  of  such  con-
 cerns  together  with  reasons?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A,  ए.  GEORGE):  (a)  Yes,  Sir.

 (b)  and  (ec).  It  has  come  to  notice
 that  import  licences  for  A.B.C.  Resin
 have  been  issued  to  M/s.  J.  K.  Syn-
 thetics  Ltd.,  through  inadvertance.
 Action  has  been  taken  to  cancel  these
 licences  as  well  as  any  other  licences
 which  may  have  been  issued  to  any
 other  party  for  import  of  this  item.
 It  may  be  pointed  that  ‘A.B.  s.  Resin
 is  the  same  item  as  ‘AES.  Mould-
 ing  Powder’  although  the  latter

 name

 only  is  mentioned  in  the  list  of  cana-
 lised  items,

 Study  undertaken  by  Overseas  De-
 ¥  ‘d  t  Institute  of  London  on

 the  effect  of  Britain’s  entry  into  EEC.

 SHRI  M.  K,  KRISHNAN:  Will
 en  ainister  of  COMMERCE  be

 pleased  to  state:

 (a)  whether  the  study  undertaken

 by  the  Overseas  Development  Inati-
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 tute  of  London  on  the  effect  of  Bri-
 tain’s  entry  into  the  European  Eco.
 nomic  Community  on  the  trade  of
 Asian  Commonwealth  countries  has
 been  brought  to  the  notice  of  Govern-
 ment;

 (b)  whether  the  extent  of  losses
 that  India  is  likely  to  suffer  as  a  result
 thereof  has  been  explained  in  the
 study;  and  \

 (c)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI A.  C,  GEORGE):  (a)  Yes,  Sir,

 (b)  According  to  the  study  of  the
 Overseas  Development  Institute,
 Commonwealth  preferences  would  be
 lost  in  respect  of  00  ‘million  worth  of
 imports  from  India.

 (c)  The  question  of  safeguard
 measures  for  India’s  exports  in  the
 context  of  UK’s  entry  into  EEC  is
 already,  being  pursued  both  with  the
 UK  as  well  as  EEC  authorities.

 Proposal  to  operate  Passenger  Flights
 from  Agartala  to  Silchar  via

 Kailasahar

 5270.  SHRI  DASARATHA  DEB:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  Government  have
 received  any  representation  for  the
 extension  of  air  service  now  in  opera-
 tion  from  Calcutta-Agartala-Kailasa-
 har  upto  Silchar;  and

 (b)  if  so,  whether  Government  pro-
 pose  to  operate  Passenger-flight  from
 Agartala  to  Silcher  via  Kailasahar?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR,  KARAN
 SINGH):  (a)  No  such  representation
 appears  to  have  been  received.

 (b)  Dues  not  arise.
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 Rationalising  the  Excise  Duty  on  Tea
 imiposeg  on  Zonal  basis

 ‘S271.  SHRI  BISWANARAYAN
 SHASTRI:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  he  has  taken  steps  to
 rationalise  the  Excise  Duty  imposed
 on  Zonal  basis,  as  assured  by  him  in
 his  budget  reply;  and

 (b)  if  go,  what  is  the  new  rate
 structure,  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A,  C.  GEORGE):  (a)  and  (b).  Seve-
 ral  writ  petitions  have  been  filed  by
 Tea  Estates  in  various  High  Courts
 against  classification  and  grouping  of
 Tea  areas  into  different  excise  zones
 and  the  matter  is  sub-judice.  Neces-
 sary  steps  for  rationalization,  if  any,
 can  be  considered  only  after  fie
 Cour,  decisions  are  annour.ced,

 Overtime  Allowance  allowed  to  em-
 ployees  of  Indian  Airlines  during

 (1972-13

 5272.  SHRI  BISWANARAYAN
 SHASTRI.  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION  be
 pleased  to  state:

 (a)  the  categories  of  employees  in
 the  Indian  Airlines  allowed  to  work
 overtime  and  craw  Overtime  Allow-
 ances;

 (b)  the  total  emount  of  Overtime
 Allowance  drawn  by  such  employees
 during  the  year  1972-73,  (April-March)
 and  how  does  it  compare  to  their  basic
 salaries;

 (e)  whether  some  Traffic  Assistants
 work  for  more  than  5  hours  while
 their  normal  duty  is  for  seven  hours;
 and

 (a)  the  rate  of  Overtime  Allowance
 per  hour  paid  to  them?
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 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  Employees  in  the  work-
 men  category,  which  includes:

 (i)  Aircraft  Maintenance  Engi-
 neers,  Aircraft  Radio  Main-
 tenance  Engineers,  Technical
 Officers  etc,  in  the  pay  scale
 of  Rs.  640—I70,  870—380
 and  270—~2700.

 (ii)  Pilots,  Flights  Engineers,
 Radic  Officers  and  Cabin
 Crew  in  whose  cases  the  over-
 time  allowance  is  called
 Excess  Flying  Pay.

 (i)  General  Cadre  Officers  in  the
 pay  scale  of  Rs.640—l70  who
 are  paid  overtime  only  for
 working  on  a  Gazetted  Holi-
 day,

 (b)  The  total  amount  of  overtime
 and  Excess  Flying  pay  including  Holi-
 day  pay  paid  during  the  year  1972-73,
 was  Rs.  362.46  lakhs.

 The  pay  and  allowances  during
 (1972-73  amounted  to  Rs,  505.9  lakhs.
 This  figure  includes  the  pay  of  several
 categories  of  employees  who  are  not
 entitled  to  overtime  such  as  officers
 and  engineers  in  Grade  5  and  above.

 (c)  At  times,  depending  upon  the
 urgency  of  work,  Traffic  Assistants
 may  have  to  work  for  5  or  more
 hours,  while  their  normal  duty  is  for
 7  hrs.  and  20  minutes.

 (d)  The  rate  per  hour  differs
 depending  upon  the  emoluments
 drawn.

 खाॉनज  तथा  धातू  व्यापार  निगम  हारा
 अ्रश्रक  का  निर्यात  झपने  हाथ  में  लेने  क  परचात

 झझक  के  निर्यात  में  व॒द्धि/कती

 5273.  भी  सुधाक<  पांडे  :
 वाणिज्य  मती
 कि:

 क्या

 यह  बताने  को  कृपा  करेंगे

 (क)  भारतीय  खनिज  तथा  धातु
 व्यापार  निगम  द्वारा  पअ्श्नक  दा  निर्यात
 झपने  हाथ  में  लेने  के  पश्चात्‌  से  भ्रश्मक  के
 निर्यात  में  वृद्धि  हुई  है  श्रवा  कमी;  भौर
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 a
 fee  बद्धि  अथवा  कमी

 वाजिल्य  मेंालय  में  उप  मंत्री  नौ  qo
 te  बाज)  :  (क)  शौर  (ख)«
 सियात  के  उपलब्ध  ्रनन्तिम  प्राकडों  के

 अनुसार  1972-73  में  604.23  लाख
 रु०  मूल्य  का  20,259  मे०  थम  साधित  भज्क
 निर्यात  किया  गया  था  जबकि  1971-72
 मे  523.37  लाख  रु०  मूल्य  से  19,635
 मे०  टन  के  निर्यात  हुए  t

 Setting  up  of  a  Committee  for  Jute
 Procurement

 5274.  उन्तह्ा  SHRIKISHAN  MODI:
 ‘Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  a  Committee  for  Jute
 procurement  has  been  set  up  by  Gov-
 ernment;  and

 (b)  if  so,  what  would  be  its  scope
 and  functions?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  Government

 have  not  set  up  any  such  Committee.

 (b)  Does  not  anse.

 Allegedly  callous  attitude  of  officials
 at  Begumpet  Airport  towards  the
 passengers  of  flight  No.  IC  20  bet-

 ween  Hyderabad  and  Bombay  on
 25th  July

 5275.  SHRI  P.  GANGA  REDDY:
 ‘Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  Government's  attention
 hag  been  drawn  to  a  news  item  pub-
 lished  in  the  ‘Current’  (Bombay

 weekly)  of  llth  August,  973  with  the
 headline  “Another  IA  Scandal!”  refer-
 ring  to  the  cancellation  of  Flight  No.
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 IC  3320  between  Hyderabad  ang  Rom-
 bay  on  25th  July,  4978  and  the  alle-
 gedly  callous  attitude  of  the  concerned
 officials  at  Begumpet  Airport  tawards
 the  passengers  of  the  above  flight;

 (b)  the  nature  of  action  taken  by
 the  Corporation  in  the  matter;  and

 (c)  whether  any  steps  haye  been
 taken  to  keep  the  spares  and  spanners
 in  Begumpet  Airport  for  ready  use?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  to  (ce).  Yes,  Sir,  The
 delay  to  and  subsequent  postponement
 of  flight  IC-20  of  25-7-73  from
 Hyderabad  to  Bombay  was  caused  by
 a  major  engineering  snag  that  required
 flying  m  of  a  complete  brake  assembly
 from  Bombay,  which  is  the  major  base
 for  the  maintenance  of  Caravelle  type
 of  aircraft,  Hyderabad  airport  38
 equipped  with  tools  to  maintain
 Caravelle  transit  operations.  It  ig  not
 possible  to  keep  complete  sets  of
 spares  at  all  airports  used  by  the
 Caravelles

 Constitution  of  an  Independent
 Authority  for  Distribution  of  Yarn

 5276.  SHRI  D.  D.  DESAI:  Will  the
 Minister  of  COMMERCE  be  pleased
 to  state  whether  Government  intend
 to  constitute  an  independent  autho-
 rity  for  the  distribution  of  yarn  to  the
 ‘weavers?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  com  GEORGE):  No,  Sir.  No  sueh
 proposal  35  at  present  under  consi-
 deration  of  Government  of  India.

 Fanctioning  of  LIC.  Scheme  of
 ‘Term  Insurance’  in  Ministries

 5277.  SHRI  CHANDRA  BHAL
 MANI  TIWARI:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  Life  Insurance  Corpo-
 ration  Scheme  “term  insurance”  is  not
 properly  functioning  in  certain  Minis-
 tries;  and
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 (b)  if  so,  the  reasons  therefor  and
 the  steps  being  taken  by  Gevernment
 i  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  No  Scheme
 of  “term  insurance”  of  the  LIC.  is
 in  operation  in  any  of  the  Ministries/

 Pipertments
 of  the  Government  of

 (b)  Does  not  arise.

 Stoppage  of  Overtime  Allowance  in
 respect  of  Employees  working  in
 Nationalised  Banks  and  LIC  in  the
 Light  of  Recommendations  of  Third

 Pay  Commission

 5278,  SHRI  CHANDRA  BHAL
 MANI  TIWARI:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  the  Third  Pay  Com-
 mission  has  recommended  stoppage  of
 overtime  allowance  in  respect  of
 certain  categories  of  staff  of  the  Cen-
 tral  Government;

 (b)  if  so,  whether  this  aspect  will
 also  be  considered  to  be  applied  in
 sespect  of  the  employees  of  the  same
 categories  working  in  the  nationalised
 banks  and  Life  Insurance  Corporation
 of  India;  and

 (c)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  (a)  The  Third  Pay
 Commission  has  recommended  inter
 alia  that  the  system  of  overtime  allow.
 ance  should  be  withdrawn  in  respect
 ef  categories  and  establishments  to
 which  the  practice  was  extended  sub.
 sequent  to  the  recommendations  of
 the:Gecond  Pay  Commission.  For  the
 estegories  which  would  become  ineli-
 gible  for  overtime,  a  system  of  com-
 peneatary  offs  and  payments  of  hon-
 eraria,  subject  to  certain  restrictions,
 has  been  recommended.

 4895  (SAKA)  Written  Answers  206

 (b)  and  (c).  As  the  employees  of  the
 nationalised  banks  and  Life  Insurance
 Corporation  of  India  are  governed  by
 the  rules  and  regulations  of  those
 organisations,  the  recommendation  of
 the  Third  Pay  Commission  do  not
 apply  to  them.

 Amount  of  Currency  with  the  Public

 ‘5279.  SHRI  ९,  R.  SHENOY:  will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  the  total  amount  of  currency with  the  public  at  present;  and

 (b)  the  total  amount  of  new  money
 created  during  the  years  97l-72  and
 1972-737

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  (a)  The  amount  of
 currency  with  the  public  as  on  l0th
 August,  873  was  Rs,  5729  crores.

 (b)  The  increase  in  currency  with
 the  pubhe  during  97l-72  and  972.73
 was  Rs  489  ercres  and  Rs.  604  crores,
 respectively.

 Proposal  to  Freeze  Prices

 5280  SHRI  P  R  SHENOY:  will  the
 Minister  of  FINANCE  be  pleased  to
 State:

 (a)  whether  there  ig  any  proposal
 made  to  Government  for  freezing  of
 prices  in  order  to  contro]  their  rise;
 and

 (b)  if  80,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (b).  Maintenance  of  price

 stabilhty  is  an  important  objective  of
 Government  policy,  arid  a  number  of
 fiscal,  monetary  and  administrative
 ‘measures  have  been  taken  with  this
 end  in  view.  Government  has  also
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 been  recelving  various  suggestions
 from  time  to  time,  and  these  are  duly
 examined  However,  there  is  at  pre-
 sent  no  proposal  under  conside.ation
 for  a  general  freeze  on  prices

 Import  facilities  for  Small  Scale
 industrialists  mm  the  Field  of

 Electronics

 528l  SHRI  P  R  SHENOY  will  the
 Minister  of  COMMERCE  be  pleased
 to  state  whether  small  scale  industria-
 lists  in  the  field  of  electronics  are
 allowed  the  import  of  raw  materials
 directly  without  any  application  to
 the  State  Trading  Corporation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  C  GEORGE)  Small  scale  indus-
 trial  units  engaged  in  electronics
 industry  are  granted  actual  user
 licences  for  direct  import  of  such  raw
 materials  as  are  not  canalised  for

 import  through  public  sector  agencies
 For  canalised  items,  the  lhcensing
 authority  issues  a  release  order  on  the
 basis  of  which  a  unit  has  to  contact
 the  State  Trading  Corporaiton  or
 other  canalising  agency  with  the
 release  order

 Rules  for  Refunding  Fares  for  Can-
 cellation  of  Tickets  in  Indian  Airlines

 5282  SHRI  LUTFAL  HAQUE
 SHRI  MADHURYYA

 HALDAR

 Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased
 to  state

 (a)  the  rules  of  Ind:an  A:rhnes  for
 refunding  fares  ain  cases  of  cancella-
 tion  of  tickets  issued  to  non-official
 and  official  organisations  both  on  day
 of  non-availed  fight  and  following
 missed  flights,

 (b)  whether  the  Press  Information
 Bureau,  New  Delhi  hag  been  charged
 Rs  4  only  per  ticket  in  case  of
 seventy-two  canacelled  tickets  during
 the  first  quarter  of  1973;  and
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 (c)  the  officers  responsible  for  this
 huge  loss  to  the  public  undertaking
 and  what  steps  are  proposed  to  recover
 the  charges  due  from  PIB?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR,  KARAN
 SINGH)  (a)  The  cancellation  and
 refund  regulations  are  the  same  for
 both  non-official  and  official  organi-
 sations  The  cancellation  charges
 are

 Q  If  made  more  than  48  brs  Service
 betore  the  departure  of  charge of the  flight  Rs  4%

 (a)  Between  24  brs  and  less  I0
 than  48  hrs  before  the  ba departure  of  the  flight

 (Qu)  Between  32  hrs  and  less  25%
 than  24  hrs  of  the  depar-
 ture  of  the  flight.

 (av  More  than  30,  minutes  50% and  less  than  72  hrs  of
 the  departure  of  the
 flight

 d(v)  Withn  30  minutes  of  ‘100%
 the  departure  of  the  flight

 (b)  Yes,  Sir

 (c)  The  cancellation  charges  were
 reduced  to  service  charges  by  the
 Commercial  Director,  Headquarters
 under  powerg  vested  in  him  under
 Article  4  of  the  Cancellation  and
 Refur.d  Regulations,  on  receipt  of  a
 request  from  the  Principal  Informa-
 tion  Officer,  Press  Information  Bureau,
 Government  of  India

 Number  of  Employees  recruited  by
 Nationalised  Banks  after

 Nationalisation

 5283  SHRI  P  R  SHENOY’:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state’

 (a)  the  total  number  of  employees
 recruited  in  the  nationalised  banks
 after  nationalisation,  Bank-wise,  and
 the  total  number  of  employees  belong-
 ing  to  the  Scheduled  Castes  among
 them;  and
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 (b)  whether  recruitment  to  any  of
 the  nationalised  banks  is  done  through
 Employment  Exchange?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN)
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 (a)  The  total  number  of  employees
 and  the  total  number  of  employees
 belonging  to  Scheduled  Castes  in  the
 4  nationalised  banks  as  on  30-6-69
 and  3l-2-72  are  given  below

 Name  of  Bank  Total  No.  fTotal  No.  Total  No  Tc  tal  No
 of  em-  of  Sche-  of  em-  of  Sche-
 ployeesas  duled  ployees  as!  duled
 On  30-6-69  Caste  !  cn  Caste

 employees  3I-32-72  employees
 as  on  as  on
 I9-7-69  3I-I2-72

 Central  Bank  of  India.  .  7  77495  786  27375
 < Bank  of  India  न  .  .  .  10477  293  34770  540 tem

 Punjab  National  Bank.  .  .  ‘12549  378  I5595  528
 Bank  of  Baroda  न  न  «  70264  345  I558  435
 United  Commercial  Bank  .  .  .  °  8382  [57  30623  244
 Canara  Bank  .  6638  ३7  £

 se
 Il4

 United  Bank  of  India  .  .  5909  98  Pars  202

 Dena  Bank  नि  न  4997  29  8962  336
 Syndicate  Bank  .  .  .  -  4753  Ir  9666  52
 Union  Bank  of  India  .  न  .  6298  ॥  ६3  9989  297
 Allahabad  Bank  न  .  477  57  5452  762
 Indian  Bank.  .  .  .  3649  29  4797  46
 Bank  of  Maharashtra  न  .  2697  8  5440  25
 Indian  Overseas  Bank  3655  46  5767  161

 (b)  The  banks  have  reported  that
 recruitment  48  made  through  adver-
 tisement  in  newspapers  and  that
 vacancies  are  also  generally  notified
 to  Employment  Exchanges  Candida-
 tes  sponsored  by  Employment  Ex-

 changes  are  considered  for  recrust-
 ment  along  with  those  who  apply
 direct  in  response  to  advertisement.

 Deposits  in  Banks

 5284  SHRI  P  R  SHENOY  Will  the
 Minister  of  FINANCE  be  pleased  to

 state  the  total  deposits  in  (a)  State
 Bank  of  India  (b)  4  nationalised
 banks  and  (९)  banks  other  than
 nationalised  banks  as  on  3lst  Decem-
 ber,  972  without  taking  into  account
 inter-bank  deposits?

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  FINANCE  (SHRIMATI
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 ,SUSHILA  ROHATGI):  The  required

 Aggregate  deposits
 (oohuive  of  inter-
 bank  transactions)

 (Amt.  in  Rs.  Crores
 Provisiona})

 As  at  the  end  of
 Decewiber,  ‘1972.

 x.  SBI  and  its
 Subsidiaries  2334

 a  74  Nationalised
 Banks.  4706

 3.  Other  Scheduled
 Commercial
 Banks  7323

 ro  All  Scheduled
 mercial

 Banks  8363

 Cost  of  .T.D.Cs.  Monthly  Bulletin
 ‘Yatri’

 5285.  SHRI  MADHURYYA
 HALDAR:  Will  the  Munister  of
 TOURISM  AND  CIVIL  AVIATION
 be  pleased  to  state:

 (a)  what  38  the  total  monthly  cost
 for  editing  and  producing  I.T.D.C's
 8-page  monthly  bulletin  ‘Yatri’  with
 break-up  of  salary  of  the  Editor,  other
 editorial  staff,  printing  and  overhead
 establishment  expenses;

 (b)  how  many  total  issues  with  total
 number  of  pages  have  been  printed  80
 far  since  establishment  of  this  bulletin
 and  its  total  expenses  so  far;  and

 (c)  the  reason  for  not  using  public
 sector  agencies  like  D.A.V.P.  or  Pub-
 lications  Division  for  the  purpose?

 THE  MINISTER  OF  TOURISM  AND
 -CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  The  total  monthly  cost
 for  editing  and  producing  8-page  bul-
 iétin  YATRY  is  Rs,  33,57i.00,  The

 *break-up  of  salary  of  the  editor  and
 other  editorial  staff  is  attached.
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 (b)  50  issues  with  486  pages  have
 been  produced  from  May  lp#9,  when
 the  menthly  bulletin  was  started,  १0
 June  978.A  sum  of  Rs.  4  taBhs

 hag  been  spent  till  June  4973  था  pro-
 duction  of  YATRL

 (c)  The  Department  of  Tourism  has
 entrusted  the  job  of  producing  the
 entire  range  of  tourist  literature  to
 India  Tourism  Development  Corpora-
 tion—a  Public  Sector  Agency,  YATRI
 is  a  touristic  newsletter.  ITDC  has,
 therefore,  been  assigned  the  task  of
 producing  it.

 22

 Statement

 Rs.

 x.  Cost  of  paper,  printing,
 packing  and  forwarding

 and  freight  charges  etc.
 Of  9,000  copies  of  one
 issue  of  ‘Yatri’  containing
 8  pages

 2.  Overhead  expenses  per
 issue  of  Yatri  calculated
 as  a  proportion  of  P  &  P
 Division  overhead  char-
 ged  to  the  Department

 t  of  Tourism

 0,600°  90

 2,97I°00

 73,57I°  00

 3.  The  Editorial  Staff  in  ITDC  is  as
 under:

 Grade

 Rs.

 Editor  .  13001600.

 Asstt.  Editor  .  +  00-- 250

 Reporter  Sub-Editor  35575,

 Proof  Reader  210—$30

 Editorial  Asstt.  2I0—-$30

 P.A.  to  Editor  2I0—§30
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 The  editorial  section  handles  the
 entire  range  of  publicity  literature
 including  folders,  tourist  brochures
 guide  books  ag  well  as  Yatri.  It  is,
 therefore,  not  possible  to  pin-point
 the  exact  amount  spent  on  the  edito-
 rial  services  for  Yatri.  The  above
 editorial  expenses  have,  therefore,
 been  calculated  proportionately  to  the
 total  range  of  work  in  relation  to  the
 work  done  for  Yatri.

 be

 Directives  Issued  by  Government  to
 Lower  Down  Prices  of  Nylon  Yarn  to

 Pre-Budget  Level

 5286.  SHRI  YAMUNA  PRASAD
 MANDAL:  Will  the  Minister  of
 COMMERCE  be  pleased  to  state:

 (a)  whether  Government  have
 issued  directives  to  lower  down  prices
 of  Nylon  Yarn  to  pre-budget  level;
 and

 (b)  if  so,  the  outcome  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  ©.  GEORGE):  (a)  and  (b).  Prices
 of  Nylon  Yarn  are  fixed  under  a
 voluntary  agreement  between  spin-
 Ners  and  weavers,  The  Spinners  and
 Weavers  have  been  advised  to  review
 their  mutual  agreement  on  prices  of
 various  deniers  of  Nylon  yarn,  in
 view  of  the  recent  increases  observed
 in  market  price  and  the  need  for
 actual  users  to  get  supplies  at  the
 agreed  prices.

 Canalisation  of  Imports  of  Dry  Fruits
 through  8.T.C.

 5287.  SHRI  YAMUNA  PRASAD
 MANDAL:  Will  the  Minister  of
 GOMMERCE  be  pleased  to  state:

 (a)  whether  Government  have
 revised  their  earlier  decision  to
 c  imports  of  dry  fruits  through
 arc. .C.;  and

 (b)  if  so,  the  reagams  for  the
 change?

 4885  (SAKA)  Written  Answers  ह... उ

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  No,  Sir,

 (b)  Does  not  arise.

 Financial  Assistance  tg  Tripura  for
 giving  Relief  to  People  affected  by

 Flood  and  Drought

 288,  SHRI  DASARATHA
 Will  the  Mnunister  of
 pleased  to  state:

 DEB:
 FINANCE  be

 (a)  the  total  amount  given  to  the
 Government  of  Tripura  for  meeting
 the  emergency  demand  during  the
 current  financial  year;  and

 (b)  what  was  the  amount  asked  for
 by  the  Government  of  Tripura  for
 providing  relief  to  the  people  affected
 by  flood  and  drought  this  year?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  (a)  and  (b)  The
 reference  perhaps  relates  to  the
 request  of  the  Government  of  Tripura
 for  Central  assistance  towards  expen-
 diture  on  fleod  and  drought  relief
 measures.  The  State  Government  had
 assessed  the  requirement  of  funds  for
 such  purposes  at  Rs,  9.08  crores,  On
 the  basis  of  a  Central  Team’s  Report,
 the  Government  of  India  have  adopted
 a  ceiling  of  expenditure  of  Rs.  .06
 crores.  Of  this,  a  sum  of  Rs,  l  crore
 has  already  been  released  to  the  State
 Government.  Further  releases,  sub-
 ject  to  the  ceiling,  will  be  made  on
 the  basis  of  the  progress  of  actual
 expenditure.

 CORRECTION  OF  ANSWER  ‘TO
 UNSTARRED  QUESTION  NO.  853
 DATED  27TH  JULY,  978  RE.  RE-

 PORT  OF  TASK  FORCE  ON  AIR-
 PORT  SECURITY

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIV#L
 AVIATION  (DR.  SAROJINI  MAHI-
 SHI):  In  teply  to  paid  te)  of  the  Un-
 starred  Question  No.  853  answered  en
 the  27th  July,  973  it  was  stated  that:
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 “(c)  Vital  installations  at  the  four
 international  airports  viz.  opera-
 tional  areas,  runways,  taxi-tracks,
 aprons,  hangars,  re-fuelling  instal-
 lations,  Instrument  Landing  Systems,
 etc,  have  already  been  declared
 “prohibited  places”  under  the  Official
 Secrets  Act,  1923,  The  Industrial
 Security  Force  is  being  inducted
 into  the  four  airports.”

 It  is  regretted  that  in  the  above  ans-
 wer,  due  to  typographical  error  the
 word  “protected”  has  been  typed  in
 advertently  instead  of  the  word  “pro-
 hibited”.

 After  making  the  necessary  correc-
 tion  the  reply  would  read  as  under:—

 “(c)  Vital  installation  at  the
 four  international  airports  viz.,  ope-
 rational  areas,  runways,  taxi-tracks
 aprons,  hangars,  refuelling  installa-
 tions  Instrument  Landing  Sys-
 tems,  etc.,  have  already  been  dec-
 lared  “prohibited  places”  under  the
 Official  Secrets  Act,  1923,  The  पान
 Tustrial  Security  Force  is  being
 inducted  into  the  four  airports.”

 I  regret  that  the  statement  correct-
 ing  the  reply  mentioned  above  was
 inadverteutly  delayed  and  not  laid  on
 the  Table  of  the  Lok  Sabha  within
 the  prescribed  period.  Care  will  be
 taken  to  ensure  that  such  an  omission
 does  not  recur.

 42.04  hrs,

 MR.  SPEAKER:  Papers  to  be  laid
 Prof.  70.  P.  Chattopadhyaya...

 SHRI  SAMAR  GUHA  (Contai):  I
 ‘want  to  know  from  you  about  the
 commitment  made  by  External  Affairs
 Minister,  that  the  text  will  be  sub-
 mitted  to  you.  I  want  to  know
 whether  the  text  has  been  submitted
 to  you  and  whether  you  have  gone
 through  that.  If  so  we  would  like  to
 know  your  reaction  thereto.

 MR.  SPEAKER;  So  far  it  has  not
 come  te  me,

 aft  समर  गुह:  क्‍या  उन्होंने  अभी  आप
 को  दिया  नही  है  ?

 अध्यक्ष  महीबय :  नहीं  दिया  है

 ओ  समर  गुह  :  उन्होंने  हाउस  को  यह
 कमिटमेंट  दिया  है।

 शी  सरज्‌  पांडे  (गाजीपुर)  :  शघ्यक्ष

 महोदय,  .  .  ,  (ब्यवधान)

 अध्यक्ष  भहोदय  :  ्ाज  कोई  मोशन
 या  कालिंग  एटेन्शन  वर्गरह  नहीं  है  ।  ग्राज

 हम  ने  कोई  और  सवजेक्ट  नहीं  लेना  है  ।
 अाज  हम  ने  सिर्फ  फ़िकथ  प्लान  के  एपरोच
 पर  डिसकशन  करना  है  y

 श्री  मू  लिमये  (वाका)  :  अध्यक्ष

 महोदय,  साउथ  संट्रल  रेलवे  शोर  सैटल
 रेलवे  की  सारी  गाड़िया  बन्द  हो  गई  हैं  ।
 मंत्री  महोदय  को  उस  के  बारे  में  वक्तव्य
 देना  चाहिए  ।  जब  लोको  की  हड़तान  हुई,
 थी,  तो  यहा  उस  के  बारे  में  दस  दफ़ा  वयान

 हुए  थे  ।  मद्रास  और  बम्बई  के  बीच  में  सब

 गाड़ियां  ठप्प  हो  गई  है।  आप  रेल  मंत्री  को
 बयान  देने  के  लिये  कहे।  भाप  ध्यान  दिलाने की
 नोटिस  या  नियम  377  के  अधीन  नोटिस
 स्वीकार  नहीं  कर  रह  हैं  ।  कम  से  कम  रेल
 मंत्री  फा  वयान  तो  शाना  चाहिये  ।

 (व्यक्धान  )

 शो  जगन्नाथ  राव  जोशी  (शाजापुर)  :
 भ्रध्यक्ष  महोदय,  वहां  सब  गाड़िया  बन्द  है  ।

 मैसूर  और  प्रान्ध्र  प्रादिक्षेत्रों  में  अन्न,
 फटिलाइजर,  डीजल  और  पेट्राल  झादि  नहीं

 पहुंच  रहे  हैं।  सब  यातायात  बन्द  है।  (ध्यबबान
 आप  सिम्रम  377  के  भ्रधीन  नोटिस  स्वीकार

 नहीं  करते  है  |  भ्रगर  आप  ने  इस  बारे  में
 च्यानाकर्षण  प्रस्ताव  स्वीकार  कर  लिया
 होता,  तो  सदन  में  इस  विषय  पर  चर्चा
 जाती  ।  (व्यक्यान)
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 अ्रष्यक्ष  महोदय  :  पिछले  साल  श्री
 बनर्जी  ने  रूल  377  के  मातहत  एक  मामला
 उठाया  था।  लेकिन  भ्रब  मेम्बरों  ने  श्राहिस्‍ता
 भ्राहिसता  इस  को  राइट  ही  बना  लिया  है  ।
 झब  मै  इस  की  इजाजत  नहीं  दूंगा  ।
 जहा  तक  रेलवे  स्ट्राइक  वा  सम्बन्ध  है,  में
 रेलवे  मिनिस्टर  को  बहंगा  ।

 विजिनेस  एडवाइजरी  कमेटी  मे,  और
 इस  हाउस  मे,  जो  फैसला  किया  जाता  हे,
 उस  क  क्‍या  फायदा  है,  श्रगर  मेम्बर  साहवान
 उस  पर  स्टिव'  नहीं  करते  है  1  विजिनेस

 एडवाइजरी  चपेटो  में  कुछ  बात  होत॑।  है
 शौर  यहा  दूसरी  बात  की  जाती  है  t  ऐसा
 नही  होना  चाहिये  कि!  मेम्बर  साहवान  किसी
 बात  पर  भी  स्टिक  न  करें  ।  हाउस  में  जो
 फ़ैसल  हो,  उन  पर  चलना  चाहिये  ।

 श्री  मघ  लिमये  अ्रध्यक्ष  महोदय,  क्‍या
 सबमिशन  करने  के  बारे  मे  भी  विजिनेस
 एडवाइज़्री  कमेटी  में  फैसला  होगा  ?

 झव्यक्ष  महोदय  :  यह  सबमिशन  की
 बात  नही  है।  यह  फँपली  हुमा  था  (के  हम
 सीधे  फ़िश्य  प्लान  के  एपरोच  पर  डिसक्शन

 शुरू  कर  देंगे  ।

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  I  am  a  Mebmer  of
 the  Business  Advisory  Committee.
 You  always  advise  us  that  the  BAC
 is  to  fix  up  the  time  only  and  they
 cannot  go  into  the  merits.  So,  how
 can  we  determine?

 SHRI  S.  A.  SHAMIM  (Srinagar):
 Sir,  you  should  find  some  time
 for  q  discussion  on  the  recent  Indo-
 Pak  Agreement.

 MR,  SPEAKER:  Prof.  D.  P,  Chat-
 topadhyaya.

 (Interruptions)
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 MR.  SPEAKER,  Mr  Bosu,  I  am  not
 allowing  anything  now  I  have  called
 Prof.  Chattopadhyaya.

 Unterruptions)

 ‘12,053  hrs.
 PAPER  LAID  ON  THE  TABLE

 DocuMENT  ENTITLED  “UJ  Ks’  ASSOCIA-
 ION”  TO  EEC  &  Inpia’s  TRADE

 THE  MINISTER  OF  COMMERCE
 (PROF  D  P  CHATTOPADHYAYA):
 I  beg  to  lay  on  the  Table  a  copy  of
 the  document  entitled  “U  K’s  accces-
 sion  to  EEC  and  India's  trade”  (Hindi
 and  English  versions).  [Placed  in
 Libary  See  No,  LT-5570/73).
 REPORT  OF  COMITROILER  &  AUDITOR
 GENERAL  FOR  973  UNDER  THE  CoNnsTI-
 TuTION,  CrnrraL  Excise  (8TH  Avoprr.)
 Ruies,  1973,  NOTIFICATIONS  UNDER
 CevrrRaL  Eacisg  Rules,  944  AND

 STATEMENT  CORRECTING  ANSWER
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FINANCE  (SHRI  K.
 R  GANESH):  I  beg  to  lay  on  the
 Table—

 (l)  A  copy  of  the  Report  of  the
 Comptroller  and  Auditor  General
 of  India  for  the  year  973-Unron
 Government  (Commercial)  Part  I
 —Introduction,  under  article  5l
 69)  of  the  Constitution.  [Placed
 in  Library.  See  No.  LT-557/73).

 (2)  A  copy  of  the  Central  Excise
 (Eighth  Amendment)  Rules,  973
 (Hindi  and  English  versions)  pub-
 lished  in  Notification  No.  G.S.R.
 846  in  Gazette  of  India  dated  the
 llth  August,  ‘1973,  under  section
 38  of  the  Centrai  Excises  and  Salt
 Act,  1944.  [Placed  in  Library.  See
 No.  LT-5572/73].

 (3)  A  copy  of  Notification  No.  G.S.R.
 $94(E)  (Hindi  and  English  ver-
 sions)  publisheg  in  Gazette  of
 India  dated  the  l6th  August,  1973,
 under  section  59  of  the  Customs
 Act,  962  together  with  an  ex-
 Planatory  memorandum.  [Placed
 in  Library.  See  No.  LT-§573/73].
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 {Shri  K.  R.  Ganesh}
 (4)  &  copy  each  of  the  following

 Notifications  (Hindi  ang  English
 versions)  issued  under  the  Cen-
 tra]  Excise  Rules,  944:—

 (i)  G.S.R.  847  published  in  Gazet-
 te  of  India  dated  the  llth
 August,  973  together  with  an
 explanatory  memorandum.

 (ii)  G.S.R.  848  published  in  Ga-
 zette  of  India  dated  the  llth
 August,  973  together  with  an
 explanatory  memorandum,

 Gii)  G.S.R.  850  published  in  Ga-
 zette  of  India  dated  the  lith
 August,  973  together  with  an
 explanatory  memorandum.
 G.S.R.  85]  published  in  Ga-
 zette  of  India  dateg  the  lth
 August,  973  together  with  an
 explanatory,  memorandum.
 G.S.R.  852  published  in  Ga-
 zette  of  India  dated  the  llth
 August,  973  together  with  an
 explanatory  memorandum.
 [Placed  in  Library  See  No.
 LT-3574/73).

 (iv)

 (५)

 (5)  Two  statements  (i)  correcting
 the  answer  given  on  the  2nd
 March,  4973  to  Unstarred  Ques-
 tion  No.  972  by  Shri  M.  S.  Purty
 regarding  exemption  to  foreign
 technicians  from  payment  of  in-
 come  tax,  and  (ii)  giving  reasons
 for  delay  in  corecting  the  answer.
 {Placed  in  Library.  See  No.  LT-
 8575/73).

 Accounts  or  Textites  Commrrres  FOR
 ‘1971-72  aNp  TEXTILE  MacwINeRyY  (PRO-
 pucrion  &  Dusrrisurion  CONTROL

 (Amor.)  Ororr,  1973.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI  A.
 0.  GEORGE):  I  beg  to  lay  on  the
 Table

 (1)  A  copy  of  the  Certified  Ac-
 counts  (Hindi  and  English  ver-
 sions)  of  the  Textiles  Committee
 for  the  year  97i-72  and  the  Audit
 Report  thereon,  under  sub-section
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 (4)  of  section  8  of  the  Textiles
 Committee  Act,  1963,  [Placed  in
 Library.  See  No.  LT-5576/73].

 (a)  A  copy  of  the  Textile  Machinery
 (Production  and  Distribution)

 Control  (Amendment)  Crder,  973
 (Hindi  and  English  versions)
 published  in  Notification  No,  8.0.
 84  in  Gazette  of  India  dated  the
 28th  April,  1973,  under  sub-sec-
 tial  (6)  of  section  3  of  the  Essen-
 trial  Commodities  Act,  ‘1955.
 [Placed  in  Library.  See  No.  LT-
 5577/73).

 NOTIFICATIONS  UNDER  Orissa  Moror
 VEHICLES  (TAXATION  OF  PASSENGERS)
 Act,  969  anp  Moror  Ventcurs  Act,

 1939.
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  M  8  RANA):
 I  beg  to  lay  on  the  Table—

 (l)  (i)  A  copy  of  Orissa  Notifica-
 tion  S.R.O.  No.  695/73  published
 in  Orissa  Gazette  dated  the  2nd
 August,  973  making  certain  am-
 endment  to  the  Orissa  Motor  Ve-
 hicles  (Taxation  of  Passengers)
 Rules,  1969,  under  sub-section  (3)
 of  section  23  of  the  Orissa  Motor
 Vehicles  (Taxation  of  Passengers)
 Act,  1969,  read  with  clause  (¢)
 (iv)  of  the  Proclamation  dated

 the  3rd  March,  973  issued  by  the
 President  in  relation  to  the  State
 of  Orissa.

 (ii)  A  statement  (Hindi  and  Bng-
 lish  versions)  explaining  the  है.
 song  for  not  laying  the  Hindi  ver-
 sion  of  the  above  Notification.
 {Placed  in  Library.  See  No.  LT-
 5578/73].

 (2)  (a)  A  copy  each  of  the  tdllow-
 ing  Notifications  making  certain
 amendmetits  to  the  Aridhra  Pradesh
 Motor  Vehicles  Rules,  964  ynéer
 sub-séction  (3)  of  section  i.  ot
 the  Motor  Vehicles  Act,  1920,  red
 with  clause  (c)  (iii)  of  the  Pro-
 clanation  gated  the  ‘Teth  Janthiry,
 1978,  issued  by  the  Presidént  ry
 relation  to  the  State  of  Andhra
 Pradesh:
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 (i)  G.O.Ms,  No,  547  published  in
 Andhra  Pradesh  Gazette  dated
 the  5th  5th  July,  1973,

 (ii)  G.O.Ms.  No.  548  published
 in  Andhra  Pradesh  Gazette
 dated  the  5th  July,  1973,

 (iii)  G.O.Ms.  No.  599  published
 in  Andhra  Pradesh  Gazette
 dateq  the  5th  July,  1973.

 (v)  0.  O.Ms.  No.  649  published  in
 Andhra  Pradesh  Gazette
 dateq  the  5th  July,  ‘1973.

 (v)  G,  O.Ms.  No.  650  published
 in  Andhra  Pradesh  Gazette
 dateg  the  5th  July,  1978.

 (vi)  G.O.Ms.  No.  65]  published
 in  Andhra  Pradesh  Gazette
 dateq  the  5th  July,  1973.

 (vii)  G.O.Ms.  No.  687  published
 in  Andhra  Pradesh  Gazette
 dateg  the  5th  July,  1973.

 (b)  A  statement  (Hindi  and  Eng-
 lish  versions)  exp'aining  the  rea-
 sons  forno  ६  laying  the  Hindi  ver-
 sion  of  the  above  Notifications.

 (Placed  in  library.  See  No,  LT—5579|
 73).

 RrviFw  anp  ANNUAL  Rrvort  0»
 Lusrizo.  Inpra  Lrp.  For  1971272

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR
 SINGH):  I  beg  to  lay  on  the  Table
 a  copy  each  of  the  following  papers
 (Hindi  and  English  versions)  under
 sub-section  qd)  of  section  69A  of  the
 Companies  Act,  956:—

 (l)  Review  by  the  Government  on
 the  working  of  the  Lubrizol  India
 Limited,  for  the  year  1971-72.

 (2)  Annual  Report  of  the  Lubrizol
 India  Limited,  for  the  year  1971-
 72  along  with  the  Audited  Ac-
 counts  and  the  comments  of  the
 Comptroller  and  Auditor  General
 thereon,

 (Placed  in  library.  See  No.  LT—5580|
 78).
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 Indort  &  Bhopal  (Stat.)

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 MINUTES

 SHRI  G.  G.  SWELL  (Autonomous
 Districts):  I  lay  on  the  Table  Minu-
 tes  of  the  Twenty-cighth  to  Thirty-
 first  sittings  of  the  Committee  on
 Private  Members’  Bills  and  Resolu-
 tions  held  during  the  current  session.

 —

 2.06  hrs.
 ASSENT  TO  BILL

 SECRETARY:  Sir,  I  jay  on  the
 Table  the  Appropriation  (No.  3)  Bill,
 973  passed  by  the  Houses  of  Parlia-
 ment  during  the  current  session  and
 assented  to  since  a  report  was  last
 made  to  the  House  on  the  24th  August,
 1973.

 12.07  hrs.

 STATEMENT  RE:  FOOD  RIOTS  IN
 BHOPAL  ANp  INDORE

 THE  MINISTER  OF  STATE  IN
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  Pp.  SHINDE):

 On  behalf  of  Mr.  F.  A.  Ahmed...

 श्री  जगन्नाथ  प्राय  जोश  (शाजापुर)
 अध्यक्ष  महोदय,  मेरा  व्यवस्था  का  प्रश्न  है  t
 आप  ते  इस  विषय  पा  ध्यानाकर्पण  प्रस्ताव
 स्वीकार  नहीं  विया  और  नियम  377  के
 अधीन  नोटिस  स्वीकार  नहीं  किया  ।  मंत्री

 महोदय  जो  वक्तव्य  देने  जा  रहे  है,  हम  को  उस
 के  बारे  गे  सवाल  पूछने  की  इजाजत  मिलनी
 चाहिए।  हम  पूरी  स्थिती  को  देख  कर  आये  हैं।
 बहां  पुलिस  ने  वहूत  अत्याचार  किया  है  t
 लेकिन  हम  लोगो  को  इस  बारे  मे  प्रश्न  पूछने
 या  बोलने  की  इजाजत  नहीं  है  7  हम  न  यह
 मामला  उठाने  की  कोशिश  की  है,  लेकिन  शाप
 ने  अनुमति  नही  दी  है  ।  इस  स्थिति  में  हमारे
 लिए  क्या  रास्ता  है  ?  यह  हमारे  प्रदेश  का
 मामला  &  1  हम  स्थिति  को  देख  कर  जाये  हैं  ।
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 प्रध्यक्ष  महोदय  :  एक  तरफ़  तो  आप
 विजिनेस  एडवाइज़री  कमेटी  मे  यह  फैसला
 करते  हैं  --उस  में  सभी  लीड़ज  थे--कि  कोई
 मोशन  नहीं  लेना  है,  रूल  377  के  मातह॒त
 कोई  सबाल  नही  उठाना  है  ,  सीधे  प्लान  पर
 डिस्कशन  करना  है,  और  दूसरी  तरफ़  झ्राप
 लोग  ऐसी  बाते  करते  है।  हमारे  पास  जो  टाइम
 है  ,  उस  मे  श्रगर  मिनिस्टर  का  स्टेटमेट  ही
 होता  है,  तो  वही  काफ़ी  है।  एक  तरफ़  श्राप
 फैसला  करते  है  कि  श्राज  कोई  और  सबत्रजेवट
 नही  लिया  जायेगा  और  दूसरी  तरफ  श्राप  कहते
 है  कि  फ़ला  बात  कहने  की  इजाजत  दी  णाए  ।
 मैं  हैरान  हु  a  अगर  ाप  चाहते  है,  तो  मिनिस्टर
 स्टेटमेट  ही  न  दे  ।

 ी  हुकम  त  कछवाय  (मुरैना)  हमे
 सवाल  पूछने  की  इजाजत  दीजिये  |

 अध्यक्ष  महोदय  स्वॉल  यह  हूं  कि  झाप
 इतने  सालों  से  है,  श्राप  को  इतना  नही  पता  है
 कि  जब  मिनिस्टरस्टेटमेट  देता  है  तो  उस  के  बाद

 कोई  क्वेश्चन  नही  हो  सकता  है.  उस  के  बाद  बहस
 हो  सकती  है  1  इस  तरह  से  बनेगा  क्या  ,  म्राप
 किसी  एक  जगह  पर  खड़े  नहीं  रहते  है,  श्राप
 ऐसा  करते  है  तो  झाग  लोग  क्या  करेगे  ?  श्राप
 किसी  बात  पर  एक  जगह  खडे  नही  होते  है

 श्री  हू  कस  श्वग्द  कछवाय  आप  चर्चा  की

 प्रनुमति  बेचें  t  2  वर्ष के  5  वर्ष के  क्र्त्ो
 को  पुलिस  ने  विलकुल  निर्देयता  से  पीटा  है,
 घरो  से  निकाल  कर  पीटा  है  ,लाठियो  से  मारा  है

 श्री  शशि  भूषण  (दक्षिण  दिल्ली)  यह
 सुनने  के  लिए  तैयार  नही  है  तो  मत्नी  महोदय
 इस  को  टवल  पर  रख  दे  t

 MR.  SPEAKER:  He  may  lay  it  on
 the  Table  of  the  House.

 THE  MINISTER  OF  ST..ATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):

 I  beg  to  lay  on  the  Table  a  statement
 regarding  food  riots  in  Indore  and
 Bhopal.

 I  wish  to  share  with  the  Honourable
 Members  our  deep  concern  over  the
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 unhappy  incidents  recently  reported
 from  Indore  and  Bhopal  following  an
 agitation  there  by  people  ‘against  rise
 in  prices.  The  fact  that  some  human
 lives  have  been  jost  in  the  incident
 at  Bhopal  have  distressed  us,

 Madhya  Pradesh  is  normally  sur-
 plus  in  loodgrains  and  _  contributes
 sizeable  quantities  of  rice  to  the  Cen-
 tral  pool  for  allocation  to  the  deficit
 States.  Due  to  drought  in  1972-73,  there
 has  been  a  shortfall  in  the  procure-
 ment  of  rice  during  the  current  sea-
 son.  On  account  of  reduceg  availabi-
 lity  in  the  market  the  prices  of  food-
 grains  showed  a  rising  tendency  not
 only  in  the  State  of  Madhya  Pradesh
 but  throughout  the  country

 In  order  to  combat  the  rise  in  prices
 the  releases  of  foodgrains  through  the
 fair  price  shops  have  been  stepped
 up  considerably.  During  the  period
 from  January  to  July,  1973,  the  total
 public  distribution  of  foodgrains  in  the
 State  has  been  of  the  order  of  2.0l
 Jakh  tonnes  as  against  .28  lakh
 tonnes  distributed  during  the  corres-
 ponding  period  of  the  last  year.  Ac-
 cording  to  the  reports  received  from
 the  Government  of  Madhya  Pradesh,
 a  quantity  of  300  tonnes  of  wheat,
 200  tonnes  of  jowar  and  560  tonnes  of
 rice  were  allotted  during  each  of  the
 months  of  July  and  August  for  sale
 through  63  fair  prices  shops  at
 Bhopal.  In  the  case  of  Indore,  allot-
 ment  of  2340  tonnes  of  wheat,  500
 tonnes  of  jowar  and  800  tonnes  of  rice
 were  made  for  sale  through  246  fair
 price  shops  for  each  of  the  months
 of  July  and  August.

 The  procurement  of  wheat  started
 in  an  encouraging  way  in  Madhya  Pra-
 desh,  the  current  year’s  procurement
 being  .9l  lakh  tonnes  as  ugainst  65
 thousand  tonnes  during  he  correspond.
 ing  period  of  last  year.

 In  the  case  of  coarse  grains  also,
 the  procurement  has  seen  of  the  order
 of  sixty  thousand  tonnes  against  neg-
 ligible  quantities  during  the  corres-
 ponding  period  of  last  year.
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 There  has  been  a  fall  in  the  prices of  different  foodgrains  at  Indore  and
 Bhopal]  mainly  due  to  the  brightened
 Prospects  of  the  ensuing  kharif  crops
 owing  to  goog  rains  received  in  the
 State.  The  raids  organised  by  the  State.
 Government  to  unearth  the  hoarded
 stocks  have  also  reported  to  have  aided
 the  bearish  sentiments.

 As  I  have  hag  occasions  to  inform
 the  House,  we  have  been  able  to  meet
 the  most  difficult  phase  of  the  food
 situation  created  by  unprecedented
 drought  over  the  major  portion  of  the
 country.  There  has  been  satisfactory
 rainfall  all  over  the  country  and  kharif
 crops  prospécts  have  substantially  im-
 proved.  With  the  coming  in  of  the
 kharif  crop  in  the  market  there  is
 bound  to  be  an  easing  of  the  food  sit-
 uation  throughout  the  country.

 72.2  hrs.

 STATEMENT  RE:  ALLEGED  PRINT-
 ING  OF  POSTERS  BY  D.A.V.P.  FOR

 DELHI  UNIVERSITY  STUDENTS
 UNION  ELECTIONS

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  I  beg  to  lay  on  the
 Table  a  statement  in  reply  to  an  alle-
 gation  regarding  the  DAVP’s  role  in
 the  recent  Delhi  University  Students
 Union  elections.

 Statement

 Yesterday,  Shrj  Phool  Chand  Verma
 made  an  allegation  in  the  House
 that  the  DAVP  published  posters
 worth  about  Rs.  5  to  6  lakhs  for  the
 pro-Congress  candidates  in  the  recent
 Delhi  University  Students  Union  elec-
 tions.  This  allegation  is  baseless  and
 politically  motivated  Nether  the
 DAVP  nor  any  other  governmental
 agency  has  printed  or  published  any
 poster  of  this  type.  Similay  allegation
 that  DAVP  has  brought  out  posters  in
 connection  with  the  Delhi  University
 Teachers’  Assnciation  elections  is
 equally  unfounded  and  malicious.
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 RE:  DISCUSSION  ON  INDIA-PAKIS-
 AN  AGREEMENT

 SHRI  INDRAJIT  GUPTA  (Alipore):
 I  understood  you  to  say  yesterday,
 that  you  would  be  convening  a
 meeting  of  the  Business  Advisory
 Committee  to  see  if  time  could  be
 found  for  a  discussion  on  the  Indo-
 Pakistan  Agreement.  May  I  take  it
 that  because  some  parties  are  not  in
 favour  of  this  discussion,  therefore,
 you  have  withdrawn  your  suggestion
 now?

 MR.  SPEAKER:  No,  it  was  not
 withdrawn.  But  in  view  of  the  fact
 that  the  Minister  of  External  Affairs
 is  going  away  today,  I  was  just  think-
 ing,  when  we  could  have  it....

 THE  MINISTER  OF  PLANNING
 (SHRI  p.  P.  DHAR):  If  you  would
 permit  me,  Sir,  I  have  been  authorised
 by  the  Minister  of  External  Affairs  to
 submit  for  your  kind  consideration,
 that  if  it  is  the  will  of  this  House,  by
 and  large,  to  have  a  discussion  on  this
 issue,  then  it  can  be  had  only  today,
 because  the  Minister  is  leaving  for
 Algiers  this  evening;  if  it  is  at  all  ne-
 cessary  and  if  it  is  the  overwhelming
 wish  of  this  House,  then  it  could  be
 had  only  today...

 MR.  SPEAKER:  This  afternoon  is
 a  non-official  day.  What  to  qo  in  this
 situation?

 SHRI  D.  P.  DHAR:  He  i
 today.

 MR  SPEAKER:  I  considered  this.
 Unfortunately,  the  whole  of  this  even-
 ing  is  for  non-official  business,  There
 is  no  other  way  out.  Now,  let  the
 hon.  Minister  take  up  his  own  item
 regarding  the  approach  to  the  Fifth
 Plan.

 leaving

 SHRI  SAMAR  MUKHERJEE
 (Howrah):  Kindly  allow  one  or

 two  minutes  for  hon.  Members  to  have
 their  say.  The  situation  outside  is  very
 serious.  Please  find  some  way  out.
 If  you  allow  hon.  Members  to  have
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 {Shri  Samar  Mukherjee}
 their  say,  then  less  time  will  be  con-
 sumed  Otherwise,  more  time  will  be
 taken.

 SHRI  H.  N  MUKHERJEE  (Cal-
 cutta—  North—Ea<st)  The  Prime
 Minister  could  be  here;  she  is  here,
 and  I  see  her  car  outside,  and  she  can
 come  to  the  House  and  we  can  have

 a  discussion  in  the  morning  today

 श्रध्यक्ष  सहोदय  देखिये  श्राप  पालियामेट  है
 सभी  बाते  होती  है  ।  हर  एक  बात  का  प्रापर  पर-
 स्पेक्टिव  भी  होता  है।  श्रव.  आप  ने  आज  प्लान
 रखा  है,  बडे  सालो  के  बांद  रखा  है,  थे  चोजे
 फिर  भी  आप  उस  में  ले  आये  तो  यह  कहा  तक
 ठीक  लगता  है  ?  मैं  तो  श्राप  का  ,  जौ  हाउस
 का  हू  कम  है  उस  को  तामीज  कर  रहा  हू  शोर
 जो  आप  का  हुक्म  हे  कि  बह  नहीं  करना  हे  तो

 नही  करते  है  |  श्राप  बताइए  हम  कपा  करे  ?

 मास्टर  ऐस  है  कि  एक  तरफ  तो  कहते  है  कि  राइट
 को  चलना  हुँ  श्र  दूसरी  तरफ  बहत  है  कि
 लेफ्ट  को  चलना  है,  तो  बडी  मुशिकल  हा  जाती

 है।

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour)  May  I  submit  a
 few  words  m  one  muntes  Sir,  I  have
 written  to  you  earher  It  38  a  very
 serious  matter  The  other  day,  the
 House  discussed  the  atrocities  com-
 mitted  on  the  Hariyans  Only  the
 other  day  (Interruptions)  If  you
 keep  on  talking  I  cannot  talk  I
 would  appeal  to  the  Chair  to  listen
 to  us—in  West  Bengal  at  Godhula
 in  Midnapore  district,  the  police  has
 committed  unspeakable  attrocities  on
 the  Harijan  women  there  What  they
 have  done  is  the  most  atrocious  thing.
 Why  does  not  the  Home  Munister
 come  forward  with  a  statement  (In-
 terruptions).

 MR.  SPEAKER;  I  only  pray  that
 God  give  you  some  guidance  I  am
 unable  to  give  you.

 SHRI  B.  V  NAIK  (Kanara):  Sir,
 I  beg  to  gubmit  thet  the  discussion  of
 the  Plan  is  of  paramount  tmportance,
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 and  no  tyme  should  be  cut  out  from
 that  discussion.  It  is  too  important  to
 be  neglected.

 ett  सरज्‌  पांडे  (गाजीपुर)  भ्रध्यक्ष
 महोदय,  एक  मिनट  का  समय  श्राप  मुझे  दे

 दे  एक  मिनट  आप  मेरी  बात  सुन  ले

 अध्यक्ष  महोदय  आप  नेशनल  इशूज़  पर
 भी  कभी  कभी  शाया  करे।  बडी  मुशिकल  से
 यह  श्ाज  शाया  है।  बाकी  बाते  तो  ग्राप  रोज  करते
 हैं।  उस  के  लिए  तो  श्राप  की  बिधान  सभाए  हैं,
 धाप  के  एम  एल  एज  हैं  वहा  भी  आप  यह
 सब  कर  सकते  है।  (व्यवधान)  इस  को  इतना
 भी  न  रखे  के  नेशनल  ईशू  यहा  ञ्रा  सके  तो  फिर
 इस  का  क्‍या  बनेगा  ?

 SHRI  DINEN  BHATTACHARYYA
 (Serampore)  Yesterday,  when  we
 raised  the  issue  of  the  severe  food
 position  in  Kerala  and  did  not  ask  the
 Minister  to  make  a  statement

 MR  SPEAKER  I  have  asked

 SHRI  DINEN  BHATTACHARYYA:
 In  the  other  House,  the  Home  Minis-
 ter  made  a  statement  So,  the  Gov-
 ernment  are  using  double-standards;
 double-standards  are  being  appled
 (Interruptions)

 MR  SPEAKER  The  Speaker  is  no
 more  a  Presiding  Officer  He  ig  a  man
 in  the  dock  now  I  am  really  worned
 about  it  All  the  time  you  accuse  me
 by  saying  ‘you  did  not  to  that’  and  so
 on  There  is  a  way  of  addressing  the
 Chair  You  do  not  make  him  stand
 in  the  dock  ‘There  should  be  some
 courtesy,  politeness  in  addressing  the
 Chair  Every  day  yoy  do  it.  The  Mi-
 nister  was  askeq  to  make  a  statement
 yesterday.  I  had  permitted  him.

 SHRI  PILOO  MODY
 rose—

 (Godhra)

 MR  SPEAKER:  I  do  not  need  your
 help.  I  Know  what  to  00,  I  only  waht
 that  may  God  save  me  froth  you  and
 some  others.



 229  Motion  Re.

 श्री  सरज्‌  पांडे  :  अध्यक्ष  महोदय,  उत्तर

 प्रदेश  में  प्रेसीडेंट्स  रूल  हैं  -  गाजीपुर  की  पुलिस
 ने  एक  कम्युनिस्ट  पाठी  के  कार्यकर्ता  के  घर  को

 बन्द  कर  दिया  है  ।  उसका  सारा  घर  लूट  लिया

 है।  मैं  चाहता  हूं  कि  होम  मिनिस्टर  से  श्राप  इस'
 के  ऊपर  बयान  दिलवाइए  ,  बहू  इस  की

 सफाई  करें  |

 SHRI  VAYALAR  RAVI  (Chira-
 yinkil):  Sir,  taking  the  opportunity
 of  rule  377,  the  Members  on  that  side
 make  false  allegations.  It  is  the  res-
 ponsibility  of  the  Member  concerned
 to  prove  the  allegation.  Yesterday,
 the  hon.  Member,  Shri  Phool  Chand
 Verma,  made  an  allegation  that  the
 DAVP  has  spent  Rs.  5  lakhs  in  con-
 nection  with  the  University  students’
 elections.  It  is  a  baseless  and  false
 allegation;  it  is  without  any  foundation
 or  truth.  I  challenge  the  hon.  Mem-
 ber;  the  Member  has  to  prove  it.
 Let  him  apoiogise.  He  must  apologise
 for  the  allegation.  It  is  a  false  and
 baseless  allegation.  It  is  their  res-
 ponsibility  to  prove  it.  This  forum
 must  not  be  misused;  they  are  misus-
 ing  this  forum.  (Interruptions).

 शब्यक्ष  सहोएय  :  मैं  कभी  कभी  सोचता

 हूं  कि  आप  क्यों  ऐसा  करते  हैं  ?  मैं  इतना  खुश

 हुआ  आज  कि  ग्राखि  रकार  कोई  बात  तो  Tt

 ग्राई  है,  नेशनल  प्लान  पर  बहन  होती

 है,  श्रब  उस  पर  भी  आप  उसी  तरह  कर  रहे
 हैं  ?  आप  को  वो  खुश  होना  चाहिए  कि  नेशबल

 प्लान  आज  aT  रहा  है  ।  लेकिन  श्र  बातों  में

 लगे  हुए  हैं।  पालियारेंट  इज़  मेट  फार  ब्राडर

 इशूज़  |

 32.20  hrs.

 MOTION  RE:  APPROACH  TO  THE
 FIFTH  PLAN

 THE  MINISTER  OF  PLANNING
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 (SHRI  D.  P.  DHAR):  I  beg  to  move:
 “That  this  House  do  _  consider

 the  ‘Approach  to  the  Fifth  Plan
 974.79’,  laid  on  the  Table  of  the
 House  on  the  20th  February,  1973.”

 At  the  outset  I  should  very  res-
 pectfully  beg  to  share  your  feeiings
 that  a  discussion  on  this  very  impor-
 tant  and  significant  document  which
 relates  to  the  future  of  our  country
 has  at  long  last  been  possible  in
 this  House.  I  had  hoped  and  I  had
 wished  that  this  discussion  should
 have  taken  place  a  little  earlier  but
 that  was  not  to  be  and  that  is  why
 at  the  present  ‘moment  I  am  present-
 ing  this  paper  under  the  burden  of  a
 few  consitrainis.

 In  the  first  instance,  as  I  said,  it
 is  rather  late  to  discuss  this  approach
 paper,  but  none  the  !ess  it  is  a  mat-
 ter  of  pleasure  and  privilege  for  me
 that  an  apportunity  has  been  afford-
 ed.  Late,  because  we  are  almost  in
 the  process  of  completing  the  draft
 plan;  and  we  _  shall  therefore  have
 the  added  pleasure  and  privilege  of
 taking  into  account  the  valuable
 suggestions  and  opinions  which  this
 hon.  House  may  express,  so  that  as
 far  as  is  within  our  power  we  shall
 try  te  incorporate  them  and  give  them
 a  position  of  significance  and  honour
 in  the  planning  process  itself.

 We  are  meeting  today  under  some
 what  altered  circumstances  since
 the  plan  approach  was  framed.
 There  have  been  changes  in  the  do-
 mestic  scene  and  there  have  been
 more  significant  and  more  disquiet-
 ing  changes  in  the  global  scene.  It
 is  against  this  backfround  that  we
 have  to  examine  the  basis  and  vali-
 dity  and  relevance  of  the  postulates
 that  underlie  the  plan  document.

 As  is  well  known,  the  approach
 document  hss  two  aspects.  In  the
 first  instance,  it  enumerates  as  clear-
 ly  es  pessible  the  objectives  which
 we  seck  to  achieve  and  the  strate-
 gies  which  are  necessary  for  achiev-
 ing  these  objectives.  Secondly,  we
 have  alsa  endeavoured  to  work  out
 details,  targets  and  programmes  and
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 other  institutional  reforms  so  that
 ‘we  are  able,  in  concrete  terms,  to
 achieve  the  objectives  that  have  been
 set  forth  in  this  approach  document.

 As  I  submitted,  the  state  of  our
 economy  has  undergone  a_  consi-
 derable  change.  It  has  been  going
 through  very  severe  stresses  and
 strains  and  it  is  very  natural  there-
 for  for  us  to  take  these  changes  and
 stresses  and  difficulties  into  account,
 because  we  cannot  forget  that  even
 though  these  difficulties  might  appear
 to  be  of  short-term.  duration
 and  they  may  appear  to
 be  temporary  in  character,  they  are
 bound  to  affect  in  some  degree  and
 to  some  extent  the  formulations  of
 tomarrow

 What  are  the  most  prominent
 changes  or  stresses  which  the  eco-
 nomy  has  undergone  during  the
 last  year  or  so?  In  the  first  instance,
 many  difficulties  have  arisen  as  a
 result  of  a  lean  and  very  unfavour-
 able  agricultural  year.  We  have  had
 a  considerable  diminution  in  the
 overall  production  in  the  agricultural
 sector.  This,  along  with  several  other
 factors—but  this  being  the  basis
 offender  in  this  game—has  led  to  the
 spiralling  of  prices  and  they  have
 galloped  for  quite  some  time.  This
 in  itself  has  not  only  caused  suffering
 to  many  sections  of  our  people  but
 has  also  had  rather  deleterious  effects
 on  our  economy.

 Secondly,  the  position
 made  somewhat  more
 position  has  aggravated  somewhat,
 because  of  the  high  prices  which
 quite  a  large  number  of  commodi-
 ties  which  we  import  have  record-
 ed  in  the  world  market.  As  I  put
 it  one  day,  there  has  been  literally
 an  invasion  of  high  prices  from
 abroad  on  our  domestic  economy.
 ‘This  has  been  particularly  notice-
 able  in  food.  This  then  is  another
 source  of  agony,  this  then  is  an-
 other  source  which  is  having  its
 inevitable  consequences  on  fhe  state
 of  our  economy.  The  other  factor
 which  has  been  responsible  for

 has  been
 difficult,  the
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 these  imbalances  has  been  due  to
 the  existence  of  a  very  large  liqui-
 dity  in  the  system.  And,’  this  has
 led  to  its  own  results.  I  do  not  want
 to  repeat  at  any  great  length  threse
 various  factors,  because  they  have
 been  discussed  in  one  form  or  the
 other  in  this  august  House  on  several
 occasions  before.  These  then  are  the
 three  factors  which  we  have  to  take
 into  account  in  assessing,  if  I  may
 submit  with  al]  respect,  the  validity
 and  the  relevance  of  the  fundamental
 strategy  of  the  approach  document.

 As  far  as  agriculture  is  concern-
 ed,  we  have  mentioned  im  the  ap-
 proach  document  that  it  is  absolutely
 essential  that  the  production  in  this
 sector  has  to  be  increased  substan-
 tially,  that  investments  have  to  be
 made  so  that  we  are  able  to  increase
 the  production  of  particularly  those
 items  of  agricultural  commodities
 which  have  lent  themselves  to  a
 sharp  rise  in  prices.  This  has  been
 stated  in  the  approach  document  and
 this  has  been  repeated  by  us  during
 the  various  exercises  that  we  have
 undertaken  and  its  relevance  be-
 comes  all  the  more  important  today
 because  of  the  traumatic  experience
 through  which  the  people  of  this
 country  have  passed  as  a  result  of
 weather  aberrations  and  its  conse-
 quential  harmful  effects  on  agricul-
 tural  production.

 We  have  ‘not  only  to  think  in  terms
 of  greater  production  but  we  have
 also  to  ensure  that  what  we  produce
 is  made  available  to  the  people,  that
 the  poorer,  vulnerable  sections  of  our
 society  get  the  fruits  of  the  large  in-
 vestments  that  we  make  in  agricul-
 ture,  that  the  food  we  produce,  the
 articles  of  daily  consumption,  eat-
 ables,  the  bare  necessities  of  life  in
 which  there  is  a  substantial  augmen-
 tation  of  production,  do  really  reach
 the  hands  of  the  people  who  need
 them,  Therefore,  the  suggestion
 which  was  made  in  the  approach
 document,  that  this  country  has  to
 rely  upon  a  healthy  effective  and  effi-
 dent  distribution  system,  has  been
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 emphasised  and  has  been  vindicated
 ‘by  the  experience  that  we  have  gone
 through  recently,  Not  only  that.
 This  distribution  system  must  not  be
 left  to  the  tender  mercies  of  the  spe-
 eulative,  profiteering  elements  of  our
 society....

 SHRI  PILOO  MODY:  Or  the  crook-
 ‘ed  elements  of  our  society.

 SHRI  D.  P.  DHAR:  I  am  glad  you
 have  brought  a  new  dimension  to
 this  definition,  which  is  very  relevant,

 SHRI  PILLO  MODY.  I
 cluded  him  also

 just  in-

 SHRI  D.  P.  DHAR:  If  you  are  talking
 purely  literally,  it  is  difficult  for  you
 to  bend  and  it  is  not  my  habit  even  with
 regard  to  a  friend  to  be  uncharitable
 in  the  use  of  language.  I  repeat  for
 the  sake  of  my  dear  friend,  Shri  Piloo
 Mody,  that  the  slogans  of  free  market
 are  all  right;  that  the  slogans  that
 crooks  as  well  as  _  profiteers  and
 hblackmarketeers  should  have  a  free
 field-day  in  this  country  is  all  right,
 but  not  if  you  have  to  achieve  two
 basic  purposes.  I  am  not  bringing  in
 any  ideology;  I  am  only  mentioning
 the  specific  needs  of  the  situation  in
 this  country.  These  two  specific  basic
 needs  are,  firstly,  that  we  have  got  to
 feed  the  vulnerable  sections  of  our
 people,  whether  they  are  in  towns,  or
 landless  labour  or  marginal  farmers
 in  the  villages  and  rural  areas.  This
 is  the  responsibility  of  the  society.
 This  is  the  responsibility  of  Govern-
 ment.  This  is  what  has  been  stated
 in  the  approach  paper,  and  the  situa-
 tion  that  has  developed  unfortunate-
 ly  has  vindicated  this  position.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  It  is  nothing  new,

 SHRI  D,  P.  DHAR:  But  if  we  re-
 iterate  our  faith  in  something  good,
 that  should  not  be  pooh-poohed;  that
 should  be  welcomed.

 The  other  thing  I  submit  for  your
 kind  consideration  is  that  we  should
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 procedure  sufficient  quantities  of
 food  indigenously,  within  the
 bounds  of  this  country  in  order
 to  feed  this  system.  Other-
 wise,  We  are  going  to  plan  for  utter
 poverty,  for  a  system  which  will  be
 always  dependent  upon  alien  and
 foreign  mercies,

 The  other  thing  that  has  been  said
 with  regard  to  agriculture  in  the
 approach  paper—I  think  it  is  equally
 valid  today—is  that  we  have  to  re-
 lease  the  creative  energies  of  rural
 india,  and  these  energies  cannot  be
 released  merely  by  empty  slogans,
 These  energies  can  be  released  by
 effectiv  implementation  of  land  re-
 forms.  I  am  not  thinking,  again,  of
 land  reforms  in  terms  of  social  justice
 or  bringing  the  much  needed  succour
 and  help  to  the  deprived  sections  of
 our  society  in  rural  India.  I  am  think-
 ing  of  land  reforms  as  a  basic  instru-
 ment  of  restructuring  our  society  in
 rura]  India,  so  that  the  creative
 energies  of  our  millions  are  released
 for  greater  production  and  greater
 prosperity.

 This  is  the  other  element  that  has
 been  mentioned  in  the  Approach
 document,  As  we  are  discussing  the
 Approach  document,  I  have  १०  wish,
 no  desire,  to  enter  into  controversies.
 I  am  only  stating  what  has  been  stat-
 ed  in  the  document,  what  in  the  opi-
 nion  of  the  Planning  Commission,
 what  in  the  opinion  of  the  Govern-
 ment  of  India  and  what  in  the  opi-
 nion  of  the  National  Development
 Council  is  of  relevance  and  validity
 for  our  conditions,

 The  second  matter  that  has  been
 stated  in  the  Approach  document  and
 to  which  I  would  draw  the  special
 attention  of  you,  Sir,  and  the  hon.
 Members  of  this  August  House,  is  our
 emphasis  on  the  core  sector,  When
 we  said  this  at  the  time  of  the  formu-
 lation  of  the  Approach  paper,  at  the
 time  this  paper  was  made  pubiie,
 quite  a  number  of  voices  were  raised,
 not  only  criticisms  but  even  in  deri-
 sion  of  this  objective.  Today,  as  7
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 submitted,  the  market  conditions  in
 the  world,  the  price  situation  in  the
 world,  has  again  brought  home  to  us
 the  need  and  significance  of  laying
 more  emphasis  than  we  had  even  in
 the  Approach  Paper,  on  the  develop.
 ment  of  the  core  sector.

 I  will  give  only  one  example,  with
 your  permission,  Sir,  of  a  few  items.
 The  trade  terms  today  are  so  heavily
 unfavourable  to  developing  countries
 that  it  is  a  source  of  great  concern  to
 all  of  us  and  it  should  be  a  source  of
 great  concern  not  only  to  this  side  of
 the  House  but  also  to  the  other  side
 of  the  House,  As  I  submitted  a  little
 earlier,  the  foudgrain  prices  in  the
 world  market  have  recorded  an  all-
 time  record.  The  prices  of  steel  which
 we  import,  the  prices  of  fertilisers
 which  we  import,  the  prices  of  oil
 which  we  import,  have  risen  pheno-
 menally,  Therefore,  it  is  hound  to
 have  a  very  serious  effect  on  the
 palance  of  payments  _  situation.
 When,  occasionally,  we  refer  to  the
 developments  in  the  global  context,
 sometimes,  this  aspect  of  the  matter
 is  not  clearly  appreciated,

 What  is  the  lesson  that  we  have  to
 draw  from  this?  The  only  lesson
 that  we  can  draw  from  jt,  88  Was  in-
 dicated  in  the  Approach  document
 even  before  the  prices  of  these  vori-
 ous  commodities  touched  these  high
 tevels,  is  that  we  have  got  to  acquire
 self-reliance  and  self-sufficiency.
 That  is  why  a  considcrable  invest-
 ment  has  been  designed  in  these
 sectors.  I  submit  with  all  respect
 that  the  importance  of  developing
 heavier  industries  in  the  core  sector,
 the  need  for  bringing  greater  effi-
 ciency  inte  the  functioning  of  the  core
 sector,  is  absolutely  imperative  for
 the  survival  of  this  nation  as  a  free
 and  a  dignified  entity.

 The  third  matter  of  the  high  impor-
 tance  that  has  been  mentioned  in
 the  Apbroach  paper  related  to  the
 question,  the  objective,  of  removal  of
 poverty  and  reduction  of  unemploy-
 ment,  In  the  matter  of  unemployment
 the  Approach  paper  saiq  and,  with
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 all  repect,  I  reiterate  the  logic  ond
 the  wisdom,  if  I  may  say  so,  of  this
 Strategy  that,  in  the  first  instance,
 there  must  be  a  fuller  landsuse  by
 institutional  arrangemehts.

 I  did  mention  that  one  of  the  most
 important  arrangements  is  land  re-
 forms  and  tenancy  protection,  etc,  But,
 apart  from  that,  better  land  utilisa-
 tion  has  also  been  conceived  in
 specific  programmes  of  area  develop-
 ment,  of  improving  some  of  our
 chronically  drought-prone  areas,  of
 bringing  special]  programmes  to  relieve
 the  difficulties  and  proverty  of  the
 Marginal  farmers  of  small  farmers, and  these  programmes  have  been
 worked  out  and  will  be  adequately
 listed  and  quantitied  in  the  Drart  Plan
 which,  as  I  submitted,  is  lokely—to
 be  ready  fairly  soon.

 As  far  as  the  question  of  unemploy-
 ment  und  removal  of  unemployment
 is  concerned,  we  also  have  said  in  the
 Approach  Document  and  J  think  there
 is  no  escape  from  accepting  this---name-
 Jy,  to  endeavour  to  have  an  accele-
 rated  rate  of  growth,  We  have  postu-
 Jated  a  5.5  per  cent  rate  of  growth.
 There  is  a_  criticism  that  this  is
 an  unattainable  objective.  It  has  been
 said  that  the  rate  of  growth  should
 be  somewhat  lower,  But  when  _  this
 criticism  ig  levelled  against  the  Ap-
 proach  Document,  I  would  like  those
 friends  to  give  us  the  benefit  of  an
 alternative  solution  lo  some  of  the
 basic  things  that  we  have  sot  to
 deal  with.  What  cffect  will  it  have
 on  cmployment?  What  effect  will  it
 have  on  our  balance-of-payments  situ-
 ation?  What  effect  will  it  have  on  our
 objectives  of  achieving  self-reliance
 and  self-sufficiency?  What  effect  will
 it  have  on  the  question  of  raising
 production  in  this  country?

 Therefore,  it  is  our  humble  view
 in  the  Planning  Commission  that  to
 aim  for  a  lower  rate  of  growth  is
 to  aim  for  qa  mediocre  remedy.  an
 inadequate  remedy  for  some  of  the
 big  problems  which  this  country  is
 facing.



 |

 7  Motion  Re,

 The  second  thing,  as  4  submitted,  is
 large  expan'sion  of  employment

 pportunities  for  the  common  man  so
 that  there  will  be  a  larger  and  more
 diffused  and  widespread  generation  of

 comes.  We  have  also  conceived  in
 he  Approach  Paper  that  essential
 ocial  consumptions  apart  from  pri-

 vate  consumption  have  got  to  be
 rovided,  like  health,  educatio'n,
 rinking  water,  eic.,  we  have  also
 aid  that  priority  has  to  be  given  to
 he  production  of  articles  of  mass  con-

 sumption  to  match  the  new  incomes.
 Here,  I  would  like  to  venture  to  offer
 aword  of  explanation.  In  the  Approach
 Paper  we  have  said  that  the  pattern
 of  consumption  has  got  to  be  some-

 ‘what  altered  ‘Somewhat’  perhaps  may
 be  an  euphemistic  way  of  saying.  It
 has  to  be  basically  altered,  We  have
 to  think  of  an  unknown  commodity
 called  the  consumer  who  is  not  given

 what  he  needs.

 Ther2fore,  the  emphasis  in  tne
 entire  process  of  production  is_  to
 shift  tu  the  production  to  the  manu-
 facture  ef  articles  of  mass  consump-
 tion.  They  have  to  shift  from  the
 production  of  commodities  of  elitist
 consuniption.  Perhaps  this  may  de-
 prive  yuite  a  number  of  our  friends
 a  smal!  luxury  like  eating  a  chocclate
 or  two.

 AN  HON,  MEMBER:  it  is
 f  childern  who  eat  chocolates.

 only

 SHRI  D.  P.  DHAR:  But  there  are
 some  overgrown  children  also.

 Nevertheless,  this  is  imperative.
 But,  apart  from  this,  my  submission
 is  that  the  Approach  Document  ven-
 tures  to  submit  this  with  all  humi-
 lity  but  with  all  seriousness,  that
 the  tine  has  come  when  the  distor-
 tions  which  hsve  entered  into  our
 productive  svstem  have  to  be  removed,
 not  only  removed  but  the  productive
 system  iteself  has  to  aim  at  drastically
 different  objectives  etirely.  This,  I
 submit  should  be  continuously  made,
 whatever  one  may  say,
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 The  other  factor  which  I  mentioned
 was  this.  The  other  difficutly  as  I
 said,  was  born  out  of  the  excess
 liquidity  in  the  market.  We  have  said
 in  the  Approach  Paper  and  our  ap-
 prehensions,  our  fears  have  been  brone
 out  by  facts,  that  any  deficit  financ-
 ing  which  js  not  relatable  to  produc-
 tion  in  real  terms,  will  cause  inflation
 and,  therefore,  will  be  one  of  the
 direct  causes  of  high  prices.  We  have,
 therefore,  re-emphasized  the  need  for
 keeping  the  deficit  financing  at  the
 iowest  possible  level  As  a  matter  of
 fact  we  are  revising  the  figures  which
 have  been  postulated  in  the  Approach
 Document  with  regard  to  deficit  financ-
 ing  in  the  lower  direction.  And  this
 is  absolutely  essential....

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  But  the  trend  is  in  the
 higher  direction,

 SHRI  D.  P.  DHAR:  The  trend,  with
 all  respect  to  Shyam’nandan  Babu,
 is  not  in  the  higher  direction.  Perhaps
 you,  as  an  economist  of  note,  would
 agree  that  never  before....

 AN  HON.  MEMBER:  Acha.

 SHRI  D.  P.  DHAR:  Well,  I  must
 submit  that  I,  in  all  humility—and
 I  do  have  humility  fortunately  do
 believe  that  one  has  to  Jearn  a_  gcod
 deal  from  Shyamnadan  Babu.

 Therefore,  I  would  draw  his  very
 kind  attention  to  one  or  two  _  facts
 which  perhaps  may  not  substantiate
 the  observation  which  he  was  pleas-
 ed  to  make  a  little  which  ago,  that
 there  is  a  trend  in  the  upward  direc-
 tion,  It  has  never  happened  in  this
 country  that  at  one  go,  expenditure
 has  been  reduced  by  Rs,  400  crores.
 It  has  never  happened  in  this  country
 that  Rs.  300  crores  were  just  impound-
 ed  from  the  institutions,  It  has  not
 happened  so  far,,..

 SHRI  SHYAMNANDAN'  MISHRA:
 But  you  have  already  incurred  Rs.
 350  crores  of  deficit  financing.

 SHRI  D.  P.  DHAR:  I  am  talking  of
 the  remedial  aspect.
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 Therefore,  while  the  hon  Member

 is  perfectly  at  Ilberty  to  be  critical,
 as  far  as  the  level  or  the  size  of  deficit
 financing  is  concerned—the  hon
 Member  is  perfectly  at  hberty  to  ques-
 tion  the  justification—I  think  that
 justification  was  unavoidable,  it  was
 an  unalterable  justification  for  having
 had  to  indulge  in  this  size  of  deficit
 financing.  He  is  perfectly  at  liberty  to
 question  that,  question  our  premises,  on
 which  that  deficit  financing  was  based.
 But  he,  at  the  same  time,  I  am  sure,
 will  have  the  charity  to  concede  that
 the  measures  which  were  taken  are  of
 a  substantial  character.  I  am  afraid
 of  using  the  word,  revolutionary,  so
 that,  it  does  not  hurt  some  sentiments
 of  a  revolutionary  type.  Therefore,
 Sir,  this  is,  by  and  large  the  frame-
 work  of  the  Approach  Document
 which  I  have  had  the  privilege  of
 presenting  for  the  consideration  cf
 the  august  house.

 I  had  a  few  Substitute  Motions
 and  I  pondered  very  sincerely  and
 very  objectively  on  the  contents  of
 those  Motions—particularly  the  one
 which  was  rather  drastic  in  the  use
 of  its  language,  namely,  that  the
 Paper,  the  Approach  Document,  should
 be  scrapped.  On  the  contrary,  J  felt.
 after  viewing  the  economic  situation
 —no  doubt  a  difficuit  situation,  which
 should  cause  all  of  us  concern,—after
 looking  at  it  ruthelessly  and  dispas-
 sionately,  I  have  not  been  able  to  find
 a  better  approach  to  meet  this  situa-
 tion  even  under  the  altered  circum-
 stances,  than  the  one  which  has  been
 eleborated  in  this  Document.

 Of  course,  there  can  be  modifica-
 tions,  there  can  be  changes,  and  sug-
 gestions  to  that  effect  would  be  most
 welcome,  That  is  what  we  are  con-
 cerned  with,  But  I  cannot  conceive
 of  any  alteration  in  the  fundamentals
 of  this  approach  I  cannot  conceive  of
 altering  the  very  basis  on  which  the
 structure  of  this  Approach  has  been
 built.
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 Sir,  Planning  is  a  difficult  process.
 It  iw  not  merely  an  expenditure
 Progremme,  It  is  not  merely  putting
 together  of  Budgets  of  States  and
 the  Centre  for  five  years,  The  moat
 ampcertant  factor,  the  central  factor,
 which  should  occupy  the  mind  of  every
 economist,  every  politician,  every  hon.
 Member  oi  the  House  is  the  future  of
 the  Man  i'n  India.  It  38  that  future
 that  has  got  to  be  safeguarded  It  is
 that  future  for  which  we  plan,  I  must
 caution  Hon,  Memebrs  that  there  are
 no  soft  options,  if  I  may  ‘say  so  Op-
 tions  are  hard  Choices  are  difficult
 And,  this  Honourable  House  will
 be  called  upon  to  make  hard  and
 difficult  choices

 We  have  only  indicated  the  frame-
 work  of  a  policy  When  the  policies  are
 actually  spelt  out  in  the  Draft  Plan,
 where  they  will  be  spelt  out,  they
 where  the  y  will  be  spelt  put,  they
 will  be  very  drastic;  they  will  be  very
 severe  and  they  will  be  very
 demanding.  But  I  have  no  doubt
 in  my  mind  that  our  faith  in
 oul  people  in  our  system,  should
 enable  us  to  make  this  choice  and  tc
 succeed  to  serve  the  objectives  that
 I  have  very  briefly  elaborated  here.

 Sir,  I  do  not  want  to  take  any  7072
 time  of  the  hon  House

 With  these  words,  I  again  commend
 the  document  for  the  kind  considera-
 tion  of  this  august  House,

 MR  SPEAKER:  Motion  moved

 “That  this  House  do  consider  the
 ‘Approach  to  the  Fifth  Plan  974-79’,
 laid  on  the  Table  of  the  House  on
 the  20th  February,  1973.”

 There  are  a  large  number  of  Spea-
 kers  on  both  sides.  So,  what  I  propose
 to  do  is  that,  I  shal]  call  the  first
 Member  from  the  Opposition  and  the
 first  Member  from  the  Treasury  Bench
 who  can  take  twenty  minutes  each
 But,  all  the  other  Members  from  the
 Treasury  Bench  will  not  take  more
 than  seven  to  ten  minutes  each.

 SHRI  K.  Pp  UNNIKRISHNAN
 (Badagara):  Give  us  fifteen  minutes.
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 MR.  SPEAKER;  This  is  what  is
 suggested  by  your  party,

 SHRI  SHYAMNANDAN  MISHRA:
 “May  I  make  one  submission  on  the
 discussion  on  the  Approach  Paper?
 The  discussion  might  be  permitted  to
 go  to  the  next  session.  Let  us  have  a
 full  and  detailed  discussion  as  much
 as  possible.  Otherwise  this  five  or
 ten  minutes  will  not  do.  Our  no-
 confidence  motion  ig  not  coming  up
 on  the  5th  Sept.

 MR  SPEAKER  Why  are  you  at
 pains  since  yesterday  to  give  all  ex-
 planations  for  not  bringing  in  the  no-
 confidence  motion?

 SHRL  SHYAMNANDAN  MISHRA:
 Shri  Bhagat  also  says  that  it  has  hap-
 pened  in  the  past.

 MR,  SPEAKER:
 Mukherjee,  Your  party  is  allocated
 39  minutes.  You  may  take  it  your-
 self  or  give  some  share  to  others.

 Shri  Samar

 Before  that,  there  are  substitute
 motions.  Are  you  moving  them?
 Shri  Mavalankar  is  not  present  in
 the  House,  (Interruptions)  Except-
 ing,  him.  I  take  it  that  all  the  others
 are  moving  them  (Interruptions).

 How  can  I  take  the  motion  as  mov-
 ed  when  Shri  Mavalankar  is  not  pre-
 sent?

 The  tirae  allocation  is  as  follows:—

 CPM.  39  minutes.
 CPI,  37  minutes.
 JS.  34  minutes.

 D.M.K.  34  minutes.

 Congress  9  hours.

 Of  course,  the  Congress  has  got
 quite  a  good  share.

 U.LP.G.  23  minutes.

 Congress  (O)  2i  minutes.

 Swatantra  ll  minutes.

 S&P,  8  minutes.
 23  minutes. Unattached
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 That  is  all  I  have  to  say.  Now  you
 may  move  your  Substitute  motions,

 PROF.  MADHU  DANDAVATE
 (Rajapur)  :  I  beg  to  move-

 ‘That  for  the  original  motion,  the
 following  be  substituted,  namely: —

 “This  House,  having  considered
 the  ‘Approach  to  the  Fifth  Plan
 974—~79’,  laid  on  the  Table  of
 the  House  on  the  20th  February,
 1973,  recommends  that  in  view  of
 the  changed  economic  context,
 the  present  approach  document  be
 rejected  and  a  new  approach
 document  formulated  to  suit  the
 changing  economic  conditions  and
 requirements”.’()

 SHRI  MURASOLI
 (Madras  South):

 MARAN
 I  beg  to  move:

 ‘That  for  the  original  motion,  the
 following  be  substituted,  namely: —

 “This  House,  having  considered
 the  ‘Approach  to  the  Fifth  Plan
 974—79',  laid  on  the  ‘Table  of
 the  House  on  the  20th  February,
 1973,  recommends  that  in  view  of
 the  mounting  unemployment,
 under-employment  and  hidden
 unemployment,  the  present
 approach  document  be  remoulded
 and  a  new  approach  document  be
 formulated  to  provide  for  full-
 employment  in  our  Federa-
 tion”,  (2).

 DR  LAXMINARAIN  PANDEYA:
 (Mandsaur):  I  beg  to  move:

 ‘That  for  the  original  motion,  the
 following  be  substituted,  namely: —

 “This  House,  having  considered
 the  ‘Approach  to  the  Fifth  Plan
 974—-79’,  laid  on  the  Table  of
 the  House  on  the  20th  February,
 1978,  recommends  that  in  view  of
 imbalanced  development  of  urban
 and  rural  areas,  fast  increasing
 poverty  and  mounting  unemploy-
 ment,  the  present  approach  docu-
 ment  be  radically  overhauled  and
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 a  new  document  be  prepared  in
 order.  to  provide  equal  oppor- tunities  for  the  development  of

 ‘urban  and  rural  areas,  check
 mounting  unemployment  so  that
 the  said  document  may  fulfil  the
 hopes  and  aspirations  of  the
 people  in  the  context  of  the
 changing  social  and  economic
 conditions  of  to-day”.’  (3).

 SHRI  S.  M.  SIDDAYYA  (Chama-
 rajanagir):  I  beg  to  move:

 “That  for  the  original  motion,  the
 following  be  substituted,  namely: —

 “This  House,  having  considered
 the  ‘Approach  to  the  Fifth  Plan

 974--79’,  laid  on  the  Table  of
 the  House  on  the  20th  February,
 1973,  recommends  that—

 (a)  Rs,  350  crores  be  allotted
 to  the  Government  of  Mysore  for
 plan’  expenditure  and  Rs.  337
 crores  under  the  non-plan
 expenditure;

 (b)  in  view  of  the  little  change
 in  the  socio-economic  conditions
 of  the  Scheduled  Castes  and
 Scheduled  Tribes,  the  present
 approach  document  be  radically
 overhauleg  and  a  new  document
 be  prepared  in  order  to  dovetail
 a  saparate  Five  Year  Plan  for  the
 development  of  these  backward
 communities  within  the  framework
 of  the  national  Plan  and  State
 Plans  with  clear  cut  physical  and
 financial  targets  for  their  all
 round  development  and  to  provide
 for  a  definite  Social  Policy
 Resolution  for  implementation  as
 a  tine  bound  programme;

 (९०)  prohibition  be  introduced
 throughout  the  country;

 (a)  the  active  participation  of
 the  representatives  of  the  Sche-
 duled  Castes  and  Scheduled
 Tribes  in  the  formation  of  the
 Plan  at  all  stages  be  ensured  for
 its.  success  and  implementation
 and  at  least  Rs.  500  crores  for
 Scheduled  Castes’  and  Rs.  750
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 crores  for  Scheduled  Tribes  be  set.
 apart  for  their  welfare  in  the
 Fifth  Plan;

 (९)  Planning  Commission  and
 the  Central  Government  should
 ensure  that  the  benefits  intended
 to  flow  to  the  Scheduled  Castes
 and  Scheduled  Tribes  actually
 flow  from  the  general  sector
 schemes  and  any  reduction  in  the
 expenditure  on  plan  schemes  due
 to  economy  measures  does  not
 affect  the  schemes  for  Scheduled
 Castes  and  Scheduled  Tribes;
 and

 (f)  the  scheme  of  post-matric
 scholarships  be  immediately
 reviewed  with  a  view  to  linking
 the  quantum  of  scholarships  with
 the  rise  in  cost  of  living  and  to
 abolish  the  means  test  in  the  case
 of  Scheduled  Castes  and  legislative
 and  executive  measures  be  taken
 to  abolish  scavenging  in  the
 country”.”  (5).

 MR.  SPEAKER:  Now,  Shri  Samar
 Mukherjee.

 SAMAR  MUKHERJEE
 (Howrah):  Mr.  Speaker,  Sir,  now
 this  approach  document  is  being
 discussed  in  a  bit  of  new  context  when
 the  country  is  passing  through  an
 unprecedented  price  rise

 SHRI

 43.00  hrs.

 [Mr.  Depury-Speaker  in  the  Chair]

 Now,  we  had  more  than  six  months
 time  to  test  the  main  premises  for-
 mulated  in  the  approach  as  well  as
 the  basis  thereof.  The  approach  to
 the  Fifth  Plan  has  been  prepared  on
 the  basis  that  there  should  be  stability
 of  prices.  But  the  course  of  develop-
 ment  during  the  last  six  months  has
 shown  that  this  basis  or  premise  of
 stability  of  prices  has  absolutely  gone.
 Again,  the  approach  has  been  based
 on  the  fact  that  there  should  ‘be  more
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 and  more  self-reliance,  and  our  de-
 pendence  on  imports  will  be  reduced,
 -but  again  the  course  of  development
 during  the  last  six  months  has  proved
 that  that  basis  has  also  gone,  because
 the  hon.  Minister  has  told  us  just  now
 that  there  has  been  price  invasion
 from  the  international  world,  and  in
 the  matter  of  imports  of  every  item,
 whether  it  be  steel,  fertiliser  or  oil,
 there  has  been  hike  of  price-rise  and
 the  imbalance  between  imports  and
 exports  is  increasing.  So,  our  depen-
 dence  on  imports  is  not  being  reduced
 but  on  the  contrary  it  ig  increasing.

 The  son.  Minister  said  that  though
 there  were  some  distortions  in  the
 various  formulations,  the  basis  of  the
 Plan  was  sound.  Here  lies  our  main
 criticisra.  The  basis  of  the  Plan  is
 absolutely  the  old  basis;  it  is  not  a
 new  basis  on  which  our  entire  society
 has  to  run.  The  Plan  has  been  pre-
 pared  within  the  framework  of  the
 system  in  which  we  are  now  living.
 That  system  is  the  capitalist  system
 which  has  led  from  capitalism  to
 monoptly  capitalism.  The  exploita-
 tion  by  the  feudal  forces  in  the  vil-
 Jages  has  still  very  dominant  and  has
 not  gone.  Unless  the  fundamental
 basis  is  changed  unless  there  is  com-
 plete  elimination  of  the  exploitation
 by  the  feudal  forces  over  land,  unless
 there  is  complete  elimination  of  do-
 mination  and  particularly  the  element
 of  economy  will  not  come  out  of  ts
 present  crisis,

 ॥

 The  crisis  in  our  economy  is  not  an
 accider.t  and  it  is  not  an  isolated  thing.
 It  is  tie  logical  result  of  the  system
 of  exploitation  under  which  capitalism
 has  been  built  up  and  the  capitalist
 economy  has  developed.  So  the  idea
 that  this  crisis  is  a  passing  phase  ic
 absolutely  a  wrong  idea.  Our  eco-
 nomy  will  be  faced  with  more  and
 mote  crises  and  the  crisis  is  bound  to
 get  accentuated  further  so  long  as
 the  ola  property  relations  remain  in-
 tact  and  Government  refuse  to  make
 any  vitel  Greak-through  In  those  pro-

 ~perty  relations,  They  havé  tefissed  to
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 attack  monopoly  capitalism,  they  have
 refused  to  attack  the  feudal  forces;
 they  have  refused  to  attack  the  im-
 perialist  assistance  to  our  economy
 and  our  dependence  on  them,  26  yeas
 of  Congress  rule  has  failed  to  com-
 plete  the  tasks  of  the  democratic  re-
 voluiion,  namely  the  anti-feudal  and
 anti-imperialist  tasks.  Still,  they  are
 carrying  the  old  heritage  of  the  old
 imperialist  and  feudal  exploitation,
 though  they  have  tried  to  modify  it  to
 a  certain  extent.  That  is  why  the  cri-
 sis  is  precipitating.  It  has  accentuated
 and  it  is  bound  to  grow  more  and
 more.

 The  Minister  has  saiq  that  now  the
 invasion  of  price  rise  has  come  from
 outside.  That  is  the  global  invasion.
 In  the  newspapers,  the  report  has
 come  out  that  there  has  been  a  global
 rise  in  prices.  That  is  true.  But  also
 in  that  news  you  might  have  seen
 that  price  rise  is  a  phenomenon  jn  the
 capitalist  woned.  There  have  been
 figures  to  show  how  much  rise  there
 has  been  in  France  and  other  coun-
 tries,  but  also  there  is  a  report  from
 the  communist  countries.  “The  pic-
 ture  ig  difficult  to  analyse.  The  re-
 ports  from  Soviet  Union,  German  De-
 mocratic  Republic,  Czechoslovakia,
 Hungary  and  Bulgaria  indicate  that
 the  food  prices  with  Government  con-
 trol  have  remained  stable.”  Why  is  it
 a  different  picture?  This  shows  that
 there  is  price  rise  only  in  the  capita-
 list  countries.  Because  you  are  de-
 pending  on  the  capitalist  countrieg  in
 the  international  field,  and  that  is  why
 you  are  to  bear  the  brunt  of  this  price
 hike.

 In  China,  what  is  the  position?
 There  is  a  report  that  in  China,  des-
 pite  drought,  there  has  been  a  vast
 improvement  in  the  agricultural  sec-
 tor.  In  the  current  year,  China’s
 foodgrains  production  is  expected  to
 reach  a  level  of  250  million  tonnes.
 Some  people  have  come  back  from
 China.  Dr.  BK.  Bosu,  who  was  a
 member  of  the  Metlical  Mission,  has

 recently
 ane

 pack  and  he  has  given
 a  statemetit  fo  the  newspaper  that  in
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 China  there  ig  no  food  scarcity,  no
 food  problem,  and  that  the  people  are
 getting  sufficient  quantity  of  food  at
 the  cheapest  prices

 SHRI  C.  M.  STEPHEN  (Muvattu-
 puzha):  They  made  a  massive  import.

 SHRI  SAMAR  MUKHERJEE:  Dr.
 Basu  has  made  it  clear  that  the  en-
 tire  import  that  China  has  made  is
 for  supplying  the  Vietnamese  to  help
 the  Vietnamese  liberation  struggle.
 (Interruption).  Even  if  it  is  accepted
 that  China  imported,  there  has  been
 no  rise  in  price.  In  China,  despite
 deficit,  despite  import,  there  hag  been
 no  rise  in  price.  Why?  Why  is  it
 possible  in  China  and  not  possible
 in  India?  Because  in  India  you  are
 building  up  a  capitalist  system,  and  in
 China  they  have  developed  a  socialist
 system.

 It  has  been  the  argument  advanced
 by  the  ‘Minister  by  the  ruling  Cong-
 ress,  that  because  of  a  war  with
 Pakistan,  because  of  some  other
 extraneous  factors,  there  has  been  so
 much  price  rise,  deficit  financing,  in-
 flation  and  all  these.  That  is  why  we
 are  not  able  to  control  the  price  and
 corruption,  he  said.  But  here  is  the
 report  in  this  weeks  Blitz,  a  report
 from  A.  Raghavan  who  has  come  from
 Vietnam.  He  writes  that  there  are
 no  hoarders  or  profiteers  in  Vietnam,
 where  there  is  heavy  bombing  going
 on,  They  are  in  the  midst  of  a  serious
 life  and  death  struggle.  “While  I  was
 waiting  at  the  State  Bank  to  change
 s0Me  money,  an  Arab  diplomat  asked
 me  ‘How  Jong  I  had  been  in  Hanoi.’
 “Tt  was  a  luky  man,”  he  said,  for,  he
 had  been  sweating  it  out  for  months
 with  no  posh  restaurant,  no  night-
 clubs,  nothing  whatever,  to  cater  to
 the  creature  comforts  of  the  diploma-
 tic  community.”

 “The  Viet-Namese  are  adequately
 fed  and  modestly  clothed.  Everybody
 gets  his  or  her  quota  of  rice,  quota  of
 sugar,  etc.  all  of  which  are  strictly
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 rationed.  No  problem  of  hoarders
 and  profiteers  in  North  Viet-Nam
 Adults  get  20  kg.  of  rice  each  and
 the  price  of  0  kg.  of  rice  is  4  dongs,
 that  is  Rs.  8."  In  the  newspaper
 report  it  appears  that  in  South
 Viet  Nam  the  prices  of  vegetables
 have  increased  in  one  year  by
 40  per  cent  in  Saigon.  How  different
 it  is  in  North  Viet-Nam?  Why?  Be-
 cause  they  are  qgeveloping  a  different
 social  system,  socialism  there  lies  the
 departure,  the  breakthrough.  You  are
 talking  of  democratic  socialism,  but
 not  practising.  You  are  defending  all
 the  big  business,  hoarderg  and  profi-
 teers.  Vegetables  in  saigon  cost  40
 per  cent  more  than  a  year  ago.  That
 is  in  South  Viet-Nam  where  all  types
 of  exploitation  and  corruption  are
 there.  Society  is  corrupt  to  the  core
 because  at  the  helm  of  affairs  are
 capitalists,  hoarders  ang  landlords  and
 vested  interests.  They  are  acting  as
 stooges  and  handmaids  of  American
 imperialism.

 There  is  a  rePort  in  Economic  Times
 which  says  that  ‘profits  keep  soaring’.
 It  says  that  a  study  by  Economic
 Times  of  profits  and  dividends  reveals
 that  more  than  00  companies  have
 retained  their  pre-tax  profits  of  more
 than  one  crore  each  during  1972-78.
 Many  companies  had  profits  in  the  re-
 gion  of  or  exceeding  4  crores.  What
 is  interesting  is,  it  says  that  among
 those  who  return  larger  profits  are
 units  with  foreign  collaboration,  or
 foreign  equity  and  managerial  control.
 You  should  keep  in  ming  these  words.
 The  Economic  Times  says;

 “Where  bonug  issueg  are  made  in
 lieu  of  higher  dividends  it  is  ob-
 vious  that  the  aggregate  repatriation
 of  profits  by  way  of  dividends  tends
 to  be  larger  in  the  subsequent
 years.  It  ig  astonishing  that  all  these
 devices  eacape  the  assertedly  vigi-
 lant  eyes  of  the  Controller  of  Capi-
 tal  Issues.  And  so  the  drain  on
 foreign  reserves  at  a  critical  junc-
 ture  in  our  economy  goes  almost

 ‘  unnoticed.”  ty
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 What  about  foreign  companies?  It
 says:

 “Foreign  controlled  companies
 which  have  declared  high  rates  of
 divideng  are  Godfrey  Phillip  (35  per cent);  Food  Specialities  (25  per
 cent);  Phillips  India  (24  per  cent)
 CAF]  (25  per  cent)  and  ESSO  (81.25
 per  cent)”

 Thig  is  the  economy  you  are  puilding
 and  you  are  clarming  that  you  are
 leadixg  the  country  towards  socialism.
 This  is  nothing  but  a  hoax.  You  are
 defending  vesteq  interests  but  are
 trying  to  cover  it  up  with  this  type  of
 slogans,  you  are  cheating  the  people
 in  this  way.  The  very  basis  of  the
 Fifth  Plan  is  exploitation,  it  is  exploi-
 tation-based  In  the  first  para  of  the
 basic  objectives,  you  say  that  the  esta-
 bhshment  of  a  fully  democratic  socia-~
 list  society  has  been  accepted  as  the
 goal.  But  what  is  the  performance?
 These  are  the  results  of  your  perfor-
 mance;  I  read  out  to  you  just  now.

 You  have  said  that  removal  of  po-
 verty  and  attainment  of  economic
 self-reliance  are  the  two  major  objec-
 tives  which  the  country  is  set  out  to
 accomplish  But  this  is  not  new.
 This  is  the  same  thing  you  declared
 in  your  Bhubaneswar  resolution.  This
 is  the  same  as  the  objectives  of  the
 first,  second,  thirg  and  fourth  five  year
 plans.  The  result  of  these  plans  after
 26  years  is  that  the  disparity  hag  fur-
 ther  grown.  In  your  approach  paper
 you  have  admitted  that  disparity  has
 grown.  Those  who  have  prepared  the
 document  have  developed  certain  lo-
 gies  and  counterpoised  two  variants
 of  two  models.  They  have  said  catego-
 rically  that  if  the  1968-69  variant  is
 accepted,  the  more  the  plan  develops,
 the  more  disparity  grows.  This  is
 written  here.  That  means,  you  are
 accepting  that  during  the  four  five
 year  plang,  disparity  has  beon  grow-
 ing.  But  the  objective  you  have  de-
 clared  is  removal  of  disparity.

 You  want  to  remove  poverty.  Cer-
 tainly  that  should  be  the  mein  ob-
 jective,  but  really  within  the  frame-
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 work  of  these  property  relations  or
 production  relations,  can  you  remove
 poverty?  You  cannot  do  so  unless
 thig  very  system  is  fundamentally  and
 basically  changed.  Land  ceiling  legis-
 lations  have  been  adopted  in  ‘1958-54,
 but  what  about  their  execution?  Here
 comes  the  report  of  the  Planning  Com-
 mission’s  Task  Force  on  Agrarian  Re-
 lations.  This  report  was  submitted
 after  the  approach  document  was  sub.
 mitted.  In  this  report,  the  task  force
 has  gaid:

 280  *

 “Thus,  the  overall  assessment  has
 to  be  that  programmes  of  land  re-
 form  adopted  since  independence
 have  failed  to  bring  about  the  re-
 quired  changes  in  the  agrarian  sec-
 tor.”

 This  ig  the  admission  of  this  task
 force.  They  have  further  stated  which
 type  of  democracy  we  are  building  35
 the  villages.

 “In  the  context  of  socio-economic
 conditions  prevailing  in  the  rural
 areas  of  our  country,  no  tangible
 progress  can  be  expected  in  the
 field  of  land  reforms  in  the  absence
 of  the  requisite  political  will.  The
 sad  truth  78  that  this  crucial  factor
 has  been  wanting.”

 It  is  wanting  because  those  who  are
 at  the  helm  of  affairs  are  directly
 linked  up  with  the  vested  interests.
 So,  the  class  character  of  the  Govern-
 ment  is  clear.  It  is  a  landlord  capi-
 talist  Government  led  by  big  bour-
 geois.  Here  ig  definite  proof  of  that.

 “The  sad  truth  is,  in  no  sphere
 of  public  activity  in  our  country
 since  independence  hag  the  hiatus
 between  precept  ang  practice,  bet-
 ween  policy  pronouncements  and  ac-
 tual  execution,  been  as  great  as  in
 the  domain  of  land  reforms.”
 So,  your  professions  are  very  good,

 but  your  performance  is  just  the  con-
 trary.  That  ia  why  this  plan  is
 bound  to  fail,  Again  there  will  be  a
 reproduction  of  the  existing  relations
 of  production  that  means  there  will
 further  disparity  between  the  affluent
 sections  and  common  masse,  between
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 the  rich  and  the  poor.  It  is  inevitable
 The  result  is  that  the  economy  will
 have  to  pass  through  bigger  and  big-
 ger  crisis;  it  is  not  a  temporary
 phenomenon,  a  passing  thing.  So,
 the  time  has  come  for  some  hard
 thinking.

 Your  Approach  to  the  Plan  is  based
 on  the  calculation  that  there  will  be
 stability  in  price.  It  ig  something
 which  has  already  beer:  blown  up.
 Your  objective  is  to  raise  the  standard
 of  living  of  the  30  per  cent  of  the
 people  who  are  at  the  bottom  to  a
 level  which  is  above  the  poverty  line.
 Your  arbitrary  fixation  of  the  poverty
 line  shows  how  callous  you  are.  You
 have  fixed  a  per  capita  cOnsumption
 limit  of  less  than  Rs  20  per  mensem
 as  below  the  poverty  level.  If  a  per-
 son  gets  a  consumption  capacity  of  Rs.
 20  per  mensem,  he  is  not  considered
 poor.  That  means  all  the  factory
 workers  are  above  the  poverty  line
 and  they  are  not  poor.  This  shows
 your  total  bureaucratic  attitude  to-
 wards  the  common  people,  the  toiling
 masses.  This  is  the  usual  attitude  of
 the  capitalists,  the  landlords  to  th?
 workers  ang  poor  people.  This  out-
 look  also  shows  the  class  chracter  of
 the  Government.

 What  is  the  solution  given  here?  In
 order  to  raise  the  level  of  the  30  per
 cent  of  the  people  at  the  bottom,  you
 want  to  reduce  the  consumption  of  the
 people  at  the  top  of  30  per  cent.  It
 is  not  clearly  mentioned  as  to  how
 you  will  reduce  the  consumption.  You
 say  that  you  will  put  some  restraint
 On  their  consumptien  capacity,  but  it
 will  not  be  at  the  accrual  point  of  in-
 come.  They  will  be  allowed  to  earn
 as  much  income  ag  they  can.  You  are
 not  prepared  to  hit  them  there.  But
 after  allowing  them  ful  income  through
 tblack  money,  hoarding,  intensive  ex-
 ploitation  of  workers  in  the  factories
 by  mechanisation  and  various  other
 methods,  you  try  to  put  some  restric-
 tions.  Tt  ig  not  clear  as  to  how  these
 restrictions  will  actually  work  in  prac-
 tice.

 Tf  there  ig  nn  full  lard  reform,  भी
 the  toffers  are  not  mace  the  owners
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 of  the  land  in  the  rural  areas,  there
 will  not  be  any  removal  of  poverty.
 That  is  the  basic  and  fundamental
 thing.  Yet,  all  the  laws  of  the  coun-
 try  and  the  entire  socio-economic
 structure  is  just  opposed  to  it,  So,
 you  will  not  be  able  to  make  any
 headway.  In  your  approach  to  the
 Plan  you  say  that  the  land  ceiling
 should  be  completed  by  December,
 1973,  But  nobody  is  thinking  of
 executing  the  land  ceiling  policy,
 now.

 So,  these  slogans  remain  absolutely
 baseless.  These  will  never  materialise
 because  you  are  not,  really,  interested
 in  attacking  the  upper  sections  of  so-
 ciety.

 What  is  the  suggestion  made?  I  re-
 fer  to  pp.  52-53—I  quote:

 “There  is  little  chance  of  carry-
 ing  conviction  with  the  workers  and

 employees  about  the  need  to  exer-
 cise  due  restraint  in  putting  forth

 wage  claims  if  a  similar  discipline
 cannot  be  imposed  on  those  who
 draw  their  income  from  property
 and  enterprises”
 Can  you  impose  discipline  on  these

 upper  sections  of  the  people?  You
 are  absolutely  powerless  They  are
 more  powerful  than  you.  You  Minis-
 ters  will  be  removed  ‘ut  they  cannot
 be  put  under  discipline.  Then,  your
 way  out  is—I  quote

 “In  private  industry  and  trade,
 excessive  incomes  arise  from  (i)
 exercise  of  monopoly  power  and
 adoption  of  restrictive  practices
 etc.”

 But  I  have  just  read  out  how  mono-
 polies  are  being  given  full  scops  to
 increase  their  profits  how  they  are  in-
 creasing  profits  at  the  east  of  the  ९  m-
 mon  people  So,  you  are  expecting  to
 put  discipline  on  them!

 Then,  you  say:
 “(ii)  resort  to  corrupt  practices

 by  management....

 Here,  [  say,  corruption  is  now  wide-
 spread.  ‘You  are  absolutely  powerless
 to  check  corruption.
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 As  regards  “(ih}  exploitahdn  of
 workers,  suppliers  and  consumer”,  that
 exploitation  38  further  intensified  The
 work  load  is  heavily  increasing,  the
 workers  are  being  retrenched  In
 Calcutta,  the  Jay  Engineering  Factory
 38  closed  It  38  not  runnug  because
 Lala  Charit  Ram,  the  big  business
 magnate,  hag  demanded  that  thousand
 workers  should  be  retrenched  a,  they
 are  surplus  He  is  now  putting  pres-
 sure  on  the  union  to  increase’  the
 neavy  work-load  So  you  cannot  con.
 trol  the  exploitation  of  workers

 Coming  to  “Qv)  black-marketing
 and  profiteering”,  you  cannot  control
 it.

 Then,  you  say,  “(v)  abuse  of  quotas,
 permits  and  licences,  and  (vi)  tax  eva-
 sion  and  avoidance  ’  You  are  power-
 less  there

 Thig  is  the  solution  given  by  the
 Apnroach  paper

 ‘In  tle  imterest  of  equality  and
 stability  mcomes  policy  must  s7ek
 tu  restrain  to  the  maximum  the  ex-
 éssive  incom,  arising  fiom  all
 sources’

 You  are  not  tryims  to  check  these
 thmgs  You  are  powerless  there  you
 are  absolutely  weak.  You  want  to
 retrict  their  excessive  incumes  How
 can  you  Plan  operate?  How  can  you
 go  towards  socialist  society?  Is  this
 the  way  going  towards  socialist  so-
 ciety?  No  This  is  the  capitalist  way
 You  are  defending  this  type  of  ex-
 ploitation  You  ate  not  prepared  to
 even  check  these  monopopies  this  type
 of  black  money  and  this  type  of  cor~
 ruption  and  exploitation

 That  is  why,  I  say,  the  entire  basis
 of  the  Plan  Approach  is  absolutely
 class-based  and  class-oriented.  Dur-
 ing  the  last  four  Five  Year  Plans,  the
 capitalism  has  been  further  strengthe-
 ned  Money  has  been  concentrated
 mere  in  the  hands  of  a  few  big  busi-
 ness  families  hig  process  is  going
 an.  Your  Fitth  Five  Year  Plan  has

 ns
 “Tie  waste  Sead  ae
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 है...  हेफिएन  is  that  tt  will  repte-
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 duce  the  same  thing  in  a  bigger  mag-
 nified  way.

 Your  slogan  of  self-relance  has
 been  complei¢’y  blown  up  I  want
 to  give  some  figures  Here  is  another
 Report  submitted  to  the  Government
 recently,  by  &  high-level  committee
 set  up  to  examine  and  review  the
 guide-line  pertaining  to  foieign  col-
 laboration.  This  Report  was  submit-
 teg  in  July,  long  after  the  submission
 of  this  Approach  paper  The  conclu-
 sion  of  the  Report  is  that  too  high  a
 price  us  being  paid  for  foreign  colla-
 boration  The  Report  says  that  the
 Government  has  taken  more  than
 thret  y°ars  40  act  on  the  recommen-
 dations  of  the  Dutt  Committee  which
 was  submitied  before  The  Committse
 made  certain  .ecommendations  The
 Study  Group  has  submitted  its  report
 and  it  says  that  the  total  number  of
 collaboration  proposals  approved  till
 now  have  exceeded  3000  The  colla-
 boration  :s  increasing,  the  foreign
 capital  i8  coming  and  the  foreign
 capital  is  taking  back  ther  pro-
 fits  and  charges  for  know-how  and
 other  charges  on  a  big  scale  Those
 reports  are  also  coming  in  the  daly
 press  and  if  you  go  through  all  these,
 you  will  see  that  this  slogan  of  self-
 reliance  38  absolutely  a  bunkum
 There  are  other  figures  also  The
 slogan  of  self-rehance  is  also  a  mis-
 nomen,  a  deception,  and  under  cover
 of  that  you  are  really  having  secret
 deals  with  all  foreign  monopoly  capi-
 talists  to  come  to  some  secret  under-
 standing,  Mr  Dhar  has  just  now  said
 the  because  of  objective  compusion—
 +  understend  objective  compulsion—,
 unless  we  give  greater  importance  to
 tlhe  core  sector,  the  future  of  the  eco-
 nomy  will  be  totally  bleak,  more  and
 more  we  will  have  to  depend  on  im-
 ports  More  and  more  their  prices
 are  rising  and  they  are  using  all  types
 of  manoeuvres  to  extract  money  from
 the  Government  Recently,  yesterday
 or  the  day  before  yesterday,  I  read  in
 the  Economic  7७8०४  that  already  there
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 have  decided  to  purchase  some  more
 shares  and  become  5l  per  cent  share-
 holders.  There,  the  terms  and  condi-
 tions  are  that  a  higher  price  has  to
 be  paid.  Also  the  unauthorised  re-
 fining  which  these  Companies  were
 doing  so  Jong  illegally  hag  been  lega-
 lised  by  the  Government  ang  some
 payment  will  be  made  to  these  foreign
 companies  That  means,  further  ex-
 traction.  They  have  extracted  money
 from  the  Government  and  they  will
 repatriate  that  money  to  their  home
 countries.

 How  Government  is  faithful  to  its
 slogan  of  self-reliance  can  also  be
 judged  from  the  new  industrial  policy.
 The  new  industrial  policy  has  opened
 further  scope  for  investment  by  fore-
 ign  monopoly  capitalists  in  India;  the
 sectors  which  were  previously  restric-
 ted  are  now  being  opened  up.  There  is
 one  statement.  Mr.  H.  N.  Sethna,
 Chairman  of  the  Fertiliser  Corpora-
 tion  of  India,  has  stated  that  a  num-
 ber  of  mechanical  failures  occurred
 mostly  in  imported  machines.

 It  is,  therefore,  difficult  to  accept
 that  Government  intends  to  pursue  a
 policy  of  self-reliance  It  seems  from
 government  loang  that  Government  is
 going  to  rely  on  private  foreign  capi-
 tal  or  costly  foreign  bank  loans  This
 is  mortgaging  the  country  to  protect
 the  present  property  relations.

 Moreover,  in  this  Approach  to  Fifth
 Plan  there  is  already  provision  for
 Rs  3,000  crores  of  foreign  aid.  Gov-
 ernment  have  said  in  this  document
 that  they  want  to  reach  a  stage  when
 the  net  foreign  aiq  will  be  zero  as
 regards  debt  servicing.  But  the  to
 tal  money  that  the  Government  have
 to  pay  to  the  foreign  countries  in
 termg  of  debt  servicing  and  in  terms
 of  other  liabilities  goes  on  increasing.
 And  your  loan  of  Rs.  3000  crores  pro-
 bably  will  not  be  sufficient  to  reach
 that  stage.  So,  you  will  have  to  more

 particularly,
 Monetary  Fund  or  the  World  Bank
 and  thet  will  also  Yacreste  our  de-
 pendende  on  foreign  ait.
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 A  rate  of  growth  of  5.5  per  cent  48
 envisaged.  We  want  that  rete  of
 growth  should  be  further  increased.
 But  on  the  basis  of  the  present  indi-
 cations  of  production  and  the  experie-
 nee  of  the  last  two  decades  and  the
 past  four  Plans  where  the  rate  of
 growth  has  further  deceased  and  spe-
 cially  the  performance  in  the  Fourth
 Plan  does  not  justify  the  claim  that
 your  target  of  5.5  per  cent  produc-
 tion  growth  you  will  be  able  to  attain
 and  maintam.

 Simularly  ig  the  question  regarding
 exports.  Now  exports  have  become  a
 compulsion  to  us  in  order  to  repay
 back  the  debt-servicing  and  our  lia-
 bilities.  All  these  foreign  companies
 are  taking  huge  porfits  out  of  the
 country.  One  company  ig  taking  ten
 times  the  amount  they  have  invested,
 in  one  year.  There  are  astonishing
 figures  I  think  you  all  konw  about
 this—how  the  foreign  companies  are
 repatriating  huge  amounts  of  profits
 from  this  country  So,  if  these  things
 are  allowed,  then  the  question  of  a
 favourable  balance  of  trade  is  out  of
 question  Moreover  when  England
 has  entered  the  ECM  our  exports  have
 become  more  difficult  in  ECM  coun-
 tries  which  have  big  competition  with
 other  capitahst  countries  in  the  world
 market.  That  is  why  pressure  is  put
 ‘bv  the  big  business  and  the  private
 mononolists  here  ‘hat  more  and  more
 relief  is  necessary  Already,  the  Com-
 merce  Minister  has  declared  that  the
 yute  industry  will  be  free  from  ex-
 port  duty  ‘This  means  vou  will  have
 to  impose  a  greater  fax  burden  on  the
 common  masses  [0  make  up  that  de-
 ficit  and  by  inmposing  further  burden
 on  the  people  through  indirect  taxes
 you  will  help  a  further  rise  in  prices
 ang  if  there  is  a  further  rise  in  prices,
 our  exports,  will  not  get  any  encou-
 ragement  and  if  there  is  an  internal
 rise  in  prices,  exports  are  bound  to
 suffer  and  the  imports  will  increase.
 There  will  be  a  favourable  dor
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 itself  they  can  get  more  profits  than
 in  the  external  market.  That  is  why
 the  rise  in  prices  is  a  discouraging factor  for  increase  in  exports.

 Because  my  time  ig  up,  I  am  con-
 cluding  with  these  words  that  the
 time  has  come  for  a  serious  thinking
 -~here  I  agree  with  Mr.  Dhar—it  is
 necessary.  So,  I  request  you  to  give
 your  serious  thought  to  this.

 Now,  two  types  of  social  systems
 are  being  counter-posed.  If  real  80-
 cialism  is  built  up,  we  will  be  able  to
 solve  all  the  basic  problems  of  the
 masses,  There  is  no  unemployment  in
 China.  There  is  no  unemployment  in
 Vietnam  and  in  all  the  socialist  coun-
 tries.  Your  system  has  completely
 failed  to  solve  the  unemployment  pro-
 blem.  There  is  no  price  rise  in  so~
 cialist  countries.  Your  system  has
 completely  faileg  to  check  the  price-
 rise  and  the  prices  are  rising  sky~
 high  So,  people  will  judge  and  choose
 between  your  system  and  the  socialist
 system,

 Whether  you  want  existig  system  or
 a  true  socialist  system—the  crisis  has
 pose’  the  choice  of  this  alternative  be-
 fore  the  people  More  and  more  our
 people  will  realise  the  differences  of
 these  two  systems  and  more  from  be-
 low  ‘hey  will  come  forward  with  that
 alternative  choice  ang  there  is  no
 other  way.  This  is  the  only  way  out.
 But  for  the  time  being,  our  suggestion
 ig  this.  You  must  be  bold  enough  to
 attack  the  foreign  monopolists  and  the
 foreizn  capitalists.  Our  suggestion  to
 the  Government  is  this.  You  should
 take  over  all  foreign  concerns,  you
 should  put  moratorium  on  foreign  debt
 payments,  there  should  be  no  foreign
 loans  or  borrowings  on  onerous  terms,
 you  should  embark  upon  nationalisa-
 Hon  of  Indian  monopoly  houses  which
 878  the  sources  of  black  money.  You
 should  take  away  al]  the  lands  of
 Jandideds  who  go  not  contribute  their
 anual  Latour  in  the  essential  agricul.

 and  distribute  them
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 with  preference  to  Harijans  and  adi-
 vasis,  There  should  be  cancellation
 of  all  their  debts  to  money-lenders
 and  landlords,  there  should  be  close
 economic  relationship  with  the  bur-
 geoning  socialist  world  mcluding
 China.  There  should  be  development
 of  economic  relations  and  friendly
 ties  with  underdeveloped  countries
 like  ours.

 Sir,  these  are  the  ways  of  achiev-
 ing  self-reliance  and  these  measures
 will  help  us  to  come  out  of  the  crisis
 at  the  present  stage.  I  hope  some
 awareness  and  reality  will  dawn  on
 them  and  they  will  start  re-thinking
 about  the  whole  system,  Unless  pro-
 perty  relations  are  changed  and  a
 fundamentally  new  system  is  built  up
 there  is  no  hope  for  the  future.

 श्री  मधु  लिमये  (बांका):  मेरा  व्यवस्था
 का  प्रश्न  है  ?  में  पहले  भी  उठाना  बाहता  था
 लेकिन  चूकि  मुझे  कुछ  सबूत  इकट्टा  करना  था
 इसलिए  मैं  ने  सयम  किग्रा  1

 MR.  DEPUTY  SPEAKER:  I  have
 seen  that.  Just  a  minute.  Please  sit
 down,  Hear  me  first.  I  have  just  got
 your  letter.  I  am  examining  it.  This
 cannot  be  raised  in  the  midst  of  a
 discussion,

 श्री  मश्रु  लिमये  उपाध्यक्ष  महोदय,
 सदन  की  व्यवस्था  का  सवाल  ्  I
 It  is  according  to  the  rules.

 श्राप  मंत्र  पहले  कहने  द इ 3  दीजिए  i

 MR.  DEPUTY-SPEAKER:  Please
 lsten  to  me.  What  you  have  written
 to  me  relates  to  something  else.  I  will
 ‘examine,  You  can  do  it.  after
 this  item  is  over  and  before  the  next
 item  is  taken  up.  Your  subject  mat-
 ter  does  not  rélate  to  the  subject
 presently  under  discussion.  It  will  be
 gravely  irregular  if  I  were  to  divert
 the  attention  of  the  House  to  this
 thing,  I  am  having  it  examined  and
 before  we  take  up  the  Private
 Meinbers’  Business  at  3  P.M,  I  shall
 tty  ६0  give  you  an  epportintity,
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 Shri  B.  R.  Bhagat:

 SHRI  B.  R.  BHAGAT  (Shahabad):
 The  House  will  agree  tha:  it  is  discus-
 sing  one  of  the  most  important  do-
 euments  which  has  been  placed  on
 the  Table  of  the  House,  The  Ap-
 proach  to  the  Fifth  Plan,  on  the  suc-
 cessful  implementation  of  which  de-
 pends  the  future  of  this  country,  the
 future  of  the  new  society,  the  socralist
 society,  that  we  are  trying  to  build
 up.  The  Planning  Minister  in  his
 inimitable  style  has  very  ably  and
 comprehensively  presented  this  do-
 cument  and  in  a  realistic  manner  he
 did  not  fight  chy  of  saying  some  un-
 pleasant  t  also.  That  shows  his
 clarity  of  vision  and  the  candidness
 with  which  he  is  approaching  this
 problem.  It  is  only  in  this  way  that
 this  problem  can  be  approached.

 I  am  sorry  to  say  so.  We  have  heard
 the  total  denunciation  completely—I
 would  say  rather  subjective  denuncia-
 tion—because,  I  think,  that  almost
 every  word  in  this  document  that  has
 been  said  has  been  rejected,  I  felt
 that  perhaps,  there  is  no  meeting
 ground  between  the  hor.  Member
 who  spoke  just  before  me
 and  what  is  presented  in
 this  Approach  paper.  That  _  is
 because  he  may  be  speaking  from  the
 text  book  of  his  party  2nd  the  rociet;
 to  which  he  belongs  It  is  not  rea-
 listic  to  compare  what  is  happening
 in  China  with  us  here.  २  is  true  that
 one  fact  should  be  accepted  Some-
 body  called  this  document  as  a  docu-
 ment  of  hoax.  Look  t  the  first
 sentence  in  this  document.  That  3
 removal  of  poverty  and  economic
 self-reliance.  How  can  we  call  this  as
 a  hoax?  Later  on,  however,  he  has
 accepted  the  principles  behind  the
 Approach  ae  unexceptionable,  He
 bes  dealt  with  the  principles,  But,
 he  thinks  thet  this  Government  will
 pot  be  able  to  implement  that.  In
 दा"  economy:  certain  distortions  have
 taken  plage  in  this  equntry.  You
 cannot  cali  this  dosyment  which  re-
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 *“Igisters  the  future  of  this  couritry  as  a
 phoax.  That  shows  the  mental  attitude
 and  the  philosophy  which  the  han.
 Member  is  having.  He  is  going  out
 of  the  reality  of  the  situation.  Take
 for  example  what  the  Planning
 Minister  himself  has  said.  The  basic
 assumption-the  major  assumption-in
 &  planned  development  is  the  stabilty
 of  price—this  is  what  he  has  said.
 And  he  haz  expressed  a  deep  concern
 on  the  recent  spiralling  of  prices.  I
 know  it  has  posed  a  great  problem  to
 you  ang  to  the  country  But  the
 fact  remains  that  this  is  a  temporary
 phenomenon.  This  should  pot
 obscure  the  definite  progress  that  has
 been  registered  in  this  country,  See
 the  situation  today  and  the  one  that
 ‘was  in  existence  a  few  years  ago.  We
 are  now  facing  a  terrific  economic
 situation  and  drought  «ituttion,
 These  have  completely  upset  cu:
 economy,  It  has  knockeq  our  bottom
 out  of  the  cconomic  stability  Even
 then  we  have  been  making  progress.
 That  is  because  of  the  strength  of  the
 economy—the  imfrastructure  that  has

 been  built  ove:  a  period—we  have
 been  able  to  make  progress  without
 dependence  on  outside  help  If  you
 compare  the  situation  four  or  five
 yer  igo,  that  m  1967-68,  we  de-
 clared  the  Pian  too  rigid  Similar
 economic  situation  was  there  That  is
 why  development  plans  and  various
 programmes  could  not  be  undertaken.
 See  the  difference  to-day  as  compared
 to  what  it  was  five  years  ago.  There
 are  some  pcople  to-day  who  say  that
 we  could  have  a  plan  holiday.  I  think
 it  is  not  only  a  Gosnel  truth  but,  if  I
 May  say  so,  it  i>  anti-national  to
 speak  of  a  plan  holiday  ‘You  can
 call  it  anti-people.  But,  is
 is  not  in  the  interest  of  the
 people.  They  completely  ignore  the
 strength  of  the  economy  to-day.  I
 think,  the  Planning  Minister  has  very
 rightly  said  that  the  approach  to
 meet  the  situation  is  to  strengthen
 our  basic  instrument  of  plan  imple-
 mentation  and.  to  have  a  re-appreisa}

 ५2  ign—sh  entiye oes  s
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 gthen  the  plan  against  distortiong  that
 are  taking  place  and  not  to  throw
 Gur  hands  into  helplessness  and  to  say
 thar  we  nave  a  plan  holiday.  Tf  think
 the  hon.  Member  said  so  many
 undesirable  things.  He  was  telling
 that  our  approach  is  to  build  up  a
 socialist  somety  and  how  to  eliminate
 monopoly  capatlism,  We  are  in
 agreement  with  all  this  and  there  is
 ho  difference  of  opinion  about  it.  Why
 should  we  wax  eloquence  over
 this?  The  only  difference  is  that
 he  wants  to  do  it  in  a  cer-
 ain  manner  but  we  are  trying

 to  do  it  in  a  certain  manner,  The
 socialist  pattern  of  society  that  we
 have  envisaged  for  this  country  is
 different  from  the  society  which  he
 and  his  party  has  in  mmd.  We  want
 a  democratic  socialist  somety  but  he
 w  sts  a  completely  regimeuted  socie-
 ty  Therfore,  it  may  be  posible  that
 there  are  certain  advantages  and  dis-
 advantages  in  these  two  societies.  It
 is  better  to  accept  this  fact  Look  at
 the  economic  situation  in  Europe.
 Look  at  the  capitalist  society  in
 Europe  or  even  the  affluent  society

 Western  Europe  and  North  Ame-
 tiea  They  aj]  are  facing  the  prob-
 lems  of  ‘high  prices.

 Then,  there  is  also  the  problem  of
 the  floating  exchange  rate.  Such  a
 situation  does  not  obfain  in  the  socia-
 list  soci

 ore
 ang  ther  is  a  very  good

 record  of  stability  of  prices  there.
 That  is  also  a ee  is  also  to  be
 admitted  that  much  of  the  problems
 that  we  have  to  face  is  an  extension

 means  of  economic  production,  have
 not  been  complete  ted  from
 these  factors.  All  this  is  true.  But

 ba
 ह...  that  we  are

 a
 ectiree

 that  we  have,  the
 of

 ete

 it  and  the  and
 the  ec  and  the  framework
 tha’

 e
 in  the  Plan,
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 iq  the  first  oint  that  I  would  like  to
 make, y

 The  main  distortion  that  has  taken
 place  and  which  in  some  way  shadows
 the  futate  vision  of  prdgres-
 sive  growth  and  growth  with
 social  justice  in  this  country  is
 because  of  the  high  prices.  I
 think  the  Planning  Minister  will  be
 well  advised  to  take  the  House  and
 the  country  into  confidence  on  how  he
 is  going  to  tackle  this  problem.  Of
 course,  I  know  that  there  are  exer-
 tises  going  on  in  the  Planning  Com-
 misioh  and  in  the  Government,  and
 they  are  goihg  to  tackle  this  problem
 successfully.  But  they  will  have  to
 underline  the  instrument  of  Plan  im-
 plementation.

 My  hon  friend  talked  of  the  con-
 sumption  level  of  Rs.  20,  but  that  was
 on  the  basis  of  the  960-6l  prices.  To
 reach  this  consumption  level  at  1970-
 प्र  prices,  one  would  require  Rs,  27,
 and  to  reach  it  as  the  ‘1973-74  prices,
 ‘one  would  require  Rs.  45.  But  the
 level  of  ‘the  lowest  YO  per  cent
 bracket  of  the  population  is  ‘below
 that  So,  is  it  not  wise  if  we  take
 steps  towards  the  removal  of  poverty
 and  we  fing  a  consumption  level  of
 Rs.  45  at  1978-74,  prices,
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 this,  because  I  do  not  know  whether
 by  a  mere  reduction  by  8  per  cent  of
 the  cosumption  level  of  the  top  30
 per  cent  bracket,  we  shall  be  able  to
 increase  the  consumption  level  cf
 the  lowest  30  per  cent  bracket  of  the
 society  to  the  level  of  Rs.  44  or  45,
 I  think  this  has  to  be  gone  into  fur-
 ther,  because  on  this  depends  the
 strategy,  the  policy  framework  and
 the  implementation  of  the  Plan  be-
 cause  this  country  is  now  at  a
 time  whena  very  drastic  re-
 duction  in  the  consumption  pat-
 terr.  of  the  affluent  sections  of
 the  society  is  needed,  and  we
 cannot  just  do  lip-service  to  it  but
 we  have  to  take  serious  action  on  it.
 Some  people  say  that  we  should  shut
 out  the  air-conditioners  and  refri-
 gerators;  if  it  produces  results,  it
 may  be  done,  but  the  basic  thing  is
 something  else.  Take,  for  example,
 the  very  important  question  of  cotton
 textiles,

 We  are  exporting  Rs.  0  crores
 worth  of  cotton  textiles.  And  we  are
 importing  Rs.  8  crores  worth  of
 cotton  every  year.  And  with  his
 Rs.  478  crores  worth  of  cotton,  you
 know  the  fine  cotton  goes  for  the  con-
 sumption,  for  the  requirements  of  the
 upper  30  per  cent  bracket  of  our
 people.  What  interest  does  it  serve?
 Why  cann't  we  feshion  the  produc-
 tion  pattern  of  the  entire  textile  in-
 dustry?  Why  don’t  you  have  four
 to  five  varieties  for  mass  consump-
 tion?  They  can  be  produceq  much
 cheaper  in  the  public  sector,  and  if
 necessary,  not  only  modern  mills
 have  to  be  organised  to  produce
 mags  consumption  cotton  textiles  but
 the  entire  finer  variety  should  be  re-
 served  for  exports.  This  will  not
 eliminate  the  import  of  cotton  but  it
 will  be  a  bigger  step  towards  the  re-
 duction  of  the  consumption  of  the
 affluent  section,  the  conspicuous
 section,  of  the  people.

 .

 Similarly  housing.  Take  -ountry
 ke  Japan  for  exemple.  Tt  is  8  capi-
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 talist  country.  .  It  is  a  model  of  the
 most  successfully  developed  examples
 in  the  world  today.  But  even  in  the
 earlier  stages  what  was  its  position?  I
 had  been  there  in  those  days,  and  I
 saw  almost  half  of  Tokyo  obliterated
 and  pot-holes  everywhere.  But  there
 was  a  ban:  nobody  could  construct  a
 house  in  Tokyo  for  a  number
 of  years.  Everything  was  con-
 fined  to  public  buildings  or
 hotels  or  hospitals.  The  entire
 resources  of  cement  and  iron
 everything  that  was  scarce,  was  used
 in  that  direction,  Why  can’t  we  do
 so  here?  Now,  we  have  the  poor
 people,  the  middle  class  people  and
 others  who  cannot  afford  to  live  in  a
 decent  house,  whereas  the  other
 luxury  buildings  are  going  on.  So,
 why  can’t  we  take  8  policy  decision?
 For  example,  we  should  ban  house
 construction  of  more  than  a  lakh  of
 rupees,  and  all  the  scarce  resources
 ike  cement  and  iron  should  be  utilised
 for  building  public  buildings,/housing
 for  the  slum  clearance  schemes  and
 catering  to  the  needs  of  the  poor
 people.  ‘You  see  how  Moscow  was
 developed  in  the  60’s.  Almost  eight
 million  flats  a  year  were  cons-
 tructed  in  Moscow.  They  have  de-
 vised  not  only  cheap  construction
 but  the  entire  thing  was  oriented  to-
 ‘words  mass  consumption  and  mass  re-
 quirements,  whereas  here,  whether  it
 is  housing  or  textiles  or  various
 other  items,  the  entire  production
 pattern  is  oriented  to  the  needs  of  the
 upper  30  per  cent  bracket  of  the
 population.  Therefore,  we  should
 not  only  satisfy  ourselves:  by  making
 a  statement  that  the  consumption
 pattern  of  the  upper  section  should
 be  reduced,  but  we  have  to  concretise
 the  steps  and  take  bigger  steps  in
 which  they  can  be  done,  and  only  if
 you  put  this  in  a  proper  manner  we
 will  be  creating  a  climate  in  which
 not  only  we  will  be  achieving  our
 objective  but  will  be

 ped
 real

 people's  participation  and  jusiasm
 and  the  hopes  of  persons  Hke  Mr.
 Samat  Mukherjeé  who  say  that  this
 Government  will  not  be  dolig  any-

 .  thing  wil)  also’ be  belied.
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 Sir,  I  would  like  to  issue  a  very
 friendly  advice  to  the  Planning  Minis-
 ter.  Because  of  the  distortions  in
 the  price,  namely,  a  high  price  rise,
 there  is  already  a  talk  of  the  high
 prices  having  eaten  into  our  re-
 sources.  Somebody  said  the  Plan  is
 in  for  a  cut  of  I0  per  cent,  to  main-
 tain  the  same  physical  target  or  to
 maintain  the  same  rate  of  growth  of
 5.5  per  cent  or  we  may  have  to  in-
 crease  the  financial  resources  and
 financial  targets,  That  will  mean  an
 additional  resource  mobilisation  and
 with  all  its  implication  in  the  balance
 of  payment  situation.

 Here,  I  must  compliment  the  Plan-
 ning  Minister  and  his  expert  advisers
 This  Plan  ag  a  purely  technical  model
 has  been  vonceived  more  scientifical-
 ly;  may  be  so  because  they  have  the
 experience  of  the  four  Plans  and  this
 Plan  has  a  flexible  element  built  into
 it.  The  first  Plan  was  purely  on  the
 Keynes  model,  on  which  performance
 and  other  things  as  a  growth  indica-
 tor  were  emphasised.  The  second
 Plan  was  conceived  by  Prof.  Mahala-
 nobis  as  a  page  from  the  Soviet  Plan-
 ning,  in  which  the  emphasis  was  on
 capital  goods  as  a  growth  indicator
 and  g  public  sector  was  created.

 44.00  hrs.

 That  Plan  did  not  take  into  ac-
 count  the  demand  distortions  or  the
 balance  of  payments  distorations.
 Later  on  when  balance  of  payments
 constraints  appeared,  the  talk  ‘save
 the  core’  was  there.  The  third  and  the
 fourth  Plans  were  a  little  advance-
 ment  on  the  Second  Plan;  they  took
 into  account  the  demand  conditions.
 But  the  Fifth  Plan  approach  that  we
 have  is  based  on  the  inter-regional
 optimisation  of  the  model.  It  is  the
 concept  of  optimality  which  is  the
 basic  factor  in  this.  It  is  neither  a
 static  model  nor  a  homogenous  model;
 it  is  a  non-homogenic,  non-linear
 ‘model,  You  have  fixed  the  physical
 targets;  you  have  terminal  points
 ‘whether  it  is  steel  or  ofl  or  food  pro-
 duction  but  you  have  also  introduced
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 into  it  a  flexible  element  and  if  dis-
 tortions  are  there  in  one  place,  it  will
 affect  the  others.  The  entire  Plan  is
 the  core,  whether  it  is  agriculture  or
 industrial  development  or  even  edu-
 cation  and  social  services;  it  is  com-
 pletely  welded  togethor  and  it  stands
 or  falls  as  a  whole.  Therefore  to  talk
 of  a  core  today  ३38  a  misnomer.  I
 compliment  the  Planning  Minister
 for  introducing  a  new  technique  in
 planning  which  meets  the  require-
 ments  of  the  situation  and  the  new
 dimensions  that  the  economy  is  tak-
 ing  I  think  if  the  implementation  is
 eorrect  and  good,  the  plan  is  built  in
 against  distortion.

 I  shall  come  to  the  implementation
 aspect  because  the  entire  thing  rests
 on  implementation.  Planning  is  no-
 thing  unless  it  brings  about  a  change
 in  society  and  reorientation  of  pro-
 duction  relation  in  the  rural  or  in-
 dustrial  economy  and  creates  a  new
 man  and  emphasises  on  the  toiling
 millions  in  the  villages  and  urban
 areas.  It  is  the  entire  restructuring  of
 society:  it  is  social  engiseering.  If,  we
 have  failed  in  implementation  in  the
 past,  it  is  not  a  shame.  We  have  at-
 tempted  big.  It  was  restructuring
 completely  medieval  society,  colonial
 society  which  was  exploited  for  ages.
 It  can  be  changed  through  a  big
 national  effort.  Therefore  what  is
 required  is  a  new  approach  and
 people’s  involvement,  political  invol-
 vement  and  faith  in  the  Government.
 That  38  why  I  was  very  much  pained
 by  the  speech  of  Mr.  Mukherjee  which
 tried  to  destroy  that  faith  and  weaken
 the  will  of  the  country.  That  is  not
 the  way  in  which  a  plan  is  implement-
 ed.  He  also  wants  the  plan  to  be  im-
 plemented.  Therefore,  the  responsi-
 bility  of  umplementing  the  plan  rests
 on  the  party  to  which  I  belong,  al-
 though  it  is  not  a  party  plan.  It  is
 a  national  plan  and  the  total  involve-
 ment  of  the  people  is  required.
 Therefore,  whether  it  be  the  public
 sector  or  the  rural  sector,  we  have
 to  refashion  our  administration  and
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 the  Planning  Minister  was  very
 much  right  when'he  referred  to  effi-
 ciency  in  public  sector  or  rural  sector

 any  other  sector.  Today  that
 country  survives  which  produces  the
 highest  efficiency,  where  productivity
 per  man  is  the  highest  Take  the
 example  of  Japan  or  any  other  so-
 cialist  country

 MR  DEPUTY-SPEAKER:  Nobody
 disputes  this  generality.

 SHRI  B  R.  BHAGAT.  I  am  sorry
 you  are  saying  this  is  generality.

 MR.  DEPUTY-SPEAKER  Nobody
 disputes  the  necessity  for  efficiency
 that  is  what  I  was  saying

 SHRI  8  R  BHAGAT  I  was  mak-
 ing  the  point  that  a  big  chunk  of  re-
 source  mobilisation  38  there  in_  the
 manageinent  of  the  public  seciu:  Al-
 most  4000  to  15,000  crores  of  rupees
 account  for  that  So,  we  have  to  im-
 prove  the  management  of  the  public
 sector  and  enlarge  its  scope  by  going
 into  the  consumer  secto:  ete  Simi-
 larly,  in  the  rural  areas  unless  you
 improve  the  relations  between  the  tl-
 Je:  and  the  owner  and  unle.s  land  re-

 ns  are  umplemented,  we  cannot
 make  g  big  impact  Take  the  exam-
 ple  not  only  of  socialist  countries  but
 even  Japan,  where  Jand  reforms  have
 been  iniplemented.  it  is  a  small  farm
 unit  but  the  efficiency  is  so  high  and
 productivity  is  also  very  high.  In
 India  the  smal)  farmer  finds  it  hard
 to  get  seeds,  fertilisers  and  other  ex-
 tension  activities.  In  a  country  like
 Japan,  all  these  things  go  the  door  of
 the  farmer.  So,  unless  we  change  the
 psychology  of  the  district  administra-
 tion  ang  see  that  everything  goes  to
 the  farmer,  the  efficiency  of  the  far-
 mers  cannot  increase  and  so  produc-
 tivity  from  land  cannot  increase.  That
 is  the  most  important  thing.  Sir,  I
 have  not  got  the  time  to  go  into  the
 other  aspects  of  implementaion.

 I  will  conclude  by  saying  that  the
 approach  to  the  fifth  plan  is  in  the
 direction  of  building  up  a  socialist  so-
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 ciety,  removing  poverty  and  achiey-
 ing  measure  of  self-reliance.  But  it
 has  to  be  implemented  with  the  grea-
 test  efficiency  in  all  the  sectors.

 श्री  सरण्‌  पडे  (गाजीपुर)  उपाध्यक्ष
 महोदय,  हम  लोग  पाचवी  पजवर्थीय  योजना
 की  दिशा  पर  बहस  कर  “हे  है।  यह  मही  है  कि
 इस  प्लान  ए८्रीच  मे  एक  नई  दिशा  देने  की  बात

 कही  गई  है  ft  लेकिन  पिछले  पच्चीस  वर्षों  का
 हमारा  अनुभव  वया  है  ?  हम  ने  देखा  है  कि  देश

 में  एक  तरफ  धन  बढ़ा  है  और  दूसरी  तरफ़  गरोबी
 बढ़ी  है,  एक  तरफ़  देश  के  बहुत  मे  भाग  आगे
 बढे  है  ब्रौर  दूसरों  तरफ़  बहुत  है  भाग  पिछड
 गये  हैं  भ्राज  देश  मे  ऐसे  क्षेत्र  भा  है,  जित  को
 देख  कर  यह  नहीं  मालूम  होता  है  एफ  देश  मे
 प्लानिंग  जसी  कोई  चीज  +  1

 मत्री  महोदय  ने  कह।  है  कि  प्लानिंग  में  देश
 के  नव-निर्माण  की  दिशा  हेनी  चाहिए  ,  प्ला-
 निग  के  द्वारा  समाज  का  पूरा  ढांचा  बदलना

 चाहिए  ।  उन्हाने  यह  भी  कहा  है  कि  जब  तक
 जमीन  की  समस्या  पूरी  तरह  हल  नही  होगो  तब
 तक  हमारे  समाज  में  परिवतन  नहीं  आयेगा।
 सबे  से  बडी  समस्या  यही  है  कि  प्लानिंग  को

 लागू  कैसे  किया  जाए।  प्लानिंग  को  कार्यन्वित
 किस  तरह  किया  जाए।  कया  यह  सही  नही  है
 कि  सारी  प्लानिय  ऊपर  बैठ  कर  की  जाती  है
 और  शाज़  भी  इस  बारे  मे  जनता  का  सहग्रोग
 प्राप्त  नहीं  किया  जाता  है  ?

 जब  हमारे  मलरी  लोग  प्लान  एलोकेशन
 करते  हैं  या  प्लानिंग  के  बारे  मे  फैसले  करते  हैं
 तो  ते  फैसले  पूरी तरह  से  राजनैतिक  दृष्टि  से
 किये  जाते  हैं  मैं  उत्तर  प्रदेश  का  उदाहरण
 देना  चाहता  हुं  ।  ग मार्च  को  उत्तर  प्रदेश
 के  मुख्य  मत्री ,  श्री  कमलापति  ज़िपाठी,  ने
 फ़िनास  कमीशन  के  सामने  भाषण  देते  हुए  कहा
 कि  उत्तर  प्रदेश  के  कुल  54  जिलों  मे  से  35  जिले

 पिछड़े  हुए  हैं,  लेकिन  केन्द्रीय  सरकार  की  भोर
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 से  प्रथम  पचवर्षोय  योजना  में  जो  धन  का
 बंटबारा  हुमा ,  'उस  में  उत्तर  प्रतेश  को  24
 रुपये  प्रति-व्यक्ति  के  हिसाव  से  दिया  गया,
 जबकि  प्र॒त्य  राज्यों  को  4  रुपये  प्रति  व्यक्ति
 दिया  गया  है।  दूसरी  पचवर्षीय  योजता  मे  उत्तर
 प्रदेश  का  केन्द्रीय  धन  प्रोप्त  करने  में  पद्भवा
 नम्बर  था  ।  इसी  तरह  से  उन्होंने  बहुत  सारे
 कोटेशन  दिये  है  जिस  मे  उन्होंने  कहा  है  कि
 उत्तर  प्रदेश  में  39  प्रतिशत  ऐसे  गाव  है.  जिन
 का  सड़कों  से  कोई  सवन्ध  नही  है  ।  दवा  में
 शिक्षा  मे,  हर  जगह  राजनाति  से  काम  लिया
 जाता  @  जिस  का  नतोजा  यह  हाता  हे  कि
 हमारे  प्रदेश  क॑  बाका  हिस्से  पिछड'  रह  जाते  है
 शौर  कुछ  हिस्से  श्राम  बढ़  जाते  है  1  हमारे  पूर्वी
 उत्तर  प्रदेश  की  दशा  कितनी  खराब  है  उस  का
 बणन  नही  क्या  जा  सकता  a  मुझे  मालूम  हे  इसी
 सदन  मे  काग्रेस  के  ही  एक  सदस्य  ने  रोते  हुए
 उस  का  वणन  किया  था  ।  उस  समय  पडित
 जवाहर  लाल  नेहरू  जिन्दा  थे शार  तब  पटेल
 कमीशन  नियुक्त  किया  गया  था  ।  लेकिन  में
 समझता  हु  कि  पचवर्षीय  योजना  में  जिस  के
 ऊपर  बहस  हो  रही  है  उस  की  दिशा  मे  कोई

 आमूल  परिवंतन  नही  है।  भ्रभी  जो  श्रप्नोच  प्लात
 की  दिशा  बताई  गई  है  उस  के  उद्दे  श्य  मे  कहा
 गया  है

 «  the  stress  on  a  more  effec-
 tive  and  integrated  population
 policy,  the  emphasis  on  employment
 opportunities,  the  provision  for  a
 National  Programame  of  Minimum
 Needs,  the  accent  on  uplift  of  back-
 ward  classes  and  development  of
 backward  regions,  and  the  envisag-
 ed  public  procuremnt  and  distribu-
 tion  system  to  ensure  availability
 of  essential  goods  to  the  poorer  sec-

 tions  of  the  population  at  reason-

 ably  stable  prices  oe

 यह  सारी  चीजें  यहा  सिद्धान्त  मे  लिख  दी

 गई  है।  सगर  दरपसल  यह  लागू  होगा  या  नहीं,
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 कौन  सो  सगोत  है  जो  इत  ू  करेगी  ?
 मैंने  झपतों  सोच  में  कहा  कि  कांग्रेप  पार्डी  श्ुद
 जिस  की  यह  सरकार  है  उस  के  अपने  मेम्बर  इस
 का  बिरोध  करते  हैं  ।  आप  ने  प्जान  बनाया
 अनाज  के  राष्ट्रीोयकरण  का  प्रौर  काप्रेस  के
 बड़े  बड़  नेता प्रों  ने  जो  बे  बड़े  कप र  है.  उन्‍्हों-
 ने  अनाज  नठी  दिया  7  (वब्यवबान)

 श्रोमरी  सा्वित्रो  दपामन  श्रावला )  यह
 सपर  गलत  है

 ay  area  पांडे  आ्राप  बिल्ताइये  तड़ी ।
 रोज  गड़  बड़  करत  है  ।  पजाब  का  गदाहरण
 हमारे  सामने  है  t  लैंड  रिफार्म  को  खूब  ब  ने  होती
 है।  श्रक्को  मिनिस्टर  साहब  ने  फरमाया  कि  जिया
 लैड  रिकार्म  क  सामाजिक  परिबंतन  नहो  आउगा
 काप्रेम  पार्टी  मे  बडे  बड़े  ऐसे  लोग  बैठ  डर  है
 पजाब  मे  बड़े  बडे  लोग  है  जो  लैड  ग्रे  वग  करत

 है  ,  स्पोकर  खुद  (  व्यकधान)  मैं  किपी
 व्यक्ति  के  बारे  &  झारीप  नही  लगाना  चाहता  t
 मै  कहना  चाहता  हू  कि  इस  प्नान  का  वह  पार्टी
 कैसे  मासेज़  तक  ले  जाए  गी  जो  पार्टी  खद  ही
 इस  मे  विश्वास  नही  करती  ,  खुद  ही  इस  बात
 का  नही  मानतो  ?  उस  मशीनरी  &  के  से  इसको
 मासेज़  तक  ले  जाएंगे  ?  श्राप  को  व्यूरोक्रेप्त
 जैसी  है  उस  से  क्‍या  श्राप  यह  काम  कर  सकते

 है  ?  धर  साहब,  आप  अकेले  कुछ  नही  कर  सकते
 न  धघारिया  साहब  कुछ  कर  सकते  है।  झ्ाप  दोनो
 आदमी  कुछ  नही  कर  सकते  जज

 प

 पके
 पास  इस  को  मासेज़  मे  ले  जाने  वाली  कोई  राज-
 नैतिक  पार्टी  न  हो  भौर  दूसरे  उस  को  इम्प्लीमेट
 करने  वाली  ब्यूरोक्रेसी  न  हो।  भाप  की  जो  वौकर-
 शाही  है  यह  क्या  समा ज  वाद  में  यकीन  करती
 है  ?  इस  से  समाज  वाद  का  कोई  नाता  है  ?  इस
 से  प्लानिंग  से  कोई  ताल्लुक  है?  इस  के  शम्दर
 गरीब  जनता  के  लिए  कोई  प्यार  है?  25  वर्षों
 के  बाद  भी  खुद  आपने  कहा  इस  प्लॉनिग  में  कि
 20  करोड़  भादमी  हमारे  देश  मे  ऐसे  हैं  जिन  की
 बिलो  पावर्दी  झ्रामदनी  है,  जो  20  रुपये  महीने
 पर  जिन्द्रगी  बिता  रहे  है  ।  तो  यह  प्लानिंग  किस

 तरह  चलेगी  ?
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 ाज  भी  मुझे  ताज्जूब  हो  रहा  है  उत्तर

 ब्देश  में  35  जिले  पिछड़े  बताएं  गए.  है  लेकिन'
 उत्तर  प्रदेश  की  सरकार  ने  सिफ  भ्राठ  जिलों  को

 रिकमेंड  किया  है  ?  यह  मेरे  पास  दैतिक  “झाज”
 अखबार  हैं,  इस  में  लखनऊ  का  संमाचार  है  कि
 राज्य  सरफार  ने  राज्य  के  पूर्वी  क्षेत्र  के  8  जिले

 आजमगढ़--जहां  धर  साहब  गए  थे,  यह  बिल-

 कुल  पोलिटकल  डंसीशन  हैं,  धर  साहब  इस-
 लिए  गए  थे  कि  चल्रजीत  यादव  श्राप  के  महा-
 मंत्री  हैं,  इसलिए  यह  उन  का  जिला  इन्वलूड
 कर  लिया  गया  बैकवर्ड  जिलों  में  भ्रौर  उस  के
 अलावा  वहराइच,  गोंडा,  फैजाबाद,  सुल्तान
 चुर ,  यहां  भी  बड़ी  बड़ी  विग  गन्‍्स  हैं.

 एक  साननोय  सदस्य:  यह  वे  कवर्ड  नहीं  हैं?
 थी  सरज्‌  पांडे  :  गाजीपुर  को  क्‍यों

 नहीं  इन्क्‍लूड  किया?  जौनपुर  को  क्‍यों

 नहीं  इल्कलूड  किया?  दूसरे  जों  जिले  बेॉकवड

 है  उन  को  क्‍यों  नहीं  इन्क्लूड  किया  ?
 अखिर  क्‍या  बात  है?  झाजमगढ़  में  क्या
 खस  बात  हो  गई  ?  इसलिए  की  वहां  के  चन्द्र

 जीत  यादव  है,  इसलिए  घर  साहब  बहां  गए,
 उन्होंने  दस  हजार  भादमियों  के  बीच  में

 भाषण  किया  ।  मैंने  शरू  में  ही  कहा  था  कि
 श्राप  आज  जो  भी  फैसला  करते  हैं  वह  पोलि-
 "टिकल  किया  करते  हैं  !  नहीं  तो  झाठ  ही  नहीं
 पन्द्रह  जिले  हैं  |  भाप  ने  गाजीपुर  को  क्‍यों  नहीं
 इन्क्लूंड  किया  ?  भांप  ने  बांदा,  हमी रंपुर,  हरदोई
 को  क्यों  नहीं  इन्क्लूड  किया  ?  ये  जिले  जो

 बिलकुल  पिछड़  हुए  हैं  इन  को  क्यों  नहीं  उन  में
 शामिल  किया  ।  हमारे  यहां  गाजीपुर  में  एक  ही
 फैक्ट्री  थी  श्रोपियम  फैक्ट्री,  वह  भी  सुना  है  कि
 सीमच  में  खूल  गई,  वह  भी  अब  -1-. ह  धाली  है।
 ही  पहला  मेरा  आरोप  है  कि  ाप  राजनैतिक

 “फैसले  करते  हैं  -  वरना  पिछड़ेपन  का  ख्याल

 _  होता  तो  हू  तमाम  जिले  इस  में  इंन्क्लूड  किए

 ... जाते  जो  पिछड़े  हुए  है  ।  ढंग  से  भाप  ब्लानिग

 ऋरते  तो  आप  ये  देखते  कि  कौंन  सी  चीज  श्ाज'

 जरूरी  है।  श्राप  मुंल्क  में  पानी  नहीं  दे  सकते

 जाता  ?  लोगों  के  लिए  पींसे  का  पाती  लेहीं
 करोड़ों  करोड़  हमारे  देश  में  हरिजेत  हैं  जिन  को.
 काम  देता  तो  दूर  रहा,  मकान  देना  वी  दूर  रहां
 झाप  उनको  शोषण  से  मुक्ति  नहीं  दिला  सकते।
 झ्राप  उनको  झ्रादमी  का  दर्जा नह  दिला  सकते।
 तो  फिर  प्लानिंग  का  भ्र्थ  नया  है  ?

 इसलिए  भप्रप्रोच  प्लान  में  श्राप  सिद्धांत  चाहे
 कितना  भी  बचारे  उस  के  साथ  हमारा  कोई
 झगड़ा  नहीं  है  ।  लेकिन  हम  यह  कह  रहे  है  कि
 इस  देश  में  प्लानिंग  चलानी  है  तो  सही  माने  में
 इस  की  पूरी  पूरी  दिशा  बदलनी  पढ़ेगी
 प्लानिंग  का  जो  हम  शास्त्रीय  विवेचन  कर  लेते

 हैं  उस  से  काम  नहीं  चलेगा  प्लानिंग  करना

 हैतो  देखना  पड़ेगा  कि  हमारे  मुल्के  में
 प्राथमिकता  किस  को  देनी  है  ?  पहले  जो  लोग

 पिछड़े  हुए  है  उनको  प्राथमिकता  देनी  चाहिए  |
 सबसे  ज्यादा  जो  देश  का  पूंजी  पति  बर्ग  है  ,
 मोनोपली  चराने  हैं  जो  झाज  सारे  हमले  कर  रहे

 है  मैंने  चेम्बर  झाफ  कार्मस  की  स्पीच  पढ़ी  थी,
 उन्होंने  कहा  था  कि  देश  भें  प्लान  चलाना  है  तो

 पहला  काम  करों,  हड़ताल  करना  बन्द  करों

 दूसरा  काम  करों  कि  प्लान  हालीड़े  करो  |
 तीसरा  काम  यह  करो,  प्रौडक्शन  बढ़ाना  चाहते
 हो  तो  वेज  क्रीज़  करो  |  मुझे  प्रसचता  है  कि  डिप्टी
 मिनिस्टर  साहब  ने  शोलापूर  में  किसी  एक  वयान
 में  यह  कहा  था  कि  हड़ताल  करने  का  राइट  है।
 यह  मैं  ने  किसी  भ्रखवार  में  पड़ा  था।

 श्राज  हमारा  यह  कहना  है  कि  प्रप्रोच  प्लान
 पर  घर  साहब  पुनविधार करे  ।  जो  बाते  पिछली
 ला  रहे  हैं  उन  से  हमारा  कोई  एतराज़  नहीं  है  ।

 मैं  समक्षता  हूं  कि  जो  पिछली  प्लानिंग  हैं  उस  में

 कुछ  नई  दिशा  देने  की  कोशिश  की  गईं.  है
 लैकिन  में  चाहता  हूं  कि  उसको  कम्पलीट  तौर
 पर  नये  सिरे  से  ले  झाएं  भौर  देश  में  राजन  तिक
 आधार  परे  फैसले  न  करें।  जो  इलाके  हमारे
 पिछड़े  हुए  है  उन  के  ऊपर  जोर  लगाने  के  लिए
 आप  को  कोई  ने  कोई  काइटीरिंया  मुकरंर

 करना  षेड़ेंगा  पहें  मंहीं  कि  कौन  सेता  कहता  है  या

 खेती  के  लिए  कौन क  ,  मुल्क  में  पीमे  का  पाती.  और  काने  लोग  कहते  हैं  इस  से  फैला  हो  जाए।
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 दूसरी  बात  मुझे  कहनी  है  कि  इस  देश  में
 जेड  रिफार्म  की  बात  झाप  ने  कही  ।  हम  पूरी
 सरह  सहयोग  करने  के  लिए  तैयार  है  |
 लेकिन  आप  अपनी  व्यूरोक्रेसी  को  प्रमर  ठीक
 नही  करेंगे  तो  सारी  भूमि  का  बटवारा  कागजों
 में  हो जाएगा  और  जमीन  किसी  को  एक  ष्र
 भी  नही  मिलेगी  क्‍यों  कि  यहा  सब  से  ज्यादा  यह
 लोग  खाए  बै८  है  तो  जमीन  का  बटवारा  कैसे

 होगा  ?

 गल्ले  की  प्राइस  की  बात  है।  श्राप  ने  कहा
 कि  सारी  दुनिया  मे  प्राइसेज़  बढी  है  ।  एक
 स्कूल  के  लड़के  से  किसी  से  पूछा  कि  क्‍यों  भाई,

 तू  फैल  हो  गया  ?  तो  कहने  लगा कि  हम  भकेले

 थोड़े  ही  फैल  हुए  है  ,  सारा  स्कूल  फैल  है  ।
 सारी  दुनिया  पर  हम  बहस  नही  करने  जा  रहे  हैं
 कि  सारी  दुनिया  सें  क्‍या  है  ?

 हिन्दुस्तान  में  प्राज  हम  जानते  हैं  जो  भाज  की
 आ्राइसेज  हैं  यह  झाटिफिशियल  झौर  बनावटी

 है।  झाज  हमारे  देश  में  गल्‍ले  की  कमी  नहीं  है  ।
 मैं  तो  खुद  मौके  पर  गया  था  भौर  मुझे  हैरत  हुई।
 जब  तक  में  खुद  नहीं  गया  था  मौकेपर  मालूम
 हो  रहा  था  कि  दरधसल  गल्ले  की  कमी  है,  लेकिन
 इसी  दिल्ली  मे  सब्जी  मंडी  में  मैं  ने  जा  कर  देखा
 सो  मालूम  हु  भा  कि  झयाह  अनाज  हमारे  देश
 में  भरा  हुआ  है  ।  लेकिन  व्यूरोक्ेसी  भाज  उस
 को  लिका  लने  के  लिए  तैयार  नही  है  न  प्र।इसेज
 पर  कट्रोल  करने  के  लिए  तैयार  है।  इसलिए
 हिन्दुस्तात  में  भ्रगर  यह  चीज़  चाहते  हैं  तो
 मोनोपली  धरानों  को  खत्म  करना  पड़ेगा  ।

 यह  भाप  से  वादा  किया  है।  बेकारी  के  लिए
 श्राप  ने  कहा  है  कि  पांच  वर्षों  में  पांच  लाख  ाद...
 मियों  को  काम  मिलेगा  ।  लेकिन  तब  तक  ढाई
 करोंड  बेकार  बन  जाएंगे  तो  उस  से  फायदा  क्‍या

 होगा,  देश  में  रोजगार  देता  जरूरी  है,  काम  देता

 जरूरी  है,बाना  देना  जरूरी  है,प्रगर  ऐसी  प्लानिंग

 आप  करते  हैं  जिस  में  ये  चीजें  नहीं  निकलती  है,
 को  मैं  समझता  हू  कि  अभोच  में  ही  कोई  गड़बड़ी

 है।  तो  इस  अप्रोष  को  बदल  कर  इस  प्लानिंग  को
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 इस  ढंग  से  लाना  पड़ेगा  जिस  से  नीचे  की
 जनता  उस  प्लानिंग  में  हिस्सा  ले  सके  ।  तब  जा
 कर  सही  माने  में  प्लानिंग  सफल  ही  सकेगी  ।

 जो  राज  देव  सिंह  (जोनपुर)  उपाध्यक्ष
 महोदय,  हमारे  सामने  इस  समय  पाचवे  प्लान

 का  एप्रोच  डाक्यूमेट  है,  जिस  पर  चर्चा  चल  रही
 है  मैं  सबसे  पहले  शपने  प्लानिंग  मिनिस्टर

 साहब  को  धन्यवाद  देना  चाहता  हू,  उन्होंने
 बहुत  बड़ा  टास्क  अपने  ऊपर  लिया  है  —

 गरीबी  को  हटाने  का--और  मुझे  पूरी  उम्मीद
 है  कि  वे  भपने  उद्देश्य  मे कामयाब  होंगे  ।

 एप्रोच  डाक्यूमैंट  का  पहला  ही  पंराग्राफ

 हमारे  सामने  मौखिक  उद्देश्य  रख  देता  है।  इस
 में  दो  टास्क्त  हैं--एक  रिमूवल  श्राफ  पावर्टी
 और  दूसरा  एटेन्मैंट  झाफ  इकनामिक  सेल्फ
 रिलायंस--इन  दो  टास्क्स  को  सामने  रख
 कर  हमारी  प्रगली  पंचवर्षीय  योजना  चलेगी  ।
 ये  दो  ठासकस  बहुत  से  महत्वपूर्ण  कार्य  करेगें-
 जैसे  प्रीवेन्‍्शन  प्राफ  कन्सन्ट्रेशश  आफ  इकानि-
 मिक  पावर।  बहुत  दिनों  से लोग  चाहते  थे  कि
 पावर  कुछ  हाथों  में  तन्निहित  न  हो  कर  वाइ-
 डली  डिस्ट्रीब्यूटड  हो  I  दुनरा  रिडक्शन  झाफ
 डिस्पैरिटीज  इन  इनकम  एण्ड  बल्थ  --यह
 भी  उतना  ही  महत्वपूर्ण  है  ।  एटेन्मैंट  भाफ
 वेलेंस्ड  रिजनल  डवलपमैंट  की  समस्या  भ्राज
 भी  हमारे  देश  में  बहुत  से  क्षेत्रों  में  है  ।  ऐसे

 बहुत  से  पिछड़े  हुए  क्षेत्र  हैं  जो  देश  के  झन्य
 प्रागे  बढ़े  हुए  क्षेत्रों  के मुकाबले  बहुत  पिछड़े

 हुए  हैं।  यह  प्लान  डाक्यूमैंट  इस  तरफ  भी  सब  का
 ध्यान  दिलाता  है  और  भाशा  की  जाती  है  कि
 इस  दिशा  में  बहुत  कुछ  किया  जाएगा  ।  यर
 रिजनल  इम्बेंगेन्स  एक  प्लान  से  तो  नहीं  सिट
 सकता,  लेकिन  इस  योजना  से  हमारे  बैकवर्ड

 एरियाज  द्रामे  बढ़ेगे--ऐसी  मुझे  उम्मोद  है  ।

 मैं  एक  बात  प्लानिंध  मिनिस्टर  साहब  को

 कह  देना  चाहता  हूं  “आज  हमारे  देश  में
 झाबादी  का  40  प्रतिशत  हिस्सा  ऐसा  है  जो
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 [at  राजदंव  सिंह]
 बिलोमाजिनल  लेबल  है  ।  उस  के  पाग  इतसा
 पंसा  नही  है  कि  भच्छा  खाना  खा  सके,  भ्रच्छे
 मकान  में  रह  सके  भर  श््च्छा  कपड़ा  पहन  सके-
 यह  हालत  पिछली  चार  योजनाओढ़े  के  पूरा
 होने  के  बाद  है  श्राज  गरोबी  का  जा  चित्र
 हमारे  सामने  है.  वह  इस  बात  को  जाहिर
 करता  है  कि  इन  योजनाओं  के  चलते  हुए
 झ्रभीर-प्रमीर  हुआ  है  शौर  गरीब-गरीब  हुझा
 है  ।  यद्यपि  हमारे  प्लानो  की  यह  मशा  नही  थी  ।
 उनकी  मशा  यही  थो  कि  जो  भी  प्लानिंग  हो,
 यह  इस  उद्देश्य  को  सामने  रख  कर  हो  कि  हर
 एक  आदमी  को  दोनो  वक्‍त  खाना  मिले  वह
 इन्सान  बने  सही  मायने  में  जो  नागरिक  के

 गृण  होने  चाहिए,  उस  के  पास  जो  सहूलियते
 होनी  चाहिए,  वे  उसे  प्राप्त  हो  1  भ्गर  हमारे
 विकास  की  योजना  उस  तरफ  नही.  चलती  है

 तौ  हम  कह  सकते  है  कि  हम  इस  मामले  मे  काम-
 याब  नहीं  हुए  t

 आज  भी  चार  पचवर्षीय  योजनाये  समाप्त

 होने  के  बाद  -अपने  देश  मे  [नलिचाई  का  प्रबन्ध

 हम  केवल  5  प्रतिशत  कर  पाये  है।  जिस  समय
 देश  को  श्राजादी  मिली,  उस  समय  साढ़े  बारह
 फीसदी  सिंचाई  के  साधन  हम  को  मिले  थे,
 लेकिन  प्छ्लि  25  वर्षों  मे  साढ़े  तीन  हजार
 करोड़  रुपये  खर्चे  करने  के  बाद  हम  केवल  5
 फीसदी  सिचाई  के  साधन  बढ़ा  पाये  हैं  भौर  सब

 इस  नई  पंच  वर्षीय  योजना  में  उस  को  बड़ा

 क्र  झाप  का  इरादा  ३7  फीसदी  करने  का  है---
 वह  किस  तरह  से  पूरा  होगा  ,  यह  मेरी  समझ
 में  नही  भाता  है।  भाज  भी  श््च्छी  फसल  के

 लिए  किसान  भोसमान  की  तरफ  देखता  है  ।

 हमारे  दयूब-बंल  भर  नहरो  की  तरफ  नहीं
 देखता  है  --यह  हमारे  लिए  बडी  शर्म  की
 बात  है  t

 इस  में  कोई  शक  नहीं  कि  जिस  तरह
 से  हमारी  पिछली  चार  योजनाये  चली,  उनमें

 कहीं  न  कहीं  गलती  थी,  क्योकि  जिस  लक्ष्य
 की  लेकर  लाई  गई  नी,  वह  लक्ष्य  अच्छा  था,
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 लेकि  बहू  काम  पूरा  +  ही  हुआ  केन्द्रीय  सरकार
 ने  962%  एक  स्ट्डी  ग्रूप  सैट-भप  किया  था,
 उस  के  मुताबिक  22  करोड़  पौजूलेशन  थी,
 जो  करीब॑  40  फीसदी  होती  हैं  ,  उस  के  बाद
 इस  में  कोई  ज्यादा  फड़  गही  पडा-ये  22  करोड
 लाग  ऐसे  थे  जो  बिलो  पावर्टी  लाइन  थे  |
 भाप  कल्पना  कीजिए-1947  में  स्वराज्य
 मिला  उस  समय  जो  बच्च  पेदा  हुए
 श्राज  25-26  साल  के  हो  चुके  है,  गरीबी  से
 उनकी  परवरिश  हुई  है  शोर  श्राज  भी  हो  रही
 है,  जब  वह  कमाने  के  कर'ब  झाएंगे ,  उस  समय
 तक  शताब्दी  खत्म  हो  जाएगा  और  उस  ग्मय
 हमारे  देश  की  श्राबादी  जो  झ्राज  55  वर  ड  है
 बढ़  वर  lo  जीराड  हो  जावेगी  उस  सिन
 हम  साधन  कहा  से  जुटा  पाएगे  |  झान  ्  लत
 यह  है  परि  गरीबी  में  श्रादमी  पैदा  होता  /
 गरीबी  में  ही  उस  को  परवरिश  हाता  ह
 आर  गरीबी  मे  ही  वह  इस  दुनिया  से  चल
 बसता  है  |

 हमारे  प्लानर्म  की  कोशिश  यह  हानी
 चाहिए  वि  गरीबी  जितनी  जल्दी  हो  सके
 हूर  करे  -  आज  गरोबो  के  सामने  तरह  तरह
 की  मुसंबते  है--उन्त  के  पेट  मे  भूख  है
 उन्हें  बीमारियों  का  सामना  करना  पड  रहा  है  ।
 जो  नेचुरल  कैलेमिटीज  आती  हैं--बाढ  आती
 है  ,  भूखा  पडता  है---इसके  भी  वही  लोग  शिकार

 होत  हैं।

 एक  स्टडी  ग्रप  श्री  जयप्रकाश  नाराबण
 जी  को  अष्पक्षता में  i96:  में  बनाया
 गया  था-

 Study  Group  on  Welfare  of  the
 Weaker  Sections  of  the  Village

 उन्होने  i96:  में  भ्रपनी  रिपोर्ट  दी,  जिस  के

 झ्रनुसार-

 ‘Between  0-50  क्  cent  of  the
 household  (5  or  more  members)  had
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 household  had  an  income  of  less
 than  Rs.  1000.  20  per  cent  of  rural
 household  have  no  land  25  per

 cent  had  a  holding  of  land  of  less
 than  an  acre  and  45  pcr  cent  are  in
 a  pitiable  condition  cy

 20  फोसदी  ऐसे  है  जिनके  पाय  जमीन  नहीं  है
 और  25फो रद  ऐसे  है  जिन  के  तरस  एफ  एक्ड
 से  भी  कम  जमीन  है  -इप  तरह  से  45  परमेट
 लोग  37  कटेगरो  रे  आते  है  --इस  का  गजर
 बमर  कैसे  हो  रहा  है_  समझ  में  नही  आता  है  ।

 द्  टाकुमैन्ट  का  अ्राखरों  पैरा  “इन्याल्वमेट
 श्राफ  पियुपिल'  क्य  ह  ।  लेडिन  प्रश्न  यह  है  कि
 इस्वाल्वमैट  आफ  पियुपिल  कहा  होता  8  ?

 स्टेट  औटिल्ज  में  प्लान्ज  तैयार  किये  जाते  हैं,
 उसके  बाद  सेन्टर  को  भेज  दिये  जाते  है  यटा
 उन  को  उन्‍्तोलिडेंड  किया  जाता  है।  फिद
 उन  से  अलग-अलग  बार  करके  पूलिंग  की
 जाती  है.  यह  सब  उन  के  लिए  होता  है  जो
 गावों  मे  रत)  है.  आप  उतलाइये  यावों  वालों
 का  इन्चा/व्वमैट  इस  प्लान  थे  बनाने  में  न्व्हा
 है  |  (गकका  गावो  से  कोई  सम्बन्ध  नहीं  है  वें
 लोग  ही  उसको  बनाते  है।  इन  लिए  मेरा

 सुझाव  है  कि  यह  प्लान  तो  बन  गया,  इसे  तो
 पोस्टवोल  ढी ह  सत्त,  लेकिन  अगला  प्लान
 जब  बा  तो  वास्तव  में  जनता  ह:  इन्वावमैट
 इस  में  होता  चाहिए  शाज  हर  जगह  कम्पू
 मिटी  ब्लाक्य  है  हर  गाव  में  एस  श्रादरी
 गाव  के  नुद्रिया  की  हैसियत  रखता  है
 उसका  इन्वोल्वमेट  इसमे  होना  बाहिए।
 उन्हे  मा तूम  होन।  चाहिए  कि  हम  को  क्या

 चाहिए  और  क्या  च।ज  हमे  मिलने  जा  रही  है,
 उन  को  इसके  पाय  शामिल  करता  चाहिए  ।

 दिवकात  यह  है  कि  हमारी  सरकार  ने

 सिक्सड  इकोनोमी  कबूल  की  है,  लेकिन  हम
 जाना  चाहते  है  --सोशलिजम  कौ  तरफ  ।

 यह  भी  ढोक है  कि  सोशलिजस  की  कई

 ह 1

 सफती  &  लेकिन  कम  से
 = ओडक्णन  भौर  “हर  चीज

 जता  के  म  ह्  तरीकें  से  पहुंचाने
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 की  जिग्मेदा र।-  डिस्ट्रडयूशन  का  आर्गेनिजेशन-
 ये  दोनों  सरकार  के  हाथ  म  होनो  चाहिए,
 तभी  लोगों  प््क  सही  चाज'  पहुच  सकती  है  1

 अब  मैं  थोडा  सा  यू०  पा०  के  बारे  में  कह
 दना  हता  हू  --बह  रबमे  जड़ी  स्टेट  है  ।
 97]  के  सेन्सस  में  उद  की  झाबादी  883
 लाख  गौर  इस  समय  9  कराड  के  कूलगभग
 है  |  पापयुलेण।  कय  ग्रोय  दूस्तर।  रठेटो  के  मुब/बले
 में  यू०  पी०  में  ज्यादा  हे  ।  क्योएवा  प्रकृति  ा
 नियम  हू  कि  जहा  गरीबा  होती  हे,  वही
 आवबादा  तजी  से  बढती  हे  उत्तर  प्रदेश  की
 आवादा  देश  को  श्राबाद!  का  O6  L
 फीसदी  है  और  एं॑ंरया  देश  के

 एरिया  का  o94  फासदों  हे।  अगर

 यू  पो०  जैसी  बड़ो  स्टेट  जिसकी  इतनी
 बडी  पापुलेशन  हो,  इतना  बडा  क्षेत्र  हो
 पिछडी  रहती  है,  उस  की  तरफ  विशेष  ध्यान
 नही  [दया  जाता  तो  यकीन  मानिए  पूरा

 ची  तरक्को  नही  र  स+'ता  है।  हमारे
 व  न्‍्थटाट्यूजन  के  जो  फ्रेमर्स  थ  उन्हाने  कान्टी-

 चप्  अपैम्वली  मैन्या  रिया  थ।

 ‘The  meaning  of  nationalism  .  ३35
 that  the  total  wealth  of  the  country
 belonged  to  each  and  every  citizen
 m  equal  measure  and  any  system  of
 distribution  of  revenue  leading  to
 inequality  hetween  man  and  man,
 between  one  province  and  another
 is  not  a  fair  and  just  system”

 कास्टीट्यूशन  के  फ्र्स  का  यह  इन्‍्टेन्शन  था
 इतना  हो  नही,  प०  हदयनाथ  कुजरू  जो  कि
 सोशलिस्ट  नही  थे  ,  एक  लिबरल  थे,  उन्होंने
 फहा  यथा

 “Tf  a  federation  meant  anything  it
 meant  that  there  should  be  a  trans-
 fer  of  wealth  from  the  richer  to  the
 poorer  provinee.”  (At  thet  time
 U.P.  was  not  backward).
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 [att  राजदेव  सिह]
 वे  यू०  पीए  के  रहने  बाले  थे  इस  ख्याल से
 उन्होंने  नही  कहा  था.  बल्थि'  पूर  देश  को  सामने
 रखकर  उन्होंने  यह  बात  वहीथी।  यू०  पी०
 की  फर्स्ट  और  सैकेल्ड  प्लान  मे  टोटली  इग्नोर
 किया  गया  जिसणा  नतीजा  यह  हुआ  कि  श्राज

 पूरी  स्टेट  बौषाय्ड  है  ।  यू०  पो०  के  36  जिले
 ऐसे  है  जोकि  मोर  बैकबड  है  और  27  जिले
 जैसे  है  जो  कि  मोस्ट  बैकबडे  हैं।  इस  दरह से
 यू  पी०  के  पूरे  54  जिलों  की  हालत  पभ्रा५  समझ
 सफते  है।  वहा  पर  एवरेज  पापुलेशन'  तोन  सौ
 व्यक्ति  पर  ह्वायर  किलोमिटर  है।  लेकिन  मै
 प्लानिंग  मिनिस्टर  साहब  को  बतलाना  चाहता  ह
 कि  प्लानिंग  ऐसा  शुरू  होने  के  पहले  ययू०  पी०  की
 पर-कैपिटा  इनकम  झौर  स्टेट  की  तुलना  मे  श््च्छी
 थी।  उस  समय  यू ०  पाण  की  पर-कैपिटा  इनकम
 259.  62  ए०  थी  जब  कि  पूरे  हिन्दुस्तान  की
 पर-कैपिटा  इनव'म  247  50  रु०  थी  1
 सैकेन्ड  फाइव  इयर  प्लान  के  बाद  यहू  259  62
 में  घटकर  245  68  रु०  रह  गई  |  यानी  दो
 प्लान  के  बाद  यू०  प  दोर  गरब  हुआ
 1960-61  की  प्राइसेज  के  हिसाब  से  ।
 1966-67  में  ययू०  पो०  की  पर-कैपिदा

 इनकम  और  भी  नीचे  चली  गई  ।  वह
 227  ७0  रण  रह  गई  जबकि  क्न्द्री  की  पर-
 केपिटा  इनकम  33  रुपए  हुई  tT  इससे  हम
 समझ  सकते  है  कि  यू०  पी०  की  बात  पहली
 भ्ौर  दूसरी  पंचवर्षीय  योजना  मे  बिलकुल
 अनसुनी  कर  दी  गई,  उसकी  तरफ  कोई
 ध्यान  नही  दिया  गया  ।  इसी  तरह  से  तीसरी
 और  चौथी  योजना  में  भी  रसके  साथ  इन्साफ

 नहीं  किया  गया  -  य०  पी:  की  60  पर-
 सेन्ट  पापुलेशन  माजिल  लेबिल  के  नीचे  हैं
 जेबकि  कुल  देश  की  40  परसेन्ट  पापुतअशन
 माजिन  लेबिल  के  नीचे  है।  977  के

 शम्त  में  यू०  पी०  की  पर-केपिटा  इसकम
 276.  05  थी  जबकि  कुल  देश  की  347  ०

 थी।  झाप  देखें  कि  कितना  फर्क  है।

 मैं  प्लानिंग  मिनिस्टर  साहब  से  मिवेदन

 करना  चाहता  हूं  कि  जब  तक  qe  पी०
 के

 लिए  कोई  लात  एलाटेंम्ट  नहीं  करेंगे
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 तब  तक  वहां  पर  जो  पिछड़ापन  है  उसको

 दूर  नहीं  कर  सकते  हैं  ।  हालत  ग्रहां  तक
 रही  कि  फटे  भौर  सेकेन्ड  प्लान  में,  दस
 सालो  में  यू०  पी०  को  सेन्टर  की  तरफ  से  एक
 भी  प्रोजेक्ट  नही  मिला।  951  से  969
 तक  सेन्ट्रल  अभ्रमिस्टेन्स  का  प्रति  व्यक्ति  औौसत

 जो  है  वह  यू०पी०  मे  06  ०  हू ँजबकि  तमाम
 राज्यों  का  श्रौसत  था  141 %o  95  से
 69  तक  8 वर्षों  में  -तीन  पचवर्षोंय  योजनाभों
 जौर  तीन  एक  साला  योजनाओं  में  सेन्द्रल
 असिस्‍्टेन्स  का  प्रति  व्यक्ति  भौसत  सू  पी०  में
 06  रु०  था  तो  प्रन्य  राष्यों  मे  जैसे  उड़ीसा

 में  203  5०  था  उडीसा  भी  पिछड़ा  ड््भा
 राज्य  है।  राजस्थान  का  झौसत  90  ०

 था--यह  भी  पिछडा  हुआ  राज्य  है।
 मध्य  प्रदेश  का  55  Fo  था  यह  भी  पिछड़ा
 हुआ  राज्य  है।  कश्मीर  का  श्रौसत  405  रु०
 था,  यह  भी  पिछडा  ह्भा  राज्य  है।  प्रासाम
 का  89  रु०  था,  यह  भी  पिछडा  हुआ  राज्य

 है।  तो  फिर  यू०  पी०  जोकि  एक
 पिछड़ा  हुआ  राज्य  है  उसको  पीछे  क्यो
 छोडा  गया  यह  समझ  में  नहीं  आता  है  ।
 इसलिए  में  समझता  हू  सेन्ट्रल  भ्रसिस्टेन्स  का
 जो  पैटन  है  उसे  कुछ  ऐसा  चेन्ज  करना  चाहिए
 जिससे  बैकवर्ड  एरियाज  जो  है  वह  आगे
 बढे  और  थोड़ा  सा  डेवलप्ड  एरियाज  के

 मुकाबने  में  झासी ।  साथ  ही  साथ

 यू०  पी०  गवनंमेन्‍्ट  ने  पच्रवर्षीय  योजना  में

 सेन्ट्रल  श्रसिन्‍्टेन्‍्स  3500  करोड  रुपए  लगाकर
 अपनी  स्कीस  बना<,  अपना  प्रोग्राम  बनाया
 लेकिन  यहा  >  प्लानिंग  डिपार्टमेन्ट  से  उन्हें
 इस्ट्रब्शन्स  गए  है  कि  चौथी  योजना  की  जो
 रकम  थी  मेन्द्रल  श्रसिस्टेन्स  की  उससे

 दूनी  रखें,  उससे  ज्यादा  न  रखें

 at  we  सख्ाकर  (दुर्ग):  उपाध्यक्ष

 महोदय,  योजना  को  तैयार  करने  के  लिए
 जो  प्राधार  पुस्तिका  तैयार  की  गई  है
 उसको  मैं  ते  शु  सेरू  1... द  तक  पढ़ा  भौर  उसको”

 पढ़ने  से  जितनी  खुशी  हुई  उससे  भ्रधिक
 खेद  भौर  दुख  हुमआा।  उसका  कारण  यह
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 कि  इसमे  सिद्धान्त  की  बाते  काफी  अच्छी
 दी  गई  है  लेकिन  जहातक  उसको  व्यवहार
 में  लाने  की  बात  है,  सार  पिछनी  पचवर्षीय
 योजनाओं  में  कार्यक्रम  को  अमल  मे  लाने  में
 जो  कमजोरी  रही  है  जिसके  क  रण  हम  उसको

 अमल  मे  नही  ला  सके  हैं  वही  कमजोरी  इस  योजना
 ने  भो  है।  जहा  तक  कार्य  क्रम  को  व्यवहार  मे
 लाने  की  बात  है,  मै  इस  छोटा  सा  उदाहरण
 हु।  यह  योजना  किसके  लिए  तैयार  की  जाती
 है  ?  प्राखिर  योजना  जो  तैयार  की  जाती
 है  वह  देश  की  गरीब  जमता  के  लिए  होती  है  ।
 योजना  इसलिए  बनती  है  कि  हम  उन  लोगो  के
 जीवन  को  सुखी  बना  सके  लेकिन  जिस  गरीब
 जनता  के  लिए  खास  तोर  से  देहात  की  गरीब
 जनता  के  लिए  योजना  जो  बनाई  जाती  है  वह
 बिना  उनसे  पूछे  बना  ली  जाती  है।  हमने
 उनको  इसमें  हिस्सेदार  बनाने  का  कभी  भी
 झाजतक  प्रयास  नहीं  किया  है।  होता  यह
 है  कि  जितनी  भी  थोजनाये  बनी  है  वह  सर.
 कारी  कर्मचारियों  के  विभिन्न  दलो  की  रिपोर्ट
 के  श्राधार  पर  सरकारी  अफसर  ही  उसको
 तैयार  करते  है और  हमारे  मुख्य  मत्रीगण
 तथा  केंद्रीय  मस्त्रीगण  उसमे  कुछ  परिवततेन
 करने  ज्यो  का  त्यो  स्वीकार  कर  लेते  है।  इस
 योजना  मे  कहा  गया  है  कि  जिले  को  अ्राधार
 मानकर  योजना  तैयार  की  जायेगी | 3  ।  ले  किन
 जिले  मे  भ्रखिर  कौन  योजना  बनाने  वाला;  ?

 बहा  पर  जो  कलक्टर  है  वह  पटवारी  से  या

 रेबन्य  इन्सपेक्टर  से  कुछ  आकड़े  मग।  कर  ऊपर
 भेज  देगा  और  उसी  के  श्राधार  पर  योजना
 तैयार  हो  जायेगी  t

 महात्मा  गाधी  ने  आजादी  की  लडाई
 मे  जनता  को  हिस्सेदार  बनाया  था  और  इसी

 लिए  स्वाघीनता  सम्राम  मे  जन  भ्रान्ोलन  का  रूप

 शारण  किया  ।  ह! है  देश  भर  की  जनता  के

 चिकास  के  लिए  जब  हम  योजना  बना  रहे

 हैं  सो  उसमे  जनता  को  हिस्सेदार  क्यों  महीं
 याति  हैं  ?  जिसके  लिए  हम  योजना  बनाते

 हैं  उससे  हम  कभी  सलाहभी  नहीं  लते  झाजजों जो
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 safer  इतकमटैक्स  पेयर  है,  जो  भ्रामदनी  पर
 टैक्स  देते  हैं  उन्हीं  से  आप  योजना  बनवाते
 हैं  -  इसलिए  जितनी  कमजोरी  पहले  हर
 योजना  में  रही  है  उतनी  ही  कमजोरी  इस
 योजना  में  भी  है।  झाज  इस  सम्बन्ध  मे  कोई
 यह  कह  सकता  है  कि  जनता  को  किस  प्रकार
 से  इसमे  हिस्सेदार  बता  सकते  है?  तो  उसका
 उत्तर  यह  है  कि  श्राज  जितने  भी  हमारे  गांव

 है  वहा  पर  ग्राम  पचायते  हैं  और  उनके  ऊपर

 सामुदायिक  ब्लाक  हैं  झौर  जब  तक  उन
 ग्राम  पचायतों  शौर  ब्लाक्स  को  इकाई  मानकर
 योजना  तैयार  नहीं  की  जायेगी  तब  तक
 योजना  कभी  भी  सफल  नहीं  हो  सकती  है;
 इस  देश  की  गरीबी  दूर  करने  वाली  योजनायें
 तैयार  नहीं  हो  सकती  हैं।  आज  जो  कहा
 जाता  है  कि  बिलो  पावर्टी  लाइन  (कगाल
 स्थिति)  पर  गाव  के  लोग  रहते  हैं  उनका
 दिकाने  और  शिकायते  कभी  भी  दूर  नहीं
 होगी  ।

 जैसा  कि  झभी  योजना  मन्त्री  जी  ने  झपने
 भाषण  में  बताया  कि  यह  जो  योजता  है  उसमे
 कोई  बैसिक  चेज,  बुनियादी  परिवर्तन  नहीं  हो
 सकता  है।  मेरा  निषवे रत  है  अभी  भी
 समय  है,  चार  महीने  मे  हर  एक  ब्लाक  में,
 ग्राम  पचायतो  से  उनकी  आवश्यकता  के
 मिर्माण  कार्यक्रम  यहा  से  प्रश्नावली  भेजकर
 मगाये  और  उसके  आधार  पर  योजना  तैयार
 करे  क्योकि  उसके  बिना  योजना  सफल  नहीं
 हो  सकती  है।  यदि  ऐसा  नही  किया  गया  तो
 नतीजा  यही  होगा  कि  इस  देश  की  तरक्की
 रुक  जावेगी  ।  आगे  कोई  दूसरा  योजना
 मती  आयेगा  तो  उसको  इसी  श्राघार  पर  योजना
 बनानी  पड़ेगी  और  तभी  इसमे  तरक्की  हो
 सकेगी  ।

 इसी  प्रकार  से  इस  योजना  में  सबसे

 बड़ी  कमी  महू  है  कि  इसमें  किसी  को  यह  महसूस

 नही  होता है  कि  बोजभाप्नों को  पूरा  करने  की
 जिम्मेदारी  किसकी  है  ।  मेरा  विश्वास  है
 कि  जब  तक  जिम्मेदारी फिक्स फिक्स  (मिश्थित)  नहीं
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 की  जायेगी  ,  प्रत्येक  जिले  मे  नहर  या  टयूब-
 बेल  से  सिंचाई,  सडक,  स्कूल,  भ्रस्पताल-हर-
 एक  चीज  के  लिए  किसी  व्यक्ति  को  जिम्मेदार
 नही  अनायेगे  तबतक  झाज,  क्या,  अगले  पा
 दस  साल  में  भी  योजना  को  असली  रूप
 नहीं  दे  सकेगे।  इसलिये  योजना  को
 रेस्पोसिघिलती  औस्पिस्टेड  (  ज्िम्मेंडारी
 बाटकर  )  बनाना  बहुत  जरूरी  ८&  t

 श्राजादी  के  27  साल  बाद  भी  हमारे  देश  जले
 एक  लाख  70  हजार  गाव  ऐसे  दे  जहा  एक  भी
 विकास  कार्यक्रम  नहीं  हुआ  1  ने  सडक
 है,  न  धिजली  है  न  सिचाईं  की  व्यवस्था  +

 ने  स्कूल  ;  झौर  न  अस्पतात  ६.  जब  हम
 लोग  देहात  में  जाते  है  तो  लोग  यह  कहते  है  कि
 झाजादी  के  बाद  अम्बरई  जैत  शहर  के  लिये
 2,000  करोड़  हल  की  व्यवस्था  की  जा

 रही  है,  कलकत्ता  के  लिय  की  जा  रही  है
 लकिन  गावो  के  लिय  क्‍या  हैँ  ?  वहा  एक
 छोटी  सी  सिंचाई  योजना  भी  नही  हूँ  |  और
 यह  इसलिय  होती  हूँ  कि  थिता  ग्राम  पचायत
 से  पूछ  योजनाये  तैयार  की  नगी  et
 कहा  छा  सकता  है  कि  ऐसे  कैसे  सम्पर्क
 स्थापित  बरें  ।  शाप  एक  प्रश्नावली  बनाये
 झौर  उस  को  प्रत्येक  ग्राम  पंचायत  के  पास
 भेजे  कि  किस  याव  में  सडफ  बिजली  सिचाई,
 स्कूल  और  अस्पताल  की  व्यवस्था  नहीं  है,
 शौर  ्ॉप  फ्सि  चीज  को  प्रायमिकता  च्नॉँ
 चाहते  है  *  कितने  शिक्षित  लोग  बेरोजगार
 हैं,  वितन  अ्रशिक्षित  लाग  बेरोजगार  है,
 कितना  का  सरकारी  नौकरी  मिली  हैं  गौर
 किस  गाव  में  पीन  के  पानी  की  व्यवस्था  नही  हूँ,
 शौर  प्रत्येक  गाव  के  कितने  लोगा  को  झाज
 रहने  के  लिये  मकान  बनाने  के  लिये  जमीन

 नही  हैं।  प्रत्येक  गाव  मे  पीने  क ेपानी  की
 व्यवस्था  शौर  मकान  बताने  के  लिये  कम
 से  कम  जमीन  की  व्यवस्था  होनी  चाहिये  ।
 यह  25  साल  में  नहीं  हुआ  इस  का  कारण

 यह  है  कि  जितती  योजनायें  बनायी  गयी  है
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 शहर  वालो  द्वारा  दफतरों  के  कमरो  में  बैठ
 कर  बनायी  गयी  है।  ज  चीन  में
 जितने  अफसर,  मंत्री  या  संसद  सदस्य  होते  हैं
 उनको  प्रति  दो  वर्ष  मे  शायद  2,  3  महीने
 गांवों  मे  रहना  पडता  है  भ्रौर  ऐसो  जगह  रहता
 पड़ता  है  जहा  सडक  नही  है,  बिजली  नही  है  1

 इसलिये  उन  लोगों  को  वहा  की  तकलीफ

 मालूम  हीती  हे  भ्रौर  तभी  ठीक  से  योजना
 बगती  है।  इसके  विपरीत  हमारे  भ्रधिकारी
 किसी  गाव  में  नही  रहत  है।  अगर  कसी
 गाव  में  जाते  भी  2,  यह  यदि  उन  की  जीप
 खराब  हो  गए  तो  झ्रासपास  बेस्ट  हाउस  में

 रहेगे  जहा  कम  मे  कम  ग्रधुनिक  साथन
 उपलब्ध  हो  ।

 इस  पुस्तत्रा  मे  एक  विणेय  बाल  जरूर  है

 इस  बार  क्षेत्रीय  श्रममानता  को  दूर  करने
 की  बात  कही  गई  है।  वकिन  व्यत  शर  की  बात
 जहा  झ्ाती  है  उठा  स्बग्पी  Precis  लिये
 राज्यों  को  जो  ग्क्म  दी  गई  है  जॉं  पिछड़े

 हुए  राज्य  है  जहा  उद्योग  पही  है  ee  cv?
 से

 पिछड़े  हुए  ै उन्दी  राज्या  का  कम  पैसा
 दिया  गया  है।  जब  तक  समूचे  दण  में  एक

 ऐसा  इनफ्रा-लट्रक्चर  तैयार  नहीं  हीग्रा  “से
 से  भ्रधिक  से  ग्रघिव  लोग  काम  हुई  सरे  तब
 त  समपन्नत  बिवास  नहीं  हो  सकता  ।  और
 यह  तभी  होगा  पा  दण  के  चामा  दशाती
 क्षेत्र  के  लिये  फक्म  से  कम  0  लाख  की  ग्रायारी
 के  वीन  में  मत्टी  परपज  ग्री[ल्चर  ट्रेनिंग  कम

 डेमोन्ट्रेशन  फार्म  हो  और  इसी  तरह  से
 L0  लाख  की  ग्राबादी  के  बोच  मे  मल्टी  परप्ज'

 इडस्द्रियल  ऐस्ट्रेट  का  ट्रेनिंग  सेन्टर  हो  जहा
 लोग  काम  सीख  फर  अपनी  आजीविका  कमा
 सके  |

 जहा  तक  करिया  देने  की  बात  है,
 पहली  बात  तो  यह  हूँ  कि  शिक्षा  पद्धति  में
 परिवर्तन  करना  पड़ेगा  ।  दूसरी  बात  यह  है
 कि  जो  यू  पौ०“एस०  सी०  है  उस  की  रेकूद-
 मेंट  नीति  बंदलंसौ  पड़ेगी  भौर  ऐमप्लॉयमेंट
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 ऐक्सचेंजेज  को  यह  झादेश  देना  चाहिये
 कि  जिनके  व्यक्तित  क ेपिना  की  शझाय  500,
 700  र०  से  श्रधिक  हो  उनके  लडकों  को

 तौकरी  न  दे  कर  गरीब  लोगो  के  लड़को  को
 ही  मौकरी  दी  जाय  ।  आज  होता  यह  है
 कि  जितनी  परचवर्षीय  योजना  बनायी  जाती
 है  उसके  बारे  मे  शहर  के  लोगो  को  तो  मालूम
 होता  है  लेकिन  गाव  के  लोगों  को  नही  मालूम
 हीता  है  ।  इसलिये  हर  एक  ग्राम  पचायत  मे

 पुस्तकालय  खोलें  जाये  और  जितनी  योजना
 सम्बन्धी  पुस्तके  है वहा  भेजी  जाये  और  उन

 पुस्तकालयों  मे  यह  श्रवघय  हो  वि  जिस
 प्रदेश  की  जो  शापा  हो  उसी  भाषा  मे  बे

 पुस्तके  भेजी  जाये  जिस  से  लोग  उन  को  पढ़
 झर्क  4

 योजना  में  पार्यक्रमों  को  कार्यान्वित
 करने  पर  सब  गे  ज्यादा  जोर  देना  चाहिई  था
 लेकिन  ऐसा  नहीं  हुआ  ।  स्च्का  हम  को  यह
 लेना  चाहिगें  ि  आज  गावों  में  सिचाई
 झौर  बिजली  ले  जाने  के  लिये  सव  ये  #धिक
 प्राथमिकता  देनी  चाहिगे

 योजना  मात्र करा  के  श्ारडो  से  मालूम
 होता  है  वि  देण  के  कुछ  लेगों  की  कुछ  लोगो
 की  आय  में  बढ़त  वृद्धि  हुई  है प्र।र  कुछ  क्षेत्रों
 में  कमी  हुई  है  ।  क्‍या  यट  प्रोजना  की
 असफलता  च्  है  ?  योजण  मवाजय  को
 अच्छी  तरह  से  शाजूम  हू  रि  एार  सा  डि
 अधिक  पिछठा  ट्सा  ्  जिन  फिर  भी
 उन  क्षेत्रों  के  अभी  भी  इस  पचयर्पीय  योजना
 से  उपेक्षा  की  गयी  है  पिछड़े  २०  च्  शार  आगे
 बढ़े  हुए  क्षेत्र  की  पहचान  वा  आपार  क्या  है  ?
 मत्री'जी  बहने  हे  वि  हर  एफ  क्षेत्र  वादे  व#ते
 कि  जन  का  क्षेत्र  पिछड़ा  हुगा  हू  1  लेफिन
 मोजता  मन्‍्त्नालय  के  कुछ  श्राकड़े  है  जिन  में

 बताया  गया  है,  नेशनल  सैग्मफ्स  राव  में
 बताया  गया  है  कि  कुछ  क्षेत्र  ऐसे  हे  जहा  लोग
 बिलों  पावर्टी  लाइल,  कंगाल  की  हालत  से

 रहते हैं,  जैसे  मध्य  प्रदेश  है।  जिस  को
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 कंगाल  कहते  हैं  वही  हालत  मध्य  प्रदेश
 की  हैं  7  77  प्रतिशत  लोग  मध्य  प्रदेश  में
 कगाल  है  t  उसी  तरह  से  प्रति  व्यक्ति  श्राय
 देश  भर  मे  वहा  सब  से  कम  है  ।  इसी  तरह
 में  सिंचाई  की  व्यवस्था  मध्य  प्रदेश  में  सब

 खा
 है  |  बहा  8  प्रतिशत  जमीन  मे  सिंचाई

 की  व्यवस्था  है  जब  कि  राष्ट्रीय  श्रौसत  23
 प्रतिशत  है।  इसी  तरह  से  प्रति  हक्टर
 उत्पादन  गेहूं  7  7  क्विटल  हू  भौर  चावल  8  ह व
 क्विटल  प्रति  हैक्टर  है।  जबकि  देश  भर  का
 झौसत  है  ii  24  क्विटल  प्रति  हेक्टर  ।

 इसी  तरह  &  चौथी  पचवर्षीय  योजना  से
 केन्द्रीय  सरकार  ने  यह  फैसला  किया  था  कि
 सीमावर्ती  क्षेत्रो  क ेऔर  पहाडी  क्षेत्रों  के  विकास
 की  जिम्मेदारी  केन्द्रीय  सरकार  रवय  लेगी  ।

 इस  का  परिणाम  यह  हुआ  कि  कुछ  पिछड़े

 हुए  क्षेत्रो  को  ज्यादा  पैसा  मिला  ।  उदाहरण
 के  लिये  नागालैंड  को  विकास  के  लिये  प्रति
 व्यक्ति  के  हिसाब  से  678  २०  दिया  गया  जब
 कि  देश  में  विकास  के  लिये  प्रति  व्यक्तित  के
 औरत से  प्रत्मेक  क्षेत्र  को  656०  दिया  जाता

 है।  देश  भर  को  प्रति  व्यक्ति  +  औसत  से
 प्रत्येक  राज्य  को  65  र०  मितता  हे  ।  लेकिन
 मध्ण  प्ररेश  की  प्रोसत  से  भी  कम  मित्रया  है
 इसलिये  आवश्यकता  इस  बात  की  है  कि  मध्य
 प्रदेश  जो  कि  पिछड़ा  हुप्रा  है  मर  क्षेत्र  मे  भी
 सबसे  बड़ा  राज्य  है  वश  प्र।ष्टतिक  ह111:0  की
 कमी  नही  हे  वर्षा  भी  अ्रस्छो  होती  है  खनिज
 पदार्थ  वन  सग्पदा  वी  प्रमी  सही  है  इाना
 सब  10  जुए  मी  केग्द्र  की  मध्य  प्रदेश  के  प्रति
 उपेक्षा  की  नीति  है  और  श्राज  जितना  मध्य  |
 प्रदेण  के साथ  अन्याय  हो  रहा  है  उतना
 किसी  प्रन्य  राज्य  के  साथ  नही  हुआ है ।
 भ्ाज  मितिमम  नीइस  प्रोग्राम  न्यूननसम
 आवश्यकता  कार्यक्रम  को  सरकार  को  अपने

 हाथ  में  लेना  चाहिये  -  जो  सिद्धान्त  प्लानिंग
 कमीशन  ने  मिनियम  नीडस्‌  प्रोग्राम  के  लिये
 तय  किया  है  उस  के  अनुसार  मध्य  प्रदेश  को
 385  करोड़  eo  मिलना  चाहिए  स्वय  योजना
 मंत्रालय  के  एक  अध्ययन  दल  से  ऐसा  कहा  है  1
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 जिस  से  लोगों  को  कम  से  कम  पीने  के  लिये
 पानी  तो  भिल  सके  ।  लेकिन  उस  को
 काटकर  योजना  मतन्तालय  ने  282  करोड़
 कर  दिया  गया  है  ।  मै  चाहुगा  कि  मिनिमंस

 नीड्स  प्रोग्राम  जो  है  उस  को  केन्द्रीय
 सरकार  श्रपने  हाथ  मे  ले  ।  मध्य  प्रदेश  काफी
 पिछड़ा  हुआ  क्षेत्र  है.  वहां  सब  से  अ्रधिक
 झादिवासी  है  ऐसी  विशेष  परिस्थिति  होते
 हुए  भी  केन्द्रीय  सरकार  का  ध्यान  उस  तरफ
 नहीं  जा  रहा  है।  मैं  योजना  मत्री  से  कहूंगा
 कि  मध्य  प्रदेश  की  तरफ  ध्यान  दे  और  मिनिमम

 नीड्स  प्रोग्राम  को  अपने  हाथ  मे  ले  ।

 SHRI  M.  RAM  GOPAL  REDDY
 (Nizamabad):  Mr.  Deputy-Speaker,
 Sir,  well  begun  is  half  done.  The  ap-
 proach  paper  which  the  Minister  has
 produced  and  presented  to  this  House
 is  very  good  in  all  respects.

 PROF  MADHU  DANDAVATE
 (Rajapur):  All  is  well  that  ends
 well,

 SHRI  M.  RAM  GOPAL  REDDY:
 That  can  also  be  added.  I  am  hope-
 ful  of  that.  I  do  not  want  to  make  a
 speech.  But  I  want  to  give  some
 figures.  When  India  got  Indcpen-
 dence,  the  land  available  per  head
 ‘was  one  acre  and  20  «untas.

 Today  it  is  only  three-fourths  of
 an  acre;  that  is  the  land-man  ratio;  it
 is  reduced  by  fifty  per  cent  On  the
 day  of  Independence  we  were  30
 crores  people  and  now  we  are  sixty
 crores.  Our  food  production  has  in-
 creased  by  300  per  cent,  industrial
 prodietion  by  250  per  cent;  we  have
 got  colleges,  schools,  hospitals,  roads,
 everything.  Yet  our  poverty  has  not
 gone.  The  basic  cause  is  the  increase
 in  population.  In  western  countries
 population  doubles  in  50  years;  in  our
 country,  it  doubles  in  thirty  years.
 How  are  our  Ministers  going  to  pro-
 duce  enough  food  and  services  and

 ,employment  for  everybody?  Unless
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 and  until  the  growth  of  population  is
 arrested,  what  is  going  to  happen?  As
 a  mutter  of  fact  it  must  go  on  reduc-
 ing.  In  several  developeg  countries
 Population  decreases  progressively.
 In  Germany  and  Japan  they  had  to
 give  incentive  to  produce  more  chil-
 dren.  Unless  and  until  steps  are
 taken  here,  I  am  going  to  tell  our
 young  Minister  here  that  he  is  going
 to  fail  miserably  in  this  country.
 There  are  political  parties  on  the  op-
 posite  side  who  want  to  create  trouble
 by  producing  more  children;  they  are
 competing  with  each  other  to  produce
 more  children?  (Interruptions).

 Government  should  provide  only  for
 two  children  per  family,  not  more
 than  that.  When  Nixon  in  America
 could  not  feed  one  person  in  one
 family,  how  is  Indira  Gandhi  going
 to  provide  for  five  persons  in  a
 family?  The  land-man_  ratio  in
 America  is  6  acres  to  one  man:  in
 Russia  it  is  5  acres  to  one  man;  here
 it  is  not  even  thirty  kuntas  per  per-
 son  and  every  year  it  is  reducing  by
 24  per  cent  and  in  thirty  years  we
 will  have  enough  land  only  for  grave-
 yards,  mandirs  and  i0ads  ang  nothing
 for  cultivation  That  is  why  the  Gov-
 ernment  should  give  attention  ६0  al-
 lotment  of  funds  for  family  planning.
 They  are  going  to  spend  9  paise  in
 one  rupee  on  this,  How  are  they  go-
 ing  to  contro]  population  growth,  I
 do  not  understand.

 Bcfo:e  Independence  the  services
 were  of,  per  cent;  now  they  have  in-
 creased  four-fold,  to  00  per  cent.
 Their  salary  and  remuneration  takes
 away  ahout  two-thirds  of  the  entire
 budget  of  the  Centre,  States  and
 municipalities.  How  are  you  going  to
 meet  the  plan  expenditure?  Year  after
 year  that  expenditure  is  increasing.
 One  could  complain  against  my  own
 party  Government  that  they  are  go-
 ing  on  conceding  point  after  point,
 benefit  after  benefit  to  all  the  wor-.
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 kers.  But  what  are  the  workers  do-
 ing?  They  are  going  on  strike.  The
 electrical  engineers,  the  doctors  were
 threatening  to  go  on  strike.  On  each
 one  of  them  the  society  had  spent
 more  than  a  lakh  of  rupees.  But  then
 they  get  jobs  and  go  on  strike;  they
 do  not  care  for  their  fellow-beings.
 We  had  four  wars  with  Pakistan  and
 One  war  with  China.  We  had  cyc-
 lones  and  droughts  and  floods.  The
 country  suffered  some  losses  on  ac-
 count  of  these.  But  the  losses
 suffered  on  account  of  strikes  and
 locklouts  are  almost  double  the
 other  loss.  Government  believes
 in  socialism  and  wants  to  do  good
 to  these  people.  But  s_  there
 any  social  discipline  among  those
 people?  There  the  Government  has
 miserably  failed,  I  want  the  Gov-
 ernment  to  see  that  there  is  no
 strike.  If  there  is  even  one  day
 strike,  they  must  be  dismissed  from
 service  and  new  people  available  in
 tl«  country  must  be  appointed.  The
 Government  should  be  prepared  ४०
 face  the  consequences  of  it.  They  are
 not  even  08  per  cent  and  they  are
 ruining  and  eating  away  more  than
 75  per  cent  of  the  budget  of  the  muni-
 cipalitics,  State  Governments  and
 Centr.  ?  Government

 Fertiliser  supply  in  the  country  to-
 day  is  not  more  than  80  per  cent.  The
 water  available  in  the  country  is  go-
 ing  wacte,  IT  want  that  there  should
 be  indigenous  production  of  fertrh-
 sers  Jam  not  interested  whether  the
 fertiliser  factory  is  located  in  my  dis-
 trict  or  in  my  State  or  elsewhere
 Previously  they  said  they  will  have
 2  fertiliser  factories.  Now  they  have
 reduced  it  to  5.  I  submit  that  we
 should  have  at  least  20  fertiliser  fac-
 tories  so  that  we  may  have  enough
 food  for  our  people.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER  (Ausgram):  He  is  blaming  the
 opposition  perties.  How  many  ehil-
 dren  has  the  President  of  India  got?
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 SHRI  BHAGWAT  JHA  AZAD
 (Bhagalpur):  Sir,  i  wolcome  _  this
 document,  which  makes  it  clear  that
 there  shall  be  no  plan  holiday,  which
 hae  come  with  some  important  objec-
 tives  and  which  has  explodcd  many  a
 myth.  TI  find  it  has  get  triple  objec-
 tives.  If  has  been  stated  categorical-
 ly  that  growth  by  itself  is  not  suffi-
 cient  to  raise  the  standard  of  the
 people.  When  a  few  of  us  were  try-
 ing  to  challenge  it  some  years  back,
 we  were  told  by  the  economist  in  the
 Planning  Commission  that  growth  will
 take  care  of  other  thing  as  well,  I
 mean  social  objectives.  I  am  happy
 that  Mr.  Dhar  and  Mr.  Dharia  now
 tell  us  that  it  is  not  so.  Of  course
 wisdom  has  dawned  on  the  Planning
 Commission  after  a  long  time  that
 growth  by  itself  is  not  enough  for  the
 attainment  of  the  social  objectives  we
 have  laid  down.  We  have  seen  all
 these  years  that  growth  has  increas-
 ed  the  disparity  between  the  rich  and
 the  poor.  Therefore,  I  welcome  this
 document  which  says  that  growth,
 self-reliance  and  social  justice  must
 go  together.  It  was  said  that  self-
 reliance  cannot  be  had  in  this  coun-
 try  if  you  want  growth.  Our  econo-
 mists  used  to  say,  we  must  have  lean
 from  outside  as  much  as  we  can  from
 America  and  other  countries.

 MR  PDEPUTY-SPEAKER:  You  can
 continue  on  Monday.  This  debate  will
 ¢  ntinue  on  Monday.

 Before  we  take  up  private  mem-
 hers’  business,  I  will  hear  Mr.  Madhu
 Limaye’s  point  of  order.

 25.00  hrs.

 RE:  NON-CIRCULATION  OF  ANS-
 WERS  TO  TWO  QUESTIONS  TO

 PRESS  CORRESPONDENCE

 aft  पु  लिमये  (बांका)  :  उपाध्यक्ष

 महोदय,  मैं  ने  आपको  जो  चिट्ठी  दी  हूँ,

 पहले  मैं  उस  को  पढ़ता  हूं  और  फिर  में  भपने

 व्यवस्था  के  प्रश्न  को  पेश  करूगां  मैं  ने  श्राप  को

 यह  पत्र  लिख  कर  दिया  है  :
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 [att  सधु  लिमये]
 Written  answers  to  my  Unstarred

 Question  No,  5l2l  (which  was  the
 subject  matter  of  the  point  of  order
 this  morning)  and  Unstarred  Ques-
 tion  No.  523  have  not  been  laid  on
 the  Table  today  by  the  Minister
 concerned,

 This  is  a  grave  lapse  and  contempt
 of  Parliament.

 I  checked  this  with  the  Press  people
 and  also  our  Library.  The  bunch  of
 questions  and  answers  supplied  to
 the  former  by  the  PIB  also  does  not
 contain  answers  to  these  questions.

 I  do  not  know  whether  the  Minis-
 try  of  Finance  or  the  Ministry  of  In-
 formation  and  Broadcasting  (PIB)  is
 responsible  for  this.

 It  is  the  bounden  duty  of  the  Press
 to  report  proceedings  of  Parliament
 faithfully  and  fairly.  But  if  impor-
 tant  documents  and  papers  are  with-
 held  from  them,  a  breach  of  privilege
 and  contempt  is  committed,  and  in  this
 case  it  must  be  the  Ministry/Minister
 or  Ministries/Ministers  concerned  who
 should  be  held  responsible  for  this
 breach,  for  this  contempt.

 इस  वक्‍त  मैं  सदन  को  मानहानि  का
 सवाल  नहीं  उठा  रहा  हूं  1  हमारे  नियमों  का
 जो  उल्लंघन  हुआ  है  ,  मैं  इस  वक्‍त  केवल,  उस
 का  प्रश्न  उठा  रहा  हु  और  इससे  सम्बन्धित
 तथ्यों  को  आप  के  सामने  रखना  चाहता  हूं
 मैं  जानता  हुं  कि  अयर  कोई  विशेषाधिकार
 का  सवाल  बनता  है,  तो  बह  पांपद  श्र्फ
 आईर  में  नहीं  उठंगा।  उस  के  लिए  मैं  बाद  में
 नोटिस  दूंगा  ।

 शकधर  साहब  की  किताब  के  पृष्ठ
 385  पर  लिखा  है  :

 “In  the  case  of  unstarred  ques-
 tions,  written  answers  thereto  are
 laid  on  the  Table  by  the  Ministers

 concerned.”

 यह  बिल्कुल  साफ़  दिया  दमा  है।  जागे
 चल  कर  पृष्ठ  387  पर  कहा  गया है  ;
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 “Copies  of  printed  ‘Lists.  of  ques-
 tions’  are  distributed  to  the:  accre-
 dited  press  correspondents  or.  sold
 to  the  public  at  a  fixed  price  one
 hour  before  the  Question  Hour  be-
 gins.”

 आखिर  में  पालियामेंट  ऐंड  दि  प्रेस  के  बारे  में
 जो  लिखा  है,  मैं  उसका  एक  उद्धरण  देना
 चाहता  हूं  :

 “The  question  of  privileges  of
 Parliament  vis-a-vis  the  press  arises
 mainly  in  two  ways,  the  publica-
 tion  of  the  proceedings  of  Parlia-
 ment  and  comments  casting  reflec-
 tion  on  either  House,  its  committees
 Or  members.”

 जब  प्रेस  वालों  के  द्वारा  कोई  गलती  होती
 है,  तो  हम  लोग  उनको  तत्काल  पकड़ते
 हैं  और  उन  से  माफी  भी  मंगवाते  हैं।  लेकिन
 शकधर  की  कितात  में  प्रैप  इस्कपेयर  ब्यूरो
 की  यह  डथूटी दी  गई  है

 “The  Press  Information  Bureau,
 whose  officers  are  attached  to  the
 different  Ministries  of  the  Govern-
 ment  of  India  and  who  have  to  per-
 form  functions  analogous  to  those
 of  correspondents  in  giving  publi-
 city  to  the  proceedings  of  the  House
 is  allotted  one  seat  in  the  press  gal-
 lery.  Against  this  seat  some  30
 Press  Information  Officers  are  issu-
 ed  press  gallery  cards  on  alternative
 basis.”

 इतनी  सुविधायें  हम  लोग  उन  को  देते  हैं  ।
 प्रैस  वालों  का  कहना  है  कि  कई  दफा  ऐसे

 महत्वपूर्ण  प्रश्नों  को  गायब  कर  दिया  जाता  है,
 जिन  के  बारे  में  दृतफर्मेशन'  एंड  अभ्राडकास्टिंग

 मिनिस्ट्री  या  दूसरे  किसी  मंत्रालय  को  एम्बरेस-
 मेंड  हो  सकती  है  4  श्ाज वे  पकड़  गए  हैं।
 मैंने  बैस  वालों  की  -प्रश्नोत्तर  -की  सूची  को

 चैक कर  लिया है।  उस  मेंये  दोनों  प्रश्न  कहीं. md
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 थे।  मैंने  लाइब्ररी  में  मी  चैक  किया  है।  वहा
 भी  ये  दोनों  प्रश्त  नहीं  थे।  जब  मैने  ऐतराज
 किया,  सब  जा  कर  ये  प्रशतोचर  मुझ  मिले  है  t

 मैं  इन  प्रश्तो  के  तथ्यों  में गढ़ी  जा  रहा  हू
 लेकित  एक  हो  बात  मैं  कहता  चाहता  हु  कि
 आज  सवेरे  मैने  यह  व्यवस्था  बा  प्रश्न  उठायर
 कि  जिन  ताराकित  प्रश्नों  को  वरीयता  म्ग्लिनी

 चाहिए  थी  वे  श्रताराकित  प्रश्नों  म ेवले  गए  |
 अ्रबवार  वालो  को  उन  के  जवाब  नही  दिए  गए
 है  भ्रोर  त  ही  उन  को  लाइब्रेरी  मे  रखा  गया  है।

 मती  महोदय  ने  यह  स्वोकार  किया  है  कि

 “It  has  also  been  reported  by
 the  Collector  that  the  Security
 Officers  are  alleged  to  have  used
 abusive  langauge  and  also  tried  to
 slap  the  Customs  Officer”

 उन्होने  आगे  कहा  है
 “While  the  officers  were  at  the

 Police  Station,  Class  IV  staff  re-
 main  on  duty  and  continued  their
 vigilance  af  the  Naka  They  have
 reported  that  within  five  to  seven
 minutes  of  the  departure  of  the
 Customs  Officers  one  car  sped  away
 at  full  speed  in  spite  of  the  efforts
 made  by  the  Class  IV  staff  on  duty
 to  stop  it.”

 MR  DEPUTY-SPEAKER:  What  is
 the  point  of  order?

 stage?  इस  में  मेरा  पायट
 झाफ  भाईर-यह  है  कि  अगर  प्रस
 इनफर्मेशन  ब्यूरो  ग्रताशकित  प्रश्नों
 के  लिखित  जवाब  प्रैस  वालो  को

 नही  देता  है  भौर  टेबल  पर  लें  नहीं  करता

 है---ले”  का  मतलब  है  लाइब्रेरी  मे  रखना--,
 भगर  उन  प्रश्नों  को गायब  कर  दिया  जाता  है,
 तो  यह  हमारे  नियमों  का  उल्धन  है  1  अगर
 मैंने इस  बारे  में  जाच  न  की  होती,  अगर  प्रैस
 वालों  से  मेरी  मुलाकात  न  हुई  होती,  े  मुझे
 पता  नहीं  चलता--कल  पालियामेट  की  डाक  में

 BHADRA  6,  3898  (SAK)  each  to
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 मझे  ये  जवाब  मिल  जाते,  लेंकिन  हिन्दुस्ताने
 के  एफ  भी  अ्रदवार  मे  महाराष्ट्र  क ेकिसी  भी
 अखबार  मे,  वे  ने  छान।
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 उपाध्यक्ष  मद्भोदय,  हमारी  कइस्टीदयू-
 शन्ज  का  इतना  डिक्लाउन,  इतनी  भ्रधोगति

 हो  गयी  है।  इसके  लिए  कौन  जिम्मेदार  है--
 फिनाश  मिनिस्ट्री,  प्रैस  इनफर्मेशन  ब्यू
 या  हमा  क्वेडचम  ब्राच  ?  झ्राप  इस  की  जाच

 कीजिए,  और  भ्रगर  इसमे  प्रिविलेज  का  सवाल

 बनता  है,  ता  सोमवार  को  मुझे  सदन  की

 मानहानि  का  सवाल  उठाने  की  इजाजत  दीजिए
 इम  वक्‍त  तो  मै  केवल  यह  व्यवस्था  का  प्रश्न

 उठा  रहा  ह  कि  सदन  की  प्रक्रिया  और  नियमों

 का  उल्लघन  हो  रहा  है  और  वह  गम्भीर  श्रपराध

 है

 MR  DEPUTY-SPEAKER:  I  can
 give  you  some  information  even  now,

 It  is  a  httle  unfortunate  that  the
 Answers  to  these  Questions  to  which
 you  referred  were  received  rather
 late  this  morning  But  they  have
 been  received  and  800६  to  the  Library
 at  2  noon  I  am  giving  you  this  in-
 formation  Our  Secretariat  has  taken
 up  the  matter  with  the  Ministry  of
 Fmance  about  this.

 श्री  मधु  लिमये  शौर जो पी०  प्राई०  बी०
 ने  सकुलेट  नही  किया  ?

 MR,  DEPUTY-SPEAKER:  The  posi-
 tion  35  that  the  PIB  itself  collects
 these  answers.  Either  the  Informa-
 tion  Officer  of  a  particular  Ministry
 hands  over  these  to  the  P.LB,  or  the
 PIB  itself  collects  these  Answers
 and  circulates  to  the  press  people.
 That  is  the  position  Our  Secretariat
 does  not  give  out  the  papers.

 श्री मथ  स्प  वह  तो  ठीक  है।  श्राप
 भ्रभी  इतना  कीजिए  कि  जो  प्रश्नों  के  उत्तर
 प्रसारित  नही  किए  गए  है,  उन  का  प्रभी  तकुं-
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 [att  मधु  लिमये]

 लंट  किया जाये  जाये  ।  उस  में  दोष  किस  का ही
 यह  देखा  जाय  और  अगर  प्रिविलेज  का  सवाल
 बनता  है,  तो  मैं  उसके  बारे  में  सोमवार  को
 बाकायदा  नोटिस  दगा  |

 MR,  DEPUTY-SPEAKER.  They  are
 in  the  Library.

 SHRI  MADHU  LIMAYE:  They  have
 to  be  circulated  to  the  press.

 यह  उनकी  ड्यूटो  है  t

 MR.  DEPUTY-SPEAKER:  Other
 necessary  steps  will  follow,  I  suppose.

 श्री  जगनाय  राव  जोशो  (शाजापुर):
 उपाध्यक्ष  महोदय,  यह  जाच  करना  बहुत
 आवश्यक  है  कि  उन  दो  भ्रनस्टार्ड  क्वेस्चन्ज  के
 बारे  मे  देर  क्यों  हो  गई,  जब  कि  उन  का  नोटिस
 इतना  पहले  दिया  जाता  हूँ

 श्री  सबु  लिसये  बीस  दिन  पहले  नोटिस
 दिया  गया  था--बल्कि  पच्चीस  दिन,  क्‍योंकि
 वें  द्रासफर  हो  गये  थे  ।

 MR.  DEPUTY-SPEAKER:  I  just
 now  told  you  that  our  Secretariat  has
 taken  up  the  matter  with  the  Finance
 Ministry,  that  is,  the  concerned  Min-
 istry.  What  else  can  we  do  at  this
 stage?  I  am  giving  you  the  facts.

 SHRI  P.  M.  MEHTA  (Bhavnagar):
 It  should  be  probed  thoroughly  as  to
 who  is  responsible,  who  suppressed
 such  an  important  information  to  the
 press,

 MR.  DEPUTY-SPEAKER:  This  is
 not  a  question  of  suppression.  This  is
 a  question  of  being  laid  only.

 श्री  ष  लिसये  उपाध्यक्ष  महोदय,
 अभी इस  की  ध्षफाई  नहीं  हुई  है।

 MR.  DEPUTY-SPEAKER:  We  have
 written  to  the  Finance  Ministry.  Let
 us  get  the  reply  from  them.  Since
 these  Answers  have  been  placed  in
 the  Library,  the  P.I.B.,  I  think,  must
 have  received  them  now.
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 श्री  ि  लिलपे  :  उपाध्यक्ष  महोदय,
 रिवाज  यह  है  कि  प्रैस  इनफार्मेशन  ब्यूरो
 के  द्वारा  सभी  प्रश्नों  के  उत्तर  कारेसपोंडेंटल'
 को  दिए  जाते  हैं।  यह  उन  का  काम  कत्तव्य
 है।  श्राप  उन  के  लिए  तीस  पास  देते  हैं।
 मैंने  भाप  को  शकधर  को  किताब  से  पड़े
 कर  बताया  है  कि  :

 Their  function  is  analogous  to  that
 of  parliamentary  correspondents.

 MR.  DEPUTY-SPEAKER:  The  Ans-
 wers  have  been  placed  in  the  Library.
 If  they  have  not  collected  them,  they
 should  do  it  now.  The  P.I.B,  is  in  the
 know  of  the  matter.  They  should  col-
 lect  these  Answers  and  circulate  them
 to  the  press.

 PROF.  MADHU  DANDAVATE
 (Rajapur):  The  matter  becomes  more
 serious  because  it  is  related  to  the
 behaviour  of  a  Minister  and,  therefore,
 a  suspicion  arises  that  this  is  deli-
 berately  done.

 MR.  DEPUTY-SPEAKER:  The  sub-
 ject-matter  of  the  Question  is  ६  differ-
 ent  matter.  No  more  about  it.

 श्री  सबु  लिमये :  दूसरा  प्रश्न  उन  पांच
 सौ  से  अ्रधिक  जीपों  के  बारे  में  हैं,  जो  072
 के  लोक  सभा  के  चुनावों  के  समय  काग्रेस
 पार्टी  को मिली  और  जित  का  दाम  सवा  करोड़

 रुपए  था।

 48.42  brs.

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS—

 contd.
 Turrty-First  REPort

 श्री  सुखवेव  बरस द  वर्मा  (न्‍्दाद')
 श्रीमन्‌,  मैं  प्रस्ताव  करता  ज  कि  सभा,  गे
 सरकारी  सदस्पो  के  विधेपकों  तथ'  संकल्पों
 संबधी  समिति  के  ाव  प्रतिवेदन'  से,  जॉ

 सभा में  29  अगस्त,  .973  को  पेश  किया  गया

 था,  सहमत  है  |
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 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  as:

 “That  this  House  do  agree  with
 ‘tthe  Thirty-first  Report  of  the
 Committee  on  Private  Members’
 Bills  and  Resolutions  presented  to
 the  House  on  the  29th  August.
 1973.”

 The  motion  was  adopted.

 53  hrs,

 RESOLUTION  RE  DECLARATION
 OF  PRESENT  LOK  SABHA  AS
 CONSTITUENT  ASSEMBLY—contd

 MR  DEPUTY-SPEAKER:  We  now
 take  up  further  consideration  of  the
 Resolution  moved  by  Shri  Bibhuti
 Mishra  He  will  continue  his  speech.

 श्री  विभूति  मित्र  (मोतीहारी)  उपा-
 ध्यक्ष  महोदय,  मेरे  इस  प्रस्ताव  को  लाने  का  क्या
 कारण  है  मैं इस  को  बतलाना  चाहता  हूं  ।

 पिछने  झाम  चुनाव  मे  जब  लोक  सभा  का  चुनाव
 हुआ  तो  हमारी  नेता  ने  कहा  कि  देश  से  गरीबी

 हटाओं,  यह  मारा  दिया  घौर  उस  नारे  के

 ऊपर,  समाजवाद  के  ऊपर  हम  लोग  चुन  कर

 के  आए  इस  के  पहले  जब  हम  लोग  अंप्रेजो
 से  स्वाधीनता  की  लडाई  लडते  थे  तो  उस  समय

 सुबह  प्रार्थना  में  एक  मत्र  पढा  करते  थे--

 न  त्वहूं  कामये  राज्य  न  स्वर्ग  न  पुनर्भेवम्‌।
 कामये  दुखतप्ताना  प्राणिता  श्रार्त्त

 नाशनम्‌  ।

 उसका  भी  मतलब  यही  था  कि  हम  को  दुनिया
 में  कुछ  नही  चाहिये।  देश  से  गरिवी  भौर  दुख
 दर्द  की तकलीफ  को  हटाना  हुँ  ।  उस  के  बाद

 यह  पविधान  बना  शौर  यह  कैसे  बना  यह  ाप

 को  जानना  चाहिये  1

 5.4  hrs
 [Sart  S.  A.  Kaper  in  the  Chair]

 हम  प्ग्रेजों  से  स्वाधीनता  की  लडाई  लड

 रहे  थे;  उस  के  बाद  उन  का  कैबिनेट  मिशन
 शाया  ,  और  कितने  ही  लोग  शाए  भंत  में

 Constituent  Assembly  (Resl.)
 उद्ोने  कह।  कि  हिन्दुस्तान  में  विधान  निर्माण
 सभा  तनाश्ो  उस  समय  के  जो  असेम्बली
 के  सदस्प  थे  वह  साम्प्रदाधिवा  आ्राधार
 पर  चुने  गए  थे  शोर  उन्होंने  झपने

 प्रतिनिधियों  को  साम्प्रदायिक  आधार  पर

 चुन  कर  भेजा  था,  कोई  राष्ट्रीयता  के  आधार

 पर  नही  चुन  कर  भेजा  था।  फिर  पीछे  फसला

 हो  गया  कि  हिन्दुस्तान  ओर  पाकिस्तान  का

 वटव।  रा  होगा  तो  जो  हिन्दुस्तान  का  हिस्सा  था

 उस  में  भी  उसी  साम्प्रदायिक  भ्राधार  पर  जो

 उस  समय  की  अमेम्बली  के  लोग  चुने  गए  थे,

 वही  विधान  निर्मात्‌  परिषद  के  बनाने  वाले

 मालिक  बने  झौर  उस  समय  जो  विधान  निर्मातृ
 परिषद  बनी  दस  लाख  आदमियों  के  पीछे
 एक  झादमी  चुना  गया  ।  लेकिन  वह  इनडाय-
 रेक्ट  एलेक्शन'  से  चुने  गए  ।  दस  लाख  की

 वापुलेशन  से  नही  चुने  गए,  जो  उस  समय  की
 असेम्बली  थी,  उस  श्रसेम्बली  ने  दम  लाख  के
 ऊपर  एक  झ्रादमी  को  चुना  और  मेरे  पास
 बिहार  की  लिस्ट  है,  36  आदमी  उस  समय
 थे,  श्राप  के  पास  टाइम  हो  तो  मैं  लिस्ट
 पेश  करू,  उस  से  शाप  को  पता  चलेगा  कि  उस
 में  बहुत  से  लोग  ऐसे  थे  कि जिन  का  बिहार
 की  सार्वजनिक  लाएफ  से  कोई  सत्रध  नही  था
 जिन  की  हिन्दुस्तान  के  स्वाधीनता  सम्राम  से
 कोई  मतलब  नही  था,  ऐसे  भ्रादमी  उस  विधान

 नर्मातृ  परिषद  मे  चुने  गए।  जिन  को  हिन्दुस्तान
 की  उस  समय  की  जनता  का  कोई  पता  नहीं
 था  ऐसे  लोग  उस  मे  चुने  गए  ।  एक  तो  साम्पर-
 दायिक  आधार  पर  श्र  दूमरे  रेसे  कि  जिन
 का  हिन्दुस्तान  की  जनता  से  कोई  सबंध  नहीं
 था  ऐसे  लोग  चुनें  गए  हा,  जो  हमारे  फ्रोडम
 फाइटर  थे  डा०  राजेन्द्र  प्रभाद,  पृडित
 जवाहर  लाल  नेहरू,  ऐसे  लोग  भी  चने  गए  ।
 लेकिन  उन  में  ऐसे  लोग  भी  चुने  गए  जो

 हिन्दुस्तान  की  जनता  की  भावना  का  प्रति-
 निधित्व  नही  करते  थे।  दूसरे,  उस  समय
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 की  असेम्वली  का  चुताव  कंसे  हुआ  था  ?

 असेम्बली  का  चुनाव  हुआ  था  प्रापर्टी  की
 वेसिस  पर  और  उन्ही  के  चुने  हुए  नुमाइन्दों
 ने  विधान  निर्मात्‌  परिषद  को  चुना।
 तो  कहने  का  भमतलव  यह  हूँ  कि  जो  जनता  के
 आदमी  थे  उन  का  उस  में  स्थान  सही  था  t

 उनका  स्थान  था जा  धनी  वर्ग  के  थे  जिन्होंने
 असेम्बली  बनाई  थी।  उन  के  द्वारा  जो  प्रत्यक्ष
 रूप  से  चुनें  गए  वह  विधान  निर्मात्‌  परिषद
 में  चुने  गए  1

 आज  25  वर्ष  हो  गए  ।  विधान

 निर्मातव॒  परिषद  ने  जो  हिन्दुस्तान  का
 विधान  बनाया  और  हिन्दुस्तान  के  विधान
 में  जो  प्रीऐम्बल  लिखा  है  उस  प्रीऐम्बल
 को  देखने  से  पता  चलता  है  कि  हिन्दुस्तान
 के  श्रदर  उस  के  अनुसार  कोई  काम  नही
 हुआ  ।  जो  यह  सविधान  है  हमारी  सरकार
 ते  खुद  31 बार  को  बदला  है।  इस  के
 अलावा  हमारे  माननीय  सदस्य  बराबर
 विधान  की  बदलने  के  लिए  समय  समय  पर
 झपना  बिल  लाए  है  ।  हाला  कि  सरकार  ने

 मजूर  नहीं  किया  है  लेकिन  उनके  भावना
 है  कि  सविधान  में  हेरफेर  होना  चाहिए  t
 तो  इस  वक्‍त  सबसे  उचित  यह  बात  है  कि  यह
 लोक  सभा  चुनी  गई,  गरीबी  हटाओ  के  नारे

 पर,  समाजवाद  के  नारे  पर  ।  इस  पर  हम
 लोग  चुनाव  लड़े  है  कि  हमारी  लोक
 सभा  जो  है  यह  डायरेक्ट  चुनाव  से  भ्राती  है  |

 साढ़े  सात  लाख  की  आबादी  पर  आज

 कास्टीट्यूएंसी  बनती  है  ।  उस  कास्टीट्यू-
 ऐसी  से हम श्राते  है  और  डायरेक्ट

 चुनाव  से  श्राते  है  भौर  हम  जनता  की
 भाषना  का  प्रतिनिधित्व  करते  है  1  लेकिन

 यह  संविधान  भारतीय  जनता  के  मंसूबो
 को,  उस  के  मतव्य  को  प्रकाशित  नहीं  करतः
 है  ।  इसलिए  जरूरत  इस  बात  की  है  कि
 इस  सविधान  में  हेरफेर  किया  जाय,  इस
 सविधान  को  बदला  जाय  और  बदलने  के

 लिए  यह  लोक  सभा  के  लोग  जो  है  यही
 विधान  निर्मातृ  परिषद्‌  में  अपने  की  परिवर्तित

 AUGUST  31,  4978  Lok  Sabha  as  300
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 कर  दे  ।  कुछ  लोग  कहते  हैं.  कि  समय  नहीं
 मिलेगा  ।  तो  श्राप  अपने  सेशन  को  ट  कर.

 दीजिए  ।  6  महीने  के  बजाय  तीन  महीने
 बैठिए  ।  और  तीन  महीने  मे  विधान  निर्मात्‌
 परिषद्‌  बना  कर  अपना  कांसद्रीट्यूशन  बना

 लीजिए  ।

 शब  झाप  को  में  बतलाना  चाहता  हूं
 कि  उस  समय  के  विधान  बनाने  वाले  कैसे  थे?

 राजा  महाराजा  और  प्रापर्टी  क्लास  के

 लोग  ऐसे  लोग  थे  जो  प्रतिक्रियावादी  विचार
 के  थे  ।  ऐसे  लोग  थे  जो  हिन्दुस्तान  की

 आ्राजादी  में  विश्वास  नहीं  करते  थे,  एक
 सेकेड  के  लिए  जेन  भी  नहीं  गए,  अंग्रेजों
 के  खिलाफ  बोलने  की  जिनकी  हिम्मत  नहीं

 हुई,  947  के  2  बजे  रात  तक  हमारे  देश

 के  बड़े  बड़े  बकील,  डाक्टर,  प्रोफेसर  और

 बड़े  बढ़े  श्रोहदेदार  यह  समझते  थे  कि

 हिन्दुस्तान  से  प्ग्नेज  नही  जायगा,  जब  हम
 स्वराज्य  की  लड़ाई  लड़ते  थे  तो  बड़े  बडे

 लोग  कहते  थे  कि  यह  विप्टी  पहने  हुए,
 गाव  गाव  मुठिया  माग  कर  और  भीख  माग

 कर  क्या  अग्रेजो  से  लडाई  लडेंगे *  लेकिन

 हम  गरीबा  ने  दिखला  दिया  ्र  हमारो  ताकत

 से  अ्रग्नेज  यहा  से  चले  गए  ।  लेकिन  जो  हमारा
 सविधान  बना  यह  संविधान  हिन्दुस्तान  की

 जनता  के  बिल  का  रेफ्लेक्शन  नही  है  ।  यह
 सविधान  हिन्दुस्तान  के  थोड़े  से  आदमियो
 की  मनोबवृत्ति  को  प्रकाशित  करता  है  t

 यह  आप  के  सामने  मै  रखता  चाहता  हू,
 एक  किताब  है  जो  प्लानिंग  कमीशन  ने

 हम  लोगों  को  बाटी  है,  इस  किताब  में  लिखा

 है
 “The  foreign  cebt  stood  at

 Rs.  पा  crores  at  the  end  of
 1972-73.....  ”

 764  करोड़  रुपये  का  कर्जा  हमारे  देश  के
 ऊपर  हो  गया  |  यह  972—73  का  आंकड़ा
 है  झौर  इस  में  सूद  वगैरह  हम  लोगों  ने  दिया
 है  ।  श्ागे  चल  कर  कहते  है.
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 “Poverty,  in  a  practical  sense,
 is  relative  550  million  people  live
 in  this  country  at  many  economic
 levels  ranging  from  lavish  wealth
 to  utter  indigence

 यह  हालत  इस  देश  की  है  ।  यह  सबिधान
 बनने  के  बाद  श्राज  हम  लागों  को  बाटा  गया
 है  ।  फिर  आगे  कहने  है

 “Even  among  the  poorer  classes
 there  are  various  degrees  of  90-
 verty  These  many  degrees  and
 kinds  of  poverty  have  existed  m
 our  country  for  a  long  time  They
 strike  the  eye  wherever  we  go
 Their  acceptance  as  a  fact  of  life
 is  to  be  seen  in  the  earliest  Indian
 literatures  it  as  a  part  of  the
 Indian  ethos  itself”

 आगे  कह  रहे  है  कि  960-6l  की  प्राइ-
 सेज  से  20  रूपये  जिस  की  श्राय  थी,  श्राज

 40  रुपये  के  हिसाब  से  हिन्दुस्तान  मे  लगभग
 70  प्रतिशत  गरीब  आदमी  है  पावर्टी  प्लाइन

 के  नीचे  हँ।

 फिर  स्विव्रात  वाना  ने  क्‍या  किया?

 जब  हम  लोगो  ने  939  में  सत्याग्रह  का

 आन्दोलन  छेडा  तो  गाधी  जी  ने  हर  जिले
 के  डिस्ट्रिक्ट  मैजिस्ट्रेट  से  ले  कर  वायसराय
 तक  को  यह  प्रल्टीमिटम.  भेजा--साढे

 बाईस  हजार  रुपये  उस  समय  वाइसराय  को

 तनख्वाहू  मिलती  थी  और  यहा  सविधान
 बनाने  वालो  ने  0  हजार  रुपये  भ्रपने  राष्ट्रपति
 की  तनख्वाह  रखी  ।  गाधी  जो  ने  वाइसराय
 से  लेकर  डिस्ट्रिक्ट  मैजिस्ट्रेट  तक  सब  को

 चैलेज  किया  कि  इतनी  तनख्वाह  नही

 होनी  चाहिए  गरीब  जनता  के  देश  मे  शौर

 फिर  वही  सविधान  बनाने  वाले  जो  थे

 उन्होने  कहा  कि  दस  हजार  रुपया  राष्ट्रपति
 को  दिया  जाय,  साढ़े  पाच  हजार  रुपया

 सुप्रीम  कोर्ट  के  जज  को  दिया  जाय  शौर

 साढ़े  चार  और  चार  हजार  रुपया  हाई  कोर्ट

 के  जज  को  दिया  जाय  7  इसी  तरह  जो

 हमारे  यहा  के  बड़े  बड़े  प्रफमर  थे  उन  की

 BHADRA  8,  895  (SAKA)  Lok  Sabha  as  302
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 तनब्वाहू  3  हजार  स्पये  रखी  गई  ।  एम्बैसेडर
 की  तनख्याह  काफी  हे,  गवर्नर  की  तनख्वाह
 काफी  है।  ये  सार  लोग  हमारे  हिन्दुस्तान  की
 स्वतंत्रता  की  बात  कभी  नहीं  सोचते  थे  ।
 संविधान  के  बनाने  वाने  जा  थे  मालूम  हो
 था  कि  यह  उन  की  जेब  का  रुपया  है,  फा  से
 है  ।  वह  हिन्दुस्तान  की  जनता  का  प्रतरि-
 निधित्व  नही  करते  थे,  हिन्दुस्तान  की  जनता
 के  दुख  ददे  को  नहीं  जानते  थे।  इसलिए
 ऐसा  इन्होने  सविधान  मे  रखा  |

 झागे  मैं  बताता  हु  जो  लोग  चुने  गए
 थे  उस  में  अधिकतर  फ्रीडम  फाइटर  नही  थे
 शोर  जो  थे  भी  फ्रीडम  फाइटर  बहू  बडे
 बडे  ऊचे  तबके  से  आते  थे,  प्रापर्टी  फनास  के
 लोग  थे  ।  जां  श्राज  लोक  सभा  हे  उस  म  हर
 तबक  के  लोग  है  .  गरीब  अमीर  हर  तबके
 के  लोग  इस  में  है  जो  जनता  की  बिल  को
 रेप्रेजेन्ट  करते  हैं  ।  लेकिन  उस  समय  जो

 चुनें  गए  थे  हमारी  पार्टी  मे  मौ  कुछ  लोग  ये
 जो  चाहते  थे  कि  ऐसा  नही  हो  लेकिन  उन
 की  चली  नही  जैसे  पडित  जवाहर  लाल  नेहरू
 थे  ।  लेकिन  उस  मे  ऐसे  लोग  भी  थे  विधान
 निर्मात  परिषद्‌  मे  जो  एडत्ट  फ्रेचाइज  भी
 देता  नहीं  चाहने  ये  ।

 मैं  श्राप  को  बतलाना  चाहता  हु  कि
 इस  में  जो  डिस्ौरिटी  रखी  गई  है,  श्राज
 उस  की  इन्तहा  है  ।  जिस  देश  के  70  फीसदी
 लोग  पावर्टी  लाइन  के  नीचे  हो  और  30
 फीसदी  लोग  भ्रच्छी  तरह  से  रहने  वाले  हों-
 उस  का  क्‍या  भविष्य  है?”  आज  किसी
 डाक्टर  के  पास  जाथो,  जब  तक  i0  रुपये
 फीस  के  उस  के  सामने  न  रखो,  वह  देखता

 ही  नही  है  q

 सभापति  जी,  “माकसें  एण्ड  माकिसज्म?
 नाम  की  किताब  निकली  है,  मैने  उस  से  नोट
 लिया  है,-उस  मे  लिखा  है  कि  चाइना
 हम  से  पीछे  था,  लेकिन  आज  चाइना  हम
 में झागे  हो  गया  है  ,  ...
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 श्री  बी०  बीन  नायक  (कतारा)  :

 किस  ने  कहा  है  ?

 श्री  विभूति  सिभ्र  :  यह  किताब  है,  इस
 में  लिखा  है

 SHRI  8.  V.  NAIK:  They  are  capable
 of  blowing  bombs..

 MR,  CHAIRMAN:  He  38  giving  a
 reference;  you  have  to  take  it

 AN  HON.  MEMBER:  He  is  not  read-
 ing  the  reference,  he  is  telling  orally.

 श्री  विभूति  मित्र  हम  से  वह  देश  भागे
 बढ़  गया  ।  दूसरी  बात--7  श्ररब  60
 करोड  रुपया  हमारे  ऊपर  कर्जा  हो  गया  है--
 मैंने  ब्भी  पढ़कर  सुनाया  है,  इसे  प्लानिंग
 कमीशन  ने  दिया  है  ।  जब  यह  हालत  हमारे
 देश  की  है  श्रौर  यह  सविधान  खूद
 सरकार  ने  3  बार  तबदील  किया,  सशोधित
 किया,  तब  इस  से  यह  अन्दाज़ा  लगता  है  कि
 इस  संविधान  से  मेरा  काम  नहीं  चलेगा,

 हमको  दूसरा  सविधान  बनाना  पडेंगा,  इस  के
 सिवाय  कोई  दूसरा  जरिया  नहीं  है  बि”  श्राप
 लोक  सभा  को  सविधान  सभा  डिक्लेयर
 कीजिये  t

 झ्राप  एजूकेशन  को  देखिए-पब्लिक

 स्कूल  है,  प्राइवेट  स्कूल  है,  सेट  को  तम्बस  है,
 नाना-तरहू  की  एजूकेशनल  इश्टावूशन्ज
 है--उन  में  गाव  के  गरीब  आादमा  नड़ी  हे,
 जो  थोड़े  से  एलाइड  परसन्ञ्  है  अफसरों
 के  बच्चे  है,  वे  ही  इन  मे  शिक्षा  प्राणा  करते  है
 शौर  शिक्षा  प्रात  करन  के  बाद  ्  देश  के
 राज्य  की  गद्दी  सम्मालते  है,  वे  ही  बड़े
 अफसर  बनते  हैं।  जो  मादमी  जिभ  जाशवरण
 में  रहता  है,  जितने  नफ्रमस्टान्सज  मे  रहता
 है  उन  सकंमस्टान्सेज़  का  फायदा  उठा  कर
 उसी  परिस्थिति  को  क्षायम  रखता  वाहता
 है  और  बहू  नहीं  चाहता  है  कि  इस  देश  के
 गरीबों  का  भी  उद्धार  हो,  उन  को  भी  जागे
 बढने  का  मौका  मिले  ।  इसलि?  ज़रूरी

 है  कि  संविधान  को  बदला  जाय  ।
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 wa  श्राप  देखिये  प्रापर्दी  भे  कितना
 फर्क  है--शहरी  प्रापर्टी  ष  गांव  की  प्रापर्टी
 से  हिसाब  मिलाइये  ।  गांव  में  जमीनों  की
 सीलिंग  हुई,  लेबिन  अ्रबेन  प्रापर्टी  के  बारे
 में  कुछ  नहीं  किया  ।  बराबर  हमारी  पार्टी
 की  मीटिंग  मे,  ए०आ्राई०सी०्सी०  के  जलसों
 में  सरबपर  ने  कहा  है  कि  हम  अबतन  प्रापर्टी  के
 बारे  मे  भी  बिल  लायेंगे--लेकिन  झ्राज  तक

 नहीं  लाये  ।  बागरण  यह  है---इस  संविधान
 में  कुछ  ऐसी  पेचीदगिया  हे  जिन  की  वजह
 से  सरवार  नही  कर  पाती  ।  सुप्रीम  कोर्ट  में
 मामले  जाले  है,  पचासों  तरह  के  बखेडे  खडें

 हो  जाते  है,  सरकार  उन'  में  परेशान  हो  जाती

 है  अर्भ'  जरा  सा  हर  जज  बदला  था,
 गोखले  साहब  को  दिन  भर  यहा  बैठना  पडा,
 जवाब-जवाब  देते  थक  गये  ।  इस  लिये  सरबार
 को  खुद  सोचना  चाहिये  ि  अगर  सविधन

 नही  बदलेगे  और  यह  समझेगे  कि  आप
 इतमिनान  के  साथ  यहा  बैठे  रहेंगे,
 तो  यहा  नही  बैठ  सकेंगे  ।  एक  दिन  जनता

 खद  राज्य  को  श्रपने  हाथ  में  ले  लेगी  श्रौर
 उसी  तरह  से  हमारा  राज्य  भी  हट  जायगा।

 ऐसा  कहा  जाता  है  वि"  रेवोल्यूशन  के
 बाद  सविधान  बनता  है,  यह  बात  सही  है।
 या  तो  खूनी  क्रान्ति  हो,  या  रुत्याग्रह  को
 क्रान्ति  हो,  या  फिर  मानसिक  क्रान्ति  होनी
 चाहिये  1  मैं  चाहता  हु  कि  हमारी  सरकार  के
 अन्दर  क्रान्ति  होनी  चाहिये  कि  हमें
 संविधान  को  बदलना  ह॑  1  अ्रगर  सरकार  के
 अन्दर  मानसिव  क्रारि।  नहीं  होती  है,  तो
 मैं  बननाना  चाहता  हु  कि  यह  सारा  ढाचा
 पड़  रह  जायगा  और  जनता  झागे  लिकत
 जायगीो  ।  अ  पने  फ्रंच  रबोल्यूशन  पढ़ा  है,
 हिन्दुस्तान  में  भी  वही  रेवोल्यूशन  हो  जायगा

 (  यत्रक्षाह  )
 MR  CHAIRMAN  I  would  request

 the  Member  not  to  have  cross  talks
 like  thus.  Let  the  hon.  Member  give
 his  views  and  then  you  will  get  your
 turn  when  you  may  say  what  you
 want  to  say  on  this.  Mr.  Ishaque.  you
 are  also  interrupting  very  mvch,
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 att  विभूति  भिष  सभापति  जी,  दिल्‍ली
 से  दवाश्ो  की  बजुत  कमी  है--लेक्नि  जरा
 माँवों  मे  जा  बर  देखिये,  बहा  तो  कुछ  भी
 नही  है  ।  बहा  एअकेशनल  डिस्पैग्टी  है,
 मेडिकल  डिस्पैरिर्ट  है  दित्ली  मे  जैसे  घर
 है  या  शहरो  मे  जैसे  घर  है  गाव  में  ज।  र
 देखिये  वहा  कुछ  भी  नडी  है  |  पीने  को
 पानी  नहीं  मिलता  है  ।  इन  सारी  बातो  की
 देखते  हुए  मालूम  होता  है  कि'  हमारा  सविधान

 हमारी  गरीबी  दूर  धरने  मे  कारगर  नही

 रहा  है  ।

 झाज  भी  इस  देश  में  मनुष्य  मनुष्य
 का  शोषण  करता  है  ।  हमारे  राष्ट्रपति  जी
 ने  वहा  है--लखनऊ  वा  उन  का  भाषण  मेरे
 पास  हे--  हालाकि  वे  खुद  में  i0  हज़ार
 रुपया  पाते  है--उन्होंने  कहा  है  ि  लोग

 एम०एल०ए०  होने  को  तैयार  है  टी०ए०,
 Porro  लेने  को  तैयार  हैं  |  मै  पूछना  चाहता

 हू---त्रे  खुद  i0  हज़ार  रुपया  लेते  है  तो

 एक्सप्लायेट  नही  करते  है  जब  कि  उत्तर

 बिहार  7  की  पर-कैपिटा  इनकम  200
 रुपया  है.  इसलिये  मनुष्य  मनुष्य  का

 एक्सप्लायेटशन  करता  है  श्रौर  यह  एक्स-
 प्लायट्शन  बन्द  होना  चाहिये,  लेकिन  यह
 सविधान  बन्द  नहीं  वर  सकता  ।  झाप  बहहेंगे
 कि  हमारे  तमाम  प्रिवलेज  है,  हम
 को  फण्डामेन्टल  राइट्स  दिये  गये  है,
 तो  फिर  परिवतेन  कैसे  झायेगा,  यह
 एक्सप्लायेटशन  कैसे  बन्द  होगा  |  यह
 सबविधान  फिस  मे  बनाया  था  जो

 हिन्दुस्तान  का  दुख  दर्द  जानते  थे,  उन्होने
 नही  बनाथा  वकील  लोगो  ते  बनाया  था  ।
 गाघी  जी  खुद  बैरिस्टर  थे,  जवाहर  लाल  जी
 झौर  राजेन्द्र  बाबू  भी  वकील  थे,  लेबि'न
 उन  के  प्रन्दर  देशभक्ति  के  सम्वार  हो  गये

 थे  ।  लेषिन  जो  भ्रन्य  संविधान  बनाने  आये
 उन  वा  देश  के  हित  मे  सख्वार  नहीं
 बढ़ा  भरा,  उन  को  तो  ब्रिटिश  राज्य  के  सपने

 दिखाई  देते  थे,  उन  पर  अग्रेज़ी  राज्य  का

 अंसर  था,  उन  लोगों  ने  संविधान  बनाया,
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 जो  हिन्दुस्तान  की  श्राज  की  परिरिथनियों  मे
 माकूल  साबित  मही  हो  रहा  है।

 आप  देखते  है  ि  सविधान  की  गडबडी
 की  वजह  से  सैन्‍्टर  शोर  स्टेट  मे  झगडा  शुरू
 हो  गया  है  |  कुछ  स्टेट्स  कहती  है  कि  हम
 को  प्लाटोनामी  मिलती  चाहिये  ,  सैटर  के
 सामने  एक  मुसीबत  खडी  हो  गई  है  ।
 क्या  कारण  है,  क्‍यों  आटोनामी  मागते  हैं?
 इस  के  मायने  है  ि  संविधान  में  कुछ  कमिया
 हैं,  जिस  को  सैन्टर  पूरा  नहीं  कर  सकता
 है---चाहे  उन  के  दिमाग  में  भारतीयता  वा
 प्रश्त  हो,  सारे  देश  को  एक  रखने  का  प्रश्न
 हो--एक  बात  बिलकुल  स्पष्ट  है  कि
 कुछ  कमी  है  जिस  को  यह  सविधान  श्राज
 तक  पूरा  नही  कर  सका  है  ।  भाषा  का  प्रश्न
 है,  उस  पर  झगड़ा  हो  ज्यता  है,  यहा  सदन
 में  कुछ  लोगो  के  लिये  भ्रपनी  भाषा  मे  बोलने
 का  प्रबन्ध  है,  वे  जो  कुछ  बोलते  है  उस  का
 अनुवाद  हो  जाता  है,  लेकिन  देश  का  काम
 चलाने  के  लिये  श्राज  तक  एक  भाषा  नहीं
 बनी  ।  अप  रूस  के  कास्ठीचूशन  को  देखिये---
 किस  तरह  से  उन्होने  अपने  भाषा  के  सवाल
 को  हल  क्या  है  लेक्नि  हमारा  सविधान
 झाज  तक  पिछले  26  वर्षों  मे  इस  को  हल
 नही  कर  सका  है  t

 सभापति  जी,  मेरा  एक  5079  नम्बर
 का  झन-स्टार्ड  क्वैश्वन  था,  उस  वर  जवाब
 डिफेन्स  मिनिस्टर  साहब  ने  दिया  है,  वह
 कहते  है--

 “(a)  Smce,  in  the  Army,  due  to
 historical  reasons  and  on  grounds
 of  tradition,  certain  class  composi-
 tions  are  continuing  There  3s  re-
 servation  and  weightage  im  re-
 crurtment,  for  members  of  certain
 castes  only,  on  the  basis  of  the
 existing  class  compositions.”
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 श्री  विभूति  मिश्र

 झाप  अतलाइग्रे--इतनी  महत्वपूर्ण  चीफ
 हमारी  मिलिद्री  है--जिस  में  आज  तक  कहते
 है  कि  कुछ  क्लास  कम्पोजीशन  शभी
 तक  चल  रहा  है  :  हमारी  सरकार  नारा
 लगाती  है  और  सब  लोग  कहते  है  कि  देश  में

 सैकुलरिज्म  है,  लेकित  मिलिद्री  में  सैकुलरिज्म
 क्यों  नहीं  है--पिछले  26  सालों  में  हमारा
 सविधान  इस  को  दूर  नहीं  कार  सका  है  ।

 26  साल  के  बाद  भी  मिलिद्री  मे  सैक्य-
 लेरिज्म  नही  भाई  ।  तो  जब  वहा  नहीं  आई
 फिर  देश  में  कैसे  प्रयिगी  ।  मिलिंट्रा  हिन्दुस्तान
 की  सब  कुछ  है  ।  आज  छोटे  छोटे  बच्चे  I2
 वर्ष  उम्र  के  रिक्शा  चलाते  हैं  जो कि  संविधान
 के  मुताबिक  नहीं  होना  चाहिए  ।  संविधान
 में  यह  है  कि  i4  वर्ष  के  बच्चों  तक  एज्‌केशन
 कम्पलसरी  की  जाये  लेकिन  यह  भी  नहीं
 कर  पाये  ।  तो  मेरे  कहने  का  मतलब  यह  हे  कि

 हमारा  सविधान  जो  है  बह  हिन्दुस्तात  की
 जनता  की  भावनाओं  की  पूति  नहीं  कर
 पा  रहा  है  इसलिए  इस  बात  की  जरूरत
 है  कि  इस  सवधिन  को  बदला  जाये  और  उसके

 लिए  झावश्यक  हु  छि  इस  लोक  सभा  को

 कास्टीटुएन्ट  असेम्बली  बनाया  जाये  ।

 कुछ  हमारे  साथी  इसलिए  इसको  नहीं
 बनाना  चाहते  है  कि  वे  माइनारिटी  में  आये  है
 शौर  काग्रेस  वाले  यहा  पर  मैजारिटी  मे
 आये  हैं  लेकिन  मेरा  कहना  है  कि  हिन्दुस्तान
 का  हिति  बटा  हुआ  नही  है  |  जैसा  कांग्रेस
 का  काम  है  वही  विरोधी  दलों  का  काम  है
 क्योंकि  सभी  का  काम  देश  का  हित  करना

 है  |  जो  हम  चाहते  हैं  वही  भाप  भी  चहाते
 हैं  ।  इसलिए  इस  लोक  सभा  को  सविधान
 सभा  बनाने  का  आप  समर्थन  करें  ।  यदि
 श्राप  समर्थन  नही  करते  है  भौर  बीच  बीच  में

 संविधान  विधेयक  लाते  हैं  तो  यही  समझा

 जायेगा  कि  छूटपुट  बिल  ला  करके  संविधान

 का  संशोधन  करना  चाहते  है  लेकिन  पूर्ण
 रूप  से  संवधिन  को  संशोधित  नहीं  करना

 चाहते  हैं.  ।
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 झन्त  में  मुझे  यह  कहना  है  कि  इस  देश  में
 में  यह  संविधान  चलने  बाल।  नही  है  I  समाज-
 बाद  के  सिद्धांतों  के  शाधार  पर  जब  संविधान
 बनायेगे  तभी  इस  देश  का  कल्याण  होने  वाला
 है  बरना  नही  होने  बाल।  है  ।  मैं  चाहुगा  इसके
 लिए  सरकार  कदम  उठाये  |  यदि  सरकार
 कदम  नही  उठायेगी  तो  जैसा  मैं  बतला  रहा  था

 जनता  स्वय  कदम  उठवा  देगी  (ध्यवधान  )  बगा-
 बत  बहुत  जरूरी  है  |  जैफसंन  ने  कहा  हूं  कि
 I0-5  साल  के  बाद  खूनी  क्रान्ति  होनी

 चाहिए।  उसमे  हालाकि  कुछ  लोग  मारे  जाते
 है  लेकिन  सरवप्र  ठीक  से  चलती  है  ।  तो  मै
 बताता  हू  कि  i942  के  बाद  32  साल  हो  गए,
 इस  देश  मे  कोई  क्रान्ति  नही  झाई  1  आप  क्रान्ति
 करेगे  या  नही,  मुझे  शक  है  लेक्ित  इस  देश  की
 जनता  क्रान्ति  करेगी,  जनता  पर  मुझे  विःवास
 है  a  इसलिए  मैं  समय  रहुते  हुए  सरकार  से
 कहना  चाहूगा  कि  सरकार  सविधान  को  देखे
 झगर  इससे  सरकार  का  काम  नहीं  चलता  है
 तो  उसका  प्रबन्ध  बरे।  हमने  देखा  कि  देश  में
 बेकारी  सही  मिटी  ।  किसी  झादमी  को  काम
 देने  के  लिए  हमारे  यहा  कोई  ऐसी  व्यवस्था
 नही  है  कि  उसको  काम'  मिल  जायेगा  1  एक
 बात  और  भी  है  कि  जो  लोग  काम  नही  करते  है

 वह  काम  करेगे  थोड़ा  और  चाहेगे  ज्यादा,  इससे
 भी  बड़ी  परेशानी  है  ।  जो  हम।रे  रूसी  भाई  है
 उन्होंने  रूस  में  जो  श्रपना  सविधान  बनाया
 उसमे  लिखा  है  कि  नेशनल  प्रापर्टी  को  बरबाद
 नही  करना  चाहिए।  झगर  कोई  उसको  बर्बाद
 करेगा  तो  उसे  बहुत  बडी  सज़ा  दी  जायेगी  |
 लेकिन  हमारे  यहा  ऐसी  हालत  है  ि  भ्रग  र  कोई

 झगड़ा  हुझा  तो  रेल,  पोस्ट  झाफिस  और  बसों

 को  तुरन्त  फूकना  प्रारम्भ  कर  देते  हैं।  हमारे
 संविधान  में  ऐसी  व्यवस्था  नही  है  लेकिन  रूसी

 संविधान  में  यह  व्यवस्था  है  कि  भगर  इन  चीजों

 को  कोई  नुक्सान  करंगा  तो  उसे  सख्त  सका

 मिलेगी।  इसलिए  मै  सरकार  से  भपील  कहूंगा

 कि  सरकार  इस  लोक  सभा  को  विधान  निर्मात्री

 सभा  घोषित  करे  भौर  जनता  की  जैसी  इच्छा
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 है  वैसा  संविधान  बनाकर  देश  के  कल्याण  *
 काम  को  झागे  बढ़ाये  ।

 MR,  CHAIRMAN:  There  is  one
 amendmen,  by  Mr,  Limaye  and  there
 ate  two  amendments  by  Mr.  Daga. Are  they  moving  them?

 SHRI  MADHU  LIMAYE:  Yes
 move:

 I ;

 ‘That  in  the  resolution,—
 for  “present  Lok  Sabha  may  be

 declared  as  a  Constituent  Assem-
 bly  and  a  new  Constitution  may, be  framed  for  the  country  imme-
 diately”

 substitute—

 “next  Lok  Sabha,  in  addition  to its  being  the  directly  elected
 House  of  the  Union  Legislature be  also  declared  as  a  Constituent
 Assembly  charged  with  the  task
 of  framing  a  new  Constitution
 Within  two  years  of  ils  consttu-
 tion”’  QQ).

 SHRI  M.  C.  DAGA  (Pali):  I  move:
 “That  in  the

 Sabha  may  be”.
 resolution,  for  “Lok

 substitute—
 “Lok  Sabha  and  Rajya  Sabha

 may  jointly  be?’  (2),

 “That  in  the  resolution,  add  at  the end—

 “in  view  of  the  fast  changi
 times”’  (3),

 _

 MR,  CHAIRMAN:  These
 amendments  have  been  moved.

 “SHRI  KRISHNA  CHANDR
 DER  (Ausgram):  Mr,  fares  ain before  I  begin  my  speech  I  would  like to  congratulate  you  on  your  recovery
 from  prolonged  illness  and  once  again
 Presiding  over  the  proceedings  of  this

 three
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 House.  Sir.  this  non-official  resolu-
 tion  seeking  to  convert  the  present
 Lok  Sabha  into  a  constituent  assembly
 for  the  purpose  of  drafting  a  totally
 new  constitution  has  been  brought
 before  this  House  by  one  of  the  oldest
 member  of  the  ruling  party.  In  his
 introductory  speech  the  mover  has
 said  that  after  26  years  of  indepen-
 dence  it  has  been  found  that  the  Con-
 stitution  has  become  obsolete  and  un-
 workable  and  it  has  been  necessary  to
 make  BL  amendments  to  this  Constitu-
 tion  uptil  now.  It  goes  to  prove  that
 the  spirit  of  the  Constitution  by  which
 the  Government  and  its  policies  are
 guided,  has  only  resulted  in  keeping
 about  25  crores  of  our  people  below
 the  poverty  line  today.  They  are
 starving  and  unable  to  find  employ-
 ment.  This  is  known  to  every  body.
 This  situation  shows  that  a  change  has
 hecome  imperative  in  our  country.  I
 will  discuss  later  what  path  we  should
 follow  to  reach  that  goal.  Sir,  at  the
 time  of  our  election  to  the  Lok  Sabha
 we  had  issued  cur  party  marifestos
 and  have  been  elected  on  the  strength
 of  those  man:festos.  We  had  no  where
 stated  there  that  we  would  convert
 the  Lok  Sabha  in  a  Constituent  As-
 sembly.  Moreover,  it  has  been  pro-
 vided  in  the  Constitution  that  we  can
 amend  the  Constitution  by  a  2/3rd
 majority  and  we  have  already  brought
 about  3l  amendments  to  the  present
 Constitution.  I  don’t  know  whether
 he  is  trying  to  prolong  the  life  of  the
 present  Lok  Sabha  by  converting  it
 into  a  Constituent  Assembly.  Sir,
 under  the  Constitulion  the  Parliament
 comprises  of  the  President,  the  Lok
 Sabha  and  the  Rajya  Sabha.  But,  Sir,
 Shri  Mishra  in  his  resolution  seeks  to
 convert  only  the  Lok  Sabha  into  a
 Constituent  Assembly.  How  is  that
 feasibility?  What  will  happen  io  the
 Rajya  Sabha?  Had  he  proposed  to
 convert  both  the  Lok  Sabha  and  Rajya
 Sabha  into  a  Constituent  Assembly
 that  might  have  been  more  meaning-
 ful?  He  has  said  that  original  Consti-
 tuent  Assembly  was  elected  through

 ~The  original  speech  was  Pd  Bay original  speech  was  delivered  in  Bengali,
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 indirect  elections  with  each  member
 representing  ten  lakh  votes.  The
 mover  has  further  said  what  class  of
 people  constituted  that  Assembly  al-
 though  people  like  Pt.  Jawaharlal
 Nehru  were  also  there  and  that  Con-
 Stitution  has  not  been  helpful  in  solv-
 ing  any  problems  of  our  country,  This
 sltutement  has  come  from  one  of  the
 seniormost  members  of  the  ruling
 party.  Perhaps,  he  aims  to  draw  a
 new  Constitution  through  this  Consti-
 tuent  Assembly  by  a  simple  majority vote  and  J  don’t  think  this  to  be  pro-
 per.  Sir,  the  present  Lok  Sabha  nas
 been  elected  according  to  the  provi- pions  of  the  Constitution  itself.  The
 Constitution  does  not  empower  the
 Lok  Sabha  to  convert  the  Parliament
 into  a  Constituent  Assembly.  Sir.  I
 cannot  understand  how  the  Lok  Sabha
 which  has  been  elected  and  is  guided
 by  the  provisions  of  the  Constitution
 can  act  contrary  to  the  Constitution
 and  convert  it  into  a  Constituent  As-
 sembly.  Apart  from  this,  some  un-
 democratic  provisions  of  the  Constitu-
 tion  needs  to  be  amended.

 For  example.  Article  22  of  the  Con-
 stitution  which  provides  for  detention
 wichout  trial  shoulg  be  totally  scrap-
 ped.  Our  experience  is  that  as  times
 pass  our  picblems  are  only  increasing
 through  the  working  of  the  present
 Constitution.  In  the  Fundamental
 Rights  of  the  Constitution  right  to
 property  has  been  treated  as  more
 sacred  than  individual  rights.  What
 is  this?  Bow  can  property  get  prece-
 dence  over  individual.”  Such  provi-
 sions  need  to  be  amended.  Many
 States  have  passed  legislation  for  land
 reforms  but  what  has  been  the  result?
 Has  it  been  possible  to  distribute  land
 among  the  landless.  Have  any  ar-
 rangement  been  madc  by  the  Govern-
 ment  to  take  over  all  land  which  are
 above  the  ceiling  from  the  big  land-
 Jords  and  jotdars  and  to  distribute  it
 among  the  landless  labourets  and
 share  croppers  etc.  That  has  not  been
 done.  That  is  why  these  people  are
 uniting  today  to  obtain  possession  of
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 land  through  struggle.  In  the  Funda-
 mental  Rights  of  the  Constitution  right
 to  work  and  right  to  a  hving  wage
 has  not  been  provided.  We  have  not
 yet  made  education  free  and  compul-
 sory  for  every  body.  On  the  strength
 of  the  Constitution  a  post  of  Governor
 has  been  created  in  each  State  which
 I  consider  to  be  useless  and  a  white
 elephant  for  the  State.  What  is  the
 Purpose  of  this  post  of  Governor?  We
 fing  that  in  all  the  States  the  Gover-
 nors  are  acting  only  as  agents  of  the
 Ruling  party  at  the  Centre,  without
 wielding  the  powers  given  to  them  by
 the  Constitution.  They  arg  only
 machines  working  according  to  the
 dictates  of  the  Ruling  party.  We
 demand  that  the  post  of  Governor
 should  be  abolished.  The  most  pro-
 minent  question  today  is  that  of  Cen-
 tre—State  relationship.  Sir,  it  is  said
 that  they  have  got  a  Federal  system  of
 Government  but  in  reality  it  is  only
 a  Unitary  Government.  All  the
 powers  are  concentrated  in  the  hands
 of  the  Centre.  This  is  giving  rise  to
 vurious  problems  and  conflicts,  There
 is  need  for  reconsideration  what  should
 be  the  relation  between  the  Centre
 and  the  States.  Jt  is  necessary  to  give
 the  States  more  democratic  righis.  It
 is  very  unfortunate  that  all  the  finan-
 ciaj  and  economic  powers  are  concen-
 trated  in  the  hands  for  the  Centre.
 This  power  is  misused  by  them  against
 the  Governments  formed  by  the  Oppo-
 sition  parties  in  the  States.  This  has
 been  our  experience  in  West  Bengal.
 When  the  United  Front  Government
 came  in  power,  the  Centre  prevented
 them  from  functioning  in  a  democra-
 tic  woy  through  the  misuse  of  the
 financial  powers.  This  attitude  of  the
 Centre  has  given  rise  to  the  demand
 for  autonomy  in  various  States  like
 Tamilnadu  etc.  I,  therefore,  demand
 that  the  Constitution  should  he
 amended  so  that  only  departments
 like  Defence,  External  Affairs,  Com-
 munications  and  issue  of  currency  may
 be  kept  under  the  charge  of  the  Centre
 and  the  Stutes  should  be  given  com~
 plete  autonomy  in  all  other  matters.
 ‘Shri  Mishra  ‘has  stated  that  people's.
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 Government  have  been  established  in
 Ching  through  revolution  long  after
 tis.  But  they  have  surpassed  us  in
 many  fields  of  development.  How  was
 that  possibie?  It  was  possible  because
 fundamentaily  you  took  over  power
 from  the  Britishers  and  framed  this
 Constitution  through  a  Constituen:
 Assembly  elected  by  indirect  elections.
 Yeu  have  built  up  here  the  frame  work
 of  a  capitalist  system  of  Government.
 By  maintaining  this  capitalist  form  of
 Government  it  is  never  possible  to
 remove  poverty.  This  system  of  Gov-
 ermnent  thrives  on  exploitation  only.
 It  is  not  possible  to  bring  about  real
 socialism  through  this  system  of  Gov-
 ernment.  This  system  of  Government
 based  on  class  complex  and  explona-~
 tion  must  end  for  the  good  of  the
 country.  This  system  must  be  demo-
 lished.  As  stated  by  the  oldest  mem-
 ber  of  revolution  is  around  the  corner.
 That  revolution  will  not  be  ६  mental
 revolution  only.  Sir,  we  are  sitting  on
 8  valeano.  That  day  is  not  far  eff
 when  the  present  system  of  Govern-
 ment  based  on  exploitation  of  the
 masses  shall  be  smashed  down,  And
 a  real  socialistic  Govermnent  will  be
 placed  in  power  through  a_  blocdy
 revolution  as  has  happened  in  ithe
 Soviet  Union  and  China  where  the
 labourers  and  peasants  united  to  puil
 down  the  old  system  of  Government.
 In  India  also  that  day  is  coming  when
 a  reali  democratic  and  socialistic  Gov:
 ernment  will  come  in  power  under  the
 leadership  of  the  labouring  classes.  Tf
 you  are  really  sincere  to  bring  about
 the  desired  changes  then  merely  cor-
 verting  the  Lok  Sabha  into  a  Consvitu-
 ent  Assembly  is  not  enough.  Then  you
 abclish  the  Lok  Sabha  itself.  ‘You
 hold  fresh  elections  on  the  basis  of
 proportionate  representation.  The
 voters  may  be  given  the  right  to  re-
 call  their  representatives.  Then  that
 Constituent  Assembly  may  be  able  to
 produce  a_  Constitution  which  will
 meet  some  of  the  hopes  and  aspirs-
 tions  of  the  people.  The  fundamental
 thing  is  it  is  not  possible  to  remove
 poverty  by  keeping  alive  the  present
 frame  of  Government  which  is  based
 on  exploitation.  Socialism  is  but  a  fer
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 ery.  Only  then  we  will  be  able  to
 better  the  lot  of  the  Indian  masses
 where  over  25  crores  of  people  living.
 in  starvation  and  _  semi-starvation,-
 where  over  5  crores  0f  young  and  able
 bodied  persons  are  without  employ-
 ment  and  where  there  is  no  adequate
 prov.sion  for  medical  treatment  and
 education.  If  this  is  not  done  then  I
 am  sure  that  day  is  near  when  not
 only  a  mental  revolution  but  a  revo-
 lution  led  by  the  working  classes,  and
 baseq  on  the  unity  of  the  farmers  and
 labourers  will  erupt  in  this  country
 it  may  be  a  bloody  one  but  it  will
 take  the  people  nearer  their  goal.
 They  will  set  up  a  real  democratic’
 Government  in  the  country  and  they
 will  create  a  Constitution  which  will
 help  the  people  realise  their  ambitions
 and  dreams.  In  that  State  there  will
 be  no  place  for  the  monopolists  and
 the  capitalists  who  survive  only  by
 exploiting  the  people.  That  day  a
 real  democracy  will  be  established  in
 the  country  which  will  not  be  a  demo-
 cracy  of  the  Bourgeous  and  a  demo-
 eracy  of  the  people.  It  won’t  be  a
 democracy  of  the  rich  classes  as  in  the
 present  parliamentary  system.  Only
 that  day  real  constitution  will  be  writ-
 ten  which  will  actually  be  by  the  peo-
 pie,  of  the  people  and  for  the  people
 of  India.  Sir  that  day  is  net  far  off.

 374

 SHRI  S.  A.  KADER  (Bombay—
 Central-South):  Mr.  Chairman.  Sir
 at  the  outset,  I  must  welcome  you
 back  amongst  us,  hale  and  hearty,  and
 we  are  thankful  to  God  that  one  of
 our  colleagues  has  been  restored  back
 to  us.

 The  Resolution  moved  by  Shri  Bibn-
 thi  Mishra  has  to  be  looked  at  from
 the  point  of  view  of  utility.  I  do  not
 know  whether  this  House  can  convert
 itself  into  a  Constituent  Assembly  and
 When  this  House  is  empowered  to
 amend  and  change’  the  Constitution
 what  is  the  necessity  of  a  Constituent
 Assembly.  Perhaps,  if  there  is  an
 absolute  necessity  of  a  Constituent
 Assembly  then  we  should  approach
 the  people,  giving  them  certain  ideas
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 and  ideals  and  spelling  out  our  pro-
 gramme  so  that  they  can  give  their
 verdict  and  on  the  basis  of  that  deci-
 sion  we  should  constitute  a  Constit-
 uent  Assembly.

 I  would  appeal  to  my  friends  not
 to  judge  this  issue  from  any  political
 or  personal  angle.  25  or  26  years  of
 national  life  is  sufficient  to  take  stock
 of  the  situation  and  find  out  whether
 We  have  achieved  something  or  we
 have  gone  back,  If  we  find  that  we
 are  going  back  or  we  have  gone  back,
 then  certainly  some  radical  reforms
 are  necessary.

 The  field  in  which  India  has  made
 Progress  is  population.  The  popula-
 tion  of  India  m  95l  was  36  crores
 which  increased  to  43  crores  in  96l
 and  54  crores  in  1971.  That  progress
 was  not  because  of  the  effort  of  the
 Government  but  because  of  the  effort
 of  the  people.  Having  made  this  pro-
 gress  in  the  field  of  population,  the
 progress  in  the  field  of  per  camta
 income  is  rather  disturbing.  The  per
 capita  income  in  960-6l  was  Rs.  367
 at  the  rate  of  pr.ce  prevailing  in  1961.
 The  per  cupita  income  in  4970  was
 Rs,  633  but  if  you  calculate  in  terms
 of  the  96l  price  level  it  comes  to  only
 Rs.  348.  Therefore,  because  of  the
 population  explosion  the  per  capita
 income  has  also  come  down.  It  has
 also  severely  affected  our  plan  pio-
 grammes.

 That  is  not  all.  Have  we  utilised  all
 the  natural  resources  that  are  at  our
 disposal?  If  we  look  to  the  irrigation
 potentiality,  it  is  about  27  per  cent  of
 the  total  length  of  irrigation.  Why
 are  we  lagging  behind?  When  India  is
 an  agricultural  country,  why  should
 it  be  that  irrigation  falls  far  behind?
 One  thing  more.  We  have  got  vast
 natural  resources  of  hydro-electric
 power.  I  am  told,  about  77  per  cent
 of  the  potential  power  of  hydro-elec-
 tricity  is  being  utilised  to  day.  That
 means,  we  have  yet  to  utilise  some-
 thing  Hke  70-80  per  cent  of  hydro-
 Plectric  power  if  we  want  to  harness
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 electricity  fully.  We  have  not  been
 able  to  do  it  in  26  years’  time.  ‘That
 speaks  volumes  where  we  are  lagging
 behind.

 Now,  I  would  like  to  come  to  the
 question  of  the  set-up  of  our  Consti-
 tution.  Administratively,  the  country
 is  one.  Politically,  the  country  is  di-
 vided.  For  example,  we  have  got  the
 Parliament  and  the  Central  Govern-
 ment  we  have  got  the  State  Assem-
 blies  and  the  State  Governments;  we
 have  got  the  Zila  Parishads  and  the
 Panchayats.  As  far  as  the  Central
 Government  is  concerned,  it  has  all
 the  subjects  at  their  command.  At  the
 Lame  time,  there  are  the  Concurrent
 subjects  and  the  State  subjects.
 Therefore,  a  division  of  administ-
 ration  has  been  so  done  that  no
 one  is  the  master  of  the  situation
 Sometimes,  we  say,  it  is  the  State  sub-
 ject;  sometimes,  we  say,  it  is  the  Con-
 current  subject;  sometimes,  we  say,
 it  is  the  Central  subject.  The  Centre]
 Government  will  say,  it  is  a  State  sub-
 ject;  the  State  Government  will  say,
 it  is  a  Central  subject.

 These  sort  of  things  877)  also  hinder-
 ing  the  progress  of  our  country.  This
 Constitution  was  made  25  or  26  years
 ago  by  our  people,  well-intentioned
 people,  and  we  should  not  apportion
 any  blame  or  say,  anybody  has  done
 wiong.  It  was  in  their  wisdom  that
 they  made  this  Constitution.  Basi-
 cally,  the  Constitution  is  not  wrong.
 But  in  details,  it  may  not  be  to  the
 requirements  of  the  country  as  a
 whole.

 Take  the  Constitution  itself.  I  am
 told,  most  part  of  it  has  been  bodily
 copied  from  the  Act  of  1985.  Now,  if
 it  is  a  copy  of  that  Act,  that  means
 the  mind  has  not  been  very  much  ap-
 plied  to  the  requirements  of  this
 country.  At  the  same  time,  our  lead-
 ers  saw  to  it  as  to  what  kind  of  Con-
 stitution  we  want  to  give  to  the  peo-
 ple  of  our  country.  In  the  Preamble,
 in  the  Directive  Principles,  all  these
 things  were  embodied.  To  that  ex-
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 tent,  it  is  perfect.  But  to  the  other
 extent,  I  think,  it  is  not  perfect  at  all.
 “The  time  has  come  when  we  have  _  to
 ‘see  whether  after  26  years’  working
 of  the  Constitution,  it  has  given  to  the
 people  the  things  that  they  need.

 Today,  some  say,  that  Constitution
 is  supreme.  I  do  not  consider  the  Con-
 stitution  as  supreme.  The  people’s
 will  is  supreme.  The  Constitution  is
 meant  for  the  people.  The  people  are
 not  meant  for  the  Constitution.  ‘So,
 there  is  no  hard  and  fast  thing  about
 it.  If  it  is  the  people’s  will,  it  can  be
 thrown  out;  it  can  be  amended;  it  can
 be  changed  at  any  time.

 6.00  hrs,

 How  does  the  Constitution  operate
 today?  Today,  the  Parliament  is  sup-
 reme.  The  will  of  the  people  is  re-
 flected  in  this  Parliament.  The  Par-
 liament  is  supreme  over  everything.
 Is  it  supreme  over  administration?  In
 fact,  in  theory,  it  should  be  so.  But  I
 doubt  it.  The  administration  is  also
 perheps  absolutely  independent  of
 the  Parliament.  If,  for  example,  the
 Ministry  or  Cabinet  decides  something
 and  things  go  wrong,  what  happens?
 Who  is  the  culprit?  The  culprit  is
 somewhere  else,  but  the  blame  comes
 to  the  Ministry.  We,  among  cursel-
 ves,  fight  and  blame  each  other.  Why
 does  this  happen?  It  is  because  the
 administration  is  supreme  and  _  inde-
 pendent.  They  have  been  so  well  pro-
 *ected  under  this  Constitution  that
 nothing  can  touch  them.  Even  a  per-
 son  who  is  known  for  his  inefficiency
 and  corruption  cannot  be  dismissed
 outright.  The  utmost  that  can  be
 done  is,  he  can  be  transferred.  That
 means  transferring  the  disease  from
 one  place  to  ancther.  There  is  no
 power  with  the  Ministry  or  the  Minis-
 ter  to  dismiss  him  or  take  indepen-
 dent  and  immediate  action  against
 him.  Therefore,  ‘it  is  necessary  that
 we  consider  this  aspect.  What  T  feel
 is  that  we  should  make  departmenta!
 action  non-iusticiable  along.  with
 changes  in  the  rules  of  service  which
 were  framed  during  the  British  time
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 and  which  are  in  operation  even  to-
 day.  When  those  rules  were  framed,
 the  requirement  of  the  departments
 was  not  considered,  but  the  require-
 ment  of  the  British  imperialists  was
 considered—what  type  of  persons  was
 required  to  carry  on  the  British  em-
 pire.  And  those  rules  are  prevalent
 even  today.  Therefore,  changes  in
 those  rules  along  with  the  Constitu-
 tional  amendment  that  I  have  sug-
 gested  are  a  ‘must’  if  we  want  that
 the  administration  should  work  in  the
 interest  of  the  people  and  by  the  will
 of  the  people.
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 Secondly,  what  do  we  find  today
 between  the  States  and  the  Centre.
 Are  their  relations  so  good  that  all  the
 directives  of  the  Centre  run  in  the
 States?  Therefore,  the  time  has  come
 when  we  should  think  of  ‘basic  struc-
 taal  changes  in  the  Constitution  it-
 self.  And  what  I  am  feeling  is  that  a
 unitary  form  of  government  in  the
 country  is  the  requirement  of  the  day.
 There  should  be  no  provinces.  There
 should  be  four  strata  of  administrative
 set-up  under  which  we  should  work.
 First  and  foremost...

 SHRI  R.  R.  SHARMA  (Banda):
 You  are  heading  towards  dictatorship.

 SHRI  8.  A.  KADER:  You  have  not
 listened  to  me.  My  hon.  freind  should
 have  some  patience  and  listen  to  me.

 What  I  am  saying  is  that  our  Consti-
 tution  should  begin  from  village.
 Wha;  is  happening  to  our  villages  to-
 day?  Villages  are  being  destroyed.
 Cities  like  Bombay,  Calcutta,  Madras
 and  Delhi  are  full  with  people  from
 rurel  areas  coming  there  to  settle
 down  in  juggis  and  jhompris.  Why?
 Do  they  come  there  for  cinema  or
 for  some  show?  They  come  _  to  the
 cities  to  earn  their  livelihood.  They
 cenno{  earn  their  livelihood  adequate-
 ly  in  the  villages.  We  have  six  lakhs
 of  villages.  Without  a  regular  organi-
 zation,  there  is  an  influx  of  people
 coming  to  the  cities  and  they  create
 problems  in  the  cities  which  are  also
 very  difficult  to  solve.
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 Therefore,  our  ‘Constitution  should

 begin  from  ‘the  village.  There  should
 be  obligatory  duties  in  the  village,
 what  they  are  supposed  to  do  for  their
 citizens.  Then  it  should  be  taluka  and
 then  zilas,  and  a  unitary  form  of
 Government  at  the  Centre.  It  should
 be  completely  decentralised.  Every
 village  should  feel  a  republic  by  itsef;
 it  should  have  its  own,  what  we  call,
 resources,  and  if  it  does  not  have,  it
 should  be  given.  But  it  should  have
 ample  opportunity  to  develop  by  itself.
 Similarly,  talukas  and  _  zilas.  The
 Centre  should  have  8  few  subjects
 covering  the  whole  of  India.  That
 would  be  an  ideal  Constitution  ac-
 cording  to  me.  Of  course,  it  is  a  de-
 batable  point.  Many  people  will  say
 ‘yes?  and  some  people  will  say‘no’.
 But  the  time  has  come  when  we
 should  look  into  it.  A  better  one
 should  be  brought  forward.  When  can
 it  be  brought  forward?  It  can  be
 brought  forward  only  if  the  leadership
 of  the  country  takes  courage  in  its
 hands  and  says  that  the  time  has  come
 when  we  should  review  the  present
 situation,  in  its  entirety,  we  should
 look  at  it  with  a  revolutionary  ap-
 proach  and  should  bring  about  some
 change.

 I  am  quite  sure  that  if  the  present
 stalemate  is  to  continue  and  if  the
 present  Constitution  is  worked  for  a
 number  of  years  to  come,  things  are
 not  going  to  be  easy  and  things  are
 going  to  be  hot  for  everyone.  There-
 fore,  it  is  time  that  when  we  have  got
 such  a  big  majority  in  Parliament  and
 even  the  Members  of  the  Opposition
 will  not  be  against  it  if  there  are  cons-
 tructive  approaches  made  _  towards
 beautify  and  streamlining  the  Consti-
 tution  that  is  required.  And,  if  we
 do  not  do  it,  then  I  think  history  will
 blame  us  that  when  the  opportunity
 was  there,  you  failed  the  people,  you
 failed  the  country,  you  failed  everyone.
 These  are  the  dictates  of  times.  Sir,
 a  poet  has  said:

 ist  y
 «वक्‍त  का  फरमा  अपना  रूप  बदल  सकता
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 Now,  these  are  the  dictates  of  the  time
 and  if  we  do  not  take  time  into  our
 hands,  If  we  do  not  take  courage  into
 our  hands,  make  changes,  drastic  and
 revolutionary,  for  the  ultimate  benefit
 of  the  common  man,  for  the  ultimate
 benefit  of  the  man  living  in  the  village
 or  the  man  living  in  the  slums  in
 Delhi  or  other  cities,  unless  he  is  bene-
 fited,  unless  his  involvement  is  there,
 unless  he  feels  that  this  country  belongs
 to  him,  the  few  people  of  the  country
 cannot  carry  all  the  people  for  all
 time.  Therefore,  my  friend,  Shri
 Bibhuti  Mishra  is  right  when  he  says
 that  if  you  do  not  take  stronger  steps,
 possibly  there  may  be  an  explosion,
 there  may  be  a  revolution.  I  feel  that
 our  country  is  not  in  a  mood  to  revol-
 ution  but,  if  it  is,  then  God  save  us.

 ae

 Recently,  I  met  a  Russian  who  had
 come  to  India.  It  is  a  very  interesting
 story.  He  said  that  he  came  to  India
 as  an  atheist  but  he  has  gone  back  as
 a  believer.  I  asked  him  ‘Why  ?  What
 has  happened?’  He  said.  ‘lt  is  simple
 When  I  came  to  India  and  stayed  here
 for  three  months,  I  did  not  find  a
 single  thing  in  a  proper  place.  Every-
 thing  was  wrong.  Shortage  here,
 shortage  there.  All  these  things  are
 there.  But,  still  it  is  going  on.  So,
 I  think  there  is  some  super-natural
 power  which  is  carrying  on  all  these
 things  inspite  of  what  is  existing  in
 India  here.”  To-day,  possibly,  you
 should  not  take  it  for  granted  because
 people  will  not  take  it  for  granted.

 Te-day  if  we  look  around  we  see
 some  kind  of  an  agitation,  either  in  the
 form  of  Satyagaraha  or  in  the  form  of
 a  Gherao  or  it  may  he  in  any  other
 form,  but  conditions  are  bad.  There-.
 fore,  any  delay  to  look  into  the  mat-
 ter  will  be  disastrous  as  far  as  our
 country  is  concerned.

 One  thing  more,  the  last  thing  and:
 I  will  close.  Of  late,  the  productivity:
 of  the  country  has  also  gone  down..
 Why?  I  am  told  that  the  total  output
 of  a  person—I  am  taking  India  as  a
 whole—the  total  output  ef  the  work-
 ing  class  is  two  hours  a  day.  Maybe
 a  little  more  or  may  be  a  little  less  but
 it  is  not  far  off  that  figure,
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 SHRINC.  M.  STEPHEN  |  (BMavat-
 tupuzha):  Who  gave  you  this  Agure?

 SHRI  8.  A.  KADER:  Mow,  if  ४  is
 two  hours  a  day,  the  productivity  is
 naturally  hantpered  and,  therefore,  the
 country  becomes  poorer  in  the  uitimate
 aneglysis,  Therefore,  it  id  time  that
 ‘we  should  see  that  in  the  field  as  well
 as  in  the  factory,  the  productivity  is
 brought  to  the  highest  standard....

 SHRI  ०,  M.  STEPHEN:  What  has
 the  Constitution  to  do  with  that?

 PROF.  MADHU  DANDAVATE
 (Rajapur):  Everything  under  the  sun
 can  be  brought  in  the  Constitution.

 SHRI  S  A.  KADER:  The  Consti-
 tution  can  make  alli  the  provisions  for
 it.  My  friend,  Mr.  Stephen,  knows  that
 if  the  Constitution  is  right,  the  working
 of  the  whole  thing  will  be  right.
 Otherwise,  everything  will  go  wrong.
 Therefore,  the  Constitution  is  the
 most  important  thmg  for  a  country
 and  that  the  Constitution  should  be
 such  which  should  reflect  the  will,  the
 sovereignty  and  the  aspirations  of  the
 people  in  the  working  of  it.

 Therefore,  I  would  appeal  to  the
 Government  that  while  not  totally  re-
 jecting  the  resolution  moved  by  my
 friend  Shri  Bibhut;  Mishra,  they  very
 fundamentals  of  the  resolution  should
 be  taken  into  consideration.  The  Gov-
 ernment  must  give  proper  thought  to
 it.  It  would  be  advisable  to  have  a
 White  Paper  for  the  Twenty-fives  of
 our  freedom.  If  it  is  not  good,  what
 should  be  done?  Something  should  be
 done  by  which  we  can  bring  about  a
 revolutionary  change  in  the  country
 so  that  the  common  man  might  get
 his  due.  That  is  what  I  have  to  say.

 श्री  जगस्वाथराव  जोशो  (शाजापुर)
 सभापति  महोदय,  माननीय  विभूति  मिश्र  जी  ने
 जो  प्रस्ताव  सदन  के  सामने  विचारार्थ  रखा  है
 उसके  दो  पहलू  हैं।  एक  तो  उनके  विचार  में
 आज  का  संविधान  बदलना  जरूरी  है  भ्रौर  संवि-
 बन  बदसते  के  लिये  श्राज  की  जो  यह  लोक
 सभा  है  इसी  लोक  सभा  को  संविधान  में  परिव--
 लित  करना  जरूरी  हैं  ।  इसलिए  पहले  यह
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 कि  भाज  वास्तव  में  संविधान
 सदलनें  करें  करत  क्या  जिंतती  भी  सम--
 1... ड  प्राण  हुसारे  सामने  दिखाई  देती'  है  कया
 इस  जस्फाभ  वाहुल  करते  मे संविधान  बाधक
 रूप  में  श्राता  है  ?  मैं  अपने  कांग्रेसी  मित्रों  से
 विनमांता  से  कहता  चाहता  हू  कि  उन  की  एक
 ही  झ्ादत  है  ।  वास्तव  से  वह  गांधी  जी  के

 अनुयायी  कहलाते  है,  किन्तु  गाधी  जी  का
 स्वभाव  बह  था  कि  वह  इट्रास्पेक्शन  से  देखते
 थे  कि  कही  मुझ  मे  खुद  का  दोष  नही  है  ni  वह
 दूसरों  को  दोष  नहीं  देते  थे  ।  लेकिन  हमारी
 सरकार  खुद  की  गलती  को  छिपाकर  दूसरों
 को  दोषी  ठहराने  की  कोशिश  करती  है।
 तो  उन  सबको  दोषी  ठहरा  कर  समाप्त  हो  गए
 श्र्ब  आखिरी  झा  गए  सविधान  पर  ।

 श्री  एम  एम  गोपाल  रेड्डी  (निजामाबाद)
 यह  सरकारी  रेजोल्यूशन  नही  है  ।

 श्री  जगन्‍ताथराव  जोशी  इसी  लिए  मैं
 ने  कहा  कांग्रेसी  मित्र  ।  सरकार  तो  कांग्रेस
 की  ही  है।  समि  विरोधी  दलों  को  दोषी  ठहराया
 फिर  परिस्थितियों  को  ठहराया,  फिर  वर्षा
 को  दोष  ठहराया,  से  आई  ए  को  ठहराया  ।

 दुनिया  मे  कोई  बचा  ही  नहीं  ।  अब  झा  गए
 सविधान  पर  V  दिस  इज  ए  साटे  आफ  एस्के--
 पिज्म  ।  इससे  समस्या  हल  नही  होगी  ।  जिन
 जिन  महानुभाव  ने  अभी  विचार  प्रकट  किये
 मिश्रा  जी  से  लेकर  कादर  साहब  तक,  उनसे
 मैं  जानना  चाहता  हू  कि  देश  की  गरीबी  की
 समस्या  हल  करने  मे  क्या  संविधान  बाधक  है  ?
 मैं  यह  मानता  हु  कि  पहली  संविधान  सभा  जिन
 लोगों  ने  बनाई  थी  बहू  एडल्ट  प्रैचाइज  से  नहीं
 श्राये  थे  I  किन्तु  यह  बात  हम  नही  भूल  सकते

 है  कि  इस  का  मुख्य  प्रारूप  जिन्होंने  तैयार
 किया  वह  थे  बाबा  साहब  डा०  भम्बेडकर

 जिन्होंने  गरीबी  कया  है  इसका  अनुभव  किया

 हिन्दुस्तान  के  झन्दर  दलित'  क्या  होते  हैं  इसका

 अनुभव  किया  था  जिसकी  कल्पना  हम  झाज  नही
 कर  सभते  हैं  |  उन्होंने  इस  संविधान  का
 प्रारुप  बनाया  भौर'  इस  के  अन्दर  डायरे-
 क्टिव  प्रिंसिपल  रखे  ।
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 [श्री  जभन्‍नाथ  राव  जोशी]

 प्रीएम्बल  रखा  t  उस  से  जो  संविधान  निर्माण

 किया  उस  की  मंशा  क्‍या  है  यह  तो  बिल्कुल
 साफ  है  ।  यहां  तक  तो  उन्होंने  डायरेक्टिव

 प्रिसिपल  के  अन्दर  बता  दिया  है  कि  बागे

 चल  कर  इस  की  कोशिश  करेगा,  इस  विचार

 को  व्यवहार  में  लाने  की  कोशिश  करेगा  ।

 जो  रबय॑  यह  बात  बहते  हैं  क्या  उन  को  यह
 बात  मालूम  नहीं  थी  कि  आगे  चल  कर  देश

 -का  विकास  करना  है,  सामान्य  आदमी  की

 स्थिति  को  ऊपर  करना  है,  तो  यह  संबिधान

 'उस  में  बाधक  बनेगा,  यह  उन  के  दिसाग  में

 “नहीं  आया  ?  मेरा  कहना  है  कि  जैसे  हिन्दी
 में  एक  बाहावत  है  कि  नाचना  नहीं  आता  तो

 न्रांगन  ही  टेढ़ा  है,  यह  हो  रहा  है  ।

 मैं  इसलिए  यह  कह  रहा  a
 कि  973

 के  चुनाव  में  भारी  बहुमत  श्राप  को  सिला  t

 यह  भारी  बहुमत  मिलने  के  बाद  भी  क्या  राज्यों

 'में  जो  झगड़े  हो  रह  हैं  यह  संबंध्ान  ने  कहा
 कि  झगड़े  करो  ।  बिहार  के  मुख्य  मंत्री  श्री

 गफ्फूर  या  पांडेजी  होते  इस  से  गरीबी

 हटाने  का  क्या  मतलब  दोनों  मिल  क्‍या

 गरीबी  हटाने  के  प्रयत्त  नहीं  कर  सकते  थे  ?

 ग़जरात  के  मुख्य  मंत्री  पटेल  बनें,  ओझा  बनें

 बीया  बने  कोई  बने  इससे  कोई  मउलब  है
 क्या  ?  आखिर  कोई  एक  कांग्रेस  दल  होगा,

 एक  कोई  नीति  होगी,  कार्यक्रम  होगा  और

 उसके  ग्रतुसार  जो  करना  चाहिए  यह  श्राप

 करते  नहीं  है  तो  संविधान  को  दोष  देने  का

 मतलब  कया  है  ?  सारी  बातें  श्र  कर  खड़ी

 हो  जाती  हैं  ।  ्रभी  हमारे  मित्र  कादर  ने

 कहा  कि  ग्राम  बिकास  नहीं  हुआ  ।  किस  ने

 रोका  था  ?  हर  प्लान  में  टाप  प्रायोरिटदी

 दे  कर  पीने  के  पानी  की  सुविधा  देनी  चाहिए
 थी  ।  पांचवीं  योजना  पर  चर्चा  करते  समय  भी

 स्थिति  यह  है  कि  साढ़े  पांच  लाख  गावों

 में  स ेएक  लाख  गांव  पीने  के  पानी  के  ग्रभाव

 में  तड़प  रहे  हैं  ?  क्या  यह  शोभनीय  है  ?

 क्या  संविधान  ने  कहा  था  पानी  की  व्यवस्था

 न  करो  ?  उन्होंने  यह  भी  कहा  कि  खेती  का
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 विकास  नहीं  क्या  i  नवंदा  बार  बार  गांवों

 में  घुस  रही  है,  उसका  फैसला  नहीं  होता,
 उसके  पानी  का  उपयोग  खेती  बिजली  के

 लिए  नहीं  होता  ।  कृष्णा  गोद।वरी  का  झगड़ा
 95  से  चालू  है  अंध्र  महाराष्ट्र  और  मैसूर

 के  बीच  में  ।  यह  हल  नहीं  होता  ।  कावेरी

 “का  जल  विवाद-तमिलनाडु  और  मैसूर  का

 झगड़ा  और  अब  उस  में  केरल  आ  गया

 वह  मी  हल  नहीं  होता,  चंडीगढ़  का  नहीं  होता,
 बैलगांव  का  नहीं  होता  ।  मुख्य  मंत्री  कौन

 बने  यह  नहीं  होता  ।  संविधान  क्‍या  क  रे  इस
 में  ?  नदी  के  पानी  का  उपयोग  करना  यह
 तो  गगीरथ  के  समय  से  इस  देश  में  परम्परा

 चली  श्राई  है,  स्वर्ग  से  निकलने  वाली  गंगा

 हिमालय  की  छ्  पर  बेकार  चली  जाती  थी  ।

 भगीरथ  प्रयत्त  करके  उसको  अपने  देश  की

 भूमि  पर  लाए,  उत्तर  प्रदेश  शौर  बिहार,
 उसी  से  फले  फूले  इतती  बड़ी  परम्परा

 होने  के  बाद  भी  नदी  का  पानी  यहां  पर  बेकार

 ना  है,  हमें  शर्म  श्राती  चाहिए  ।

 इस  में  संविधान  का  सवाल  है  ही  नहीं  :

 ग्राम  विकास  करने  से  हमें  छिपी  ते  नहीं  रोका  ।

 हम  खेती  को  यानी  दे  सकते  थे  ।  लेकिन

 कि  जो  एक  हवा

 चला  जा!

 नहीं  दे  सके.  क्यों

 क्यों  नहीं  कर

 के  दिखाई  ?  याती  चार  लोग  कदे  TT  कर

 सहकारी  खेती  नहीं  करते  ।  ठीक  हैं।  आपने

 सरकारी  फार्म  बनाये  उपका  क्या  रूप  रहा,

 वह  देखा  न  हमने  केरल  के  फार्म  में  -  यह  सर-

 कारी  फार्म  की  हालत  है  ।  कौन  सा  ऑ्ाप  का

 फार्म  सफल  है  ?  कौन  सा  आप  का  उद्योग  है  ?

 श्राप  साली  देते  हैं  ठाठा  को  घिरला  को  लेकिन

 जब  सवाल  पूछा  जाता  है  तो  मालूम  होता  है

 पाटा  दो  सौ  करोड़  का  चार  सौ  करोड़  हो  गया

 6  सौ  करोड़  हो  गया  और  झब  8  सौ  करोड़  F
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 गया  आप  को  किस  ने  रोका  था।  आपने  भी

 पूज़ी  लगाई  थी  और  पूजी  लगाने  के  बाद  वह
 जैसे  मुनाफा  कमाते  है  बैसे  भ्राप  क्यो  नहीं  कमाते
 है  राची  इजीनियरिय  कारपोरेशन  मे  2  2  करोड
 किपजी  लगाई  और  .oo  करोड़  का  घाटा
 उठाया।  यह  कोई  लरीबा  है  यानी  कौन  सो
 उद्योग  है,  या  खती  है  कोन  सी  चीज  ऐसो  है  जो
 श्राप  ने  दिखाए  हो  ?  ठीक  ढंग  मे  करके
 खेती  हाथ  में  ली,  डीवा  ढग  गे  नरी  नया  सके,
 उद्योग  हाथ  में  निया,  ठीक  ठग  से  नडी  चला  सरे

 फूड  वारपोरेशन  हाथ  मे  लिया,  ठीय  ढंग  से
 नहीं  चला,  सुपर  बाजार  खोला,  ठीए'  इग  से  नही
 चला  सके  ।  बहसत  वाली  मिनिस्ट्री  फार्म  की
 बह  भी  ठीक  ढग  से  नहीं  तन  सक्ती  ।  तो  सवि-
 धान  क्‍या  करेगा  इसके  लिए  ?  झ्राप  को  करना

 ही  नहीं  है  कुछ  (  यव्रवान)

 सम्पति  पर  शरत्  में  आता  हु  ।  सम्पति  का
 केन्द्रीयदरण  हुआ  ।  किसने  किया  ?  यह
 लाइसेसेज  किसने  दिए  ?  एक  ही  घर  को
 लाइसेसेज  कसने  दिलाए  ?  बिरला  को  बास
 की  रायल्टी  किसने  दी  ?  इतने  कम  दामों  पर
 उसको  बिजली  जिसने  दी  ?  श्राप  लोगो  ने  ही
 सब  कुछ  मजूर  किया  ?  हिन्दालियम  में  जो
 बिजली  दी  जाती  हे  विरला  के  लिये  श्रौर  किसान
 को  जो  बिजली  दी  जाती  है  पम्प  के  लिये  उसमे
 जो  अ्रसमानता  है,  वह  असमानता  करने  वाले
 कोन  है  ?  श्राप  ही  लाग  है  ।  इस  सारे  को
 ले  जाकर  देश  की  झ्रावादी  बढी  है,  ट्व  पर
 थोपना  यह  मोर  भो  यही  ग्जीब  बाल  है  1  गावी
 श्राबादा  पैदा  नदी  हागी  तो  यह  सारा  कुछ  हम
 कर  विशय  तिय  रहे  है  ?  पिंक  ये  चान
 फिर  यए  सब  कुछ  ?  आबादी  बढ़ेगी,  प्रागे
 चलवार  जो  प्रजा  वहा  पर  पैण  होगे,  यस  स्ख
 सुविधा  मिले  ठसलिये  दिमाग  लग  कर  कत्तेव्य  वी
 भावना  के  साथ  हम  ऊुछ  करे  यह  तो  कोई  बात
 होती  है  ।  और  अरगल  रास्ता  छी  बन्द  वर
 दिया  तो  हम  भागे  जाकर  करेगे  बया  ?  श्रागे
 ब्रागे  जाने  की  जरूरत  ही  नहीं  है।  मानवीय

 कत्तृत्व  का  विकास  तब  होता  है  जब  उसके  सामने

 कुछ  भाहवानिक  चैलेजेज़  हो  ।  जब  हम  को

 BHADRA  9,  808  (SAKA)  Lok  Sabhz  us  325
 Constituent  Assembly  (Resl.)

 यह  पता  चलेगा  कि  हमारे  सामने  इतनी  बडी
 भारी  साकते  जो  है  इसको  खिलाना  है,  पिलाना

 है,  तब  जाकर  भ्रपना  दिमाग  हम  काम  मे  लगा-

 एुगे।  क्या  हमारी  भूमि  काम  नही  देगी  ?  क्‍या

 यहा  हमारे  पास  साधन  के न्रोत  नहीं  है  ?  क्या

 यहा  पर  उत्पादकता  नहीं  है  ?  जगा  पानों  नहीं
 है  ?  कया  नहीं  है  ?  यह  यहा  जाने  की  हम
 लोगा  ने  कोसिश  की  है  क्या  ?  यह  हमारे  सामने
 सपान दों  t  आज  अवर  सम्वति  पने  बीच  में

 ग्रातों  2  तो  गै  ए%  बात  पूछता  चाहता  है  ।
 जे  है  जितना  थी  आप  "तन  बनाए,  चाह  यहा
 इंडीयन  पीनल  जोठ  और  क्रिमिनन  प्रोसीजर
 कोट  समी  कुछ  आप  लब्दीन  कर  ले  उममेक  या

 कुछ  होगा  ?  चोरों  करने  से  सजा  होनी  है,
 तेक्नि  क्‍या  चोरिया  बन्द  हुई  है  1  यह  जो

 प्रवृति  2  चरी  करने  की  इसका  कैसे  रोका  जाये  ?
 क्या  आप  लोगों  ने  ठोक  नहीं  स्वोकार  किया-
 दि  टिवर  आफ  दि  सोथल  शुड  वो  दि  ओनर  ?
 जोतनेवाला  किसान  जमोन  का  सालिक
 बने,  जो  खुद  जोने  नही  वह  क्‍यों  मालिक  बनना

 चाहता  है  ?  हम  ने  सत्राल  किया  था,  उस
 का  जबाब  आया  है  मत्रियों  के  नाम  जाये
 है  जिन  को  पत्तिश्रा  के  नाम  पर  जमीने  है
 मैं  उन  का  नाम  यहा  लेना  अ्रच्छा  नहो  समझता
 पत्नी  के  नाप  पर  जमोन,  मकानात  क्यों  होने  है
 एक  भूनपूर्व  मंत्री  की  पत्ता  के  वाम  पर  दिल्लो
 में  बग॒ता  ८  >-शानूत्र  करा  करेगा,  संविधान
 क्या  करेगा  ?

 साल  यह  है  थि  मत  म॑  जब  यह  धारणा
 है  कि  जो  अजित  करूगा  वह  मरे  लियें  नही,
 है--प्रह  सवात  मिरफ  सर  क्ति  का  नहीं  है
 सेम्बसखि  त।,  तरह  यो  ल्ेननवलव  की  शोर  मन
 की  भा  हे-यह  काया  दंगा  ?  इसके  लिये
 कोई  भविधान  नही  हे  ।  गाजादो  के  पूर्व  तन-
 मन-धत  की  गकि  देग  ने  लगाने  की  बात  थी,
 वह  अब  कहा  है  ?  हम  कहते  हैँ  कि  ब्रेत-ड्रेन
 होता  है,  भारत  का  टेलेट  बाहर  जाता  है,
 उनको  लगता  है  कि  पैसा  चाहिये--मे  पूछता
 हु  कि  पिछले  25  सालो  में  आप  ने  यह  भाव
 पदा  क्यो  नहीं  किया--
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 [श्र  जान्ताधराव  जोशी  ]
 I  am  not  a  prostitute  in  the  inter-

 national  market  to  be  purchased  and
 sold,

 ae  कंसे  हुआ  कि  मेरी  बुद्धि  कोई  भी  खरीद
 लेता  है,  जो  ज्यादा  पैसा  देता  है,  जो  ज्यादा
 विबड  करे,  मै  उसके  लिये  हां  करूंगा  ।  मेरी

 बुद्धि  का  उपयोग  मेरे  देश  के  लिये  हो,  मन  की
 शक्ति  का  उपयोग  मेरे  देश  के  लिये  हो,  तन
 की  शव्कि  का  उपयोग  मेरे  देश  के  लिये  हो--
 यह  वातावरण  पैदा  नही  किया  कपिटलिंट
 जो  उद्योग  में  पूंजी  लगाता  है,  वही  पूंजी  नहीं
 है---भाज  जो  लम्बी  लाइन  में  लगकर  टिकट
 लेकर  सिनेमा  देखता  है,  जिन  को  हम  कामन-
 मैन  कहते  है-उन  सिनेमा  स्टारों  के  पास  जो

 प्रापर्टी है,  जो  इकट्ठी  होती  चली  जा  रही  है,
 वह  दान  के  रूप  में  समाज  में  कैसे  भ्रायेगी-
 कभी  सोचा  है  ?  कभी  किसी  सिनेमा  स्टार
 को  आपने  पिक्चर  में  देखा  है  कि  वह  गाय
 को  खिला  रहा  है,  उस  को  धो  रहा  है,  उस  का

 दूध  निकाल  रहा  है  वे  तो  कु  ते  का  पिल्ला
 इंग्लैंड  से  लेकर  झ्ाते  हैँ,  उसको  सेटानिया

 बिस्कुट  खिलाते  हैँ  /  आखिर  सम्पत्ति  होने  के
 बाद  उस  का  उपयोग  यहां  है  क्या  ?  यह  भाव
 वैदा  क्‍यों  महीं  किया  गया,  संविधान  इस  के
 लिये  क्‍या  करेगा  ?

 खेती  जोतने  वाले  को  खेती  मिलनी

 चाहिये,  पत्नी  के  नाम  पर  ज़मीन  लेना  और

 खुद  न  जोतना--यह  नही  चलेगा  ।  में  तो
 इसके  लिये  प्रधान  मंत्री  जी  को  भी  ज़िम्मेदार
 समझता  हूं  ।  जब  अपने  परिवार  में  कोई

 नहीं  जोतता  है,  तो  फिर  4-5  एकड़  खेती
 क्यों  रखनी  चाहिये--यह  समझ  में  नहीं
 आता  हैं।  कम  से  कम  एक  किसान  का  तो
 झला  होता  ।  मैं  आप  को  बताना  चाहता  हुं---

 यद्दाचर्रात  श्रेष्ठ  ततेदबेतरों  जमः
 @  यथभाणं  कुरते  लोकस्तदनुवर्तते  ।

 आपको  प्रमाण  मात  कर  जनता  उसके  अनु-
 सार  बतन  करती  है  1  इस  लिये  जो  हायेस्ट-
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 एट-दि-टाप  हूँ  उन  का  बलन  विसकूल  शुद्
 होना  चाहिये,  ताकि  सन  को  देख  कर  दूसरा
 झनुकरण  करे  जब  स्वयं  थे  ही  लोग  जो
 समाज  के  सामने  आदर्श  बसने  के  लिये  तैयार

 है,  चोरी-छिपे  पत्नी  के  नाम  पर,  साली  के
 नाम  पर,  पत्नी  के  भाई  के  नाम  पर  ऐसा  करते

 हैं  तो  उससे  समाज  के  भ्रन्दर  क्या  प्रवुल्लि  पैदा

 होगी  ?  इस  लिये  यह  कहना  कि  भाज  का
 जो  संविधान  है,  वह  इतना  लचीला  है  कि
 वास्तव  में  हम  जो  करना  चाहे,  वह  कर  सकते

 है,  तो  एक  बार  यदि  इस  पर  झा  गये  कि
 जबरदस्ती  कर  के  हर  एक  को  उसकी  प्रापर्टी  से
 निकालेंगे  तो  फिर  में  पूछता  चाहता  हू,  कि
 तन  के  बारे  में  क्‍या  करोंगे  ?

 You  will  come  to  regimehtation
 that.  Are  we  heading  towards  regi-
 mentation.

 झाज  भी  समाज  के  अन्दर  संस्कार  नाम  की

 कोई  चीज़  है,  उस  को  भूलें  नहीं  ।  भ्राज  भी

 लड़की  होने  के  बाद  उस  के  लिये  भ्रच्छा  वर

 ढूंढ  कर  क्यों  देते  हँ-क्योंकि  वह  समाज  का
 संस्कार  है--वर  ढूढ़  कर  देना  चाहिये  ।
 लेकिन  जब  हम  कहते  है  कि  वह  मजदूर  जो
 खेती  करना  चाहता  है,  जिन  के  पास  साधन

 है,  उन  को  खेती  दे  दो,  तो  लगता  है  कि  क्‍यों

 बूं,  किन्तु  मन  में  यह  नहीं  श्ाता  कि  मेरी
 शाठ  लड़कियां  है  उन  को  भी  न  बूं--इस  लिये
 कि  यह  संस्कार  है  ।  लड़की  भले  ही  तेरी  हो,
 लेकिन  दामाद  तो  ढूंढ  कर  दे  दो,  क्योंकि  भागे
 समाज  को  चलाता  है,  सब  कुछ  अपने  धर  में  रखने

 का  इस  में  सवाल  नहीं  है  सामान्य  भादमी

 में  यह  झन्तः  प्रवृति  होती  है  कि  बह  ज्यादा
 पैदा  करता  है,  इस  लिये  कि  उन  को  छ्यादा
 पैदा  करने  का  भ्रप्तिकार  है,  किन्तु  ज्यादा
 खाने  का  भ्रधिकार  नही  है|  हमारी  गीता  ने

 कहा  है--

 स्तन  एवं  सः
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 आवश्यकता  से  ज्यादा  जो  नैवध  के  रुप  में
 स्वीकार  करता  है,  वह  तो  चोर  है।  इस
 शब्द  का  प्रयोग  गीता  ने  किया  है।  इसी
 तरह  संविधान  है,  वह  किताब  गलत  नहीं  है,
 गलती  कहां  होती  है,  उस  को  समझ  कर

 व्यवहार  में  लाने  में  गलती  होती  है।  इस
 लिये  श्राज  संविधान  को  जिम्मेदार  समझना
 सारी  ब्‌  राइयों,  सारा  दोष  संविधान  में  है,  मैं
 इस  को  नहीं  मानता  ।  कई  प्रश्न  तो  श्राप  ने
 स्वयं  निर्माण  किये  हुए  है,  श्रपनी  गलत  नीतियो
 के  कारण  निर्माण  किये  हुए  है,  किस  को  आप
 स्वीकार  करने  को  तैयार  नही  हैं  t

 यदि  आप  यह  कहते  हैं  कि वह  संविधान
 जिन  लोगों  ने  बनाया  था,  वें  डायरकटली

 एडल्ट  फ्रेंकाइज  से  चुने  कर  नहीं  श्राये  थे,
 तथा  झाजण  की  जो  लोक  सभा  है,  इस  को
 बदलने  का  श्रधिकार  है,  यदि  भ्राप  का  यह
 विचार  है  कि  हम  जनता  के  वास्तविक  प्रति-
 निधि  है  तो  जो  चुनाव  श्रभी  पड़े  हुए  हैं  -

 लोक  सभा  के  भ्रौर  विधान  सभाभों  के  उन  को
 कराने  से  क्‍यों  डर  रहे  हैं?  क्योंकि  झाप
 बांका  और  डिंडिगुल  में  गुल  हो  गये  है,  तब
 आप  को  समझ  में  झाने  लगा

 How  far  and  fully  you  represent
 the  will  and  wishes  of  the  people.

 इसलिये  भ्राज  के  हवा  के  झ्कोरे  में  जो  लोक
 सभा  भाई  है,  इसी  के  बलबूते  पर  यदि  इसी  को
 संविधान  सभा  में  परिवर्तित  करना  है  तो  मैं

 कहूंगा  कि  खुल  रुप  में  जनता  के  पाध  जाइये
 क्योंकि  जनता  का  भादेश  सुप्रीम  है।  यहां
 पर  कहना  कि  पालियामेन्‍्ट  सुप्रीम  है,  कांस्टी-

 टूशन  सुप्रीम  नही  है  ऐसा  कहने  से  तो  काम

 नही  बनेगा  मैंपूछता  हूं  यदि  हम  पालिया-

 मेन्ट  को  सुप्रीम  धमझते  थे  तो  प्रधान  मंत्री
 ने  कांस्टीचूशन  का  झाधार  लेकर  पालियामेन्ट

 को  कैसे  डिजाल्व  कर  दिया  था  ?  हम  कहते

 हैं  कि  पाशियामेस्ट  सुप्रीम  है,  लेकिन-

 Constitution  is  intact  Parliament
 ‘was  dissolved.

 यहां  तक  कि
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 Parliament  was  dissolved  without

 our  knowledge.  I  was  in  the  train.

 हम  को  तो  पता  भी  नही  लगा
 I  am  not  joking

 कंडक्टर  पूछने  लगा  कि  पास  वापस

 दीजिये,  पालियामेन्ट  डिजाल्व  हो  गई  है

 PROF  MADHU  DANDAVATE:
 You  must  have  pulled  the  chain.

 श्रो  जगन्नाथ  राव  जोशी  :
 I  never  pull  the  chain  because  when
 I  am  in  the  train,  the  train  goes  80
 slowly  that  I  need  not  pull  the  chain.

 हम  कहते  हैं  कांस्टीचूशन  से  हम  सुप्रीम  हैं।
 But  Parliament  was  dissolved  taking
 advantage  of  the  Constitutional  posi-
 tion  only.

 संविधान  में  जो  अ्रधिकार  प्रधान  मंत्री
 को  दिया  गया  है  उसी  के  बलबूते
 पर  उन्होने  खत्म  कर  दिया  7  इस  लिये
 जब  सवाल  झा  कर  खड़ा  होता  है  यह  श्रेष्ठ  हैं
 या  जनता  श्रेष्ठ  है  तो जनता  की  बिल  श्रेष्ठ  है,
 जनता  सब  कुछ  कर  सकती  है।  इस  लिये
 यदि  तया  संविधान  बनाना  है  तो  यह  काम
 लोक  सभा  नहीं  कर  सकती  ,  श्राप  को  जनता
 के  पास  जाना  चाहिये,  जनता  जब  श्राप  को

 चुनेगी  तब  बनाइये  ।  इस  के  लिये  नथा

 चुनाव  होना  चाहिये,  संविधान  सभा  नई
 बननी  चाहिये,  यह  लोक  सभा  सविधान
 सभा  नही  बन  सकती  ,  क्योंकि  केवल  गरीबी
 हटाझ्ो  का  नारा  देकर  श्राप  यहां  भ्राये  हैं,
 पिछले  3  सालों  मे  गरीबी  नहीं  हटी,  बल्कि
 बढ़ी  है,  साढ़ें  तीन  रुपया  किलो  मिलने  वाला
 तेल,  मैं  साढ़े  चौदह  रुपया  किलो  में  लाया  -
 मेरे  जैसा  श्रादमी  भी  गरीब  होने  लगा  |
 साढ़े  तीन  रुपया  किलो  मिलने  वाली  चीज
 यदि  साढ़े  तीन  रुपये  किलों  में  ही  मिलती  तो
 मैं  कहता  कि  गरीबी  हठी  नहीं  है,  इसीबिए
 मैं  कहता  हूं  कि  गरीबी  हठी  नहीं,  बढ़ी"है  ।
 इसी  को  आप  जनता  का  बिल  मानें,  तो  मैं  तो
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 मानने  के  लिये  चैवार  महीं  हूं  7  यह  सारा
 दोष  कैते  पद  ही  गया  है,  उद्योगों  में  विकास
 क्यों  नहीं  हुआ,  उद्योगों  के  विकाप्त  की  गति
 क्यों  नहीं  बढ़ी  ?

 कहते  हैं  कि  देश  की  भ्रभादी  बढ़ी  है--
 मैं  कादार  साहब  को  बतलाना  चाहता  ह
 दुनिया  में  जो  आबादी  बढ़नी  है,  मक्सिको
 को  छोड़  रीजिय,  तो  फिर  हमारे  यहां  ज्यादा
 प्राबादी  नहीं  बढ़ी  है,  5(या  2.  7  से  ज्यादा

 नहीं  बढ़ी  है,  जब  हमारा  देश  ही  इतना  बढ़ा
 है  तो  क्‍या  करें।  झ्गर  हमारा  देश  भी  दो
 ढाई  करोड़  का  होता  तो  बात  दूसरी  थीं  ।

 हम  उस  समय  40  करोड़  थे,  श्रब  यदि  56

 करोड़  हैं  तो  डढ़  गुना  भी  नही  बढ़ी,  यदि  60

 करोड़  होती  तो  डेढ़  गुदा  होता  ।  इस  के

 मुकाबले  जो  उत्पादन  के  आंकड़े  मेने  दिखाये
 थे  श्राप  ने  जो  डायरी  वी  है

 उस  में  जो  उत्पादन  के  प्रांकड़
 दिये  है  वे  हर  दष्टि  से  दो  गुना  बढ़े  हें

 गह  चार  गना  बढ़ा  है,  6  मिलियन  टम  से
 23  मिलियन  टन  बढ़ा,  चावल  22  मिलियत
 टन  से  44  मिलियन  टन  बढ़ा  ,  अर्थात  दुगना
 बढ़ा,  दाले  भी  इसी  तरह  से  बडी  हैं,  लेकिन  इन
 के  मुकाबले  आबादी  तो  डेढ़  गुन्म  भी  नही  बढी-

 The  root-cause  of  this  population  is
 the  sin  of  marriage,  Abolish  mar-
 riage,  ban  it  Constitutionally,  stop  it.

 यह  तो  आप  लोग  करते  नही  हैं,  पटले  तो  TT

 चक्कर  में पड़ते  हो  फिए  लोगों  को  गाजी  देते

 हो।  मेरे  कहने  का  मतलव  है  कि  देश  मी
 बढा  दोने  को  बजा  से,  जहा  जहां  रोक
 लगाना  चाहिये  वह  लगाया  नहीं,  पाना  का
 उपयोग  करना  चाहिये,  नहीं  किया,  जनता  बग
 उपयोग  करना  चाहिये,  नहीं  किया,  उद्योगों
 में  पसा  लगा  कर  मन्धफा  कमा  कर,  जनता

 को  जो  लाभ  पहुचाना  चाहिये  था,  वह  नही

 पहुंचाया,  जिस  में  संविधान  बिलकुल  बाधक

 नहीं  होता,  वह  सब  करना  चाहिये  था,  लेकिन

 नहीं  किग्रा  ।

 AUGUST  al,  ॥97३8  Lok  Sabha  as
 Constituent  Assembly  (Resl,)

 स्टेट्स  शौर  सेन्टर  का  झगड़ा  भाया+'
 हम  यह  मानते  हैं  कि  हमारा  जो  संविधान  हैं
 उस  का  सकहरल  स्ट्रक्चर  है,  लेकिन  सारी
 स्प्रिट  यूनोटरों  है।  फंड्रेशन  स्टेट्स'  है  में
 अ्रपनी  पावर्स  केन्द्र  को  देती  हैं;  जेकिन  यहाँ
 ऐसा  नहीं  होता  है,  यहां  तो  सारी  पावर
 केन्द्र  के  हाथ  में  है  ,  इपी  लिये  हम  राज्यों  में

 राष्ट्रपति पति  शासन  लागू  कर  देते  हैं  ।

 India  that  is  Bharat,  Shall  be  a  Union
 of  States.  India,  that  is  an  ancient  na-
 tion.

 लेकिन  यह  भावना  नी  है,  राष्ट्रपति  को  सामने
 रख  कर  मैं  उस  का  श्रंग  हूं,  यह  भाव  सड़ी  है,
 इपी  लिये  हर  जगड़  झगड़ा  पैदा  होता  है

 यदि  सामन्‍्जस्य  का  अभाव  होता  है  तो

 हर  जगह  झगड़े  होते  हैं  ।  जैसे  कांग्रेस
 पार्टी  में  झगड़ा  होगा  तो  हर  पार्टी  में  होगा  t

 इसीलिए  यह  इन्टर  स्टेट  रिलिशन्स  के

 झंगड़े  जो  ग्राए  हैं,सेल्टर  शौर  स्टेट  के  झगड़े
 भी  जो  झाएं  हैं  वह  सा  वजह  से  श्ाते  हैं
 क्योकि  हरएक  में  मेरा  और  तुम्हारा

 देखने  की  को शिण  की  जाती  है  आपकी  गलती

 यह  होती  है  एक  बार  बड़ी  पार्टी  झगड़ा
 करने  लज  तो  हमारी  जैसी  छोटी  पार्टी
 भी  झगड़ा  करने  लगेगे,  हम  कुछ  कह  नहीं
 सकते  हैं  क्योंकि  वह  कहगे  कि  कांग्रेस  झगड़ती
 है  तो  हम  भी  झगड़ेगे  ।  उनके  सामने  वह
 श्रादेशें  रहता  ह  t  इस  तरह  श्राप  श्रपना

 झगड़ा  हमारे  घर  में  भी  लाते  हैं  >  यदि  आप

 झगड़ा  नहीं  करेगे  तो  हम  कहेंगे  कि  झगड़ा  करना
 ठीक  नहीं  है  ।  क्ल्लु  गाव  में  एक  जगह
 बीमारी  शुरू  होती  है  तो  व॑ श्या  को  भी  श्राती

 है  और  विवेकानन्द  स्वामी  को  भी  झ्राती  है,  कोई
 उससे  अछुता  नहीं  रह  सकता  ।  इसलिए
 बीमारी  को  रोकने  की  कोशिश  करनी  चाहिये  ।

 इसलिए  मैं  मिश्रा  जी  से  कहना  चाहता  हूं  कि

 जितनी  समस्‍्याये  हमारे  सामने  खड़ी  हैं  उतका

 विश्लेषण  करके  देखते  कि  चह  संविधान  की

 बजह  से  है  या  नहीं।  उसमें  भ्रमेन्डसेन्टस  तो

 होते  जाते  है  ।
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 जीवन  गतिमान  है  उसकों  चौखट  के  शम्दार
 बाप्ता  महीं  जा  सकता।  परिस्थिति  के  भ्रभुसार
 यदि  लगता  है  कि  यहां  बदल  होनी  चाहिए  तो
 उसकी  गृ  जायश  इसमे  है।  परिस्थिति  के  प्रमुसार
 हमे  क्या  करना  है  उसको  हम  कर  सकते  है
 लेकिन  देख रे  को  बात  यह  है  कि  हमारे  ऊपर
 जो  दायित्व  था  उसको  हमने  निभाया  है  या  नही?
 जो  वायुमण्डल  देश  से  पैदा  करता  चाहिए,
 जो  शक्ति  है  उमको  देश  भौर  समाज  के  लिये
 लगायेगे  यह  भाव  पैदा  नहीं  किया,  शिक्षा  में
 परिवर्तन  नही  किया,  गावो  में  यदि  स्कूल  खोले
 तो  बिल्डिंग  नही  है.  बिल्डिंग  है  तो  मास्टर  नही
 है,  मास्टर  हैं  नो  तनख्वाह  नहीं  है,  तनख्वाह  है
 तो  बाजार  में  चीज  नही  है,  उपर  से  नीचे  तक
 सब  कुछ  गोल-माल  हूं  लेकिन  क्‍या  इस  गोल
 माल  के  लिये  सविधान  जिम्मेदार  है  ?  संविधान
 को  दोषी  ठहराना  दूसरो  को  दोषी  ठहराना
 लाता  है।  इसलिए  यदि  नया  सविधान  बनाना

 हो  तो  उसके  लिये  चुनाव  हो,  जनता  के  सामने
 हम  जाये,  जनता  के  चुने  हुए  प्रतिनिधि  स  विधान
 बाय  गे  ।  इसलिये  मैं  इस  प्रस्ताव  का  विरोध
 करता  हू  ।

 श्री  एम०  राम  गोपा  रेडडी  (निजामा-
 बाद)  सभापति  जी,  अभी  मैंने  जोशी  जी  के
 भाषण  को  सुना  t  यह  उतका  भाषण  था  या
 प्रवचन  था--इसमें  फके  करना  जरा  स्‌  श्किल
 हो  जाता  हे  ।  उन्होंने  गीता  और  वद  के  श्लोक
 तथा  मत्र  बताते  हुए  बच़े  अच्छे  ढंग  से  तकरीर
 की  लेकिन  जरा  उतका  ग्रज्ञानता  भी
 जाहिर  हो  गई।  मो  रेजाल्यूशन  यहा
 पर  पेण  क्या  गया  है,  जोणी  जी  यह
 समसा  रहे  है  कि  वह  गवर्मेट  रजोल्यशन
 है  लेकिन  यह  गनत  है  ।  यहा  पर  हर  श्‌ क्रवार
 को  नान-प्राफिशियल  रेजोल्यूशन  पेश  किए
 जाने  है,  जिस  तरह  से  मिश्रा  जी  ने  यह  रेजो-

 ल्यूशन'  पेश  किया  ई  उसी  तरह  से  कोई  कम्यु-
 निस्ट  मित्र  भी  अपना  रेजोल्यूशन  पेश  कर

 सकते  थे,  प्रपोजीशन  का  कोई  भी  मित्र  पेश

 कर  सकता  था।  एंसी  हालत  में  इसको  |...  मेंट

 Lok  Sabha  as
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 रेजोल्मूशन  समझना  भौर  गवर्नर  को  गाली:
 देने  के  हृदतक  भाषण  देना  मैं  ससता  हु  उचित

 नही  है  ।  उनको  सिर्फ  यह  बताना  चाहिए  था
 कि  कास्टीचबुएन्ट  असेम्बली  बनाई  जाये  या
 ते  बताई  नाये  ।  प्रगर  अपने  भाषण  को  उसी

 हृदतक  महदूद  रखते  ता  ग्रच्छा  होता  ।  के
 जितनी  भी  चीज  हिलुस्तान  में  है  उन  सभी'
 को  झपने  भाषण  में  लाये  है।  जहां  तक  उनकी'

 यह  बात  है  कि  काास्टीट्यूशन  को  बदलमे  नी
 जरूरत  नही  है,  उस  हृद  तक'  मैं  जोशी  जा  से

 इत्तफाक'  करता  हू  बाकी  उनकी  सारी  बात
 से  विरोध  प्रकट  करता  हु  ।

 बे  उसमे  फंमिली  प्लानिंग  को  भी
 ले  आझाये  |  मै  कहता  हु  कि  दूसरे  देशों  मे  फ ेमिली
 प्लानिंग  के  लिए  क्या  किया  जा  रहा  है  और
 हमारे  यहा  पर  क्या  है?  हमारे  यहा  जनसंघ
 वाले  शौर  मुस्लिम  लीग  वाले  कहते  हैं  कि
 झाबादी  बढाते  जाझी  ।

 एक  मानतोय  सदस्य  जोशी  जी  से
 शादी  नही  की  है  v

 श्री  एम०  राम ०  गोपाल  रडी  :  शादी  नही
 की  होगी  लेकिन  शादी  ब्याह  के  मामले  में

 बहुत  से  लोग  डेक्नेयर  नही  करते  हैं  तो  उनसे

 कोई  बाधा  की  बात  नही  है।  मेरे  कहने  का
 मतलब  यह  है  कि  हमारे  देश  की  पपुलेशन
 60  करोड  के  ऊपर  हो  गई  तो  मै  समझता  हु  न'

 सिफ  काग्रेस  गवर्नेनीट  बल्कि  पूरे  लोग  मिलकर
 नेशनल  गवर्नेमैट  भी  बनाव  तब  भी  इस

 मुल्क  के  लोगा  की  समस्याञ्नो  को  हल  करना

 मुश्किल  है  ।  इस  लिए  पूरे  कास्टीट्यूशन  को
 तो  मैं  बदलवाना  नहीं  चाहता  लेकिन  इस

 हृदतक  बदलवाना  चाहता  हु,  जिस  तरह  से

 हम  लोग  अमिन्डमैट  लाते  है  उसके  जरिये  से
 कि  किसी  प्रादमी  के  दो  बच्चे  से  ज्यादा

 हुए  तो  तिसरे  बच्चे  को  कोई  सोसल  बेची-

 फिट्स  नहीं  दिये  जायमे।  लामिमिस्टर  साहब
 से  मैं  एक  विनती  शौर  करता  ऋछता  हूं  .  *
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 [at  एम  राम  गोपाल  रेडडी]  तरफ  से  लेकिन  प्रपोजीशषण  वाले  इम्मलीमेम्टेशन

 समापति  भहोदय  :  जो  विषय  है  उस  पर.  में  रोड  झटका  रहे  हैं।  झगर  पोजीशन  वाले

 झाष  झा  जाइगे,  जाप  तो  फैसिली  प्लातिग...  भी  भपनी  जिम्मेदारी  भहसुस  करें  भौर  सही
 यर  झा  गये  ।

 शो  एस०  राम  गोपाल  रेड्डी
 :  मेरे

 कहने  का  मतलब  यह  है  कि  स्विधान  को
 बदलने  की  जरूतरत  नही  है  t  भ्राप  झ्च्छे  कामो
 के  लिए  सविधान  मे  सशोधन  करते  हैं  -  एक
 संशोधन  भर  भी  करना  चाहिए  और  उसको
 झगर  कर  दिया  गया  तो  फिर  स  विधान  को
 बदलने  की  जरूरत  नही  रहेगी  ।  वह  अमेन्डमट

 यह  है  कि  भ्रपोजीशन  में  कोई  भी  पार्टी  25
 मैम्बरो  को  भी  झगर  पालियामेट  मे  न  भेजे  तो
 उसका  रिकसर्निशन  नहीं  होना  चाहिए  इस

 मुल्क  भें  ।

 समापति  महोश्य  :  जो  विषय  है  उसी  पर
 आप  बोले  |

 श्री  एम०  रामगोपाल  रेड्डी  आप  देख
 की  फ्रान्स  में  फर्स्ट  स्फिब्लिक  से  लेकर  फिफ्थ
 (रिपब्लिक  नतक  बनी  हैं,  कास्टीट्यूजन  भ्रस्ते  म्बनी
 बनाई,  कास्टीट्यूशन  को  बदला  गया  लेकिन
 फिर  भी  वहा  पर  स्टेविलिटी  खत्म  हो  गई  है  1

 इसी  तरह  से  जर्मनी  मे  देखे  कि  फर्स्ट  रीच  से
 फिफ्य  रीच  तक  पाच  कास्टीट्यूशन्स  विभिन्न

 कास्टीट्एन्ट  असेम्बलीज  के  द्वारा  फ्रेम  किये
 गये  लेकिन  नतीजा  क्या  हुभा ?  बाद  में  हिटलर
 दैदा  हुआ  शौर  उसने  लास्ट  रीच  को  समाप्त
 कर  दिया  i  इस  लिए  मैं  नही  समझता  कि  सर्वि-
 घान  को  बदलने  से  समस्या  हल  हो  जायेगी।

 मैं  जोशी  जी  से  इत्तफाक  करता  हू  कि

 हमारी  योजनाझमो  का  जो  इस्लीमेन्टेशन  है
 उस  पर  बहुत  कुछ  निर्भर  करता  हूँ  ।  सही
 इम्लीटेशन  से  सही  रिजल्ट्स  निकलते  हैं  ।

 शस  लिए  झच्छे  रिजल्ट्स  के  लिए  झच्छा

 इम्पलीमेस्टेशन  होना  चाहिए  ।  लेकिन  दृम्पली-
 मेन्टेसन  में  जो  अपोजीशन  पार्टीज

 हैं  यह  बड़ी  बाधाएं  पैदा  कर

 रही  हैं।  (स्वजयान)  में  कह  रहा  हूं  कि

 “इम्सीमेन्टेशन  में  कोई  गलती  नहीं  है  हुकूमत  की

 कदम  उठाएँ  तो  फिर  हमारा  कास्टीट्यूशन
 भच्छी  तरह  से  लागू  हो  सकता  हूँ  ।  कांस्टीयु-
 ट्यूशन  के  जरिये  हम  जो  भी  लाभ  उठाना
 चाहते  हैं  उस  को  हासिल  कर  सकते  हैं  t  हम'
 देखते  हैं  एलेक्शन  होने  के  दूसरे  दिन  ही
 भ्रपोजीशन  वाले  बन्द,  हडताल,  भौर  स्ट्राइक
 शुरू  कर  देते  हैं  भौर  सदन  मे  भ्राकर  हुल्लड
 करते  हैं।  मैं  कहता  हु  कि  किसी  भी  मुल्क  में
 ऐसा  नहीं  होता  है  |  वहा  पर  जो  एलक्टेड
 रिप्रेजेन्टेटिव  होते  है  उन  को  चार  पाच  साल
 का  मोका  दिया  जाता  हू  लेकिन  यह  भ्रपो  जिशन
 वाले  जिस  दिन  यहा  पर  एलेक्ट  होकर
 झाते  हैं  उसी  दिन  से  हुल्लड  शूरू  कर  देते  हैं
 अपोजीशन  के  लिए  कुछ  सीट  तो  हम  लोग
 जान  बूक्षकर  छोड  देते  हैं  क्योकि  उनका  रिप्रेजे-
 न्टेशन  बहुत  कम  है  ।  प्रगर  कभी  दूसरे  मुल्क
 वाला  पूछेगा  कि  यहा  पर  भ्रपोजिशन  की  क्‍या

 स्ट््न्य  हैं  मौर  हम  कह  दे  कि  वन  थर्ड  से  कम  है
 तो  लज्जा  की  बात  होगी  ।  इस।लिए  हमने
 कुछ  मौका  दिया  है  ।

 SHRI  P  NARASIMHA  REDDY
 (Chittoor:)  Mr  Chairman,  Sir,  after,
 hearing  the  Mover  of  the  Resolution,
 Shri  Bibhuti  Mishra,  setting  out  the
 reasons  which  motivated  him  to  move
 this  Resolution  before  us,  I  would  like
 to  place  before  the  House  for  consi-
 deration  certain  grounds  for  not  ac-
 cepting  the  Resolution.

 It  is  no  doubt  true  that  25  years  of
 independence  has  not  given  satisfac-
 tion  not  only  to  Shri  Bibhuti  Mishra
 but  to  many  others,  both  in  ths  House
 and  outside  in  the  country  The  objec-
 tives  set  out  in  the  Constitution,
 namely,  to  bring  in  social  and  eco-
 nomic  justice  in  the  country,  that
 has  not  yet  been  achieved.  So,  I  cam
 appreciate  the  righteous  indignation
 of  the  Mover  which  has  motivated
 him  to  bring  forward  this  Resolution.



 337  Declaration  of

 But  the  reasons  given  by  him  and
 those  who  followed  him  while  sup-
 porting  the  Resolution  do  not,  in  my
 opinion,  disclose  valid  reasons  for
 rejecting  the  present  Constitution
 Jock,  stock  and  barrel  and  convening

 a  Constituent  Assembly  for  drafting
 an  entirely  new  Constitution.  The  pri-
 mary  concern  expressed  by  the  mem
 bers  was  that  in  spite  of  our  indepen-
 dence  and  Constitution,  we  have  not
 yet  succeeded  in  removing  casteism,
 regional  disparity,  mass  poverty  and
 illiteracy  from  our  country.  But  we
 must  remember  that  mere  constitu-
 tional  changes  will  not  abolish  the
 prevailing  disparity  or  even  the  exist-
 ing  poverty  from  the  country.  No
 Constitution  by  itself  has  ever  done
 it  because  it  does  not  flow  from  the
 Constitution  as  such.

 Jf  you  go  into  the  reasons  given  for
 convening  a  Constituent  Assembly  for ,
 drafting  a  new  Constitution,  in  my
 opinion,  it  is  a  disastrous  course  which
 weuld  Jead  to  disastrous  results  in  the
 country.  Shri  8.  A.  Kader.  who  part-
 ly  supported  the  Resolution.  said  that
 the  basic  structure  of  the  Constitution
 has  got  to  be  changed  if  the  future  of
 the  country  is  not  to  be  jeopardised
 any  further.  He  has  also  suggested
 that  the  federal  structure  has  got  to
 be  given  up  in  favour  of  the  unitary
 structure.  According  to  him,  because
 the  country  is  divided  into  many
 States  nobody  is  responsible  for  any-
 thing  that  happens  in  this  country,  If
 that  is  his  contention,  the  States  may
 as  well  say  “we  will  take  care  of  all
 the  problems;  let  us  abolish  the  Cen-
 tre’.  Such  a  course  would  open  the
 Pandora’s  box  of  controversy,  many
 divisive  forces  will  come  into  the
 open  which  may  undermine  the  very
 integrity  of  the  nation,  की

 I  do  not  know  why  some  people
 say  thet  our  Constitution  should  be
 changed  lock,  gtock  and  barrel.  Im-
 mediately  after  the  judgment  in  the
 Golaknath  case,  in  which  the  Supreme
 Court  had  held  that  the  Parliament
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 has  got  very  limited  powers  with  re-
 gard  to  the  amendment  of  the  funda-
 mental  rights,  one  could  have  said  that
 a  road  block  is  existing  in  the  way  of
 achieving  social  justice  because  of
 this  judgment.

 If  this  resolution  had  been  moved
 in  such  a  situation,  certainly  every-
 one  would  have  supported  it  because
 then  there  was  no  other  go  on  account
 of  that  judgment  of  tne  Supreme  Court
 which  put  a  block  on  the  amending
 powers  of  Parliament.  Now  such  a
 situation  no  longer  exists.  Both  the
 24th  and  25th  Amendments  to  the
 Constitution  have  been  held  valid  by
 the  Supreme  Court  which  has  _  said
 that  Parliament  is  supreme  in  respect
 of  the  amendment  of  this  Part  of  the
 Constitution  also.  Therefore,  in  such
 a  situation,  to  demand  that  the  present
 Constitution  shoulg  be  abolisheq  and
 a  new  Constituent  Assembly  should  be
 convened  to  draw  up  a  new  Constitu-
 tion  is  unimaginable  and  unnecessary.
 Therefore,  I  do  not  support  this  Reso-
 lution.  In  fact,  I  appeal  to  the  mover
 of  this  Resolution  to  withdraw  it.

 SHRI  MURASOLI  MARAN  (Madras
 South):  M.  Chairman,  Sir,  I  congra-
 tulate  the  hon,  Member,  Shri  Bibhuti
 Mishra,  for  having  brought  forward
 this  Resolution  which  is  thought-pro-
 voking.  I  welcome  this  Resolution
 becauSe  We  can  demonstrate  to  the
 nation  and  to  the  worlg  that  there  are
 many  people  who  are  not  at  all  satis-
 fied  with  the  present  Constitution.

 |  As  regard  his  Resolution,  I  may  not
 like  the  first  part,  “that  the  present
 Lok  Sabha  may  be  declared  as  a  Cons.
 tituent  Assembly”.  But  I  am  for  a
 new  Constituent  Assembly  to  frame  a
 new  Constitution  and  to  create  a  Se-
 cond  Republic.

 My  grouse  against  the  present  Cons-
 titution  is  that  it  is  not  at  all  federal.
 According  to  the  Administrative  Re-
 forms  Commission,  our  Constitution  is
 neither  federal  nor  unitary.  We  can
 very  well  say  that  it  is  a  hybrid  type
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 ef  Constitution.  We  all  know  tha  the
 Constituent  Assembly  met  in  the  his-
 icric  Central  Hall  just  to  frame  a
 Constitution  in  corporating  the  Cabinet
 Mission  Plan.  Actualiy,  the  Cabinet
 Mission  Plan  though  of  giving  only
 foreign  aftairs,  defence  and  communi-
 eations  to  the  Centra}  Government
 and  all  the  rest  to  the  States.

 Uniortunately,  Pandit  Nehru  who
 was  the  leader  of  the  Congress  then,
 on  0th  July,  1946,  in  a  press  confer-
 ence  ot  Bombay  threw  a  bomb-shell
 On  this  entire  scheme.  In  one  of  his  un-
 guarded  moments,  he  created  certair
 doubts,  He  declared  that  the  Congress
 was  entering  the  Constituent  Assem-
 bly  and  it  may  change,  at  its  own
 pleasure,  the  entire  Cabinet  Mission
 Plan.  It  came  as  a  bomb-shell  and  Mr.
 Jinnah  went  back  to  hig  shell  and
 declared  that  no  force  on  earth  can
 stop  Pakistan.  That  is  why  the  Cabi-
 net  Mission  Plan  did  not  come  into
 being.  We  saw  the  partition  of  the
 country  and,  recently,  we  saw  one
 more  nation  emerging  on  the  eastern
 side.

 Until  June  8,  1947,  when  Lord
 Mountbettan  announced  on  August  ‘15,
 that  England  will  recognise  two  Indian
 States,  the  Constituent  Assembly  was
 working  on  a  minimal  federation  in
 the  sense  that  the  Centre  will  be
 having  onl,  defence,  foreign  affairs
 and  communications.  So,  many  Com-
 mittees  were  formed  to  go  into  that
 kind  of  scheme  only.  But,  unfortuna-
 tely,  as  the  events  turned  out,  after
 the  creation  ef  Pakistan,  all  the  mem-
 bers  of  the  Constituent  Assembly
 changed  their  mind.  The  phobia  of
 partition  was  there.  So,  the  sendulum
 swung  from  this  end  to  the  other  end,
 from  the  minimal  federation  to  the
 maximal  federation.

 Second!y,  my  grouse  against  ithe
 Constitution  is  that  even  though  we
 declare,  “We,  the  people  of  India...in
 our  consituent  Assembly...do  hereby
 adopt,  enact  and  give  to  ourselves  this
 Constitution”,  it  is  not  true.  First  of
 all,  as  Shri  Bibhuti  Mishra  pointed
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 out,  the  Constituent  Assembly  mem-
 bers  were  not  elected  on  adult  fran-
 chise.  As  we  elect  the  Rajya  Sabha
 Members,  the  election  was  an  indirect
 one  and  the  member  of  the  Consti-
 tuent.  Assembly  got  elected  by  —  the
 1935  Scheme,  who  were  all  property
 owners.  That  is  why  those  property:
 owners  created  a  Constitution  to  pro-
 tect  the  property  -and  it  was  conve-
 nient  for  them  to  have  a  big  common
 market.  That  is  why  we  find  too  much
 centralisation  in  our  Constitution.

 Even  then,  in  many  parts  of  the
 world,  whenever  they’  made  a  consti-
 tution,  it  was  put  to  the  people  in  the
 form  of  ६  referendum.  Jt  was  not  done
 in  India.  Even  if  the  Constitution
 were  pul  to  the  people,  it  is  true,  the
 Congress  would  have  got  the  majo-
 rity.  There  is  no  doubt  about  it,  But
 they  did  not  do  it.  If  they  had  put
 it  to  the  people,  a  least  those  who
 contested  could  have  studied  tha  Cons-
 titution  or  the  people  would  have  got.
 some  king  of  involvement  in  the  Cons-
 titution.  That  opportunity  was  lost.

 The  famous  author,  Mr.  Granville
 Austin,  in  one  of  his  celebrated  books
 hag  analysed  the  correspondence  that
 took  place  With  the  Congress  Higi
 Command  and  the  local  zila  and  talulx
 Congress  offices.  He  analysed  all  the
 correspondence.  Not  a  single  corres-
 pondence  contained  any  detail  or  any
 discussion  about  the  Constitution.
 Even  in  1948,  when  there  was  a  Con-
 ference  at  Jaipur,  at  the  time  the  draft
 Constitution  was  ready,  nobody  in  that
 conference  discussed  about  the  draft:
 Constitution.

 So,  according  to  that  author,  the
 entire  Constitution  was  prepared  by
 obligarchy;  a  small  7079  of  people
 worked  on  the  Constitution.  So,  even
 the  Constituent  Assembly  members,
 the  Congress  members,  and  the  people
 were  isolated  from  Constitution-mak-
 ing,
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 With  the  shadow  of  Pakistan,  we
 created  a  new  type  of  Constitution,  a
 hybrid  type  of  Constitution  which  is
 neither  unitary  nor  federal.  In  fact,
 -according  to  experts  like  Basu  and  Iyer
 Jennings,  we  borroweq  75  per  cent  of
 the  clauses  and  articles  from  the  935

 -Act.  That  is  why,  many  people  eall
 the  present  Constitution  as  a  palimp-

 isest  copy  of  the  9385  Act.  They  forgot
 the  Gandhian  Principle  that  decentra-
 lisation  should  be  the  goal.  At  that
 time  there  were  leaders  like  Panditji,
 ‘Sardar  Patel  and  Azad  who  were
 really  God-like.  They  all  thought  that
 Congress  would  be  ruling  for’  ever.

 ‘That  is  why,  it  is  a  Constitution  pre-
 pared  for  a  perennial  Congress  rule  all
 over  the  States.

 All  the  nation-building  activities  like
 ‘education,  health,  road-building,  etc.,
 fall  under  the  State  Governments.
 But  they  have  no  financial  resources
 commensurate  with  their  duties.  That
 is  why  we  find  that  the  Chief  Minis-
 ters  or  Finance  Ministers  of  the  States
 come  to  Delhi  with  begging  bowl  in
 their  hands..

 AN  HON,  MEMBER:  It  is  a  Gistor-
 tion.

 SHRI  MURASOLI  MARAWN:  |  Shri
 Viréndra  Patel,  when  he  was  the  Chief
 Minister,  used  the  same  expression—
 ‘we  have  to  go  to  Delhi  with  begging
 bowl’.  Even  Mr,  Brahmananda  Reddy
 accepted  this  fact.

 So,  this  is  the  position.  The  States,
 even  though  they  are  given  the  Cons-
 titutional  duties—all  nation-building
 sactivities—,  are  not  in‘a  position  to
 ‘implement  them.  In  g  country  as  vast
 sas  ours,  with  continental  dimensions,
 with  changes  in  cultures,  languages
 and  even  in  food  habits,  this  kind  of

 ‘Centralised  Constitution  will  never
 -work,  will  never  deliver  the  goods.
 ‘The  other  day,  Shri  Shyamnandan
 Mishra  was  saying,  in  India  there  are
 no  States  but  only  estates  of  Central
 Government.  That  is  what  we  are
 seeing  now.

 BHADRA  9,  895  (SAKA)  Lok  Sabhi  as
 Constituent  Assembly  (Rest.)

 The  Administrative  Reforms  Com-
 mission  went  into  the  provisions  of  the
 Constitution  regarding  Centre-State
 relations.  They  have  agreed  that
 there  are  frictions.  But  their  conclu-
 sion  was  not  to  change  the  Constitu-
 tion  they  suggested  that  the  spirit  of
 the  Constitution  shoulgd  be  lookeg  into.
 What  is  the  spirit?  Nobody  knows,  We
 know  how  article  356  is  being  misused
 to  subvert  all  the  State  Governments.
 At  the  time  of  enactment,  Dr.  Ambed-
 kar  said  that  that  article  would  be  a
 dead  letter,  Where  is  the  spirit  of  the
 Constitution?  It  is  flouted  every  day
 and  every  minute.  I  want  to  finish
 my  speech  with  one  quotation  in  the
 Constituent  Assembly  Prof.  Ranga
 said:
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 “One  of  the  most  important  con-
 sequences  of  over-Centralisation  and
 the  strengthening  of  the  Central
 Government  would  be  handing  over
 power.  not  to  the  Central  Govern-
 ment  but  to  the  Central  Secretariat.
 From  the  chaprasi  or  daffedar  of
 Central  Secretariat  to  the  Secretary
 there,  each  one  of  them  will  consi-
 der  himself  a  much  more  important
 person  than  the  Chief  Minister  of  a
 province  and  the  Chief  Ministers  of
 provinces  would  be  obliged  to  go
 about  fram  office  to  office  of  the
 Centre  in  order  to  get  any  sort  of
 attention  at  all  from  the  Centre.”

 This  has  come  true.  Recently  we  saw
 that  one  Chief  Minister,  during  his
 short  tenure  of  one  year,  had  come
 to  Delhi  about  0  times.  Such  is  the
 position.  That  is  why  the  need  to
 change  the  position..

 SHRI  8.  A.  SHAMIM  (Srinagar):  He
 has  got  a  housa  here.

 SHRI  MURASOLI  MARAN:  I  meaa
 the  other  Chief  Minister.

 That  is  why  we  demand  that,  to
 deliver  the  goods,  India  should  have
 a  purely  federal  Constitution  and  we
 shou!d  have  a  Second  Republic  based
 on  the  principles  of  State  autonomy.
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 ी  मूसकाढ़  agen  (पासी)  :  संविधान

 एक  बड़ा  कालितक्ारी'  डस्तावी ज  था  भौर
 आज  भी  हैं|  संविधान  में  हम  जो  चाहें
 संशोधन  358  के  अन्दर  कर  सकते  हैं  t
 इस  पालियाभेट  की  स्िधान  में  परिवर्तन
 आरने  का  पूरा  अधिकार  है।  24  और  25वीं

 एमैडमेंद्स  पास  होने  के  बाद  तो  इस  प्रधिकार
 ह! ह  बिसतार  हो  गया  है  1  ग्रण॑  तो  जिस  किसी
 फिल्‍म  का  संशोधन  हम  संविधान  मे  करना
 शाहे  कर  सकते  है  -  हम  को  याद  रखना
 होगा  कि  हिन्दुस्तान  एक  है  शौर  तमिलनाडु
 के  भाईयों  को  भी  इसको  याद  रखना  होगा  1

 तमिलनाडु  मे  दो  प्ररव  की  प्राजेक्ट  बन  सकती
 है,  राजस्थान  केनाल'  बन  सकती  है  ।  देश
 की  एकता  को  खतरा  है  इस  तरह  की  बाते

 कहने  की  जिन  को  आदत  है  और  जो  यह
 कहा  जाता  है  कि  हम  को  पूरे  अधिकार
 प्राप्त  नही  है,  यह  ठीक  नही  है  'राजामनार
 की  रिपोर्ट  निकली  ।  तमिलनाडु  वाल  कई
 बार  उसका  उल्लेख  करते  है।  श्रलग  ग्रुप  में
 में  थे सोचने  की  कोशिश  चरते  है  ।  संविधान
 मे  यह  बात  नहीं  है  7  भारत  एव  है  और
 उसकी  सारी  स्टेट्स  का  विकास  होना  चा।हए  1
 इस  वास्ते  सवाल  यह  नहीं  है  ।  सविधान  के
 अन्तर्गत  जो  हमने  उद्देश्य  बनाया  था  राज-
 नीतिव'  अ्रसमानता  मिटाने  के  बाद  और  जो
 गरीबी  मिटाने  का  विबमता  हटाने  का
 उद्देश्य  अपने  सामने  रखा  था  अगर  वह
 प्राप्त  नही  हम्  तौ  इस  में  संविधान  का  कोई
 दोष  नही  है  ।  हजारों  मन  गीता  की  प्रतिया
 बिकने  के  वाद  अगर  एक  भी  गीता  के

 श्लोक  को  कोई  नहीं  समझता  है  या  उसको

 गुगां  को  नहीं  लेता  है,  रामायण  पढ़ने  के

 बाद  झगर  कोई  उसके  गुणों  को  ग्रहण  न

 करे  तो  इस  में  गोता  या  रामायण  का  कोई

 दोष  नही  है  |  सविधान  को  भ्राप  दोषी  न

 ढहराये  ।  संविधान  में  कई  एमेडमेट्स  हो

 चुकी  हैं  |  झाप  कहते  हैं  कि  स्टेट्स  को  पूरी
 पार्वस  नही  हैं  ।  यह  बात  नही  है।  सवाल  यहू

 AUGUST  a1  1978
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 है  कि

 हुर

 म
 शठ

 क्या  कोई  सुकाबंट
 हमारे

 हमारे  सिल  ने  कहा  कि  जो  संविधान
 बताने  वाले  थे  वे  बड़े  पजीपति  ये,  कैपिटर्लिस्ट
 मे  ।  सारे  सविधान  में  इस  तरह  की  कोई
 बात  नही  है  |  उस  में  तो  यह  है  कि  विषमंता
 को  कम  करना  होगा,  डिस्पैरिटी  को  मिटाना
 होगा  ।  उस  तरफ  अगर  हमारे  कदम  नहीं
 उठने  है  तो  उस  में  संविधान  का  दो।  नहीं
 है  ।  झाप  कहते  है  कि  संविधान  नया  बनना
 चाहिये  ।  जिन्होंने  सकल्प  पेश  किय।  है
 उन्होंने  बह  नहीं  बताया  कि  उस  तरह  के
 सशोधन  सबिधान  में  होने  चाहिए  ।  गोलवा-
 नाथ  के  केस  के  बाद  और  साथ  ही  सज्जन  सिह
 के  केस  के  बाद  जो  जागीरदारिया  खत्म  की
 गई  है  झर  कसट्रेशन  आए  वैल्थ  का  सवाल
 था  बह  तो  खत्म  हुआ  मार  उससे  भी  भागे
 हम  बढ़  गाए  है।  ऐसा  एमेडमेट  करने  के  बाद
 सम्भव  हुआ  है  ।  कोई  भी  पझ्ादमी  सम्पत्ति
 को  कसट्रेट  नहीं  बार  सकेगा  |  शब  उसके  बाद
 बय  रह  गया  है  ?  बिना  मतलब  जी
 बात  आप  बहते  है  1  न  तो  प्रस्तावक  ने  श्रौर
 नहा  तमिलताड  से  आने  वाले  मित्र  ने  बताया
 है  कि  दोज  आर  दी  थिगज |  न  ही  माननीय
 सदरय  ते  यह  बताया  है  कि  सविधान  मे
 क्यो  कमी  हैं  ।  अटाल  में  कमी  तो  हमारे
 एक्यान  में  है।  प्रगर  हमने  वे  कदम  नही  उठाये,
 जो  हम  को  उठाने  चाहिए  थे,  तो  इस  में
 संविधान  का  क्‍या  दोब  है  ?

 ‘11.00  hrs.

 प्रगर  स्टेट्स  मे  भ्रष्टाचार  है,  तो  संवि--
 धान  ने  स्टेट्स  को  पावर  दी  है।  क्‍या  संविधान

 कहता  है  कि  भ्रष्टाचार  पनपना  चाहिए?
 क्या  संविधान  कहता  है  कि  गरीबी  दूर  नहीं
 होनी  चाहिए  ?  संविधान  ने  तो  कहा  है  कि
 गरीबी  दूर  होनी  चाहिए  बौर  सब  लोगों  को
 भ्रागे  बढ़ने  के  लिए  बराबर  मौका  मिलन!

 ऋाहिए  |
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 i  गेहूं  बिक्रू  ग़लत  बात  हो  कि  जिम
 लोगों  ने  संविधोर्ते  शनौथा,  वे  देश  के  लीगो

 का  अतितिधित्त' नहीं  भरते  थे'।  यह सरक््थिंन

 एक  ऋतितकारी  दस्तावेज  हैं।  भरें  उस  मे
 कोई  संशोधन  भरता  हैं,  ती  ह  संशोधेन
 ह  पालियामेट  ही!कर  सकतीं  है  प्राइबैट
 मेम्बज  भी  संविधान  भें  संशोधन  करने  के

 लिए  विधेयक  रख  सकते  है  शौर  रखते  है
 एक  नया  सविधान  बनाने  के  पक्ष  मे  जो  कारण
 दिये  गये  है  मैं  उन  को  समझ  नही  सका  हू,
 झाज'  झ्रावश्यकता  इस  बात  की  हूँ  ि  स्टेट
 को  देश  का  जागे  बढ़ाने  और  गरीबी  को
 मिटाने  के  लिए  क्रान्तिकारी  कंदम  उठाते

 चाहिएं।  राविधान  ने  इस  के  लिए  बहुत  व्यापक
 श्रधिकार  दिय  हुए  है  |  देश  की  गरीबी  को

 दूर  बरने  के  लिए  काई  नया  सविधान  बनाने
 की  जरुरत  नहीं  हैँ

 समापति  महोवय  .  इस  रेजोल्यूशन
 का  बहस  के  लिए  दो  घटे  निर्धारित  किये  गये
 थे  1  यह  बहस  3-37  बजे  शुरू  हुई  थी  है  ।
 साढे  पाच  बजे  नियम  i93  के  अधीन  चर्चा

 है  tT

 I  seek  the  sence  of  tha  House  What
 should  we  do  with  this?—Shall  we
 extend  the  time?

 SOME  HON  MEMBERS  Yes

 MR  CHAIRMAN  I  will  call
 Minister  at  quarter  to  six

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 H  ्  GOKHALE)  87,  you  may  please
 call  me  at  5-30  I  will  not  take  much
 time  J  will  just  take  five  to  seven
 minutes

 श्री सु  लिमये  (बाका):  सभापति  महोदय,
 श्री  विभूति  मिश्र  ने  जो  संकल्प  सदन  के

 सामने  रखा  है  मैं  उस  की  ब्‌नियादी  बात  से

 सहमत  हू  झौर  वह  बात  यह  है  कि  वर्तमान
 संविधान  बहुत  भ्रसतोषजनक  है,  उस  में

 खामिया  तथा  लुटिया  है  शौर  उस  मे  छोटे  छोठे
 परिवतेंन  करने  से  वहू  ठीक  नही  होने  वाला  है  1

 सरकार  30,  3  परिवर्तन  कर  चुकी  है  ।

 the
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 दि... &  चौ  परिवर्तन किये  जायें,  लेकित  जब  तक

 हमे  इस  के  ऊपर  बुत्तियादी  हौर  पर

 पुनविचार  नही  करेगे,  तब  तक  इस  मे  कोई
 सुधार  होनेचांला  नहीं  है

 श्री  मिश्र  नई  कॉस्टीट्यएट  एसेम्बली

 कौ भांग  भ्राज  कर  रहे  हैं  ।लेकिन  मेरे  दल  ने
 इस  माग  को  2946  में  ही  उठाया  था  और

 हम  ने  कहा  था  कि  जो  कास्टीट्युएन्ट  एसेम्बली
 अग्रेजो  के  द्वारा  सगठित  की  जा  रही  है,
 उस  में  हम  लोग  सम्मिलित  नही  होगे  भ्रौर

 हमारे  जो  बुजुर्ग  नेता  ले-झाचायं  नरेन्द्र  देव,
 श्री  जय  प्रकाश  नारायण  शौर  ड।०  राम

 मनोहर  लोहिया  उन्हाने  उस  कास्टाटयू  एन्ट
 एस  म्बली  का  बहिष्कार  कया  1

 उन्हांने  ऐसा  क्‍यों  किया  था  ?  उनका
 कहना  था  कि  ऊास्टीट्युएन्ट  एसेम्बनी  के  लिए
 सीधा  चुनाव  होना  चाहिए,  लेकिन  वह  श्रप्रत्यक्ष
 ढंग  से  चुनी  हुई  कास्टोट्यूएन्ट  एमेम्बनी  थी  a
 झौर  अग्नेजो  के  जमाने  में  अप्रत्यक्ष  चुनाव  के

 लिए  फ्रैचाइज  मतदान  का  अधिकार  मुशकिल
 से  i9  प्रतिशत  लोगा  को  प्राप्न  था  |  इस
 के  अतिरिक्त  रियासनों  के  जो  प्रतिनिधि  थे,
 वे  नौमजद  किए  हुए  थे  t  हमारे  ये  तीन  मुख्य
 आक्षेप  थे  (a)  बालिंग  मताधिवार  पर

 कास्टीट्युएन्ट  एसेम्बली  का  चुनाव  नही  हुआ!
 है,  (3)  उस  के  दो-तिहाई  प्रतिनिधि  अप्रत्यक्ष

 चुनाव  स  चुने  गये  है  शोर  (3)  एक-तिहाई
 प्रतिनिधि-रियासतो  के  प्रतित्िधि-तो  सीधे
 नामजद  किये  गहै  है  ।

 जो  सविधान  बना,  उस  में  जौ  बडी  बडी
 खामिया  है  उन्हीं  की  ओर  मैं  श्राप  का  ध्यान
 दिखाना  चाहता  ह्  सविधान  में  फडामेटल

 'राटट्स  शर  डायेरेक्टिव  प्रिसिपल्ज  मे  जो
 भेद  किया  गया  है,  वही  सारे  झगड़े  और
 विवाद  की  जड  है।  उस  भेद  से  कारण  एक
 कृत्रिम  बहुत,  एक  तकलौ  बहस,  हमारे  देश  मे
 चल  पडो  है  y  मैं चाहूंगा  कि  इस  भेद  को
 खत्म  कर  दिया  जाये  शौर  मौलिक  भधिकारों
 का  पु्ननिर्भाण  किया  जाये  1  कसे  किया  जाये  ?

 इस  के  बारे  में  मेरे  तीन  सुझाव  हैं  :
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 i*  +  hes]  we  feed  e  ।  मैं  इक  ©  Sone’
 हैं  सहीं  चाहता  कि  झारिकल  anti)  “इस लिए  जोड़ना  भाहता हूं  कि  कहि  दमपत से

 (एक),  जो  सम्पत्ति के  बारे  में  है,  भर्टिकिल...  है  पत्लिक  स्तूज,  जो  क़्त्त  में  फरिशक  नहीं  है,
 ‘Bt,  328,  328  3  का  मौलिक  म्  -  सिर  सादपरण  स्कूल का  आर  किया  जावेगा,

 में  समान  श  हो।  भगर शत  बारे  से  कुछ  रखता

 ही  है,  तो  यह  रखना  चाहिए  कि  सम्पत्ति,
 झ्ामदनी  भौर  खच  पर  सीमा,  लिमिट  लगाई
 जाये  शौर  जिस  के  पास  उस  से  अतिरिक्त
 सम्पत्ति  हो,  राज्य  को  उस  को  बिना  मुआवजा
 दिये  अपने  हाथ  में  लेने  का  अधिकार  होना
 चाहिए।  वह  लिमिट  एक  लाख  रुपये  की  हो
 या  दो  लाख  रुपये  को  हो,  लेकिन  कोई  न  कोई
 लिमिट  जरूर  होनी  चाहिए  हम  इस  बारे  में

 व्यावहारिक  ढंग  से  बात  करने  के  लिये  तैयार

 हैं।

 सम्पत्ति  और  श्रामदनी  के  साथ  साथ
 अर्च  पर  सीमा,  लिसिट  लगाने  की  बात  मै
 इस  लिए  कह  रहा  हु  कि  आज  वल  कुछ  लोग
 प्ोचत  हूँ  कि  अरनी  सम्पत्ति  ता  रखेंगे  नही,
 क्य  पूर  राष्ट्र  की  सम्वत्ति  का  अन  बा।  का

 सम्पत्ति  समझेगे  याग  यर्चतरगे  ड्ग  भे  व  ।र-
 शाही  आर  मत्रीगर्ड  हा  सर  बाते  ह।

 नि  गये  सिद्ध  ता  #  बहुत  फालत्‌  है
 जैसे  प्रात  मन्दा ने.  प  ववि यग  का  दे  के
 सिद्वाल्स  है  लक्ति  सरकार  गराये  खालती
 चली  जारही  है।  'ह  दामिमतता  अर  ढाग
 क्यों  है।  इस  से  अच्छा  ए  कि  शराब  बस्दी  का
 निदेशक  भिद्धान्ता  में  से  निकाल  दिया  जाय  |

 निर्देशक  सिद्धान्तों  मे  यूनिका्म  सिदिल
 कोड  को  बाते  भी  कही  गई  है।  सरकार  दस  के
 द्वारा  मुमलमानों  का  चिढाती  है  ।  डराती  है
 झौर  फिर  बहती  है  बि  हम  यह  नही  7रेगे

 इस  तरह  वह  वोट  हड॒पना।  चाहती  है  t  इन
 बातों  को  निर्देशक  सिद्धान्तों  में  स ेनिकाल  देना

 चाहिए  ।

 निर्देशक  मिद्धान्वी  में  मुपत  और  प्रनिवाये
 शिक्षा  की  व्यवस्था  करने  का  भी  उल्लेख

 है  ।  मैं  चाहुगा  कि  यह  शिक्षा  समान,  मुफ्त

 तो  फिर  समाजवाद,  शनानता  ध्रौर  सोशल
 जस्टिस  पश्रादि  कुछ  भी  चलने  वाला  नहीं  है  ।
 झ्रगर  मेरे  मित्र,  थी  पील  मोदी,  झोर  हम  लोग
 एक  सकल  मे  पढ़ते,  तो  श्री  पीलू  मोद्दी  किसी

 दूसरे  ढग  के  आदमी,  बहुत  भ्ण्छे  भ्रादमी
 बन  गये  होते  ।  स्थुनिसिषल  झौर  गरीबो  के

 स्कूल  में  पढ़  कर  भी  मैं  किसी  भी  मामले  में
 किसी  से  कम  नही  हु  ।  यह  मै  सबूत  के  तौर
 पर  पेश  कर  के  कहना  चाहता  हु  कि  पढलिक

 स्कूलो  की  कोई  जरूरत  नही  है  ।

 इसी  तरह  काम  करने  के  अ्धिगार  को
 निर्देशक-सिद्धान्ता  में  क्यो  रखा  गया  है  q
 सविधान  में  बहा  रखा  है.  दि

 प्रिसिपटज  aT  फरामेटन  उन  दि
 ग़्नेन्स  आफ  fe  फनी  ।  लाए  ही  सार
 इतनी  बेरण  है  व  1 "इशया  डद्िल्ता  वा
 फरामटा  कप्धन  प  तार  थी  नाप  वा  २।  गार
 अधि  |  :हादवीरट  ।

 सभापति  महो-य  से  माननीए  सत्र  को
 इग्ध रपट  पीयर  वार्ता  हु  ।  नबल  क्या
 दे चि  सणायन  में  ऐसे  प्रावधान  नहीं  हैं

 जिन  द्वारा  वे  सव  साधन  फ्यि  जा  सकते

 है,  जिंल  वा  उत्लेख  माल्तीय  सदग्य  १२  रहे

 है
 ?

 श्री  समु  लिमपे:  अखिर  वितने  सशोधन

 एमेडमेट  करे  ?  मै  पूरा  चित्र  श्रापके  सामने

 रखूंगा,  तो  झाप  मान  जायेगे  ।

 श्रब  में  मौलिक  श्रधिकारों  पर  इसी  लिए
 जा  रहा  हू  मैं  वह  चाड़गा  कि  रोजगार  नाकाम

 करने  का  श्रधिकार  भ्रौर  पब्लिक  असिस्टेल्स

 इन  केस  झाफ  भनएम्पायमेंटयर्ह  भी  मौलिक
 झधिकार  होना  चाहिए  ।  मौलिक  स्धिकार
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 और  विर्देशक  स्लिद्धांतों  में  फर्क  यहीं  है  न-दोनों
 प्रधिकार  हैं  लेकिन  एक  प्रधिकार  को  लेकर
 झाप  सुप्रीम  कोर्ट  भौर  हाई  कोर्ट  मे  जा  सकते
 है बौर  दूसरे  भ्रधिकारो  के  बारे  मे  श्राप  कोई
 अदालती  कार्ववाही  नही  कर  सकते  है  1

 (व्यवधान)
 तीसरी  बात  मैं  यह  कहना  चाहूंगा  भौर

 यह  बहुत  बुनियादी  है  कि  मौलिक  प्रधिकारों
 को  दो  बर्गों  में  बाट  सकते  है।  हमारे  संविधान
 में  बहुत  सारे  झ्धिकार  है  -  एवार्ड  न  दिया  जाय
 या  टाइटिल  न  दिया  जाय  यह  भी  फडामेंटल
 राइट  है।  लेकिन  में  चाहगा  कि  व्यक्तिगत
 स्वतन्त्रता  के  जौ  अधिकार  है--क्योंकि  ये
 लोग  फडामेटल  राइट्स  मे  हमेशा  गडबडी  करते
 है,  मुझे  सम्पत्ति  के  श्रधिकार  से  मतलब  नही
 है  इस  को  निकाल  दीजिये  या  इस  पर  प्रतिबन्ध
 लगा  दीजिए  लेकिन  व्यक्ति  गत  स्वतन्त्रता
 के  जो  प्रधिकार  हूँ  भाषण  की  स्वतन्त्रता,
 प्रेस  की  रवतन्त्रता  इन  को  मैं  विशेष  स्थान
 देना  चाहता  हु  श्रौर  यह  में  कोई  झपनी  बात  नही
 कह  रहा  हू  .  मै  सुप्रीम  कोर्ट  मे  भी  इस  को  पेश
 कर  चुका  हु  ।  हमारे  सुप्रीम  कोर्ट  के  जज  बडे
 विधित्त  है  a  जजमेट  देते  समय  तो  लिखेंगे
 एमेशियल  फीचर  ऑर  कह ेगे  कि  यह  ऐसे  झधि--
 कार  है  कि  जिन  के  बिना  लोक  तनवर  चल  ही
 नही  सकता  है  1  लेकिन  जब  किसी  व्यक्ति
 स्वतन्त्रता  के  केस  के  बारे  में  ज॑जमेट  लिखने
 का  सवाल  आशू्गा  तो  इन  की  दृष्टि  मे  सम्पत्ति
 के  अधिकार  मैं  शोर  इस  श्रधिकार  में  कोई  फके
 नही  है  बल्कि  तराजु  का  पलड़ा  दूसरी  शौर  ही
 झुकता  है।  मै  श्राप  से  कहना  चाहता  हू  कि
 अमेरिका  में  माइकल  जोन  ने  इस  सिद्धात  को
 रखा  और  अमेरिकन  सुप्रीम  कोर्ट  के  जजमेट
 में  अब  इस  का  उल्लेख  होने  लगा  है  1  खास  कर
 के  बारेन  के  जमाने  से  ।  एक  यह  सालिसिटर
 जनरल  की  किताब  है,  मैं  केवल  एक  उस
 में  से  उद्धरण  दूगा

 “Self-government,  as  the  Warren‘
 Court  seeg  it,  begins  with  lively,  in-
 deed  lusty  and  uninhibited,  debate

 80  LS—i2,
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 over  issues,  candidates  for  office  and
 the  conduct  of  public  officials.  Dr,
 Alexander  Meiklejohn  argued  that
 whereas  other  constitutional  immu-
 nities  are  restrictions  projecting  the
 citizen  against,  abuse  of  the  powers
 delegated  to  Government  by  the
 people,  the  guarantees  of  freedom
 of  speech  and  the  press  are  meas~
 ures  adopted  by  the  people  as  the
 ultimate  rulers  to  withhold  all
 power  over  these  subjects  from
 their  legislative  and  execu-
 tive  agents.  The  court  adopted
 something  very  like  this  view  of  the
 absolute  protection  to  be  accorded
 political  debate  when  Justice  Bren~

 wrote  for  the  court  that  ‘speech
 concerning  public  affairs  is  more
 than  self-expression  It  is  the  e#-
 sence  of  self-government’.  In  a  sub-
 sequent  lecture,  Justice  Brennan
 acknowledge  the  indebtedness  to  Dr.
 Meikhiejohn”

 तो  नया  सविधान  बने  उसमें  मैं  चाहूंगा
 कि  भाषण  की  जो  स्वतन्त्रता  को  विशेष  स्थान८

 हम  लोग  दे  ।

 एक  ही  मुद्दा  और  कह  कर  अब  खत्म
 करूंगा  |

 सभापति  महोदय  मैं  खुद  ही  सुनना
 चाहता  हु  लेकिन  आप  से  दस  मिनट  कहा  था

 वह  दस  मिनट  हो  गये  ।

 श्री  मधु  लिमये  :  क्या  किया  जाय"  लोग
 बीच  में  टोकते  भी  हैं

 में  ब  केवल  मही  को  बताता  हूं  |  उल
 क  विश्लेषण  नहीं  करता  हुं।  मैं  यह  कहता  हूं
 कि  इस  सविधान  से  राज्य  श्र  केन्द्र  के  रिश्ते
 बिगड़े  हुए  है  भौर  राज्यों  को  हम  ने  फटवारी
 का  दर्जा  विया  है  जबकि  योजले  साहब  और  ये
 सारे  मंत्री  कलेक्टर  हैं।  जब  इप  के  भन  में
 आता  है।  राज्यों  को  सरकारों  का  बरजास्त

 कर  देते  हैं।  इसीतरह  में  राज्य  और  स्थानीम
 निकाय  जो  हैं  उन  के  सबधों  का  तो  जिक्र
 नहीं है।  जिस  तरह  केल  राज्यों  के  साथ
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 [ली  अब  सिमनें]
 पटवारी  कौ  तरह  सलूंक  करता  है  राज्य
 सरकारे  म्यूनिश्चिलिदीज  भौर  लोकल  वाडीज
 के  साथ  भी  वही  सलूक  करती  हैं,  उन  को  भो  बह
 पटवारी  समझती  हैं।  भाज  हरयाते  से  एक  भी

 म्यूनिसिपैलिटी  जीवित  नही  है।  सभी  म्यूनिसि-
 पैलिटीज  को  बरखास्त  कर  दिया  गया  है
 कसकत्ता  कारपोरेशन  को  एक  झाडिनेन्स  के
 द्वारा  बरखास्त  कर  दिया  गया।  उ  त्तर  प्रदेश
 में  बार  कारपोरेशनशस  पाच  मे  से  बरखास्त
 कर  दिए  गए।  अकेले  बम्बई  की  महानगर-
 पालिका  थी  जिस  को  पूरी  स्वायत्तता  थी।
 सरकार  को  अ्रधिकार  मही  था  बरखास्त  करने
 का।  लेकिन  विगत  साल  चूकि  उन्होंने  एक
 राय  से  बोनस  देने  का  नि  य किया  महाराष्ट्र  की
 पापी  सरकार  ने  उस  की  भी  स्वायत्तता  को
 खत्म  किया  भौर  शब  उनके  द्वारा  जो  खर्चा  किया
 जायगा  झपी  श्रामदनी  से  उस  के  अदर  भी
 राज्य  सरकार  का  हस्तक्षेप  होने  लगेगा।  तो
 ये  बिगड़े  हुए  रिश्ते  हैं।  मैं  चाहुगा  कि  ऐसा
 संविधान  बने  जिस  मे  सोमित  भ्रधिकार  वाला

 केन्द्र,  सीमित  अधिकार  वाला
 राज्य  सीमित  अ्रधिकार  वाली  म्पूनिसिरैलिटीज
 और  भ्रन्य  लोकल  वाडीज  हो।  एक  दूसरे  के
 अधिकारों  पर  वे  अतिक्रमण  नही  कर  दौर
 किसी  को  भी  दूसरे  को  बरखास्त  करने  का
 अधिकार  नहीं  होगा

 भव  राज्य  सभा  को  लीजिए  ।  क्‍या  है
 यह  राज्य  सभा,  यह  समझ  मे  नही  झाता  है  ।
 30~-32  एम  एल  एज  मिल  कर  इस  के

 सदस्यों  को  चुनते  हैं  और  कई  एलेक्शन
 पेटीशस  में  यह  साबित  हुआ  है  कि  ग्राजकल

 सोनपुर  के  मेले  में  जिस  तरह  जानवर
 बिकते  हैं  उसी  तरह  एम  एल  ए  भी  बिकने

 लगे  हैं।  एक  दो  |...  में  यह  साबित  हुआ  ।

 इसलिए  मे  चाहूंगा  कि  राज्य  सभा  की  गरिमा
 को  भी  ह... ह  बढ़ाना  चाहिए।  भाप  राज्य
 सभा  को  सीधे  चुनावों  के  जरिए  घुनिए  ।

 एक  माननीय  सदस्य  :  फरके  क्‍या  करेंगा  ?
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 श्री  नषू  लिमये ;  फर्क  रहेगा  रॉज्मों
 का  प्रतिनिधित्व  राज्य  सभा  को  करता  है  |
 लेकिन  राज्यों  के  कोई  मामले  उठते  हैं  वहां  ?
 केवल  लोक  सभा  के  अ्रधिकारों  को  छीनने
 का  और  उस  का  बूप्लीकेशन  करने  का  उसको

 बोहराने  का  काम  राज्य  सभा  करती  है  t
 राज्य  सना  का  रोल  होना  चाहिए  था  कि
 राज्यों  का  प्रतिनिधित्व  फरे  ।  मैं  बाहूंगा
 कि  छोटे  राज्यों  के  प्रतिनिधित्व'  को  बढ़ाया
 जाय  और  बड़े  राज्यो  जैसे  उत्तर  प्रदेश
 आराध  प्रदेश,  महाराष्ट्र  इन  के  प्रतिनिधित्व
 को  घटाया  जाय  ।  तब  जा  कर  श्राप  की
 फेडरल  हुकूमत  ठीक  कग  से  चलेगी  ।  भौर
 भी  मैं  चाहता  हू  कि  राज्य  सभा  को  कुछ
 विशेष  भ्रधिकार  आप  दीजिए  ।  सुरक्षा
 नीति  या  बैदेशिक  नीति  के  बारे  मे  अधिकार
 दीजिए  ज॑से  वित  की  नीति  के  बारे  मे  लोक
 सभा  को  है  t  न्यायालयों  की  स्वतत्ता
 का  सवाल  भी  ऑाता है  ।  उस  के  बारे  में
 में  इस  वक्‍त  नहीं  बोलना  चाहता  हू  क्योंकि

 एक  बिल  अटल  जी  का  भ्रा  रहा  है

 एक  मेरा  सुझाव  जरूर  है  कि  लोक  सभा
 की  कमेटियो  को  राजबूत,  न्यायाधीश  भौर
 गवर्नर  इन  की  नियुक्ति  पर--अ्लवार
 वाले  गलत  छापते  हैं,  मैं  लोक  सभा  को

 एप्वाइटमेट  करते  का  अधिकार  मिलना

 चाहिये  यह  नहीं  कह  रहा  हैन  की

 नियुक्ति  पर  इन  का  भियंत्रण  हो  ।  एप्वाइंट

 बह  करे,  मैं  वह  भ्रधिकार  भही  चाहता  हूं  ।
 लेकिन  जिस  तरह  अमेरिका  की  सिनेट  की

 जूडिशियल  कमेटी  है  जिस  में  बड़े  बड़े  चोर
 पकड़े  जाते  हैं  ।  ए०  बी०  फोर्टस  श्राप
 जानते  हैं  प्रेसीडेंट  जानसन  का  खास  व्यक्ति
 माना  जाता  गा  |  जूडिशियल  कमेटी  की

 वजह  से  सारे  मामले  खुल  गए  ।  उन  को

 इस्तीफा  देमा  पड़ा  ।  प्रेसीशेट  मिक्‍्सन  के

 दो  |  एप्वाइंट  थे  उस  को  सिनेंट  से  हीं  माना
 झगर  यहां  हम  को  मौका  होता  तो  इस  के

 जो  एप्बाइटी  हैं  उन  की  ध्जियां  हम  उड़ा
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 देते  ।  नहीं  चल  सकते  थे  वहु  ।  अगर

 हुम  लोगों  को  मौका  मिलता  ती  मैं  भ्राप  से

 कहता  हु  कमेटियों  मे इस  तरह  से  नही  होता,
 बहुमत  शौर  अल्पमत  से  मामला  मही  चलता

 है,  शझाज  प्रेसीडेट  निंक्‍्सन  का  इम्पीचमेट
 करने  की  बात  रिपब्लिकन  पार्टी  के  भी
 लोग  करते  है।  इसलिए  मैं  चाहुगा  कि  श्राप
 लोग  जरा  स्वतत्न  बनिए  ।  हमेशा  रघ्‌रमेया
 जी  के  ब्ह्पि  पर  मत  चला  करिए  ।

 (व्यवधाम  )  मिश्र  जी  कहते  है  कि
 बगावत  करिए  ।  परे,  बाहर  बगावत
 करने  के  पहले  लोक  सभा  में  बगावत  करना
 सीखिए  ।

 तो  बहुत  सारे  मामले  है।  श्राप  सोचिए
 कि  सशोधन  विधेषक  के  जरिए  पूरे  सविधान
 के  बारे  में  कया  विचार  हो  सकता  है  ?

 इसलिए  मैं  चाहा  हू  कि  नई  विधान  सभा
 बने  और  श्रब  बगल  के  लका  देश  में  बनने  के
 बाद  तो  मानेंगे  कि  नई  संविधान  समा  बन  सकती
 है  ।  लेकिन  इन  के  सुझाव  मे  जबबंस्त
 खतरा  है  |  यह  बहते  हैं  कि  वर्तमान
 लोक  सभा  को  कास्टीट्यूएट  असेम्बली
 बनाइए  ।  आप  धोखा  धडी  करना  चाहते
 है  झारत  की  जनता  के  साथ  ?  आप  ने  जब
 वोट  लिया  तो  स्विधान  निर्मात्रा  परिषद्‌
 के  लिए  नही  लिया।  लेजिस्लेचर  शरार  कास्टी-

 द्यूएट  अनेम्ब  म॑  बहुत  बडा  फूंक  है।  इस

 लिए  मैं रहूगा  कि  मेरे  सशोधन  को  वह
 मान  ले  कि  अगर  नई  कास्टीट्यूएट  अरसेम्बली
 बनाना  चाहते  है  तो  जनता  के  सामने  जाय,
 जनता  को  बताए  कि  श्राप  को  झगली  लोक
 सभा  को  भी  चुनना  है  और  कास्टीट्यूएट
 असेम्बली  को  झी  चुनना  है  t

 लोगो  के  साय  धोखाधडी  कर  के  कास्टी-

 चूएन्ट  प्रसेम्बली  के  भ्रधिकार  छीनने  का
 प्रयत्न  मत  कीजिये  ।  यह  बहुत  गलत  कंदम

 होगा  ।  इस  लिये  मैं  विभूति  मिथ  जी  के

 इस  सिद्धान्त  की  सराहणा  करते  हुए  भी

 कि  नई  संविधान  तिर्मात्री  परिषद्‌  होती

 चाहिये,  मैं  कतई  इस  बात  के  लिये  तैयार  नहीं

 हु  कि  बोटसे  के  साथ  घोखाघडी  कर  के,
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 गरीबी  हढाभो,  बेकारी  हटाप्नों  के  झूठे  जारे
 दे  कर,  500  जीप  लूट  कर,  जो  वोट  प्राप्त
 किया  है  (व्यववधान) a  ...

 बामेक  माननीय  सदस्य  यह  झूठ  है  ।

 श्री  मधु  लिसये  मैं  जानता  हूं  कि  सवा
 सौ  करोड  रुपये  की  डिफेन्स  की  जीपें  हड़पते
 का  प्रयास  किया  था  ।  जिस  प्रश्न  थो
 छिपाया  गया  था,  झब  मंत्री  महोदय  का
 जवाब  झाया  है  ।  इस  लिये  मैं  यह  भानमे
 को  तैयार  नहीं  हूं  ।  श्राप  को  ऐसा  मेन्डेट
 प्राप्त  नही  हुआ  है  कि  इस  लोक  सभा  को

 कास्टीचूएन्ट  असेम्बली  बनाये  ।  अगर  नई

 कास्टीचूएन्ट  भ्रसेम्बली  बनाना  चाहते  हैं
 तो  जनता  के  पास  जाइये  नवा  आदेश,  मेन्डेट
 लीजिये  और  इन  श्र्च्छे  सिद्धान्तो  के  आधार
 पर  नया  सविधान  बनाइये  ।

 हमारा  फैडरल  रिपब्लिक---अ्गर  श्राप

 चाहते  है--कि  चिरस्थायी  हो  टूटे  नही,

 विषटित  न  हो  तो  पाकिस्तान  के  विघदन

 से  सबक  सीखिये  t  शुरू  में  मुस्लिम  लीग

 झाटोनोमी  वाली  थी,  कित  जेसे  ही  पाकि-

 स्तान  बता,  केल्द्रीयकरण  वाली  बन  नई  ।

 सब  यही  चाहत  थे  कि  फौडरल  रिपब्लिक

 बनायेगे  लेकिन  947  के  बादउ  न  के  दिमाय

 खराब  हो  गये  ।  इस  लिये  मैं  चेताववी

 देना  चाहता  हु--बंगला  देश  की  घटना  से

 सबक  सीखिये  झौर  राज्यो  को  युलाम  बनाने

 का  प्रयास  न  कीजिये,  उन  को  स्वायसता

 शौर  उन  के  भ्रप्तिकारों  को  मानिगे  a  मैं

 राज्यो  से  भी  कहूँगा--महात्मा  गांधी  जी

 ने  जो  विकेन्द्रीकरण  का  नाश  दिया  था,
 डा०  लोहिया  ने  बौद्यम्वा  राज्य  का  गारा

 दिया  था,  उस  पर  विचार  कीजिये,  तभी  ह... ल

 संविधान  बनेगा  |
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 *DR.  RANRN  SEN  (Barasat);  Mr.
 Chairman,  Sir,  I  cannot  accept  the
 resolution  that  has  been  introduced
 by  Shri  Bibhuti  Mishra.  7,  however,
 concede  that  there  are  many  short-
 comings  and  loopholes  in  the  present
 Constitution  and  this  has  been  amply
 proved  by  the  fact  that  thig  very
 House  had  to  amend  the  Constitution
 a8  Many  as  thirty  one  times.  The
 Constitution  was  framed  py  people,
 who  were  elected  indirectly  getting
 only  43  per  cent  votes  of  population,
 and  comprised  mainly  of  those  who
 were  at  the  higher  strata  of  the  so-
 ciety,  and  because  of  this,  the  Con-
 stitution  contained  many  shortcomings.
 Therefore,  there  is  a  need  for  a  dras-
 tac  change  in  the  Constitution  but
 this  by  itself  does  not  encourage  me
 to  support  Shri  Mishra’;  resolution.  If
 the  Constitution  is  to  be  amended
 then  it  ३28  necessary  to  form  a  Con-
 stituent  Assembly  afresh  on  the  basis
 of  adult  franchise.  But  my  submission
 in  this  connection  ig  that  the  present
 House  was  constituted  in  97i  after  a
 general  election  on  the  basis  of  adult
 franchise  and  this  House  has  8]  powers
 to  make  necessary  amendments  to  the
 Constitution  and  the  latest  judgment
 of  the  Supreme  Court  has  also  con-
 firmed  this  necessary  right  of  the
 House  to  do  it.  Therefore,  there  is  no
 doubt  that  the  House  hag  the  neces-
 sary  powers  and  the  Constitution  can
 be  and  shoulg  be  amended  in  the
 interest  of  the  people  just  as  it  had
 been  amended  thirty-one  times  in  the
 past.  J  would  not  like  to  go  into  the
 details  of  the  various  shortcomings—
 big  or  small—that  are  there  in  the
 Constitution  put  I  would  only  like  to
 stresg  Upon  one  point  only.  Sir,  this
 House  has  all  the  powers  to  curb  the
 growth  and  influence  of  the  capitalists,
 monopolists  and  the  big-property  class
 in  the  country  and  through  the  various
 amendments  of  the  Constitution.  This
 House  hag  given  these  powers  to  the
 Government  to  do  needful  but  my  par-
 tinent  question  in  this  context  is  what
 precise  steps  the  Government  have
 taken  to  attain  this  objective.  I  do
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 remember,  Sir,  that  during  ‘1967-68 ,
 and  prior  to  that  also  this  House  had
 accepted  with  one  voice  barring  a
 few  reactionaries.  The  Constitution
 amendments  that  were  made  during these  days.  But  have  we  really  been
 able  to  put  into  action  the  principles that  lay  behind  those  amendments
 The  last  judgment  of  the  Supreme Court  has  set  at  rest  the  controversy
 raiseq  about  the  implications  of  the
 Fundamental  Rights  and  the  Direc-
 tive  Principles  of  the  Constitution.
 There  is  no  denying  the  fact  that  a
 great  majority  of  the  members  of
 this  House  belonging  to  different  par-
 ties  sincerely  cherish  the  progress  and
 Prosperity  of  the  country  as  there  are
 equal  number  of  such  people  outside
 the  Parliament  too.  But  at  the  same
 time,  there  are  some  reactionary  forces
 who  are  against  it  and  who  want  to
 impede  the  march  of  progress.  This
 section  of  the  people  want  that  even
 if  it  is  necessary  to  amend  the  Con-
 stitution,  then  the  amended  provisions
 should  upholg  their  interest  only

 Therefore,  there  is  a  constant  clash
 between  the  forces  of  progress  and
 the  torces  of  reaction  Such  a  conflict
 exists  in  this  House,  it  exists  among
 the  people  ouside  and  it  exists
 amongst  the  different  political  parties
 mm  the  country.  Therefore,  it  is  neces-
 sary  to  bring  about  many  more  changes
 in  the  Constitution  to  keep  up  the
 march  of  progress  and  it  is,  at  the
 same  time  necessary  that  all  the  pro-
 gressive  forces  both  within  this  House
 and  outside  must  unite  together  to  see
 how  best  the  provisions  of  the  Direc-
 tive  Principles,  of  the  Constitution
 barring  a  few  irrelevant  can  be  im-
 plemented  in  the  interest  of  the
 people,  Such  a  polarisation  of  pro-
 gressive  elements  ig  also  necessary
 to  thwart  the  efforts  of  the  reactionary
 elements  in  the  country  who  are  out
 to  obstruct  this  march  of  progress  by
 taking  advantage  of  the  shortcominé’
 and  the  weakness  of  the  Constitution
 and  who  are  trying  to  prevent  the

 *The  original  speech  was  delivered  in  Bengali.
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 proper  implementation  of  the  provi-
 sions  of  the  various  Constitution
 Amendment  Acts.  The  question  be-
 fore  us  today  is  not  the  conversion
 of  this  House  into  a  Constituent
 Assembly  for  the  purpose  of  reframing
 the  Constitution  but  the  real  ques-
 tions  before  us  today  is  whether  or
 not  we  are  going  to  amend  the  Con-
 stitution  further,  if  necessary,  to  up-
 hold  the  interests  of  the  people  and
 to  smplement  the  various  measures  that
 we  have  approved  through  the  various
 amendments  to  the  Constitution  made
 sp  far,  to  put  an  end  to  the  growtn
 of  the  monopolists  elements,  the  big-
 property  and  big  money  classes  in
 this  country  and  whether  we  are
 going  to  introduce  radical  changes  in
 social,  political  and  economic  spheres
 of  our  country.  The  path  before  us
 has  been  cleared.  We  could  not
 achieve  these  objectives  before,  but
 there  is  nothing  that  can  prevent  us
 now  in  pursuing  our  journey  to  pro-
 gress  and  prosperity.  It  is  not  neces-
 sary  for  this  purpose  to  convert  this
 House  into  a  Constituent  Assembly
 Seated  in  this  House  we  can  amend
 the  Constitution  and  on  the  basis  of
 the  amendment  that  have  been  made
 already,  we  can  suppress  the  capi-
 talists,  monopolists  and  the  big  pro-
 perty  classes  in  the  country.

 With  these  words,  Sir,  I  conclude
 my  speech.

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 है.  R,  GOKHALE):  Mr.  Chairman,
 there  have  been  ten  speeches  made
 ln  the  course  of  the  debate  and  there
 have  been  many  points  which  have

 ‘been  common  and  overlapping.  I
 whuld  like  to  say  at  the  outset  that
 I  am  not  able  to  support  the  Resolu-
 tion  of  Shri  Bibhuti  Mishra,  nor  am
 I  in  a  position  to  accept  the  amend-
 ments  moved  to  the  Resolution  by  two
 other  hon.  Members.

 898  (SAKA)  Lok  Sabha  .s  348 Constituent  Assembly  (Resl.)
 The  discussion  in  the  debate  shows

 that  there  ig  misunderstanding  that
 once  the  Constituent  Assembly  is  set
 up  either  by  converting  this  Lok
 Sabha,  or  the  next  Lok  Sabha  ag  the
 amendment  wants,  into  a  Constituent
 Assembly,  it  ig  possible  to  bring  about
 changes  which,  according  to  the
 hon.  Members,  are  necessary  to  be
 brought  about  in  the  various  provi-
 sions  of  the  Constitution.  The  diffi-
 culties  in  the  way  of  declaring  the
 Lok  Sabha,  either  this  or  the  next
 Lok  Sabha,  a  Constituent  Assembly
 are  not  only  legal  but  also  practical.

 I  do  not  thmk  it  38  necessary  at  all
 to  declare  the  Lok  Sabha  a  Constituent
 Assembly  I  agree  with  the  hon.
 Members  that  the  Constitution  was
 evolved  as  a  result  of  compromise,  it
 was  evolved  as  q  result  of  circum-
 stances  existing  at  that  time.  I  also
 agree  that  the  present  Lok  Sabha  is
 far  more  representative  than  the
 Constituent  Assembly  which  framed
 this  Constitution  in  as  much  ag  the
 Lok  Sabha  is  elected  by  adult  suff-
 rage  and  represents  the  entire  mass
 of  this  country.  The  Constituent
 Assembly  was  not  elected  on  adult
 suffrage  and  included,  I  concede,  the
 representatives  of  princes,  the  repre-
 sentatives  of  States,  some  of  therm
 nominated  and  some  of  them  elected
 by  indirect  elections.  But  that  does
 not  mean  that  the  Constitution  which
 wag  framed  and  which  has  been  here
 for  the  last  25  years  or  more,  has  not
 been  the  result  of  deliberations  lead-
 ing  to  the  setting  up  of  a  democratic
 structure  of  government  in  this  coun-
 try.  In  spite  of  the  many  shortcomings
 which  have  been  noticed  from  time  to
 time  ip  the  constitutional  framework,
 which  have  been  established  by  the
 fact  that  as  many  ag  over  30  times  the
 Constitution  had  been  amended  in  the
 last  so  many  years,  the  fact  remains
 that  the  broad  framework  which  was
 evolved  by  the  Constituent  Assembly
 still  holdg  good,  that  it  has  taken  into
 account  the  circumstances  which  are
 peculiar  to  thig  country,  geographi-
 cal  as  well  as  other,  and  the  fact  that
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 it  wag  necessary  to  evolve  a  structure
 whidh  was  federal  in  character,  at  the
 same  time  baseg  on  the  parliamentary
 systam  of  government,  at  the  same
 time  based  on  the  principle  of  pre-
 serving  the  essential  freedoms  which
 have  been  embodied  in  Part  प्रा  of  the
 Constitution.

 Therefore,  I  respectfully  disagree
 with  the  hon.  Members  that  basically
 the  Constitution  as  a  structure  has
 failed  to  work  satisfactorily.  I  think
 by  and  Jarge  the  constitutional  frame-
 work  mas  worked  satisfactorily.  But,
 even  then  when  the  Constitution  was
 framed  the  founding  fathers  envisaged,
 as  indeed  any  constitution-maker
 would  envisage  in  a  written  constitu-
 tion,  an  amending  process  as  a  built-
 in  process  in  the  Constitution  itself.
 That  is  why  article  368  was  intro-
 duced  in  the  Constitution.  As  the
 debates  of  the  Constituent  Assembly
 would  show,  at  that  time  everyone
 thought  that  the  power  of  amend-
 ment  was  as  wide  as  it  could  be  and
 the  Parliament  had  the  power  to  amend
 any  provision  of  the  Constitution.  No
 difficulty  was  experienced  in  exercising
 thie  amending  power  for  a  consider-
 able  length  of  time  and  a  large  num-
 ber  of  amendments,  including  amend-
 ments  to  the  Fundamental  Rights,
 were  carried  on  and  we  proceeded  on
 the  basis  that  Parliament's  competence
 to  ameng  the  Fundamental  Rights,  or,
 for  that  matter  any  other  provision  of
 the  Constitution,  could  not  be  ques-
 tioned.  It  was  only  by  a  judicial  in-
 terpretation  that  article  had  been  in-
 terpreted  in  a  narrow  way  so  as  to
 curtail  the  power  of  Parliament  to
 amend  certain  provisions  of  the  Con-
 stitution;  the  Parliament  by  virtue  of
 the  same  amending  process  had  to
 introduce  an  amendment  to  amend
 article  368  itself,  which  as  the  hon.
 Memberg  would  remember,  ig  the  24th
 Amendment  to  the  Constitution.  Now
 by  the  latest  judicial  verdict  it  has
 been  established  that  the  Parliament
 hag  the  power  to  amend  all  the  pro-
 visions  of  the  Constitution.

 AUGUST  3i,  197d  Lok  Sabha  os
 Constituent  Assembly  (Resi.)

 I  know  people  will  refer  to  the  re-
 ference  in  the  judgment  to  the  basic
 features.  Even  there,  what  are  the
 basic  features  has  been  indicated,  For
 example,  if  anyone  wants  to

 aay
 that

 democracy  will  be  substitu  by
 dictatorship,  it  is  a  basic  feature,  be-
 cause  democracy  is  8  basic  feature  of
 our  Constitution.

 By  making  dictatorship  tahing  the
 place  of  democracy,  you  will  be  touch-
 ing  the  basic  features  of  the  Constitu-
 tion.  If  you  like  to  go  to  that  extent
 that  we  have  powers  to  introduce  dit-
 tatorship  in  place  of  democracy,  that
 certainly,  according  to  the  Supreme
 Court  judgment,  we  are  not  able  to
 change.

 AN  HON.  MEMBER:  Limited  dic-
 tatorship.

 SHR]  H.  R.  GOKHALE:  Not  even
 limited  dictatorship;  whether  you  call
 it  dictatorship  or  limiteq  dictatorsmp

 The  basic  features  underlying  the
 framework  of  the  Constitution  are  that
 it  wil]  be  a  democracy,  that  there  will
 be  two  Houses  of  Parliament,  that
 people  will  be  elected  to  Parliament
 on  the  basis  of  adult  franchise  so  far
 as  Lok  Sabha  is  concerned,  that  it  wul
 be  a  Republic  These  are  the  basic
 features  of  the  Constitution  which,  !
 suppose,  no  One  who  is  a  believer  in
 democracy  ever  wants  to  be  changed
 Therefore,  the  latest  judgement  of  the
 Supreme  Court,  to  the  extent  that  it
 only  refers  to  these  matters  as  the
 basic  features  of  the  Constitution,  does
 not  in  any  way  curtail  or  put  a  curb
 on  the  right  of  Parliament  to  amend
 any  provision  of  the  Constitution.

 ;
 With  regard  to  property  right,  in

 order  that  there  ahould  be  no  doubt  in
 the  minds  of  any  critic  of  the  jude-
 ment,  one  learned  Judge,  who  struck
 a  different  note  with  regard  to  ti
 pasic  features  of  the  Constitution  made
 it  clear  in  so  many  words,  in  an

 inde:
 pendent  paragraph,  that  no  one  nec
 believe  that  he  was  referring  to  pro"
 perty  right  as  one  of  the  basic  featur’s
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 of  the  Constitution.  You  can  amend
 Property  right;  you  can  amend  any
 fundamental  right;  you  can  amend  any
 Provision  of  the  Constitution  so  long
 as,  for  example,  you  do  not  go  to  the
 extent  and  say  that  two  Houses  of
 Parliament  are  abolished:  so  long  as
 you  do  not  go  to  the  extent  and  say
 that  India  will  not  be  a  Republic;  go
 long  as  you  do  not  go  to  the  extent
 and  say  that,  here,  democracy  is  sub-
 stituted  by  monarchy  or  dictatorship.
 Therefore,  I  for  one,  would  have  no
 quarrel  with  this  limitation  if  this
 ig  the  only  limitation.

 As  far  as  I  can  see,  the  majority
 judgment  putg  only  this  limitation  on
 the  fundamental  right,  on  the  basic
 right  of  the  Parliament  to  amend  any
 provision  of  the  Constitution.  Under
 the  circumstances,  it  has  been  recog-
 nised  all  along,  even  much  before  the
 Golak  Nath  case,  in  Sajjan  Singh’s
 case  and  in  Shankari  Prasad’s  case,
 and  it  has  been  argued  and  upheld  by
 the  Supreme  Court  that  Parliament
 functions  on  two  occasions  in  different
 capacities.  For  example,  when  it
 amends  the  Constitution,  it  functions
 as  a  Constituent  Assembly  body  and,
 when  it  amends  any  other  law  or
 makes  any  other  law,  it  functions  as
 a  Legislature.  Therefore,  this  Parlia-
 ment  ig  a  Constituent  Assembly  to  that
 extent.

 There  is  no  question  of  making  any
 declaration  either  so  far  as  this  Lok
 Sabha  is  concerned  or  the  next  Lok
 Sabha  is  concerned,  as  to  say  that  it  is
 declared  as  the  Constituent  Assembly
 80  88  to  enable  it  to  amend  or  frame
 a  new  Constitution.  There  is  no  diffi-
 culty  whatsoever  in  making  such
 amendments  as  the  nation  regards  as
 mandatory  in  the  interest  of  the  people
 and  as  the  representatives  of  people
 Tegarg  as  necessary  to  be  carried  by
 an  amendment  of  the  Constitution.

 There  is  a  legal  flaw  also.  As  long
 as  the  Constitution  stands,  you  can
 amend  it  only  by  the  process  given  in
 the  Constitution.  Even  if  the  Consti-
 tuent  Assembly  is  set  up,  supposing
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 the  Lok  Sabha  is  declared  as  a  Con-
 stituent  Assembly—I  am  not  going
 into  the  controversy  as  to  whether  it
 is  thiy  Lok  Sabha  or  that  Lok  Sabha,
 whichever  it  may  be—even  then,  the
 Constitution  which  it  will  frame,  even
 if  it  frames  a  new  Constitution,  it
 will  have  to  undergo  the  same  pro~

 cos
 that  is  contemplated  by  article

 श्री  म  लिंसवे  :  368  को  संशोधित
 करके  आप  सविधान  निर्यात्री  समिति  को

 बुला  सकते  है  श्राप  तो  विद्वान  आदमी  हैं'
 [इसको  जानते  हैं।

 SHR]  H.  R.  GOKHALE:  मैं  विद्वान  तो

 #नहींहूं  लेकिन  कहूंगा  जो  कहा  हूँ  वह  ठीक
 है  1

 I  do  not  agree.  Even  afterwards,  it
 is  necessary  to  follow  the  constitu-
 tional  procedure  of  an  amendment  in
 order  to  bring  out  a  new  framework
 or  a  new  pattern  which  is  accepted.
 But  this  is  an  abstract  thing  only.
 The  real  thing  is  ag  to  whether  it  is
 necessary  or  not.  According  to  me,  it
 is  not  necessary  at  all.

 All  these  changes  which  Members
 pointed  out  in  their  speeches,  different
 suggestions  were  made  in  the  course
 of  their  speeches,  could  be  made  by
 the  present  Parliament.  Therefore,
 with  respect  to  the  hon.  mover  of  the
 Resolution  and  the  hon.  mover  of  the
 amendment,  I  submit  that  the  Resolu-
 tion  proceeds  on  a  misconception  of
 the  powers  of  Parliament.  The  Par-
 liament  is  powerful  enough  to  make
 such  changes  as  it  likes  in  order  to
 adjust  the  present  Constitution  to  the
 required  situation  which  we  might
 want  to  meet.

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  ‘That  wag  concelveg  in
 the  pseudo-radical  euphoria  that  you
 have  created.
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 SHRI  प्र  R.  GORHALE®:  That  actu-
 ally  establishes  that  Parliement  exer-
 cises  the  power  to  bring  about  changes
 whenever  those  changes  were  neces-
 sary,  including  changes  necessary  to
 amend  article  368.

 I  would,  therefore,  not  be  in  a  posi-
 tion  to  accept  the  Resolution.  7  would
 request  the  hon.  Member  to  withdraw
 the  Resolution  for  the  reason  that,  if
 there  are  any  changes  which  the  Par-
 liament  requires  to  consider,  they  can
 be  considered  by  this  Parliament  it-
 self,

 श्री  विभूति  मित्र  (मोतीहारी)
 चेयरमैन  साहब  मेरे  प्रस्ताव  की  मंशा  का

 बहुतों  ने  समर्थन  किया  है  भौर  दो  एक
 झादमियों  ने  उस  का  विरोध  किया  है  ।  जैसे

 माननीय  जोशी  जी  ने  विरोध  किया  हैँ  ।

 श्रगर  जमीदारी  अबोलीशन  से  ले  कर  के

 श्ाज  तक  इन  का  दल  समर्थन  किये  होता
 तो  हमारा  देश  कही  भागे  चला  गया  होता  ।

 लेकिन  यह  बराबर  विरोध  करते  शाये  और

 सुप्रीम  कोर्ट  और  हाई  कोर्ट  में  जाते  रहे  भ्रौर  तंग

 करते  रहे।  तो  इन  का  यह  कहना  कि  संविधान

 हमारी  उन्नति  के  मार्ग  में  बाधक  नही  है।

 यह  गलत  बात  है.  भर  इस  की  पार्टी  ने

 बराबर  विरोध  किया  है  ।

 श्री  जमन्नाथ  राव  जोशी  :  हम  ने  विरोध

 नही  किया  जमींदारी  अ्रबोलीशन  का  बल्कि

 समर्थन  किया  t

 भी  विभूति  मिथ  :  जनसंघ  हमेशा
 स्टेदस  को  चाहता  है  ।

 श्री  सधु  सिमये :  कोई  भी  आप  को

 डिस्टर्ब  नहीं  करना  चाहता  ।  सब  लोगों  का

 झाप  के  प्रति  भ्रादर  हूँ  ।

 श्री  विसृति  लिश्र  :  जब  सरकार ने
 कोई  उनन्‍नततिशील  कदम  उठाया  तो  जनसंध
 से  बरावर  किसी  ते  किसी  रुप  से  विरोध

 AUGUST  31,  4973  Lek  Sabha  us  364
 Constituent  Assembly  (Resl.)

 किया  t  चाहे  संविधान  का  संशोधन  हो  शौर
 चाहे  सौलिग  का  कानूत  हो  था  भीर  कोई
 काम  हो  t

 एक  साहब  ने  कहा  कि  वक्‍त  का  कर्मान

 नहीं  चल  सकता  1  भहाभारत  में  लिखा  है  कि
 राजा  काल  का  कारण  है  काल  राजा  का
 कारण  नहीं  है।  अगर  राजा  चाहे  तो  काल
 को  बदल  सकता  है  सरकार  काल  को  बदल
 सकती  है।  लेकिन  सरकार  को  इस  सं  विधान
 फी  वजह  से  बहुत  मजबूरिया  हैं  जिस  की  वजह
 से  सरकार  के  सामने  दिक्कत  होती  है  हाई
 कोर्ट  शौर  सुप्रीम  कोर्ट  में  लोग  चले  जाते

 हैं  ।  इन  दिक्‍ततों  के  कारण  सरकार  को

 मुसीबत  हो  जाती  है  ।  मैं  न्याय  मंत्री  जी  से
 कहना  चाहता  हूं  कि  रोज़  आदमी  पूजा  करता

 है  तो  झादमी  का  दिमाग  भी  पूजा  करता  है
 लेकिन  भ्रगर  किसी  दिन  कोई  विशेष  यश
 का  काम  शुरू  हो  जाता  है  तो  उस  के  मस्तिष्क
 में  एक  विशेष  स्थिति  का  जन्म  होता  है  उस
 कार्य  के  लिये  ।  इसी  तरह  से  जब  इस  लोक  सभा
 को  कांस्टीटुये्ट  अ्सेम्बली  बनायेंगे  तो  विधान
 की  सारी  गलतियां  हमारे  दिमाग  में  झ्ायेगी।
 यों  सरकार  ने  भी  सविधान  में  सशोधन  करने
 की  कोशिश  की  लेकिन  किसी  पाइव्रेट  मेम्बर
 के  बिल  को  आज  तक  सरकार  ने  नही  माना  ।
 भ्रगर  किसी  प्राइवेट  मेग्बर  के  बिल  को
 सरकार  कबूल  करती  ती  सरकार  कहती
 कि  हम  इस  को  इस  रूप  में  मानने  को  तैयार

 नहीं  है  क्‍योंकि  इसकी  शंब्दावली  ठीक  नहीं
 हैँ,  अगर  शब्दावली  ठीक  कर  दी  जाय  तो  हम
 मान  लेंगे  या  दूसरी  भाषा  में  सरकार  स्वयं
 नया  संशोधन  ला  रही  है  |  लेकिन  सरकार  ने

 ऐसा  कभी  नहीं  किया  ।

 यह  जरूर  है  कि  लोक  सभा  को  अ्रधिकार
 है"  और  माननीय  मधु  लिमये  जी  ने  कहा
 कि  इस  बार  जो  हम  लोन  चुनाव  लड़े  उस  में
 साफ़  तौर  से  कहा  नहीं  गया  कि  संविधान
 में  परिवेतन  करने  के  लिये  हम  चुनाव  लड़
 रहे हैं ।  झौर  जिस  बनियाद  पर  हम  लोग
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 बहुमत  प्राप्त  कर  के  आये  कि  गरीबी  हटाओ
 और  संविधान  को  बदलने  के  लिये  जा  रहे  हैं
 झौर  प्रिवी  पर्स  में  जो  हमारी  हार  हुई.
 (व्यकधान)  श्राप  जरा  शान्ति  से  मेरी  बात

 सुनें  ।  मेरे  कहने  का  मतलब  हैँ  कि  इस  लोक
 सभा  में  पिछली  लोक  सभा  से  यह  फ़र्क  है  कि
 हम  इस  बार  चुनाव  इसी  ध्ाधार  पर  लडकर
 श्यायें  संविधान  को  बदलनाहै  और  गरीबी
 को  हँटाना  है  श्रौर  जो  संविधान  मे  श्रमो  तक
 कठिनाइया  होती  थी  उन  को  लेकर  के  यह
 चुनाव  लड़ा  है।  इसलिये  वाजिब  है  कि  लोक
 सभा  को  विधान  निर्मान्नी  परिषद्‌  मे घोषित
 किया  जाय  गरीबी  हटाओ  का  नारा  भी

 हम  ने  लगाया  |

 मैं  मंत्री  जी  की  भावना  का  आदर  करता

 हूं  लेकिन  ध्याज  राष्ट्रपति  को  हम  10,000
 रु०  माहवार  तनख्वाह  देते  है  जब  कि  दूसरी
 तरफ  देश  में  70  प्रतिशत  लोग  पावष्टी  लाइन

 पर  हैं  जो  कि  श्राज  की  कीमत में  40  स०

 है  तो  40  रु०  में  और  10,000 Fo हल  में

 ढाई  सौ  गुने  का  फके  है।  पहले  हम  स्वयं
 विरोध  करते  थे  कि  वाइसराय  को  22,500
 रू०  तनख्वाह  नही  देनी  चाहिये,  हाई  कोर्ट
 और  सुप्रीम  कोर्ट  के  जजेज  को  इतनी  अ्रधिक
 तनख्वाह  नही  देनी  चाहिये,  विनोंबा  जी
 को  तो  कोई  तनवाह  नहीं  देते  लेकिन
 जो  इज्जत  बिनोबा  जी  के  लिये  हमारे  दिल
 में  है  बह  शायद  किसी  के  लिये  हमारे  मन
 में  नही  है  I  इस  लिये  श्राप  की  नीयत  ठीक

 है,  मैं  मानता  हूँ  यह  लोक  सभा  सौवरेन
 बौडी  हैं  विमान  में  विमान  परिवर्तन  कर
 सकती  है  लेकिन  मैं  चाहता  हूं  कि  इस  विधान
 में  जो  स्वामी  है  उन  के  बारे  में  सब  पार्टी
 के  लोगों  को  बुला  कर  के  पूछिये  कि  संविधान
 में  क्या  क्‍या  हेरफेर  चाहते  है  ।

 मेशा  मंत्री  जी  को  कहना  है  कि  कोई
 झादमी  जब  गवनंमेंट  में  जाता  है  तो  वह
 झादमी  प्रतिक्रियाबादी  हो  जाता  है  भौर

 जब  सरकार  से  हट  जाता  है  तो  फिर

 Constituent  Assembly  (Resl.)
 प्रतिक्रियावादी  नही  रहता  है।  प्रतिक्रियाव/दी
 होने  का  कारण  यह  होता  है  कि  जो  लोग
 मंत्री  के  आसपास  रहते  हैं  वह  मज्ो  को  थे  रे  रहते
 हैं  इसालियपे  सरकार  में  रहने  वाला  आदमों
 प्रतिक्रिववादी  हो  जाता  हूँ  और  सरकार  में
 रहने  से  ही  प्रतिक्रिवावारिता  आती  है,  इसलिये
 सरकार  से  अलग  रहते  पर  जन  जोवन  का

 सुख  दुख  सममझ  में  आता  है

 सोवियट  संविधान  में  लिखा  है  कि  :

 “Art.  130:—It  ३5  the  duty  of  every
 citizen  of  the  USSR  to  abide  by  the
 Constitution  of  the  Union  of  Soviet
 Socialist  Republics,  to  observe  the
 laws,  to  maintain  labour  discipline,
 honesty  to  perform  public  duties
 and  to  respect  the  rules  of  socialist
 society.”

 श्राप  के  संविधान  में  कोई  ऐसी  बात  हूँ?
 शर  यह  भो  है  कि  जो  इसका  पालन  नही
 करेगा,  आगे  उस  में  लिखा  है  ।

 “Art.  131:—It  is  the  duty  of  every
 citizen  of  the  USSR  to  safeguard  and
 fortify  public,  socialist  property  a8
 the  sacred  and  inviolable  foundation
 of  the  Soviet  system,  as  the  source
 of  the  wealth  and  might  of  the  coun-
 try,  as  the  source  of  the  prosperity
 and  culture  of  all  the  working  peo.
 ple.”

 Persons  committing  crimes  in  res-
 pect  of  public,  socialist  property  are
 enemies  of  the  people.”

 हमारे  विरोधी  भाइयों  ने  जितने  प्रदर्शन

 किए  आप  बताएं  कि  उनमें  कितनी  रेलगाड़ियां
 तोड़ी  गईं  कितनी  बसें  जलाई  गईं  और  क्‍या

 संविधान  में  कोई  विधान  हैं  कि  जिसके  तहत
 उनको  पनिश  किया  जा  सकता  हो  ?  नेशनल

 प्रापर्टी  की  इतनी  हानि  हुई  लेकिन  संविधान

 में  गुंजाइश  नहीं  है  कि उनके  खिलाफ  कार्रवाई

 हो  सके  1  आपने  सी  झार  पी  सो  बनता  लिया
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 [श्री  विभूति  मिश्र |
 और  कोड  बना  लिये  लेकिन  वकौलो  जझादि  के

 बखेड़े  में  पड  कर  मामला  वहां  का  वहा  रह
 जाता  है।  भ्रगर  इसके  बारे  मे  कुछ  प्रावघा

 कास्टीट्यशन  में  होता  तो  किसी  को  ऐसा
 करने  की  हिम्मत  नही  होती  ।  शराब  बन्दी  को
 सेकर  हम  लोग  जेलों  मे  गए  ।  लेकिन  शभ्राज
 शराब  बन्दी  होने  के  बजाय  शराब  की  खपत
 बढ़ती  ही  चली  जा  रही  है  श्रौर  लोगो  को
 पीने  की  छूट  मिलती  जा  रही  है  |  सभी
 पार्टियों  को  मिल  कर  के  सोचना  होगा  कि

 कास्टीट्पूशन  में  क्‍या  खराबिया  है  7  हमारे
 विरोधी  भाई  भी  देश  भक्त  है  |  उनको  भी

 बुला  कर  आपको  पूछ प.  होगा  हमारे
 भाई  प्रपने  भ्रापको  बडे  रेबोल्यूज-री  कहत  है
 जब  रेवोल्यूशन  के  दिन  थे  तब  शाव  में से

 बहुत  से  आदमी  तो  थे  हो  “ही  ार  कुछ  थे
 जो  हम  लोगो  को  पकड़वाते  थे  ।  हम  बढे  हो
 गए  हैं,  72  वर्ष  की  मेरी  शाप  हो  गई  है  लेकिर'
 आज  भी  रेवोल्यूशन  का  वाजिब  मौका  आएगा
 तो  हम  पोछे  ।ही  हटेंगे  1

 शी  मधु  लिस्ये  मैं  आजादी  के  पहले
 चार  साल  जेल  में  रहा  हु  ।  पुरवेगालियो  को
 जेंल  में  भी  रहा  हु  ।

 श्री  विमूति  मिथ  मैं  मवी  महोदय  के

 कहे  अनुसार  अपने  प्रस्ताव  को  वापिस  लेता  हू  ।
 लेकिन  एक  बात  मै  उनमें  कहता  हू  q
 बे  वकील  हैं।  वकोल  की  दृष्टि  से  वह  इसका
 न  देखें  1  हिन्दुत्तान  को  नागरिक  की  दृष्टि  से,
 गाव  वालो  को  दृष्टि  से  देखे  ।  गाधी  जी  कहते  थे
 कि  झगर  हमारे  दिमाग  मे  वकालत  की  बात

 रहेगी  तो  जनता  की  भलाई  हम  नहीं  कर
 सकेगे।  आपको  झूरगी  झोंपडी  वालों  की  दृष्टि
 से  इसको  देखना  होगा  ।  दुनिया  के  शौर  जो
 संविधान  हैं  उदको  देख  करके  जरूरी  जो

 सुधार  हो  उनकों  करना  होगा  ।  शरीर  इसी  को
 शाप  कास्टीट्यूएट  अतंम्बली  मानते  है
 ौर  कहते  है  कि  इसको  पूरी  पावर्ज  हैं  तो

 ऐसे  संगो वन  झाप  लाएं  ताकि  देश  का  कल्याण

 हो  सके  ।  आपने  ज्यादा  मझसे  पढ़ा  है  ।
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 लेकिन  आप  देखे  कि  दुलिया  में  रेबोल्यूशन  हो
 गए  फ  रेवोल्यूशन  हो  गया,  दूसरे  हो  गए
 झगर  भाप  भी  वक्‍त  के  साथ  नहीं  बदले
 तो  आप  भले  ही  गद्दी  पर  बैठ  रह  जाएं,  जनता

 हमारे  हाथ  से  निकल  जाएगी।  जनता  को  मांग

 है  कि  संविधान  को  संशोधित  करके  इपको
 नया  रूप  दिया  जाए  |

 इन  शब्दों  के  साथ  मैं  प्रापकी  ध्ाज्ञा  से
 अपने  प्रस्तव  को  वापिस  लेता  हू

 SHRI  MADHU  LIMAYE:  I  press
 my  amendment

 MR,  CHAIRMAN:  I  will  put  your
 amendment  to  the  vote  of  the  House.

 Amendment  No.  |  was  put  and
 negatived.

 MR.  CHAIRMAN:  Shri  Daga  has
 moved  two  amendments.  He  is  not
 present  But  as  they  have  already
 been  moved,  I  have  to  put  them  to
 the  vote  of  the  House.

 Amendments  Nos.  2  and  3  were  put
 and  negatred.

 SHRI  BIBHUTI  MISHRA:  I  seek
 the  leave  of  the  House  to  withdraw
 my  Resolution.

 MR.  CHAIRMAN:  Is  it  the  plea-
 sure  of  the  House  to  grant  leave  to
 Shri  Bibhuti  Mishra  to  withdraw  his
 Resolution?

 SEVERAL  HON.  MEMBERS:  Yes.

 The  Resolutions  was,  by  leave,
 withdrawn.

 ३7  88  hrs
 RESOLUTION  RE.  ESTABLISH-
 MENT  OF  CONVENTION  WHEN
 GOVERNMENT  SHOULD  RESIGN

 SHRI  SHYAMNANDAN  MISHRA
 (Begusatal):  Sir,  I  move  that;

 “This  House  resolves  that  a  con-
 vention  be  established  that  the  Gov-
 ernment  should  resign  if  it  fails  to
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 fulfil  the  following  basic  program-
 me;

 (i)  growth  in  national  income  at
 7  per  cent  per  annum.

 (ii)  growth  in  per  capital  income
 of  those  below  poverty  line  at
 7  per  cent  per  annum;

 (ii)  growth  in  agricultural  pro-
 duction  at  5  per  cent  per  an-
 num;

 {iv)  growth  in  industrial  produc-
 tion  at  40  per  cent  per  an-
 num;

 (v)  to  contain  price  rise  within  a
 limit  of  5  per  cent  per  an-
 num;—

 I  have  indicated  3  to  5  per  cent
 Why  it  has  been  put  at  5  per
 cent?—
 and  (vi)  to  generate  employ-
 ment  opportunitizs  at  least  to.
 take  care  of  the  addition  to
 the  labour  force  each  year”

 MR.  CHAIRMAN:  You  may  conti.
 nue  your  speech  next  time.

 37.86  hrs.
 DISCUSSION  RE:  DELAY  IN  THE
 CLEARANCE  OF  THE  BANSAGAR
 PROJECT  By  CENTRAL  WATER

 AND  POWER  COMMISSION

 MR.  CHAIRMAN:  Now,  we  shall
 take  up  Discussion  under  Rule  193.
 The  discussion  will  bg  confined  only
 to  half  an  hour.  It  will  be  raised  by
 Shri  Rana  Bahadur  Singh.  There  are
 quite  a  few  who  want  to  ask  ques-
 tions.  I  shall  be  able  to  accommo-
 date  four.

 SHRI  RAMAVATAR  SHASTRI
 (Patna):  This  is  not  half-an-hour
 discussion.

 MR.  CHAIRMAN:  You  will  kindly
 cooperate  with  me.  In  half-an-hour's
 time  if  four  people  are  to  participate
 and  each  one  is  going  to  make  a
 speech  and  the  Minister  is  to  reply

 and  if  the  whole  debate  is  also  to  be
 meaningful,  I  do  not  know  how  is  it
 possible?
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 Therefore,  if  we  agree,  Shri  Rana
 Bahadur  Singh  and  one  other  Mem-
 ber  may  speak  and  then  the  Minister
 will  reply.  But,  if  four  persons  are
 to  speak,  then  we  must  accept  some
 time-limit,  that  is,  five  minutes  each.
 Then,  the  difficulty  will  be  that  even
 Shri  Rana  Bahadur  Singh  will  have
 to  confine  himself  to  seven  minutes
 only  and  not  more  than  five  minutes
 for  the  other  four  Members.

 Shri  Rana  Bahadur  Singh.

 श्री  रणबहुाबुर  सिह  (सिंघी)  :  भ्राजजों
 मामला  यहां  उठाया  जा  रहा  है  यह  एक  प्राचीन
 साहित्यकार  के  नाम  पर  एक  सिचाई  और
 बिजली  योजना  को  मध्य  प्रदेश  मे  बनाए  जाने
 का  प्रस्ताव  है,  उसके  सम्बन्ध  में  हैं।  इस
 योजना  को  सोन  नदी  के  ऊपर  बनाए  जाने  का
 प्रस्ताव  है  ।  सोन  नदी  जो  कि  कूल  520  मील
 की  लम्बाई  की  है  मध्य  प्रदेश  स ेनिकल  कर

 बिहार  मे  गंगा  में  मिलती  है  ।  310  मील  का
 फासला  मध्य  प्रदेश  के  भ्रन्दर  बह  तय  करती  है  at
 उसी  तडी  पर  30  फुट  ऊंचा  वह  बांध  बना
 करके  करीब  बारह  लाख  एकड  की  सिचाई
 करने  का  यह  प्रस्ताव  है  7  साथ  ही  पास  में

 एक  छ  सौ  फुट  ऊंची  पहाडी  से  नीचे  पानी
 गिरा  करके  चार  सौ  से  भ्रधिक  मेगावाट
 बिजली  के  भी  उत्पादन  का  प्रस्ताव  इस  सम्बन्ध
 में  है।  यह  प्रस्ताव  पिछले  आठ  नौ  वर्षों  से
 हमारे  राष्ट्र  के  सामने  है,  ऊचे  से  ऊंचे  भ्रधि-
 कारियो  के  सामने  पड़ा  हुआ  है।  प्राज यह  चर्चा
 यहा  उठाने  का  मुख्य  उद्देश्य  यह  है  कि इस  कठिन
 समय  मे  जब  की  हमारे  देश  में  खाद्यान्त
 श्रौर  बिजलो  दोनों  को  न्यूनता  है  ौर  उस
 कारण  से  अ्रसीम  कठिनाइयां  हमको  उठानी
 पड  रही  हैं  उसको  देखते  हुए  एक  ऐसी  भच्छी
 योजना  को  इतने  लम्बे  भ्रसें  से  ठंडे  बस्ते  में
 बांधे  रखने  का  कौनसा  कारण  है,  यह  हम
 जानना  चाहते  हैं  ।

 18.60  hrs,

 इस  योजना  से  सोन  नदी  का  जो  28,000
 बरगेमील  से  ज्यादा  का  जो  कैचमेंन  एरिया  है
 उसमें  में  करीब  7200  बर्गमील  पानी  बाण-
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 [at  रण  बहादुर;  सिंह]
 सागर  से  रुकने  वाला  है  भौर  साथ  ही  यह  भी

 ष््क  बात  विचारणीय  है  कि  हम  इस  योजना
 को  बना  करके  3]  करोड़  रुपये  की  कीमत
 का  अतिरिक्त  गल्ला  अपने  देश  में  पैदा  ही
 करेंगे  ।  इसके  साथ  ही  करीब  i4  करोड
 रुपये  की  भ्रतिरिक्त  बिजली  का  उत्पादन  होने
 वाला  है  a  इस  तरह  से  यह  राष्ट्र  हर  वर्ष
 करीब  45  करोड़  रुपये  इसलिए  खोता  जा

 रहा  है  कि  इस  योजना  को  केन्द्रीय  स्तर  पर
 स्वीकृति  नही  मिली  है।  यदि  इतना  ही  होता,
 तो  फिर  भी  हम  कह  सकते  थे  कि  यह  झंझट  का
 मामला  है,  इसको  छोड़ा  जा  सकता  है,  परन्तु
 इसका  एक  पहल  झौर  है  और  मैं  चाहता  हूं
 कि  वह  इस  माननीय  सदन  के  सामने  पेण
 किया  जाये  श्रौर  उस  पर  विचार  हो  ।

 इस  योजना  से  जिभ  इलाके  में  सिचाई
 होने  का  प्रस्ताव  है,  वह  इलाका  मध्य  प्रदेश  मे
 सब  से  पिछड़ा  हुआ  माना  जाता  है।  उस  इलाके
 में  रीवां,  सिधी,  सतना  और  शहडोल,  ये  चार
 जिले  दाते  है,  उनमे  स्वतन्त्रता  के  25  वर्षो  के
 बाद  भी  सिचाई  का  औसतन  रकबा  इस  प्रकार

 है  रीवा  1. 4 प्रतिशत,  निधी  0.6
 प्रतिशत  सतना  l.a)  प्रतिशत  और

 शहडोल  0.  7प्रतिशत।  इस  असभिचित  क्षेत्र
 के  मुकाबले  मे  पूरे  मध्य  प्रदेश  में  सिचाई  का
 ग्रौसतन  7.8  प्रतिशत  1  है।  इतसे  स्पष्ट

 हो  जाता  है  कि  यह  इलाका  सिचार्ट  के  सम्बन्ध
 में  कितना  पिछड़ा  हुभा  है  ।

 इसके  झलावा  झ्भी  23  मार्च,  973
 को  श्री  मोहन  धारिया  ने  राज्य  सभा  में
 प्रशन  संख्या  595  के  उत्तर  में  बताया  था
 कि  मध्य  प्रदेश  में  46.  32  प्रतिशत  व्यक्ति
 गरीबी  के  स्तर  से  नीचे  रहते  हैं  भौर  उन्हीं
 के  बनाये  हुये  भ्रांकड़े  के  प्रनुसार  बिहार  में
 42.  80  प्रतिशत  लोग  बेरोजगारी  गरीबी  से

 पीड़ित  हैं।  जैसा  कि  मैंने  श्रभी  निवेदन  किया

 हैँ,  पूरे  मध्य  प्रदेश  में  सिंचाई  का  भ्रौसतन
 रकवा  7.  8  प्रतिशत  है,  जब  कि  रीवा,  सिधी,
 सतना  और  शहडोल  में  सिंचाई  का  औसत
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 were:  .4  प्रतिशश,  0.6  प्रतिशत'
 .9  प्रतिशत  भ्रौर  0.7  प्रतिशत  है  ।  उस

 हिसाब  से  जगर  देखा  जाय,  तो  जहां  पूरे  मध्य
 प्रदेश  में  गरीबों  की  भ्राबावी  46,  32  प्रतिशत

 है,  वहां  इन  चार  जिलों  में  गरीबों  की  ्राबाधी
 70  प्रतिशत  से  ज्यादा  होगी  ।  इस  पृष्ठभूमि

 में  वे  कौन  से  कारण  हैं,  जिनके  प्राधार  पर
 इस  योजना  को  इतनी  देर  से  स्वीकृत  नहीं  मिल

 रही है ?

 इस  सम्बन्ध  में  मैं  एक  मौलिक  प्रश्न
 उठाना  चाहता  हूं  ।  मेरा  विश्वास  है  कि

 हमारे  इस  जनतत्न  में  सरकारी  निर्णय  कुछ
 एसे  मौलिक  आधारों  पर  लिये  जाते  हैं,  जिनको
 सबसे  झ्धिक  सहायता  नेतिकता  से  मिलती

 होगी  ।  यदि  हम  श्रपने  देश  के  शासन  से
 नैतिकता,  सौहाद॑  भौर  गरीबों  के  प्रति  अपने
 कर्तव्य  को  उठा  लें,  तो  शासन  की  नीतियों  में
 खोखलापन  झा  जायेगा  ।  यही  नहीं,  मैं  तो

 यह  देख  रहा  हूं  कि  उस  इलाके  में  इस  योजना
 की  ढिलाई  के  कारण  धीरे-धीरे  एक  विचित्र
 परिस्थिति  उत्पन्न  होती  जा  रही  है  1  वहां
 के  गरीब  यह  समझने  लगे  हैं  कि  हमारी
 गरीबी  इस  योजना  से  जुड़ी  हुई  है  और  इस
 तबके  में  करीब  करीब  36  लाख  व्यक्ति  हैं  ।
 36  लाख  ब्यक्तियों  को  इस  योजना  से  लाभ

 मिलने  वाला  है  ।  36  लाख  व्यक्तियों के  दिलो
 में  इस  सम्बन्ध  में  एक  अजीब  बिडम्बना
 बिराजती  है  शौर  वह  बिडम्बना  तब  तक

 दूर  नहीं  की  जा  सकती  है,  जब  तक  या  तो
 शासन  की  ओर  से  उनको  स्पष्ट  रूप  से  यह
 न  बता  दिया  जाये  कि  यह  योजना  अमुक
 कारणों  से  कार्यान्वित  नहीं  हो  सकती  हूँ
 और  या  इस  योजना  को  स्वीकृति  न  मिल
 जाये  ।

 मैं  ज्यादा  समय  नहीं  लूंगा,  क्योंकि  मैं
 चाहता  हूं  कि  इस  सम्बन्ध  में  ज्यादा  से  ज्यादा
 सदस्यों  के  विचार  इस  सदन  में  ब्यक्त  हों  ।
 इसी  दृष्टि  में  मैंने  झाज  इस  चर्चा  के  लिये
 निवेदन  किया  था
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 झन्त  में  मैं  मंत्री  महोदय  से  केवल  इतना
 ही  भिवेदन  करूगा,  जिन्होंने  विशेष  रूप  से
 स्वय  जाकर  इस  योजना  को  झपना  वरदहस्त
 दे  कर  बहा  के  लोगो  को  भ्राश्वस्त  किया  था,
 कि  चूकि  पाचवी  पच-वर्षीय  योजना  का
 प्रारूप  बहुत  शीघ्ष  ही  निश्चित  किया
 जाने  वाला  है,  इसलिए  श्रब  समय  शा  गया

 है  कि  वह  कम  से  कम  योजना  भायोग  को
 यह  बात  स्पष्ट  कर  दे  कि  यह  योजना  शीक्र
 ही  स्वीकृत  होगी,  भौर  च्‌कि  यह  शीघ्र  स्वीकृत
 होने  वाली  है,  शत  योजना  ्ायोग  पाचवी
 पचवर्षीय  योजना  के  श्रन्तर्गत  इस  योजना

 हेतु  एक  विशेष  घनराशि  का  प्रावधान  अवश्य
 करे  tv

 श्री  शकर  दयाल  सिह  (चतरा)
 सभापति  महोदय,  मेरे  विचार  मे  वाणसागर
 का  प्रश्त  मानवता  का  प्रश्न  है,  उन  गरीबों
 का  प्रश्न  है,  जिन्हें  सदा  यह  भय  सताता  रहता
 है  कि  कही  हमारी  रोटी  हम  से  छिन  न  जाये
 और  उस  हरियाली  का  प्रश्न  है,  जिसके  बारे  में
 यह  शका  और  सशय  है  कि  कही  उसकी
 जगह  बीरानी  न  छा  जाये  ।

 झभी  माननीय  सदस्य  ने  कहा  है  कि

 यह  योजना  एक  बहुत  बड़े  साहित्यकार,
 बाण  भट्ट,  के  नाम  पर  है  ।  मै  उनसे  यह
 निवेदन  करना  चाहता  हू  कि  उस  महान
 साहित्यकार,  वाण  भटट,  ने  अथनी  महान
 पुस्तक,  कादम्बरी,  में  मानवता  के  ही  गीत
 गाये  है।  इसलिये  जब  हम  इस  योजना  पर
 विचार  कर  रहे  है,  तो  हमे  सोचना  पडेगा  कि
 क्या  मानवता  को  इससे  लाभ  होने  जा  रहा
 है  या  नुकसान  होने  जा  रहा  है  ।

 मैं  इस  योजना  का  विरोधी  नही  हू,
 लेकिन  मैं  माननीय  सदस्य  को  यह  याद  दिलाना

 चाहता  हू  कि--+इस  बात  को  मानतीय  सिंचाई
 मलनी  महोदय  भ्रच्छी  तरह  से  जानते  हैं---
 कि  यह  योजना  शध्ाज  की  नही  है,  बल्कि  ठीक
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 i873  से  सोन  नदी  घाटी  की  योजना  बिहार
 में  पूरी  हुई  थी  शरीर  इस  प्रकार  विगल  सौ

 वर्षों  स ेसोन  नदी  वे  पानी  से  बिहार  में

 सिचाई  की  समस्या  होती  रही  है  ।  जैसे  मध्य

 प्रदेश  के  चार  जिलो  को  इससे  लाभ  होने

 की  बात  कही  जाती  है,  वैसे  ही  बिहार  के  बबर

 जिलो--पभ्रव  छ  जिले  हो  गये  है--“गलामऊ,

 गया,  शाहाबाद  और  पटना  की  जमीन  को

 इससे  बराबर  पानी  मिलता  रहा  है  ।

 अगर  मध्य  प्रदेश  इस  से  सिचाई  के

 लिए  पानी  लेता  है  तो  उस  से  उसकी  छ
 लाख  एकड  जमीन  की  सिचाई  होती  है  ।
 लेक्नि  बिहार  मे  तो  अभी  भी  इससे  सोलह
 लाख  एक्ट  जमीन  की  सिचाई  हो  रही  है
 शौर  कई  और  योजनाओं  बे  अ्रनुसार  पैतीस
 लाख  एकड  जमीन  की  सिचाई  का  भ्रस्ताव

 है  1  जैसा  कि  माननीय  सदस्य  ने  कहा  है,
 भध्य  प्रदेश  के  जिन  चार  जिलो  को  इससे  लाभ
 होगा,  उनकी  झाबादी  36  लाख  है  1  लेकिन

 बिहार  के  चार  जिलो  की  आबादी  सवा  करोड़
 के  लगभग  है।  मध्य  प्रदेश  मे  बिलकुल
 सित्राई  नहीं  हो  रही  है  और  बिहार  मे  लोग
 इसी  पर  जीवित  हैं।  यदि  बाण  सागर  का
 मिर्माण  हो  गया  तो  इससे  40  करोड  रुपये  का

 हर  साल  नुकसान  पहुचेगा  ।  लेकिन  फिर  भी
 मैं  इसका  विरोधी  नहीं  हु  ।  विरोध  किस
 चीज  का  करता  हु---आप  उसको  सुन  लीजिये  v
 वे  चाहते  है  कि  इस  पानी  को  चचाई  प्रपात  से
 गिरा  कर  उससे  बिजली  पैदा  करे---मैं  इसका
 विरोध  करता  हु  ।  इस  तरह  से  सारा  पानी

 बह  जाता  है,  पानी  की  बरबाद्दी  होती  है  ।

 यहू  योजना  क्यो  बनाई  जा  रही  है---केवल
 व्यवसाय  के  लिये,  इससे  मध्य  प्रदेश  को  0
 क्रोड  रुपये  का  प्रतिरिक्त  लाभ  होगा,  लेकिन

 दूसरी  ओर  बिहार  को  40  करोड़  रुपये  का

 नुकसान  होगा,  इसका  भार  किसके  ऊपर
 आयेगा--  केन्द्रीय  सरकार  पर  झागेगा  ।
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 [श्री  शकर  दयाल  सिह]
 आज  लाखों  करोड़ों  लोग  अ्रश्न  के भाव

 में  किस  तरह  से  छटपटा  रहे  हैं,  हम  प्रतिदिन
 चर्चा  करते  हैं--जावल  की  कमी  है,  गे  हूं  को
 कमी  है---  40  करोड  का  जो  श्रन्न  पैदा  हो  रहा
 है,  उसके  नास  पर  मै  केन्द्रीय  सरकार  से

 अनुरोध  करता  चाहता  हु  ।क  जो  प्रस्तावित
 योजना  है,  जिसे  मध्य  प्रदेश  ने  969  में  दिया

 है,  जबकि  हमारी  योजन।  i966  &  केन्द्रीय
 सरकार  को  समर्थित  है  --उत्त  पर  गम्भीरता
 से  विचार  होना  चाहिये  और  पानी  का  चचाई
 प्रषात  में  ल ेजाकर  गिराने  की  इप  योजना  को
 हतई  नही  मानना  चाहिये  t

 मैं  बडे  झदब  से  यह  कहना  चाहता  हु  कि
 इस  सम्बन्ध  में  केन्द्रीय  सरकार  ने  कई  बैठके

 जुलाई,  जिन  मे  बिहार,  उत्तर  प्रदेश  और  मध्य
 प्रदेश  के  मुख्य  मन्त्रो  श्रौर  सिवाई  मनन्‍्त्री
 शामिल  हुए,  दर्जनों  बैठके  हुईं  और  इतना
 पैसा  टी०  ए०  और  डी०  ए  मे  खर्च  हुश्ा
 होगा  कि  जिन  से  कई  छोटो  योजनाये  पूरी
 हो  सकतो  थी,  लेकिन  नतीजा  कुछ  न  निकला  ।
 श्रब  मैं  श्राप  से  यह  अगुरोध  कह्गा  कि  इसमे
 विलम्ब  न  करे  और  जो  बहुत  सारी  योजनाये
 बिहार  को  दसों  के  नाम  पर  विचाराबोन
 पडी  हुई  है,  कम  से  कम  उनकी  स्त्रोकृति  तो
 श्राप  दे  दे  ।  बिहार  की  श्राप  के  पास  27  ऐसी
 योजनाओे  हैं--उनकी  स्वोकृति  न  मिलने  से

 बहुत  क्षति  हो  रही  है--  ाप  कृपा  कर  इन
 पर  शीघ्र  विवार  करे  ।

 मान्यवर,  इन  योजना  मे  भौरगा,
 अमानत,  कनहर  तो  ऐसी  योजनाये  हैं  जिनसे
 दो  लाख  परिवार  प्रभावित  होते  हैं।  पाल-
 मऊ,  गया,  औरगाबाद--ये  कई  ऐसे  जिसे
 हैं  जो  बराबर  यूखाग्रस्त  रहे  हैं।  पानामऊ  में
 बराबर  पभ्रकाल  पड़ता  रहता  है  और  लाखों
 लाख  लोग  उन  से  प्रभावित  हैं  |
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 मैं  मध्य  प्रदेश  के  अपने  मानतीय  भाई  से

 कहना  चाहता  हूं  कि  इस  तरह  से  व्यवसाय
 के  लिये  बिजली  पैदा  कर  के  दूसरों  पर  प्रहार
 नही  करना  चाहिये  केन्द्रीय  ध्रकार  को  इस
 पर  सोच-समझ  कर  निर्णय  देना  चाहिये  ।
 नबेंदा  की  बात  लेकर  हमारे  ऊपर  बोझा
 मत  डालिये  ।  सोन  का  उद्गम  स्थान  मध्य
 प्रदेश  है--पानी  जब  ऊपर  से  नीचे  की  ओर
 आता  है  तो  प्रकृति  का  विधान  है  कि  उसको
 नीचे  से  ऊपर  कैसे  से  जायेंगे  ?  जितनी  सिचाई
 मध्य  प्रदेश  में  श्राप  को  करनी  है,  अ्रबश्य  कर

 लीजिये,  उसके  बाद  हमे  पानी  दी  जिये  ।  लेकिन

 हमारी  जो  आवश्यकता  है  उसमे  किसी  तरह
 वा  खलल  नही  पडता  चाहिये  ।  मै  श्राशा
 करता  हू  कि  डा०  के०  एल०  राव  इस  पर
 ग्रविलम्ब  विचार  करेगे  ।

 क्री  रामावतार  शास्त्रों  (पटना)
 सभापति  महोदय,  बाण  सागर  परियोजना
 के  सम्बन्ध  मे  कई  बर्षों  स ेविवाद  चल  रहा  है
 द्ौर  यह  विवाद  तीन  राज्यो  के  बीच  मे  है--
 मध्य  प्रदेश,  बिहार  और  उत्तर  प्रदेश  ।  इस
 योजना  के  तहत  जैसा  भापने  भी  सुना  है
 झभी  सुना  कि  मध्य  प्रदेश  की  सरकार  सिंचाई
 के  साथ  साथ  बिजली  पैदा  करने  का  व्यवसाय
 करना  चाहती  है,  पैसा  कमाना  चाहती  है

 क्री  नथूराम  भहिरव।र  (टीकमगढ़  )
 यह  गलत  है।

 श्री  शामावतार  दाह्त्री *  यह  कागज
 में  दिया  हुआ  है...  (व्यवधान )

 मैं  इतना  ही  कहना  चाहता  हू  कि  सिंचाई
 की  योजना  को  श्राप  कार्यान्वित  करना  चाहते
 है  तो  कोई  झझट  नही  है  कपा  यह  बात  सच

 नहीं  है  कि  आप  सोन  के  पानी  को  ठोस  नदी
 में  गिराना  चाहते  है  ब्रौर  इस  तरह  से  गिरा  कर
 उससे  बिजली  पैदा  करों  चाहते  हैं।  बिजली
 किस  लिये  पैदा  करना  चाहते  हैं,  कोई  न  कोई
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 उद्देश्य  तो  होगा  हो  ?  आपने  खुद  कहा  है  ि
 i8  करोड  पये  की  उस  से  आमदनों

 होगी  1  यह  व्यवसाय  है  ।  इसलिये  मैं  यह  कह
 रहा  हु  कि  सिंचाई  के  लिये  हमे  पाती  पूरा
 मिलन  चाहिये  ।  हमारे  चार  ज़िलो  के  भ्रन्दर-

 पटना,  गया,  पालामऊ,  शाहाबाद--किस  तरह
 से  सिचाई  होती  है--इनके  फपलवार  झाकडे
 निम्न  प्रकार  है---

 खरीफ  7  7लाख  एक्ड
 रबी  ७  0ल/ब्र  एक्ड

 गरमा  l  0  लाख  एकड

 हम  मागते  क्या  है  --तीनो  राज्यों  को  बैठा  कर
 आप  इस  पिलज्ले क्ले  में  फैसला  कीजिये  ।  हमारी
 पहली  माग  यह  है  कि  बिहार  को  कम  से  कम
 ५  मिलियन  एकड  फीट  पानी  दीजिये  तथा  इस
 के  उपयोग  के  लिये  झावश्यक'  सिंचाई  योजनाओो
 का  कार्यान्वयन  होन।  चाहिये  |

 श्री  शकर  दयाल  बह  0  लाख  मिलि-
 यन  एकड  फोट  की  माग  है।

 शी  'रामा नार  शास्त्री  बिहार  सरकार
 क्री  एक  कमेटी  है,  जिस  से  पालियासन्द
 के  भेम्बर  भी  है,  श्री  शकरदयाल  सिह  भी  उस

 के  मेम्बर  है  भौर  कुछ  एस०  एल०  एज०
 भी  उस  के  भेम्बर  हैं।  उस  की  तजत्रीज  के

 आधार  पर  हम  9  मिलयन  एकड
 फाट  का  माग  कर  रहे  है  1

 दूसरी  बात--जिस'  की  चर्चा  श्री  शकर
 दयाल  सिह  ने  भी  की  है--इसमें  उतर-
 कोयल  जलाशय  परियोजना  के  साथ  साथ

 कन्हर,  औरगा,  श्रमानत  शौर  तहने  जलाशय
 परियोजनाये  शामिल  है।  साथ  साथ  उत्तर
 प्रदेश  स्थित  रिहण्ड-प्रौबरा  तन्‍्त्र  सेसोन  नहर
 प्रगालो  के  झावश्यकतानुत्ार  जल  मिलने
 की  व्यवस्था  अभी  ही  निश्चित  कर  लेती

 चाहिये  क्योकि  इस  के  अभाव  मे  सौन-क्षेत्र
 की  सिच्राई  से  झवरोध  पैदा  होता  रहता  है  ।
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 ag  ara  हमारी  बिहार  सरकार  की  समिति
 की  तरफ  से  है,  इस  में  हम  ते  कौन  सा  गलत.
 काम  किया  है  ।  हमारी  यह  माग  भी  नहीं
 है  कि  पानो  आप  को  न  मिले,  उत्तर  प्रदेश  को
 न  मिले  t  इस  को  झ्राप  विशुद्ध  सिचाई  योजना
 के  रूप  में  देखिये,  बिजली  बताने  की  बात
 छोड  दीजिये  ।  झगर  इस  के  बाद  श्राप  विजली
 बनाने  की  स्थिति  में  हो,  तब  हमारा  एतराज
 नहीं  होगा  लेकिन  यह  बात  सफाई  के  साथ
 होनी  चाहिये  ।  कया  इन  सब  बातो  को  हम
 मिल  कर  तय  नहीं  कर  सकते  ?  कई  बार
 हमारे  लागो  ने  मिलने  को  कोशिश  की,  हमारे
 मत्री  महांदय  के  समक्ष  बैठक  हुई,  तोनों
 राज्या  के  मुख्य  सत्री  वहा  उपस्थित  थे,
 लेकिन  फिर  भो  काई  रास्ता  झभी  तक  नहीं
 निकल  सका  ।  हम  पाकिस्तान  के  साथ  बैठ
 कर  सलाह-मशवबिरा  क  र  सकते  है,  समझौता
 कर  सकते  है,  हम  चोन  के  साथ  सलाह  करने
 ६ 16  तैथार  है,  लेकिन  क्‍या  तीना  राज्यों  की
 सरकारे--जो  सरकारे  एक  ही  दल  की  है,
 काग्रेस  की  सरकार  है--  क्या  ये  लोग  आपस
 में  बैठ  कर  फैसल।  नहीं  कर  सकते  ?  क्‍या
 समस्या  को  इस  तरह  से  स्थाग्रित  रख  करके
 ग्राप  आपस  में  जनता  के  सम्बन्ध  को  बिगाडना
 चाहत  है  ?  अभी  ापन  देखा  एक  सामूलो  सो
 बात  में  काग्रेस  दल  के  ही  दो  सदस्य  किस  तरह
 से  उलझ  पड़े  तो,  यह  हमारे  देश  की  एकता
 के  लिये  नुकसानदह  है  t  मै  साफ  कहना
 चाहता  हू  कि  आपको  भसिचाई  की  पूरी  सुविधा
 मिलनी  चाहिये,  मेरा  इतना  ही  कहना  है  कि
 झगर  इस  तरह  से  बैठ  कर  हम  लोग  तय  करना
 चाहे  ता  तव  कर सकत हे  |  हम  तो  दूसरे  मुल्को
 के  साथ  बैठकर  समस्थात्रो  को  हल  कर
 रहे  है  7  मुकदमे  या  झाबिद्रेशन  मे  यह  नहीं
 तय  होगा  बल्कि  तीनो  सरकारे  मिलकर
 सच्चाई  की  बुनियाद  पर,  आवश्यकता  की

 बुनियाद  पर  तय  कर  सकती  है  ।  शायद  भारत
 सरकार  ने  इस  योजना  का  स्वोकृति  नहीं
 दी  है  लेकिन  जैसी  कि  प्रववारों  मे  खबर

 निकली  है,  बहा  काम  शुरू  हो  गवा ।  यदि
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 यह  बात  सही  है  तो  काम  कैसे  शुरू  हो  गया?
 इसकी  थजह  से  बिहार  की  जनता  के  दिल  में,
 बिहार  सरकार  के  दिल  में  श्रौर  मेरे  जैसे
 व्यक्तियों  के  दिल  में  सन्देह  पैदा  हो  गया  है  ।
 मंत्री  महोदय  की  ढुलमुल  नीति  के  बारे
 में  हमे  सन्देह  है  कि  कही  उन्होंने  भीतर  से,

 गुप्त  रूप  से  उनको  इशारा  तो  नहीं  दे
 दिय।  कि  काम  शुरू  कर  दो  ?  यदि  यह  स्थिति

 होगी  तो  स्थिति  श्रौर  बिगडेगी  t  क्‍या
 मध्य  प्रदेश  की  सरकार  ने  सचमुव  मे  काम

 शुरू  कर  दिया  है?  शभ्रगर  शुरू  कर  दिया  है
 तो  क्या  आपने  उन्हें  इसके  लिये  इजाजत
 भेजी  है?  अगर  इजातत  दे  दी  है  तो  बिना
 समझौते  के  ाप,  इजाजत  कैसे  दी  ?  अगर
 इजाजत  नही  दी  है  तो  यह  सन्देह  हमारे
 दिल  से,  बिहार  की  जनता  के  दिल  मे  है
 उसको  दूर  किया  जाये  और  तीनों  राज्यो
 के  मुख्य  मत्री  बैठकर  और  यदि
 जरूरत  पढें  तो  सस  इसदस्यों  को  बिठाकर  कोई
 रास्ता  निकाले,  समझौता  करे  ताकि
 तीनो  राज्यो  की  सिंवाई  की  व्यवस्था  समुचित
 रूप  से  हल  हो  सके  क्योकि  तीनों  राज्यों
 के  बाशिन्दे  भाई  भाई  है,  वे  एक  दूसरे  के

 विरोधी  नहीं  है,  एक  दूसरे  के  लिये  वे  जान
 भी  देने  के  लिये  तैयार  है  7  तो  इन  शब्दों  क ेसाथ
 मैं  आपसे  निवेदन  करूगा  कि  इस  गुत्थी  का
 जल्‍दी  हल  सिकाले  ।

 श्री  नाय्राम  भहिरबार  (टीकमगढ़)
 चेयरमैन  महोदय,  यहा  पर  जो  प्रस्ताव  पेश

 हुआ  है  उस  पर  विचार  प्रकट  करते  हुए  मै  सदन'

 को  बताना  चाहता  हूं  विः  वास्तव  में  विवाद

 इस  बात  का  नहीं  है  कि  वाणस/गर  से  पानी

 इनको  मिलेगा  था  नहीं।  इनका  जो  इन्द्रपुरी
 बराज  है,  जितनी  जमीन  इनकी  सिचती  है

 बिहार  प्रदेश  की  वह  पूरी  भसिचती

 है,  इनका  कहना  है  कि  अ्रगर  ग्रकाल  पड

 जाये,  सूखा  पड  जाये,  श्राप  चाहे  भूखों  मरे

 लेकिन  मिहार  को  उतना  ही  पानी  मिलना

 चाहिये-मह  कहा  का  आाग मेम्ट  है  ?

 AUGUST  3i,  4973  Clearance  of  Bansagur 380
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 दूसरी  बात  यह  है  कि  जो  बेलत  कैनाल'
 है  बह  जितनी  सिचाई  उत्तर  प्रदेश  मे  करती
 है  उसके  बाद  में  गगा  में  डाल  दी  जाती  है
 और  गंगा  का  पानी  समुंद्र  मे चना  जाता  है
 क्या  बिहार  सरकार  यह  नहीं  कर  सकती  है
 कि  गगा  नदी  के  पानी  को  लिफ्ट  करके
 पानी  कहा  पर  पहुचाये  ।  जब  300  फुट
 पानी  लिफूट  किया  जा  सकता  है  तो  सौ
 फिट  भी  लिफूट  हो  सकता  है  ।

 मैं  आपसे  विनती  करना  चाहता  हू
 कि  मध्य  प्रदेश  पिछले  25  सालों  से  राज-
 नीतिकः  हथकडो  से  पडा  रहा  ।  जितनी
 नदिया  मध्य  प्रदेश  मे  बहती  है  वह  सारी
 उत्तर  ब्रौर  पूरब  की  तरफ  से  बहती  हैं  ।
 इतना  पाना  होते  हुए  मध्य  प्रदेश  को  पानी

 नहीं  मिलता  ।  अग्रर  हम  पश्चिम  में  गए  तो
 नमदा  वा  विवाद  खडा  हो  गया,  प्रगर
 उत्तर  में  गए  ता  बेतवा  पर  चार  बाघ  बन

 चुके  है  लेकिन  उत्तर  प्रदेश  सरकार  से  मध्य
 प्रदेश  को  न  एक  यनिट  बिजली  मिलती  है
 बौर  न एव  ड््न्च  पानी  मिलता  है  ।  कितने
 ही  समझौते  हुए  लेकिन  कुछ  नहीं  मिल

 रहा  है  ।  रिहन्द  बाध  बना  उसके  लिए
 एग्रीमेन्ट  है  कि  उत्तर  प्रदेश  सरकार  मध्य
 प्रदेश  को  5  परसेन्ट  बिजली  का  उत्पादन
 देगी  लेकिन  नहीं  दे  रही  है  ।  भ्रभी  जामुनी
 कैनाल  बनी  है  उससे  हमारी  .0  हजार  एगाड
 जमीन  की  सिंचाई  होनी  थी  लेकिन  केवल
 500  एबांड  की  सिचाई  हो  रही  है  ।  एक
 नदी  के  किनारे  केवल  तीन  मांव  बसे  है,
 केवल  सात  सी  एकड  जमीन  है  लेकिन  उत्तर
 प्रदेश  के  इजीनियर  कहते  हैं  कि  पानी  हम
 नहीं  दे  सकते  है।  आप  बताये  इसमें  मध्य
 प्रदेश  सरकार  फा  कौन  सा  कसूर  है  कि  सारी
 नदिया  मध्य  प्रदेश  से बहे  लेक्रित  उसको
 पानी  मे  मिले  ?  हमारे  प्रदेश  मे  एक  तिहाई
 हरिजन  और  आदिवासी  रहते  है,  बहू  सबसे
 बड़ा  प्रदेश  है,  इतनी  नदिया  है  जिनमें  पारे
 पानी  &  सबसे  ज्यादा  हिस्सा  मध्य  प्रदेश  में
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 बढ़ता  है  तो  उसके  हिसाब  से  मध्य  प्रदेश  को
 पाती  मिलना  चाहिए  शर  वाणसागर  योजना
 को  कली  रूप  में  नही  रोका  जाना  (चाहिए  td

 जहा  तक  सिंचाई  का  सवाल  है,  सैकड़ों
 बों  &  coo  फिट  उचाई  से  पाती  बह  रहा

 है,  भ्रगर  मध्य  प्रदेश  ने  इस्तेभाल  कर  लिया,
 बिजली  का  इस्तेमाल  कर  लेगा  तो  क्‍या  बह
 सब  कुछ  अपने  घर  मे  रख  लेगा  ?  उससे
 कितने  उद्योग-धर्ध  चलेंगे,  खेती  का  उत्पादन
 बढ़ेगा  तो  उसमे  क्या  हानि  है  ?  श्रगर
 पर्मल  पावर  स्टेशन  लगते  हैं,  बिजली  (बनती
 है  तो  बह  उद्योग-धधो  के  लिए  दी  जाती  है,
 फिसातों  को  मिलती  है  और  उससे  भी,  सरकार
 को  रिटर्न  मिलता  है  ।  जो  भी  देश  मे
 ध्राप  निर्माण  करने  जा  रहे  है  1  कारखाने
 लगाने  जा  रहे  है  वह  भी  व्यापार  है  ।
 भ्राज  क्‍यों  कहते  है  कि  व्यापार  के  लिए  बिजली
 तैयार  करना  चाहते  हैं।  हमारे  मध्य  प्रदेश
 में  अपार  शक्ति  है,  मध्य  प्रदेश  गरीब  नही  है,
 बहा  के  लोग  गरीब  है,  वहा  पर  इतनी  अपार
 क्षमता  है  लेकिन  उसफा  इस्तेमाल  होने
 नही  दिया  जा  रहा  है  राजनीतिक  कारणो  से  ।

 इसलिए  मैं  निवेदन  करना  चाहता  हू  डा०
 के०  एल०  राव  से  कि  मध्य  प्रदेश  की  4  करोड
 जनता  के  हित  को  ध्यान  मे  रखते  हुए  जितने
 भी  मध्य  प्रदेश  के  विवाद  हैं  उतको  सुलझाया
 जाये  भौर  जो  प्रौजेक्ट  अझभी  तक  पड़े  है ंउनको
 तुरन्त  क्लियर  किया  जाये  ।  झापको

 मालूम  है  कि  इस  साल  पूरे  देश  मैं

 सूझ्त  रहा  लेकिन  मध्य  प्रदेश  ने  सूखा  होते

 हुए  भी  श्राप  को  गल्‍ला  दिया  और  एक  दाना
 भी  केंस्रीय  सरफार  से  नहीं  माया  ।  मध्य
 प्रदेश  के  गरीब  किसानों  को  मेहनत  करके

 बल्ला  ैदा  करने  में  प्रोत्साहन  देने  के  लिए
 जितने  भी  हाइडल  प्रोजेक्ट्स  और  जितनी
 भरी  प्रेस्‍्काइब्ड  पोजनायें  हैं  उनको  तुरन्त
 स्वीकृत  दें  ।

 BHADRA  0,  i898  (SAKA)  Clearance  of  Bansaghr  3a
 Project  (Disc.)

 Is  it  a  fact  that  the  Bihar  Govern-
 ment  was  told  by  the  Madhya  Pradesh
 Government  not  to  expand  its  existe
 ing  irrigation  system  in  1960-61?

 Is  it  a  fact  that  Bihar,  unilaterally,
 increased  its  irrigation  area  by  al-
 most  75  per  cent  in  1968-697

 Is  it  a  fact  that  this  area  in  Bihar
 ig  rich  in  underground  water?

 Is  it  a  fact  that,  with  only  80  ft.
 hft,  this  area  newly  covered  in  Bihar
 from  Sone  water  can  be  irrigated  by
 Ganga  water?

 ay  धनशाइू  प्रधान  (शहडोल)  :
 सभापति  महोदय,  मध्य  प्रदेश  के  वाणसागर
 पर  यहा  विशेष  चर्चा  हो  रही  है  ।  मैं
 जानना  चाहता  हू  भाज  मध्य  प्रदेश  का  जी
 रीवा  का  सम्भाग  है  वहा  की  क्‍या  स्थिति  है  ?

 वहा  के  गरीब  किसान  शाज  तीस  साल  से

 महुन्ना  खाकर  झपना  जीवन  व्यतीव  कर

 रहे  हैं  और  उनके  साथ  इस  तरह  का  व्यवहार
 हो  रहा  है  ।  वाणसागर  फ्रियोजना  के
 सम्बन्ध  मे  बिहार  भौर  उत्तर  प्रदेश  वाले  तीन
 चार  साल  से  अडया  डाले  हुए  हैं।  मैं  जानना

 चाहता  हू  इस  प्रकार  से  क्‍यों  उस  क्षेत्र  की
 जनता  के  साथ  व्यवहार  किया  जा  रहा  है  ?

 दूसरी  बात  यह  है  कि  रीवा  एक  अकाज़
 क्षेत्र  चोषित है  ।  उस  राज्य  में  मरीब
 लोग  अपना  खून  बेच  कर  खाना  था  रहे  हैँ।
 झाज  भारत  सरकार  राहत  कार्यों  के  द्वारा
 गरीबो  को  पैसा  दे  रही  है

 सभापति  महोदय  :  झाप  प्रशन  पूछे,
 यह  सब  बाते  झा  चुकी  हैं  1

 श्नी  बनझाह  प्रधान  भाज  25  साल
 के  बाद  भी  रीवा  सम्भाग  की  जनता  के  साथ

 जो  ध्यवहार  किया  जा  रहा  है  उसमे  साववता

 की  उपेक्षा की  जा  रही है  |  बाज  ME

 सबसे  बड़ा  प्रश्न  मातकता  का  है  t  भाज
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 रीचा  चम्फलग'  की  जनता  यह  प्राभेना  करती

 है  कि  ह्म  सरकार  को  अधिक  से  अधिक  सहयोग
 देंते,  भनरोेत्रादन  में  पूरा  सहयोग  देंगे  किन्तु
 वहां  की'  जनता  के  साथ  भी  न्याय  किया
 जाये  ।  रीवा  सम्भाग  की  36  लाख  जनता
 हाथ  पसारे,  झोली  लिये  खड़ी  है  ।  आप

 हमारे  साथ  न्याय  कीजिउ,  वाणसागर  का
 निर्माण  कीजिए  भापकी  जमजयकार  होगी  ।

 श्री  इन्दूलाल  कबाकर  (हगे)  :  चेयरमैन

 साहब,  मैं  सिंचाई  मंत्री  जी  से  ढो,  एक  सवाल

 पूछना  चाहता  हूं,  भोर  वह  यह  कि  इस  सोन
 नदी  में  4  मिलियन  एकड़  फीट  पानी  उपलब्ध
 है  जिस  में  से  अभी  बिहार  4.5  मिलियन

 एकड़  फीट  पाती  का  उपयोग  कर  रहा  है  ।

 यह  ठीक  है  कि  वह  बांध  सौ  साल  पुराना  है
 इस  लिए  बिहार  वालों  को  कमी  नहीं  होने
 देनी  चाहिए  शौर  उन  को  यह  नहीं  भालूम
 होना  चाहिए  कि  चल्य  प्रदेश  वाले  उन  के
 पानी  को  छीनना  चाहते  हैं  a  हमारा  इतना
 ही  अनुरोध  है  कि  जब  4  मिलियन  एकड़
 फीट  पानी  है  भौर  4  5  मिलियन  फीट  पानी
 का  उपयोग  हो  रहा  है  तब  क्‍या  यह  सम्भव

 नहीं  है  कि  जो  मध्य  प्रदेश  की  मांग  है  कि  उसे
 5.  5  मिलियन  एकड़  फीट  पानी  दिया  जाय
 उस  का  उपयोग  करने  के  लिए  मध्य  प्रदेश
 को  मौका  दिया  चह्य ।  हमारा  यही  कहना

 हैं  कि  मध्य  प्रदेश  बहुत  ही  पिछड़ा  हमा
 क्षेत्र  है,  जासतौर  से  मध्य  प्रदेश  के

 इस  क्षेत्र  में  एक  प्रतिशत  भी  सिंचाई
 का  साधन  वहां  नहीं  है  तथा  ट्यूब  बैल  झादि
 से  सिंचाई की  कोई  योजना  महीं  हो  सकती  है
 इस  मामले  का  पहले ही  हल  हो  जाना  चाहिए
 था  हमारी  यह  शिकायत  है  सिंचाई  मंत्री
 से  कि  उन्होंने  मध्य  प्रदेश  को  कभी  गुजरात
 और  कभी  बिहार  के  साथ  वियाद  में  फंसा
 दिया  है  और  काफी  समय  से  इस  मामले  को
 लेटकों  रखा  है।  इस  से  मध्य  प्रदेश  के  लोगों
 को  संदेह  होने  लम  गया  है  कि  क्‍या  वजह  है
 कि  केन्द्रीय  सिंचाई  मंत्री  इस  में  इतनी देर  कर
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 रहे  हैं।  भ्राखिर  भध्य  प्रदेश  को  नवियों से  शॉ
 पानी  चह  कर  समुंदर  में  जा  रहा  है  उस  का

 चाहे  कोई  भी  प्रान्त  उपयोग  करे,  लाभ  तो  देश

 को  ही  होने  बाला  है,  फिर  इस  योजना  को  पूरा
 करने  में  देरी  क्यों  हो  रही  है?  हो  सकता  है
 कि  कुछ  मिलियम  एकड़  फीट  वाली  मध्य
 प्रदेश,  बिहार,  गुजरात  को  कम  मिले,  लेकिन
 सिंचाई  मंत्ती  मजबूती  से  भिर्णय'  क्‍यों  हीं
 लेते  हैं।  जैसा  हमारे  शास्त्री जी  ने  भभी  कहा
 कि  जब  दूसरे  देशों  से  समझौता  कर  लेते  हैं,
 शौर  मंत्री  जी  स्वयं  इस  विषय  के  विशेषज्ञ
 हैं,  फिर  भी  भ्भी तक  वह  इस  मामले पर  फ़ैसले
 को  नहीं  कर  पा  रहे  हैं  7  इसलिए  मध्य  प्रदेश
 वालों  को  उन  से  खास  शिकायत  है  कि  वह
 हमारे  साथ  भ्रन्याय  कर  रहे  हैं  ।  क्या  झाप
 इस  मामले  में  शर  नमंदा  के  मामले  में  हम
 लोगों  को  जल्दी  राहत  देंगे  ?

 MR,  CHAIRMAN:  Mr,  Sukhdev
 Prasad  Verma.

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  Mr.  Chairman,  Sir,  India  has
 won  in  the  World,  Cup  Hockey  Tour-
 ment.  We  congratulate  our  boys.

 भी  सुखदेव  प्रसाद  मा  (नवादा)  :
 मैं  सिचाई  मंत्री  जी  से  जानता  चाहता  हूं  कि
 क्या  यह  बात  सच  है  कि  सौ  वर्ष  का  सोन  नदी

 के  प्राने  एनीशसेट  को  i957-58  में  बिहार
 सरकार  ने  भारत  सरकार की  स्वीकृति ले कर  3

 करोड़ to  खर्च  कर  के  इन्द्रपुरी  में  सोन  बैराज
 बनाया  ,  शौर  le  aye  एकड़  जमीन  को

 डेवलप  किया  जिस  में  च्े  i5  लाख  एकड़  की
 सिचाई हो  रही  है  भौर  &  लाख  एकड़  अमीन
 की  सिंचाई  उच्चस्तरीक्  नहर  5  पूरा  होने  पर

 शुरू  हो  जायगी  जिसके  राम  लगा  हुमा ह  t
 क्या  यहूं  बात  सह्ढी  है  कि  मध्य
 प्रदेश  की  सरकार,  विहार  की  सरकार  भौर
 उत्तर  प्रदेश  की  सरकारते  मी  चीक़  इंजीमियरों

 की  एक  समिति  बनायी  थी  भौर  उसने  सिकाभ
 रिश  की  है  कि  बिहार  में  सोत  दी  की  जी
 जमीन  है  ह. अ  को  खियाई  हो  रही  है,  मोः
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 विकसित की  गई  हैँ  जिस  को  10,  5  सिलियन
 एकड़  फीट  पानी  की  भावश्यकता  है  ।  क्‍या
 यह  बात  सही  है  कि  नहीं  भापने  तीनों  मुख्य
 अंज्ियों  को  बुला  कर  समझौता  कराने  के  संबंध
 में  जो  आपने  पानी  का  बंटवारा  किया  उस
 पानी  का  बंटवारा  जो  आप  के  चीफ़
 इंजीनियस  ने  सिफारिश  की  थी,  उस  के

 अनुकूल  नही  था  |  मतभेद  का  यही  कारण  है  ।

 मध्य  प्रदेश  की  जमीन  की  सिचाई  का
 जहां  तक  ताल्लुक  है  उस  पर  किसी  को  कोई
 झापत्ति  नहीं  है  |  में  यह  भी  जानना

 चाहूता  हू  क्‍या  यह  भारत  सरकार  का  मान्य
 सिद्धात  @  कि  नहीं  कि  जिस  नदी  का
 पानी  सिंचाई  के  काम  में  आ  रहा  हो
 उस  पानी  को  दूसरी  लदी  में  डाइवर्ट  कर  के
 बिजली  उत्पादन  में  नहीं  लग्ायेंगे  ।  क्‍या
 इस  सिद्धांत  को  मान्यता  भ्रभी  तक  बी  जा

 रही  है  कि  नहीं  ?  उस  झाधार  पर  मेरा

 यही  कहना  है  कि  बिहार  की  सरकार  भौर
 जनता  को  जो  कि  सवा  करोड़  के  करीब  लोग
 बसते  हैं  और  प्रग्रेजी  राज्य  के  समय  से  पानी
 ले  रहे  हैं,  उन  को  वचित  न  किया  जाय,  तथा
 जो  एरिया  डेवलप  किया  है  उस  को  बंजर
 मे  बनाया  जाय  |

 इस  संदर्भ  में  मैं  यह  भी  जानक  री  लेना

 आंहता हूं  कि  क्‍या यह  बात  सही  हैँ  कि
 उसी  के  चलते  नौर्थ  कोयल  स्कीम  भौर
 कंधर  आदि  स्कीमों  की  चर्चा  हो  रही
 है,  जिस  की  स्वीकृति  आप  ने  नही
 दी  है  |  इसलिए  बिहार  का  बह  इलाका  जो

 स्थाई  रूप  से  सुखार  है,  पालामऊ  भौर  गया,
 झौरगाबाद,  भमुधा  तथा  रोहतास,  वहा
 मानी  देने  के  सम्बन्ध  में  जिन  योजनाओं  को

 शोक  रखा  है,  कया!  उस  की  स्वीकृति  शीघ्र

 बेने  जा  रहे  है  ।

 झाप  बिजली  पैदा  करने  के  लिए  मध्य

 अदेश  को  भी  राय  दे  कि  बानसांगर  बांध  में  ही

 ही  बिजली  पैदा करे  जिसमे  दोनों  प्रौवलम  हल

 हो  सकती  हैं,  बिजली  भी  सिजेगी  भौर  जमीत
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 की  सिंचाई  भो  होगी,  और  बिहार  को  भी
 सिंचाई  होगी  ।  इस  पर  समझौता  कराने
 की  कोशिश  करे  और  इस  को  शाप  जल्दी
 स्वीकृति  प्रदान  करे  |  जिससे  बिहार  क॑  सभी
 उपयोगी  योजनाश्रों  में  पचम  वर्षीय  योजना
 में  कार्यारम्भ  हो  जाय  t

 SHRI  8.  च्  NAIK  (Kanara):  Sir  I
 shall  be  very  brief..........

 MR.  CHAIRMAN,  Only  question.
 Mr.  Naik.  You  put  your  question
 straightway.

 SHRI  B.  ्  NAIK:  Mr.  Chairman....

 AN  HON.  MEMBER:  You  come
 from  Mysore....

 SHRI  B.  प्र,  NAIK:  T  feel  as  much
 a  part  of  Madhya  Pradesh  or  Orissa
 or  Bihar.  if  Kerala  is  very  parochial,
 I  can’t  help  it.

 MR  CHAIRMAN:  Order  please.

 SHRI  छ  प्र  NAIK:  These  river
 water  disputes  are  left  hanging  for
 years  together  By  keeping  these  is-
 sues  pending  lke  this  does  the  hon.
 Minister  think  that  the  rivers  will
 change  their  courses?  Or,  in  the  al-
 ternative,  does  he  think,  the  contend-
 ing  parties  in  this  case,  whether  it
 is  UP  or  Bihar,  with  considerable
 political  strength,  or  M-P.,  and  the
 respective  leaders  of  these  States  will
 change  their  political  postures  with
 reference  to  the  utilisation  of  the
 water?  These  are  two  non-variabies.
 This  is  just  like  expecting  a  leopard
 to  change  its  path.  The  leaders  of  the
 respective  States  will  maintain  their
 postures.  Under  these  circumstances,
 es,  is  it  not  proper  that  the  Central
 Government  should  finalise  the  river
 water  disputes  irrespective  of  the
 opposition  that  will  come  from  wari-
 oug  States  and  come  to  a  decision  re-
 garding  optimisation  of  the  river
 waters?  It  may  be  useful  for  UP  or
 Bihar  or  MP.  but  there  should  be
 optimum  utilisation  of  the  river
 waters,  and  you  should  take  8  techni.
 cal  decision  about  it,
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 (Shri  8,  ४.  Nei]
 Six,  what  stens  the  Central  Guvern-

 ment  to  comme  to  this  scientific  and
 olijective  decision?  The  only  thing  is,
 there  is  lack  of  political  will  in  this
 behalf,  and  this  should  be  made  good,
 ang  I  would  urge  this  upon  the  hon.
 Minister,  Incidentally  [  know  of
 many  cases  of  river  water  disputes
 which  are  tied  up  in  the  River  Water
 Disputes  Tribunal  and  are  pending
 for  a  long  number  of  years.  I  re-
 quest  him.  Let  him  fix  some  time-
 limit.  Otherwise,  these  quasi-judi-
 tial  bodies  will  prove  to  be  futile  in
 coming  to  any  conclusion.  There  is
 a  lot  of  national  waste.  So,  I  would
 request  our  Engineer-Statesman  (as  ]
 have  always  called  him)  to  become  a
 Diplomat,  and  come  to  a  decision  be-
 cause  in  the  course  of  the  Sixth  Five-
 Year  Plan—mind  it,  not  the  Fifth,
 but  the  Sixth  Five  Year  Plan,—this
 country  will  not  be  in  a  position  to
 execute  any  river  valley  projects
 because,  everything  would  have  been
 sub-judice.  Now,  it  is  in  the  hands
 of  the  Chief  Ministers  as  well  as  the
 Central  Government.  In  case  it  be-
 comes  irreconciliable,  again  it  will  go
 to  the  Tribunal.  In  the  Tribunal,  our
 friends  from  Madhya  Pradesh  88  well
 as  the  other  friends  from  Bihar  and
 U.P.  will  have  to  wait  for  another  five
 years.

 Under  these  circumstances,  some
 instant  and  quick  remedy  must  be
 found  out.  I  hope  that  the  hon.  Min-
 ister  will  point  out  the  remedy  here
 and  now.

 SHRI  RANABAHADUR  SINGH:  I
 may  be  permitted  to  lay  on  the  Table
 the  letter  that  I  had  drafteq  out  on
 the  basis  of  which  I  was  speaking,  If
 you  will  permit  me  I  shall  do  so.

 MR,  CHAIRMAN:  I  am  afraid,  the
 rales  ‘do  not  vermit  laving  on  the
 Table  of  this  House  in  this  manner.

 Dr  Hao.

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  छू  L  RAO):  Mr.
 Chairman,  Sir,  I  thank  the  hon,  Mem-
 bers  for  speaking  out  whatever  they
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 waeted  to  say  on  Bansagar  Project,
 There  was  somg  misunderstanding  dn
 the  minds  of  some  hon,.  Member.
 with  regard  to  this,  So,  I  shall:
 briefly  state  the  various  repacts  of  the
 case,  It  ig  not  a  project  on  which
 there  need  be  any  anxiety.  I  must
 say  that  there  were  a  number  of  dis-
 putes  between  U.P,  and  Madhya  Pra-
 desh  and  there  had  been  go  many
 difficulties,  All  of  them  have  beem
 resolved,  as  for  example,  Rajghat.
 projects,  These  have  been  the  result.
 of  the  agreement  between  एक,  and!
 Madhya  Pradesh,  They  have  been
 doing  it.  Most  of  the  cases  that  are
 being  referred  to  have  also  been  re-
 solved.  There  are  only  very  few
 cases  which  are  yet  to  be  resolved.
 There  is  no  danger  or  fear  of  there
 being  no  payments  because  of  lack  of
 agreement,  The  last  speaker  spoke  of
 a  difficulty  with  regard  to  the  project’
 not  being  taken  up.  In  fact  we  want-
 ed  to  bring  in  an  amendment  to  the:
 Constitution  in  this  session  to  make
 water  as  a  national  asset  so  far  as
 inter-State  rivers  are  concerned,  But,
 we  have  not  been  able  to  do  it  because
 there  are  so  many  ministries  and  States
 which  are  involved  and  hence,  there
 is  delay,

 Coming  now  to  the  Bansagar  Pro-
 fect,  I  shall  briefly  mention  a  few
 facts  for  the  benefit  of  the  Hon,  Mem-
 ber,  River  Sone  is  one  of  the  very
 rood  rivers  in  the  country  §  It  is  of
 the  size  of  the  river  Sultlej.  In  sum-
 sner  months  the  amount  of  water  that
 flows  through  it  is  however,  much
 lesg  than  that  of  the  river  Sutlej,
 There,  fn  summer  because  of  absence
 of  ice  melting  only  about  800  cusecs
 of  water  flows  as  against  4,000  to
 5.000  cusees  that  flows  in  Sutlej.
 Otherwise,  the  total  quantity  of  water
 that  flows  in  this  river  is  more,  This
 is  a  very  good  river,  Hundred  years
 ago,  under  the  influence  nf  Sir  Arthur
 Cotton,  a  weir  was  constructed.  This
 was  irrlgating  7  lakhs  acres  of  land  in
 Bihar,  It  was  recently  extended  by
 another  6  lakhs  acres.  Yt  is  now  frri~
 gatine  more  than  ebout  28  lakhs  serves.
 In  the  next  few  years,  as  a  reeylt  of
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 high  level  canal,  another  2.75  lakhs
 of  acres  will  come  under  irrigation,

 You  may  rest  assured  that  the
 amount  of  water  that  is  needed  will
 he  allowed.  The  existing  irrigation
 will  not  be  allowed  to  suffer.  Bihar
 can  be  completely  agsured  of  the
 water  requirement  for  their  irrigation.
 There  need  not  be  any  fear  about
 that,  In  fact  we  had  number  of  meet-
 ings  and  we  did  not  remain  idle.  I
 think  the  hon,  Mehmer  Shri  Chan-
 drakar  unnecesarily  abused  me  in  this
 respect,  I  have  tried  my  best  in  this
 regard,  There  were  four  meetings
 with  the  three  Chief  Ministers  and
 we  have  tried  our  best  to  get  them
 round  together,  In  fact  there  was
 a  near  agreement—two  Chief-Ministers
 have  signed  the  agreement,  Only  the
 third  Chief  Minister  said  that  he
 ‘would  try  to  see  once  again  and  then
 sign  it,  I  won’t  mention  his  name,

 As  late  as  January,  1973,  we  have
 again  tried  our  best,  It  was  a  very
 good  argeement.  We  requested  the
 Chief  Ministers  of  Bihar  and  Madhya
 Pradesh  to  sit  together  and  settle  bet-
 ween  themselves.  There  was  only  a
 minor  difference,  In  fact  there  was  no
 big  difference  They  said  that  they
 would  do  it.  There  were  gome  poli-
 tical  troubles  in  Bihar  and  as  a  result
 there  was  uncertainty  there,  That  is
 how  things  got  delayed.

 Again,  a  few  days  back,  I  had  taken
 it  up  with  the  Chief  Minister  of
 Madhya  Pradesh  and  requested  him
 to  go  over  to  Bihar  and  trv  to  settle
 it.  I  am  stating  this  just  to  point  out
 that  we  are  no  sleeping:  unnecessarily
 accusations  are  being  made  against  me,
 and  these  are  not  justified  in  this
 case,  There  may  be  a  number  of
 other  cases  where  they  can  probably
 accuse  me  but  not  in  this  case.

 In  the  case  of  the  Bansagar  pro-
 ject,  I  am  particularly  convinced  that
 the  Bansagar  project  must  be  built  as
 earlv  as  possible.  in  the  best  interests
 of  the  nation,  because  ft  would  irri-
 gate  the  verv  heavily  drought-prone
 areas  of  the  Rewa  plateau,  the  Mirza-
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 pur  plateau  and  in  the  gouth  of  Bihar,
 the  Palamau  district  and  Gaya  dis-
 trict  and  other  districts,  I  am  firmly
 convinced  that  it  is  the  only  solution
 for  these  drought  areas,  The  exist-
 ing  irrigation  in  Bihar  also  would  be
 greatly  benefited  by  this,  because  the
 main  defect  in  the  existing  irrigation
 aystem  in  Bihar  ig  that  it  does  not
 have  any  storage,  They  have  got  al-~
 ways  to  depend  on  the  run  of  the
 river,  On  the  other  hand,  on  the
 Bansagar  river,  there  will  be  storage
 of  4  million  acre-feet,  One  million
 acre-feet  has  been  allotted  for  Bihar
 and  that  will  come  in  very  handy
 for  the  purpose  of  stabilisation  of  the
 irrigation  or  other  works  connected
 with  it  in  Bihar,

 Another  thing  that  the  hon,  Mem-
 berg  from  Bihar  can  be  assured  of  3
 that  we  are  not  diverting  any  waters
 for  the  suke  of  power,  We  are  not
 allowing  any  diversion  of  the  waters
 for  power,  We  know  that  Madhya
 Pradesh  has  got  immense  possibility
 of  generating  power,  We  know  that
 there  are  natural  falls  there,  Still,
 we  are  not  attempting  to  use  it,  be-
 cause  We  feel  that  irrigation  is  the
 most  important  thing.  All  that  we  are
 doing  is  that  we  have  allowed  a
 amount  of  water,  adequate  for  irri-
 gating  about  6  lakhs  acres,  Out  of
 that,  water  for  irrigating  one  lakh
 acres  has  to  be  lifted  up  and  pumped
 for  the  areas  below  the  plateau,  This
 water  falis  down  before  it  is  used  for
 irrigation,  The  water  falling  down
 can  generate  power,  We  shal)  be  get~
 ting  only  a  small  quantity  of  power;
 the  power  would  not  be  large;  it
 would  be  little:  I  do  not  know  whe-
 ther  it  would  be  even  50  MW.  In
 the  course  of  the  run  of  the  river:  if
 the  water  falls  down  it  can  generate
 power,  But  otherwise:  we  are  not
 allowing  any  water  for  power  genera-
 tion,  because  we  are  allowing  the
 maximum  amount  of  water  for  irri-
 gation.  and  especially  in  a  drought
 area  like  this,  anv  amount  of  water
 is  needed  for  irrigation  Any  man
 with  anv  kind  of  nlannine  sense  will
 not  do  otherwise  than  that.  There-
 fore,  there  need  be  no  fear  in  the
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 rainds  of  hon.  Members  from  Bihar
 that  we  are  allowing  water  for  power
 generation,

 One  hon,  Member  said  that  the
 work  had  started.  Where  is  the  ques-
 tion  of  any  work  starting?  It  is  a
 Rs,  20  crores  project,  So,  how  can
 it  be  started  like  that?  It  is  impossi-
 ble.  Even  if  somebody  wants  to  do
 it,  he  cannot  just  do  it,  In  a  big  pro-
 ject  like  this,  he  cannot  do  anything
 at  all,  I  am  sure  that  he  will  wait
 for  an  agreement  to  take  place.  I  am
 sure  that  we  shall  be  having  that
 agreement,  In  fact,  I  look  forward  to
 the  grand  occasion  when  the  Prime
 Minister  will  be  laying  the  founda-
 tion-stone  for  this,  and  all  the  three
 Chief  Ministers  would  be  present  there.
 That  is  the  occasion  that  we  should
 aim  for.  The  national  unity  of  this
 country  demands  that  people  should
 try  to  get  together  and  not  allow  any
 kind  of  small  little  things  to  come  in
 ang  create  any  misunderstanding.

 I  may  also  submit  that  in  construc-
 ting  this  dam,  Madhya  Pradesh  is  fac-
 ing  one  of  the  heaviest  submersion
 problems,  A  number  of  villages  will
 be  submerged  and  a  huge  amount  of
 land  will  be  submerged.  We  are
 fully  aware  of  this  whole  fact.  So,
 I  would  request  hon,  Members  to
 kindly  leave  it  to  us  and  not  go  on
 suspecting  everything,  as  Shri  Rama-
 vatar  Shastri  from  Bihar  end  Shri
 Chandrakar  from  Madhy  Pradesh  had
 done  before.  They  should  not  have
 any  suspicions  at  all.

 One  hon.  Member  said  that  the
 Ganga  water  could  be  lifted.  All  that
 is  in  our  mind  The  only  thing  is
 that  we  must  start  going,  That  is
 very  neceasary.  As  I  said  cariier,
 there  is  only  a  very  small  thing  to  be
 adjusted  now,  In  fact,  the  Chief
 Minister  of  Bihar  wrote  on  May  ‘th
 to  the  Prime  Minister  that  thig  pro-
 blem  has  to  be  settled  between  him
 and  the  other  Chief  Minister;  there
 were  only  some  very  small  differ-
 ences  which  Chief  Minister  from  Bihar
 would  pettle  it  In  the  meanwhile,
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 other  things  happened  ang  therefore
 there  has  been  a  setback.  We  ate
 following  it  up  again.  In  fact,  I
 wanted  to  have  discussion  with  Shri
 Sethi  who  was  to  have  come  this
 morning  in  connection  with  the  Cham-
 bal  Control  Board  meeting;  I  had
 written  to  him  about  this  also.  But,
 unfortunately,  Bhopal  has  been  cut
 off  and  therefore  he  has  not  been  abie
 to  come  here  so  far,  and,  therefore,
 I  have  not  been  able  to  have  diseus-
 sion  with  him.

 So,  I  would  like  to  submit  that  this
 question  is  fully  in  our  mind,  and  we-
 Shall  see  that  the  Fifth  Plan  will  con-
 tain  provision  for  this  project,  and  we
 shall  see  that  this  project  is  started
 and  put  to  use,  and  that  the  Sone
 waters  woulg  be  used  for  the  benefit
 of  all  the  three  States,  and  hot  parti-
 cularly  one  State  only,  so  that  the
 drought-prone  areas  get  benefited
 thereby,  and  this  project  shall  be  our
 national  pride  and  not  the  pride  of
 this  State  or  that  State  only,  and
 without  any  suffering  to  anybody.
 Nobody  would  suffer  in  this.  Bihar
 would  not  suffer,  nor  will  Madhya
 Pradesh  or  U.P.  suffer.  Everybody
 will  get  equitable  share,  and  I  am
 sure  that  with  the  hon-Members’  co-
 operation,  we  shall  be  able  to  see  this
 through  I  can  give  them  any  amount
 of  information  on  this  subject,  because
 there  is  nothing  secret  in  this,  except
 the  agreement.

 I  would  not  give  you  the  text  of
 the  agreement  because  it  is  still  to  be
 signed  by  all  the  Chief  Ministers;
 there  is  excitement  on  the  part  of  the
 hon,  Members.  There  will  have  to  be
 adjustments  and  so  on,  and  so,  except
 the  agreement  proper,  I  will  give  you
 any  paper  connected  with  it.  There-
 fore,  there  is  nothing  for  the  hon.
 Members  to  fear  and  I  look  forward
 to  the  day,  which  I  think  would  be

 very  early,  when  we  will  be  able  to
 settle  this  problem  and  etart  on  this
 very  useful  project  of  our  countty,
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 ©  दयाल  :  >  me  to  see  that  the  debate  has  ended श्रो  शक
 सिह  हमार  यहां  on  such  a  pleasant  note  to  the  satis-

 जब  से  यह  चीज  बरगी र  छः  चीफ  मिनिस्टर  tection  of  everyone  concerned.
 बदल  चुके  है  ।  केम्द्रय  मंत्री  यहां  के  यहां  है
 हमारी  यही  प्रार्थन  है  कि  उनके  हाथों  यह  «448.5.  hrs.

 काम  हो  जाए  |  The  Lok  Sabha  then  adjourneg  tilt
 Eleven  of  the  Clock  on  Saturday,  Sep-

 MR.  CHAIRMAN:  J  also  come  from  temper  ,  973/Bhadra  10,  2895  (Saka).
 Madhya  Pradesh.  It  is  a  delight  for
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